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 Agrahayana  30,  900  (Saka)

 ———

 The  LOk  Sabha  met  at  Eleven  of  the
 Clock

 (Mr.  Speaker  in  the  Chair]

 ORAL  ANSWERS  TO  QUESTIONS

 MR.  SPEAKER:  Question....  ‘:
 e

 SHRI  VAYALAR  RAVI:  Before  the
 Question  Hour  starts,  under  rule  4I,
 I  am  raising  a  point  of  order.

 MR.  SPEAKER:  No,  no.  That  will
 come  later.

 (Interruptions)

 MR.  SPEAKER:  I  will  not  set  a

 bad  precedent.  We  will  come  to  that
 immediately  after  the  Question  Hour.

 SHRI  VAYALAR  RAVI:  You  will
 ‘not  be  available  because  you  will
 leave  the  chamber.

 MR.  SPEAKER:  No.

 SHRI  VAYALAR  RAVI:  Yesterday,
 Mr.  Faleiro  had  got  Q.  no.  431.

 _~MR.  SPEAKER:  No.  Q.  No  447.

 (Interruptions )
 SHRI  VAYALAR  RAVI:  Where  is

 the  rule  that  I  cannot  raise  it?

 SHRI  SAUGATA  ROY:  How  are
 ‘you  dismissing  the  question?  what  is
 this,  Sir?

 (Interruptions )

 2

 MR.  SPEAKER:  If  you  have  got
 anything  against,  please  represent

 (Interruptions)
 MR.  SPEAKER;  No.  no.  Do  not  re-

 cord  |
 (Interruptions)  **

 MR.  SPEAKER:  If  you  ask  me  ab-
 out  it,  I  do  not  know  what  the  ques-
 tion  is,

 (Interruptions)
 MR.  SPEAKER:  One  thing  I  may

 ‘tell  you  that  strictly  under  the  rules,
 we  do  not  do  it.

 (Interruptions)
 MR.  SPEAKER:  I  will  look  into  the

 ;  Question.  You  could  have  certainly
 informed  me  about  that.

 (Interruptions)
 MR.  SPEAKER:  I  am  quite  sure

 that  I  must  have  informed  you  the
 reason

 (Interr:  ptions)
 MR.  SPEAKER:  For  every  question,

 when  it  is  disallowed,  the  Member
 concerned  is  informed  of  the  reason
 why  it  was  disallowed.

 (Interruptions)
 Sale  of  Steel  to  Iran

 +
 *447,  SHRI  K.  MALLANNA:

 SHRI  S.  R,  REDDY:
 Will  the  Minister  of  STEEL  AND

 MINES  be  pleased  to  state:

 (a)  whether  there  has  recently
 ‘been  agreement  by  the  SAIL  Interna-
 tional  Ltd.  to  sell  steel  to  an  Iranian
 party;

 *  *  Not  recorded,
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 (b)  if  so,  the  amount  of  commission

 that  has  been  paid  to  any  party  on

 thig  contract;  and

 (c)  whether  income-tax  was  deduc-

 ted  on  payment  of  such  commission?

 THE  MINISTER  OF  STEEL  AND
 MINES  SHRI  BIJU  PATNAIK):  (a)
 SAIL  International  Limited  entered
 jnto  a  contract  in  March  78  to  sell
 60,000  tonnes  of  steel  billets  to  an
 Iranian  party.

 (b)  No  commission  has  been  paid.
 to  any  party  for  this  contract  noy  is
 it  payable.

 (ce)  Does  not  arise.

 (Interruptions)

 MR.  SPEAKER:
 finite  orders........

 '  (Interruptions)

 I  have  given  de-

 MR.  SPEAKER:  If  no  reasons  are
 #ivevn,  give  Me  an  appeal.  I  will  pass
 orders  on  the  matter.

 ***  (Interruptions)

 MR.  SPEAKER:  Do  not  record.  Q.
 447A.

 SHRI  छू  MALLANNA:  I  withdraw
 from  the  Question  Hour  during  the

 At  the  stage  Shri  K.  Maltanna  left
 the  House.

 JOINT  VENTURE  PROJECTS

 #447 A  SHRI  JANARDHANA  POO-
 JARY:  Will  the  Minister  to  EXTER-
 NAL  AFFAIRS  be  pleased  to  state:

 (a)  whether  U.S.S.R.  has  sought
 India’s  aid  for  setting  up  joint  ven-
 tures  project  in  South  and  South
 East  Asia;  and

 (b)  if  so,  the  reaction  of  the  Gov-
 ernment,  and  the  details  in  this  re-
 gard?

 DECEMBER  2I,  978  Oral  Answers  4

 THE  MINISTER  OF  EXTERNAL
 AFFAIRS  SHRI  ATAL  BIHARI
 VAJPAYEE):  (a)  and  (b).  A  prelimi-
 nary  understanding  has  been  reached
 between  India  and  the  USSR  that  the
 two  countries  may  have  joint  partici-
 pation  in  the  designing,  construction
 and  commissioning  of  industrial  and
 other  projects  in  thirg  countries  on
 the  basis  of  mutual  benefit  and  equit-
 able  terms  and  conditions.  Such  par-
 ticipation  is  envisaged  in  the  fields  of
 mining,  metallurgy,  machine  building,
 oil  exploration,  production  and  refin-
 ing  cement,  light
 and  pulp  and  pharmaceutical  indus-
 tries,  irrigation,  civil  engineering,
 consultancy  etc.  It  is  expected  that
 discussion  in  regard  to  India  and  So-
 viet  Union  cooperating  in  countries  in
 South  and  South  East  Asian  region.
 for  specife  projects  would  take  place
 in  due  course.

 SHRI  JANARDHANA  POOJARY:
 Soviet  assistance  has  been  integrated
 with  India’s  development  and  India

 is  one  of  the  major  beneficiaries  of
 the  Soviet  assistance  because  it  is  the
 first  country  to  offer  assistance  on
 most  favourable  terms.  Has  the  Indian
 joint  venture  abroad  shown  encoura-
 ging  performance  in  retation  to  the
 twin  policy  objective  of  extending
 help  to  developing  countries  and  creat-
 ing  opportunities  for  export  of  capital
 goods,  technology  and  know  how?  If
 so,  the  details  thereof.

 AN.  HON.  MEMBER:  Which  is  this
 question?

 MR.  SPEAKER:  Supplementary  list
 has  been  given.  You  have  been  busy
 in  drafting  Privilege  Motion.

 SHRI  ATAL  BIHARI  VAJPAYEE:
 I  could  not  follow  his  question.

 MR,  SPEAKER.  Instead  of  reading
 the  question,  put  it  in  your  own
 words.  That  will  be  easy.

 SHRI  JANARDHANA  'POOJARY:
 Has  the  Indian  joint  venture  abroad

 ***Not  recorded

 industries,  paper  .
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 shown  encouraging

 tries  and  creating
 export  of  capital
 and  know-how?
 thereof.

 If  so,

 SHRI  ATAL  BIHARI  VAJPAYEE:
 Discussions  in  between  India  and  So-
 viet  Russia  about  joint  venture  have
 taken  place  recently.  Certain  projects
 are  under  discussion  which  will  be

 started  in  Iran,  Nigeria  and  Algeria.

 We  are  finalising  proposals  in  re-
 gard  tc  supply  of  some  material  and
 equipment  for  these  projects  which
 have  been  undertaken  by  the  Soviet
 Union.  In  any  joint  collaboration  the
 objective  mentioned  by  the  hon.  Mem-
 ber,  will  be  kept  in  mind.

 SHRI  JANARDHANA  POOJARY:
 What  is  the  pdlicy  of  the  Goverment
 so  far  as  joint  ventures  are  concerned?
 Is  it  for  exploitation?  If  not,  what
 gulidelines  have  been  given  by  the

 ‘Government  of  India  in  order  to  pre-
 vent  this  exploitation?

 SHRI  ATAL  BIHARI  VAJPAYEE:
 Joint  ventures  are  undertaken  with
 the  consent  of  the  beneficiary  coun-
 try,  the  country  which  would  like  to
 be  benefited.  So,  there  is  no  question
 ef  exploitation.  There  is  the  question
 of  assisting  the  developing  country.

 श्री  पश्लोम  प्रकास  त्यागी  :  मैं  यह  जानना
 चाहता  हूँ  कि  रूस  के  साथ  मिल  कर  साउथ  और  साउथ
 ईस्ट  एशिया  में  कुछ  उद्योगों  की  स्थापना  का  जो
 निर्णय  किया  गया  है,  उसके  पश्चात्‌  किन  किन  देंशों
 ने  अषने  यहां  उद्योग  स्थापित  करने  की  मांग  की  है  1
 उन  देशों  के  नाम  क्‍या  हैं  और  वहां  पर  पहले  कौन  कौन

 से  उद्योगों  की  स्थापना  की  जाएगी  ?

 भरी  शटल  बिहारो  वाजपेयो  :  |  मैंने  तीन  देशों
 के  नाम  बताये  हैं:  ईरान,  अल्जीरिया  और  नाइजी-
 रिया  ।

 श्री  श्रीम  प्रकाश  त्यागी  :  प्रश्न  साउथ  और
 साउथ  ईस्ट  एशिया  के  बारे  में  है  ।

 श्री  अटल  बिहारो  वाजपेवी  :  साउथ  ईस्ट
 एशिया  के  बारे  में  श्रभी  कोई  निर्णय  नहीं  हुआ  है।

 performance  in
 relation  to  the  twin  policy  objective

 «Of  extending  help  to  developing  coun-
 opportunities  for

 goods,  technology
 the  details
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 जब  कोई  निर्णय  नहीं  हुआ  है,  तो  मैं  नाम  कैसे  बता
 सकता  हूं  |

 श्री  एम०  शामगोषाल  रेड्डी  :  ग्रभी  मंत्री  महोदय
 ने  कहा  है  कि  इट  विल  बी  केप्ट  इन  माइंड  ।  में  यह्‌
 जानना  चाहता  हूं  कि  कितनी  चोज़ों  को  वह  अपने
 माइंड  में  रेखेंगे  और  कितनी  पर  अमल  करेंगे  ।

 श्रो  श्रटल  बिहारी  बाजपेयो  :  ग्रध्यक्ष  महोदय,
 क्या  आपने  संवाल  सुना  है?

 अध्यक्ष  महोदय  :  क्वेश्चन  नम्बर  448--श्री
 चतुर्भुज  |

 केन्द्रीय  सरकार  स्वास्थ्य  योजना  के  औषधालयों
 में  बढ़ि

 #448,  तुभुज :  क्यो  स्वास्थ्य  और
 परिवार  कल्याण  मंत्री  यह  बताने  की  कृपा  करेंगे
 कि:

 (क)  क्‍या  केन्द्रीय  सरकार  के  #र्मचारियों  की
 संख्या  में  निरन्तर  बृद्धि  को  देखते  हुए  सरकार  का
 विचार  केन्द्रीय  सरकार  स्वास्थ्य  योजना  के  औषधालयों
 की  संख्या  में  वृद्धि  करने  का  है;  और

 (ख)  यदिहां,  तो  चाल  वर्ष  में  कितने  नये  जौषधा+
 लय  खोले  जायेंगे  ?

 स्वीस्थ्य  श्रौर  परिवॉर  कल्याण  मंत्रालय  में  राज्य
 मंत्रो  श्री  जमद॑स्वी  प्रसाद  यादव)  :  (क)  जीहां  1

 (ख)  बतमान  वित्तीय  वर्ष  के  दौरान  is
 एलोपैथिक  औषधालण,  4  श्रायर्वेदिक,  4  होम्थोषैथिक,
 एक  यूनानी  औषधालय  और  2  इन्तच्िकित्सा  यूनिटें
 खोलने  की  पहले  ही  मंजूरी  दे  दीगई  है।

 हंसके  भअ्रैतिरिंक्स  i978-79  में  विभिन्ने  शहरों
 में  20  एलोपैथिंक  औषधालय,  3

 आय
 बिंदिकें  अनिरटें,

 4  होंम्योपैथिक  यूनिटें,  एक  यूमानी  एक  देन्ते-
 चिकित्सा  यूनिट  तथा  5  पॉलिक्लिनिक  खोलने  का
 भी  प्रावधाम  है।

 श्री  चतुर्भुज  :  मैं  मंत्री  महोदय  को  इस  बात  के
 लिए  धन्यवाद  देता  हूँ  कि  प्रश्न  का  पूरा  उत्तर  आया
 है।  लेकिन  मंत्री  महोदय  ने  यह  नहीं  बताया  है  कि
 चालू  वर्ष  में  20  एलोपेथिक  औषधालंय,  3  आयुर्वे-
 दिक  यूनिट,  4  होमियोपैथिक  यूनिट,  एक  यूनानी  और
 एक  दल्तचिकित्सा  यूनिट  तथा  5  पोलिक्लिनिक
 कहां  कहां  खोले  जायेग्रे।

 श्री  थिनाथक  प्रसाद  धादव  :  ग्रध्यक्ष  महोदय,
 मेरा  ब्यवस्था  का  प्रश्न  है।  में  गेट  नम्बर 1 पर
 झा  रहा  था।  वहां  पंद्रह  बीस  नौजवान  किसी
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 एम०  पी०  को  ग्रन्दर  नहीं  भाने  देते  हैं  भौर  हंगामा
 मचाये  हुए  हैं।  इसलिए  झ्ापसे  निवेदन  है  कि

 वहां  रास्ता  साफ  करवायें,  नहीं  तो  कोई  माननीय
 सदस्य  श्न्दर  नहीं  भा  सकते  हैं  ।  (व्यवधान)
 आपसे  ाग्रह  द्रौर  निवेदन  है  कि  भाप  पहले  रास्ते
 को  साफ़  करवायें  ताकि  कोई  माननीय  सदस्यों  को  भाने
 से  न  रोके  1  श्राप  खुद  जाकर  वहां  देंखें  (ब्यवधान)

 MR,  SPEAKER:  I  shall  take  imme-
 diate  steps  to  clear  them.

 st  चतुर्भुंज  मंत्री  महोदय  ने  जो  उत्तर  दिया
 है  वह  ठीक  है  लेकिन  में  जानना  चाहता  है  कि  किस  किस
 श्रान्त  के  प्रन्दर  कौन  कौन  सी  यूनिट  उन्होंने  खोली
 है?

 श्री  जगवम्बी  प्रसाद  यादव  श्रीमन्‌,  लिस्ट
 थोड़ी  बड़ी  है  फिर  भी  मैं  मोटे  मोटे  तौर  पर  जिनका
 प्रावधान  हम  करचुके  हैं  उनको  बता  देता  हूं।  हम
 ने  26

 द
 का  प्रावधान  किया  है।  दिल्ली  में

 7्ए  5  यूनिट,  2  श्रायुर्वेदिक,  2  होम्योपैथिक
 झौर  एक  यूनानी  यूनिट,  श्रहमदाबाद  में  3  एलोपैथिक,
 प्रायुवेंदिक,  7  होम्योपैथिक  शौर  यूनानी  यूनिट,

 लखनऊ  में  3  एलोपैथिक,  झायुर्वेदिक  ]  होम्यो-
 पथिक  धौर  i  ara  चिकित्सक,  मेरठ  में  एलोपैथिक,
 जयपुर  में  एलोपैथिक  यूनिट  खोलने  का  प्रावधान
 किया  है  |  बाकी  जिन  के  बारे  में  कहा  है  कि
 प्रावधान  कर  रहे  हैं  वह  कुछ  दिल्ली  में  कुछ  है  गाजिया-
 बाद,  फरीदाबाद,  लखनऊ,  प्रहमदाबाद,  हैदराबाद,
 कानपुर,  बंगलौर,  पूने,  बाम्बे,  मद्रास  तथा  कलकत्ता
 मह।  समूची  लिस्ट  पढ़ने  में  विलम्ब  होगा,  माननीय
 सदस्य  चाहे  तो  म  उन  को  दे  सकता  हूं  ।
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 मिल,  पाती  है,  वो  उस  झभाव  को  दूर  करने  के  लिए
 ाप  ,कौनसा  कदम  उठानेजा  रहे  हैं?

 शौ  जगदस्थोी  प्रसाद  वादब :  श्रीमनु  डाक्टरों
 की  कमी  जरूर  है  और  उस  को  पूरा  करने  के  लिए
 उपाय  किए  गए  हैं।  जो  कठिन  क्षेत्र  हैं  वहां  डाक्टर
 ट्रांसफर  होने  पर  जाते  नहीं  हैं  उस  के  लिए  हम  ने
 यू०  पी०  एस०  सी०  से  श्रलग  से  सेलेक्शन  करने  के
 लिए  कहा  है  भोर  यू०  पी०  एस०  ने  270  डाक्टरों  की
 सूची  दी  है  हमने  झाप्रहू  किया  है  कि  जल्दी  से  जल्दी
 वह  ज्वाइन  कर  लें।  दिल्ली  या  और

 दूसरी
 जो

 भझच्छी  जगहें  हैं  बहां  क ेलिए  भी  हमारे  पास  यू  पी एस  सी
 की  सूची  शा गई  है  भौर  हम  कोशिश  कर रहे  हैं  कि  वह
 जल्दी  से  जल्दी  ज्वाइन  करें  ।

 श्रोमतो  रशोदा  हक  ौधरों  :  सी  जी  एच  एस
 में  एक्सपेंसिव  मेडिसिन्स  के  मिलने  में  कभी  कभी
 बहुत  दिक्कत  होती  है।  तो  मंत्री  महोदय  इस  के  लिए
 कोई  व्यवस्था  करेंगे  जिस  से  वहां  एक्सपेंसिव  मेडि-
 सिन्‍्स  के  मिलने  में  दिक्कत  न  हो?

 श्री  जगदम्थी  प्रसाद  यादव:  जो  दिक्कत  होती
 थी  उस  को  देखते  हुए  दिल्लो  में  जो  सुपर  बाजार
 है  उस  से  हम  ने  भाग्रह  किया  है  कि  वह  साढ़े  नौ  बजे
 नित्य  प्रति  प्रपने  भ्रादमियों  को  भेज  कर  जो  सूची  तैयार
 हो  वहां  पर  मेडिसिन  सप्लाई  करने  के  लिए  उस  को
 ले  कर  उसी  दिन  उस  को  सप्लाई  कर  दें।  इस  तरह
 जो  कठिनाई  थीं  उस  को  देखते  हुए  उस  को  दूर  करने
 प्रयास  किया  है  ओर  भोर  भी  जो  सम्भव  हो  सकता  है
 वह  हम  शभ्रवश्य  करेंगे  ।

 SHRI  VAYALAR  RAVI:  Mr.  Spea-
 ker,  Sir,  I  do  not  know  whether  the
 hon.  Minister  had  any  occasion  to  visit
 the  CGHS  dispensaries,  The  accome--:
 dation  and  other  facilities  are  very

 _  agi:  राजस्थान  के  भ्रन्दर  जयपुर
 के  झलावा  झन्य  स्थानों  पर  कहां  कहां  खोलने  का
 प्रावधान  श्रापने  किया  है?

 लि
 'खगदम्बी  प्रसाद  यादव  :  सी  जी  एच  एस

 डिस्पेंसीी  खोलने  के  लिए  केन्द्रीय  सरकार  में  जो
 काम  करने  वाले  हैं,  उनके  7500  परिवार  चाहिएं।
 जब  तक  इतने  परिवार  नहीं  होते,  तब  तक  हम  नहीं
 खोल  सकते।  उसके  लिए  दूसरा  प्रावधान  करते  हैं
 कि  मेडिकल  एड  देते  हैं  जहां  कम  होते  हैं  और
 एथोराइज्ड  डाक्टर  वहां  बहाल  करते  हैं  जिस  से
 कि  उन  से  वह  लिखा  कर  वह  ले  ल  और  उसका  हम
 रिहम्वर्समेंट  कर  देते  हैं।  जिन  शहरों  में  हम  करने
 जा  रहे  है ंउनकी  सूची  हम  ने  द ेदी  है,  वह  13 हैं
 झौंर  दो  में  और  कर  रहे  हैं  भ्रहमदाबाद  द्रौर  एक
 झोर  जगह  में।  (व्यवधान...)  राजस्थान  में  श्रौर
 कोई  दूसरा  खोलने  का  प्रावधान  नहीं  है

 कक
 डा०  लक्ष्मी  नारायण  पाण्डेय  :  मंत्री  महोदय .  सरकार  स्वास्थ्य  योजना  के  श्रन्तगंत  भ्रौषधा-

 लय  तो,  खोलने  जा  रहे  हैं  लेकिन  क्‍या  यह  सही  है  कि
 जो  वर्तमान  भ्रोषधालय  हैं  उनमें  डाक्टरों  का  भारी
 झभाव  है  भौर  उस  के  कारण  समूचित  चिकित्सा  नहीं

 poor  and  the  rush  is  very  heavy.
 Under  this  background,  wil  the  Gov-
 ernment  improve  the  conditions  in  the
 CGHS  and  provide  more  doctors  be-
 cause  of  the  heavy  rush  in  the  dispen-
 saries?

 st  जगदम्बी  प्रसाद  यादव  :  यह  ठीक  है  कि
 जितने  डाक्टर  है  या  जितनी  श्रस्पतालों  में  एकोमोडेशन
 है  उस  से  ज्यादा  हैवी  रश  है  श्रौर  इस  लिए  हम  ने
 अधिक  डाक्टरों  की  व्यवस्था  की  है।  यह  भी  हम
 सोच  रहे  हैं  कि  कै?  दिल्‍ली  के  भ्रस्पतालों  को  इम्प्रूव
 कर  के  उस को  हम  कम  करें।  लेकिन  जब  तक  हम
 दिल्ली  के  भ्रस्पतालों  के  साथ  पेरिफेरल  भ्रस्पताल
 नहीं  बना  लेते  हैं  तब  तक  वह  रश  घटता  नहीं  है।
 झगर  हम  एक  तरफ  सफदरजंग  कोलें  जहां  पर  साल
 में  लगभग़  13 लाख  लोगों  का  इलाज  होता  है।  पेशेंट
 झौर  पेशेंट  के  साथ  आने  वाले  लोगों  का  हिसाब  लगायें
 तो  40-50  हजार  लोग  रोज़  भाते  हैं।  यह  भार
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 बहुत  है।  इसभारकोंदूर  करने  के  लिए  एक  कमेट्री
 एम  एम  सिद्धू  की  भ्रध्यक्षता  में  बना  दी  गई  है  जो  कि
 इस  बात  को  देखेगी  कि  किस  तरह  से  हसका  समा-
 खान  किया  जाये  ।

 Supply  of  Iron  and  Steel  py  SAIL  to
 Kerala  Steel  Traders

 +

 *450.  SHRI  K.  A.  RAJAN:

 DR.  VASANT  KUMAR
 PANDIT:

 Will  the  Minister  of  STELL  AND
 MINES  be  pleased  to  state:

 (a)  whether  Government  have  re-

 ceived  a  memorandum  from  Kerala
 Steel  Traders  Association  on  the
 denial  of  supplies  of  iron  and  steel  by
 SAIL  _stockyard  to  traders  and  for
 redress  of  their  grievances;  and

 (b)  if  so,  the  details  and  Govern-
 ment’s  reaction  thereon?

 THE  MINISTER  OF  STEEL  AND
 MINES  (SHRI  BIJU  PATNAIK):
 (७)  Yes,  Sir.

 (b)  The  Association  represented  that
 Cochin  stockyard  of  SAIL  was  not
 supplying  steel  to  the  traders;  it  was
 also  suggested,  in  the  memorandum
 that  at  least  50  per  cent  of  the  mate-
 rials  received  by  the  stockyards  should
 be  allotted  to  the  trade.  The  policy
 regarding  supply  of  steel  to  trade
 has  been  examined  recently.  It  has
 been  decided  to  supply  a  certain  per-
 centage  of  materials  available  in  the
 stockyards  to  the  trade.  This  decision
 is  under  implementation  by  SAIL.

 SHRI  K.  A,  RAJAN:  These  dealers
 were  deprived  of  iron  and  steel]  for
 the  last  seven  or  eight  months.  In
 974——-77,  when  there  was  a  huge  ac-
 cumulation  of  stocks  in  the  SAIL,  they
 ‘were  even  compelled  to  avail  of  those
 stocks  and  they  were  also  threatened.
 Now  their  real  demand  is  that  they
 may  be  allotted  at  least  50  per  cent  of
 the  iron  and  steel.  I  would  like  to
 4cnow  from  the  hon.  Minister  as  to
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 what  real  order  has  been  given  on
 this.

 SHRI  BIJU  PATNAIK:  At  ho  time,
 did  the  dealers  ever  get  50  per  cent  of
 the  total  production.  But  when  there
 is  a  shortage,  it  is  the  duty  of  the
 Government  to  give  priority  to  the
 consumers,  especially  to  small  scale
 consumers  and  that  is  what  the  Gov-
 ernment’s  decision  was  a  few  months
 back.  With  the  advent  of  large  scale
 imports,  while  the  position  is  becom-
 ing  slightly  easier,  I  have  recently
 decided  to  give  a  certain  percentage,
 however,  small  jt  may  be,  to  the  dea-
 lers  so  that  they  can  open  up  their
 trade.  On  the  average,  I  have  given
 them  0  to  5  per  cent  on  certain  sec-
 tions  and  about  5  to  8  per  cent  in
 some  other  sections.  As  the  position
 improves,  I  small]  continue  to  improve
 this  percentage  to  the  dealers.

 SHRI  K.  A.  RAJAN:  I  thank  the
 hon.  Minister  for  having  waived  the
 earlier  restrictions.  But  still  certain
 items  are  restricted,  commanding  a
 premium  of  not  less  than  Rs.  50  per
 tonne  in  the  market.  That  jis  dis-
 advantageous,  I  would  like  to  know.
 whether  the  Minister  would  consider
 to  waive  this  particular  criterion  also.

 SHRI  BIJU  PATNAIK:  If  the  hon.
 Member  is  not  satisfied,  I  may  say
 that  GP  and  GC  sheets  are  also  in
 that  50  per  cent.  That  should  cover  the.
 question  of  the  hon.  Member.

 DR.  VASANT  KUMAR  PANDIT:
 I  would  like  to  know  from  the  hon.
 Minister  whether  he  had  received  a
 similar  complaint  from  Iron  and  Steel
 Merchants  of  Bombay.  The  percentage
 now  settled  by  the  Government  is  not
 uniform.  Certain  items.like  slow  mov-
 ing  items,  low-premium  items,  they
 have  given  to  the  traders,  while  the
 fast  moving  items  are  not  given.  And
 the  plea  that  SAIL  is  catering  to  the
 small  consumers  is  not  correct  be-
 cause  the  small  scale  Industries  co-
 porations  give  the  materials  to  all  those
 units  which  are  not  even  functioning.
 The  materials  always  go  to  the  black
 market  and  not  to  the  traders.  Will
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 the  hon,  Minister  consider  and  tell  us
 whether  in  this  percentage  only  slow-
 moving  items  are  included  and  whe-
 thet  fast  moving  items  ate  also  in-
 cludeg  and  what  is  the  ratio?

 SHRI  BIJU  PATNAIK:  For  the  in-
 formation  of  the  hon.  Member,  I  may
 Say  that  there  is  nothing  slow-moving
 tdday.  Everything  is  fast  moving.

 DR.  VASANT  KUMAR  PANDIT:
 Whether  this  inplementation  is  in
 Bombay  and  elsewhere  also?

 MR.  SPEAKER:  Informatitn  is  also
 fast  moving.

 Demand  fot  Copper

 +

 #451.  SHRI  M.  RAM  GOPAL
 REDDY:

 DR:  LAXMINARAYAN
 PANDEYA:

 Will  the  Minister  of  STELL  AND
 \  MINES  be  pleased  to  state:

 Government  have
 the  re-

 country

 (a)  whether

 worked  out  the  estimate  of

 quirement  of  copper  in  the

 during  1978;

 (b)  if  so,  the  total  requirement  and
 how  much  will  be  met  indigenously;
 and

 (c)  the  names  of  the  countries  from
 where  the  balance  will  be  imported
 and  its  value?

 THE  MINISTER  OF  STEEL  AND
 MINES  (SHRI  BIJU  PATNAIK):  (a)
 Yes,  Sir.

 (b)  The  demand  of  copper  in  the
 country  during  1978-79  has  been  asses-
 sed  at  about  80,000  tonnes.  Out  of
 this,  23,500  tonnes  is  expected  to  be
 met  from  indigenous  production  by
 Hindustan  Copper  Limited.

 (c)  For  meeting  the  balance  of  the
 demand  and  provide  sufficient  carry
 forward  stocks  at  year  end,  the  cana-
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 lising  agency  viz.  The  Minerals  and
 Metals  Trading  Corporation  of  India
 Limited  would  be  importihg  about
 72,300  tonnes  of  copper  during  1978-
 79,  of  total  estimated  value  of  about
 Rs.  90  crores.  One  of  the  major  sour-
 ces  fot  supbly  of  thé  cbpper  is  Burh-
 bia  (Afrita).  Some  of  the  suppliers
 based  in  U.K./Europe  are  arranging

 supplies  of  copper  from  warehouses
 in  West  Europe.

 SHRI  M.  RAM  GOPAL  REDDY:
 The  demand  for  copper  is  going  up
 from  year  to  year.  Now  we  are  reach-
 ing  a  stage  where  we  htive  to  import
 about  a  huridred  erbre  rupees  worth
 of  copper.  So,  I  want  to  know  whe-
 ther  this  copper  is  being  used  proper-
 ly  or  is  béing  mis-uged  for  the  prépara-
 tion  of  utensils  and  othét  things.  Hus
 the  Minister  got  any  schtine  to  se&
 that  it  is  correctly  used  and  the  figut-
 es  come  down  to  the  level  of  the
 previous  years?  -

 MR.  SPEAKER:  He  says  copper  is:
 being  used  for  utensils  also,  and  that
 it  fs  a  national  Waste,  and  he  asks
 whether  you  will  see  to  it  that  this  is
 not  done.

 SHRI  BIJU  PATNAIK:  This  is  also
 oHe  of  the  uses  by  small-scale  pro-
 ducers  in  the  country,  and  we  have  to
 look  after  their  uses  also.  t  do  fot
 know  what  he  meahs  by  ‘propet  use’.

 MR.  SPEAKER:  He  thinks  that  its
 use  for  vessels  is  improper  use.

 SHRI  BIJU  PATNAIK:  Making
 vessels  ig  q  handicraft  and  it  employs
 a  large  number  of  people.  I  think  it
 is  good  use.  We  do  not  have  enough
 of  copper  ore  in  this  country:  that  is
 our  major  proklem.  So  we  are  import-
 ing.  sometimes,  concentrates  and  we
 are  trying  to  improve  the  productivi-
 ty  of  one  of  the  plants  which  has  been
 deficient  over  the  years.  Otherwise,.

 the  import  that  we  are  planning  this.
 year  should  meet  all  the  demand.

 SHRI  M.  RAM  GOPAL  REDDY:
 Copper  is  required  for  certain  items
 in  the  factories  and  these  are  very
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 essential,  So,  is  the  Minister  going  to
 restrict  the  use  of  copper  only  for
 machinery  manufacture  and  not  for
 utensils  and  other  things?  We  can  use
 other  metals  for  utensils  and  it  is  a
 national  waste  ta  use  copper.  The  de-
 mand  figure  has  gone  up  from  50007
 tons  to  80000  tons  over  the  years:  I
 want  to  know  where  the  extra  quan-
 tity  is  being  used.

 SHRI  BIJU  PATNAIK:  The  Hon.
 Member  is  asking  the  same  question.
 The  priority  sector  will  get  priority:
 there  is  no  question  about  that.  But
 the  handicraft  secter  should  also  get
 some,  in  my  opinion.

 डा०  अदसो  सारामण  पशण्डेय  :  अध्यक्ष  महोदय,
 इमारे  यहां  ताम्बे  की जितनी  आवश्यकता  है,  उस  का
 75  प्रतिश्मत  हम  आयात  करते  हु,  जिस  पर  90
 करोड़  रुपये  से  अधिक  खर्च  होता  है।  देश  में
 मध्य  ग्रदेश  के  बालाघाट  में  ताम्ब  की  खाने  हैं,
 जहां  से  हम  काफ़ी  ताम्बा  प्राप्त  कर  सकते  हैं।  “में
 जानना  चाहता  हुं  कि  इस  दिल्ला  में  सरकार  ने  क्या
 प्रमत्न  किसे  हैं?  शखेतड़ी  में  जो  ताम्बे  का  प्राजेक्ट
 है,  उस  की  उत्पादकता  बढ़ाने  की  दिशा  में  तथा
 मष्स  प्रदेश  में  जो  डिपाज़िट्स  हैं  उन  को  उपयोग  में
 लाने  की  दृष्टि  से  सरकार  ने  कमा  कदम  उठाये  हूँ?

 SHRI  BIJU  PATNAIK:  The  Hon.
 Member  knows  very  well  that  the  fac-
 tory  has  been  in  doldrums  so  far,  over
 the  years.  It  is  only  recently,  after
 my  intervention  with  the  Japanese
 Government,  that  they  sent  an  ex-
 pert  team  to  work  it,  and  it  is
 showing  improved  results.  But  as
 I  said  earlier,  the  major  problem  is
 shortage  of  good  grade  copper  ore  in
 thig  country].  Whereas,  im  our  coun-
 try,  we  have  hardly  I  per  cent  to  4.2
 percent  copper  in  Our  ores  whereas  in
 ether  countries  like  Rhodesia  it  is
 more  than  8  per  cent  in  their  ore.

 When  the  Hon,  Member  says  that  we
 are  getting  deposits  in  Madhya  pradesh
 it  is  not  so.  The  Khetri  deposits  are
 not  werkable.  They  are  uneconomical,
 But  the  more  we  produce  we  find  more
 values  in  them,  and  we  have  to  keep
 it  going  because  we  have  to  get  men
 emplcyed  and  some  copper  produced.

 Malanchgarh  is  another  area  which
 Wwe  are  trying  to  develop  recently.  It
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 should  be  able  to  give  us  some  copper
 ore  but  that  also  is  very  low  grade.

 SHRI  S.  R.  DAMANI:  It  is  a  matter
 of  regret  that  in  our  country  import
 is  going  up  and  the  indigenous  pro-
 duction  is  coming  down.  About  the
 Khetri  projects,  the  hon,  Minister  has
 said  that  an  amount  of  Rs,  325  crores
 has  been  invested.  Last  year  the  pro-
 duction  of  copper  ore  was  about  27,000
 tonnes.  This  year  it  has  come  down
 to  23,006  tonnes.  I  want  to  know  from
 the  hon,  Minister  what  are  the  cons-
 traints  that  stand  in  the  way  of  in-
 creasing  the  production  and  the  ex-
 tension  of  the  Khetrj  project.  What
 action  has  been  taken  by  the  hon,
 Minister  to  remove  these  constraints;
 and  increase  the  production  capacity
 of  Khetri  project?

 SHRI  BIJU  PATNAIK:  The  hon.
 Member  obviously  did  not  listen  to
 my  earlier  answer.  For  the  hon.  Mem-
 ber’s  information,  I  would  like  to  say
 that  during  1974-75,  the  production
 was  98,85I  tonnes  and  for  the  year
 1978-79,  the  estimated  production  is:

 23,500  tonnes,  Last  year  we  praduced
 21,466  tonnes.  This  year  we  have  pro-
 duced  23,500  tonnes.  So,  the  produc-.
 tion  is  going  up.  As  I  said  earlier,  we
 just  do  not  have  high-grade  copper
 Ore  in  this  country.  In  that  India  is.
 urfortunate.

 DR.  SUBRAMANIAM  SWAMY;  Sir,.
 judging  by  the  newspaper  reports,  Mr.
 Biju  Patnaik  is  a  very  busy  man.  par-
 ticularly  in  extra-curricular  activities.
 I  would  like  to  know  from  the  Mimis-
 ter  whether  he  has  had  the  time  to
 peruse  the  United  Nations  studies  on
 marine  resources  which  say  that  al-
 though  India  has  not  large  copper  de-
 posits  on  land  and  on-shore,  in  Indian
 Ocean  there  is  a  vast  amount  of  cop-
 per  deposits  available  which  can  be
 extracted  and  I  would  like  to  know
 from  the  Minister  whether  he  has
 seen  these  reports  and  if  so,  what  steps
 the  Ministry  has  taken  to  extract  cop-
 per  from  the  Indian  Ocean  and  off-
 shore  areas?
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 SHRI  BIJU  PATNAIK:  The  Minis-
 ter  can  assure  the  hon.  Member  that
 he  is  capable  of  doing  his  work,  not
 some  other  people’s  work  plus  extra-
 curricular  work  in  which  the  hon.
 Member  excels.  Nevertheless  he  _  is
 talking  of  the  United  Nations’  Report.
 That  report  was  prepared  by  my  De-

 partment  called  Geological  Survey  of
 India  which  assisted  the  United  Na-
 tions  to  prepare  the  report.  Surely  we
 are  in  full  cognisance  of  this  matter
 and  I  will  do  the  needful  in  the  matter,

 DR.  SUBRAMANIAM  SWAMY:  I
 ‘would  like  to  know  what  steps  he  has
 taken.  He  says  he  will  do  the  needful.

 SHRI  BIJU  PATNAIK:  If  the  hon.
 Member  thinks  that  I  have  got  to  dry
 up  the  Indian  Ocean  to  fing  copper
 ore,  that  is  not  likely  to  be  so.

 SHRI  KANWAR  LAL  GUPTA:  Sir,
 I  want  to  raise  a  point  of  order.  I  was
 coming  to  Parliament.

 MR.  SPEAKER:  It  has  been  already
 raised  and  we  are  looking  into  it.  I
 have  already  made  arrangements.

 SHRI  KANWAR  LAL  GUPTA:  I
 could  not  come  to  the  House.  I  was
 delayed  by  5  minutes  and  you  are  do-
 ing  nothing.

 MR.  SPEAKER:  That  point  has  been
 Taised  and  we  have  made  arrange-
 ‘ments,

 (Interruptions)

 tt  wee  लाल  गुप्त  :  शाप  कोई  इंतजाम  नहीं
 'कर  रहे  हैं।  पालियामेंट  के  गेट  के  बाहर  यह  सब  हो
 रहा  है,  प्राप  कुछ  नहीं  कर  रहे  हैं।  (ब्यवधान  )

 I  want  to  ask  you  are  you  function-
 ing  here  as  a  Speaker  or  not?  It  took
 48  minutes  to  come  over  here.  About
 0  or  2  people  attacked  my  car  and
 all  that  and  you  cannot  remove  them,
 you  cannot  stop  them.  What  is  all  this?

 What  is  this?  You  say  I  can’t  raise
 a  point  of  order!  (Interruptions).

 MR.  SPEAKER;  It  came  to  my  no-
 tice...  (Interruptions),
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 SHRI  KANWAR  LAL-  GUPTA:
 What  is  the  idea  of  having  this  Lok
 Sabha  session  here,  if  you  can’t  take
 any  action.  Then  you  allow  us  to.  do
 it:  we  can  do  it.  If  you  are  unable  to
 do  it,  kindly  allow  us  to  do  it.  (Inter-
 ruptions).  It  is  unprecedented  in  the

 history  of  Parliament  that  a  Speaker
 is  unable  to  do  anything  if  Members

 are  not  allowed  to  enter,  (Interrup-
 tions).  If  this  is  not  ‘goodaism’  what
 else  is  it?  Unless  you  remove  them--
 they  are  just  a  handful,  about  eight

 to  ten  people—we  will  not  allow  this
 House  to  continue,.What  is  this?

 (Interruptions)

 MR,  SPEAKER;  The  matter  is  a  very
 serious  one,  I  agree.  This  was  brought
 to  my  notice  only  after  I  came  and
 sat  here.  Immediately,  I  directed  the
 Secretary  to  go  there  to  see  that  they
 are  cleared.  (Interruptions).

 SHRI  KANWAR  LAL  GUPTA:  In
 spite  of  your  instructions,  nothing  hap-
 pened.  This  is  worse,  In  spite  of  your
 orders,  nothing  has  been  done:  (In-
 terruptions).  In  spite  of  your  instruc-
 tions  nothing  has  been  done.  (Inter-
 ruptions).

 SHRI  RAMACHANDRA  RATH:  Mt.
 Speaker,  you  cannot  turn  your  face
 only  to  that  side:  you  must  listen  to

 us  also,  We  are  as  much;  you  must
 listen  to  us,

 MR.  SPEAKER;  This  type  of  thing
 will  not  be  tolerated.  Yesterday  also
 you  behaved  like  this.  I  allowed
 you...

 (Interruptions)
 SHRI  RAMCHANDRA  RATH:  You

 are  tolerating  other  Members’  comp-
 laints.

 MR.  SPEAKER:  Other  Members  are
 complaining  that  they  are  obstructed.

 SHRI  RAMACHANDRA  RATH:  I  am
 complaining:  you  must  listen  to  my

 complaint  also.  My  complaint  is  that
 when  I  was  coming.  I  saw  the  Minis-
 ter  of  State  for  Railways  Shri  Sheo
 Narain.  Some  persons  were  coming
 silently  inside:  may  be  they  were  per-
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 sons  visiting  the  gallery,  ‘This  gentle
 man  got  down  and  unnecessarily  quar-
 ralled,  and  provoked  them  and  shouted

 at  them.  (Interruptions).

 THE  MINISTER  OF  STATE  IN
 THE  MINISTRY  OF  RAILWAYS
 (SHRI  SHEO  NARAIN):  What  are
 you  saying?

 यह  झूठ  बोल  रहे  हैं।  (  ब्यथधान  )

 SHRI  KANWAR  LAL  GUPTA;  Mr.
 Rath  has  confirmed  me,

 SHRI  RAMACHANDRA  RATH:  I
 Wave  not  confirmed  you.  (Interrup-
 tions),

 SHRI  KANWAR  LAL  GUPTA:  You
 can  go  with  me  and  see.  (Interrup-
 tions)  I  agree  with  you,  but  you  have
 confirmed  that  your  people  are  there
 to  obstruct.  I  want  to  ask  you...  (Inter-
 ruptions).

 SHRI  RAMACHANDRA’-  RATH:
 Plase  enquire  into  this:  that  is  my
 submission.  Please  enquire  about  the
 mis-conduct,  He  is  in  the  habit......
 (Interruptions)  He  forgets  he  is  a
 Minister.

 st  भारत  भूवण  :  माननीय  सदस्य  का  झारोप
 बिल्कूल  गलत  है।  जो  माननीय  शिव  नारायण  को
 जानते  हैं  वह  भच्छी  तरह  से  जानते  हैं  कि  गुस्सा
 करने  वाले  आदमी  को  माननीय  शिव  नारायण  हटा
 देते  हैं।  इसलिए  किसी  को  गुस्सा  दिलाने  का  कोई
 अश्न  ही  नहीं  है।

 MR.  SPEAKER;  Steps  have  been
 taken,  Some  of  them  have  been  arrest-

 ed.  (Interruptions)

 SHRI  KANWAR  LAL  GUPTA,  My
 friend  Mr.  Rath  has  confirmed  that
 there  are  certain  workers.  They  are
 obstructing.  All  that,  he  has  confirm-
 ed.  Whether  it  is  from  this  side  or  that
 side,  every  Member  should  be  allow-

 ed  to  enter  Parliament  freely.  This  is
 the  first  time  that  Members  have  been
 obstructed  like  this—and  they  are  only
 a  handful  of  people.  I  must  say  that  I
 did  not  talk  to  them:  I  only  said
 ‘kindly  allow  me’  but  they  did  not  al-
 low  me.  It  took  me  fifteen  minutes
 to  come  here.  So,  please  find  out  what
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 ig  the  action  taken.  They  should  be
 removed.  Every  Member,  whether
 from  this  side  or  that  side,  should  be
 allowed  to  come  nto  Parliament.

 Mr.  Sathe,  my  appeal  to  you  is  that
 this  is  not  proper  that  your  workers
 should  detain  us.  All  right,  you
 come  with  me.  I  do  not  blame  you.

 (Interruptions)

 lf  they  are  not.  your  workers,  you  also
 support  us,

 (Interruptions)

 If  they  are  not  your  workers,  you
 also  support  us  to  say  that  they  may
 be  arrested.

 SHRI  VASANT  SATHE:  How  do
 you  say  that  they  are  our  workers?

 (Interruptions)

 SHRI  KANWAR  LAL  GUPTA:  No
 no,  I  never  said  that.

 (Interruptions)

 SHRI  VASANT  SATHE:  I  want  to
 say  that  we  are  not  in  favour  of
 anybody  being  obstructed  at  all.
 What  more  do  you  want?  Why  do
 you  say  that  they  are  our  workers?

 (Interruptions)

 AN  HON.  MEMBER:  Mr.  Speaker
 we  are  not  getting  passes  for  our
 guests.

 (Interruptions)

 MR.  SPEAKER:  You  are  shouting
 more  than  others.  I  have  heard  you.

 (Interruptions)

 MR.  SPEAKER:  I  may  tell  you
 that  I  am  taking  steps.  You  cannet
 expect  me  to  do  it  within  a  few
 minutes.

 (Interruptions)

 MR.  SPEAKER:  Please  go  back
 to  your  seat.

 (Interruptions)

 AN  HON.  MEMBER:  They  are
 not  our  workers.

 (Interruptions)
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 AN  HON.  MEMBER:  Do  not  talk
 like  that.  You  are  supporting  goondds

 Interruptions)

 AN  HON.  MEMBER:  They  are  at-
 tacking  Harijans.  Congress  I  goon-

 das  are  attacking  Harijans  and  Mem-
 bers  of  Parliament.

 (Interruptions)

 Congress  I  goondas  are  attacking
 Jan  Sangh  shopkeepers  and  every-
 body  in  Delhi.  They  are  at  the  gate.
 They  are  attacking  Members  of  Par-
 liament.  This  goondaism  shall  have

 to  be  curbed

 (Interrupticns)

 SHRI  VAYALAR  RAVI:  Iam  on
 ४  point  of  order.  According  to  the
 rules,  not  only  this  matter  but  the
 entire  campus  of  the  Parliament  is
 coming  under  you.  Any  infringement
 of  the  rights  of  the  Members,  even
 provoking  them,  it  is  for  this  House
 to  say  what  the  punishment  is.  The
 Minister  of  Parliamehtary  Affairs  has
 to  move  a  resolution  what  punish-
 ment  is  to  be  given  to  the  people,
 because  this  side  denounces  them;
 they  say  that  it  is  RSS.  Yeu  denounce
 them,  Both  of  us  are  denouncing  them.
 It  means  they  are  some  kind  of  goon-
 das.  So,  when  all  of  us  have  agreed,
 you  punish  them.  You  please  move
 a  resolution.

 (Interruptions)

 SHRI  KANWAR  LAL  GUPTA:  May
 व  move  a  motion  that  you  arrest  them.

 (Interruptions)
 }  move  a  motion  that  ali  of  them

 should  be  arrested  and  brought  be-
 fore  the  bar  of  the  House.

 AN  HON,  MEMBER:  Whosoever  it
 may  be,  you  must  punish  them.  They
 had  taken  the  law  into  their  hands.

 (Interruptions)

 SHRI]  A,  BALA  PAJANOR:-  If
 everybody  is  trying  to  disown,  then
 it  is  a  serious  matter  and  I  take  a
 Strong  notice  of  it.  It  is  easy  for
 me  to  put  up  some  people  here  today
 and  iomorrow  I  can  disown  them.
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 And  they  may  also  disown  it.  We  have
 moved  this  matter.  Members  of  Par-
 liament  have,  HoWever,  a  right  to  get
 in  this  House  aha  function  properly
 This  is  a  begitining.  I  am  afraid  this
 is  riot  a  good  thing  #nd  not  a  good
 beginning.  You  must  nip  the  evil  in
 the  bud  and  see  that  it  ts  put  an  end
 to.

 SHRI  SAUGATA  ROY:  Lok  Sabha
 Secretariat  and  the  Speaker’s  Secre-
 tatiat  are  hot  functioning  properly
 That  can  be  seen  th  this  tnatter.

 After  that  there  is  demonstration  in
 the  Parliament.  There  is  obstruction
 to  the  Members.  I  want  to  know  chat
 the  people  of  this  country  pay  to
 maintain  this  Lok  Sabha  Secretariat
 The  people  of  the  country  pay  to
 maintain  the  Watch  and  Ward  staff
 That  is  to  maintain  the  privileges  and
 security  of  Meémbers.  What  is  the

 Lok  Sabha  Secretariat  doing?  One  day
 was  taken  to  send  warrants  to,  Dha-
 wan  and  Sen.  What  is  the  Lok  Sabha
 Secretariat  doing?  We  warit  to  kriow.

 (Interruptions)

 SHRI  KANWAR  LAL  GUPTA:
 You  may  allow  me  to  move  a  formal
 motion.

 MR.  SPEAKER:  Will  you  allow  me
 to  say  something?  After  the  complaint
 was  made......  (Interruptions  )  The
 latest  report  that  I  have  got  is  that
 all  those  intruders  have  been  sepa-
 rated  and  left  in  the  charge  of  the
 police.  I  shall  go  into  the  matter

 (Interruptions)

 I  shall  certainly  go  into  the  matter
 and  see  who  is  at  fault,  and  who  al-
 lowed  it.  You  cannot  immediately
 ask  me  when  I  am  in  the  House  and
 about  something  that  has  happened
 when  I  am  jin  the  House.  How  can  I
 explain......

 (Interruptions)

 SHRI  KISHORE  LAL:  What  about
 the  Members  of  the  Rajya  Sabha?

 MR.  SPEAKER:  I  will  certainly
 go  into  the  matter.  It  is  a  very  serious
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 matter.  If  any  Member  of  any  party
 has  been  obstructed  in  the  House,  I!
 shall  certainly  take  appropridte  step
 and  if  my  staff  has  failed,  I  will  cer

 tainly  take  action  against  the  staff  also
 It  is  the  responsibility  of  the  Watch  had
 Ward  to  keep  a  watch.  I  warned
 thern  three  days  back.  Appropriate
 steps  will  have  to  be  taken.  I  had

 consultations  with  the  Secretary.  I

 have  taken  steps,  If  there  has  been
 any  failure  at  any  stage,  certainly  the
 most  drastic  action  will  be  taken.  You
 can  rest  assured.

 Let  us  zgo:on  with  the  subject.

 शफेंदरणंग  अस्पताल  में  एक्‍्स-रे  मशीन

 4455.  श्री  ब्रज  बन  तिदारी  :
 भी  राज  केशर  सिह  :

 क्या  स्वास्थ्य  श्रौर  परिथार  कल्याण  मंत्री  यह
 बताने  की  [कृपा  करेंगे  कि  :

 (क)  कया  यह  सच  है  कि  सफंदरजंग  शभ्ररंपताल
 में  एकस-रे  मशीन  “मैमर-3'  तेरह  लाखं  श्पप  की
 लागत  से  खरीदी  गई  थी

 [ख)  ब्या  यहे  भी  सच  है  कि  तकेनीकियनों
 के  में  मिलने  से  यह  मशीन  बैकार  पंड़ी  है

 (ग)  यदि  हां,  तो  क्या  सरकार  तकनीकी  कर्म-
 ज्ञारियों  की  नियुक्ति  का  प्रबन्ध  करेगी,  ताकि  भारी
 धनराशि  से  खरीदी  गई  इस  मशीन  का  उपयोग  किया
 जा  सके  ?

 स्वास्थ्य  धौर  परिबार  कल्याण  मंत्रालय  में
 राज्य  मंत्री  (भो  जगदम्बो  प्रसाद  थादव )
 (क)  i3  ae  रुपये  के  भ्रनुमानित  मूल्य  की  दो
 एक्स-रे  मशीनें  'मैमर-3”  खरीदी  गई  थो  ।

 (@)  इन  मशीनों  में  से  एक  हो  i975  में
 झखिल  भारतीय  ग्रायविज्ञान  संस्थान,  नई  दिल्‍ली  में
 स्थानास्तरित  कर  दी  गई  थी  जहां  पर  यह  उपयोग
 में  लाई  जा  रही  है  भ्रौर  टूसरी  के  बारे  मे  यह  बताया
 गया  है  कि  तकनीशियन  न  मिलने  के  कारण  शन  इसका
 उपयोग  नहीं  किया  जा  रहा  है।

 (ग)  जी,  हां  1

 श्री  श्ज  सथण  तिवारी  :  क्य।  मंत्री  जी  बताएंगे
 कि  यह  एग्स-रे  मीन  शझ्ष  की  जायगी  या  नही  शरू
 की  जायगी  ?
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 श्रो  जगदम्बो  प्रसाद  यादव  :  श्रीमन्‌ू,  माननीय
 सदस्य  को  यह  उत्कण्ठी  सबेभच  में  स्वाभाविक  है  ny
 वास्तविकता  शह  है  कि इस  मशीन  की  जिन्होंने  मेंगाया
 थां  श्रीमीन  और  श्रीमती  भ्रहलवांलिया'  वे  दोनों  ही
 998  में  चले  गीए ।  उस के  बाद  हम  से  दो

 झ्रादेमियों  की  एप्याइंट  किया,  एंक  डा०  शैर्मा  शौर
 एक  दूसरे  को,  वह  भी  चले  गए।  फिर  य ूपी  एस  सी
 को  लिखा  तो  एक  डाक्टर  ब  हम  को  त्यरो  सर्जरी
 के  मिले  हे  लेकिन  इस  मशीन  की  चलाने  के  लिए  जो
 प्रापर  ट्रैकनिर्शियन  चाहिए  उसे  के  लिए  हम  ईनीशिए-
 टिव  ले  रहे  हैं  ताकि  यह  मशीने  कीम  में
 झा  सक  |

 श्री  ब्रज  बषण  सिबारों  :  क्या  श्राप  इस  की
 कोई  तारीक  या  कोई  समर्य  बता  सकते  हैँ  जब  तक  कि
 प्राप  उम्मीद  करते  हैं  कि  प्राप  टैकनिशियेने  पां  जाएगी
 श्रौर  इस  मशोन  की  चलानी  शंर  कैर  देंगे  ?

 श्री  जगदम्बो  प्रसाद  बादव  श्रीमनू,  मैंने
 पहलेही  कहा  कि  इस  को  चलाने  के  लिए  मैंने  प्रभी
 भी  प्रयास  किया,  चण्डागढ़  के  एक  डाक्टर  को  क्राग्रह
 किया  वह  नही  झाए,  मेरठ  के  एक  डाक्टर  क़सन्ड
 को  भ्राग्रह  किया  बह  भी  नहीं  भ्राए।  यह  एक  विशेष
 योग्यता  के  डाक्टर  और  विशिष्ट  टैकनिशियन  की  बात
 है,  इसलिए  जब  तक  वह  नहीं  मिल  जाते  हैं

 तब इस  को  चलाना  संभव  नहीं  है।  एक  डाक्टर
 श जब  तक  एक  झौर  न  मिलें  और  टेकनिशियन  ने

 तब  तक  कोई  टाइमय्रा  निश्चित  डेट  बताना  कठिन
 है।  हम  प्रयत्नशील  हैं  कि  जल्दी  से  जल्डी  यह  मशीन
 खल  |

 DR.  KARAN  SINGH:  Sir,  this
 question  highlights  a  very  real  problem

 that  is  growing  in  proportion.  It  is  a
 fact  that  crores  of  rupees  worth  cf
 highly  sophisticated  medical  equip-
 ment  in  this  country  are  lying  unused
 because  of  certain  lack  of  spare  parts
 or  lack  of  technical  assistanc>.  We
 are  a  poor  country  and  a  developing
 country.  I  know  for  a  fact  that  80  to
 00  crores  of  rupees  worth  of  medica]
 equipment  is  lying  totally  unused  in
 the  country  for  want  of  either  spare
 parts  or  technical  hand  to  man  them.
 It  has  been  suggested  thut  some  orga-
 nisation  should  be  set  up  which  would
 ensure  that  this  equipment  which  is
 being  purchased  at  great  cost  is  pro-
 perly  maintained.  Now,  in  the  Saf-
 darjang  Hospital,  this  equipment
 worth  3  lakhs  of  rupees  is  lying  un-
 used  and  rusting  for  want  of  a
 technician.  Will  the  Minister  please
 tell  the  House  what  steps  he  proposes
 to  take  on  a  national  level  either  to

 30 MW Ue  WED  ee  9  |
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 set  up  a  special  corporation  or  a
 special  organisation  for  the  mainte-
 nance  of  medical  equipment  so  that
 this  sort  of  situation  whith  is  in  exis-
 tence  all  over  the  country  does  not
 continue?

 शी  जगदस्खों  प्रसाद  यादव:  श्रीमनू,  डा०
 कर्णसिंह  ने  जो  सवाल  उठाया  है  मैं  समझतां  हूं  क
 यह  सवाल  स्वयं  उन  के  ज़माने  से  भा  रहा  है  भौर
 उसके  निराकरण  की  जिम्मेदारी  झब  हमारे  ऊपर  भाई
 है।  0  3  लाख की  जो  मशीन  मंगाई  गई  थी  वह
 दो  डाकटरों  के  भ्ाग्रह  पर  मंगाई  गई  थी

 फ््ण् ान ) , .  वही  में  बता  रहा  हूं।  इस  तरहसे  जो
 मशीन  भा  चुकी  है  वह  उन  के  चले  जाने  क ेकारण  और
 दूसरे  ट्रैकनिशियन  के  न  मिलने  के  कारण  कांम  में  नहीं
 भा  रही  है।  में  लगातार  खोज  करवा  रहा  हूं  कि  इस
 तरह  के  झादमी  हमें  मिल  जायं  जिस  से  इस  कीमती
 मशीन  को  चलाया  जा  सके।

 उनका  यह  कहना  ठीक  है  कि  बहुत  से  ऐसे  साफि-
 स्टिकेटेड  यंत्र  पड़े  हुए  हैं।  हम  ने  एन्क्वायर  किया  है
 कि  कम  से  कम  हम  को  यह  जानकारी  मल  जाय  कि
 इस  तरह  की  साफिस्टिकेटेंड  मशीन  हमारे  देश  में
 कितती  पड़ी  हुई  हैं,  इसका  हमें  कुछ  प्रायमाफेसी  टार्गेट
 मिल  जाय  यह  जानकारी  मिल  जाने  के  बाद  जो

 उन्होंने कहा,  उस  तरह  से  हम  इस  को  एग्जामिन  करा
 कर

 थ
 चाहेंगे  कि किस  तरह से  हम  इस  की  व्यवस्था

 कर  सकेंगे  1

 भ्  उपग्रसेन  :  भ्रध्यक्ष  महोदय,  इंग्लैंड  में
 जब  टांसपोर्ट  चलायी  गई  तो  पहले  वर्कशाप  बना
 और  हिन्दुस्तान  में  जब  गाड़ियां  चलाई  गईं  पहले  तो
 वर्कशाप  बना  ही  नहीं  था।  मैं  मातनीथ्  मंत्री  जी  से
 जानना  चाहता  हूं  कि  जब  यह  योजना  बनी  कि  यह
 तकनीकी  मशीन  जो  हमारे  लिए  बहुत  जरूरी  है
 मंगाई  जाय  तो  क्‍या  उस  के  लिए  ऐसी,  कोई  योजना
 पहले  बनाई  गई  थी  कि  उस  को  चलाने  के  लिए  तकनीकी
 लोग  भर्ती  किए  जायं  ?  क्‍या  उस  मशीन  के  झाने
 के  पहले  पूरी  तैयारी  की  गई  थी  कि  तकनीकी  लोग,
 स्पेयर  पार्ट्स,  डाक्टर  वगैरह  रख  लिए  जाय॑  ?
 मैं  जानना  चाहता  हूं  कि  इस  में  कौन  सी  कठिनाई  पड़
 गई  ?  यह  योजना  में  ही  नहीं  था,  प्रोजेक्ट  में  ही  नहीं
 था  या  मंगाने  के  बाद  प्रोजैक्ट  बना  है  ?

 श्री  जगदस्थी  प्रसाद  यादव  :  यह  साफिस्टिके-
 टड  मशीन  डाक्टर  की  रिक्वेस्ट  पर  मंगाई  गई  थी  भौर
 डा०  भ्रहलूवालिया  के  चले  जाने  के  बाद  और  टेक्नी-
 शियन्स  न  मिलने  से  इस  बात  का  पता  लग  जाता  है  तथा
 माननीय  सदस्य  का  कहना  ठीक  है  कि  इस  प्रकार  के
 साफिस्टकेटेड  यंत्र  मंगाये  जायें  तो  स्पयर  पाट्स  और
 टेक्नीशियन्स  की  पहले  व्यवस्था  की  जाये  ।  माननीय
 सदस्य  का  सुझाव  भ्रच्छा  है भ्ौर  इस  पर  हम  जरूर
 कायवाही  करने  के  लिए  तैयार  हैं।

 डा०  सुशोला  तायर  :  भ्रध्यक्ष  महोदय
 दिन  पहले  एक  फैसला  हुआ  था  कि  इस  अतालन में  रिपेपर  एण्ड  मेंटीनेन्‍्स  व्कंशाप  होती  चाहिए  झौर
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 झाल  इंडिया  मेडिकल  इंस्टीट्यूट  में  बकंशाः  खोली
 भी  गई  थी।  दूसरी  जगहों  पर  रीजनल  'बकशाप
 बनाने  की  बात  भी  थी।  यह  योजना  क्‍यों  कार्षों-
 न्वित  नहीं  की  गई  ?  प्राल  इंडिया  मडिकल  इंस्टी-

 ि
 में  रिपयर  एण्ड  मेंटीनेन्स  वकंशाप  भी  पिछड़

 गई  है  क्योंकि  बहुत  से  टैक्नीशियंस्स  बाहर  चले
 गए  हैं।  साथ  ही  डाकटरों  से  ज्यादा  आवश्यक  होते
 हु  टैक्नीशियन्स  जोकि  मशीनों  को  चलाने  वाले  हैं
 डाक्टरों  के  कहने  से  मशीनें  ली  जाती  हैं  लेकिन
 टेक्नीशियंस  को  पहले  से  रखना  चाहिए।  उनकी
 व्यवस्था  के  बाद  ही  मशीनें  शानी  चाहिए।  तो  इसमें
 क्यों  कोताही  की  जाती  है?

 एक  दूसरा  निर्णय  यह  भी  हुआ  था  कि  अलग
 अलग  किस्म  की  एक्स-रे  मशीनें  नहीं  होनी  चाहिए
 बल्कि  ऐसी  मशीनें  हों  जिनके  स्पेयर  पाट्स  वगैरह
 इण्टरचेंजेबल  हों  भौर  देश  म  उसक  कारखाने  भी  हों
 तो  इसकी  तरफ  भी  क्‍यों  कोताही  की  जा  रही  है  ?
 मंत्री  महोदय  इसका  थोड़ा  सा  खुलासा  करें  |

 श्री  जगवस्थो  प्रसाद  यादव  :  मैंने  जवाब  तो
 पहले  भी  दे  दिया  है  लेकिन  जहां  तक  स्पेयर  पार्ट्स
 और  मेंटीनेंस  का  सवाल  है  मैं  'एग्शामिन  करा  लूंगा
 कि  क्‍या  कहा  गया  और  क्या  विचार  प्लाया।  जहां
 तक  कोताही  की  बात  है  हम  सोचेंगे  कि  टेक्नीशियंस |
 भो  मिलने  चाहिए,  न्यूरो  सर्जन  भी  मिलने  चाहिए
 और  जो  दूसरी  झ्रावश्यक  चीजें  हैं  उनकी  पूर्ति  के लिए
 हमने  द््त  गति  से  कदम  बढ़ाया  है।

 श्री  रास  विलास  पासवान  :  अध्यक्ष  महोदय
 यह  तो  मंत्री  महोदय  का  आम  जवाब  हो  जाता  है  लकिन
 सबसे  बड़ी  बात  यह  है  कि  जो  पदाधिकारी  गलती  करते
 हैं  याजो  मंत्री  गलती  करते  हैं  उनको  इस  के  लिए
 कभी  दण्ड  मिलता  हैया  नहीं?  करोड़ों  रुपये  का
 सामान  इस  देश  में  प्रत्येक  डिपार्टमेण्ट  में  हर  साल
 बरबाद  हो  जाता  है।  जब  भी  किसी  डिपार्टमेण्ट
 से  सवाल  पूछा  जाता  है  तो  मंत्री  महोदय  का  जवाब
 मिल  जाता  है  कि  इसको  देख  रहे  हैं।  और  कोशिश
 करेंगे,  कि  भविष्य  में  इस  प्रकार  की  प्रनियमितता  न
 बरती  जाये  तो  इसमें  जिन  पदाधिकारियों  की
 गलती  है,  जिस  डाक्टर  की  गलती  है,  जिस  विभाग  की
 गलती  है  उसके  पदाधिकारी  को  आप  खोज  निकालेंगे
 झौर  यदि  वह  है  तो  उसकी  सम्पत्ति  में  से इसकी  क्षति-
 पूर्ति  करेंग ?  श्रौर  भविष्य  में  यदि  इस  तरह  की  बात
 हो  तो  उनकी  सम्पत्ति  में  से  क्षतिपूर्ति  की  जायेगी  ?

 श्री  जगदस्जों  प्रसाद  यादथ  :  इसका  भी  मैंने
 पहले  ही  जवाब  दे  दिया  है  कि  दो  डाक्टरों  के  झाप्रहू
 पर  मशीन  मंगाई  गई  थी  भौर  वे  डाक्टर  प्रहलूवालिया
 दोनों  ही  यू  के  लौट  गए  हैं  इसलिए  उन  पर  कोई
 कार्यवाही  नहीं  कर  सकते  ।  लेकिन  भविष्य  में  इस
 बात  का  खयाल  रखा  जायेगा  कि  जो  मशीन  लगाई
 जाये  उसका  पूरा  उपयोग  हो  ग्लौर  उसके  लिए  पहले
 से  पूरी  तैयारी  की  जाये।

 MR.  SPEAKER:  Question  Hour  is
 over.

 —e
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 WRITTEN  ANSWERS  TO.  QUESTIONS
 Seminar  on  Modernisation  of  existing

 Steel  Plants

 *449,  SHRI  AMARSINH  v.
 RATHAWA:  Will  the  Minister  of
 STEEL  AND  MINES  be  pleased  to
 lay  8  statement  showing:

 (a)  whether  a  seminar  on  moderni-
 sation  of  the  existing  steel  plants  was
 held  recently  in  Bhilai-to  increase  the
 steel  production;  and

 (b)  if  so,.the  suggestions  made
 therein?

 THE  MINISTER  OF  STEEL  AND
 MINES  (SHRI  BIJU  PATNAIK)  :
 (a)  Yes,  Sir.  A  national  seminar
 on  modernisation  of  existing  steel
 plants,  organised  by  the  Indian  Insti-
 tute  of  Metals  and  Bhilai  85000  Plant,
 was  held  in  Bhilai  on  the  28th  and
 29th  October,  1978.

 (b)  Some  of  the  major  suggestions
 which  emerged  from  the  panel  discus-
 sions  in  the  Seminar  are  indicated
 below  :—

 Coal  and  Coke—With  a_  view  to
 conserve  coking  coal,  it  has  been  sug-
 gested  that  apart  from  import  of

 ‘such  coals,  increased  use  of  non-
 ‘coking  coal  by  adoption  of  various
 technologies  like  coal  dust  injec-

 ‘tion,  briquetting,  formed  coke,  pre-
 heating,  direct  reduction,  blend
 crushed  middlings  with  low  ash
 coal,  etc.  should  be  studied.  Im-
 proved  mining  operations  and  in-
 tensification  of  prospecting  for  cok-

 +  Ing  and  semi-coking  coal  reserves
 should  also  be  undertaken.

 Raw  Materials  Preparations
 To  raise  the  productivity  level,  it
 has:  been  suggested  that  necessary
 measures  be  taken  for  proper  raw
 material  preparation  such  as  ore
 washing,  crushing,  screening,  siz-
 ing,  bedding,  blending;  etc.

 Iron  Making—The  Seminar  has
 recommended  measures  for  improv-
 ing  blast  furnace  productivity  by

 adoption  of  improved  _  technical
 parameters  such  as  higher  blast  tem-
 perature,  higher  top  pressure,  in-
 creased  use  of  high  fluxed  sinter  in
 the  burden,  introduction  of  coal
 dust  /oil/oxygen  in  the  bast,
 mechanisation  of  cast  house  prac-
 tices,  etc.

 Steel  Making—Modernisation  n
 the  steel-making  practice  was  re-
 commended  by  switching  over  from
 older  processes  of  open  hearth  and
 Bessemer  converters  to  twin
 hearth/LD/Bottom  Blown  Oxygen
 processess.  The  Seminar  also  sug-
 gested  measures  for  improving  the
 lining  life  of  the  converters,  ladle
 refining  of  special  steeis,  etc.

 Rolling  Mills—It  has  been  sug-
 gested  that  productivity  of  the  rol-
 ling  mills  may  be  iticreased  by
 improved  mill  availability,  better
 utilisation,  higher  yield  by  wider
 scale  implementation  of  continuous
 casting,  good  operationel  and  main-
 tenance  disciplines  and  timely  im-
 proved  availability  of  spares,  etc.

 Committee  on  Workers’  Participation
 in  Management

 *452.  SHRI  MUKHTIAR  SINGH
 MALIK:

 SHRI  G.  M.  BANATWALLA:

 Will  the  Minister  of  PARLIAMEN-
 TARY  AFFAIRS  AND  LABOUR  be
 pleased- to  state:

 (a)  whether  the  recommendations
 of  the  Committee  on  Workers  partici-
 pations  in  management  and  _  equity
 have  since  been  considered  by  Gov-
 ernment;  and

 (b)  if  so,  the  nature  of  decisions
 taken  thereon?  ‘

 THE  MINISTER  OF  PARLIAMEN-
 TARY  AFFAIRS  AND  LABOUR
 (SHRI  RAVINDRA  VARMA):  (a)
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 and  (b),  The  Committee  has  com-

 leted  discussions  on  various  aspects

 of  the  subject  before  it  and  its  Re-

 ort  is  being  finglised.  Government
 would  consider  action  after  it  receives
 the  final  Report.

 Price  of  Iron

 *454,  SHRI  PABITRA  MQHAN
 PRADHAN:  Wil  the  Minister  ctf
 STEEL  AND  MINES  be  pleased  to

 state:  ५

 (a)  the  price  of  iron  before  March,
 977  per  metric  tenne  and  the  price  at
 present  fer  the  same  quality  and
 quantity;  and

 (b)  the  causes  for  increase  in  the
 price  of  iron?

 THE  MINIS
 ae

 OF  STEEL  AND
 ‘MINES  (SHRI  BIJU  PATNAIK):

 pig  irop  before  March,  1922,  and  at
 present  is  given  in  the  statement
 below:  —  om

 IS  224—65  for  March,  as  on  date
 Foundary  Grade  1977

 H  D  है|  हे  9०7  947

 H  M-2  .  :  887  g2r

 HM-3  837  877

 HM-4  8  85I

 For  low  manganese  grades  of  pig
 iron  the  price  is  Rs.  10/~  per  tonne
 less  than  the  HM  grades.

 (b)  The  increase  in  each  case,  has

 been  only  Rs.  As  per  tonne—this  is
 built-up  of  Rs.  30/-  to  cover  the  in-
 creased  element  of  freight  equalisa-
 tion  effective  from  5th  June,  978  and
 Rs.  4/-  to  cover  the  surcharge  on
 excise  effective  from  March  ,l978.

 ™455.  :
 हा कम जोर  ह  ह  केग  तन  की
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 कृपा  करेंगे  कि  :.

 (क)  क्या  ६ 5 . छ  है  कि  प्रांडिचेरी  तथा  गोभा

 मेडिकल  कालेज  उनके  मंत्रालय  के  नियंत्रण  में  चल
 रहे  हैं  ;

 (ख)  इन  कालेजों  के  डाक्टरों  रे  दिल्ली  ता
 धन्य  स्थानों  पर  स्थशन्प्न्तरण  सम्बन्धी  नियम  बुद्ध

 के

 (ग)  ड़क्ट्रों  के  विभिन्न  बहरों  में स्थाद्मन्तद््रू
 के  द्वारे  स्रें.  किनकित  साम्रान्य  नियमों  का  पालून
 किया  जाता  है;

 (घ)  क्या  इन  नियमों  का  उचित  रूप  से  पालन
 किया  जा  रहा  है  ;  जौर

 (ड)  यदि  नहीं,  तो  इसके  क्या  कारण  हैं  ?

 संस्थान,  फंडिचेरी  स्वस्थ्य  पैर  परिकार
 * कल्पाण  मंत्रालय  के  प्रशासनिक  मियंत्रण  में  है

 गोझा,  मेडिकल  कालेज,  पणजी  मोझा  प्रशासन  रे
 धीन  है

 (a)  site  (ग्र)  सायंदर्श  सिद्धान्तों  का  क
 लिबुरण  सभा  पढल  पर  रख  ड्िम़रा  गया  है  [ग्रन्धाबड़
 में

 ]
 रखा  गया  ।  देखिए  संख्या  एल  A-33g/

 78]

 (घ)  भौर  (ड)  मा्गदशेक  सिद्धाल्तों  को
 कार्य  रूप  देने  में  जो  प्रशासनिक्‌  कठिनाइयां  सामने
 भाती  हैं,  जैसे

 2

 की  प्रावश्यकतानों,
 उपुयुक्त  एब्नजियों  की  उप्रलब्धता,  संस्थाप्रों  के  शिक्षण
 सम्बन्धी  if

 आर्दि की
 द्वारा  किया  गया  अनु-

 डुल
 छ Vi,  ऋदि  भी  तबादला  करते  समय  ध्यान

 रखना  होता  हैं  in  “कभी-कभी  स्टाफ़  द्वार
 अपने  मकान,

 भ्षदि
 को  छोड़  कूर  बाहर  जाने  की

 .कढ़िनाइयों  को  ध्यान  में  रखना  होता  है  v

 Beplorstion  of  New  Coal  Resourses
 for  Pevier  Generation

 #456.  DR,  VASANT  KUMAR  PAN-
 DIT:  Will  the  Minister  of  STEEL
 AND  MINES  be  pleased  to  state:

 (a)  whether  the  Geological  Survey
 af  Indiq  has  drawn  up  a  plan  of  ex-
 tensive  exploratign  to  locate  new  coal
 resources  for  power  generation;

 (b)  at  what  places  deep  drilling  jn
 cogl-bea aring  areag  is  planned  ayd
 when  the  work  will  start;
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 (0)  whether  the  Geglagical  Survey

 ig
 has  located  virgip  con}  S9lde

 ह. ड  Madhya  Pradesh,  ter
 pure

 $

 G98
 in  the  region  of

 Mand
 Raigarh  gnd  Hasde-Arand  of  Rastern
 Madhya  Pradegh;

 (da)  the  approximate  estimates  of
 resources  from.  the.  new  exploration
 areas  planned  fog  this  sfasah?

 cer
 ae  OF  STEEL  AND

 BIJU  PATNAIK)
 ealagical  Survey  of  India  is

 alrgady,  cayrying  out  Regional  Explo-
 ra

 ma
 loca fing  WEW,  Tesqurces  of

 ps  uitable  for  pgwer  generation

 (b)  Tgep,  duidling  operation  is  al-
 ready  being  carried  out  in  Raniganj,
 Jharis,  Raimahal  and  Godyari  Valley.
 caal  fields.

 (०)  Yes,  Sir.

 (d)  Resed  on  driling  done  ao  far;
 reserves  of  104.93  million  tonnes  af
 non-coking  caal  in  ‘proved’  and  ‘indi-
 cated’  catagories  have.  been

 in  Khargoan-Sithera  Sector  of  Mind-
 Raigarh  conlfeld,  and  140,37  million
 tennes.  in  the  sama  (wo.  cegegories  ि
 Morga  and  Cbotia  sertars  of  Hasdo-
 Arandg  Coal  field,  in  seams  of  thick-
 ness  of  12  3  ५१५  4  1  Pa) /  The
 total  cresounces  gstimated  in  the  two
 coal  fields  op  the  bagis,  of  geological
 mapping  are  474%  millien  tonnes  in
 Hasdo-Arand  and  977  milen  tonnes
 in  Mand-Raigarh,  in  seams  of  tickness
 of  .4  mates  of  ghove,

 Cnpentost

 455,  SHARE  SARAT  KAR:
 डिक  $.  $.  SOMANI:

 Preservatives  in  Milk

 Will  the  Minister  of  HEALTH  AND
 FAMILY  WELFARE  be  piggsed,  to
 state

 (a)  whether  4  widespread  practice
 among  milk  cers  these  days  is
 to  add  ch  emical  preservatives  to  save
 the  mils  from  curdling  during.  trans-
 portation;

 (b)  ther  _  these  pregervatives
 tend  Gea  in  the  h
 system  causing  injury  to  health  pe]

 (९)  if  so,  the  reaction  of  Goverg-
 ment  thereon?

 THE  MINISTER  OF  SZATEK  Wi
 THE  MINISTRY  OF  BEALTH  AND
 FAMILY  WELFARE  (SHRI  JAG-
 DAMBI  PRASAD  YADAV):  (a)  In
 1995,  Delhi  Milk.  Scheme  brought  to
 the  notice  of  tis  Ministry  that  some
 milk  producers  were  adding  formalin
 in  milk.  The  samples.  drawn  and  test-
 ed  did  not  prove  this  allegatian.
 Apart  from  this,  no  allegation  of  such
 a  nature  has  been.  received.

 (b)  It  is  reported  that  preservatives
 like  formalin  cause  injury  to  health

 (०)  The  Prevention  of  Faod  Adqul-
 teration  Act  prohibits  addition  ९  amy
 chemical  preservative  to  milk  and
 the  State  authorities  were  doubtless
 to  take  appropriate  action  in  cage
 any  infringement

 इंडियन ्झवत  क हील फ्रम्पकी  (कुकड़ों)
 ने  लालशबस्दी:

 *  458.  थी  रीत  लाल  प्रसाद  वर्मा  :  क्‍या  इस्पात
 जझौर  ज्ान  मंत्री  यह  बताने  की  कृपा  करेंगे
 कि:

 (क)  कया  इंडियत  शायरत  ह. ज  स्टील  कम्पनी
 का  एक  ंग,  कुलटी  स्पन  फैक्ट्री  में  प्रबन्धकों  ने  22
 नवम्बर,  978  से  तालाबन्दी  की  घोषुणा  की  है  भौर
 बनंपुर  फैक्ट्री  बन्द हो  गई  है  ;

 (=)  क्या  समुषित  निरीक्षण  के  wos  में
 ह...  झर  प्रपथ्यय  के  कारण  उत्पावन  में  कमी  हुई
 है  भौर  क्‍या  फैक्ट्री  घाटे  में चल  रही  है;

 (ग)  कारखाना  पुनः  खुलने  की  स्थिति  में  कारणाने
 के  6000  श्रमिकों  को  कहां  रोजगार  उपलब्ध

 किया.  जाएगा;  भौर

 (७)  दोची  प्रधिकारियों  के  विरुद्ध  क्या  कार्यबाड़ी .
 कीजा  रही  है  ?
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 इस्पात  जौर  खान  संत्री  (श्री  ह... द  पटनायक
 कु)

 :
 (क)  जी,  हां ।  इंडियन  भायरन  एण्ड
 कम्पनी  के  कुल्टी  स्थित  कारखाने  के  स्पन  पाहप
 संयंत्र  संख्या-  में  1  बवम्बर,  1978  को  प्रात:
 6.00  बजे  से  तालाबन्दी  की  धोषणा  की  गई  थी  t
 लेकिन  श्रमिकों  तथा  प्रबन्धकों  के  बीच  समझौता  होने
 पर  28  नवम्बर,  978  को  प्रातः  6.  00  बजे  से
 तालाबन्दी  समाप्त  कर  दी  गई  थी।  इंडियन  आयरन
 शण्ड  स्टील  कम्पनी  के  बनंपुर  स्थित  कारखाने  में  न
 'तो  कोई  तालाबन्दी  की  गई  झोर  न  ही  यह  कारखाना
 चम्द  किया  गाया  है।

 (ख)  कुल्टी  के  कारखाने  में  ढलवां  लोहे  के  स्पन
 पाइप  तथा  ढलवां  लोहे  की  वस्तुएं  तैयार  की  जाती
 हैं।  पिछले  तीन  वर्षो  में,  जब  कि  ढलवीं  वस्तुझों
 का  उत्पादन  न्यूनाधिक  उसी  स्तर  पर  बना  रहा  है,
 स्पन  पाइप  के  उत्पादन  में  कमी  हुई  है।  यह  कमी
 मुख्यतः:  मांग  में  कमी  होने  के  कारण  हुई  है।  दूसरी
 बात  यह  है  कि  कुल्टी  के  कारखाने  को  सपन  पाइप  के
 झन्य  उत्पादकों  श्रौर  उनके  उत्पादों  से  मुकाबला
 करने  के  लिए  स्पन  पाइप  के  ग्राहकों  को  भाड़े  में  काफी
 रियायत  देनी  पड़ी  ।  इसके  साथ-साथ  उत्पादन
 लागत  भी  बढ़  गई  है  परन्तु  विक्रय  मूल्य  में  उसके

 अं
 वृद्धि  नहीं हुई  है।  इसका  परिणाम  यह  हमा

 :है  कि  कुल्टी  के  कारखाने  में  जिसमें  वर्थ  975-76
 .में  कराधान  से  पूर्व  52  लाख  रुपये  का  लाभ  हुआ
 ,था,  वर्ष  976-77  में  लाख  रुपये  की  हानि
 दुंईढै।  लेकिन  वर्ष  i977-78  4  कुछ  कम  हानि
 होने  की  सम्भावना  है।

 (ग)  :  प्रश्न  नहीं  उठता  ।

 (=)  चूंकि  कोई  अ्रधिकारी  दोषी  नहीं  पाया
 गया  है,  अ्रतः  'दोषी'  भ्रधिकारियों  के  विरुद्ध  कोई
 कार्रवाई  करने  का  प्रश्न  नहीं  उठता  |

 Meeting  of  Joint  Commission  of
 Tanzania  and  India

 *459.  SHRIMATI  PARVATI  DEVI:
 SHRI  UGRASEN:

 -Will  the  Minister  of  EXTERNAL
 AFFAIRS  be  pleased  to  state:

 (a)  whether  it  is  a  fact  that  the
 Ministerial  level  Joint  Commission  of
 Tanzania  and  India  had  a  meeting  re-
 cently  in  New  Delhi;

 (०)  the  subjects  discussed  during
 the  meeting;  and

 (c)  the  details  in  regard  to  the  assis-
 tance  proposed  to  be  made  available
 to  Tanzania  for  her  economic  develop-
 ment?
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 THE  MINISTER  OF  EXTBRNAL
 AFFAIRS  (SHRI  ATAL  BIHARI
 VAJPAYEE):  (a)  Yes,  Sir.  The  Third
 Session  of  the  Indo-Tanzania  Joint
 Commission  was  held  at  Ministerial
 level  in  New  Delhi  from  November
 28  to  December  I,  1978.

 (b)  and  (c).  During  the  Meeting,
 apart  from  reviewing  Indo-Tanzanian
 cooperation,  discussions  on  industrial
 and  technical  cooperation  and  trade
 matters  took  place.  It  was  decided
 inter-alia  that  a  team  of  Indian  ex-
 perts  would  visit  Tanzania  in  the  im-
 mediate  future  with  a  view  to  jointly
 identifying  areas  in  which  Indian  in-
 volvement  and  association  in  the  im-
 plementation  of  the  Tanzanian  Deve-
 lopment  Plans  would  be  of  interest
 and  mutual  advantage.  We  have  ag-
 reed  to  examine  possibilities  for  fi-
 nancing  the  supply  of  machinery  for
 the  Rubber  Reclamation  Project  and
 consider  providing  supplier’s  credit
 for  purchase  of  machinery  and  ser-
 vices  for  Mtwara  Sugar  Project.  It
 has  been  agreed  to  examine  various
 possibilities  of  cooperating  in  the  hos-
 pital  project  in  Zanzibar.  We  have
 agreed  to  provide  doctors  and  experts
 in  the  flelds  of  railweys,  accountancy,
 small-scale  industries  etc.  We  have
 also  agreed  to  provide  training  to.
 Tanzanian  personnel  in  various  bran-
 ches  of  engineering,  architecture,
 meteorlogy,  civil  aviation,  documen-
 tation,  refinery  technology,  water  res-
 ources  management  etc.

 Visit  of  Working  Group  of  Bokaro  and
 Bhilai  Steel  Plants  to  USSR

 *460,  SHRIMATI  PARVATHI
 KRISHNAN:  Will  the  Minister  of
 STEEL  AND  MINES  be  pleased  to
 state:

 (a)  whether  a  seven  member  work-

 ing  group  on  ferrous  metallurgy  and

 expansion  of  Bokaro  and  Bhillai  Steel

 Plants  had  visited  USSR;  and

 (b)  if  s0,  outcome  of  the  visit?
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 MINISTER.  OF  STEEL  AND
 (SHRI  BIJU  PATNAIK):  (a)

 Yes,  Sir.

 (b)  A  protocol  on  the  session  of  the
 Working  Group  was  signed  on  2nd
 October,  978  indicating  the  areas  of
 cooperation.  This  included  the  ex-
 pansion  of  Bhilai  and  Bokaro  Steel
 Plants,  possibilities  of  cooperation  in
 designing  and  construction  of  new
 iron  and  steel  plants,  ferro-vanadium
 and  other  ferro-alloys  projects,  iron
 and  manganese  ore  mines,  refractory
 plants  and  other  projects  of  ferrous
 metallurgy  inmluding  Research  and
 Development,  and  cooperation  in
 third  country  projects;

 Expansion  of  Sangli  Exchange

 *461.  SHRI  ANNASAHEB-  GOT-
 KHINDE:  Will  the  Minister  of  COM-
 MUNICATIONS  be  pleased  to  state:

 (a)  whether  this  Ministry  is  bent
 upon  revensing  the  implementation  of
 the  programme  approved  by  the  pre-
 vious  Government  so  far  as  the  ex-
 pansion  of  Sangli  Exchange,  Maha-
 rashtra  is  concerned  thereby  causing
 resentment  among  the  public;

 (b)  whether  the  General  Manager,
 Telecommunications,  Maharashtra  Cir-
 cle,  at  the  time  of  his  visit  to  Sangli,
 had  given  an  understanding/impres-
 sion  that  the  approved  programme  of
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 Sangli  Division!”  Wu  net  suffer  for
 want  of  requisite  equipment  or  stores:

 (९)  if  so,  whether  the  same  48  being
 conveniently  flouted

 (d)  whether  the  equipment  whitetey;
 was  to  be  supplied  during  1977098  tos
 Sangli  has  been  diverted  to  other  चहा
 changes.  thereby  .postponing  the  ९१०
 Pansion  for  Sangli  by  two  years;  and

 (e)  the  concrete  steps  that  are  being
 taken  to  remedy  the  injustice  at  an
 early  date?

 THE  MINISTER  OF  STATE  IN
 THE  MINISTRY  OF  COMMUNICA-
 TIONS  (SHRI  NARHARI  PRASAD
 SUKHDEO  SAI):  (a)  to  (e).  (J)
 The  expansion  of  Telecommunications
 facilities  in  various  slations  is  planned
 on  the  basis  of  growth  of  demand.
 Due  to  limitations  of  material  resoure
 ces,  particularly  the  switching  equip-
 ment,  it  has  not  been  possible  to
 plan  to  meet  all  the  demands  that
 may  arise  at  all  the  stations.  How=
 ever,  all  attempts  are  made  to  dis-
 tribute  the  equipment  equitably  to
 meet  the  demands  at  all  stations  to
 the  extent  possible.  The  table  below
 gives  the  position  in  regard  to  the
 equipped  and  nominal  connectable
 capacity  of  the  exchange,  working
 connections,  waiting  list  and  total
 telephone  demand  at  Sangli  for  the
 last  few  years.

 Nominal
 Date  Equipped  connectable  Working  Waiting  ‘Total

 capacity  capacity  connections  List  Demands

 309-75  ‘  200  1128  A179  523  770०2

 37-3-79  .  जे  न  2I00  974  7805  407  22I2

 3I-3-77  .  oe  नि  2400  2256  22.I  60  227

 31-3-78.  वि  द  नि  .  .  2400  2256  232I  30  245

 3650  LS—a
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 (2)  A  600  lines  expansion  of  Sangli
 exhange  from  200  9  2700  lines  had

 been  planned  in  the  1977-78  supply
 programme  of  LT.I.  However,  in  view

 of  urgency,»$00  lines  were  diverted
 ‘

 Ghee

 ejetwhere  to  Sangli  in  1976-77
 ‘and  the  exchange  expanded  to

 24s  The  remaining  590  lines
 ould  not  be  supplied  by  LT.I.  in

 10F 13.  due  to  heavy  slippages  in
 production  arising  from  labour  pro-
 blems  and  serious  power-cuts  at
 Bangalore  and  Rae  Bareli.  These  300
 lines  are  to  be  supplied  during  the
 current  financial  year  and  are  likely
 to  be  commissioned  in  1979.

 +  ५23

 (3)  The  Government  is  keen  to
 undertaken  expahsion  of  Te.ecorn-
 munications  facilities  on  an  equitable
 basis  in  all  areas  of  the  country.  For
 this  purpose,  steps  are  being  taken  to
 augment  production-capacity  which
 only  can  ensure  adequate  supplies  at
 all  the  stations.

 (4)  It  will,  thus,  be  seen  that  there
 has  been  no  diversion  of  equipmert
 from  Sangli.  It  is  the  other  way
 arroud  that  to  meet  the  urgent  re-
 quirements,  300  lines  equipment  was
 diverted  to  Sangli  from  elsewhere  in
 1976-77.

 Policy  re:  New  Telephone  Connections

 462.  SHRI  AHMED  M.  PATEL:
 Will  the  Minister  of  COMMUNICA-~
 TIONS  be  pleased  tv  state:

 (a)  whether  Government  has  dec-
 lared  any  policy  in  respect  of  issuing
 new  telephone  connections  to  those
 who  have  applied  after  31-3-1977;  and

 (b)  if  so,  the  number  of  applications
 pending  in  O.Y.T.  and  general  pool
 in  the  District  of  Bharoch  in  Gujarat
 State  before  31-3-1977  and  afterward?

 THE  MINISTER  OF  STATE  IN
 THE  MINISTRY  OF  COMMUNICA-
 TIONS  (SHRI  NARHARI  PRASAD
 SUKHDEO  SAI):  (a)  No,  Sir.
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 (b)  The  number  of  applications
 pending  as  on  6-l2-78  are  as  fol-
 lows:  él

 Before  After
 31-3-77  B1-3-77,

 O.Y.T.  1  a

 General:  2  98

 Sale  of  American  Design  Nuclear
 Plant  to  China  by  France

 *463.  SHRI  A.  ASOKA  RAJ,
 SHRI  JANARDHANA

 POOJARY:

 Will  the  Minister  of  EXTERNAL
 AFFAIRS  be  pleased  to  state:

 (a)  whether  Government's  attention
 hag  been  drawn  to  the  news  item
 published  in  the  local  dailies  of  the
 27th  November,  3978  regarding  U.S.
 permission  given  to  French  Govern-
 ment  to  sell  an  American  designed
 nuclear  plant  to  China;  and

 (b)  if  so,  the  reaction  of  Govern-
 ment  to’  it?

 THE  MINISTER  OF  EXTERNAL
 AFFAIRS  (SHRI  ATAL  BIHARI
 VAJPAYEE):  (a)  Yes,  Sir,  It  is  Go-
 vernment’s  understanding  that  the
 question  of  clearance  by  the  U.S.
 authorities  is  under  consideration.

 (b)  Government’s  views  on  the
 peaceful  utilisation  of  nuclear  energy
 and  on  the  necessity  to  ensure  that
 any  safeguards  to  be  applied  should
 be  uniform  and  non-discriminatory,
 applicable  to  nuclear  and  non-nuclear
 weapons  States,  are  well-known.

 Applicationg  pending  for  New
 Telephone  Connections

 *464.  SHRI  RAJ  KRISHNA  DAWN:
 Will  the  Minister  of  COMMUNICA-
 TIONS  be  pleased  to  lay  a  statement
 showing:—

 (a)  the  number  of  applicants  regis-
 tered  in  Calcutta,  Bombay,  Delhi  and
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 (Madras  for  the  connection  of  new
 ‘telephone  lines;

 (b)  number  of  new  _  telephone
 ‘connections  given  in  each  of  the  above
 four  cities  during  the  last  two  years;

 (c)  is  it  true  that  pereentage  of
 failures  of  telephones  are  largest  in
 Calcutta  compared  to  other  three

 cities;  and

 (d)  if  so,  what  remedial  steps  are
 proposed  by  Government  to  improve
 the  performance  reliability  of  Calcutta
 ‘Telephones?

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  COMMUNICATIONS
 (SHRI  NARHARI  PRASAD  SUKHDEO
 SAI):  (a)  The  number  of  applicants
 registered  in  Calcutta,  Bombay,  Delhi
 and  Madras  for  new  telephone  as  on
 1-10-1978  is  as  follows:—

 Station  Applicants  registered
 ason  I-!0-78

 Calcutta  25093

 Bombay  60304

 Delhi  47797

 Madrasa.  .  -  4797

 (0)  New  telephone  connections  pro-
 vided  during  last  two  years,  i.e.  1976-77,
 and  1977-78  are  as  follows:—

 *  New  Telephones  pro-
 Cities  vided

 "
 1976-77,  1977-78

 ‘Calcutta  16,404,  °36,:47

 Bombay  23,I9!  21,883

 Delhi  20,999  12,882

 Madras  .  8,775  5०49

 (ce)  and  (d).  No,  Sir.  However  to
 improve  the  functioning  of  Calcutta
 ‘Telephones  the  following  measures  are
 being  implemented  progressively:—

 (a)  Inspection  and_  rehabilitation
 of  exchange  plant.

 (b)  Construction  of  cable  ducts  in
 select  cable  routes.

 (c)  Pressurisation  of  junction  and
 primary  cables  in  a  time-bound  pro-
 gramme.

 (d)  Providing  junctions  between
 select  main  exchanges  and  outlying

 exchanges  on  microwave  media  to
 ensure  greater  stability.

 (e)  Use  of  jelly-filled  cables  in
 distribution  cable  network.

 (f)  Provision  of  more  cabinets  and
 pillars  for  quick  restoration  of  faults
 and  flexibility  of  giving  new  con-
 nections.

 (g)  Upgradation  of  Crossbar  ex-
 change  of  I.T.I.  make.

 Ban  on  Vasas  for  Sikhs  visiting
 Saudj  Arabia

 *465.  SHRI  BALWANT  SINGH
 RAMOOWALIA:  Will  the  Minister  of
 EXTERNAL  AFFAIRS  be  pleased  to
 refer  to  the  reply  given  to  Unstarred
 Question  No.  379  on  the  l0th  August,
 978  regarding  ban  on  visas  for  Sikhs
 visiting  Saudi  Arabia  and  state:

 (a)  whether  it  is  g  fact  that  though
 he  assured  the  House  that  he  wil]  take
 the  matter  of  banning  visas  to  Sikhs
 by  Saudi  Arabia,  nothing  has  been
 done  in  this  regard  so  far;  and

 (b)  will  he  tell  the  House  about
 further  development  in  the  matter?

 THE  MINISTER  OF  EXTERNAL
 AFFAIRS  (SHRI  ATAL  BIHARI  VAJ-
 PAYEE):  (a)  No,  Sir.  The  Government
 of  India  has  been  continuously  pursu-
 ing  this  matter  with  the  Saudi  Gov-
 ernment  at  all  levels  both  in  New  Delhi
 and  in  Jeddah.

 (b)  It  is  hoped  that  the  ban  on  the
 entry  of  Sikhs  into  Saudi  Arabia  will
 be  removed  in  the  near  future.
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 Talks  with  Bangladesh  for
 Communication  Facilities

 *466.  SHRI  AMAR  ROYPRADHAN:
 Will  the  Minister  of  EXTERNAL  AF-
 FAIRS  be  pleased  to  state:

 (a)  whether  a  meeting  was  held
 between  the  high  officials  of  India
 and  Bangladesh  on  the  4th  August,
 978  at  Tinbigha,  Cooch-Behar,  West
 Bengal,  to  provide  for  8  corridor/
 gangway/flyover  to  facilitate  com-
 munications  between  Bangladesh  and
 Dahagram  enclave;  and

 (b)  if  so,  the  details  of  the  discus-
 sions  held  at  that  meeting?

 THE  MINISTER  OF  EXTERNAL
 AFFAIRS  (SHRI  ATAL  BIHARI  VAJ-
 PAYEE):  (a)  and  (b).  On  4th  August,
 1978,  representatives  of  our  Border
 Security  Force  and  those  of  Bangla-
 desh  Rifles  met  at  Tin  Bigha  to  discuss
 a  request  of  the  Bangladesh  Rifles  for
 communication  facilities  to  and  from
 Dahagram  on  an  ad  hoc  basis.  The
 Indian  side  made  some  counter  pro-
 posals  stressing  the  principle  of  reci-
 procity.  These  negotiations  were  in-

 conclusive.  =
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 Increase  of  Casualties  in  Coal  Mines
 after  Nationalisation

 9467.  SHRI  SUKHDEV  PRASAD
 VERMA:  Will  the  Minister  of  PARLIA-
 MENTARY  AFFAIRS  AND  LABOUR
 be  pleased  to  state:

 (a)  whether  it  is  a  fact  that  since
 the  nationalisation  of  coal  mines  in
 the  country  casualty  rate  has  gone  up
 in  the  coal  mines;  and

 (b)  if  so,  the  facts  thereof?

 THE  MINISTER  OF  PARLIAMENT-
 ARY  AFFAIRS  AND  LABOUR  (SHRI
 RAVINDRA  VARMA):  (a)  and  (b).
 Coal  Mines  have  been  nationalised  pro-
 gressively  over  a  period  of  time  end-
 ing  with  the  year  1973.  There  is  no
 discernible  pattern  of  rise  or  fall  in
 the  casualty  rate.  The  year  975  was
 abnormal  on  account  of  the  major  tra-
 gedy  in  Chasnala.

 2.  A  statement  is  laid  on  the  Table
 of  the  House  giving  the  number  of
 accidents  and  casualties  since  1971,

 Statement
 Referred  to  in  reply  to  part  (a)  and  (b)  of  Starred  Question  No.  467  by  Shri  Sukhdeo  Prasad

 Verma,  answered  in  Lok  Sabha  on  2t-r2-3978.
 No.  of  Accidents  No.  of  persons  Rates  per  1000,  persons

 Year
 Fatal  Serious  Killed  Seriously  Death  Serious

 injured  Rate  injury
 Rate

 a  2  3  4  5  6  7
 Ig7l.  I99  1,460  23I  1,542,  0* 60.  4°03

 I972  .  200  1,534,  217  1,616  0°53  3°94

 7973  72  ‘1,904  237  ¥,975  0°  50  475

 1974.  200  2,066  232  2,163,  oOo  46  4°28

 3975  222  2,735  664  2,211  r+26  4°23

 976  .  209  1,800  296  ,877  0°58  3°  68

 *I977_  236  2,093  237  2,077,  0°  47  4°38

 si978  |  148  1,535  64  582
 Upto  November

 *  Provisional.
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 °468.  SHRI  CHITTA  BASU:  Will  the

 ‘aMtinister  of  EXTERNAL  AFFAIRS  be

 pleased  to  state:

 (a)  whether  there  is  increasing  de-

 mand  for  Indian  doctors,  technocrats
 and  nurses  from  foreign  countries,
 particularly  the  Arab  countries;

 (b)  éf-so,  what  incentives  or  facili-
 ties  are  provided  by  Government  for

 easy  placement  in  foreign  jobs,  for
 intending  candidates;

 (c)  whether  ‘No  objection  certifi-
 eate’  are  required  for  these  candidates;

 (d)  if  so,  the  criterion  for  the
 issuance  of  the  ‘No  objection  certifi-
 cates’  by  Government;

 (e)  whether  Government  consider
 it  desirable  and  necessary  to  simplify
 the  process  of  placements  for  jobs
 abroad;  and

 (f)  if  not,  the  reasons  thereof?

 THE  MINISTER  OF’  EXTERNAL
 AFFAIRS  (SHRI  ATAL  BIHARI  VAJ-
 PAYEE):  (a)  While  there  is  no  overall
 increase  at  present  in  demand  for
 Indian  doctors,  technocrats  and  nurses
 from  foreign  countries  comparing  to
 few  years  ago,  the  demand  is  still  per-
 sisting;  and  in  some  cases,  particularly
 from  oil  exporting  countries,  it  is  even
 rising.

 (b)  to  (£).  The  recruitment  of  people
 for  assignment  abroad  coming  under
 the  category  of  experts  which  include
 doctors,  technocrats  and  graduate
 nurses  is  canalised  through  the  Gov-
 ernment.  In  the  case  of  government
 employees,  incentives  for  taking  up
 foreign  jobs  are  given  by  way  of  per-
 mitting  them  to  reta  in  their  lien,
 seniority  and  grant  of  pensionary  bene-
 fits.  The  Department  of  Personnel  &

 Administrative  Reforms  in  the  Minis-

 try  of  Home  Affairs  maintains  panels
 of  experts  in  various  fields.  On  receipt

 cs  td  $  re,  co  $  git  ny
 of  demande.  from  foreign  -govermments,
 names  are  guggested.  frém::-  amongst
 these  panels.  The  ‘tecruitment  ‘of
 nurses  as  such  which  fall  under  the
 category  of  skilled  workers  ts,  However
 regulated  on  “governmetit-to:govern-
 ment  basis.  Panels  ‘to  rheet  demarids
 from  foreign  governments  for  nurses
 are  prepared  in  consultation  with  the
 Ministry  of  Labour.

 No  objection  certificates  are  gener-
 ally  not  required  and  in  any  case  not
 for  government  deputationists  coming
 under  the  category  of  doctors,  nurses
 and  technocrats.  In  stray  cases  of
 private  individuals  who  have  obtained
 employment  abroad,  no  objection  certi-
 ficates  are  granted  by  the  Deptt.  of
 Personnel  &  Administrative  Reforms
 after  consulting  the  Ministry  of  Ex-
 ternal  Affairs.  The  grant  of  such  no
 objection  certificates  is  done  after  a
 careful  screening  of  the  terms  and  con-
 ditions  that  have  been  offered  to  the
 Indian  experts.

 The  Government  is  conscious  of  the
 need  to  simplify  the  process  of  place-
 ments  for  jobs  abroad  within  the  over-
 all  frame-work  of  its  policy  of  promot-
 ing  technical  cooperation  with  other
 countries  particularly  developing  coun-
 tries,  through  deputation  of  experts  and
 its  national  policy  of  not  allowing  emi-
 grants  falling  under  the  scarce  cate-
 gory.

 टोटागढ़  पेपर  मिल्स,  कलकत्ता  पर  भविष्य  बिधि
 की  बकाया  राशि

 4384.  श्री  हुकम  खम्द  कछवाय  :  क्‍या  संसदीय
 कार्य  तथा  श्रम  मंत्री  यह  बताने  की  कृपा
 करेंगे  कि  :

 (क)  शत  दो  वर्षों  के  दौरान  टीटागढ़  पेपर
 मिल्स  कम्पनी  लिमिटेड,  शवार्टड  बैंक  बिल्डिग,  कलकसा
 हारा  भविष्य  निधि  श्ौर  कमंचारी  राज्य  बीमा  के
 लिए  प्रंशदान  की  कितनी  राशि  जमा  कराई  गई  थी  ;

 (ख)  क्‍या  यह  कागज  मिल  गत  तीन  वर्षों  के
 दौरान  श्रमिक  कल्याण  कानूनों  का  उल्लंघन  कर  रही
 हैम्ौर  यदि  हां,  तो  हस  बारे  में  सरकार  को  कितनी
 शिकायतें  प्राप्त  हुई  हैं;
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 (")
 नोटिस  दिये  बगैर  ही  कितने  श्रमिकों  की

 छंटनी  की  गई  थी  झौर  इस  मिल  द्वारा  ठेका  तथा

 दैनिक
 प्

 री  के  भाघार  पर  कितने  श्रमिक  काम  पर
 श्ममाये  ;  धौर

 (घ)  क्या  बहुत  से  श्रमिकों को  नियमों  के  भनुसार
 चूरी  नहीं  दी  जा  रही  है भौर  क्या  सरकार  इस
 मामले  की  जाँच  करेगी  ?

 अस  तथा  संसदोय  कार्य  संत्रालय  में  राज्य  मंत्री
 (डा०  राम  ;  कृपाल  सिह)  :  (क)  भविष्य
 निधि  प्राधिकारियों  ने  सूचित  किया  है  कि  सस  टीटा-
 गढ़  पेपर  मिल्स,  कलकत्ता,  भधिनियम  के  अधीन  छूट
 प्राप्त  प्रतिष्ठान  है  भौर  गत  दो  वर्षों  के  दौराब
 घन  राशि  जमा  कराई;  है,  जिसे  संलग्न  विवरण  में
 दिखाया  गया  है।  विवरण  में  कर्मचारी  राज्य  बीमा
 देय  राशियों  के  सम्बन्ध  में  जमा  कराई  गई  राशि  नो
 दिखाई  गई  है  ।

 (ख)  से  (घ).  यह  मामला  राज्य  के
 क्षेब्राधकार  में  धाता  है  शौर  केन्द्रीय  सरकार  के
 बास  कोई  सूचना  बहीं  है।

 जिजरण

 lh  dea  टीटागढ़  पेपर  मिल्स  कम्पनी  लिमिटेड,
 कलकत्ता  द्वारा  छट  प्राप्त  निधि  के  न्यासी  ओडे  को
 स्थामास्तरित  विष्य  लिधि  ध्ंझदानों के  ब्योरे  ।

 न्यासी  बोर्ड  को  स्थानान्तरित
 बास  झौर  बे  किया  गया  भविष्य  लिथि

 झंशदान

 कला

 झवतूबर,  76  4,04,  797.  50

 घबम्बर,  76  3,85,133.  00

 दिसम्बर,  76  3,83,  272.  00

 खनवरी,  77  3,92,453.  50

 करवरी,  77  4,  67,548.  00

 मां,  77  4,05,744.  40

 धप्रैल,  77  3,90,381.94

 मई,  77  3,80,476.  50

 बन,  77  3,91,814.94

 छुल्ाई,  77  4,07,  199,  50
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 रुपये
 झगस्त,  77  415,746  50

 सितम्बर,  77  4,  39,  970,  50

 प्रकयूबर,  77  4,63,601,  00

 नवम्बर,  77  4,50,327.  00

 दिसम्बर,  79  4,67,878,  50

 जनवरी,  78  4,58,  508.  06

 फरवरी,  78  4,  59,078  00

 मार्च,  78  4,66,  535.  00

 झबैल,  78  4,59,164.14

 मई,  78  4,01,335. 00° 00

 जून,  78  4,03,129.00 00

 जुलाई,  78  4,  44,  543. 00

 झगस्त,  «78  4,24,231.00

 सितम्बर,  78  4,21,069.00

 2.  कर्मचारी  राज्य  बोसा  थोजना  के  झन्तरगत
 देय  राशियां

 प्रतिष्ठान  ने  प्रक्तूबर,  975  से  जून,  978
 तक  कर्मचारी  राज्य  बीमा  प्रंशदानों  के  सम्बन्ध  में
 77.  85  लाख  रुपये  की  धन-राशि  जमा  कराई  है  1
 तथापि,  नियोजक  कवरेज  सम्बन्धी  विवाद  के  सम्बन्ध
 में  52,636.  2  रुपये  की  पुरानी  बकाया  धन-राशि
 के  भुगतान  के  लिए  विरोध  कर  रहा  है।

 Allegeq  manahanding  of  Union
 Leaderg  by  Director

 4385.  SHRI  DINEN  BHATTA-
 CHARYA:  Will  the  Minister  of  COM-
 MUNICATIONS  be  pleased  to  state:

 (a)  whether  the  Post  Master-Gene-
 ral,  North  Western  Circle  conducted

 a  personal  enquiry  on  the  charges  of
 the  Union  against  the  Director  who
 manhandled  the  Union  Leaders;  and

 (b)  if  2,  the  outcome  thereof  and

 action  taken?
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 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  COMMUNICATIONS
 {SHRI  NARHARI  PRASAD  SUKHDEO
 SAI):  (a)  An  enquiry  was  conducted
 by  the  Postmaster-General  into  such
 an  allegation.

 (9)  The  enquiry  did  not  conclusively
 establish  any  manhandling  of  the  Union
 Leaders..

 Setting  up  of  Nationa]  Research  Labu-
 ratory  for  development  of  Indigenous

 system  of  medicine  in  M.P,

 4386.  SHRI  MADHAVRAO  SCINDIA:
 Will  the  Minister  of  HEALTH  AND
 FAMILY  WELFARE  be  pleased  to
 state:

 (a)  whether  a  proposal  for  setting
 up  a  National  Research  Laboratory  in
 Madhya  Pradesh  for  the  development
 of  indigenous  system  of  medicine  dur-
 ing  the  Sixth  Plan  period  is  under
 consideration  of  Government;

 (b)  if  so,  detailg  thereof;

 (c)  whether  the  proposal  for  set-
 ting  up  the  Laboratory  and  allocation
 of  funds  have  already  been  submitted
 by  the  State  Government;  and

 (d)  if  so,  when  it  ig  likely  to  be  set
 up?  ;

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  HEALTH  AND  FAMI-
 LY  WELFARE  (SHRI  JAGDAMBI
 PRASAD  YADAV):  (a)  and  (b).  No,
 Bir.  However,  there  is  a  proposal  to
 set  up  a  Regional  Research  Institute  in
 Madhya  Pradesh  for  the  development
 of  Ayurveda  by  amalgamating  the  fol-
 lowing  Units  and  adding  a  25  bedded
 in-door.  section  for  carrying  out  re-
 search  in  clinical  medicine:—

 l.  Survey  of  Medicinal  Plantg  Unit,
 Gwalior.

 2.  Clinical  Research  Unit  (Ayur-
 vedic  Team),  Gwalior.

 3.  Clinical  Research  Unit  (Modern
 Team),  Gwalior.
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 4.  Mobile  Clinical  Research  Unit,
 Vidisha.

 (c)  No,  Sir.

 (d)  Does  not  arise.

 ’

 Disparity  in  Pay  Scales  of  Clerks  in
 Post  Offices  and  Nationalised  Banks

 4387.  SHRI  DURGA  CHAND:  Will
 the  Minister  of  COMMUNICATIONS

 be  pleased  to  state:

 (a)  whether  it  is  q  fact  that  there
 igs  a  disparity  in  the  pay  scales  of
 clerks  working  in  post  offices  who
 handle  cheques  and  Saving  bank
 accounts  with  those  clerks  handling
 the  same  type  of  job  in  nationalised
 banks;

 (b)  if  so,  what  are  the  pay  scales
 of  the  said  clerks  in  post  offices  and
 those  in  the  banks;  and

 (c)  what  steps  Government  pro-
 pose  to  take  to  bring  the  pay  scales
 of  the  postal  clerks  at  par  with  bank
 clerks?

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  COMMUNICATIONS
 (SHRI  NARHARI  PRASAD  SUKHDEO
 SAI):  (a)  and  (b).  Clerks  working  in
 post  offices  who  handle  cheques  and
 saving  bank  accounts  do  not  belong  to
 any  separate  cadre  in  the  _  post
 office  but  they  belong  to  the
 general  cadre  of  Post  Office  Time
 Scale  Clerks.  The  present  scale  of
 pay  of  Time  Scale  Clerks  in  the  Post
 Offices  ig  Rs.  260—8—300—EB—8—340
 —0—360—l2—420—EB—i2—480.  The
 scale  of  pay  of  Time  Scale  Clerks  in
 the  post  office  has  been  fixed  taking
 into  account  their  job  contents,  quali-
 fications  for  the  post  etc.  As  the  job
 contents,  qualifications,  etc.  of  the  Post
 Office  Clerk,  who  is  not  recruited  to
 exclusively  handle  cheques  and  savings
 bank  accounts,  are  not  comparable  with
 that  of  a  Bank  Clerk,  the  question  of
 disparity  in  pay  scales  does  not  arise.
 The  pay  scales  in  the  Nationalised
 Banks  of  similar  staff  are  being  as-
 certained  and  will  be  laid  on  the  table
 of  the  House.

 (c)  Does  not  arise.
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 _.Relephone  Connections

 4388,  SHRI  ARJUN  SINGH  BHADO-
 RIA:  Will  the  Minister  of  COMMUNI-
 CATIONS  be  pleased  to  atate:

 (a)  the  total  number  of  telephone
 connectiéns  in  the’  country  at  present

 (b)  the  details  Statewise  and  num-
 ber  of  telephone  connections  in
 twenty-five  major  cities;  and

 (c)  the  total  number  of  applications
 pending  for  telephone  connections  in
 various  States,  Statewise  and  whether
 telephone  connections  would  be  pro-
 vided  to  all  applicants  registered  so
 far  during  the  two  years  and  if  not,
 the  main  hurdles  in  this  regard?

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  COMMUNICATIONS
 (SHRI  NARHARI  PRASAD  SUKHDEO
 SAI):  (a)  The  total  number  of  tele-
 phone  connections  (Direct  Exchange
 Lines)  working  in  the  country  as  on
 ‘1-11-1978  is  17,81,257.

 (b)  The  number  of  telephone  con-
 nections  working  in  various  States  is  as
 follows:—
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 Name  of  State

 i0.  North  West  region  consisting
 Puniab,  Haryana,  Himachal
 Pradesh  and  Chandigarh

 ur.  Orisa  o  ww  anfign
 r2.  Rajasthan  ;  .  -  5597०

 i3.  TamilNaduincluding  Pon-
 dicherry  and  Madras  .  777577

 14.  Uttar  Pradesh  .  728399

 15.  West  Bengalincluding  Calcu-
 cutta,  Sikkim  andA.
 Nicobar  :  .  382432

 16.  Delhi  :  7  4  44884

 ToTau  .783257

 The  number  of  telephones  connections
 working  in  25  major  cities  as  on  111-78  is
 as  follows:

 Telephone
 Name  of  State  working

 ason
 I-4-78

 i,  Andhra  Pradesh  7064  47

 a.  Bihar  5446

 3  Gujarat  including  Daman
 DivSilvaa  60773

 a  Jammu  &  Kashmir  72380

 5.  Karnataka  I03229

 6.  Kerala  including  Lakshdweep
 and  Mahe  80377

 7.  MadhyaPradesh_  .  64044

 8.  Maharashtra  including  Goa
 andBombay  ,  है  356032

 g.  North  East  region  consisting
 Assam,  Arunachal  Pradesh
 Manipur,  Mizoram,  Megha-
 laya,  Nagaland  and  Tripura  37987

 Cities  Number  of  telephone
 connections

 i.  Bombay  2285I0

 2.  Calcutta  .  I5274

 3.  Delhi.  44884

 4.  Madras.  7  73907

 5.  Ahmedabad,  48645

 6.  Bangalore  474447

 4.  Hyderabad  96397

 8.  Pune  27877

 9.  Amritsar  72964

 Oe  Mangalore  .  5596  (I-!0-78

 TW  Coimbatore  72247

 12.  Baroda,  .  77405

 13.  Chandigarh  °  9737

 qe  Ernakulam  =  70477

 ‘15S  Indore,  I3005

 16.  Jaipur  A  .  74795
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 Number  of  telephone Gities  connettions

 347.  Kapur.  20682
 १8.  Lucknow  ;  7480
 t9.  Ludhiana  =  9574
 ‘20.  Nagpur.  72225
 ai.  Patna  .  +  32206
 ‘aa.  Rajkot.  9793
 ‘23.  Surat  .  35993
 ‘a4.  Trivandrum.  9537
 -25.  Madurai  9758  (1-10-78)

 (c)  Number  of  applications  pending  for
 telephone  connections  in  various  States  as
 on  I-4-978  is  as  follows  :—

 Name  of  State  Waiting  applications.

 t.  Andhra  Pradesh  5470

 2.  Bihar  हे  है  .  527

 3.  Gujaratincluding  Daman  Diu

 Silvasa..  76525

 4.  Jammu  &  Kashmir.  560

 हु,  Karnataka.  .  *  5802

 ‘6.  Keralincluding  Laksh  Dweep
 and  Mahe.  हि  हि  I09I5

 न  Madhya  Pradesh  I340

 8.  Maharashtraincluding  Bom-
 bay  and  Goa.  है  ‘.  70320

 ft
 g  North  East  Region  consisting

 Assam,  Aurnachal  Pradesh
 Manipur,  Mizoram,  Megha-
 laya,  Nagaland,  and  Tripura  I229

 ao.  North  West  region  consisting

 Fanjeb,
 Haryana,  Himachal

 Pradesh,  and  Chandigarh  75903
 ai.  Orissa.  वि  229

 (12.  Rajasthan  मु  4079

 13.  Tamil  Nadu  including  Madras
 and  Pondicherry  .  737%

 Age  Uttar  Pradesh.  ,  .  ‘5971

 Be  West  Bengalincluding  Cal--
 cutta  Sikkim  and  A.  Nicobar

 27603
 «6.  Delhi.  .  ®  47957

 ‘Tora  .  237729

 While  telephone  conection  will  be
 provided  to  majority  of  the  existing  ,
 applicants,  within  2  years,  it  will  not
 be  possible  to  provide  connections  to
 all  of  them.  The  main  difficulties  in
 this  regard  are:—

 (i)  Total  Plan  resources  particu-
 larly  switching  equipment  available
 are  limited.  Within,  these  resources
 priority  is  given  to  needs  of  smaller
 cities,  towns  and  rural  areas.

 (ii)  In  certain  towns  and  certain
 localities  of  large  cities  land  has  not
 been  available  in  time  for  construc-
 tion  of  exchange  buildings.  Once  the
 land  is  available  installation  of  an
 exchange  takes  about  6  to  7  years.

 New  Post  Offices

 4389.  SHRI  SURENDRA  BIKRAM:
 Will  the  Minister  of  COMMUNICA-
 TIONS  be  pleased  to  state:

 (a)  how  many  new  post  offices
 equipped  with  Telegraph  Services
 and  without  Telegraph  Services
 are  going  to  be  opened  in  the  country
 Statewise  during  the  next  three
 years;  and

 (b)  how  much
 Government  has
 Purpose?

 expenditure  the
 envisaged  for  this

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  COMMUNICATIONS
 (SHRI  NARHARI  PRASAD  SUKHDEO
 SAI):  (a)  and  (b).  There  is  no  target
 for  opening  post  offices  in  urban  areas. In  the  rural  areas,  initially  only  extra
 departmental  branch  post  offices  are
 normally  opened  in  which  no  telegraph
 Services  are  provided.  On  account  of
 the  roll  on  concept  of  the  current  plan,
 Circle/State-wise  targets  are  fixed  only from  year  to  year.  The  targets  for
 opening  post  offices  in  the  country
 State-wise,  for  the  next  three  years, have  therefore  not  been  fixed.  During the  Five  Year  Plan  (978—83)  25,000
 post  offices  are  proposed  to  be  opened at  approximately  500  per  year.  A  sum
 of  Rs.  2936.00  lakhs  has  been  approved for  expansion  of  postal  facilities  for
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 the  Sixth  Five  Year  Plan.  Out  of  this
 amount  an  annual  sum  of  Rs.  64  lakhs
 approximately  has  been  tentatively  ear-
 marked  for  opening  of  post  offices  each
 year  (l979-80,  980-8l,  1981-82).

 Upgrading  of  Salem  Stee]  Plant

 4390.  SHRI  S.  R.  DAMANI:  Will  the
 Minister  of  STEEL  AND  MINES  ४०
 pleased  to  state:

 (a)  whether  the  Government  of
 Tami]  Nadu  have  approached  the
 Central  Government  for  upgrading
 Salem  steel  plant  from  its  present
 position  as  mere  cold  rolling  complex;

 (b)  if  so,  Government’s  reaction
 thereto;

 (c)  whether  necessary  infrastruc-
 ture  has  been  built  or  is  to  be  built
 at  the  plant  site  so  as  to  develop  it
 into  an  integrated  stee]  plant;

 (d)  if  so,  the  total  capital  outlay
 involved;

 (९)  the  products  it  will  turn  out;
 and

 (f)  how  long  will  it  take  to  imple-
 ment  this  project?

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  STEEL  AND  MINES
 (SHRI  KARIA  MUNDA):  (a)  Yes,  Sir.

 (b)  As  this  involves  various  issues
 relating  to  technology,  financial  re-
 sources  etc.  it  would  need  a  detailed
 examination.

 (c)  and  (d).  Necessary  off-site  facili-
 ties  excluding  town-ship,  are  being
 developed  in  the  first  stage  of  the  pro-
 ject  at  an  estimated  cost  of  Rs.  6.40
 crores  and  these  would  cater  to  the
 requirements  of  the  Project  at  the
 second  stage  also.  However,  in  respect
 of  township,  the  capital  outlay  in  the
 first  stage  is  about  Rs.  4.80  crores  and
 would  have  to  be  increased  for  meeting
 the  requirements  at  the  second  stage.

 (e)  and  (f).  As  per  the  approved
 Detailed  Project  Report,  Salem  Steel

 DECEMBER  21,  978  Written  Answers  52

 Project  is  to  be  set  up  in  two  stages:
 Stage-I  with  facilities  to  produce  32,000
 tonnes  per  year  of  cold  rolled  stainless.
 steel  sheets/strips,  and  Stage-II  with
 balance  facilities  for  iron  and  steel
 making,  hot  rolling  and  cold  rolling  of
 stainless,  electrical  and  other  special
 steels  upto  2,20,000  tonnes  a  year.  The
 first  stage  of  the  project  is  now  under
 execution  and  is  scheduled  for  commis-
 sioning  during  1981-82.

 कासपुर  में  पटसन  उद्योग  का  बन्द  होना

 439l.  श्री  दया  रास  शाक्य  :  क्‍या  संसदोय
 कार्य  तथा  अम  मंत्रों  यह  बताने की  कृपा  करेंगे कि  :

 (क)  क्‍या  कानपुर  जट  उद्योग  लिमिटेड,  22
 सितम्बर,  i978t  बन्द  है  भ्ौर  इसके  परिणामस्वरूप
 हजारों  श्रमिक  बेरोजगार  हो  गये  हैं;

 (ख)  कया  यह  भी  सच  है  कि  जयपुर  उद्योग
 लिमिटेड  का  मुख्य  एकक  कार्य  कर  रहा  है  हांलांकि
 इसे  प्रति  वर्ष  करोड़ों  रुपये  का  धाटा  हो  रहा  है  शौर
 यदि  हां,  तो  इसके  क्‍या  कारण हैं  ;

 (ग)  क्‍या  कानपुर  जूट  उद्योग  के  संयुक्त  मोल
 प्रे  20  नवम्बर,  i978  a  केन्द्रीय  श्रम  मंत्रालय  में
 कार्यालय  के  सामने  धरणा  दिया  हुआ  है  भौर  उन्होंने

 े  "३
 मांगों  के  बारे  में  एक  ज्ञापन  भी  प्रस्तुत  किया

 ;  भौर

 (घ)  यदि  हां,  तो  इस  बारे  में  सरकार  ने  क्‍या
 कार्यवाही  की  है?

 संसदोष  कार्य  तथा  असम  संत्री  (भी  'रथोस
 बर्मा) :  (क)  उद्योग  मंत्ञालय  द्वारा  उपलब्ध
 कराई  गई  सूचना  के  झनुसार  कानपुर  जूट  उद्योग
 लिमिटेड,  जिसमें  लगभग  i200  श्रमिक  काम  करतेः
 &  21  सितम्बर,  i978  बन्द  पड़ा  है।

 (ख)  यह  सूचित  किया  गया  है  कि  जयपुर
 उद्योग  लिमिटेड  सीमेण्ट  का  झपना  दैनिक  उत्पादन
 बनाए  रखने  में  वित्तीय  कठिनाइयों  का  सामना  कर
 रहा  है।  पिछले  प्रबन्धतंत्र  द्वारा  की  गई  प्रननिय-
 मितताझों  के  कारण  वर्तमान  स्थिति  पैदा  हुई  है
 उद्योग  मंत्रालय  के  भनुसार  वर्तमान  कठिनाइयों  के
 कारण  ये  हूँ  --भनेक  वर्षों  से  संयन्त्र  की  झनिवारय,
 रोधात्मक  ौर  प्ननुरक्षण  मरम्मत  की  बिल्कुल  उपेक्षा
 उनके  भूतपूर्व  विक्रय  एजेण्टों  नामत:  भारत  भोवर-
 सीज  प्राइवेट  लिमिटेड,  द्वारा  धन  के  बड़े  पैमाने  पर
 परावतंन  से  उत्पन्न  धन  की  कमी  भौर  पिछले  प्रबन्ध-
 तंत्र  द्वारा  कम्पनी  के  हितों  के  विपरीत  भ्रपनाई  गई
 मीतियां  शौर  प्रथाएं।|

 (ग)  झौर
 (४).

 संभवत:  प्राशय  5  से
 6  व्यक्तियों  द्वारा  1  22  सवम्बर,  978%  श्रमिक
 झवित  भवन,  नई  दिल्‍ली  के  हाते  में  हाल  ही  में  दिए
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 गए  “धरने  "fot  गई  रिले  भूख  हड़ताल
 ”

 से  है
 जो  wo  के0  जूट  मिल्स  मजदूर  पंचायत,  कानपुर,
 झोर  कानपुर  जूट  उद्योग  पंचायत,  जूट  मजदूर  कांग्रेस
 शादि  के  रंमुक्त  मोर्च के  कहने  पर  यह  धरना  /  रिले

 च््ख  हड़ताल  झन्य  बातों  के  साथ-साथ  कानपुर
 षूद डल्योग  लिमिटेड  का  सरकार  द्वारा  प्रबन्ध  संभालने

 सम्बन्धित  उसकी  मांग  के  समर्थन  में  की  गई  थी  ।
 'ढद्योग  मंक्षालय  इस  यूनिट  को  दोबारा  खुलवाने  के
 जिए  कार्यवाही  पर  विचार  कर  रहा  है।

 हिन्दी  में  तार

 4392.  भी  सुखना  सिह:  क्‍या  संचार  मलनी

 बह  बताने  की  कृपा  करेंगे  कि  :

 (क)  उन  नगरों  के  नाम  क्‍या  हैं  जिनमें  डाक
 ब  तार  विभाग  ने  हिन्दी  सेवा  उपलब्ध  की  है  ;

 (ख)  977  भौर  978 4  इस  सेवा का  साथ
 ठाने  वाले  व्यक्तियों  की  संख्या  कितनी  है  ;

 (7)  क्या  यह  सच  है  कि  इस  सेवा  में  तथा
 झ्रंग्रेजी-हिन्दी  शौर  हिन्दी-प्रंग्रेजी  के  समाना्थंक  शब्द
 बताने  के  कार्य  में  लगे  व्यक्तित  हिन्दी  में  पूरी  तरह
 श्हूंता  प्राप्त  नहीं  q  at  उत्तर  देने  से  पूर्व  उन्हें
 झन्दकोष  देखना  पड़ता  है  जिसके  परिणामस्वरुप  किसी
 शब्द  का  समानायंक  शब्द  बताने  में

 बहुत
 समय  लग

 जाता  है  जौर  कभी  कभी  तो  वे  उत्तर  दे  नहीं  पाते;

 (घ)  क्या  पूरी  तरह  से  प्रहंताप्राप्त व्यक्ति  नियुक्त
 करवा  उपय क्त  नहीं  होगा  जो  कि  प्रश्नों  का  शीघ्र
 झसर  2  सके  ताकि  इस  सेवा  को  प्रधिक  लाभदायक
 बनाया  जा  सके  ;  शोर

 (४)  इस  बारे  में  सरकार  का  विचार  क्‍या
 सुधार  करसे  का  है  ?

 संचार  मंत्रालय  में  राज्य  संत्रो  (श्री  मर  हरि
 जत्ात  सुखदेव  साथ):  (क)  देश  में  कुल  1  8  70  तारधरों
 में  से  करीब  9,800  तारघरों  में  देवनागरी  लिपि  में
 लार  भेजने  की  सेवा  उपलब्ध  है  |  जिन  शहरों  में
 बहू  सेवा  उपलब्ध  है  उनके  नामों  की  सूची  संकतिल
 को  जा  रही  है  जो  सभा  पटल  पर  रख  दी  जाएगी  v

 (@)  इस  सेवा  का  लाभ  उठाने  वाले  व्यक्तियों
 की  संख्या  का  कोई  रिकार्ड  नहीं  रखा  जाता  है  1

 तथापि,  977  धौर  978  में  देवनागरी  में  बुक
 किये  गए  तारों  की  संख्या  इस  प्रकार  है  -
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 वर्ष  देवनागरी
 गरम

 बुक  किए  गए
 तारों  की  संख्या

 977  ‘15,16,457

 978  18,78,540
 (30-I-78  तक )  (लगभग )

 (ग)  जी  नहीं  ।  देवनागरी  सेवा  में  प्रशिक्षित  कर्म०
 चारियों  को  भ्रामतौर  पर  इस  सेवा  के  लिए  लगाया
 जाता  है  1  तथापि,  ठीक-ठीक  पर्यायवाची  शब्द-  सुनि-
 श्चित  करने  के  लिए  कभी-कभी  शब्दकोषों  का  संदर्भ
 झावश्यक  हो  जाता  है  ।

 (च)  भर  (2).  कांउटरों  पर  यथासंभव  भरत -
 प्राप्त  भौर  प्रशिक्षित  कमंचारियों  को  लगाया  जाता
 है  ताकि  वे  जनता  के  प्रश्नों  का  समुचित  रुप  से  उक्तर
 दे  सके  ।

 Fair  Rent  Committee

 4395.  SHRI  R.  K.  MHALGI:  Wilt
 the  Minister  of  COMMUNICATIONS.
 be  pleased  to  state:

 (a)  whether  there  ig  any  such  com-
 mittee  named  as  “Fair  Rent  Commit-
 tee”  in  postal  Department;

 (b)  if  go,  the  detailg  of  compoa-
 tion,  functions  and  jurisdiction  of  this
 committee;

 (c)  whether  such  committee  exists
 in  the  district  of  Thana  (Maharashtra)
 and  the:  account  of  work  it  had  per-
 formed  during  a  period  of  last  two
 years;  and

 (d)  whether  this  committee  could
 obtain  any  accommodation  for  post
 fairg  in  the  district  during  last  one
 year;  if  not  the  efforts  made?

 THE  MINISTER  OF  STATE  IN
 THE  MINISTRY  OF  COMMUNICA-
 TONS  (SHRI  NARHARI  PRASAD
 SUKHDEO  SAI):  (a)  Yes,  Sir.

 (b)  In  fact,  there  are  two  committees
 —oNne  is  called  the  Local  Assessment
 Committee.  It  consists  of  the  Division-
 al  Superintendent  of  Post  Offices  and
 an  Assistant  Engineer  of  the  P&T  Civil.



 55  Written  Answers

 “Wing  nonimated  by  the  Head  of  the
 Circle.  This  Committee  is  constituted

 ‘to  assess  the  fair  rent  of  buildings
 ‘whose  rent  exceeds  the  powers  of

 ‘Divisional  Officer  but  is  less  than
 Rs.  2,000  p.m.  This  Committee  submits
 its  recommendations  to  the  Director
 Postal  Services  who  takes  the  final  de-

 -cision  in  consultation  with  the  Internal
 ‘Financial  Adviser.  The  other  Com-
 ‘mittee  is  called  the  Circle  Assessment
 ‘Committee  which  is  constituted  to
 “assess  the  rent  of  the  buildings  whose
 rent  is  Rs.  2,000  or  more  pm.  This
 Committee  consists  of  one  Director,

 ‘Postal  Services,  Internal  Financial  Ad-
 visér  and  one  Executive  Engineer,
 P&T  Civil  Wing  nominated  by  the
 Head  of  the  Circle.  This  Committee
 submits  its  report  to  the  Head  of  the

 Circle  who  takes  the  fina]  decision.

 <e)  The  Circle  Committee  examined
 four  offers  of  buildings  in  District
 Thana  (Maharashtra),  during  the  last
 two  years.  Two  buildings  were  taken
 on  rent  as  a  result  of  the  work  of  the
 ‘Committee.

 (da)  Presumably  the  phrase  “post
 fairs’  is  a  misprint  for  “post  offices”
 If  so,  the  reply  is  one.

 तमिलनाडु  में  प्रति  व्यक्ति  चिकित्सा  ब्यय

 439 4.  डा०  महादीपक  सिंह  शाक्य  :  क्‍या  स्वास्थ्य
 कोर  परियार  कल्याण  मंत्री  प्रति  व्यक्ति  चिकित्सा
 व्यय  की  बारे  में  6  प्रप्रैल,  1978  के  तारांकित  प्रश्न

 संख्या  626  के  उत्तर  के  सम्बन्ध  में  यह  बताने  की
 कृपा  करेंगे  कि  :

 स्
 क्या  वर्ष  974-75 के  दौरान  तमिलनाडु

 मे  केन्द्रीय  सरकार  प्रौर  राज्य  सरकार  नें  90  840
 प्रति  व्यय  किया  था  ;

 (ख)  यहि  हां,  तो  क्‍या  वर्ष  976-77  भ्रौर
 1977-78  के  दौरान  उसमें  वद्धि  करने  का  प्रस्ताव
 था;

 (ग)  यदि  हां,  तो कितना  झ्ौर  क्‍या  सरकार  श्र्ब
 तक  किए  गए  प्रति  व्यक्ति  व्यय  के  बारे  में  सन्तुष्ट
 है;  शौर

 (घ)  यदि  नहीं,  तो  क्या  श्रन्य  देशों  से  भहायता
 प्राप्त  करने  का  सरकार  का  विचार  है  श्रौर  यदि  हां,
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 'ब्ततचौत  की  जा  रहो  है?
 स्वस्थ्य  झोर  पंरिधार  हिविच  िलंव  में  राज्य

 |. ड  हो  'लेगदभ्यी
 स  प्

 )e(a).
 शल्य  झोर  कल्द्र  दीनों  सरकॉरों  हारा  किए  गए  प्लान
 धौर  नतांत-प्लान  खर्चे  के  भ्राघार  चेर  प्रति  ध्यक्ति
 व्यय  9.  8i  श्वए  था।  तमिलनाड  में  स्वस्थ्य  सम्बन्धी
 प्रति  व्यक्ति  खचें  जो  1975-76  में  0.94  रुपए
 था वह  1976-77 में बढ़ कर बढ़  कर  4.298TT  हो  गया।
 वर्ष  977-78  के  खच  के  प्रांकड़े  झभी  संकलित
 किए  जाने  हैं  ।

 सो  उस  देशी  के  नाम  क्या  हैं  जिनके  साथ  इस  बारे ें
 हर

 केन्द्र  को  भौर  राज्य  की  सरकारें  तमिलनाडु  में
 लोगों  को  स्वास्थ्य  सेवाएं  सुलभ  करने  की  स्थिति
 में  सुधार  लाने  के  लिए  भरपूर  प्रयास  कर  रही  हैं
 झौर  इस  राज्य  सरकार  को  विभिन्न  राज्य  योजनाभों
 और  केन्द्र  प्रायोजित  योजनाझों  को  कार्यन्वित  करने  के
 लिए  योजना  झ्ायोग  ट्वारा  स्वीकृत  परिव्यय  के  प्रनुसार
 सहायता  की  जा  रही  है  ।

 तमिलनाडु  में  स्वास्थ्य  कार्यक्रमों  पर  976-77
 में  जहां  66.23  लाख  रुपए  का  योजना  खर्च  प्ाया
 था  वहां वह  977-78H  बढ़ कर  638.62  लाख
 रुपए  हो  गया  ।

 (घ)  सरकार  किसी  भी  राज्य  विशेष  के  लिए
 विदेशी  सहायता  नहीं  मांग  रही  है  1  बैसे,  दूसरे  देशों
 नें  मलेरिया  नियंत्रण,  भ्रन्धता  निवारण,  चिकित्सा
 शिक्षा  को  नया  रुप  देने  भ्रादि  जैसी  हमारी  कुछेक  राष्ट्रीय
 योजनाझों  के  लिए  सहायता  दी  है  ।  किसी  राज्य
 विशेष  के  स्वास्थ्य  क्षेत्र  के  कायेक्रम  के लिए  निश्चित
 किए  गए  समग्र  योजना  परिव्यय  में  सारे  देशों  तथा
 विदेशी  साधनों  दोनों  की झलक  मिलती  है  ।

 Modernisation  of  TISCO

 4395,  SHRI  SUBHASH  CHANDER
 BOSE  ALLURI:  Will  the  Minister  of
 STEEL  AND  MINES  be  pleased__to
 state:

 (a)  whether  it  is  a  fact  that  TISCO
 has  submitted  a  Rs,  440  crores
 programme  to  Government  for  moder-
 nisation  of  its  units  by  1983-84;  and

 (b)  if  so,  what  are  the  details  in
 this  regard?

 THE  MINISTER  OF  STATE  IN
 THE  MINISTRY  OF  STEEL  AND
 MINES  (SHRI  KARIA  MUNDA):  -(a)
 A  proposal  for  the  modernisation  of
 TISCO’s  Steel  Plant  at  a  capital  cost
 of  Rs.  8  crores  has  recently  been  re.
 ceived.
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 (b)  The  proposed
 sages:

 scheme  envi-

 (i)  Modernisation  of  ‘F’  Blast  fur-
 nace;

 (ii)  Installation  of  two  oxygen  steel
 making  vessels  (in  place  of  two  ex-

 ‘  isting  open  Hearth  Furnaces),  one
 vacuum  are  de-gassing  unit  and  one
 continuous  casting  machine  for  cast-
 ing  billets;

 (iii)  Modification  of  primary  Mills
 by  provision  of  one  pre-warming  pit
 and  one  soaking  pit;

 _(iv)  Installation
 Facilities.

 of  Bar  Forging

 Stopping  of  Contract  Labour

 4396.  SHRI  GIRIDHAR  GOMANGO.
 Will  the  Minister  of  PARLIAMEN-
 TARY  AFFAIRS  AND  LABOUR  be
 pleased  to  state:

 (a)  the  steps  taken  by  the  Centre
 and  the  States  to  stop  the  Contract
 Labour  system;

 (b)  State-wise,  reported  contract
 labourers  engaged  in  different  cate-
 gories  of  works;  and

 (c)  daily.  wages  fixed  by  Govern-
 ment  and  the  wages  paid  to  the  la-
 bourers  by  contractors?

 THE  MINISTER  OF  STATE  IN
 THE  MINISTRY  OF  LABOUR  AND
 PARLIAMENTARY  AFFAIRS  (SHRI
 LARANG  SAI):  (a)  A  statement  is  laid
 on  the  Table  of  the  House.

 (b)  Information  is  being  collected.

 (c)  Under  Rule  25(2)(iv})  of  the  Con-
 tract  Labour  (Regulation  &  Abolition)
 Rules.  !97i,  ‘the  rates  of  wages  pay:
 able  to  the  workmen  by  the  contractor
 shall  not  be  less  than  the  rates  pres.
 cribed  under  the  Minimum  Wages  Act,
 948  for  such  employment  where  app-
 licable,  and  where  the  rates  have  been
 fixed  by  agreement,  settlement  or
 award,  not  less  than  the  rates  so  fix-
 ed”.  So  far  as  the  Central  sphere  is
 concerned,  legal  action  is  taken  by  the
 Central  Industrial  Relations  Machine-
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 Ty  against  the  parties  concerned  in
 cases  where  non-compliance  with  re-.
 quirements  of  the  above  proyision  is:
 detected  by  the  Central  Industrial
 Relations  Machinery.  ,

 Statement

 The  Contract  Labour  (Regulation  &
 Abolition)  Act,  970  provides  for  the
 abolition  of  contract  labour  wherever
 possible  and  to  regulate  the  conditions
 of  contract  labour  in  establishments/
 employments  where  abolition  of  con-
 tract  labour  system  ig  not  considered
 feasible  for  the  time  being.  So  far  as
 the  Central  sphere  goes,  the  Central
 Government  have  constituted  the  Cen-
 tra]  Advisory  Contract  Labour  Board,
 a  Tripartite  Body,  to  advise  the  Gov-
 ernment  in  matters  relating  to  the:
 administration  of  the  Contract  Labour
 Act  and  also  to  carry  out  other  func-
 tions  assigned  to  it.

 2,  On  the  recommendations  of  the
 Central  Advisory  Contract  Labour
 Board,  employment  of  contract  labour
 has  already  been  prohibited  (February,
 975)  in  the  following  categories  of
 work  in  the  coal  mining  industry,  (i)
 Raising  or  raising-cum-selling  of  coal,
 (ii)  Coal  loading  and  unloading;  (iii)
 Over  burden  removal  and  earth  cutt-
 ing;  (iv)  Soft  coke  manufacturing;  (v)
 Driving  of  stone  drifts  and  miscella-
 neous  stone  cutting  underground,  Em-
 ployment  of  contract  labour  has  also
 been  prohibited  for  sweeping,  dusting
 and  watching  of  buildings  owned  or
 occupied  by  establishments  in  respect
 of  which  the  appropriate  Government
 under  the  Contract  Labour  (Regula-
 tion  &  Abolition)  Act  is  the  Central
 Government  from  March  I,  1977.  Se
 veral  Committees  set  up  by  the  Central
 Advisory  Contract  Labour  Board  have
 gone  into  or  are  currently  going  into
 the  question  of  contract  labour  system

 in:  (a)  Lime-stone,  Dclomite  &  Manga-
 nese  Mines,  (b)  Coal  &  Ash  handling
 work  in  railway  loco  sheds,  (c)  Iron
 Ore  Mines,  (d)  Coal  Washeries  and  (e)
 Chromite,  Mica;  Magnesite;  Gypsum:
 Fire-clay,  etc.  mines.  The  Committees-
 at  (a),  (b);  (ec).  and  (d)  have  submitted
 their  Reports,  and  further  action  re-
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 garding  abolition  of  the  contract  labour

 system  in  the  categories  of  work  re-

 commended  by  the  Committees  on  con-

 tract  labour  system  in  the  Limestone,
 Dolomite  and  Manganese  mines,  iron

 ore  mines  and  coal  and  ash  handling
 work  in  railway  loco  sheds  is  being
 taken  in  the  light  of  the  recommenda-
 tion  of  Central  Advisory  Board
 which  considered  these  reoprts  at  its

 meetings  held  on  August  20,  1977,
 December  13,  977  and  August  80,

 1978.  The  Report  of  the  Committee
 on  contract  labour  system  in  Coal

 Washeries  was  also  placed
 before  the  Meeting  of  the
 Centra]  Advisory  Contract  Labour
 Board  held  on  August  30,  978  but  its
 consideration  was  deferred  to  the  next
 meeting  of  the  Board  as  some  members
 wanted  some  more  time  to  study  the

 ‘Report,  As  regards  the  Committee  at
 (e),  the  Committee  is  expected  to  com-
 plete  its  deliberatios  anq  submit  its
 report  soon,

 3.  Similar  information  in  respect  of
 abolition  of  contract  labour  system  in
 the  State  sphere  is  not  readily  avail-
 able.

 Employees  of  Central  Council  for  Re-
 search  in  Indian  Medicine  and

 Homoeopathy

 4397.  SHRI  P.  5.  RAMALINGAM:
 Will  the  Minister  of  HEALTH  AND
 FAMILY  WELFARE  be  pleased  to
 state:

 (a)  whether  it  is  a  fact  that  em-
 ployees  of  the  Central  Council  for
 Research  in  Indian  Medicine  and
 Homoeopathy  are  being  treated  secnd-

 ‘ary  servants  compared  to  employees
 in  Central  Government  and  autono-
 mous  bodies  in  regard  to  terms  and

 ‘conditions  of  service;
 (b)  the  reasons  why  employees  of

 ‘the  Council  are  treated  as  temporary
 servants  despite  0  years  of  existence
 of  the  Council:

 (c)  proposals,  if  any,  to  extend  to
 them  benefits  of  advance  for  house-
 buildng,  conveyance,  gratuity  and
 pensionary  benefits  etc;
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 (a)  the  number  of  employees  who
 died  or  left  service  due  to  physical
 disability  without  getting  any.  termi-
 nal  benefits;

 (e)  the  number  of  employees  who
 are  continuing  indefinitely  on  ad  hoc
 basis  for  over  6  years;  and

 (f)  concrete  proposals  in  view  for
 rectifying  the  position?

 THE  MINISTER  OF  STATE  IN
 THE  MINISTRY  OF  HEALTH  AND
 FAMILY  WELFARE  (SHRI  JAG-
 DAMBI  PRASAD  YADAV):  (a)  to
 (£).  The  Central  Council  for  Research
 in  Indian  Medicine  and  Homoeopathy
 is  a  registered  Society  under  the  So-
 cieties  Registration  Act,  1860.  The
 employees  of  the  Central  Council  are
 not  treated  as  Government  servants.
 The  terms  and  conditions  of  the  ser-
 vice  are  regulated  in  terms  of  Bye-
 Laws  of  the  Council  as  laid  down  in
 the  Memorandum  of  Association,
 Rules,  Regulations  and  Bye-laws  of
 the  Society.  The  Governing  Body  of
 the  Council  also  has  full  powers’  to
 prescribe  such  terms  and  conditions
 as  may  be  decided  by  them  from  time
 to  time.  The  terms  and  conditions  en-
 joyed  by  the  employees  of  this  Coun-
 cil  cannot  be  compared  with  those  ob-
 taining  in  other  autonomous  bodies
 since  each  body  takes  its  own  indepen-
 dent  decision  in  the  matter.

 The  Council  as  a  grant-in-aid  Tre-
 ceiving  institution  is  treated  as  a
 temporary  scheme  under  the  Plan
 programmes.  As  such,  the  employees
 of  the  Council  are  treated  only  as  tem-
 porary  employees  and  _  service  condi-
 tions  are  regulated  as  per  rules  and
 regulations  of  the  Council.  Under
 Bye-law  8,  “the  employees  of  the
 Council  with  three  years  of  continuous
 service  or  more  will,  for  the  purposes
 of  drawal  of  increments,  fixation  of
 pay,  grant  of  personal  advances,  etc.
 be  treated  in  the  same  manner  and
 shall  be  subject  to  the  same  rules  as
 are  applicable  to  permanent  Govern-
 ment  servants;  and  to  the  staff  with
 less  than  three  years  service,  rules  88
 for  temporary  Government  servants
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 shall  apply’.  ‘“Bye-law  7  and  8  are  not
 -applicable  to  Government  servants  em-
 ployed  under  the  Central  Council  on

 ‘foreign  service  terms”.

 The  Council  employees  at  present
 are

 t
 ile  to  benefits,  such  as,  Leave

 Travel  Concession,  C.G.H.S.  Medical
 facilities  (in  Delhi)  and  in  other  places
 reimbursement  of  medical  expenses
 incurred  as  per  C.S.  (M.A.)  Rules.
 Conveyance,  Flood,  Festival  advances

 ‘etc.  as  applicable  to  Central  Govern-
 ment  employees  in  accordance  with

 ‘the  Central  Council.  Under  the  exist-
 ing  rules,  no  provision  exists  for  pay-
 ment  of  gratuity  or  pension  to  Coun-
 cils  employees,  but  they  are  eligible
 for  contributory  provident  fund  bene-
 fits.  As  regards  house  building  ad-
 vance,  the  Council  could  not  extend
 the  facility  to  its  employees  so  far  due
 to  its  limited  financial  resources.

 The  following  terminal  benefits  are
 available  to  the  employees  of  the  Coun-
 cile—

 l.  Payment  of  leave  salary  to  the
 extent  of  leave  due  and  admissible
 at  the  time  of  death  or  retirement
 as  per  Central  Government  Rules.

 2.  The  payment  of  accumulations
 in  C.P.F.  account  with  Council’s
 contribution  regulated  as  per  CPF
 Rules.

 Council’s  contribution  regulated  as
 -per  CPF  Rules.  So  far  six  employees
 died  and  one  employee  was  discharged
 due  to  physical  disability.  The  avail-
 able  benefits  have  been  provided  to
 them.

 The  number  of  employees  who  are
 working  on  ad-hoc  terms  is  107,

 C.G.H.S.  Dispensary  in  Siddha
 System

 4398.  DR.  P.  V.  PERIASAMY:  Will
 the  Minister  of  HEALTH  AND  FA-
 MILY  WELFARE  be  pleased  to  state:
 the  present  position  rggarding  the  set-

 ting  up  of  C.G.H.S,  dispensaries  in:
 Siddha  system  of  medicine?

 THE  MINISTER  OF  STATE  IN
 THE  MINISTRY  OF  HEALTH  AND
 FAMILY  WELFARE  (SHRI  JAG-
 DAMBI  PRASAD  YADAV):  No  dis-
 pensary  in  the  Siddha  System  of
 medicine  has  been  set  up  under  the
 CGHS  so  far.

 Contracts  given  by  BALCO

 4399.  SHRI  BAPUSAHEB  PARU-
 LEKAR:  Will  the  Minister  of  STEEL
 AND  MINES  be  pleased  to  state:

 (a)  whether  BALCO  has  given  con-
 tracts  in  (I)  M/s.  Davyash  More
 (India)  Ltd.  (2)  Bajaj  Electrical
 Ltd.,  (3)  Bengal  Bihar  Construction
 Co.  Ltd.,  (4)  Dorr  Oliver  Ltd.  for
 supply  of  plant  and  machinery  by
 BALCO  in  last  three  years;

 (0)  advances  given  to  each  of
 these  companies:

 (c)  whether  period  of  contract  has
 expired  and  whether  the  work  has
 been  completed  and  if  not;  whether
 penal  clause  involved;  and

 (d)  whether  any  loss  is  sustained
 by  BALCO  on  this  count  and  if  so,
 the  amount  of  loss  and  the  action
 taken?

 THE  MINISTER  OF  STATE  IN
 THE  MINISTRY  OF  STEEL  AND
 MINES  (SHRI  KARIA  MUNDA):
 (a)  to  (c).  The  information  is  given
 in  the  Statement.

 In  the  case  of  Bajaj  Electricals
 Ltd.,  Bengal  Behar  Construction  Co.
 Ltd.  and  Dorr  Oliver  India  Ltd
 contracts  have  either  been  complet-
 €d  67  are  nearing  completion,  accord-.
 ing  to  BALCO’s  requirements,  and,

 therefore,  the  question  of  invoking
 penal  clause  in  the  contracts  has  not
 arisen.  In  the  case  of  Davy  Ashmore
 India  Ltd.,  the  work  was  to  be  com-
 pleted  in  phases,  beginning  from  june
 978  to  January  1979,  subject  to  con-
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 ditions  of  the  contract,  including  the
 force  majeure.  Their  request  of  ex-
 tension  of  the  delivery  period,  when
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 delay  in  completion  of  the-work  is  at-
 tributable  to  them,  penal  clause  of  the:
 contract  wil]  be  invoked..

 received  will  be  considered  on  merits  (d)  No,  Sir.
 and  if  it  is  eventually  found  that  the

 Statement

 Name  of  the  firm  Details  of  contract  Advance  paid  Whether  wo
 completed.

 Value

 M/s.  Davy  Ashmore
 India  Ltd.  three  Extrusion

 Presses.
 a

 2.  M/s.  Bajaj  Electricals  Foundry  Shop  Light-
 Ltd.  ing.

 3.  M/s.  Bengal  Behar
 Construction  Co.  Ltd.

 Fabrication  and  erece
 tion  of  bus  bars  and
 covers,

 ro  M/s.  Dorr  Oliver

 Supply  and  erection  of  Rs.  5  crores

 (a)  Supply  of  Oil  Water}

 Rs.  65  lakhs.
 approximately,  approximately.

 Not  yet.

 Rs.  9  8o0lakhs  Rs.  i°36lakhs  Nearing  com-
 pletion.

 Rs.  56lakhs  Rs.  i°98lakhs  Work  Comple-
 tevg

 (a)  Completed.
 India  Ltd.  Separation  Plant.

 f
 Rs.  42  lakhs.  Rs.  4°65  lakhs.

 eau (b)  Disc.  Filter.  (b)  Nearing
 completion..

 Shifting  of  Offices
 १४७७७/७७  440l.  SHRI  VASANT  SATHE:

 Will  the  Minister  of  PARLIAMEN-
 4400.  श्री  भीठा  लाल  पटेल  :  क्‍या  संचार  मंत्री

 ieee  Ares
 ZN)  LABOUR  be

 यह  बताने  की  कृपा  करेंगे  किः  =

 (a)  whether  the  Government  are
 (क)  क्‍या  एस०  डी0प्रो0  (टी)  हिण्डोन  के

 खराब  बर्ताव  के  कारण  हिण्डौन  सब  डिवीजन  (भरतपुर
 राजस्थान)  के  गंगापुर  स्थित  धोलपुर  हिण्डौन  में  टेली-
 फोन  एक्सचेंज  के  भ्रधिकांश  कमंचारियों  में  भारी
 असंतोष  है,  यदि  हां,  तो  इसके  क्‍या  कारण  है;

 (@)  क्या  इसका  प्रभाव  प्रतिदिन  के  काम  पर
 पड़  रहा  है  ;

 _  (ग)  यदि  हां,  तो  क्या  इस  स्थिति  में  सूधार
 करने  के  लिए  एस  0डी  onto.  (टी)  को  भप्रन्यत्न  स्थाना-
 न्तरित  किया  जाएगा  झौर

 (घ)  यदि  हां,  तो  कब  भौर  यदि  नहीं,  तो  इसके
 क्या  कारण  हैं  ?

 संचार  मंत्रालय  में  राज्य  मंत्री  (श्री  नरहरि  प्रसाद
 सुखदेव  साथ)  :  (क)  जी  नहीं  ।

 असा इ द
 जप  0  भल्वह

 considering  a  proposal  to  shift  some
 of  the  offices  under  the  Ministry  to
 a  Centrally  located  places  like
 Nagpur/Hyderabad  and  save  con-
 gestion  and  accommodation  problem
 and  paying  of  high  rents  for  the
 private  accommodation;

 (b)  if  so,  details  of  the  proposal
 under  consideration  and  the  total
 amount  paid  annually  for  private  office
 accommodation  hired;  and

 (c)  wil]  Government  consider  set-
 ting  of  a  committee  to  review  the
 shifting  of  the  offices  under  the
 Ministry  keeping  in  view  the  nature
 of  functions  of  these  offices  and
 further  expansion  and  operational
 convenience?

 THE  MINISTER  OF  PARLIA-
 MENTARY  AFFAIRS  AND  LA-
 BOUR  (SHRI  RAVINDRA  VARMA):

 (a)  There  is  no  such  proposal.
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 (0)  Does  not  arise.

 (c)  Setting  up  of  a  committee  to  re-

 view  the  shifting  of  the  offices  under

 this  Ministry  is  not  considered  neces-

 sary.  ,

 Cease  Work  Notice  by  Tele¢éniinunl-

 cation  Employees  of  Paradeep

 4402.  SHRI  SIVAJI  PATNAIK:  will
 the  Minister  of  COMMUNICATIONS
 be  pieased  to  state:

 (a)  whether  the  talecommunication
 employees  of  Paradeep  in  Orissa

 aa
 ve

 served  cease-work  notice  for  th
 December,  1978  which  they  have  de-
 ferred  to  16th  December,  1978;  and

 (b)  what  is  the  reaction  of  Gov-
 ernment  to  their  demands  for  project
 allowance  and  housing  facilities?

 THE  MINISTER  OF  STATE  IN

 THE  MINISTRY  OF  COMMUNICA-
 TIONS  (SHRI  NARHARI  PRASAD

 SUKHDEO  SAI):  (a)  Yes,  Sir.

 (b)  The  demands  made  are  not  ac-

 ceptable.

 Lock  out  in  J.  K.  Jute  Mill,  Kanpur

 4403.  SHRI  BHAGAT  RAM:  Will
 the  Minister  of  PARLIAMENTARY
 AFFAIRS  AND  LABOUR  be  pleased
 to  state:

 (a)  whether  he  is  aware  about  the
 illegal  lock  out  in  JK.  Jute  Mill,
 Kanpur  ‘and  the  Dharna  ang  hun-

 ger  strike  by  the  workers  before  the
 Labour  Ministry  since  ‘2ist  Septem-
 ber,  978  against  it  and  for  other
 demands;

 (b)  whether  many  Members  of
 Parliament  met  him  in  the  past  and
 requested  him  to  settle  the  demands;
 and

 (०)  what  are  the  steps  taken  by
 Government  to  settle  these  demands
 of  the  workers?
 3650  LS—3
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 THE  MINISTER  OF  PARLIAMEN-
 TARY  AFFAIRS  AND  LABOUR
 (SHRI  RAVINDRA  VARMA)  :  (a)  to

 (c).  The  matter  falls  essentially  in  the
 State  sphere.  The  Ministry  of  Labour
 as  also  the  Ministry  of  Industry  have
 no  information  about  the  reported
 illegal

 en
 in  J.  K.  Jute  Mill,  Kan-

 pur.  regards  ‘dharna’  and  “hun-

 ger  strike”,  presumably  reference  is  to
 the  yecent  diarfia/rélay  hiinger  sttike
 in  the  premiiées  of  Shram'  Shakti:  Bha-

 van,  New  Delhi  from  November  2t/22,
 i978  by  5  to  6  pergors  ‘at  the  imtance
 or  J.  K.  Jaté  Mins  Mazdéor  Pancha-
 yat,  Kanpur  and  Joint  Front,  conisist-
 ing  of  Kanpur  Jute  Udyog  Panchayat,
 Jute  Mazdoor  Congress  etc.  in  protest
 inter  alia  against,  termination  of  ser-
 vices  of  0  employees  of  J.  K.  Jute

 Milis,  Kanpur,  and  laying  off  of  about
 2508  workers  of  Kanpur  Jute  Udyog,
 Kanpur.  The  matter  has  been  brought
 to  the  attention  of  the  Government  of
 Uttar  Pradesh  who  are  principally
 concerned.

 Handing  over  Mining  Areas  to
 D.S.LD.C.

 4404.  SHRI  BALAK  RAM:  Will  the
 Minister  of  STEEL  AND  MINES  be
 pleased  to  state:

 (a}  what  was  the  policy  decision
 taken  by  the  high  level  Committee  of
 the  Delhj  Administration  re:  handing
 over  al]  mining  areas  in  Delhi  to
 Delhi  State  Industrial  Development
 Corporation  on  5-7-1976,  and  the
 names  of  the  members  of  that  high
 level  committee;

 (b)  whether  it  is  a  fact  that  only
 two  out  of  the  twenty  mining  areas
 in  the  Union  Territory  of  Delhi  are
 being  operated  departmentally  by
 D.S..D.C.  and  the  remaining  eighteen
 Mining  areag  are  not  being  operated
 departmentally  by  D.S.LD.C.  and  the
 D.S.I.D.C.  is  charging  many  times
 of  the  amount  fixed  as  royalty  under
 the  Delhj  Minor  Mineral  Rules  in
 violation  of  the  policy  decision;  and

 (c)  how  Government  propose  to
 stop  this  illegal  claims  og  D.S.I.D.C.
 as  an  unavoidable  middleman  to  pro-
 vide  relief  to  the  poor  consumers?
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 Fr  IN
 THE  MINISTER  OF  STATE

 ‘THE  MINISTRY  OF  STEEL  AND

 MINES  (SHRI  KARIA  MUNDA):  (a)

 At  a  meeting  taken  by  the  Lt.  Gover-
 nor,  Delhi  on  5-7-1976,  the  following

 decisions  were  taken:

 (i)  In  order  to  protect  the  inte-

 rests  of  the  integests  of  the  labour,

 and  of  prevent  leakage  of  royalty

 yevenue,  the  Delhi  State  Industrial

 Development  Corporation,  8  State

 ‘public  sector  undertaking,  gradual-

 ly  take  over  the  mining  operations
 "in  the  area;

 (ii)  no  quarry  permits  be  issued

 to  private  contractors;

 (iii)  that  the  Delhi  State  Indus-

 trial  Development  Corporation  un-

 dertake  prospecting  operations  for

 new  minerals  in  the  territory;

 (iv)  that  the  existing  leases  for

 major  minerals  in  the  area  be  refer-
 red  to  the  Central  Government  for
 termination.

 (b)  Out  of  the  seventeen  sites  for

 which  Delhi  State  Industrial  Develop-
 ment  Corporation  has  leases/permits,
 it  is  operating  two  sites  departmen-
 tally.  The  feasibility  of  working  the
 other  sites  departmentally  is  under  ex-
 amination,  In  the  sites  being  worked
 through  contractors,  the  Corporation
 is  exercising  supervisory  contro]  as
 the  principal  employer,  under  the
 Lab-ur  and  Mines  Safety  Laws.  The
 amount  charged  by  the  Corporation
 from  the  contractors  for  extracting
 the  minerals,  covers  not  just  the
 woyalty  payable,  but  also  the  licence
 fee  payable  to  the  owner  of  the  land
 for  the  surface  rights  of  the  land:  the
 expenditure  incurred  in  implementa-
 tion  of  Safety  and  Labour  Laws:  the
 expenditure  incurred  on  construction
 of  roads;  and  the  expenditure  incur-
 red  in  providing  dispensaries,  rest
 shelters,  drinking  water,  power,  etc.

 (c)  The  question  does  not  arise.
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 fo  एल०  सो०  (स्थीडिश  सिशन)  हारा  चलाए  जा

 रहे  झस्पताल  को  झमुदालन

 4405.  श्री  झाहुजा  :  क्या  स्वास्थ्य  जट्ौर

 परियार  कल्याण  स  बताने  की  कृपा  करेंगे  कि  :

 (क)  क्‍या  केन्द्रीय  सरकार  मध्य  प्रदेश  के  बेतूल
 जिले  में  ई०एल०सी०  (स्वीडिश  मिशन)  द्वारा  चलाये

 जा  रहे  भ्रस्पतताल  को  भनुदान  दे  रही  है  ;

 (ख)  यंदि  हां,  तो इसके  क्या  कारण  हैं;  भोर

 ग)  सरकार  ने  कितनी  भनुदान  राशि  दी  है  ।

 स्वास्थ्य  तथा  परिवार  कल्याण  मंत्रालय  में

 राज्य  मंगी  (ष्ली  जगदस्थो  प्रसाद  यादव)  :
 _

 मध्य

 प्रदेश  के  बेतूल  जिले  में  ई०एल०सी० (स्वीडिश  मिशन )
 द्वारा  चलाये  जा  रहे  अस्पताल  को  स्वास्थ्य  भोर
 परिवार  कल्याण  मंत्रालय  ने  कोई  भनुदान  जहीं
 "दिया  है

 (a)  धौर  (ग)  :  ये  प्रश्न  नहीं  उठते  ।

 Foreign  Going  Parcels

 4406,  SHRI  VISAY  KUMAR  MAL-
 HOTRA:  Will  the  Minister  of  COM-
 MUNICATIONS  be  pleased  to  refer
 to  the  reply  given  to  Unstarred  Ques.
 tion  No.  396  on  2nd  March,  978  and
 state:

 (a)  the  totah  number  of  foreign  go-

 ing  post  parcels  last  year  of  the  first

 five  year  Plan  (1955-56)  and  last  year
 of  third  five  year  plan  (1965-66) ;  and

 (b)  how  many  of  these  parcels
 went  by  air  and  how  many  went  by
 surface  mail?

 THE  MINISTER  OF  STATE  IN
 THE  MINISTRY  OF  COMMUNICA-
 TIONS  (SHRI  NARHARI  PRASAD
 SUKHDEO  SAI)  :  .(a)  The  total  num-
 ber  of  outward  foreign  parcels  of  the
 last  year  of  the  first  five  year  plan
 (1955-56)  is  5,63,950  and  the  last  year
 of  third  five  year  plan  (1965-66)  is
 4,97,56l.

 (b)  The  separate  figures  for  air  and
 surface  parcels  for  these  years  are  not
 available.
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 Biochemic  System  of  Medicine

 4407  SHRI  PIUS  TIRKEY:  Will

 he  Minister  of  HEALTH  AND  FAMI-
 UY  WELFARE  be  pleased  to  refer  in

 eply
 ‘

 given  to  USQ  No.  652  on

 10-11-1978  r
 er

 Biochemic  system
 wf  medicine  and  state:

 (a)  whether  Biochemic  System  of
 Medicine  is  being  taught  alongwith
 dTomoeopathy.  because  it  is  not  capable
 »f  curing  all  the  diseases  by  itself  and
 me  System  supplements  the  other;

 (b).  if  so,  the  names  of  diseases

 which  Biochemic  ‘cannot  cure  whereas

 Homoeopathy  can;

 (c)  ig  Homoeopathy  in  itself  is  a
 tull-fledged  System,  considerations
 weigheq  with  Government  to  keep
 Biochemic  (which  is  non-medicine
 put  Salts)  along  with  it;  and

 Ad)  whether  it  is  mooteg  to  sepa-
 rate  Biochemic  from  Homoeopathy
 and  colleges  established  to  train  stu-
 dents  in  this  System  exclusively,  a
 short  course  and  little  expenditure
 are  envisaged  ang  put  the  Doctors,  so
 trained,  in  the  villages?

 THE  MINISTER  OF  STATE  IN
 THE  MINISTRY  OF  HEALTH  AND
 FAMILY  WELFARE  (SHRI  JAG-
 DAMBI  PRASAD  YADAV)  :  (a)  and
 (b).  The  so-called  Biochemic  System
 is  not  accepted  as  a  distinct  separate
 system  of  treatment  anywhere  in  the
 world.  The  tissue  (biochemic)  medi-
 cines  have  always  been  used  as  part
 of  homoeopathic  system  of  treatment.
 No  system  of  treatment  is  complete
 and  can  cure  all  diseases.

 The  number:  of  biochemic  medicine
 is  limited  only  to  l2  salts  and  their  ap.
 plication  is  limited.  Their  usefulness
 depends  mostly  on  the  homeopathy-
 city  of  a  particular  salt  to  the  indivi-
 dual  case  of  sickness.  Biochemic  salts
 used  for  treating  the  sick  individuals.
 They  do  not  contain  any  specifics  for
 so-called  diseases  or  nosological  con-
 ditions,
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 (c)  and  (d).  Biochemic  medicines
 are  considered  part  of  homoeopathic
 system  of  medicine  and  their  efficacy
 in  sickness  has  been  found  to  be  con-
 firmed  where  symptoms  of  the  drug
 are  similar  to  the  symptoms  of  the
 sickness.  Most  of  the  salts  have  been
 proved  in  detail  and  clinically  confirm-
 ed  and_detailed  indications  have  been,
 Jaid  down  in  the  Homoeopathic  Mate-
 ria  Medica,  Hahanemann  himself  prov-

 ed  Silicia,  Natrum  Mur  and  salts  of
 lime  and  Potassium.

 It  is  neither  desirable  nor  necessary
 to  separate  the  so-called  biochemic
 medicine  from  homoeopathy  and  to
 set  up  separate  colleges  of  Biochemic
 System  of  Medicine.  The  Joint  Select.
 Committee  of  the  Parliament  after  lis-
 tening  to  the  evidence  of  experts  of
 Homoeopathy  in  the  country  did  not
 think  it  wise  to  have  separate  institu-
 tions  of  so-called  Biochemic  System  of
 Medicine.  The  knowledge  about  the
 use  of  biochemic  medicines  is  being
 given  in  all  the  homoeopathic  medical
 colleges.  \

 Buildings  for  C.G.H.S,  Dispensaries  in
 Delhi

 4408.  SHRI  MANORANJAN  BHAK-
 TA:  Will  the  Minister  of  HEALTH  AND
 FAMILY  WELFARE  be  pleased  to
 state:

 (a)  whether  it  ig  a  fact  that  a  num-
 ber  of  CGHS  Dispensaries  in  Delhi
 are  functioning  in  improvised  build-
 ings  since  their  very  start;  if  so,  their
 number,  particulars  and  reasons  for
 the  same;

 (b)  whether  buildings  of  some  of
 the  dispensaries  are  in  a  dilapidated
 conditions  and  some  _  parts  thereof
 have  fallen  down  recently  causing
 heavy  losg  of  property  and  hardships
 to  the  staff  working  there;  and

 (c)  if  so,  what  steps  are  contempla-
 ted  to  shift  immediately  these  dispen-
 saries  to  suitable  premises?  38
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 THE  MINISTER  OF  STATE  IN.  THE
 MINISTRY  OF  HEALTH  AND.  FAMHI-
 LY  WELFARE  (SHRI  ‘JAGDAMBI
 PRASAD  YADAY)::'(a)  No.  However
 9  CGHS  ‘dispenseries  in  Belli:  are
 atcomodated’ fit  hited?  private  Gull
 inigs  ४४४०  Wevernment  accommodation
 was  available.

 (b)  No.

 (c)  Does  not  arise.

 dean  सेजा

 dow  *  सबंधिजी  संकार  मंत्री  यह
 बताने  की  कृपा  करेंगे  कि

 0)  कल

 (क)ं  क्यो यह  सेंचे  है  कि  विभाग  ' भोफले  रखें
 ह्होच  सींधे  हर्षत  पेभाकरे  |  टेलीफींमि

 मेग सेे  इचलेड  करान ेके  एक  प्रस्ताव  पर  वियार
 कर  रहा  है

 (पूछ)  शब  तंक  इसे  सम्बन्ध  में  क्यों  कांयेकही
 की  गई  है  भर  यह  कार्य  कब  तक  पूरा  हों  जाने
 की  भाशा है  ;  शर

 (ग)  इस  कार्य  में  विलम्ब  के  क्या  कारण
 ?

 संचार  मंत्रालय में  राज्य  मंत्री  (धी  मरहरि  प्रसाद
 सुखदेव  साय)  :  (क)  समझी (

 (्)  विदिशा  को  भोषाल  से  जोड़ने  के  लिए
 प्रपेक्षित  पारेक्षण  उपस्कर  के  लिए  झाढेर  दे  दिया  गया
 है।  स्विचिग  उपस्कर  के  लिए  भी  टेंडर  मांगे  गए  हैं  ।
 झाशा  है  कि  यह  सेवा  982/83  के  दौरान  उपलब्ध
 हो  जायेंगी।

 (ग)  प्रश्न  ही  नहीं  उठता

 D.G.M.S.  and  Coal  Mines’  Welfare
 Organisation

 4410.  SHRI  A.  K.  ROY:  Will  the
 Minister  of  PARLIAMENTARY  AF-
 FAIRS  AND  LABOUR  be  pleased  to
 state

 fadithe  -number:  ef  -  posts  ::.  lying
 vacant  in  the  officers  grade  both  it
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 the  Director  General  of  Mines  Safety

 and  Goal  Mines.  Welfare  .Organisatiqn
 in-  Dhanbad,  Bihar  facts  in  details
 with  the  names  of  posts  and:  the:  per-
 iod  for  which  they  are  lying  vacant;

 ete  dag  oe  ;
 (b)  whether  it  is  affecting  the  work.

 there;  and

 (c)  if  30,  steps  taken  thereof?

 Ble  ait  GEG  Bote  Tae  द
 THE  MINISTER  OF  PARLIAMEN-

 TARY  AEFAIRS..  AND...  LABOUR
 (SHRI  RAVINDRA...  VARMGB):: Le:
 statement  giving  the  required  informa.
 tion  is  enclosed.

 (0)  Due  to  the  existing  vacgnciés.
 in  the  Directorate  General  of  Mines

 Safety,  it  has,not  been  possible  to

 carry  out,  in  full,  inspections  and  some
 other  functions.  Non-availabity  of
 doctors  in  the  Coal  Minies  Welfare

 Organisation  has.  affected,  in  some
 measure,  the  working  of  the  concerned

 medical  institutions.  Qn  going  work.
 is,  however,  being  looked  after,  where

 possible,  by  local  adjustments.

 (c)  Action  is  in  hand  _  to  filt-the

 vacancies  as  per  rules  through  Union
 Public.  Service  Commission/other  cadre
 authorities/promotion  ete.  Belay
 sometimes  occurs  due  to  non-availabi-

 lity.  of  suitable:  candates  belonging;  to
 Scheduled  Castes/Scheduled  Tribes,
 time  taken  in  completing  formalities
 before  offers  of  appointment  are  issued,
 non  acceptance  of  offers  of  appoint-

 ment  by  the  candidates  and  time  taken

 by.-.  thes:  pelacted  candidates  to  join

 their  posts  etc.
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 ६४४०  de  Jv  |  १६.९  ६  +  In  wy  o

 Statement

 (A)  Directorate-General  of  Mines  Safety,  Dhanbad.

 SI  Name  of  post  in  the  Officers  grade  Number  Date  from  which
 No.  lying  vacant

 1  2  a  4

 t.  Dy.  Director  of  Mines  Safety  (Selection  Grade)  .  हे  I  1-6-1978

 2.  Dy.  Director  of  Mines  Safety  (Electrical).  .  है  -  ह  10-5-1976
 2  2-2-1978

 3.  Deputy  Director  of  Mines  Safety  (Mechnical)  मु  न  ग्  10-5-1976,
 I  1-3-1976

 4.  Deputy  Director  of  Mines  Safety  (I.H.)  .  .  I  8-3-1977

 5.  Deputy  Director  of  Mines  Safety  (Statistical)  .  .  I  14-7-1976

 6.  Deputy  Director  of  Mines  Safety  (Mining)  .  .  3  10-5-1976,
 2  24-7-1976
 2  96-7-1976

 re  2-2-1978

 7.  Asstt.  Director  of  Mines  Safety  (I.H.)—Grade-II  नि  I  §-T2-I977

 Law  Officer  (Gr.  I).  है  नि  .  I  1-8-1976,

 g.  Asstt.  Director  of  Mines  Safety  .  है  .  i  I5-I0-977 I  23-4-1978
 है  g-11-1978

 Tota,  eo  gi

 Coal  Mines’  Welfare  Organisation.

 S.  No.  Name  of  the  post  in  the  officers  grade  lying  vacant  ‘No.  Date  from  whictt  lyin ,  vacant

 1  2  3

 oo  Deputy  Coal  Mines  Welfare  Commissioner  .  ७  नि  I  1-12-1978
 2.  Chief  Welfare  Officer  हे  &  न  नि  नि  ॥।  lel  3-7977

 3.  Executive  Engineer.  .  :  .  ५  I  os  976

 ra  Welfare  Officer  (Women)  .  हे  5  I  29-4-1972

 Ss  Medical  Supdt.  Central  Hospitals.  .  2  March,  978

 6‘  Specialist  Grade-I—g  an  .  .  I  August,  .974
 2  September,  978

 7.  Specialist  Grade-II—i3  :  .  हे  द  ५  .  4  I970
 re  ]  June,  972

 a  April,  7976
 2  une,  7976
 |  arch,  977
 I  October,  979
 I  January,  4978  rs
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 February,  978
 November,  978, “a

 June,  974
 August,  974
 November,  974
 September,  975
 October,  975

 8.  G.D:O.  Grade-I—i2

 August,  977
 September,  977
 December,  977
 May,  19783 CO

 mt
 1
 rs

 Ne

 April,  974
 September,  977
 February,  978
 May,  7978
 November,  3978
 August,  1978.

 a  G:D.O.  Grade  -II—7  .  .  °  e  °  °

 [i

 !

 N  797०0 10.  Bio-Chemist  Junior  Biocnemist —g  .
 December,  ros ’ =

 ir,  Welfare  Administrator.  .  .  .  .  .  I  August,  978

 12,  Assistant  Secretary  to  the  Coal  Mines  Welfare  Commissioner  1  June,  978.

 ToTaL  49

 सिष्य  निधि.  खाताधारियों  को  पास  जारी  की  सिफारिश  की  है  ।  क्षेत्रीय  भविष्य  निधि  प्रायुक्त
 किया  जाना  की  द्वारा  इस  सम्बन्ध  में  पैरवी  की  जा  रही  है  t  7

 4411.  श्री  हरगोबिन्द  वर्मा  :  क्या  संसदोय  कार्य
 तथा  अम  संत्रो  यह  बताने  की  कृपा  करेंगे  कि  :  नए  टेलोफोन  कनेक्शन

 442,  श्री  श्याम  सुस्दर  दास  :  क्‍या  संचार

 (क)  क्‍या  सरकार  को  शिकायतें  मिलीं  हैं.  कि  मंत्रीं  यह  बताने  की  कृपा  करेंगे  कि  :

 म्  शु
 (गइ) के साथ  बर्ष  srecro  कुल  कितने भ्रस्थायी

 दिखाते  हैं  ;  टी  जी
 टेलीफोन  कनेक्शन  दिये  जाने  का  प्रस्ताव

 (ख)  क्‍या  सरकार  का  विचार  इन  शिकायतों  (ख)  डाक्टरी  ग्राधार  पर  कितनी  प्रवधि  के
 को  दूर  करने  के  लिए  खाताधारियों  को  पास  बुक  जारी  झन्दर  टेलीफोन  कनेक्शन  प्रदान  किया  जाता  है  ?
 करने  का  हैं  ;  भौर

 संचार  संत्रालय  में  राज्य  मंत्री  श्री  गरहरि  प्रसाद
 /  (ग)  यदि  हां,  तो  कब  तक  और  यदि  नहीं,  तो  ह

 बयां  कारण  हैं?
 सुखदेव  साय)  :  (क)  .60  लाख  1

 (ख)  यह  बताना  कठिन  है  कि  कोई  भस्थायी
 टेलीफोन  कनेक्शन  देने  में  कितना  समय  लगता  है  ।

 शम  तथा  संसदोय  कार्य  मंत्रालय  में  राज्य  संत्री  यह  प्ननेक  बातों  पर  निर्भर  करता  है;  उदाहरण  के
 (डा०  राम  कृपाल  सिह):  (क)  जी  नहीं  के  लिए:--एक्सचेंज  में  भ्रतिरिक्त  क्षमता  का  उपलब्ध

 होना,  इलाके  में  फालतू  केबल  पेयर  का  उपलब्ध  होना,
 (ख)  झौर  (ग)  .

 केन्द्रीय  न्‍्यासी  बोर्ड  ने  शुरु  भ्रावेदन  द्वारा  पेशगी  किराये  का  भुगतान  करने  में
 में  दिल्ली  क्षेत्र  में  प्रायोगिक  भ्राधार  पर  पास-बुक  लिया  गया  समय  और  एसकचेंज  में  प्राथमिकता  वाले.
 फाल्डसे  (न  कि  पास-बुक)  की  प्रणाली  चालू  करने  भझनिर्णीत  कनेक्शन
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 खादरों  का  सस्‍्तो  दरों  पर  मन  मिलता

 4413.  की  लक्ष्मी  नारायण  नायक  :  क्‍या  इस्पात

 कर  खान  मंत्री  यह  बताने  की  कृपा  करेंगे  कि  :

 (क)  क्या  ग्रामीण  क्षेत्रों  में
 बहुत

 ते  कम  नालीदार
 तथा  सादी  चादरें  पहुंचती  है  उनके  मूल्य
 ग्रामीणों  की  पहुंच  से  बाहर  है  ;

 (ख)  वष  960  से  भ्राज  तक  उनक
 सुरक बिक्री  मृल्य  ब्या  है  भौर  हन  चादरों  सस्ती

 दरों  पर  उपलब्धता  सुनिश्चित  करने  हेतु  सरकार  क्‍या
 तुरन्त  कार्यवाही  कर  रही  है  ;  भौर
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 (7)  1976,  977  शौर  978  में  मध्य  प्रदेश
 को  इन  चादरों  का  कितना  कोटा  दिया  गया  ?

 इस्पात  धौर  खान  संत्रालय  में  राज्य  मंत्री,  (aft
 कुड़िया  गण्डा)  ।

 (क)  उत्पादक  ग्रामीण  क्षेत्रों  में  लोगों  की
 जस्ती  नालीदार  तथा  जस्ती  सादी  चादरों  की
 भ्रावश्यकताओं  की  पति  के लिए  भरसक  प्रयत्न  करते
 हू  ।  लकिन  इन  चादरों-की  उपलष्धि  में  भ्रस्थायी  कमी
 होने  के  कारण  खले  बाजार  में  इन  चादरो  के  मूल्यों
 में  वृद्धि  हो  गई  है  ।  ‘

 (ख)  -  प्रप्रैल  i9608  art  तक  के  जस्ती
 नालीदार  तथा  जस्ती  सादी  चादरों  के  संयुक्त  संयंत्र
 समिति  द्वारा  निश्चित  किए  गए  झाधार  मूल्य  भीचें
 दिए  गयें  है  i

 तारीख

 l-4-60
 l-4-6
 l-4-62
 l-4-63
 l-4-64
 l-4-65
 l-4-66
 l-4-67
 l-4-68
 l-4-69
 l-4-70
 l-4-7
 1-4-72
 l-4-73
 l-4-74
 1-4-75
 l-4-76
 1-4-77
 l-4-78

 इस  समय

 जस्ती  नालीदार  चादर  जस्ती  सादी  चादरें

 816.  89  816,  89
 87  87
 87  87
 90  90

 075  075
 75  75
 200  200
 2i3  23
 568  568
 804  i804
 866  866
 866  866
 273  273
 2285  2285
 345  3085
 3286  3226
 3392  3332
 3392  3332
 3435  3375
 4763  4738

 लघु  इकाइयों  को  वितरण  करने  के  लिए  राज्य

 लु  उधोग  सिग्मों  को  भ्ापूर्ति  स्टाकयाई  के  मूल्य  से

 40  रुपये  प्र्ति  टनकम  के  रियायती  मुल्य  पर  कौ  जाती

 हैं।  इन  चादरों  का  दुरुपयोग  रौकने  के  लिए  इनके  झन्त
 तः  उपपोंग  पर  पुनः  प्रतिबन्ध  लगा  दिए  गये  हैं।  आशा

 है  इन  उपायों  से  तथा  उत्पादकों  दवारा  इनका  अबिक

 प्रषण  करने  से  ये  चादरे  'सस्टी  दरों  पर  उपलब्ध  कराई.
 जा  सकेगी।

 (@)  चूंके  लोहे  श्रौर  इस्पात  के  (नालीबार
 शा  सादी  चादरें  भी  शामिल  है)  वितरण  पर  कोई
 कानूनी  नियंत्रण  नहीं  प्रत:  मध्य  मदेश  को  “कोटा
 देने  का  प्रश्न  ही  नही  उठता।  लेकिन  वष  176-77
 से  झब  तक  मुख्य  उत्पादको  द्वारा  मध्य  प्रदेश  वो
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 इन  चादरो  के  निम्नलिखित  माता  में  प्रेषण  किए  गए  हैं:--

 (ठन)  M4
 1976-77  1977-78  ©  अ्प्रैल-सितम्बर  978

 जस्ती  नालीदार  चादरें  479  4797  022
 अस्ती  सादों  बादरें|  242  3400  500

 Advance  Free  Loan  to  Kalings
 - Tubes  Ca.  LAabilities

 i  Share  nO
 4414.  SHRI  K.  PRADHANI:  Will  the  Capital  100'0.

 Minister  of  STEEL  AND  MINES  he  Reserves  and  Surpluses  °56
 1  t  te: pleased  £0  state

 Secured  and  Unsecured  loans  46r-02
 (a)  whether  it  is  a  fact  that  the  Currentliabilities and  provisions  674°  57

 Kalinga  Tubes  Company  Limited  .in
 I247°09 Orissa  have  been  advanced  interest

 free  loans  to  the  extent  of  three
 crores  of  rupees  by  the  Steel  Autho-
 rity  of  India;

 (b)  if  so,  the  details  thereof;  and

 (c)  what  aré  the  assetg-and  liabili-
 ties  of  the  said  company  as  on  the
 3ist  March,  1978?

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  STEEL  AND  MINES
 (SHRI  KARIA  MUNDA):  (a)  No,  Sir

 (b)  Does  not  arise.

 (c)  According  to  the  Report  and
 Accaunts  for  the  year  ended  3ilst
 March,  1978,  the  position  in  regard  to
 the  assets  and  liabilities  of  Kalinga
 Tubeg  Limited  was  as  under:—

 Assets  (Rs.  in  lakhs.)

 Fixed  Assets.  ‘  70°55

 Investment  0°05

 Current  assets,  loans  and
 Advances.  625°98

 Profit  and  Loss  Account  450°  5

 1247"  0०9

 Condition  of  Indian  Women  in
 Englang

 4415.  SHRI  0.  K  JAFFER  SHA
 RIEF:  Will  the  of  EXTER.
 NAL  AFFAIRS  be  pleased  to  state

 (a)  whether  it  is  a  fact  that  Indian
 women  in  Britain  feel  isolated  and
 lonely.  and  in  general  their  lives  are
 Bad

 (b)  whether  it  is  a  fact  that  some
 Indian  women  who  have.  been  held
 up  on  their  arrival  in  Brita’  and
 treated  in  a  contemptuous.  and  in-
 human  way  are  very  sad  and  afraid
 of  racial  violence;

 (c)  whether  Government  have  tried
 to  study  their  difficulties  and  if  so,
 the  details  thereof;  and_

 (6)  the  steps  Government  have
 taken  in  this  regard?

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  EXTERNAT,-  APPA  PRS:
 (5  SAMAREND:  ae  te

 )४  (ay
 and  ts  Tt  may  bet  eee  some
 women  immigrants:  .  frem.,the  -Indian
 sub-continent  face  difficulties  in  ad-
 justment  to  living’  céfiditions  in  Bri-
 tain,  but  any  such  generalised  conclu-
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 sion  would  not  stand  scrutiny.  As  far
 as  we  have  been.  able  to  judge,  it  is
 true  that  some  immigrants  from  Asia
 (and  non-Asian  countries  as  well)  in-

 cluding  women,  had  to  undergo  inten.

 sive  questigning  which  sometimes  in-

 volved  detention  pending  decision  of

 the  authorities  to  give  them  leave  to

 enter  U.K.  under  the  provisions  of

 thejr  Immigrant  Act  and  Rules.  As

 regards  racial  violence,  it  is  to  be

 hoped  that  the  British  authorities  will

 be  successful  in  dispelling  such  fears

 among  immigrants.

 (c)  and:  (9).  The  Indian  High  Com-
 mission  in  London  is  alive  to  the  diffi-

 culties  of  Indian  women  in  the  U.K.
 It  maintains  liaison  with  Indian  Orga-
 nisations  and  other  local  institutions
 which  are  engaged  in  the  work  of  help-
 ing  Indian  women  to  overcome  their
 problems.  The  Indian  High  Commis-
 sion  has  also:  taken  up  with  the  Bri-
 tish  Government  this  question  of  im-
 proving  race  relations.

 सफदरलंग  प्रस्पताल  में  ग्राब्सौजन  को  कमो

 4416. iqece भी  यूज  राज  :  क्या  स्वास्थ्य क्र  परियार
 कल्याण  कतरी  यह  बताने  की  कृपा  करेंगे  कि...

 (क)  क्या  भ्ावसीज़न  की  कमी  के  कारण.  सफदर-
 जंग  तथा:  झनम, भस्पतालों,  में  केवल:  सीमित.  खंख्यां.  में
 ही  भापरेशन  किये  जाते  हैं  ;  और

 (a).  यवि'हां,  तो  कुमी  को  दूर  करते  के  लिए
 क्या  क्क़्म्  उठने  का,  प्रस्ताव  है  प्रौर.  यदि  नदीं

 क्या  काराए  है,

 शगफफूगी,  के)  केवल
 ज  जी०बी०  पत  में  ही
 978  के  भ्रन्तिम  सप्ताह  में  बिजली  के  बार-आर

 फेल  हो  जाने,  के  कारण  आक्सीजन  की  सप्लाई  में

 महसूस
 की  गई  क्योंकि  इससे  क्सीजन  का

 उत्पादन  हुआ  था  ।  परिभाम॑स्वरुषे,  -अपरेशमों
 की  प्राथमिर्कताशों  को  फिर  से  निर्कीज्सि  करना  -  पड़ा:
 थो  ।  इस  बात  को  सुमिश्थिंस करते  :के-  तत्काल-  उपाय,
 किये  गये  कि  जी०-बी०-  पंत  प्रस्पक्कल  #
 सबा  व्यवस्था:  भंमें-  न  होने  प्फ्मे  oie.  क्रिसी:
 रस्मी  रोगी  को  हानि  न  पहुंचे  brn

 (ख)  भविष्य  में  कोई  सेवा  कार्य  ठप्प  न  हो,  इसके
 लिए  सफदरजंग  भस्पताल  ने  भपने  पहले  सप्लायरों  के

 झाषसीजन  एवं-  :  फैसटिन्नीम
 लिम

 दिया  हू  t
 सप्लाई-  कसमे  का.  ठेकन ये.
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 Labour  Welfare  Officers  in  Dr.  Ram
 Manohar  Lohia  Hospital

 4417.  CHOWDHRY  BALBIR  SINGH:
 Will  the  Minister  of  HEALTH  AND
 FAMILY  WELFARE  be  _  pleased  to
 state:

 (a)  whether  it  is  a  fact  that  there
 are  some  labour  welfare  officers  in
 Dr.  Ram  Manohar  Lohia  Hospital,
 New  Delhi,  who  have  crossed  their
 deputation  period  for  more  than  4
 years;

 (b)  if  so,  the  names  of  such  officers
 and  the  reasons  for  keeping  them  for
 more  than  four  years  in  the  same
 department  against  the  Government
 rules,  orders  and  policy;

 (c)  whether  it  is  a  fact  that  it  has
 clearly  mentioned  in  Rule  (2)  of  the
 Labour  Officers  (Central  Govern-
 ment)  Recruitment  Rules.  95l  as  well
 as  under  “MHA  O.M.  No.  7/5/70CS
 (l)  dated  38th  May,  970  received

 with  Ministry  of  Finance  (Exp.)  O.M.
 No.  39  034)  -El  ‘B)  160°  .dated  27th
 January,  1970”  that  the  period  of
 deputation  shall  be  3  years  and  be
 followed  strictly;  and

 (d)  if  so,  why  the  same  have  not
 been.  followed  in  such  cases?

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  HEALTH  AND.,FAMI-
 LY  WELFARE  (SHRI  JAGDAMBI
 PRASAD  YADAV):  (a)  to  (d)  Thete
 is  one  post  of  Welfare  Officer  in  the
 Dr.  Rarfi’  Manohar  Lohia  Hospital.  This
 post  is  includéd  in  the  Céntrdl  Poot  of
 Labour  Officérs  admintsteréd  by  -the
 Ministry  of  Labour.  and  Fm  ployment
 Shri,  C.  Sharma,  Labour’  Officer  is
 holding  the  7948  of  Welfare  Officer  at
 Dr.  Ram  Manohar  Lohia  Hospital
 w.e.f  22nd  September,  1973,  According
 to  the  Ministry  of  Laboun,  Shri.  Sgerma
 Coukt.  continue,  to;  १००  -the  nast  af.  the
 Welare  Officer,  at  the  ‘hospital  for  a
 nevind,  of  four  years,  atone  stretch
 according:  to:  rule  19(2)  of  the-Labour.
 Officens.  (Central  Govepnment).  Recruit,
 mens.  Rules,  1961  That,  Ministry.  have
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 opined  that  since  the  post  of  the
 Labour  Officer  is  included  in  the  Cen-
 tral  Pool  of  Labour  Officers,  Shri  Shar-
 ma’s  posting  to  the  Lohia  Hospital  is
 not  on  deputation  basis  and  as  such,
 restrictions  on  period  of  deputation  are
 not  applicable  in  this  case.  Ordinari-
 ly,  however,  Shri  Sharma  could  not
 have  continued  at  the  hospital  for
 ‘more  than  four  years  at  a  stretch.
 However,  on  the  recommendation  of
 the  Medical  Superintendent  of  the  hos-
 pital,  the  period  of  his  appointment  as
 Welfare  Officer  at  the  hospital  was  ex-
 tended  for  a  period  of  two  years  w.e.f.
 22nd  September,  977  with  the  concur-
 rence  of  the  Ministry  of  Labour.

 Child  Labour

 4418,  SHRI  R.  V.  SWAMINATHAN:

 SHRI  A.  R.  BADRI-
 NARAYAN:

 SHRI  M.  V.  CHANDRA-
 SHEKHAR  MURTHY:

 Will  the  Minister  of  PARLIAMEN-
 TARY  AFFAIRS  AND  LABOUR  be
 pleased  to  state:

 (a)  whether  according  to  the  figures
 available  with  I.L.O.  52  million  chil-
 dren  beluw  the  age  of  7  years  are
 working  in  the  world;

 (b)  if  so,  whether  India  has  been
 shown  as  the  highest  in  the  world  in
 the  above  figures;

 (c)  what  is  the  actual  number  of
 children  below  the  age  of  seven  years
 in  India  working  as  labourers;  and

 (d)  whether  India  is  also  attending
 the  conference  on  children  health  to
 be  held  at  the  end  of  the  current
 year?

 THE  MINISTER  OF  PARLIAMEN-
 TARY  AFFAIRS  AND  LABOUR  (SHRI
 RAVINDRA  VARMA):  (a)  and  (b).
 According  to  a  study  called  “An  ILO
 Policy  Framework  for  the  International
 Year  of  the  Child,  1979”,  the  number
 of  working  children  (upto  about  age  4
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 or  35  years)  in  the  world  has  been
 estimated  as  52  milion.  There  is  no
 Specific  mention  of  India  in  this  study
 report.

 (c)  According  to  the  97l  Census,
 the  total  number  of  child  workers  bee
 low  the  age  of  5  years  is  0.74  million.
 The  figures  of  number  of  child  workers
 below  the  age  of  7  years  are  not  main-
 tained.

 (d)  This  will  be  considered  when
 information  regarding  the  convening
 of  such  conference  ig  received.

 Acquisition  of  Headquarters  of  Pro-
 visional  Government  of  ‘Free  India’  at

 Singapore

 44i9.  PROF.  SAMAR  GUHA:  Will
 the  Minister  of  EXTERNAL  AFFAIRS
 be  pleased  to  state:

 (a)  whether  any  fresh  attempt  has
 been  made  for  acquiring  the  two  his-
 toric  buildings  at  Singapore  which
 were  used  as  headquarters  of  the
 Provisional  Government  of  Free  India
 and  the  official  residence  by  the  Head
 of  the  State  of  the  said  Government,—
 Netaji  Subhash  Chandra  Bose;

 (b)  whether  any  fresh  attempts
 have  been  made  for  reconstruction  of
 the  INA  Martyrs  monument  which
 was  demolished  under  orders  from
 Lord  Mountbatten  when  the  British
 Army  reoccupied  Singapore  after  fall
 of  Japan;

 (c)  whether  these  matters  were
 raised  on  the  floor  of  the  House  seve-
 Tal  times  during  the  last  many  years
 and  the  Indian  people  also  made  seve-
 ral  requests  to  Government  for  pre-
 servation  and  _  restoration  of  these
 relics  of  the  great  War  of  Indian
 Liberation  led  by  Netaji  Subhash
 Chandra  Bose;  and

 (9)  if  so,  facts  thereabout  and  the
 progress  made  in  regard  to  the  8007

 Pa
 matters?  ay



 85  Written  Answers  AGRAHAYANA  30,  900  (SAKA)  Written  Answers  8&6

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  EXTERNAL  AFFAIRS

 (SHRI  SAMARENDRA  KUNDU):  (a)
 to  (d).  The  Government  recognise  the
 historical  importance  of  the  buildings
 in  questjon  and  are  aware  of  the  ques-
 tion  being  raised  earlier.  Government
 feels  that  no  purpose  will  be  served  by
 pursuing  the  matter  at  this  time.  How-
 ever,  Government  is  aware  of  the  im-

 portance  of  this  matter  and  will  keep
 it  under  constant  review.

 Pending  Applications  with  Embassies
 of  Pakistan  and  India  for  Visit  to

 each  other  Countries

 4420.  SHRI  BALASAHEB  VIKHE
 PATIL:  Will  the  Minister  of  EXTER-
 NAL  AFFAIRS  be  pleased  to  refer  to
 the  news  item  captioned  ‘Pak  Envoy

 foresees  closer  ties  with  India’  appear-
 ing  in  the  ‘Financial  Express’  (Bombay
 Edition)  dated  the  27th  November,
 978  where  in  his  address  to  the  news
 Conference  the  Pakistani  Ambassador
 at  Hyderabad  has  said  that  0  thou-
 sand  applications  of  Indian  for  visit  to
 Pakistan  and  40  thousand  applications
 of  Pakistanis  were  pending  with  the
 respective  Embassies  for  administra-
 tive  reasons;

 (b)  whether  the  two  Governments
 are  considering  the  question  of
 streamlining  the  procedure  to  facili-
 tate  issue  of  the  visas;  and

 (c)  if  so,  the  details  thereof?

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  EXTERNAL  AFFAIRSs
 (SHRI  SAMARENDRA  KUNDU):  (a)

 to  (c),  Government  have  seen  reports
 on  Pakistan  Ambassador’s  statement
 at  a  news  Conference  at  Hyderabad,
 regarding  pending  visa  cases.  Approxi-
 mately  25  thousand  visa  applications
 of  Pakistani  nationals  are  pending
 with  our  Mission  in  Islamabad.  The
 Government  are  not  aware  of  the  exact
 number  of  visa  cases  pending  with  the
 Embassy  of  Pakistan  in  New  Delhi.

 The  Government  of  Pakistan  and  the
 Government  of  India  have  agreed  to

 open  Consular  offices  at  Bombay  and
 Karachi  respectively.  It  {s  expected
 that  after  these  two  offices  start  func-
 tioning,  the  issue  of  visas  to  the
 nationals  of  both  the  countries  would
 be  greatly  expedited.  So  far  as  we  are
 concerned,  many  steps  have  been  taken
 to  clear  the  backlog  and  to  streamline
 the  procedure  of  issuing  visas.  A
 special  team  was  deputed  from  the
 Ministry  of  External  Affairs  to  the
 Embassy  of  India,  Islamabad,  for  clear-
 ing  arrears.  It  is  expected  that  the
 arrears  would  be’  cleared  in  the  near
 future.

 होमोफिलिया  रोग

 4421,  ओ  सुरेन्र  झा  सुमन  :  क्‍या  स्वास्थ्य  झौर
 परिवार  कल्याण  मंत्री  यह  बताने  की  कपा  करेंगे  कि  :

 (क)  क्या  देश  के  किसी  भस्पताल  में  होमो-
 फिलीया  नामक  रोग, क़े  उपचार  की  व्यवस्था  है  ;  #

 (ख)  यदि  हां,  तो  ऐसी  व्यवस्था  कहां  पर  की
 गई  है  शौर  उसका  स्वरुप  क्या  है  शौर  यदि  नहीं,  तो

 हा  है?
 का  विचार  शीघ्र  ऐसी  व्यवस्था  करने  का

 ;  पर

 (ग)  यदि  नहीं,  तो  क्या  सरकार  इस  रोग  से
 पीड़ित  रोगियों  को  उपचार  के  लिए  उन  देशों  को
 भेजने  का  प्रबन्ध  करेगी  जहां  इसका  उपचार  उपलब्ध
 है  ?

 स्वास्थ्य  भ्रोर  परिवार  कल्याण  मंत्रालय  में  राज्य
 मंत्री  (शी  जगदम्बी  प्रसाद  यावव)  :  (क)  होमो-
 फीलिया  का,  जों  ब्लीडिग  डायाथीसिस  का  एक  वंशानुगत
 रोग  है,  कोई  विशिष्ट  इलाज  नहीं  है  ।  ब्लीडिंग  के
 लक्षणों  का  इलज  या  तो  रक्‍ताधान  द्वारा  किया  जा
 सकता  है  भ्रथवा  रक्त  से  तैयार  किये  गये  सत्वों
 प्र्थात्‌  एंटीहिमोफिलिक  ग्लोबुलिन  झथवा  जमा  हुभा
 प्लाजमा  देकर  किया  जा  सकता  है।  भारत  के  अधि-
 कांश  भस्पतालों  में  रक्ताधघान  की  व्यवस्था  होती  है  ।
 उपर्युक्त  सत्व*सारे  मेडिकल,  शिक्षण  भौर  अनुसंघान
 संस्थाप्रों  में  उपलध्ध  होते  हैं  ।

 (ख  )  भौर  (ग).  थे  प्रश्न  नहीं  उठते  ny

 देश  सें  हड़तालों  झोर  तालाबन्दियों  को  संख्या
 बढ्धि/कमो

 4422.  श्री  रामजी  सिह:  क्‍या  संसदोय  कार्य
 तथा  शम  मंत्री  यह  बताने  की  कृपा  करेंगे  कि  :
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 (क)  क्या  जनता  पार्टी  के  सत्ता  में  जाने  के  बाद
 प्रे  देश  में  हड़तालों  प्लौर  तालाबन्दियों  की  संख्या  में
 वृद्धि  झथवा  कमी  हुई.  है  भौर  उसके  क्या  कारण  हैं  ;

 (छ)  क्‍या  सरकार  सिद्धान्त  रूप  से  एक  उद्योग
 में  एक  कार्मिक  संघ  बनाए,  जाने  को  स्वीकार  करती  है
 और  बद्ध  हां,  लो-हस  बारे  में  रब  ढक  क्‍या  कायें-
 वाही  की  युई  है  |

 (er)  क्या  सरकार  श्रमिकों  द्वारा  धेराव'  को
 बेघ  मानती  है  प्रौर  बदि  वहीं,  तो  इससे  निपटने  के  लिए
 क्‍या  कार्यवाही  करने  का  प्रस्ताव  है  ;:झौर
 -

 लिम नि
 “क्या  सरेंकार  ने  बोसंस  के  मार्मले  पर  रेलबे

 के  साथ  एक  मुश्त  सबझीता  किया  है  और
 यादें  हां,  तो  तत्सम्बन्धी  ब्योरा  क्‍या  है  भौर  यदि
 नहीं,  तो  उसके  क्‍या  फारण  हैं  ?

 संसदोय  कार्य तथा  क्रम  मंत्रो  (६३  बोस  वर्मा)  :
 (क)  970% 1978  (जनवरी-प्रगस्त)  के  दौरान

 हड़तालों  शर  तालाबन्दियों  के  कारण  नष्ट  हुए
 श्रम  दिनों  की  संख्या  कशने  काला  बिबरण  संलग्न  है  |
 अप्रैल,  977-भ्रगस्त,  978  के  दौरान  काम
 बन्दी  के  मुख्य  कारण  मजदूरी  ग्रौर  भत्ते,  बोनस  तथा
 कामिक  सामले  थे  ।

 (ख)  30  प्रगस्त,  978  को  लोक  सभा  में  पेश
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 किये  गए  भ्रौद्योगिक  संबन्ध  विधेयक,  i978  मे  निधिष्ट
 उपबन्ध  सरकार  के  दृष्टि  कोण  को  दशति  हैं।

 (य)  कलकत्ता  उन्द  न्यायरलय  (ए०पाई०पार०
 1968-412)  के  तिफय  के  प्रतुसार,  ऐसे  मममलों

 में  जिनमें  श्रमिकों  द्वारा  "घेराव  करते  के  साथ:  फौज-
 दारी  कानून  के  अन्नी  बत्द  रखना,  रोके  रखता  या
 धन्य  झपराघ  किया  जाता  है,  उन.  में  श्रमिक  विशिष्ट
 ब्मवह्ार  या.  कानून  के  झधीत  उत्तरदायित्व  से  छठ
 प्राप्त  करने  का  दवा  नहीं  कर  सकता  झौर  भारतीय
 दण्ड  संहिता  की  घारा  339  तथा  340  के.  धीन
 दोहनी  होगा  ।

 (घ)  जी  नहीं  |  बोनस  संदाय  प्रधिनियम,  965
 ऐसे  कमंचारियों  पर  लागू  नहीं  होता,  जो  केन्द्रीय
 धकार /  झकना  किसी  राज्य  सरकार  के  विभाग  या
 स्थात्ीस  प्राधिकारी  द्वारा  -या  उसके  प्राधिकार  के
 भधीन  संचालित  किसी  .उद्योग  में  का्मेरत  प्रंतिष्ठिन
 में  नियोजित  है।  भ्रधिनियम  का  कई  पहलुझों  में  संशोधन
 करे  सम्बन्धी  प्रनुरोध  प्राप्त  हुए,  जिसमें  प्धिनियम
 को  नए  -क्ेत़ों  मे ंलागू  करना  शामिल  है  ।  सरकार
 इन  सभी:

 हि
 पर  विचार  कर  रही  है  भौर  प्रधि-

 तरियम  हे  करने  से  पहले  शीघ्र  ही  श्रमिक  संघ
 संगठनों  के  प्रतिनिधियों  तथा  अन्य  संबंधित  पक्षों
 से  बीडा  परामसे  करेगी  1  mY

 ad  i970  से  978  (जयरी  ले म्ाम्त)  के  दौरान  हड़तालों  और  तालाबन्दियों  के  कारण  नष्ट  हुए  श्रम
 दिनों  (दस  लाख  में  )  की  कुल  संख्या  सम्बन्धी  विवरण--

 वर्ष  हड़ताल  तालाबन्दी  कुल

 ॥।  2  3  4

 970  14.75,  5.8  20.56
 (71.74)  (28.26)

 97I  .80  4.74  6.55
 (71.  30)  (28.70)

 972  3.75  6.  80  20.54
 (66.92)  (33.08)

 973  13,  86  6.76  20.63
 (67.  21),  (32.79)

 974  33.64  6.62  40.  26
 (83. 56)  (16,  44)

 975  6.70  5.  20  2a,  90
 (76.  26)  (23.74)

 976  2.80  9.95  2.75
 (21.96)  (78.04)

 977(®)  13,4),  .9]  25.32
 (52.  96)  (47.04)

 978  (भन्)  6.70  7.27  13,97
 (जनवरी-पअ्रगस्त  )  (47.96)  (52.04)

 (मर)  --अभ्रनंतिम  झौर  श्रम  ब्यूरो  में  2-11-78  तक  प्राप्त  सूचना  पर  झाधारित  ।

 (प्रप्त)--अनंतिम  भौर  श्रम  ब्यूरो  में  5-I-78  तक  प्राप्त  सूंचनों  पर  भावारिंते  4
 नोट  :  कोष्ठों  में  दिए  गए  प्रांकड़े  कुल  प्रांकड़ों  की  प्रतिशतंतां  को  बताते...
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 Income  of  Coal  Mines  Labour  Wel-

 fare  Organisation

 4423.  SHRI  R.  P.  DAS;  Will  the  Min-
 ister  of  PARLIAMENTARY  AFFAIRS
 AND  LABOUR  be  pleased  to  state:

 \

 (४३  the.  actual  income  of  the  Coal
 Mines  Labour  Welfare.  Organisation
 from  the  cess  on-  despatches  of  coal

 and  coke  during  the  years  1975-76;  and

 (७)  ‘the  amount  spent  for  the  faci-
 lities  for  treatment  of.  T.B.  patients
 among:  the  coal-miners  during  the
 above  period?

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  LABOUR  AND  PAR-

 LIAMENTARY  AFFAIRS  (SHRI
 LARANG  SAT):  (a).  Rs.  7.32  crores.

 (b).  Rs.  26.90  lakhs.

 कडोर  टेलीफोन  केला  सूरत  का  कार्यकरण

 44  24.  शी  छोतू  भाई  गांमित  :  क्‍या  संचार
 मंत्री  यह  बताने  की  कृपा  करेंगे  कि  :

 (क)  क्‍या  सूरत  टेलीफोन  डिवीजन  के  कडोर
 टेलीफोन  केन्द्र  में  टलीफोन  समुचित  रुप  से  कार्य  नहीं
 कर  रहे  हैं  श्र कया  इस  बारे  में  लोगों ने  बहुत
 सी  शिकायतें  की  हैं  तथा  स्थानीय  समाचार  पत्नों  ने  भी
 इस  भ्राशय  की  रिपोर्ट  प्रकाशित  की  है  भ्रौर  यदि  हां;
 तो  तत्सम्बन्धी  ब्यौरा  क्‍या  है  ;

 (ख)  इन  दोषों  को  दूर  करने  के  लिए  क्‍या
 उपाय  किये  गये  है;  प्रौर

 ग)  भविष्य  में  दोषों  को  दूर  करने  के  लिए
 सरकार  क्या  ठोस  कार्यवाही  करेगी  भौर  तत्सम्बन्धी
 ब्यौरा  क्‍या  है  ?

 संचार  मंत्रालय  में  राज्य  मंत्री  (भरी  नरहरि  प्रसाद
 सुखबेध  साय)  :  (कफ)  जी  नहीं  ।  यह  एक्सचेंज
 सँतोधजनक  ढंग  से  काम  कर  रहा  है  झौर  जनता  से
 था  समांचार  ब्रों  के  माध्यम  से  हमारी  जानकारी  में
 कोई  शिकायत  नहीं  भाई  है  ।

 (ख)  और  (ग).  प्रश्न  ही  नहीं  उठता  ।

 (  Progress
 of  Steel  Plants  )

 4425.  SHRI  K.  T.  KOSALRAM:  Will
 the  Minister  of  STEEL  AND  MINES
 be  pleased  to  state:

 (a)  the  progress  of  the  steel  plants:
 at  Visakhapatnam  in  Andhra  Pradesh
 and  Vijayanagar  in  Karnataka  and
 Salem  in  Tamil  Nadu  with  expendi-
 ture  already  incurred  on  the  projects;

 (b)  what  are  the  reasons  for  the
 delay  in  setting  up  these  plants  and.
 when  these  projects  are  expected  to
 be  completed;

 (०)  whether  Government  propose  ८.
 set  up  steel  plants  at  Paradeep  and.
 Mangalore;  and

 (d)  if  so,  the  capacity  of  these
 plants,  prodiict  range  and  the  invest-
 ment  required?

 r  THE  MINISTER  OF  STATE  IN  FHE:
 MINISTRY  OF  STEEL  AND  MINES
 (SHRI  KARIA  MUNDA):  (a)'  and  (b).
 Detailed  project  reports  on  Visakapat:
 nam  and  Vijayanagar  Steel  Plants  are
 still  under  examination  of  Steel  Au-
 thority  of  India  Limited  and  no  invest-
 ment  decision  has  yet  been  taken.
 Preliminary  works  like  land  acquisition,
 soil  investigation  etc..  have  been  taken
 in  hand  an  expenditure  of  Rs.  4.67
 crores  on  Visakhaptnam  and  Rs.  3.54
 crores  on  Vijayanagar  Projects  has
 been  incurred  upto  November  30,  1978.
 As  no  investment  decision  has  so  far
 been  taken,  question  of  any  delay  0767
 completion  date  does  not  arise  at  this
 Stage.

 In  the  case  of  Salem  Steel  Plant,  irm-
 plementation  of  the  first  stage  was
 taken  up  in  March,  3977  and:  the  cén-
 struction  work  is  in  progress.  An
 expenditure  of  Rs.  23.l8  crores  has
 been  incurred  upto  November  30,  1978.
 Implementation  of  the  first  stage  of  the
 project  is  proceeding  satisfactorily  and
 is  scheduled  to  be  commissioned  during
 1981-82.

 (c)  and  (d).  Government  have  late-
 ly  been  considering  possibility  of  set-
 ting  up  shore  based  steel  plants,  two
 of  the  possible  sites  being  Mangalore
 and  Paradeep.  It  is  premature  at  this
 stage  te-indicate-  capacity,  product
 range  and  investment  of  these  plants.
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 Cancellation  of  Mining  Licences

 4426.  SHRI  P.  RAJAGOPAL  NAIDU:
 ‘Will  the  Minister  of  STEEL  AND
 MINES  be  pleased  to  state:

 (a)  whether  the  Government  are
 aware  that  those  who  got  licences  to
 work  mines  are  not  at  all  working
 there  since  a  long  time;  and

 (b)  if  so,  whether  Government  pro-
 pose  to  cancel  such  licences?

 ‘THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  STEEL  AND  MINES
 (SHRI  KARIA  MUNDA):  (a)  and  (b).

 Persons  engaged  in  extraction  of  mine-
 rals  have  to  lease  areas  looking  to  their
 long  term  requirements.  These  areas
 are  then  exploited  gradually  over  a
 period  of  time.  For  any  default  by
 way  of  inadequate  exploitation  of  the
 leased  areas,  the  State  Governments
 are  empowered  to  take  action  under
 Rule  27(5)  of  the  Mineral  Concession
 Rules,  1960.

 जिक  स्मेल्टर,  उदयपुर  में  रेक्टिफायर  का  जल  जाना

 4427.  श्रो  भानु  कुमार  शास्त्रो  :

 डा०  लक्ष्मो  नारायण  पाण्डेय  ॥

 क्या  इस्पात  शौर  खान  मंत्री  यह  बताने  की  कृपा
 करेंगे  कि  :

 (क)  क्‍या  यह  सच  है  कि  जिक  स्मेल्टर,  उदयपुर
 में  29  प्रकयूबर,  978  को  तकनीकी  लापरवाही  के
 कारण  एक  रेक्टिफायर  जल  गया  था  ;  और  यदि  हां,
 तो  कितनी  राशि  की  हानि  हुई  और  इसके  फलस्वरुप
 उत्पादन  में  कितनी  गिरावट  आई  ;

 (ख)  क्‍या  यह  भी  सच  है  कि  रेक्टिफायर  को
 सुरक्षा  तथा  नियंत्रण  के  लिए  लगाई  गई  स्वचालित
 मशीनें  तकनीकी  लापरवाही  के  कारण  बेकार  पड़ी
 रही  थीं  ;  और

 (ग)  क्‍या  यह  भी  सच  है  कि  रेक्टिफायर  के  इन्चांजें
 की  नियुक्ति  योग्यता  के  आधार  पर  नहीं  की  गई  थी
 और  इसी  के  फलस्वरुप  रेक्टिफायर  जल  गया  ?

 इस्पात  धौर  खान  संत्रालय  में  राज्य  मंत्रो  श्री
 -क्ड़िया  मुष्डा)  (क)  देश  में  निर्मित  श्रौर

 ‘1976-77  से  चालू,  दो  रेक्टिफायरों  में  से  एक,
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 ।  रेक्टिफायर  के
 जलने  की  जांच  मम  क  लि०  द्वारा  नियुक्त
 एक  कमेटी  द्वारा  की  जा  रही  है  जिसकी  प्रध्यक्षता
 भारतीय  प्रौद्योगिक  संस्थान,  कानपुर  में  की
 के  प्रोफेसर  डा०  ई०  सी०  सुब्बा  राव  कर  रहे  हें
 समिति  की  रिपोर्ट  जनवरी,  979  %  मिलने  की
 झाशा  है  1  उसी  कमरे  में  स्थापति  दूसरे  रेक्टिफायश
 को  सम्पूर्ण  जांच  हेतु  बंगलौर  भेजा  गया  ।  यह  रेक्टि-
 फायर  श्रावश्यक  निरीक्षण,  जांच  और  सफाई  के  बाद,
 L6-2-978  को  पुनः  चालू  कर  दिया  गया है  ।

 जले  हुए  रेक्टिफायर  को  बदलने  में  लगभग  25  लाख
 रुपए  की  लागत  अ्ाएगी  |  लेकिन,  चूंकि  इस  रेक्टि-
 फायर  का  विस्फोट  और  झाग  बीमा  था  इसलिए  बीमा
 कम्पनी  से  हानि  की  प्रतिपूर्ति  दाबे  की  कार्यवाही
 की  जा  रही है  ।  इस  दुर्घटना  के  फलस्वरुप  वर्ष
 i978-79  में  लगभग  2,000  टन  जस्ता  पिंडों  का

 कम  उत्पादन  हुप्रा  ।

 (ख)  जी  नहीं  ।

 (ग)  जले  हुए  रेक्टिफायर  के  लिए  श्रलग  से  कोई
 'इचाज  नहीं  था  ।  पारियों  का  इंजीनियर/फोरमैन
 रेक्टिफायर  सहित  कंट्रोल  रुम  में  लगे  सभी  विद्यत
 उपकरणों  का  इंचांज  होता  है  |  सभी  शिफ्ट  इंजाचे
 अपने  कार्यों  से  संबंधित  योग्यता  झौर  प्रनभब  रखते
 &  in  फिर  भी,  रेक्टिफायर  के  जलने  के  कारणों  का
 पता  लगाया  जा  रहा  है,  जैसा  कि  उपयुक्त  भाग  (क)
 में  बताया  गया  है

 Representation  from  Durgapur  Ispat
 Mazdoor  Sabha

 4428.  DR.  BAPU  KALDATE:  Will
 the  Minister  of  STEEL  AND  MINES
 be  pleased  to  state:

 (a)  whether  Government  have
 reccived  representation  from  Durga-
 pur  Ispat  Mazdoor  Sabha  (H.M.S.)
 for  their  participation  in  the  matter  of
 Industrial  Relations;

 (b)  whether  Government  have
 recotnised  any  other  unions  for  the
 purpose  of  participation  in  the  matter
 of  industrial  relation  at  Durgapur
 Steel  Plant;

 (c)  if  so,  the  names  of  the  unions
 and  their  membership;

 (d)  whether  the  representation  of
 the  Durgapur  Ispat  Mazdoor  Sabha
 (H.M.S.)  has  been  considered;
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 (e)  if  so,  since  when;  and

 (t)  if  not,  the  reasons  thereof?.

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  STEEL  AND  MINES
 (SHRI  KARIA  MUNDA):.  (a)  Yes,

 Sir.  \

 (b)  and  (c).  The  management  of  the
 plant  hold  discussions  on  industrial
 relations  with  the  following  three
 Unions:—

 (i)  Hindustan  Steel
 Union,  Durgapur.

 Employees

 (ii)  Hindustan  Steel  Workers  Union,

 Durgapur.
 (iii)  Durgapur  Steel  Shramik  Union.

 The  ‘membership  of  these  unions  has
 not  been  intimated  to  the  management.

 (d)  to  (f).  The  representation  of  the
 Durgapur  Ispat  Mazdoor  Sabha  (HMS)
 was  considered  by  the  management.
 While  the  management  could  not  agree
 to  change  the  existing  practice  of  ne-
 gotiating  and  signing  the  agreements,
 they  have  set  up  a  Standing  Committee
 on  which  Durgapur  Ispat  Mazdoor
 Sabha  is  also  represented.  The  matters
 raised  by  the  Union  are  discussed  in
 the  meetings  of  this  Standing  Com-
 mittee.

 N
 Recorded  Delivery  System

 4429.  SHRI  SHAMBHU  NATH
 CHATURVEDI:  Will  the  Minister  of
 COMMUNICATIONS  be  pleased  to
 state:

 (a)  how  the  system
 delivery  is  working;

 of  recorded

 (b)  whether  there  have  been  any
 complaints,  and  if  ‘so,  their  nature  and
 content;  and

 (c)  whether  Recordeqd  Delivery
 letters  are  delivered  like  ordinary
 letters  and  no  intimation  is  given  to
 the  sender  about  its  delivery,  nor  any
 acknowledgement  of  the  reception?

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  COMMUNICATIONS
 (SHRI  NARHARI  PRASAD  SUKHDEO
 SAI):  (a)  The  system  of  Recorded  De-
 livery  is  working  satisfactorily.

 (b)  The  complaints  received  are
 nominal  with  reference  to  the  traffic
 handled  and  are  generally  concerning’.
 non-receipt  or  delay  in  the  receipt  of
 acknowledgements  or  the  delivery  jot
 RD  article  as  ordinary  articles  ina
 few  cases.  a

 (९)  No,  ‘Sir.  Such  letters  are-deliver-
 ed  to  the  addresses  under  receipt.  An
 acknowledgement  in  the  form  of  a
 certificate  for  the  posting  of  the  article
 is  given  to  the  sender  of  the  article
 without  any  fee.  An  intimation  of  de-
 livery  is  given  to  the  sender  of  the
 article  provided  he  has  paid  a  fee  of  30
 paise  for  this  purpose.

 हस्पात  तथा  रोलिग  उद्योय  क  लिये  प्रध्ययन-  बल
 की  नियुक्ति

 4430.  श्रो  भारत  सिह  चोहानः  क्‍या  इस्पात  ध्रौर-
 खान  मंत्री  यह  बताने  की  कृपा  करेंगे  कि  :

 (क)  क्या  इस्पात  का  रोलिंग  उद्योग  के  संवदर्धन
 के  प्रश्न  की  जाँच  के  लिए  सरकार  द्वारा  एक  अध्ययन
 दल  नियुक्त,  किया  गया  है;  श्रौर

 (ख)  यदि  हां,  तो  उक्त  दल  द्वारा  अपना  प्रतिवेदन
 कब  तक  दे  दिये  जानेकी  आशा  है?

 इस्पात  श्रौर  खान  मंत्रालय  में  राज्य  संत्री  (श्रो'
 कड़िया  मुण्डा)  :  (क)  सम्भवतः  प्रश्न  का  संकेत
 निजी  क्षेत्र  में  इस्पात  पुनर्बेलन  उद्योग  की  ओर  है।
 सरकार ने  पुनर्वेलन  मिलों  की  वर्तमान  क्षमता,  स्थिति
 और  कार्यकरण  का  मूल्यांकन  करने  तथा  सर्वतोमूखी:
 इस्पात  कारखानों  और  पुनर्वेलकों  के  बीच  उत्पादों  के
 युक्तिकरण  के  लिए  एक  योजना  की  सिफारिश  करने
 तथा  पुनर्वेलन  उद्योग  के  भावी  संवर्धन  भौर  विकास
 के  बारे  में  विचार  करने  शौर  उपाय  सुझाने
 के  लिए,एक  तकनीकी  समिति  का  गठन  किया  है  1

 (@)  झाशा  है  कि  समिति  अन्तिम  रुप  से  अपनी
 फोर्ड  22-9-i978%  9  महीनों  के  झन्दर  प्रस्तुत

 कर  देगी  a
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 Quick  Mail  Service

 4431.  SHRI  ISHWAR  CHOUDHARY:
 Will  the  Minister  of  COMMUNICA-
 TIONS  be  pleased  to  state:

 )  what  are  the  names  of  the  cities
 whére  ‘Quick:  Mafl  ‘Service’  scheme  has
 so  far  been  introduced

 (b>.  what  is  number  of  mail  delivered

 through  this  service  during  the  last
 two  years,  place-wise

 (c)  whether  Government  have
 reviawed  the  functioning  of  the
 scheme;

 “'(@d)  if  so,  the  main  findings  thereof;
 and

 te)  what  ‘measures  Government
 propose  to  take  to  improve  the  work
 ing  of  the  scheme  and  to  implement
 it  at  more  places?

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  COMMUNICATIONS
 (SHRI  NARHARI  PRASAD  SUKHDEO
 SAI):  (a)  A  list  is  laid  on  the  Table  of
 the  House  [Placed  in  Library.  See
 No.  LT-339/78]

 (b)  This  information  is  not  available
 as  both  ordinary  and  QMS  mail  are  de-
 livered  together  and  nq_  separate  re-
 eord  for  delivery  of  QMS  mail  is  main-
 tained.

 (c)  and  (d).  Yes,  the  scheme  is
 working  satisfactorily.

 ७)  Regular  checks  are  carried  out
 about  the  functioning  of  the  service
 with  a  view  to  improving  it  further.
 There  is  no  immediate  proposal  to  ex-
 tend  the  said  service.

 Shortage  of  Unani  Medicine

 4432.  SHRI  RAJE  VISHVESHWAR
 RAO:  Will  the  Minister  of  HEALTH
 AND  FAMILY  WELFARE  be  pleased
 to

 State:
 (a)  whether  there  is  only  one  dis-

 Pensary  under  the  C.G.HS.  Scheme  in
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 Delhi  providing  Unani  system  of
 medicine;

 (0)  whether  it  ts  a  fect  that  there
 being  no  registeréd  supplier  of  Utiahi
 Medicine  with  the  Ministry,  there  ह8
 generally  shortage  of  medicines  ६.
 much  so  that  sometimes  even  in  urgent
 cases  Medicines  are  not  available;

 (c)  whether  patients  are  authoxised
 to  purchase  medicines  in  emergent
 caves  against  teimbdrsesient  ‘when
 these  are  not  &VaHable  and  what  is.
 the  procedure  for  it;

 (d)  whether  M.O.  Incharge  is.
 attthorisea:  क््ठं  altew  such  pusehawe  or
 the  patient  is  left  to  the  mercy  of
 Aimighty;  and

 (e)  whether  Government  propose
 some  ways  to  help  fhe

 patients  of  Unani  system  in  thig  mat-
 ter  like  that  prevailing  in  the  Alopa-
 thic  system  of  dispensaries  and  the
 reasons  for  different  procedure  in  the
 two  types  of  treatment?

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  HEALTH  AND  FAMI-
 LY  WELFARE  (SHRI  JAGDAMBI
 PRASAD  YADAV):  (a)  Yes.

 (b)  It  isa  fact  that  there  is  no
 authorised  Chemist  for  day  to  day  sup-
 ply  of  local  purchase  medicines.  Unani
 medicines  suppliers  are  very  few  in  the
 country.  All  unani  medicines  requir-
 ed  are  stored  in  the  store  attached  to
 the  dispensary.  The  dispensary  In-
 charge  is  responsible  for  purchase  of
 medicines  and  he  ensures  that  medi-
 cines  prescribed  are  available  in  the
 dispensary.  The  dispensary  is  open  in
 the  morning  from  7  A.M.  to  0.30  P.M.
 and  5  P.M.  to  7  P.M.  in  summer  and
 8  A.M.  to  .30  A.M.  and  5  P.M.  to
 7  P.M.  in’  winter.  However,  there  is
 no  shortage  of  medicines-in  the  CGHS
 Unani  dispensary  and  substitute  medi-
 cines  are  invariably  given  to  the  pati-
 ent  in  case--any  particular  medicine  is
 not  available.
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 (c)  No.  There  is  no  emergency  ser-
 vice  in  the  dispensary.  It  functions  in
 the  morning  and  evening  shifts  and
 therefore  the  question  of  any  medicines

 required  in  emergency  does  not  arise.

 (9)  The  M.O.  Incharge  himself  is

 incharge  ‘of  stores  and  can  purchase
 any  medicine  from  the  few  chemists
 available  in  Delhi  after  following  laid
 down  purchase  procedures.

 (e)  There  are  63  allopathic  dispen-
 saries  functioning  under  the  C.G.H.S.
 Delhi  and  these  dispensaries  get  their
 supply  of  medicines  from  the  C.G.H'S.
 Medical  Store  Depot.  However,  the
 C.G.H.S.  Unani  Dispensary  being  the
 only  such  dispensary  in  the  Unani  Sys-
 tem  functioning  under  the  C.G.H.S.
 Delhi  obtains  and  stocks  its  supply  cf
 Medicines  directly  from  the  registered
 firms.  The  store  of  the  Unani  medi-
 cines  is  attached  to  the  dispensary.

 राजस्थान  में  प्रति  व्यक्ति  चिकित्सा  व्यय

 4433.  थी  एन०  झार०  लक्ष्मोनारायणन  :
 क्या  स्वास्थ्य  तथा  परिवार  कल्याण  मंत्री  प्रति
 व्यक्ति  चिकित्सा  व्यय  के  बारे  में  6  श्रप्रैल,  978
 के  तारांकित  प्रश्न  संख्या  626  के  उत्तर  के  सम्बन्ध
 में  यह  बताने  की  कृपा  करेंगे  कि  :

 (क)  क्या  केन्द्रीय  सरकार  शौर  राज्य  सरकार  ने
 बप  974-75  के  दौरान  राजस्थान  में  प्रति  व्यक्ति
 2.2  रुपए  व्यय  किया  ;

 (ख)  यदि  हां,  तो  क्‍या  इसमें  बर्ष  976-77
 भौर  977-78  के  दौरान  वृद्धि  करने  का  विचार  था  ;

 (ग)  यदि  हां,  तो  कितना  झौर  क्‍या  सरकार

 च
 तक  प्रति  व्यक्ति  व्यय  की  राशि  से  सन्तुष्ट  ;

 ्र

 (8)  यदि  नहीं,  तो  क्या  सरकार  का  विचार  झन्य
 देशों  से  सहायता  मांगने  का  है घौर  यदि  हां,  तो  इस
 सम्बन्ध  में  किन  देशों  क ेसाथ  बातचीत  की  जा  रही
 है?

 स्थास्थ्य  ह.  परिवार  मंत्रालय  में  राज्य  मंत्री  (करी
 लणदरली  प्रसाद  बाब)  :  (क)  से  (ग).  राज्य
 और  केन्द्र  दोनों  सरकारों  द्वारा  किए  गए  प्लान  भौर

 नाग-प्लान खर्च प्  के  श्राधार पर  प्रति  व्यवित  ध्यय  2.
 रुपए  था।  राजस्थान  में  स्वास्थ्य  सम्बन्धी  प्रति  व्यक्ति
 3060  LS—4

 खर्च  जो  i975-76  में  13.27  रुपए  था  बह
 1976-77  में  बढ़कर  14,  3  रुपए  हो  गया  I

 वर्ष  1977-78  के  खच  के  झांकड़ें  अभी  संकलित
 किए  जाने  हैं  1

 केन्द्र  की  भौर  राज्य  की  सरकारें  राजस्थान  में
 लोगों  को  स्वास्थ्य  सेवाएं  सुलभ  कराने  की  स्थिति
 में  सुधार  लाने  के  लिए  भरपूर  प्रयास  कर  रही  हैं
 और  इस  राज्य  सरकार  को  विभिन्न  राज्य  योजनाश्रों
 झौर  केन्द्र  प्रायोजित  योजनाओं  को  कार्यान्वित  करने
 फे  लिए  योजना  प्रायोग  द्वारा  स्वीकृत  परिव्यय  के
 झनुसार  सहायता  दी  जा  रही  है  ।

 राजस्थान  में  स्वास्थ्य  कार्यक्रमों  पर  976-77
 में  जहां  307.  85  लाख  रुपए  का  योजना  खच  भाया
 था  वहां वह  977-78A  बढ़कर  521.80  लाख
 रुपये  हो  गया  ।

 (ध)  सरकार  किसी  भी  राज्य  विशेष  के  लिए
 विदेशी  सहायता  मांग  रही  है  बैसे,  दूसरे  देशों  ने
 मले  रिया  नियंत्रण,  भ्रन्धता  निवारण,  चिकित्सा  शिक्षा
 को  नया  रुप  देने  भ्रादि  जैसी  हमारी  कुछेक  राष्ट्रीय
 योजनाझों  के  लिए  सहायता  दी  है  ।  किसी  राज्य
 विशेष  के  स्वास्थ्य  क्षेत्र  के  कार्यक्रम  के  लिए  निश्चित
 किए  गए  समग्रयोजना  परिव्यय  में  सारे  देशों  तथा
 विदेशी  साधन  दोनों  की  झलक  मिलती  है।

 Regulation  of  E.D.  Employees

 4434.  SHRI  VAYALAR  RAVI:  Will
 the  Minister  of  COMMUNICATIONS
 be  pleased  to  state:

 (a)  whether  Government  have  made
 final  decision  for  regularising  the  E.D.
 Employees  to  the  service;

 (b)  if  not  what  reasons  therefor;
 and

 (c)  whether  Government  have  any
 proposal  to  increase  remuneration  of
 E.  D.  Employees?

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  COMMUNICATIONS
 (SHRI  NARHARI  PRASAD  SUKHDEO
 SAI):  (a)  and  (b).  ED.  Employees  are
 part  time  employees.  They  cannot  be
 treated  at  per  with  full  time  employees
 in  service  matters.  They  are,  however,
 given  concession  for  absorption  in  re-
 gular  posts  of  Group  ‘D’,  Postmen/
 Clerks.

 (c)  The  rates  of  remuneration  of
 E.D.  Employees  were  revised  with  effect
 from  lst  September,  1977.  The  next
 review  of  the  rates  of  remunaration  of
 E.D.  Employees  is  due  only  in  Septem-
 ber,  1979.
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 Kashmir

 4435.  SHRI  P.  M.  SAYEED

 SHRI  M.  V.  CHANDRA-
 SHEKHARA  MURTHY:

 Will  the  Minister  of  EXTERNAL
 AFFAIRS  be  pleased  to  state:

 (a)  whether  it  is  a  fact  that  the
 Pakistan  President  as  reported  in  the
 ‘Hindustan  Times’  dated  28-11-78  that
 unless  the  Kashmir  issue  is  solved
 any  headway  in  other  fields  in  Indo-
 Pak  relations  would  not  prove  fruit-
 ful  and  meaningful;

 (b)  if  so,  the  reactions  of  the  Un-
 ion  Government;  and

 (c)  whether  any  clarification  have
 been  sought?

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  EXTERNAL  AFFAIRS
 (SHRI  SAMARENDRA  KUNDU):  (a)
 Yes,  Sir.

 (b)  and  (c).  Government's  position
 on  the  question  of  State  of  Jammu  and
 Kashmir  is  well-known.  Government’s
 policy  of  normalisation  of  relations
 with  Pakistan  is  based  upon  its  readi-
 ness  to  co-operate  in  the  growth  of
 bilateral  relations  to  the  extent  Pakis-
 tan  is  willing  to  go.  Government  recog-
 nise  that  any  acceleration  and  further
 development  of  our  relations  can  be
 possible  only  with  the  consent  of  both
 the  countries.

 Worldg  Bank  Loan  for  Telecommmuni-
 cation  Project

 4436.  SHRI  A.  R.  BADRI-
 NARAYAN:

 SHRI  M.  V.  CHANDRA-
 SEKHARA  MURTHY:

 SHRI  R.  ४७.  SWANMI-
 NATHAN:

 Will  the  Minister  of  COMMUNICA-
 TIONS  be  pleased  to  state:

 (a)  whether  India  has  sought  an-
 other  $  00  million  loan  from  the  World
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 Bank  for  the  978—83  Telecommuni-
 cation  plan;

 (b)  if  so,  whether  this  is  in  addi-
 tion  to  the  7320  million  which  the
 World  Bank  has  already  agreed  for
 the  first  three  years  of  the  plan;

 (c)  the  reasons  for  asking  addi-
 tional  loan  of  $  00  million;  and

 (d)  the  reaction  of  the  World  Bank
 on  that  request  made  by  India?

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  COMMUNICATIONS
 (SHRI  NARHARI  PRASAD  SUKHDEO
 SAI):  (a)  to  (d).  An  agreement  for  a
 loan  of  $  20  million  known  as  the  7th
 Telecommunication  Loan  for  the  de-
 velopment  of  telcommunications  was
 signed  on  9th  June,  978  and  has  come
 into  effect  from  30th  October,  1978.
 This  partially  covers  the  foreign  ह... ...
 change  requirements  for  the  first  three
 years  of  Telecom.  Development  plam
 978—83.

 The  Government  have  not  made  any
 further  request  for  assistance  for  Tele-
 communication  Project  from  the
 World  Bank  Group  since  then.

 परिवार  नियोजन  कार्यक्रम  के  लिये  विदेशों  सहायता

 4437.  श्री  राजेस  कुमार  शर्मा:  क्‍या
 स्वास्थ्य  शौर  परिवार  कल्याण  मंत्री  यह  बताने  की
 कृपा  करेंगे  कि  :

 (क)  क्‍या  परिवार  नियोजन  कार्यक्रम  को  दढ़ता
 से  क्रियान्वित  करने  के  लिए  कुछ  विदेशी
 सहायता  मिलने  की  झाशा  है  ;

 (ख)  यदि  हां,  तो  उन  देशों  के  नाम  क्‍या  हैँ
 तथा  किस  किस्म  की  सहायता  मिलने  की  पभ्ाशा  है  ;
 धौर

 (ग)  उपर्युक्त  सहायता  को  उपयोग  करने  के  लिए
 सरकार  द्वारा  की  गई  कार्यवाही  का  ब्यौरा  क्‍या  है?

 स्वास्थ्य  तथा  परिवार  कल्याण  मंत्रालय  में  राज्य
 मंत्री  1६...  जगरम्यी  प्रसाद  यादव)  :  (क)से  (ग).
 इस  समय  हम  परिवार  कल्याण  कार्यक्रम  की  कुछ
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 योजनाभों  के  लिए  जनसंख्या  सम्बन्धी  कार्यकलापों
 के  लिए  संयुक्त  राष्ट्र  फंड  (यू०एन०एफ०पी०ए०)
 संयुक्त  राष्ट्र  बाल  भ्रापात  निधि  (यूनिसेफ),  विश्व
 प्बैंक,  स्वीडन,  नारें,  डेनमार्क  तथा  ब्रिट्रेन  से

 विदेशी

 सहायता  प्राप्त  कर  रहे  हैं  t  जनसंख्या  सम्बन्धी
 कार्यकलापों  के  लिए  संयुक्त  राष्ट  फंड,  विश्व  बैंक,

 स्वीडन,  नावें,  हैनमा्क  तथा  ब्रद्रेन  से  भौर  भी
 सहायता  मिलने  की  भाशा  है  भौर  इस  प्रयोजन  के
 लिए  योजनाएं  बनाई  जा  रही  हैं/उन  पर  विचार-
 विमर्श  किया  जा  रहा  है  |

 महाराष्ट्र  में  रोजगार  गारष्टो  योजना

 4438.  थी  गंगा  सकत  सिह:  क्या  संसदोय
 नका  तथा  श्रम  मंत्रो  यह  बताने  की  कृपा  करेंगे  कि  :

 (क)  क्‍या  महाराष्ट्र  राज्य  में  रोजगार  गारण्टी
 "गेजना  के  भ्रन्तगंत  ग्रामों  में  बेरोजगार  व्यक्तियों

 )  रोगार  देने  तथा  निर्धारित  दर  पर  मजूरी  का
 तान  करने  की  व्यवस्था  है  ;

 (ख)  यदि  हां,  तो  क्‍या  प्रन्य  राज्य  सरकारों  की
 गोर  से  भी  ऐसे  प्रस्ताव

 ड
 हैं  जिनमें  यह

 कहा  गया  है  कि  रोजगार  क  i  योजना  झारम्भ
 करने  के  पश्चात्‌  लाखों  व्यक्तियों  को  रोजगार  उपलब्ध
 किया  जाना  चाहिए,  झोर  यदि  हां,  तो  तत्सम्बन्धी
 ब्यौरा  क्या  है  ;  शौर

 (ग)  क्‍या  सरकार  का  विचार  छठी  पंचवर्षीय
 योजना  में  “रोजगार  योजना”  के  अन्तर्गत  राज्यों  को
 धनराशि  देने  का  है  और  यदि  हां,  तो  उन  राज्यों
 के  नाम  क्‍या  हैं  ?

 संसदीय  कार्य  तथा  श्रम  अबी  शनी  रवोना  वर्मा)  :

 (क)  जी  हां  ।

 (ख)  महाराद्र  रोजगार  गारण्टी  योजना  के  श्राधार उ पर
 न

 किसी  दूसरे  राज्य  से  कोई  न्य  योजना  प्राप्त
 नहीं  हुई  है  ।

 कि
 पंच  वर्षीय  योजना  (1978-83)  के

 मसौदे  में  दूसरे  राज्यों  द्वारा  हस  प्रकार  की  योजना
 चलाए  जाने  के  बारे  में  कोई  परिकल्पना  नहीं  की
 गई  है

 Post  Offices  in  Chittor  &  Udaipur

 4439.  SHRI  S.  S.  SOMANI:  Will  the
 Minister  of  COMMUNICATIONS  be
 pleased  to  state:

 (a)  what  is  the  number  of  Post
 Offices  at  present  functioning  in

 Chittor  and  Udaipur  District  of  Rajas—
 than;

 (b)  whether  Government  have  re-
 cently  framed  a  new  scheme  to  open
 more  post  offices  keeping  in  view

 the  population  factors;  and

 (c)  if  so,  the  details  regarding  the
 new  post  offices  have  been  opened
 during  the  current  financial  year  and
 the  number  of  new  post  offices  are
 still  under  consideration  to  be  opened
 in  Chittor  and  Udaipur  District  of
 Rajasthan?

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  COMMUNICATIONS
 (SHRI  NARHARI  PRASAD  SUKHE-

 DEO  SAI):  (a)  Chittor  264

 Udaipur  57

 (b)  Yes,  Sir.  Population  was  one  of
 the  factors  considered  for  opening  of
 post  offices  according  to  the  previous
 norms  also.

 (c)  Post  Offices  opened  so  far
 during  the  current  finan-
 cial  year  in  District  Chit-
 tor  :  \4

 Post  Offices  opened  so  far
 in  thecurrent  financial
 year  in  District  Udaipur  :  4

 Post  Offices  proposed  to
 le  opened  during  the
 current  \ear  in  District
 Chittor  :  5

 Post  Offices  proposed  to
 be  opened  during  the
 current  year  in  District
 Udaipur  :  28

 थोड़ी  श्रमिक  कल्याण  उपकर  अधिनियम  को
 कियान्विति

 4440.  श्री  कल्याण  जेन :  क्‍या  संसदोय  कार्य
 तथा  श्रम  मंत्रों  यह  बताने  की  कृपा  करेंगे  कि:

 (क)  क्‍या  बीड़ी  श्रमिक  कल्याण  उपकर  अधि-
 नियम  तथा  श्रमिक  कल्याण  निधि  भ्रधिनियम  को  क्रिया-
 न्वित  करने  की  जिम्मेदारी  केन्द्रीय  सरकार  पर  है;

 (ख)  यदि  हां,  तो  यह  किस  सिद्धान्त  पर
 भ्राधारित  है  जबकि  श्ौद्योगिक  सम्बन्धों  क ेलिए.  राज्य
 सरकार  उत्तरदायी  है  ;
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 यह  सच  है  कि  जिन  उद्योगों  में  श्रम
 कल्याण  निधि  बनाई  गई  है  वे  सभी  उद्योग  केन्द्रीय
 सरकार  के  अधीन  ह  जबकि  ये  उद्योग  पूर्णतः  'राज्यों
 कभधीन  हैं  ;  भौर

 (घ)  क्या  केन्द्रीय  सरकार  हस  प्रश्त  पर  विचार
 करेगी  कि  उन  दोनों  भ्रधिनियमों  की  क्रियान्विति
 का  कार्य  शीघ्र  ही  राज्य  सरकारों  को  सौंपा  जाये  ?

 श्रम  तथा  संसदोय  कार्य  मंत्रालय  में  राज्य  मंत्री
 (झलो  लारंग  साय)  :  (क)  जी,  हां।

 (ख)  उन  अ्रधिनियमों  में,  जो  संसद्‌  द्वारा
 पारित  किए  जाते  हैं,  यह  व्यवस्था  है  कि  केन्द्रीय
 सरकार  उनको  लागू  करे  ।  इसलिए  बीड़ी  कर्ंकार
 कल्याण  उपकर  भ्रधिनियम और  बीड़ी  कर्मकार  कल्याण
 निधि  अ्रधिनियम  केन्द्रीय  सरकार  द्वारा  लागू  किए
 जा  रहे  हें।

 (ग)  केन्द्रीय  सरकार  ने  कोयला,  लोहा  क्‍प्ययस्क
 झोर  मैंगनीज  प्रयस्क,  चूना-पत्थर  झर  डोलोमाइट  तथा
 झ श्क  उद्योग  में  खान  श्रमिकों  के  लिए  श्रमिक  कल्याण
 निधियों की  स्थापना  की  है।  इन  खानों  के  औद्योगिक
 सम्बन्ध  भी  केन्द्रीय  सरकार  के  क्षेत्राधिकार  में  झाते
 हैं।  बीड़ी  झौर  सिगार  कर्मकार  (नियोजन  को  शर्तें)
 अधिनियम,  i966  का  प्रशासन  और  ऐसे  श्रमिकों
 के  सम्बन्ध  में  औद्योगिक  सम्बन्ध  राज्य  सरकारों
 के  क्षेत्राधिकार  में  जाते  हैं

 (घ)  उन  भ्रधिनियमों  में,  जो  संसद्‌  द्वारा  पारित
 किए  जाते हैं,  भी  यह  व्यवस्था  है  कि  बीडी  प्रतिष्ठानों
 में  लगे  व्यक्तियों  के  लिए  निर्धारित  स्तर  के  कल्याण
 जपायों  तथा  सुविधाभों  को  बढ़ावा  देने  के  लिए
 राज्य  सरकारों  को  सहायता  भनुदान  दिया  जाए
 wa:  निर्णय  यह  है  कि  हालांकि  इन  भ्रधिनियमों  के  समग्र
 प्रशासन  का  काम  केन्द्रीय  सरकार  का  है,  इन  श्रघि-
 नियमों  में  निदिष्ट  उद्देश्यों  कोपूरा  करन  में  सम्बन्धित
 राज्य  सरकारें  सक्रिय  रूप  से  झन्तप्रस्त  होंगी  ।

 DECEMBER  21,  978  Written  Answers  I  ०4

 Selection  of  Professionals  for  Indian
 Missions  Abroad

 4441.  SHRI  SARAT  KAR:  Will  the
 Minister  of  EXTERNAL  AFFAIRS  be
 pleased  to  state:  oe

 (a)  whether  Government  propose  to
 increase  the  selection  of  non-officials
 like  professors  and  other  ovrofession-
 als  from  various  fields  for  posting  as
 heads  of  the  Indian  Missions  abroad;
 and

 (b)  names  of  the  non-officials  who
 are  at  present  posted  as  heads  of
 Indian  Missions  abroad  together  with
 their  respective  tenure  and  country  of
 posting?

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  EXTERNAL  AFFAIRS
 (SHRI  SAMARENDRA  KUNDU):  (a)
 The  selection  of  Heads’  of  Missions,
 whether  from  among  _  non-officials.  or
 Officials,  is  decided  by  Government,
 keeping  in  view  their  experience,
 qualifications  and  suitability  for  the
 particular  assignment  and  requirement
 from  time  to  time.

 (b)  There  is  no  fixed  tenure  for  a
 Head  of  Mission.  A  list  containing  the
 names  of  the  non-official  Heads  of
 Missions  and  their  country  of  accredi-
 tation  is  placed  on  the  Table  of  the
 House.

 List  Containing  the  Names  of  the  Non-O  ficial  Heads  of  Indian  Missions  as  on  2st  December,  1978.

 S.No.  Name  of  the  Head  of  Mission  Country  of  posting

 i.  SbriA.K.Hafizka.
 Shri  I.  K.  Gujral.

 3-  ShriN.  A.  Palkhivala
 Shri  N.  G.  Goray.

 6.  Shri  T.N.  Raina  (Designate)
 3-  Shri  Amiya  Nath  Bose.

 Shri  G.  G.  Swell.
 Shri  Abdul  GhaniGoni.  .
 ShriGaj  SinghJodhpur.
 Shril.  M.  Kanga.  .  नि  न
 Shri  Kailash  Chandra

 5S:  Shri  R.  Jaipal  ‘  .

 Saudi  Arabia.
 Union  of  Soviet,  Socialist  Republics.
 United  States  of  America.
 United  Kingdom.
 Permanent  Mission  of  India  to  the  United

 Nations  in  New  York.
 Canada.
 Burma.
 Norway.
 Jordan.
 Trinidad  and  Tobago.
 People’s  Democratic  of  Yemen.
 Mauritius.
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 Regional  Passport Condition  of
 Offices

 4442,  PROFESSOR  P.  G.  MAVAL-
 ANKAR:  Will  the  Minister  of  EX-
 TERNAL  AFFAIRS  be  aleased  to

 state:  4

 (a)  whether  it  ia  a  fact  that  several
 regional  passport  offices,  including
 notably  Ahmedabad  and  Bombay,  are
 understaffed,  ill-equipped  and  inade-

 quately  housed;

 (b)  if  so,  what  steps  are  being  tak-
 en  by  Government  to  improve  th2  said
 situation;  and

 (c)  whether  there  is  a  heavy  back-
 log  of  passport  applications  at  these
 offices  and  if  so,  how  is  it  being
 attended  to  and  cleared  efficiently  and
 expeditiously?

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  EXTERNAL  AFFAIRS
 «(SHRI  SAMARENDRA  KUNDU):  (a)
 and  (b).  Staffing—The  staffing  position
 in  Passport  Offices  is  furnished  in  the
 Statement  No.  placed  on  the  Table
 of  the  House.  [Placed  in  Library.  See
 No.  LT-340/78]  As  mentioned  there-

 ‘in,  staff  requirements  are  calculated
 and  sanctioned  on  the  basis  of  work-
 load  obtaining  from  time  to  time  and
 assessed  against  ‘work  norms  prescrib-
 ed  by  Government.  It  would  be  notic-
 ed  from  the  Statement  that  the  offices
 at  Bangalore,  Bombay,  Calcutta;
 Chandigarh,  Delhi,  Ernakulam,  Madras
 and  Lucknow  are  slightly  understaffed
 either  for  purposes  of  work  connected
 with  issue  of  passports  or  that  relating
 to  emigration  or  both.  Proposals  are
 under  consideration  of  Government  to
 provide  additional  staff  to  make  up  the
 marginal  deficiencies.

 Equipment.—The  position  regarding
 equipment  is  as  furnished  in  the  State-
 ment  No.  2  placed  on  the  Table  of  the
 House  [Placed  in  ,Library.  See  No.
 LT-340/78].  The  situation  in  most
 cases  is  general'y  satisfactory,  except
 in  Delhi  and  Hyderabad,  who  are  in
 need  of  some  replacements  of  furni-

 a

 ture,  record  racks,  etc.  Proposals  in
 this  behalf  are  under  consideration  of
 Government.  It  may  also  be  added
 that  delegated  financial  powers  are
 available  with  Passport  Officers,  sub-.
 ject  to  certain  monetary  limits,  to  pur~
 chase/replace  equipments,

 Accommodation.—The  position  re-
 garding  accommodation  of  Passport
 Offices  is  furnished  in  the  Statement
 No.  3  piaced  on  the  Table  of  the  House
 (Placed  in  Library.  See  No.  LT-340/;
 78].  Generally,  accommodation  avail-
 able  is  satisfactory  and  adequate  to
 meet  the  requirements,  except  in  the
 case  of  the  offices  in  Delhi  and  Luck-
 now.  Proposals  are  under  considera-
 tion  of  Government  to  find  suitable
 ground  floor  accommodation  for  the.
 Delhi  Office,  which  is  located  at  present
 on  the  second  floor  of  a  building.  In
 the  case  of  Lucknow  Office,  the  present
 accommodation  is  inadequate  for  its
 requirements  and  proposal  is  under
 consideration  of  Government  to  rent
 out  a  larger  and  more  suitable  accom-
 modation,  consistent  with  its  needs.

 (c)  No,  Sir.  As  against  an  arrear
 position  of  4,63,285  applications  as  on
 3l--978,  a  total  of  87,478  applications
 were  in  arrears  at  the  end  of  Novem-
 ber,  1978.  Of  this,  76,022  applications
 were  pending  due  to  reasons  of  non-
 compliance  with  passport  requifements
 by  the  applicants  as  explained  further
 below.  The  Net  Effective  Arrear  posi-
 tion  at  the  end  of  November,  978  was
 therefore  11,456  asindicated  in  the
 Statement  No.4  placed  onthe  Table  of
 House.  [Placed  in  Library.  .See  No.
 LT-340/78].

 Non-compliance.—In  the  case  of  the
 applications  which  are  pending  issue  of
 passports  due  to  this  reason,  the  Pass-
 port  Office  have  addressed  the  appli-
 cants,  and  further  reminded  them,  to
 fulfil  the  requirements,  like  supply  of
 financial  guarantee,  the  required  num-
 ber  of  photagraphs,  supply  of  essential
 data  for  inclusion  in  the  passport,  such
 as  date  of  birth.,  visible  distingushing
 mark,  etc.,  or  to  remit  the  full,  revised
 passport  fee  of  Rs.  50.  Passports  will
 be  issued  on  receipt  of  satisfactory
 response  from  them,
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 Visit  of  Mrs.  Gandhi  to  U.K.

 4448.  SHRI  HARI  VISHNU  KAM-
 ATH:  Will  the  Minister  of  EXTERNAL
 AFFAIRS  be  pleased  to  state:

 (a)whether  his  attention  has  een
 drawn  to  a  reported  statement  made

 by  Shrimaii  Indira  Gandhi  in  London

 during  her  recent  visit  to  that  city
 to  the  effect  that  he  (the  Minister)
 had  denounced  or  opposed  the  Indo-
 Soviet  Treaty  of  Friendship,  Peace

 250  Cooperation;

 (b)  if  so,  whether  her  aforesaid
 statement  is  factually,  substantially
 or  even  notionally  true  or  false;  and

 (c)  if  false,  what  action  has  been,
 or  is  proposed  to  be,  taken  in  the
 matter?

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  EXTERNAL  AFFAIRS
 (SHRI  SAMARENDRA  KUNDU):  (a)
 to  (c).  Yes,  Sir.  This  statement  was
 not  in  accordance  with  facts.  The
 Minister  of  Externa]  Affairs  therefore
 issued  a  press  denial  in  which  he  7९-
 called  that  he  had  welcomed  the  Indo-
 Soviet  Treaty  soon  after  it  was  signed
 and.  challenged  her  to  furnish  evidence
 to  support  her  statement.  A  copy  of
 the  press  denial  is  given  in  the  State-
 ment  placed  on  the  table  of  the  House.

 Statement

 My  attention  has  been  drawn  to  a
 statement  reported  to  have  been  made
 by  Shrimati  Indira  Gandhi  in  London
 on  November  15,  1978,  in  which  she
 has  asserted  that  I  was  against  the
 Indo-Soviet  Treaty  of  Peace,  Friend-
 ship  and  Co-operation  and  that  during
 the  General  Elections  in  March,  1977,
 I  demanded  its  abrogation.

 2.  During  her  long  political  career
 and.  in  the  pursuit  of  personal  power,
 Shrimati  Gandhi  has  resorted  to  nu-
 merous  strategems  and  distortions  in
 order  to  malign  her  opponents.  Her
 exercises  in  half-truths  and  utter  fal-
 sehoods  are  too  well-known  for  me  to
 undertake  to  categorise  them  here.
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 This  allegation  levelled  by  her  against
 me,  nevertheless,  takes  the  cake.  She
 has  forgotten  conveniently,  a  little  too
 conveniently,  that  even  as  a  Member
 of  the  Opposition  in  the  year  97i,  I
 had  welcomed  the  Indo-Soviet  Treaty
 soon  after  it  was  signed.  This  hag  not
 been  a  secret  to  anyone,  and  yet  con-
 sistent  with  her  nuparalleled  record  in
 politica]  distortions  and  falsehoods,  she
 has  thought  it  fit  to  make  this  utterly
 baseless  accusation.

 I  challenge  her  to  furnish  evidence
 to  support  her  statement,  which  is  a
 vicious  lie.  And  if  she  is  unable  to  do
 so,  the  least  that  can  be  expected  of
 her  is  to  render  a  public  apology.

 (Atal  Bihari  Vajpayee)

 New  Delhi,
 November  16,  1978,

 सोमेंट  कारखानों  के  चेतो  में  प्लमामता

 44  44.  थ्री  चन्द्र  शेखर  सिह:
 ीं  रासदेगो  रास:

 क्या  संसदोय  कार्य  तथा  बम  मंत्री  यह  बताने
 की  कपा  करेंगे  कि  :

 (क)  क्या  सोनवजेली  पोर्ट लैण्ड,  सीमेंट  कम्पनी
 सिमिटेड  जाप  ला  (बिहार)  के  सीमेंट  कारखानों
 शौर  चूना  पत्थर  की  खानों  में  कार्य  करने  वाले
 मजदूरों  को  झन्य  सीमेंट  कारखानों  में  कार्य  कर
 रहे  श्रमिकों  के  वेतन  की  तुलना  में  झाघा  वेतन
 दिया  जाता  है  ;

 (ख)  क्‍या  ऐसे  सेकड़ों  श्रमिकों  को  जो  सेवा
 निवृत्त  हो  चुके  हैं  कई  वर्षों  से  उनकी  ग्रेच्युटी:
 का  भुगतान  नहीं  किया  गया  है  ;

 (ग)  क्‍या  चना  पत्थर  खान,  बोखिया  के
 श्रमिकों  के  वेतन  के  बारे  में  वियाद  श्रौद्योगिक
 न्यायालय,  घनबाद  में  गत  चार  वर्ष  से  प्रनिणीत
 पड़ा  है  शौर  सरकार  द्वारा  न्यायाधीश  की

 हे  8४६४
 के  कारण  इस  बारे  में  निर्णय  नहीं  हो  सका

 ;  Tt

 (a)  यदि  हां,  तो  इस  बारे  में  सरकार  हारा
 क्या  कार्यवाही  को  जा  रही  है  ?
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 संसदीय  कार्य  तथा  अम  मंत्री  (ओ  रथीमा बर्मा) रमा)  :

 (क)  जापला  सीमेंट  फैक्टरी  राज्य  के
 क्षेत्राधकार  में  प्लाती  है  |  सोन  वैली  पोर्टलैण्ड

 खीमेंट  कंपनी  की  बोलिया  लाइमस्टोन  वारी  दूसरे
 सीमेंट  मजदूरी  बोर्ड  की  सिफारिशों  को  पूर्णतया
 कार्यान्वित  नहीं  कर  सकी,  क्योंकि  वह  कई  वर्षों

 से  घाटे  में  जा  रही  है  1  यहां  के  श्रमिकों  को  दी

 जाने  वाली  मजदूरी  श्त्य  कम्पनियों  द्वारा  दी  जाने

 बाली  मजदूरी  की  तुलना  में  कम  है

 (ख)  बोलिया  लाइमस्टोन  क्वारी  F957
 के झन्त  तक  सेवा-निवत्त  हुए  i59  श्रमिकों  में से
 7  श्रमिकों  को  ग्रेच्युटी  की  अ्रदायगी  की  गई  और

 जव  श्रमिकों  में  से  23  श्रमिकों  ने  ग्रेच्युटी  भुगतान
 के  लिए  नियंत्रण  प्राधिकारी  को  श्रावेदन  किया  है
 शौर  उनके  झावेदनों  पर  कायंवाही  की  जा  रही
 है

 (ग)  तथा  (घ).  दूसरे.  सीमेंट  मजदूरी  बोर्ड
 की  सिफारिशों  को  कार्यान्वित  करने  संबंधी  बोलिया
 क्वारीज  मजदूर  संघ  की  मांग  पर  न्यायनिर्णय  करने
 के  लिए  इस  मामले  को  दिसम्बर,  i974  रमें
 केन्द्रीय  सरकार  श्रौद्योगिग  भ्रधिकरण  सं0  2

 ;  घुनवाद,  को  भेजा  गया  था  ।  पीठासीन  भ्रधिकारी
 :  का  पद  दिसम्बर,  976  से  रिक्त  पड़ा  है  झोर

 रिक्त  पद  को  भरने  के  लिए  कायंबाही  की  जा
 दही है ।

 सो्ेट  कारखाने  के  झमिकों  को  मंहगाई  सा

 4445.  शी  'रामदेनी  राम  :  क्‍या  संसदीय  कार्य
 ना  कम  मंत्री  यह  बताने  को  कृपा  करेंगे  कि  ॥

 (5)  क्‍या  यह  सच  है  कि  केन्द्रीय  सरकार
 द्वारा  वर्ष  1976-77  में  सीमेंट  उत्पादन  पर  प्रति
 टन  60  पैसे  के  हिसाब  से  कर्मचारियों  को  महंगाई

 ,  भत्ता  दिया  जायेगा  शौर  यदि  हां,  तो  क्‍या  जापलेर
 सीमेंट  फैक्टरी  बिहार,  तथा  बोहिया  खानों  के
 अमिकों  को  यह  महंगाई  भत्ता  दिया  जा  रहा  है  ;
 झोर

 (ख)  यदि  नहीं,  तो  क्‍या  उक्त  कर्मचारियों
 को  इसके  तत्काल  भुगतान  की  व्यवस्था  की
 जायेगी  ?

 संसदीय  कार्य  तथा  भ्रम  मंत्री  (शो  रबोखत्र  वर्मा)  4

 (क)  जी,  नहीं  ।

 (ख)  प्रश्न  नहीं  उठता  ।

 Telephones  in  Villages

 4446.  SHRI  B.  P.  MANDAL:  Will

 the  Minister  of  COMMUNICATIONS

 be  pleased  to  state:

 (a)  the  number  of  villages  having

 telephone  connections  State-wise;

 (b)  whether  they  have  any  plan  to

 bring  more  villages  under  telecom-

 munications;  and

 (c)  the  details  of  such  plan,  if  any?

 THE  MINISTER  OF  STATE  IN  THE

 MINISTRY  OF  COMMUNICATIONS

 (SHRI  NARHARI  PRASAD  SUKHDEO

 SAI):  (a)  13,004  villages  were  having

 Telephone  facility  on  1-4-78,  Statewise
 break  up  is  given  in  Statement  I.

 (b)  Yes,  Sir,

 (c)  15,000  more  villages  are  proposed
 to  be  provided  with  Telephone  facility
 during  the  Sixth  Plan  period  (978—
 83).  Statewise  break  up  is  given  in
 Statement  II.
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 Statement  I

 SI.  No.  Name  of  State  Villages  having  telephone  con-
 nections  as  on  14-78

 L.D.P.Ts.  Exchanges  Total

 r  Andhra  934  635  7569

 2  Bihar  ५»  elt  +«+  «&  750  202  952

 3  SGujarat,  Dadra  and  Nagar  Haveli,  Daman  Diu.  354  32i  675

 4J&K.  न  :  .  727  4!  768

 5  Karnataka.  :  मा  हे  हि  985  405  gg0

 6  Kerala  and  Lakshdweep  Island  .  209  267  476

 7  Madhya  Pradesh  नि  :  670  257  927
 8  Maharashtra  and  Goa  +  &  हे  है  442  422  864

 9  Avian,  Acaiichil,  Miiipar,  Moghalaya,  Mizoram,
 Nagaland,  Tripura.  34!  64  5०5

 10  Haryaia,  Himachal  Pradesh,  Punjab  ®  486  247  733

 ir  Orissa.  न  388  02  490

 2  Rajasthan.  ;  हि  .  .  हे  .  .  522  188  710

 43  Tamil  Nadu  and  Pondicherry  582  493  075

 74  Uttar  Pradesh  नि  हे  हे  हि  7457  34r  7798

 5  West  3  aml,  Avlania  aad  Nicobar  Islands  and  Sikkim  483  i89  672

 Totar  .  .  .  .  8730  4274  g004

 Statement  II

 Targets  fir  p-rzis'o2  of  long  distance  Public  Telephones  during  the  6th  Plan  Period  from
 q  “4-78  to  313-843.

 Name  of  the  State  Targets for  Public
 Telepbon-

 T
 es/

 Te  Andhra  Pradesh  5  3300

 2.  Bihar  .  मु  :  मु  मु  मु  है  हे  .  2000

 3.  Gajieat,  iaclaling  Ditra  &  Nagar  Haveli,  Daman  and  Diu  .  650
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 Name  of  the  State  Targets  for  Public  Telephones/Telegraph  Offices

 q4-  Jammu  &  Kashmir  750

 कु,  Karnataka  *  *  .  .  .  500

 6.  Kerala  induding  Lakshadweep  Islands  .  .  .  .  300

 जुए  Madhya  Pradesh  है  मु  .  मु  .  .  मु  नि  .  नि  60०

 \3.  Maharashtra  including  Goa.  हे  .  ms  -  3200

 ig.  Arunichal  Pradesh,  Assam,  Miuaipur,  M:zghalaya,  Mizoram,  Nagaland,  Tripura  200

 bo.  Haryana,  Himachal  Pradesh,  Punjab  7  .  1200,

 पाइ.  Orissa  .  मु  .  .  goo

 a2.  Rajasthan...  =  a.  +  .  .  .  500

 13.  Tamil  Nadu,  Pondicherry  हे  .  न  नि  i4c0

 aq.  Uttar  Pradesh  ©  नि  मु  .  .  .  .  2500

 AB.  West  Bengal,  Sikkim,  Andaman  &  Nicobar  Islands  .  .  न  न  न  e  200

 ‘ToTAL  .  .  नि  15,000

 -अंगला  देश  सरकार  द्वारा  समाचार  पत्रों  पर  नियंत्रण

 4447.  श्री  झनम्त  राम  जायसवाल  :  क्‍या  विदेश
 मंत्री  यह  बताने  की  कृपा  करेंगे  कि  :

 (क)  क्‍या  बंगलादेश  रेडियो  तथा  बंगला  देश
 सरकार  के  स्वामित्व  एवं  नियंत्रण  वाले  समाचार
 'फ्लों  सहित  समाचार  पत्र  भारत  विरोधी  प्रचार  कर

 रहे  हैं  भ्रौर  भारतीय  नेताश्नों  के  प्रति  भ्रसमम्मानजनक
 “छिप्पणियां  कर  रहे|  हैं  ;

 (ख)  यदि  हां,  तो  उसका  संक्षिप्त  ब्यौरा  क्‍या
 है  ;  श्रौर

 (ग)  भारत  और  बंगला  देश  के  बीच  फरक्का
 बांघ  समझौते  के  बांद  इस  बारे  में  कोई  उल्लेखनीय
 परिवर्तन  हुआ  है  ?

 विदेश  संत्रालय  में  राज्य  संत्रो  (श्री  समरेख्ठ  कुंड  )  :
 (=)  सरकारी  नियंत्रणाधीन  रंडियो

 श्रौर  समाचार  पत्नों  ने  भारत  विरोधी  प्रचार  नहीं
 किया  है  ।  लेकिन  गैर-सरकारी  स्वामित्व  वाले

 समाचार  पत्रों  और  पत्रिकाश्ों  ने  भारत  विरोधी
 छापे  हैं  और  भारतीय  नेताश्रों  के  विर्द्ध  कुछ

 झपमानजनक  टिप्पणियां  भी  की  हैं  ।

 (ख)  ऐसे  लेख  झौर  सम्पादकीय  हमारी
 जानकारी  में  शाये  हैं  जिनमें  भारत  में  साम्प्रदायिक
 स्थिति  शौर  मुसलमानों  के  साथ  व्यवहार  की  निंदा
 की  गई  है  ।  जिनमें  झारोप  लगाया  गया  है  कि
 भारत  शौर  उसके  नेता  भ्रभी  भी  विस्तारवादी
 नीति  पर  चल  रहे  हैं  श्रौर  हाल  की  बाढ़  के  दौरान
 भारत  ने  फरक्का  बांध  का  दुरुपयोग  बंगला  देश
 को  डुबोने  में  किया  था  ।

 (ग)  जी  हां,  कुछ  कमी  हुई  है  t

 Unrecognised  E,  ए,  F.  Organisa-
 tions

 4448.  SHRI  MANOHAR-_—  LAL:  Will
 the  Minister  of  PARLIAMENTARY
 AFFAIRS  AND  LABOUR  be  pleased
 to  state:

 (a)  whether  unrecognised  unions  in
 the  Employees’  Provident  Fund  orga-
 nisation  especially  in  Tamil  Nadu
 have  been  given  undue  importance;

 (b)  whether  the  leniency  shown  to
 the  Tamil  Nadu  Provident  Fund  Em-
 ployees’  Union  has  encouraged  indis-
 cipline  in  the  Regional  Office;
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 (c)  whether  the  suspension  of  cer-
 tain  unruly  and  bad  elements  in  Tamil
 Nadu  region  was  withdrawn;

 (9)  if  so,  the  reasons  therefor;  ६70

 (९)  whether  Government  will  stop
 encouraging  unrecognised  unions  in
 the  E.  P.  F.  organisation?

 THE  MINISTBR  OF  STATE  IN  THE
 MINISTRY  OF  LABOUR  AND  PAR-
 LIAMENTARY  AFFAIRS  (DR.  RAM

 KIRPAL  SINHA):  (a)  Representations
 made  by  the  employees  Unions /  Asso-
 ciations,  whether  recognised  or  un-

 recognised.  are  considered  on  merits.

 (0)  to  (d).  7  employees  were  sus-

 pended  in  February/April.  1977,  for

 disobeying  the  instructions  of  the  Re-
 gional  Provident  Fund  Commissioner,
 Tamil  Nadu,  in  regard  to  putting  up  a
 notice-board  of  the  Union  in  Office

 premises  unauthorisedly.  However,  to
 avoid  hardship  the  suspension  order,
 was  withdrawn  later.

 (९)  Does  not  arise  in  view  of  reply
 to  part  (a)  above.

 jemg  and  Dr.  Ram  Manohar  Lohia
 Hospitals

 4449.  SHRI  JYOTIRMOY  BOSU:
 Will  the  Minister  of  HEALTH  AND
 FAMILY  WELFARE  be  pleased  to

 state:

 (a)  whether  it  is  a  fact  that  there
 are  no  posts  of  technical  assistants  in

 the  radiological  departments  of  Saf-

 @arjung  and  Lohia  Hospitals;

 (b)  if  so,  the  reasons  therefor;

 (c)  whether  due  to  absence  of  such

 posts,  patients  have  to  wait  long  for

 getting  X-rays  done;

 (d)  whether  due  to  absence  of  pro-
 motion  events  there  is  great  resent-
 ment  among  the  X-ray  staff;

 (e)  whether  of  late  the  radiological
 staff  in  the  Safdarjung  Hospital  has
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 been  resorting  to  ‘work  to  rule’  agita—
 tion;  and

 (f)  what  action  Government  has
 taken  to  remedy  the  situation?

 THE  MINISTER  OF  STATE  IN  THE.
 MINISTRY  OF  HEALTH  AND  FA-
 MILY  WELFARE  (SHRI  JAGDAMBI
 PRASAD  YADAV).  (a)  and  (by.  Yes.
 The  staff  deployed  is  based  on  the-
 recommendation  of  Staff  Inspection
 Unit  of  the  Ministry  of  Finance.

 (c)  No,

 (व)  to  (f).  The  para-medical  staff  in
 the  Radiology  Department  of  the
 Safdarjung  Hospital  has  been  resorting
 to  “work  to  rule”  agitation.  Their
 demands  are  under  consideration,

 Manufacturing  of  Micro-Wave  Towers:
 at  Bhilai

 4450.  SHRI  NIRMAL  CHANDRA
 JAIN:  Will  the  Minister  of  COMMU-
 NICATIONS  be  pleased  to  state:

 (a)  whether  a  project  for  manufac-
 ture  of  micro-wave  towers  at  Bhilat
 (M.P.)  was  sanctioneg  by  the  P&T
 Board  in  July,  1976;

 (b)  whether  the  time  schedule  of
 the  project  could  not  be  maintained
 and  if  so,  why:

 (c)  isitafactthatfrom  July  976  to
 August,  978  postings  in  the  factory
 has  been  mostly  in  the  high  ranking
 cadre  and  not  8  single  industrial  work-
 er  has  been  employed  so  far;  sand

 (d)  by  what  time  the  said  Bhilai
 factory  is  expected  to  generate  its
 full  capacity  production?

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  COMMUNICATIONS
 (SHRI  NARHARI  PRASAD  SUKHDEO
 SAI):  (a)  The  Project  for  manufacture
 of  microwave  towers  at  Bhilai  (M.P.)
 was  sanctioned  in  June,  1976.  The
 project  envisaged  manufacture  of  500
 metric  ton  Microwave  Towers,  tlie  total
 sanctioned  cost  being  Rs.  49.62  lakhs
 and  the  total  staff  proposed  to  be  pro-
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 vided  being  64  (39  non-industrial  and

 25  Industrial).

 (b)  The  sanctioned  Project  envisag-
 ed  commencement  of  production  by

 the  end  of  1978.  However,  there  has

 been  some  delay  in  the  completion  of

 civil]  works  and  also  difficulty  in  pro-

 viding  electric  power  supply  and  ap-

 proach  Road.  These  are  being  pursued
 vigorously  with  the  concerned  autho-
 rities.  It  is  expected  that  preliminary
 production  can  commence  during  April
 to  June,  979  provided  these  works  are

 eompleted.

 (c)  The  Project  envisaged  the  post-
 ing  of  a  Manager  and  an  Assistant
 Manager  and  supporting  office  staff  to
 a  limited  extent  for  implementation  of
 the  Project.  The  industrial  workers
 will  be  needed  when  production  in  the
 factory  commences.  However,  a  begin-
 ning  for  recruiting  industrial  staff  has
 already  been  made  and  persons  are
 being  placed  under  training  at  Jabal-
 pur.

 (d)  It  is  expected  that  full  capacity
 production  can  be  reached  by  the  end
 of  financial  year  1979-80,

 Opening  of  New  Post  Offices

 4451.  SHRI  GANANATH  PRA-
 .  DHAN:  Wily  the  Minister  of  COMMU-

 NICATIONS  be  pleased  to  state:

 (a)  the  number  of  sub-Post  Offices

 :  and  Branch  Post  Offices  opened  dur-
 ing  1977-78  in  Sambalpur  Postal  Divi-

 en
 ae

 ing  of

 sion  in  Orissa  and  the  number  of  pro-
 posals  under  consideration  for  open-

 new  sub-Post  Offices  and
 Branch  Offices  in  that  Division  in
 details;

 (b)  the  number  of  post  offices  up-
 gradeq  during  the  year;

 (c)  the  number  of  public
 ces  opened  in  1977-78;

 call  offi-

 (da)  the  number  of  posts  lying  vacant
 under  different  categories  in  that  Div-
 ision;  and

 ‘(e)  the  steps
 vacancies?

 taken  to  fill  up  the

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  COMMUNICATIONS
 (SHRI  NARHARI  PRASAD  SUKHDEO
 SAI):  .(a)  Post  offices  opened  in  1977-78

 Sub  Post  Offices:  2

 Extra  Deptl.  Branch

 Post  Offices:  ]

 (b)  Nil

 (०)  4

 (dd)  Posts  lying  vacant:
 Clarical  Cadre  ॥7

 Postmen  Cadre  :  8

 Grade  ‘D’  (Class  IV)  8

 Proposal  under  consideration:

 4
 4
 6

 in  normal  areas.
 in  tribal  areas.

 (e)  Approved  clerks  will  be  posted
 after  completion  of  their  prescribed
 training.  A  recruitment  examination
 for  the  posts  of  Postmen  will  be  held
 in  February,  1979.  Test  for  recruit-
 ment  of  Group  ‘D’  staff  has  been  held
 in  November,  978  and  the  result  will
 be  announced  shortly.

 Amount  Allecated  fer  Siddha  System
 of  Medicine

 4452.  SHRI  P.  KANNAN;  Will  the
 MINISTER  OF  HEALTH  AND  FAMI-
 LY  WELFARE  be  pleased  to  state:

 (a)  the  amount  allocate  for  Siddha
 system  of  medicine  in  the  Central
 Council  for  Research  in  Indian  Medi-
 cine  and  Homoeopathy  during  the
 last  two  years  and  current  year;

 (b)  the  extent  of  utilisation  in  each
 year  and  the  progress  during  current
 year;  and

 (c)  the  concrete  results  achieved
 indicating  particulars  of  utilisation  in
 term  of  staff,  laboratory  etc?

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  HEALTH  AND  FA-
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 MILY  WELFARE  (SHRI  JAGDAMBI
 ‘PRASAD  YADAV);  (a)  and  (b).

 Year  Amount  Amount
 allocated  utilised

 in  the
 budget

 for
 Siddha

 (Rs.in  lakhs)

 -1976—77.  3°45  3°  6g

 1977-78.  4°03  4°40

 '978—  79.  r2-08  2°66 97
 (Upto Oct...

 4978)

 (c)  A  statement  giving  the  requisite
 information  is  laid  on  the  Table  of  the
 House.  [Placed  in  Library.  See  No.
 LT-34/78].

 ‘Deportation  Proceedings  against
 Iranian  Students

 4453.  SHRI  C.  K.  CHANDRAPPAN:
 ‘Will  the  Minister  of  EXTERNAL
 AFFAIRS  be  pleased  to  state:

 (a)  whether  any  deportation  pro-
 ceedings  are  being  held  against  four
 Iranian  students  studying  in  ilydera-

 ‘bad;

 (b)  whether  Government  is  aware
 that  there  is  a  strong  feeling  among
 fellow  students  anq  others  resenting
 the  step  of  deporting  these  patriotic
 Iranian  students,  and

 (c)  if  so,  Government’s  reaction
 thereto?

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  EXTERNAL  AFFAIRS
 (SHRI  SAMARENDRA  KUNDU):  (a)
 No  deportation  proceedings  are  heing
 held  against  any  Iranian  students,

 (5)  and  (c).  Do  not  arise.

 NS
 हलवां  लोहे  के  श्रार्थटन  की  प्रणाली

 4454,  श्री  रास  दास  सिंह  :  क्या  इस्पात  और
 खान  मंत्री  यह  बताने  की  कृपा  करेंगे  कि  :

 (क)  क्या  सरकार  'हस्पात  आवंटन  प्रणाली
 की  तरह  ही  हलवां  लोहे  की  प्रावंटन  प्रणाली  में
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 सुधार  करेगी  भौर  ढलवां  लोहा  छोटे  ठद्योगों  को
 उन्हीं  दरों  पर  जिन  पर  यह  बड़े  उद्योगों  को  उपलब्ध
 होता  है  सुविधापूर्वक  उपलब्ध  करायेगी  ;

 (ख)  यदि  हां,  तो  कब  ;

 (ग)  यदि  नहीं,  तो  इसका  क्या  प्रौचित्य  है  ;
 पधोर

 (घ)  क्‍या  दोहरी  आ्रावंटन  प्रणाली  से  छोटे
 उद्योगपतियों  पर  बुरा  प्रभाव  पड़  रहा  है  और  छोटे
 उद्योगों  के  विकास  के  लिये  संकट  पैदा  हो  गया
 है?

 इस्पात  1. अ  खान
 अंबालुप

 में  राज्य
 = कड़िया  मुष्डा)  :  (क)  से  (8).  लघु

 इकाइयों  को  इस्पात  की  तरह  कच्चा  लोहा  भी
 रियायती  दर  पर  देने  तथा  प्ावंटन  /  प्रेषण  की
 वर्तमान  प्रणाली  में  संशोधन  करने  के  बारे  में
 भभ्यावेदन  प्राप्त  हुए  हैं

 राज्य  लघु  उद्योग  तिग्रमों  को  कच्चा  लोहा
 स्‍्टाकयार्ड  मूल्यों  से  93  रुपये  प्रति  टन  कम  मूल्य
 पर  सप्लाई  किया  जा  रहा  है  |  यह  देखते  हुए
 कि  कच्चे  लोहे  का  हैन्डलिंग  खर्च  काफी  कम  होता
 है,  ऐसी  भ्राशा  थी  कि  ये

 नि  ह्
 एककों  की

 झावश्यकताप्रों  की  पूर्ति  स्टाकयार्ड  मूल्यों  की  तुलना
 में  काफी  कम  मूल्य  पर  कर  सकेंगे  ।  लेकिन  ऐसा
 पता  चला  है  कि  इस  बारे  में  बहुत  से  मामलों  में
 लघु  उद्योग  निगमों  द्वारा  लघु  उद्योग  इकाइयों  को
 मूल्यों  में  रियायत  का  लाभ  नहीं  दिया  जाता  है  ।

 संयुक्त  संयंत्र  समिति  के  परामश  से  इस  मामले
 की  जांच  की  जा  रही  है  और  श्राशा  है  कि  इस
 बारे  में  निर्णय  शीघ्र  ही  ले  लिया  जाएगा  |

 Closure  of  Mechanised  Industry  of
 Coconut  Fibre  at  Kanyakumari

 4455.  SHRI  M.  ARUNACHALAM:
 Will  the  Minister  of  PARLIAMEN-
 TARY  AFFAIRS  AND  LABOUR  _  be
 pleased  to  state:

 (a)  whether  the  mechaniseq  indus-
 try  o.  coconut  fibre  at  Kanyakumari
 District  of  Tamil  Nadu  is  being  clos-
 ed;  and

 (b)  if  so,  what  alternative  arrans
 gement.  are  made  to  rehabilitate  the
 employces  of  the  industry?
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 THE  MINISTER  OF  PARLIAMENT-
 ARY  AFFAIRS  AND  LABOUR  (SHRI
 RAVINDRA  VARMA):  (a)  and  (b).
 Ministry  of  Industry  and  also  the

 Ministry  of  Labour  have  no  informa-
 tion  about  the  apprehended  closure  of

 mechanised  \  industry  of  coconut  fibre

 at  Kanyakumari  District,  Tamil  Nadu.

 According  to  the  Ministry  of  Industry
 the  various  problems  facing  the  Coir
 Industry  were  studied  by  a  high  level

 study  team.  The  report  of  the  study
 team  has  since  been  received  by  the

 Ministry  of  Industry  and  the  recom-
 mendations  of  the  study  team  covering
 inter  alia  the  problem  of  mechanisa-
 tion.in  different  sectors,  are  under
 their  consideration.

 लैट्स  कॉसिल  फार  रिसर्य  इन  इंडियन  सेडिसन
 एण्ड  होम्योपथो  में  प्रनुसूचित  जातियों  तथा

 झनसूचित  जमजातियों  के  लिए  प्रारक्षण

 4456.  श्री  राम  चरण  :  क्या  स्वास्थ्य  ौर  परिवार
 कल्याण  मंत्री  यह  बताने  की  कृपा  करेंगे  कि  :

 (क)  क्या  अनसूचित  जातियों  तथा  भनुसूचित
 जनजातियों  के  लिये  झ्रारक्षण  के  सम्बन्ध  में  सरकारी
 नियम  सेंट्रल  कौंसिल  फार  रिसर्च  इन  इंडियन
 मेडिसन  एण्ड  होम्योपैथी  में  लागू  होते  ह  ;

 (ख)  इस  समय  इस  कार्यालय  में  श्रधिकारियों
 की  श्रेणीवार  कुल  संख्या  कितनी  है  जौर  उनमें  से
 झनुसूचित  जातियों  तथा  श्रनुसूचित  जनजातियों  के
 कितने  भ्रध्िकारी  हैं  ;

 (ग)  यदि  भप्रनूसूचित  जातियों  तथा  प्ननुसूचित
 जनजातियों  का  कोटा  नहीं  भरा  गया,  तो  इसके
 क्‍या  कारण  हैं  ;  प्रौर

 (घ)  कया  प्नुसूचित  जातियों  तथा  भप्रनुसूचित
 खनजातियों  के  लिये  भारक्षित  पूरा  कोटा  नहीं  भरा
 जया  झौर  यदि  हां,  तो  क्या  सरकार  इस  कोटा  को
 बूरी  तरह  भरने  के  लिये,  कोई  ठोस  कदम  उठा
 रही  है  ?

 स्वास्थ्य  तथा  परिवार  कल्याण  मंत्रालय  में  राज्य

 हे
 (शी  लजगठम्बो  प्रसाद  यादव)  :  (क)

 हां ।

 न
 (ख)  से  (व).  यूलना  एकत्र  की  जा  रही

 Telephone  facilities  in  Rural  Areas

 4457.  SHRI  DHIRENDRA  NATH.
 BASU:  Wil,  the  Minister  of  COM-
 MUNICATIONS  be  pleased  to  state:

 (a)  what  steps  have  been  taken  by
 the  Central  Government  during  the
 last  one  year  for  extension  of  tele-
 phone  facilities  in  rural  areas  of  the
 country  particularly  in  Bastern  Zone;
 and

 (b)  the  number  of  new  telephones
 provided  in  villages  of  West  Bengal,
 Assam,  Orissa,  Bihar  and  Tripura
 State-wise  during  the  above  period?

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  COMMUNICATIONS
 (SHRI  NARHARI  PRASAD  SUKHDEO
 SAI):  (a)  and  (b).  During  the  year
 1977-78,  2374  long  distance  Public  Tele-
 phones  were  opened  in  the  rural  areas
 in  the  country.  The  position  with  res--
 pect  to  the  eastern  States  mentioned
 in  part  (b)}  of  the  question  is  as  fol--
 lows  :—

 Name  of  State  No.  of
 long  dis-.

 tance
 Public

 Telephones:
 opened

 i.  West  Bengal  99°
 2.  Assam.  34

 3.  Orissa.  46

 4.  Bihar  260

 5.  Tripura  5

 Social  Security  Plan  for  Rural
 Workerg

 4458.  SHRI  GADADHAR  SAHA:
 Will  the  Minister  of  PARLIAMEN-
 TARY  AFFAIRS  AND  LABOUR  be:
 pleased  to  state:

 (a)  whether  there  ig  urgent  and
 genuine  need  for  social  security  sche-
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 “mes  to  cover  the  vast  majority
 of

 workers  in  unorganised  and  _  agricul-
 tural  sectors  on  all  India  basis;

 (b)  if  so,  whether  any  scheme  is
 under  consideration  of  Government  at

 present  benefiting  the  vast  workers
 or  any  proposal  from  International
 Labour  Organisation  ang  Social  Secu-

 rity  Organisation  attending  Seminar
 organised  by  International  Social  Se-

 curity  Association  in  New  Delhi;

 basic  fea- (c)  if  so.  what  are  its
 tures;  and

 (d)  if  not,  the  reasons  thereof?

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  LABOUR  AND  PAR-
 LIAMENTARY  AFFAIRS  (DR,  RAM
 KIRPAL  SINHA):  (a)  The  Govern-
 ment’s  attention  has  been  drawn  to  the
 need  for  gradual]  extension  of  social
 security  schemes  to  these  categories  of
 ‘workers,

 (b)  to  (d).  The  ILO  National  Seminar
 ‘on  Social  Security  and  National  De-
 velopment  held  in  New  Delhi  in  Sep-
 tember,  977  १90  stressed  inter-alia
 the  need  for  providing  social  security
 protection  to  workers  and  their  families
 in  rural]  sector.  The  proceedings  of
 the  Seminar  organised  by  the  _  Inter-
 ‘national  Socia!  Security  Association  in
 New  Delhi  recently  are  awaited.  The
 Government  are  themselves  anxious  to
 see  that  the  benefits  of  social  security
 reach  the  workers  in  unorganised  sec-
 tor.  However,  no  specific  proposal  has

 “taken  shape.

 News-item  captioned  “Qutar  Black-
 lists  3l  Indian  Companies”

 4459.  SHRI  YADVENDRA  DUTT:
 “Will  the  Minister  of  EXTERNAL  AF-
 FAIRS  be  pleased  to  state:

 (a)  whether  his  attention  has  been
 drawn  to  the  news-item  which  ap-
 peared  in  the  “Times  of  India”  dated
 ‘the  25th  November,  978  stating  that
 the  Government  of  Qutar  has_  black-
 listeq  3  Indian  Companies  for  deal-
 ing  with  the  Jewish  State:  and
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 (b)  if  so,  the  names  of  the  com-
 panies,  the  nature  of  business  carried
 on  by  these  companies  and  what  steps
 the  Government  of  India  propose  to
 take  in  the  matter?

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  EXTERNAL  AFFAIRS
 (SHRI  SAMARENDRA  KUNDU}:  (a)
 Yes,  Sir.

 (b)  A  list  of  3!  Indian  companies
 which  have  been  black-listed  is  placed
 on  the  Table  of  the  House.

 Most  of  these  companies  are  manu-
 facturers  of  chemicals.  drugs  &  phar-
 maceuticals,  insecticides  &  pesticides,
 dyes  &  dye  intermediates.  It  is  alleged
 by  the  Israeli  Boycott  Office  in  Qatar
 that  these  firms  had  imported  chemi-
 cals  and  raw  materials  from  Israel  and
 used  them  in  their  manufactures  for
 subsequent  export  to  Arab  countries.

 The  Government  have  already  ad-
 vised  these  Companies  to  give  certain
 undertakings  required  by  the  Israeli
 Boycott  Office  in  Qatar  for  removal
 of  the  boycott  imposed  against  them.

 LIST  OF  3:  BLACKLISTED  INDIAN
 COMPANIES

 l.  The  Bangalore  Pharmaceutical
 &  Research  Laboratory,  Basava-
 nagudi,  Bangalore  560  004.

 2.  Metro  Golden  Laboratories,
 Pimtimka  Road,  Bombay  8.

 3.  The  Chemo  Pharma  Laboratories
 Limited,  C.  Ss.  25  Sewri,  Bom-
 bay  15,

 4.  Kilipest  Pvt.  Limited,  Industrial
 area,  Goindpura,  Bhopal,  M.P.

 5.  8.  0.  Khattan  &  Co.,  Subash
 Road,  Calcutta  700  001.

 6.  Trinity  Laboratories  (Ahmeda-
 bad)  (Torrent  Laboratories)
 12,  Matilal  Park,  Baliakaka
 380  022—Gujarat.

 7.  Texdyes  Corp.,  127,  Mahatma
 Gandhi  Road,  Bombay  400  023.

 8.  Premier  Dyes  Corp.,  1st  St.
 Pokhran  Road,  Thana,  Bombay.
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 9.

 10.

 li.

 12.

 3.

 14,

 15.

 16.

 17.

 18.

 lg.

 20.

 21.

 23.
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 Triumph  Products,  Triumph
 House,  Near  Patel  Esiate,
 Gestern  Express  Highway,  Gore-

 gaon  (East),  Bombay  63.

 Suren  Chemicals,  Amin  Industrial
 Estate,  Bombay  400  063,

 Alar’  Laboratories,  Shri  Kunji
 Navrangpura,  Ahmedabad  9.

 Cyano  Pharma,  ll,  Rup  Ram

 Nagar,  Indore.

 Associated  Chemical  Industries,
 Ahmedabad  380  002  (Gujarat).

 Gupta  Trading  Co.,  130,  Apollo
 Street,  Bombay  400  00].°

 Biddle  Sawyer  Co.  (India)  Ltd.,
 25,  Dalal  Street.  Bombay  400  00I.

 Shree  Ashok  Thymol  Factory,
 13,  Shiv  Vlas  Palace  3,  Indore
 (M.P.)

 Sharda  Dyeing  &  Printing  Works,
 P.D.  Mello  Road,  Bombay  400  010,

 Dileep  Agarbatti  Co..  Dayanand
 Nagar,  Bangalore  500  021,
 Raj  Pharmaceuticals  Pvt.  Ltd.,
 43.  Princess  Street,  Bombay
 400  002.

 Sigma  Laboratories,  43,
 Walala;  Bombay  400  031.

 C.I.  Laboratories,  24-B,  Bantilal
 Shah  Road,  Calcutta  700007,
 Western  Chemical  Industries,
 Purshottam  Estate,  Bahucharaji
 Road.  Baroda  390  001.

 Grace  Willpharma,  Khedia  Com-

 South

 pound,  Near  Mission  Hospital,
 Indore  (M.P.).
 Cauvery  Chemical  Mfg.  Co.,
 339,  Samuel  Street,  Rawl  Cham-
 bers;  Bombay  3,
 Alma  J.aboratories,  Fort  House,
 Dr,  Naoroji  Road;  Bombay  .

 Beacon  Pharmaceuticals,  135/36,
 Vasanji  Road,  Bombay  69,
 Mindia  Chemicals  Ltd.,  l,  Sport
 Road  Ballard  Estate,  Bombay
 400  038,  ee
 Gwalior  Lamps  &  Electronics
 Ltd,

 Capital  Lighting  &  Electronics
 Products  Ltd.

 80.  Ajay  Electricaly  Industries  Ltd.
 —l5/l  Asaf  Ali  Road,  New  Dethi
 0  002,
 —Sylvania  &  Laxman.

 31.  Krishi  Rasayan,  Ranital,
 Balasore  (Orissa),

 Dist.

 Steel  Exported  during  1976-77  and
 ‘1977-18

 4460.  SHRI  P,.  RAJAGOPAL  NAI-
 DU:  Will  the  Minister  of  STEEL  AND
 MINES  be  pleaseg  to  state  the  quantity
 of  steel  exported  during  1976-77  and
 1977-78?

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  STEEL  AND  MINES
 (SHRI  KARIA  MUNDA):  The  quanti-
 ties  of  steel  exported  through  SAIL,
 the  canalising  agency,  during  1976-77
 and  1977-78  are  14,09,252  tonnes  and
 11,00,81  tonnes  respectively.

 Development  of  Trade  between  India
 ang  Pakistan

 4461.  SHRI  NARENDRA  SINGH:
 Will  the  Minister  of  EXTERNAL  AF-
 FAIRS  be  pleased  to  state:

 (a)  whether  it  is  a  fact  that  a  Con-
 sulate  has  been  opened  at  Karachi
 for  the  development  of  trade  between
 Indig  and  Pakistan;

 (b)  the  progress  so  far  achieved  in
 the  matter,

 with
 this

 (c)  whether  the  discussions
 the  Government  of  Pakistan  in
 regard  were  helq  recently;  and

 (d)  outcome  thereof?

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  EXTERNAL  AFFAIRS
 (SHRI  SAMARENDRA  KUNDU):  (a)
 and  (b).  Government  have  taken  steps
 to  open  a  Consulate  General  at  Karachi
 very  shortly,  which  as  part  of  its  for-
 ma]  Consular  functions,  apart  from
 facilitating  travel  will  also  endeavour
 to  promote  commercial,  economic  and
 cultural  contacts.
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 (०)  and  (१).  Government  held  ¢diis-  'चिचरण

 ions  in  October  978  with  the  Pak-  .
 titan  t  regarding  the  scope

 fad  गोपीनाथ  पेपर  स्िलस,  कलकत्ता  द्वारा  जम
 istan  Government  reg  g  कराये  गए  अविष्य  निधि  अशरात,  अर  किए  गए दोक
 and  modality  to  govern  the  trade  re-  के  लिए  को  गई  कायवाही  दिखाई  गई  है।
 lations  between  the  two  countries.  ‘The

 discussions  would  be  resumed  at  the
 मास  जमा  करायी  गई

 ‘next  round  of  Trade  Review  Talks  राशि

 which  would  take  place  in  New  Delhi.

 Pending  finalisation  of  a  Trade  Agree

 ment,  Pakistan  indicated  that  while  it

 would  continue  to  trade  with  India  नवम्बर,  976  450.00  रुपए

 through  public  sector  agencies,  on  the

 अक्तूबर,  976  472.  50  रुपए

 हि  दिसम्बर,  976  44.50  पए
 Indian  side,  both  private  and  public

 sectors  could  participate  in  trade.  जनवरी,  977  460.00  रुपए

 .  फरवरी,  977  433.00  रुपए
 श्यो  गोपीनाथ  पेपर  मिल्स,  कलकत्ता  पर  भविष्य

 निधि  को  बकाया  राशि  मार्च,  977  451,00  रुपए

 4462.  थो  हुकम  चन्द  कछवाय  :  क्‍या  संसदीय  श्रप्नल,  977  424  00  हपए
 कार्य  तथा  श्रम  मंत्री  यह  बताने  की  कृपा  करेंगे  कि:

 मई,  977  437.  50  रुपए

 (क)  गत  दो  वर्षों  के  दोरान  श्री  गोपीनाथ  पेपर  जून,  977  426.  50  रुपए
 मिल्स,  49TS  ए0  के  मुकर्जी  रोड  कलकत्ता  द्वारा
 भविष्य  निधि  और  कमंचारी  राज्य  बीमा  के  लिए  जुलाई,  977  535.  50  रुपए
 झंगदान  को  कितनी  राशि  जमा  कराई  गई  थी  ;

 झगस्त,  977  476.  00  रुपए

 (ख)  क्‍या  यह  कागज  मिल  गत  तीन  वर्षों  के
 दोरान  श्रमिक  कल्याण  कानूनों  का  उल्लंघन  कर  रही  सितम्बर,  977  226.75  रुपए

 हैं  भौर  यदि  हां,  तो  इस  बारे  में  सरकार  को  कितनी
 शिकायतें  प्राप्त  हुई  हैं;  झकतूबर,  977  242.  75  रुपए

 (ग)  नोटिस  दिए  बगैर  ही  कितने  श्रमिकों  की  नवम्बर,  977  230.75  रुपए
 छंटनी  की  गई  थी  शौर  इस  मिल  द्वारा  का  तथा
 दैनिक  मजदूरी  के  भाधार  पर  कितने  श्रमिक  काम  पर  दिसम्बर,  977  225.  25  रुपए
 लगाये  गए,;  भोर

 जनवरी,  978  236.  00  रुपए

 (घ)  क्या  बहुत  से  श्रमिकोंकों  नियमों के  ग्रनुसार
 झपनी  मजूरी  का  भुगतान  प्राप्त  नहीं  हो  रहा  है.  भ्नौर  फरवरी,  978  233.  25  रुपए
 क्या  सरकार  इस  मामले  की  जाँव  करेगी  ?  ५

 माच,  978  233.50  रुपए
 ष्र्  तथा  संसदोय  काप  मतालय  में  राज्य  मंत्रो  .

 (डा  ०  राम  कृपाल  सिह)  :  (क)  मैउस  श्री  गोपी  नाथ  श्रप्रल,  978  223.75  रुपए
 पेपर  मिल्स,  कलकत्ता  द्वारा  भविष्य  निधि  प्रंशदानों

 के  सम्बन्ध  में  जमा  कराई  गई  घनराशियों  के  ब्यौरे
 संखरन  विवरण  में  दिए  गए

 शा
 विवरण  में  कर्मचारी  .  सितम्बर,  977  से  फरवरी,  978  तक

 राज्य  बीमा  निधि  देय  राशियों  के  सम्बन्ध  में  जमा  की  झवधि  के  लिए  बकाया  देय  राशियों  की  वसूली
 कराई  गई  धन-राशि  भी  दिखाई  गई  है  ।  के  लए  वसूली  कार्यवाही  प्रारम्भ  की  गई  है।

 (ख)  से  (घ).  यह  मामला  राज्य  के  क्षेत्राधिकार  2.  सितम्बर,  977  से  जनवरी,  978 तक  की
 में भाता है  झौर  केन्द्रीय  सरकार  के  पास  कोई  सूचना  बकाया  प्रवधि  के  लिए  स्‍श्रभियोजन  मामले  शुरु  किए
 नहीं  है  ।  गए  हैं



 i29  Written  Answers  AGRAHAYANA  30,  900  (SAKA)  Written  Anewers  —3

 th.  कर्मचारी  राज्य  बीसा  योजना  के  प्रन्तर्गत
 देय  राशि

 प्रत्रिब्दान  ने जुलाई,  976  से  सितम्बर,  978
 तक  की  भ्रवधि  के  दौरान  कर्मचारी  राज्य  बीमा

 [दं
 के  सम्बन्ध  में  478.558TE  की  धन-

 जमा  करागी  हैं।  उन्होंने  शसी  भी  577.  75
 रुपए  की  घनराशि  *  का  भुगतान  करना  है,  जिसके
 सम्बन्ध  मे  क्षेत्रीय  निदेशक  (कर्मचारी  राज्य  बीमा)
 द्वारा  कानूनी  कार्यवाही  की  जा  रही  है  ।

 Shortage  of  Doctors  in  CGHS  dispen-
 saries

 4463.  SHRI  MADHAVRAO  SCIN-
 DIA:  Will  the  Minister  of  HEALTH
 AND  FAMILY  WELFARE  be  pleased
 to  state:

 (a)  whether  it  is  a  fact  that  most  of
 the  CGHS  Dispensaries  in  Capital
 and  other  places  are  running  short.  of
 doctors  ag  a  result  the  beneficiaries
 are  not  able  to  take  full  benefits:

 (b)  if  so,  the  dispensaries  in  Delhi
 whose  demands  for  increase  in  the
 strength  of  doctors  is  pending  con-
 sideration  with  the  DGHS;  and

 (c)  the  steps  proposed  to  be  taken
 to  depute  more  doctors  in  those  dis-
 pensaries?

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  HEALTH  AND  FAMI-
 LY  WELFARE  (SHRI  JAGDAMBI
 PRASAD  YADAV):  (a)  The  number  of
 doctors  in  the  CGHS  dispensaries  in
 Delhi  and  outside  falls  short  of  the
 strength  recently  recommended  by  the
 Staff  Inspection  Unit  of  the  Ministry
 of  Finance  and  as  such  the  existing
 Staff  has  to  take  up  extra  load  of  work
 to  provide  full  medical  benefits  to  the
 beneficiaries,

 (b)  The  shortage  of  doctors  more  or
 less  equally  affects  all  CGMS  dispensa-

 ries.  in  Delhi.

 (c)  The  Government  is  taking  suit-
 able  steps  on  the  recommendations  of
 the  Staff  Inspection  Unit.
 3650  LS—5.

 Reduction  in  the  Amount  of  Rural
 Subsoribers

 4464,  SHRI  ANNASAHEB  GOTKH-
 INDE:  Will  the  Minister  of  COM-
 MUNICATIONS  be  pleased  to  state:

 (a)  whether  Government  has  been
 considering  a  proposal  for  waiving/
 reduction  in  the  amount  to  be  depo-
 siteq  by  the  intending  rural  subscri-
 bers  of  telephone;  and

 (b)  if  so,  since  when  and  the  deci-
 sion  taken  in  the  matter?

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  COMMUNICATIONS
 (SHRI  NARHARI  PRASAD  SUKH-

 DEO  SAI):  (a)  and  (b).  Yes,  Sir.

 A  proposal  for  giving  necessary  im-
 petus  to  the  rural  telecommunication
 programme  by  suitable  reduction  in  the
 advance  deposit  amount  is  under  con-
 sideration.  A  decision  is  expected
 shortly.

 Iranian  credit  for  Kudremukh  Iron
 Ore  Project

 4465.  SHRI  S.  R.  DAMANI:  Will  the
 Minister  of  STEEL  AND  MINES  _  be
 pleased  to  state:

 (a)  the  total  amount  of  credit  ag-
 reed  to  be  extended  by  the  Govern-
 ment  of  Iran  for  the  Kudremukh  Iron
 Ore  Project;

 (b)  when  ang  how  is  it  proposed  to
 be  made  available  and  utilised;  and

 (c)  what  is  the  present  stage  of  this
 project?

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  STEEL  AND  MINES

 .(SHRI  KARIA  MUNDA):  (a)  U.S.  $630
 million.

 (9)  An  initial  advance  of  $  00  million
 was  receiveq  on  the  28rd  Feb.
 ruary,  1976.  The  remaining  amount  is
 to  be  disbursed  in  instalments,  in  970-
 portion  to  the  actual  expenditure  in-
 curred  on  the  project,  up  to  the  3th
 August,  1970.  So  far  a  sum  of  $  255.75
 million  has  been  received  from
 the  Imperial  Government  of  Iran,  in-
 cluding  the  above-mentioned  advance.
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 (c)  The  project  is  under  construction.

 Mechanica)  completion  of  the  project
 is  scheduled  by  the  eng  of  December,
 1979.  Delivery  of  iron  ore  concentrate
 to  Iran  is  to  commence  in  August,
 1980.  The  work  on  the  project  is  >ro-

 gressing  according  to  this  schedule.

 Buildings  Owned/Rented  by  P  &  T
 Department

 4466.  SHRI  R.  K.  MHALGI:  Will  the

 Minister  of  COMMUNICATIONS  |  be

 pleased  to  state:

 (a)  how  many  post  office  buildings

 are  owneg  by  the  department  and  in

 how  many  rented  buildings  post  offi-

 ces  are  located  in  District  of  Thana

 (Maharashtra);

 (b)  in  how  many  buildings  stated

 above,  the  sanitary  blocks  have  teen

 provided  for  the  male  and  female

 staff;

 (९)  what  is  the  total  number  of
 staff  (male  and  female)  in  the  Dis-

 trict;

 (d)  the  proposal  under  considera-
 tion  to  necessarily  have  the  sanitary
 block  for  staff  (female  and  male)  in

 each  post-office-building;  and

 (e)  when  such  proposal  brought
 into  execution?

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  COMMUNICATIONS

 (SHRI  NARHARI  PRASAD  SUKHDEO

 SAI):

 (a)  No.  of  post  offices  in  depart-
 mental  buildings.  9
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 No.  of  post  offices  in  rented
 buildings  9

 (b)  Separate  sanitary  blocks  for

 male  and  female  employees
 are  available  in  4  out  of  9

 departmental  and  out  of

 79  rented  buildings

 (c)  No,  of  male  staff  98I

 No.  of  female  staff  a

 (d)  ang  (e).  Action  is  under  conside-

 ration  to  provide  separate  sanitary
 blocks  for  female  employees  in  5  de-

 partmental  buildings.  Regarding  rent-

 ed  buildings,  land  lords  will  be  request-

 €त  to  provide  the  required  facilities.

 Generally,  female  employes  are  posted
 in  offices  where  requireg  facilities  exist.
 Provision  of  separate  sanitary  blocks

 in  departmental  buildings  will  be  com-

 pleted  in  due  course.  So  far  as  rented

 buildings  are  concerned,  provision  will

 depend  on  the  lang  Iords  of  the  build-

 ings.

 Post  Offices  in  Villages  of  Maharashtra

 4467.  SHRI  R.  K,  MHALGI:  Will  the
 Minister  of  COMMUNICATIONS  te

 pleased  to  state:

 (a)  the  total  number  of  villages-
 Tehsil-wise  in  District  Thana  Ma-

 harashtra  that  do  not  have  post  cffi-

 ces;  Hi

 (b)  how  much  time  it  will  take  to
 have  post  offices  in  these  villages;

 (c)  whether  Government  have  any

 phased  programme  for  the  same;  and

 (d)  if  yes,  the  details  thereof?
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 THE  MINISTER  OF  STATE  IN  THE

 MINISTRY  OF  COMMUNICATIONS
 (SHRI  NARHARI  PRASAD  SUKHDEO
 SAT);  (a)

 Name  of  Tehsil
 Villages without

 ‘  Post
 Offices

 ‘Thana  +  नि  54

 Kalyan  हे  i.  97
 0)  ६  ‘snagar  मु  79

 Murbad  .  356

 Bhiwandi  i8

 Vasai  50
 )

 7  Dahanu  101

 Ta  asari  वि  रा

 wahar  97

 Moxkhada  6

 Shahpur  666

 Palghar  42

 ४६  743

 TotTaL  344

 (9)  to  (9).  There  is  no  programme  at
 present  to  provide  post  offices  in  all
 villages.

 Representation  by  National  Integrated
 Medical  Association,  Bombay

 4468.  SHRI  R.  K.  MHALGI:  Will  the
 Minister  of  HEALTH  AND  FAMILY
 WELFARH  be  pleased  to  state:

 (a)  whether  Government  have
 received  a  representations  dated  the
 28th  June,  978  and  l2th  July,  978
 from  National  Integrated  Medical
 Association,  Bombay;

 (b)  what  are  the  demands  made  by
 the  Association  in  the  said  representa-
 tions;

 (c)  what  action  have  Government
 taken  in  respect  of  each  of  the  de-
 mands  made  by  the  Association;  and

 (d)  if  no  action  so  far  been  taken,
 the  reasons  of  delay  and  when  the
 action  shall  be  taken  in  near  future?

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  HEALTH  AND  FAMI-
 LY  WELFARE  (SHRI  JAGDAMBI
 PRASAD  YADAV):  (a)  Yes,  Sir.

 (b)  to  (d).  Their  demands  in  so  far
 as  this  Ministry  is  concerned,  and  the
 action  taken  by  the  Government  un
 these  are  furnishegq  in  the  enclosed
 statement.

 Statement

 Demands  of  the  National  Integrated
 Medical  Association,  Bombay

 Action  taken  by  the  Ministry.

 (I)  The  Government  should  bring
 ‘an  official  amendment  Bill  to  delete
 al]  sub-standarg  qualifications  includ-
 eq  in  the  Schedules  which  are  of  less
 than  four  years  institutionalised  train-
 ing.’

 (II)  “The  minimum  criteria  for  in-
 clusion  of  a  qualification  in  the  sche-
 dules  to  the  I.M.C.C.  Act”  should  be:—

 (a)  “The  qualification  is  granted
 after  regular  institutional  training
 including  clinical  training  in  attach-
 ed  hospital  for  atleast  four  years
 after  SSC/Matriculation  examina-
 tion.

 (I)  Gi).  The  Joint  Meeting  of  the

 Central  Council]  of  Health  and  Family

 Planning  in  their  meeting  held  on  {7th

 April,  976  haq  recommended  as  ‘ole

 tows:—
 The  Government  should  direct  Cen:

 tral  Council  of  Indian  Medicine  to:

 (a)  Screen  the  degrees  etc.  includ-

 ed  in  the  Second  Schedule  to  the

 I.M.C.C.  Act,  970  so  that  hereafter

 only  holders  of  qualifications  who

 __—sihhave  undergone  _institutionalised
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 eee
 Demands  of  the  Nationa]  Integrated

 Medical  Association,  Bombay
 Action  taken  by  the  Ministry,

 (0)  Qualifications  of  the  Private
 Examining  bodies  should  be  recog-
 nised  only  when  there  were  no  facili-
 ties  of  statutory  courses  in  Indian
 medicine  available  in  a  State.  If

 such  courses  have  been  continued
 afterwards  in  contravension  of  the

 provision  in  the  State  Act,  ‘hey
 should  not  be  recognised.

 (c)  The  qualifications  which  do  not
 fulfil  the  minimum  requirements  aS
 above  should  remain  in  the  States
 Act  Schedules  as  they  are  existing
 today.  In  the  Indian  Medical  Coun-
 ci)  Act,  956  many  sub-standard  qua-
 lifications  are  not  included  but  they
 are  includeq  in  the  State  Act  Sche-

 dule;  and  continue  to  enjoy  the  »ri-
 vileges  they  had  before.  The  same
 analogy  should  apply  here.”

 III.  The  Section  7  of  the  Act  should

 be  amended  by  “addition  of  a  sub-

 clauSe  to  protect  the  right  of  integrat-
 ed  practitioners  to  practice  modern

 medicine  by  virtue  of  their  institutional

 training  in  any  part  of  India.

 teaching  and  training  of  not  less  than
 four  years  duration  in  Ayurvedic
 Colleges  etc.  recognised  by  the  Cen-

 tral  Council  of  Indian  Medicine  will

 be  eligible  for  the  rights  and  privi-
 leges  envisaged  in  the  Act;  and

 (b)  de-recognise  sub-standard  {SM

 teaching  institutions  which  do  not  fit

 in  within  the  frame-work  of  the  Act.

 The  Centra}  Council  of  Indian  Medi-

 cine  has  already  been  requested  to
 take  action  accordinly.

 (III)  It  was  not  considereq  neces-
 sary  to  amend  Section  17  of  the  Act.
 However,  the  State  Governments  were
 requested  to  consider  all  practitioners
 of  Indian  Systems  of  Medicine  whose
 course  provides  for  training  in  subjects
 of  modern  medicine  with  sympathy  and
 ig  they  so  desire,  extend  the  facility  of
 practising  modern  medicine  by  them
 in  the  States  other  than  those  where
 they  are  registered.

 बोड़ी  उद्योग  द्वारा  श्रम  कानूनों  का  उल्लंधम

 4469.  डा०  हा  तबक  सिह  शाक्य  :

 ों  हरेना  विक्रम  :

 क्या  संसदीय  कार्य  तथा  श्रम  मंत्री  यह  बताने
 की  कृपा  करेंगे  कि  :

 (क)  क्‍या  राम  सिंह  शंकर  सिह,  बीड़ी  मर्चेण्ट
 और  निर्माता,  नसीराबाद  रोड,  भ्रजमेर,  राजस्थान
 गत  तीन  वर्षों  से  श्रम  कल्याण  कानूनों  का  उल्लंघन
 कर  रहै  हैं  क्योंकि  हजारों  श्रमिकों  को  श्रम  कल्याण

 कानों
 का  लाभ  नहीं  दिया  गया  है  शौर  उनकी

 कर  दी  गईं  है  श्रौर  यादि  हाँ,  तो  गत  तीन
 पी  के  दौरान  छंटनी  की  गई  महिलानी  श्र  पुरुषों
 की  पृथक  पृथक  बर्ष-बार  संख्या  कितनी  है  ;

 (@)  क्या  इस  मिल  पर  राज्य  बी  योजना  की
 लाखों  रुपए  की  घन  राशि  बकाया  है  प्रौर  यदि  हां,

 तो  बकाया  राशि  के  सही-सही  श्रांकड़े.क्या  हैं  श्रौर  यह
 राशि  कब  तक  जमा  कर  दी  जाएगी  :

 (ग)  क्‍या  यह  सच  है  कि  हजारों  श्रमिकों  की
 इस  फर्म  द्वारा  छंटनी  कर  दी  जाती  है  झौर  नाम
 बदलने  के  बाद  उन्हें  पुनः  नौकरी  पर  ले  लिया
 जाता  है  ;  प्रौर

 (थ)  यदि  हां,  तो  गत  तीन  वर्षों  के  दौरान
 इस  फर्म  द्वारा  कितने  श्रमिकों  को  किया  गया
 भ्रोर  कितने  श्रमिकों  की  छंटती  की  गई  ?

 संसदीय  कार्य  तथा  श्रम  मंत्री  (भी  रवीन्ड  वर्मा):

 (क),  (ग)  और  (9).  यह  मामला  राज्य
 के  क्षेत्राप्रिकार में  आता है भौर श्रम  मंजालय  के  पास
 कोई  सूचना  उपलब्ध  नहीं  है  ।
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 ar)  ाम  ,  कर्जकरी  शाज्य  जीमा  जिगम
 र्म  क  नि  है  कि  बहू कारखाना  कमंचारी  राज्य

 बीमा  झ्धिनियम  के  भ्रधीन नहीं  भ्राता  है  भौर  इसलिए
 बकाया  देय  राशियों  का  प्रश्त  ही  नहीं

 उठता  ।

 \

 थोड़ी  उद्योग  द्वारा  भविष्य  लिषि  को  जमा  राशि

 4470.  ब्हारोप  सिह  शाकप्र  ;  जया  संसदीग्र-
 कार्य  तथा  श्रम  मंत्री  यह  बताने  की  कृपा  करेंगे  कि  .

 (क)  क्‍या  राम  सिंह  शंकर  सिंह  बीड़ी  व्यापारी
 तथा  निर्माता,  नसीराबाद  रोड,  प्रजमेर,  राजस्थान  ने
 गत  तीन  वर्षो  से  हजारों  कर्मचारियों  की  भविष्य  निधि
 की  राशि  जमा  नहीं  कीं  है  श्रीर  यदि  हां,  तो उन  पर
 कितनी  राशि  बकाया  है  ब्रौर  इस  राशि  को  जमा  कराने
 के  लिये  सरकार  क्या  कार्यवाही  कर  रही  है;

 (ख)  अयाश्रष्ठ सच  है  कि  भाग  (क  )  में  उल्लिखित
 कम  में  कार्यरत  तीम  हनार  कर्मऋरियों  से  भी  श्रधिक
 कमंचारियों  को  अभी  त्त्क्  स्थामी  नहीं  बनाया  गया  है
 श्र  यदि  हां,  तो  इस  समय  इस  फर्म  में  स्थायी  तथा
 गैर-स्थायी  कर्मचारियों  की  संख्या  कितनी  कितनी  है
 भौर  श्रम  कल्याण  कानून  के  अन्तर्गत  इन्हें  पृथक  पृथक
 कितना  कितना  वेतन  दिया  जाता;  शौर

 (ग)  क्या  यह  भी  सच  है  कि  दैनिक  मज्री  तथा
 ठेका  श्रमिकों,  जो  हरिजन  और  प्रादिवासी  हैं,  के  वेतन
 से  सप्ताह  में  भुगतान  के  समय  अकारण  ही  दो  रुपये
 काट्रे  जाते  हैं  और  यदि  हां  तो  हजारों  रुपयों  में  एकत्र
 होने  वाली  ऐसी  राशि  किस  शीर्षक  के  अन्तर्गत  रखी
 जाती  है  ?

 श्रम  तथा  संसदीय  कार्यालय  भें  राज्य  मंत्रो  (डा0
 डा0  शमकृपाल  सिह)  :  (क)  इस  प्रतिष्ठान  ने  अभी
 तक  कमंचारी  भविष्य  निधि  और  प्रकोण  उप  बन्ध

 भप्चितियम,  i952
 है  3०४/४००४

 ६४  किया  है
 क्योंकि  उन्हों  न ेउच्च  न्यायालय  र्टि  याचका
 दायर  कर  के  भ्रधिनियम  की  प्रायपेजिता  तथा  भभिलेख
 पेश  करने  के  लिए  भविष्य  निधि  निरीक्षक  दवा श  जारी
 किए  गए  नोटिसों की  चुनौती  दी  है  भौर  स्थगन  बदेश
 प्राप्त  कर  लिए  हैं

 (ख)  शौर
 ि

 ग)  यह  मामला  राज्य  के  क्षेत्राधिकार

 क
 है  शर  सरकार के  फस  कोई  सूचना

 !
 Preduction  Targets  of  Steel  ;

 4471,  SHRI  PABITRA  MOHAN
 PRADHAN:  Will  the  Minister  of
 STEEL  AND  MINES  be  pleased  to
 state:

 (a)  the  production  targets  fixed  for
 Durgapur,  Bhilai  and  Rourkela  from
 the  year  970  till  the  end  of  the  year
 977  factory  wise  and  whether  the
 factories  have  fulfilled  the  fixed  tar-
 gets  or  not;  and

 (b)  if  not,  the  reasons  for  the  same?

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  STEEL  AND  MINES
 {SHRI  KARIA  MUNDAY:  (a)  The  fol-
 lowing  table  indicates  the  production
 targets  fixed  for  Bhilai,  Durgapur  and
 Rourkela  steel  plants  and  the  actual
 production  of  saleable  steel  during  the
 years  970-7l  to  977-78:—

 (‘ooo  tonnes)
 Bhilai  Durgapur  Reurkela

 Year

 Target  Actual  Target  Actual  Target  Actual

 1970-71  6  «४  ‘oe  707  7549  705  473  7044  684

 (97I-72  7720  7568  877  432  988  597

 1972-73  I790  7746  729  477  889  765

 1973-74  I790  7682  774  377  875  736

 {974-75  7655  7698  672  520  835  8i2

 }975-76  I770  3850  780  75%  goo  IO4!

 t976-77  हा  4830  20I9  825  gor  3050  I74
 ¥977-78  I925  7930  3000  864  370  1178
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 It  will  be  noticed  that  the  target  was

 fulfilled  in  the  case  of  Bhilai  Steel
 Plant  in  the  years  1974-75,  to  1977-78,
 in  the  case  of  Durgapur  Steel  Plant  in

 ‘1976-77,  and  in  the  case  of  Rourkela
 Steel  Plant  in  the  years  1975-76  to

 1977-78.

 (b)  The  non-fulfilment  of  the  targets
 has  been  due  to  a  variety  of  reasons

 differing  from  plant  to  plant  and  from
 year  to  year.  These  are  briefly  indi-
 cated  below  in  respect  of  each  plant:—

 Bhilai  Steel  Plant:

 1970-71

 (i)  Constraints  arising  from  shortage
 of  refractories  and  problems  relating  to
 the  quality  of  refractories  available.

 (ii)  Longer  time  in  the  completion
 of  certain  repairs  and  some  unexpect-
 ed  difficulties  in  Blast  Furnace  No.  4
 and  Blooming  Mill.

 1971-72

 (i)  Choking  of  hydraulic  mains  of
 the  one  million  tonnes  stage  coke  oven
 batteries  starting  from  May  1971,  ef-
 fecting  the  coke  and  gas  balance  to  all
 the  units.

 1972-73,
 q@)  Heavy  absenteeism  among  key

 categories  of  employees  in  the  main
 production  departments  on  atcounts  of
 severe  summer  conditions.

 (ii)  Inadequate  availability  of  good
 quality  stopper  sleeves  leading  to  diffi-
 culties  in  house-keeping,  higher  con-
 sumption  and  shortage  of  moulg  trains
 for  part  of  the  year.

 (iii)  Unsatisfactory  quality  of  refrac-
 tories  resulting  in  low  furnace  avail-
 ability.

 (iv)  Irregular  supplies  of  medium
 coking  coal]  since  September  972  ad-
 versely  affecting  the  quality  of  coke
 and  consequently  the  blast  furnaces’
 performance,

 1973-74

 Inadequate  supply  of  coal  and  other
 Major  raw  materials  resulting  from—
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 (i)  the  transport  bottleneck  caused
 by  the  indifferent  industrial  relations
 ang  series  of  work  stoppages  in  the
 Railways.

 (ii)  power  interruptions  and  crisis
 in  the  eastern  region  affected  the
 collieries  supplying  coal  to  the  stecl
 plants.

 Thi,  affected  all  the  steel  plants,  parti-
 cularly  Bhilai  and  Rourkela.

 Durgapur  Steel  Plant:

 1970-71

 (i)  Difficult  industrial  relations  situa-
 tion  in  the  form  of  frequent  strikes
 and  bandhs  in  the  entire  plant,  series
 of  stoppages  of  work  in  many  of  the
 units  and  a  lock-out  in  the  Steel  Melt-
 ing  Shop  following  assaults  on  officers
 and  stoppage  of  work.

 1971-72

 (i)  Continueg  difficult  industrial  :¢-
 lations  situation  in  the  form  of  strikes,
 bandhs  and  work  stoppages.

 (ii)  Equipment  breakdowns.

 (iii)  Power  restrictions  from  the  DVC
 supply  system,

 (iv)  Low  pushing  of  coke  ovens  sf-
 fecting  gas  availability  to  steel  melting
 shops  and  rolling  mills.

 (v)  Shortages  of  liquid  fuel.

 1972-73

 (i)  Sporadic  work  stoppage  for  the
 major  part  of  the  year.

 (ii)  Frequent  restriction  in  DVC
 power  supply.

 (iii)  Unsatisfactory  condition  of  coke
 oven  batteries  ४00  frequent  break
 downs  of  oven  equipment  affecting
 coke  and  gas  supply.

 (iv)  Delay  in  the  completion  of  re

 building  of  Coke  Oven  Battery  No.  !.

 1973-74

 (i)  Power  crisis  in  the  Bastern  Re
 gion,
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 (ii)  Transport  bottlenecks  arising

 out  of  indifferent  industrial  relations
 in  the  Railways.

 (iii)  Inadequate  supplies  of  coal  on

 account  of  above  resulting  in  coke  and

 gas  shortage.

 (iv)  Delay  in  commissioning  of  coke

 oven  Battery  No.  ]  after  re-building.

 1974-75

 (i)  Inconsistent  and  inadequate  sup-
 ply  of  coal,  both  in  terms  of  quality
 and  quantity.

 (ii)Powe,  constraint  in  the  East-
 ern  Region.

 i975-76

 (i)  Rastricteq  power  supply.

 (ii)  Lack  of  orders  particularly  for
 Sleeper  Plant  and  Fish  Plate  Plant.

 1977-78

 (i)  Frequent  restrictions,  frequency
 fluctualions  and  interruptions  in  DVC

 power  supply.

 (ii)  Indifferent  quality  of  coking
 coal  leading  to  very  wide  fluctuations
 in  BF  coke  quality  upsetting  the  Blast
 Furnace  Operation  leading  to  shortage
 of  hot  metal  and  gas.

 (iii)  Prolonged  hot  repairs  to  »pen
 Hearth  Furnaces  and  operational  and
 mechanical  delays  in  the  rolling  mills.

 (iv)  Industrial  relations  problem,
 particularly  during  the  latter  half  of
 the  year.

 Rourkela  Steel  Plant;

 1970-71

 (i)  Disturbed  industrial  relations.

 (ii)  Strike  in  South  Eastern  Railway
 in  July-August,  1970.

 (iii)  Serious  problems  developed  in
 the  coke  ovens  in  February  1971,  af-
 fecting  production  of  all  units.

 (iv)  Interruptions  in  production  due
 to  technical  breakdowns  in  Blast  Fur-
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 nace  No.  4,  soaker  and  stripper  cranes,
 Plate  Mill  and  Hot  Strip  Mill.

 (v)  Power  cuts  from  the  Hirakund
 Grid.

 1971-72

 (i)  Collapse  of  the  roof  over  the  LD
 converters  in  the  Steel  Melting  Shop
 in  July  97I.

 (ii)  Power  condition  of  the  coke  oven
 resulting  in  shortage  of  coke  and  as.

 (iii)  Power  restrictions  from  OSEB,
 particularly  from  March  972  onwards.

 1972-73

 (i)  Power  restrictions  and  underfre-
 quency  in  the  supply  from  OSEB.

 (ii)  Bome  labour  problems  at
 equipment  troubles,

 1973-74

 (i)  Power  problems.

 (ii)  Transport  bottlenecks  due  to  in-
 different  industrial  relations  in  Rail-
 ways  resulting  in  shortage  of  inputs.

 1974-75

 (i)  Inconsistent  and  inadequate  sup-
 ply  of  coal  both  in  terms  of  quality  and
 quantity.

 (ii)  Power  supply  restrictions  and
 frequent  power  failures.

 (iii)  Disruption  in  the  movement  of
 essential  raw  materials  caused  by  Rail-
 way  Strike  during  May  1974.

 Durgapur  Steel  Plant

 4472.  SHRI  PABITRA  MOHAN  PRA-
 DHAN:  Willthe  Minister  of  STEEL
 AND  MINES  be  pleased  to  state:

 (a)  whether  Durgapur  Steel  fac-
 tory  is  either  a  losing  or  profit  mak-
 ing  one;

 (b)  if  it  is  making  profits,  what  are
 its  profits  year-wise  from  the  last
 three  years  till  the  end  of  the  year
 1977;  and
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 (c)  if  it  is  a  losing  concern,  what

 are  its  losses  year-wise  for  the  period

 as  mentioned  in  (b)  above?

 THE  MINISTER  OF  STATE  IN  THE

 MINISTRY  OF  STEEL  AND  MINES

 (SHRI  KARIA  MUNDA):  (a)  The

 Durgapur  Stee)  Plant  has  been  incur-

 ring  lusses.

 (b)  Does  not  arise.

 (c)  The  losses  incurred  during  the

 Jast  three  years  have  been  as  under:-

 Yy  Loss ॥  ६  car
 (Rs.  in  Crores)

 975—76.  o  20°06

 1976—77-  *  7°74

 t977—78  (73  months)  '7°54

 Capital  Investment  in  HSL  for  Rour-
 kela,  Bhilai  and  Durgapur

 4473.  SHRI  PABITRA  MOHAN  PRA-

 DHAN:  Will  the  Minister  of  STEEL

 AND  MINES  be  pleaseg  to  state:

 (a)  the  capital  investment  made  till

 now  in  the  HSL  for  Rourkela,  Bhilai

 and  Durgapur;

 (b)  whether  the

 together  with  the  capital-instalments
 and  other  Government  dues  like  taxes

 interests  thereon

 etc.  have  been  paid  regularly  or  not;
 and

 (c)  if  not,  the  reasons  thereof?

 THE  MINISTER  OF  STATE  IN  THE

 MINISTRY  OF  STEEL  AND  MINES

 (SHRI  KARIA  MUNDA):  (a)  The  total

 capital  investment  in  terms  of  gross
 block  plus  capital  works  in  progress  in
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 exch  of  these  steel  plants  as  on  30-4-
 978  is  indicated,  below:—

 Rs.  in  Crores

 Bhilai  Steel  Plant  .  .  .  834' 6x

 Rourkela  Steel  Plant  .  .  503°58

 Durgapur  Steel  Plant.  ा  ग

 हा  जा  आए 64७७७  |

 The  paid-up  share  capital  of  Hindus-
 tan  Steel  Limited  as  on  30-4-1978  was

 942.88  crores.  The  outstanding  loans

 from  Government  and  Stee]  Authority
 of  India  Ltd.  on  this  date  amounted  to

 Rs.  260.00  crores.

 (b)  Al]  Government  dues  on  account
 of  interest,  repayment  of  loan  insta\-
 ments  etc.  upto  30-4-1978  have  been

 paid.

 (c)  Does  not  arise.

 Opening  of  another  dispensary  in
 Daryaganj

 4474.  SHRI  RAJ  KRISHNA  DAWN:
 Will  the  Minister  of  HEALTH  AND
 FAMILY  WELFARE  be  pleased  to
 state:

 (a)  whether  in  view  of  large  num-
 ber  of  CGHS  beneficiaries  attached  to
 the  Daryaganj  CGHS  dispensary  No.
 28  Government  propose  to  open  an-
 other  dispensary  in  that  area;

 (b)  if  so,  by  what  time;  and

 (c)  if  not,  the  reasons  therefor?

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  HEALTH  AND  FAMI-
 LY  WELFARB  (SHRI  JAGDAMBI
 PRASAD  YADAV):  (a)  No.

 (b)  Does  not  arise,
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 ke)  The  number  of  cards  registered
 with  this  dispensary  is  3117,  which  is

 tar  les,  that  than  in  most  of  the  other

 CGHS  dispensaries  in  Delhi.  Additio-
 nal  dispensaries  are  being  set  up  to  Te-

 duce  the  workload  on  the  heavily  over
 burdened  dispensaries  on  the  basis  of

 plan  provisions  within  the  existing  fin-
 ancial  constraints.

 Opening  of  another  dispensary  in
 Gole  Market

 4475.  SHRI  RAJ  KRISHNA  DAWN:
 Will  the  Minister  of  HEALTH  AND
 FAMILY  WELFARE.  be  pleased  to
 state:

 (a)  whether  keeping  in  view  the
 large  number  of  Cards  in  Central  Gov-
 ernment  Health  Scheme  Dispensary,
 Gole  Market,  another  dispensary  is
 proposed  to  be  opened  in  this  area;

 (b)  if  so,  by  what  time;  and

 (c)  if  not,  the  reasons  therefor?

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  HEALTH  AND  FAMI-
 LY  WELFARE  (SHRI  JAGDAMBI
 PRASAID  YADAV):  (a)  No.

 (b)  Does  not  arise.

 (c)  There  are  4559  Cards  attached  to
 the  C.G.H.S.  Dispensary  at  Gole  Mar-
 ket.  Their  number  is  much  less  than
 that  in  many  other  C.G.H.S.  dispensa-
 ries  in  Delhi.  Additional  dispensaries
 are  being  set  up  to  reduce  the  work-
 load  on  the  heavily  overburdened  ¢is-
 pensarieg  on  the  basis  of  plan  provi-
 sions  within  the  existing  financial  con-
 straints,

 New  Posts  and  Telegraphs:  Offices  in
 Gujarat

 4476.  SHRI  AMAR  SINGH  V.  RATH._
 AWA:  Will  the  Minister  of  COMMUNI-
 CATIONS  be  pleased  to  state:

 (a)  the  number  of  new  Post  Offices,
 Telegraph  Offices  and  Local  Call  Off-

 ces  in  Gujavat  State  during  the  year:
 1977-78;  and

 (b)  the  number  of  these  offices  like-
 ly  to  be  opened  during  tke  year  1978-
 79?

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  COMMUNICATIONS
 (SHRI  NARHARI  PRASAD  SUKH-

 DEO  SAI):

 Postal:

 (a)  22  post  offices  including  28  in
 urban  areas  were  opened  in  1977-78  ‘n
 Gujarat  Postal  “Circle  consisting  of
 Gujarat,  Diu,  Daman  and  Dadra,  Nagar
 Haveli.

 Telecom:

 2l0  telegraph  offices  were  opened  in
 Gujarat  State  during  1977-78.  Infor-
 mation  regarding  Local  Call  offices  is
 being  collected  and  will  be  laid  on  the
 table  of  the  House.

 Postal:

 (b)  300  post  offices  are  proposed  to
 be  opened  in  rural  areas.  No  target
 has  been  fixeq  for  urban  areas.

 Telecom:

 80  telegraph  offices  are  proposed  to
 be  opened  in  Gujarat  State  during
 1978-79.  Information  regarding  Loca.
 call  offices  is  being  collected  and  will
 be  laid  on  the  Table  of  the  House.

 इंडियन  कार्ड  बोर्ड  उद्योग  हारा अम  कामनों
 का  उल्लंधन

 4477.  थी  हुकम  अन्य  कछवाय  :  कया  -लसवीय
 कार्य  सथा  श्रम  मंत्री  यह  बताने  की  कृपा  करेंगे  कि

 (क)  गत  2  वर्षों  के  दोरान  इण्डियन  कार्ड  बोर्ड
 इृण्डस्ट्रीन,  i9  मेपताजी  सुभाष  रोड,  कलकत्ता  द्वारा
 भविष्य  निधि  घ्रौर  कर्मचारी  राज्य  बीसा  योजना  कौ
 किसनी  धनराशि  जमा  की  नई  है;

 (लव)  क्या  उक्त  कागज मिल  गत  सीन  बचों  सैं
 आम  कल्याण  कानूनों  का  उल्लंभन  करती  रही  है  शौर
 इस  बारे  में  सरकार  को  कितनी  शिकायतें  प्राप्त  हुई
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 wir  हितीय  श्रेणी,  श्रेणी  दौर  चतुर्थ  श्रेणी  के
 5  कर्मचारियों  की  सगर  है,  जिन  की  बिता
 कोई  कारण  बताये  छंटनी  कर  दी  गई  है;  भौर

 लि
 4)  उस  में  काम  कर  रहे  नैमित्तिक  भौर  ठेका

 की  सख्या  कितनी  है  धौर  क्‍या  बड़ी  संख्या  में
 अमिकों  को  नियमों  के  भ्रनुसार  भुगतान  नहीं  कया  जा
 रहा  है;  झौर

 (घ)  कया  इस  समस्या  के  प्रति  सरकार  का  ध्यान
 देने  का  विचार  है  ?

 अम  तथा  संसदोय  कार्य  मंत्रालय  में  राज्य  मंत्री
 (डा०  राम  कृपाल  सिह)  (क)  यह  सूचित
 किया  गया  है  कि  इस  प्रतिष्ठान  द्वारा  नवम्बर,  976
 से  झक्तबर  978  तक  भविष्य  निधि  प्रंशदानों  की

 pone7s
 00  रुपये  की  राशि  जमा  कराई  [गई

 '

 इस  प्रतिष्ठान  द्वारा  सितम्बर,  978  तक  [गत
 दो  वर्षों  के  दोरान  कर्मचारी  राज्य  बीमा  प्रंशदानों  की
 1,46,537. 60  रुपये  की  राखि  जमा  कराई  [गई

 (घ).  यह  मामला  राज्य  के  क्षेत्राधिकार
 र  केन्द्रीय  सरकार  के  पास  कोई  सूचना

 New  Telephone  Connections

 4478.  SHRI  AHMED  M.  PATEL:
 “Will  the  Minister  of  COMMUNICA-
 TIONS  be  pleased  to  state:

 (a)  the  number  of  new  telephone
 ‘connections  given  in  Own  Your  Tele-
 ‘phone  and  in  general  category  in
 Bharoch  District  after  6th  September,
 1978;  and

 (b)  the  date  of  application  of  those
 ‘who  were  given  telephone  connec-
 tions  after  6th  September,  1978?

 THE  MINISTER  OF  STATE  IN  TIE
 ‘MINISTRY  OF  COMMUNICATIONS
 (SHRI  NARHARI  PRASAD  SUKHDEO
 SAI):  (a)  Four  telephone  connections
 under  ‘OYT’  and  29  under  ‘General’
 category  have  been  given  in  Bharoch
 District  after  6th  September,  1978.

 (b)  The  4  OYT  applications  were  :र-
 ceived  during  August  and  September,
 1978.
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 The  29  non-OYT.  applications  were
 received  as  follows  yearwise;

 3972  .  .  I
 I  9  73  s  .  ॥  ५

 7974  .  2
 976  .  हे  I

 3977  .  .  I
 3978  :  हे  is  23
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 New  Telephone  Connections  in
 Bharoch  District

 4479.  SHRI  AHMED  M.  PATEL:  Will
 the  Minister  of  COMMUNICATIONS

 be  pleased  to  state:

 (aX  the  number  of  Co-operative
 Societies  in  Bharoch  District  applied
 for  the  telephone  connections  in  Own
 Your  Telephone  or  in  general  category
 after  3lst  March,  1977;

 (b)  the  number  of  connections  sanc-
 tioned;

 (c)  the  number  of  applications  still
 pending;  and

 (d)  the  reasons  thereof?

 THE  MINISTER  OF  STATH  IN  THE
 MINISTRY  OF  COMMUNICATIONS

 (SHRI  NARHAR]  PRASAD  SUKHDEO

 SAI):  (a)  Application  was  received
 from  one  Co-operative  Society  in  Bha-
 roch  District  under  OYT  after  31-3-

 1977.

 (b)  Nil

 (०)  l  (one).

 (d)  This  connection  is  to  be  given
 from  Ankleshwar  Telephone  Exchange
 ang  the  premises  are  at  a  distance  cf
 about  3.5  kilometers  from  the  Ex-
 change  and  requires  a  lot  of  line  stores
 which  are  in  short  supply.  The  con-
 nection  to  the  Society  will  be  provid-
 ed  shortly  after  receipt  of  stores.
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 Employees  of  Central  Ceuancil  for

 Research  in  Indian  Medicine  and
 Homoeopathy

 4480.  SHRI  P.  S.  RAMALINGAM:
 Will  the  Minister  of  HEALTH  AND

 FAMILY  WELFARE  be  pleased  to

 state:

 (a)  the  steps  taken  to  provide  resi-
 dential  facilities  for  the  employees  of
 Central  Council]  for  Research  in  Indian
 Medicine  and  Homoeopathy;

 (b)  whether  it  is  a  fact  that  land
 allotted  for  the  purpose  by  DDA  has
 not  been  accepted  and  no  funds  pro-
 vided  in  this  direction;  and

 (c}  if  so,  the  reasons  for  denying
 such  vital  facilities  to  such  a  large
 number  of  public  servants?.

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  HEALTH  AND  FAMI-
 LY  WELFARE  (SHRI  JAGDAMBI
 PRASAD  YADAV):  (a)  In  a  few  Re-
 search  Centres  where  Central  Council
 for  Research  in  Indian  Medicine  and
 Homoeopathy  is  maintaining  Research
 Hospitals,  Resident  Medical  Officer,
 Sister-in-Charge  and  other  essential
 staff  jike  Chowkidar,  have  been  allowed
 residentia.  accommodation.  Rest  of
 the  staff  are  being  paid  House  Rent
 Allowance  at  the  rates  admissible  to
 the  Central  Government  employees.

 (b)  No,  Sir,

 (c)  Does  not  arise.

 Non-practising  Allowance  to  Officials
 in  Indian  System  of  Medicine  and

 Homoeopathy

 448l.  DR.  P.  V.  PERIASAMY:
 Will  the  Minister  of  HEALTH  AND
 FAMILY  WELFARE  be  pleased  to
 state.

 (a)  the  position  regarding  payment
 of  non-practising  allowance  to  officials
 in  Indian  System  of  Medicine  and
 Homoeopathy  in  the  Central  Coun-
 cil  of  Research  in  Indian  Medicine
 and  Homoeopathy;

 (b)  whether  such.  allowance  has  not
 been  sanctioned  despite  assurances  in
 Budget  Session  of  Lok  Sabha,  1978,
 especially  when  a  section  of  the  em-
 ployees  (allopathic  personnel)  are
 enjoying  the  benefits;

 (c)  if  so,  the  reasons  for  such  dis-
 crimination  between  practitioners,  of
 Indian  and  Allopathic  system;

 (d)  whether  Gujarat  High  Court
 has  already  issued  a  decree  in  the
 matter;

 (e)  the  particulars  of  any  proposal
 to  sanction  non-practising  allowance
 to  officers  in  Indian  System  of  Medi-
 cine  in  CCRIMH  with  retrospective
 effect;  and

 (f)  whether  the  personnel  will  be
 allowed  private  practice  in  lieu  till
 the  scheme  of  allowance  is  sanction-
 ed?

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  HEALTH  AND  FAMI-
 LY  WELFARE  (SHRI  JAGDAMBI
 PRASAD  YADAV):  (a)  The  non-prac-
 tising  allowance  was  admissible  in
 pre-revised’  scale,  but  not  in  revised
 scales,  Those  continuing  in  pre-revis-
 ed  scales  are  drawing  Non-practising
 allowance  but  others  who  have  opted
 revised  scale  or  joined  the  Council
 after  the  revision  of  the  Scale  are  not
 getting  non-practising  allowance,

 (b)  The  matter  is  under  considera-
 tion.

 (c)  The  Thirg  Pay  Commission  had
 recommended  with  regard  to  non-prac-
 tising  allowance  to  Indian  system  of
 Medicine  and  Homoeopathy  Doctors  as
 below:—

 “Non-practising  allowance  should
 not  be  attached  to  the  posts  belonging
 to  Indigenous  Systems  of  Medicine  and
 Homoeopathy  and  that  the  non-pract!s.
 ing  allowance,  wherever  admissible  at
 present,  should  be  withdrawn.  In-
 Stead,  all  the  staff  practising  or  special-
 ising  in  Indigenous  Systems  of  Medi-
 cine  and  Homoeopathy  should  be  al-
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 loweq  the  facility  ७१  private  practice
 subject  te  the  condition  that  such  pri-
 vate  practise  would  not  be  permitted
 during  office  hours  or  duty  hours  if  on
 emergency  duty,  or  in  Government  dis-
 pensaries/  hospitals.  Such  private
 practice  shoulg  not  also  interfere  in
 any  other  way  with  the  due  perform-
 ance  of  their  official  duties.

 (d)  The  Judgment  of  Gujarat  High
 Court  with  regard  to  grant  of  Non-
 practising  allowance  to  Indigenous
 System  of  Medicine  practitioner  is  ap-
 plicable  to  the  employees  of  the  Gov-
 ernment  of  Gujarat.

 (e)  and  (f).  The  matter  is  under
 consideration.

 Status  to  Practitioner  in  Siddha
 System

 4482.  DR.  P.  V.  PERIASAMY:  Will
 the  Minister  of  HEALTH  AND  FAMILY
 WELFARE  be  pleased  to  state  the
 policy  followed  by  Government  in  re-
 gard  to  affording  equal  status  to
 practitioners  in  Siddha  and  other  in-
 digenous  system  by  giving  same  terms
 and  conditions  of  service  as  far
 Allopathic  personnel?

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  HEALTH  AND  FAMI-
 LY  WELFARE  (SHRI  JAGDAMBI
 PRASAD  YADAV).  There  are  consi-
 derable  differences  in  the  terms  and
 conditions  of  service  in  respect  of
 practitioners  of  Indian  System  of
 Medicine  such  as  Ayurveda;  Siddha
 and  Unani  when  these  are  compared
 to  the  terms  and  conditions  prescribed
 by  the  State  Governments  for  Medical
 Practitioners  belonging  to  the  Allopa-
 thic  system.  These  differences  are
 due  to  the  differential  manner  in
 which  the  various  systems  of  medicine
 have  developed  in  India  and  also  to
 historical  factors.  Different  State
 Governments  have  prescribed  scales  of
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 pay  keeping  in  view  the  toriditténs
 prevailing  in  their  State.

 The  Central  Council  of  Indian  Medi-
 cine  has  now  prescribed  the  standard
 curriculum  and  Syllabus  which  is  being
 uniformally  adopted  in  all  Colleges  of
 Indian  Systems  of  Medicine  in  the
 country.  It  is  hoped  that  in  course  of
 time,  the  equivalance  of  educational
 standards  for  various  systems  will

 bring  about  the  parity  in  respect  of
 terms  andg  conditions  of  service  of
 personnel  belonging  to  different  sys-
 tems  of  medicine.

 Facilities  te  Pest  Graduate  Institutions
 fer  Siddha  System

 4483.  DR.  9.  ४.  PERIASAMY;,  Will
 the  Minister  of  HEALTH  AND  FAMI-
 LY  WELFARE  be  pleased  to  state:

 (a)  the  facilities  extended  by  the

 Central  Government  to  the  post-gra-
 duate  institution  for  Siddha  system
 functioning  in  Tamil  Nadu;  and

 and  programmes  for
 Institution  for

 teaching-cum-

 (b)  plans
 strengthening  the

 undertaking  extensive
 research  to  enrich  Siddha  system?

 THE  MINISTER  OF  STATE  IN  THE

 MINISTRY  OF  HEALTH  AND  FAMI-

 LY  WELFARE  (SHRI  JAGDAMBI

 PRASAD  YADAV):  (a)  The  two  de-

 partments  namely  Maruthuvam  and

 Gunapadam  of  the  Government

 College  of  Indian  System  of  Medicine,

 Palayamkottai  have  already  been  up-
 gradeq  for  post-graduate  training  in

 Siddha  System.  Central  assistance
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 provided  to  this  College  for  the  last  five  years  is  as  under:

 3974-75  1975-78  1976-77  1977-78  1978-79

 (Budget  Estimates)

 \  (RUPEES  IN  LAKHS)

 2.00  2.00  2.50  3-00  3.50

 (b)  The  assistance  to  the  upgraded
 Departments  will  be  continued  during
 the  plan  period  978—83  and  the
 actual  amount  of  assistance  will  be
 determined  according  to  the  needs  of
 the  Institution  on  the  availability  of
 funds.

 Assistance  to  Post  Graduate  Institu-
 tions  in  Ayurveda  and  Unani

 4484.  DR.  P.  V.  PERIASAMY:  Will
 the  Minister  of  HEALTH  AND  FAMI-
 LY  WELFARE  be  pleased  to  state:

 (a)  the  funds  provided  for  Post
 graduate  institutions  in  Ayurveda  and
 Unani  during  the  last  five  years  in-
 cluding  current  year  and  the  funds
 provided  during  the  period  to  institu-
 tions  in  Siddha  system;

 (b)  the  reasons  for  any  lower  grants
 for  the  Siddha  system;  and

 (c)  particulars  of  any  increased
 assistance  to  the  Siddha  system  under
 contemplation?

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  HEALTH  AND  FAMI-
 LY  WELFARE  (SHRI  JAGDAMBI
 PRASAD  YADAV):  (a)  A  statement
 is  attached.

 (9)  and  (c).  There  are  about  03

 colleges  of  Ayurveda,  3  colleges  of
 Unani  ang  only  one  college  of  Siddha

 system  in  the  country.  Two  depart-
 ments  namely  Maruthuvam  &  Guna-

 padam  of  this  Siddha  college  at

 Palayamkottai  have  already  been  up-
 graded  and  over  the  five  years  increas-

 ed  Central  assistance  has  been  provid-
 ed  according  to  the  needs  of  the  institu-
 tion  as  indicated  in  the  attached
 statement.  Besides,  a  provision  of

 Rs,  2.00  lakhs  has  been  made  for
 Siddha  System  in  Budget  Estimates
 for  1978-79  of  the  Central  Council  for
 Research  in  Indian  Medicine  &  Homoeo-

 pathy.

 Statement
 Detaits  of  funds  provided  to  the  Post-Graduat:  Institutions  during  :

 1974-75,  1975-76  1976-77,  1977-78  1978-79

 Ayurveda
 43°99

 Unani*

 Siddha  .  .  .

 (RUPEES  IN  LAKHS)

 47°42  55°42  66-9r  Ilt-02

 625  6°39  8-95,  Ir‘00
 2°00  2°50  3°00  3°50

 *  Includes  provision  for  one  upgraded  department  of  Ayurveda  in  Andhra  Pradesh,
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 Sale  of  imported  metal  by  BALCO

 4485.  SHRI  BAPUSAHEB  PARU-
 LEKAR:  Will  the  Minister  of  STEEL
 AND  MINES  be  pleased  to  state:

 (a)  whether  BALCO  has  sold  im-
 ported  metal  to  some  selected  parties
 in  the  last  three  years  and  the  selling
 rate  of  such  metal  was  fixed  about
 Rs.  1000/-  less  as  compared  to  indi-
 genous  metal  manufactured  by  com-
 pany  itself;

 (b)  whether  the  sale  rate  was  not
 fixed  by  Board:  of  Directors  as  requir-
 ed  but  was  fixed  by  one  director  only
 and  if  so,  the  name  of  the  said  direc-
 tor;  and

 (९)  whether  BALCO  suffered  net
 Joss  of  Rs.  90  lakhs  in  such  sale  and
 if  not,  the  loss  suffered?

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  STEEL  AND  MINES
 (SHRI  KARIA  MUNDA),  (a)  No,  Sir.
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 (b)  No,  Sir.

 (c)  No,  Sir.

 Shortage  of  stores  in  BALCO

 4486.  SHRI  BAPUSAHEB  PARU-
 LEKAR:  Will  the  Minister  of  STEEL
 AND  MINES  be  pleased  to  state:

 (a)  reported  shortage  of  stores,
 spares  and  raw  materials  noticed  in
 BALCO  in  last  three  years;  year-wise;

 (b)  reasons  for  shortage  and  whe-
 ther  the  shortage  is  adjusted  and  if
 so,  how  the  shortage  is  adjusted;  and

 (c)  whether  any  investigation  has
 been  made  regarding  the  shortage  and
 if  so,  the  result  of  investigation?

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  STEEL  AND  MINES
 (SHRI  KARIA  MUNDA):  (a)  to  (c).

 Reported
 RO

 of  Excess
 Year  shortage  shortage  _no.iced

 to  total
 consump-

 tion

 Rs.  in  lakhs  Rs.  in  talh

 3975—76  न  .  .  5  5  हे  7  2°45  0°3  4°95

 976—77.  2  6  -  »  .  7°52  ०8  5°72

 :977—78  .  .  .  +  2°63  Oro  5°55

 Since  a  very  large  number  of  items  of
 stores,  spares  and  raw  materials  are
 received  and  issued,  certain  storage
 and  handling  losses  are  inevitable.  If,
 on  the  findings  of  a  Survey  Committee
 constituted  for  the  purpose,  it  is
 established  that  shortages  have  occur-
 req  in  the  normal  course  and  the  same
 are  not  due  to  the  fault  or  negligence
 of  any  Officer/staff,  these  are  written
 off  with  the  approval  of  the  Competent
 Authority.  Periodical  physical  verifi-
 cation  of  these  items  and  investigation
 into  the  reported  Shortages,  if  any,
 through  a  Survey  Committee  is  a
 continuous.  process.

 Import  of  Aluminium  Ingots  by
 BALCO

 4487,  SHRI  BAPUSAHEB  PARU-
 LEKAR:  Will  the  Minister  of  STEEL

 AND  MINEs  be  pleased  to  state:

 (a)  quantity  and  value  of  alumini-
 um  ingots  and  rods  imported  by
 BALCO  in  last  three  years;

 (b)  whether  any  quotations  were
 invited  for  purchase  and  sale  of  im-

 ported  aluminium  ingots  and  rods  and~
 the  particulars  thereof;
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 (c)  whether  any  stock  record  has
 been  maintained  for  purchase  and  sale
 of  such  imported  material;  and

 (d)  whether  the  imported  metal  was
 purchased  ata  price  much  higher  than
 the  international  rate  as  on  that  date?

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  STEEL  AND  MINES
 (SHRI  KARIA  MUNDA).  (a)  Bharat
 Aluminium  Company  imported  29,400
 tonnes  of  aluminium  ingots  and  rods

 jduring  1977-78  and  1978-79  (upto  Nov.
 i978),  at  a  total  value  of  US  $326,59,000
 (approximately  Rs.  27.80  crores).  No
 imports  were  made  during  1976-77.

 (b)  The  orders  for  import  of  alumi-
 nium  ingots  and  rods  were  placed  by
 BALCO  after  inviting  quotations.
 However,  no  quotations  were  invited
 for  sale  of  imported  metal  in  the
 country.  The  sale  price  of  imported
 metal  was  fixed  to  match  the  sale  price
 of  indigenously  produceq  metal  and
 the  sales  were  made  on  the  basis  of
 priorities/allocations  indicated  by  the
 Government.

 (c)  Yes,  Sir.

 (d)  No,  Sir,

 गंगाप्र  टेलीफोन  एक्सचेंज  का  मिरोक्षण

 4488.  भरी  सोठा  लाल  पटेल  :  क्‍या  संचार  मंत्री
 यह  बताने  की  कृपा  करेंगे  कि  :

 (क)  क्‍या  यह  सच  है  कि  tO  to  जी0  दिल्ली
 शौर  प्रन्य  प्रधिकारियों  ने  कुछ  दिन  पूर्व  गंगापुर  सिटी
 (भारतपुर-  राजस्थान  )  टे लीफोन  एक्सचेंज  का  निरीक्षण
 किया  था  शौर  यदि  हां,  तो  निरीक्षण  प्रतिवेदन  का
 ब्यौरा  क्या  है  तथा  निरीक्षण  करने  ह '  प्रयोजन  क्या
 था;

 (ख)  क्‍या  यह  भी  सच  है  कि  सरकार  ने  उस
 झाधकारी  को  निरीक्षण  करने  के  अतिरिक्त  कुछ  झन्य
 मामलों  की  जांच  करने  का  भी  निदेश  दिया  था  यदि  हां,
 तो  उन  मामलों  का  ब्यौरा  क्‍या  है;

 (ग)  क्या  उक्त  ध्रक्षिकारी मे  उन  मामलों की  जाँच
 की

 है
 झौर  यदि  हां,  तो  जाँच  प्रतिवेदन  का  ब्यौरा

 क्या

 (घ)  कया  यह  भी  सच  है  कि  उपरोक्त  भ्रधि-
 कारियों  ने  मामलों  की  जाँच  के  दौरान  विभागीय
 कर्मचारियों  से  झलग  झलग,  उपभोक्ताधों  झथवा
 जनता के  प्रतिनिधियों  से  पूछताछ  नहीं  की  थी  यदिहां,
 तो  उस  क  क्‍या  कारण  हैं;

 (क)  क्या  तुटि  रजिस्टर  के  झनुसार  गत  दो ध्रथवा
 तीन  महीनों  के  दौरान  गंगानगर  सिटी  बामनवास
 टेलीफोन  लाइन  रोज  खराब  पाई  जाती  थी,  यदि  हां,.
 तो  इस  के  क्‍या  कारण  हैं;  भौर

 (च)  क्‍या  सरकार  ने  इस  स  ध  में  कोई  कार्यवाही:
 की  है  भ्रौर  यदि(नहीं,  तो  इस  के  क्‍या  कारण  हैं?

 संचार  मंत्रालय  में  ,राज्य  मंत्री  (थी  गरहरि
 प्रसाद  सुखदेव  साय)  :  (क)  जी  हां।  एक  निरीक्षण
 दल  ने  गंगापुर  सिटी  टेलीफोन  एक्सचेंज  का  दौरा  किया
 है  भौर  उस  ने  तकनीकी

 ी  नि
 का  निरीक्षण

 किया  है  1  उस  की  पर  जागे  की  कार्यवाही  की-
 जा  रही  है  |  एक्सचेंज  का  कार्यकरण  संतोषजनक -
 पाया  गया  था।

 (ख)  भौर  (ग).  जी  नहीं।  निरीक्षण  दल  गंगापुर
 टेलिफोन  प्रणाली  का  केवल  तकनीकी  दृष्टि  से  निरीक्षण
 करते  के  लिए  भेजा  गया  था  ।

 (घ)  जी  नहीं  ।  एक्सचेंज  के  कार्यकरण  के  संबंध:
 में  सहायक  महानिदेशक  गंगापुर  सिटी  व्यापार  संघ  के
 प्रतिनिधि  से  भी  मिले  थे  v

 (3)  जी  नहीं  ।

 (च)  जब  भी  खराबियों  को  सूचना  मिली,
 उपचारात्मक  कार्यवाही  की  गई  दूसरा  जंक्शन  भ्रगस्त,

 78  में  पहले  ही  लगा  दिया.  गया  था,  ताकि  लाइन  की
 उपलब्धता  में  सुधार  लाया  जा  सके  ।

 भरतपुर  में  टेलीफोन  एक्सचेंज  में  तकनोशियम

 4489.  श्री  भीठा  लाल  पटेल  :  क्या  संचार
 मंत्री  यह  बताने  की  कृपा  करेंगे  कि  :

 (क)  क्‍या  भरतपुर  डिवीजन  (राजस्थान)  म
 ऐसे  टेलीफोन  एक्सचेंज  हैं  जहां  तकनीशियन  नियुक्त
 नहीं  किये  गये  हैं  भौर  यदि  हां,तो  इन  की  संख्या
 कितनी  है  भौर  उस  के  ऋरण  क्या  हैं;  भौर

 )  उम्झोक्त
 (नल  े

 में  एसे  टेलीफौन
 एक्सचेंज  हैं  जहां  प्रतिरिक्त  हैं  शौर  उसके

 कारण,  क्ष्या  हैं  ?

 'फिजार  मंत्रालय  में  राज्य  मंत्री  (लो  भरहरि  प्रसाद
 कुक)  जी  हां  ।  तीन  एक्सचेंजों में  इन

 दे  दी  गई  है  भौर  कर्मचारियों  को”
 पझ्रभी  तैनात  किया  जाना  है
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 (a)  दो  एक्सचेंजों  में  प्रतिरिक्‍त  तकनीशियन
 है  प्रतिरिक्त  कर्मचारियों  को  स्थानीय  भ  वश्यकताधों
 क  श्नगुसार  समायोजित  किया  जाता  है  |

 राजस्थान  में  भनुसूचित  जाति/भश्रमुवुचित  जनजाति
 के  तकनो  शियन

 4490.  भो  मीठा  लाल  पटेल  :  क्या  संचार  मंत्री

 यह  बताने  की  कृपा  करेंगे  कि  :

 5  लि
 क)  क्‍या  बीकानेर,  गंगानगर  झौर  राजस्थान  के

 अन्य  मेंग्रनुसूचित  जातियों  और  ग्रनुसूचित
 जनजातियों  के  कुछ  तकनीशियनों  श्र  श्रार०  एस०

 ए०  ने झपने  जन्म  स्थानों  के  डिवीजनों  में  स्थानान्तरण
 के  लिय  संबंधित  श्रधिकारियों  को  पने  आवेदन  पत्र
 दिये  हैं  श्रौर  यदि  हां  तो  ऐसे  कितने  कर्मचारी  हैं  शर

 उन्हों  ने  प्रावेदन  पत्र  कब  दिये  हैं  ;

 (ख)  क्‍या  सरकार  की  नीति  के  अनुसार  उपरोक्त
 श्रेणियों  के  कर्मचारियों  को  ब्रपने  जन्म  स्थान  के  निकट

 नियुक्त  किया  जाना  चाहिये  और  यदि  हां,  तो  उन्हें
 स्थानान्तरित  न  करने  के  क्‍या  कारण  हैं  और  निकट
 भविष्य  में  वे  कब  स्थानान्तरित  किये  जायेंगे;  और

 (ग)  क्‍या  नियम  के  प्रनसार  नये  प्रशिक्षित
 व्यक्तियों  को  उपरोक्त  कर्मचारियों  के  स्थान  पर  नियुक्त
 किया  जाना  चाहिये  यदि  हां,  तो  नये  कर्मचारियों  को
 उन  के  जन्म  स्थान  के  डिवीजनों  में  नियुक्त  किये  जाने
 के  क्‍या  कारण  हैं  ?

 संचार  संत्रालय  में  राज्य  मंत्री  (६. |  नरहरि  श्रसाद
 सुखदेव  साथ)  :  (क)  जी  हां।

 सकिल  कार्यालय  में  दर्ज  प्रावेदन  पतों  की  संख्या  20
 है।  ये  भाकेदन  पत्र  विभिन्न  तारीखों  के  हैं  जो  9768
 शुरू  होते  हैं  ।

 (ख)  जी  नहीं  ny  जाति  संबंधी  पूर्वाग्रहों  क ेकारण
 -स्थान  की  व्यवस्था  करने  में  केवल  प्नुसूचित  जाति/
 अनुसूचित  जन  जाति  के  कमंचारियों  को  कठिनाईयों
 को  यथासंभव  छायान  में  रखा  जाता  है  ।

 उपरोक्त  को  देखते  हुए  प्रश्न  ही  नहीं  उठता  ।

 (ग)  इस  प्रकार  के  कोई  नीति  नहीं  है  ।

 गंगापुर  सिटी  बामनवाल  टेलोफोन  लाइन  का  कार्यकरण

 449l. श्री  भीठा  लाख  पठेल  :  क्या  संचार  मंत्नी
 :यह  बताने  की  कृपा  करेंगे  कि  :

 (क)  क्‍या  गंगापुर  सिटी  बामनवास  (भरतपुर,
 राजस्थान)  टेलीफीन  लाइन  गत  तीन  महीनों  से
 प्रतिदिन  खराब  रहती  है  भौर  यदि  हूं,  तो  उस  के  क्या
 कारण  हैं;

 द्)  क्या  संबंधित  झशचिकासियों  के  नोटिस  में
 यह  मामा  कई  कर  लाया  मया  है  लेकिद  अरब  तक.
 कोई  स्थायी  ge  नहीं  ढ़.ढ़ा  पया  है  भोर  यदि  हूं,  तो

 “उस  के  क्‍या  कारण  हैं;  भोर
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 (ग)  काया  गंगापुर  सिटी  एक्सचेंज  के  ट्रंक  काल
 रजिस्टर  में  रखे  गये  'रिकाडों:  में  उपरोक्त  समय  के
 झाधघार  के  बारे  में  गत  तीन  मह्दीनों  की  दैनिक  रिपोर्ट
 सभा  पटल  पर  रखी  जायेगी  ?

 संचार  मंजात्वथ  में  राज्य  ह... 4  (६  नरहूरि  प्रसाद
 सुखदेव  साथ)  :  (क)  जो  नहीं  ।

 (ख)  जब  भी  दोषों  की  रिपोर्ट  की  गई,  उपचा-
 रात्मक  कार्यवाई  की  गई  थी  ।  सम्पकक  प्राप्त  होने  में
 सुधार  लाने  के  लिये,  भझगस्त,  978  में  एक  दूसरी
 जंक्शन  लाइन  लगा  दो  गई  है  t

 (ग)  अपेक्षित  सूचना  एकत्न  की  जा  रही  है
 झोर  उसे  यथासमय  सभा-पटल  पर  रख  दिया  जाएगा।

 Visit  of  Deputy  Chairman  of  Soviet
 State  Planning  Committee

 4492.  SHRI  MADHAVRAO  SCINDIA
 Wil!  the  Minister  of  EXTERNAL
 AFFAIRS  be  pleased  to  state:

 (a)  whethe,  the  Deputy  Chairman
 of  the  USSR  State  Planning  Com-
 mittee,  during  his  recent  visit  to  this
 country  has  suggested  for  setting  up  of
 Joint  ventures  with  India  in  South
 ang  South  East  Asia;

 (b)  if  so,  whether  the  discussions
 were  held  in  this  regard;  and

 (c)  if  so,  the  outcome  thereof?  .

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  EXTERNAL  AFFAIRS
 (SHRI

 SAMARENDRA  KUNDU):  (a)
 to  (c).  During  the  recent  visit  of  the

 Deputy  Chairman  of  the  State  Plann-
 ing  Committee  of  the  USSR,  a  prelimi-
 nary  understanding  has  been  reached
 about  possible  joint  participation  in  the

 designing,  construction  and  commis-
 sioning  of  industrial  and  other  projects
 in  third  countries  on  the  basis  of
 mutual  benefit  and  equitable  terms
 and  conditions.  Such  joint  participa-
 tion  is  envisaged  in  the  fields  of
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 mining,  metallurgy,  machine  building,
 oil  exploration,  production,  refining
 and  cement,  light,  paper  and  pulp  and
 pharmaceutical  industries,  irrigation,
 civil  engineering,  consultancy  etc.
 Further  it  is  éxpected  that  discussions
 in  regard  to  India  and  Soviet  Union
 cooperating  in  countries  in  South  and
 South  East  Asian  region  for  specific

 jprojects  would  take  place  in  due

 course.

 |
 Construction  of  Railway  Lines  in

 Mineral  Areas  of  M.P.
 {

 4493.  SHRI  MADHAVRAO  SCINDIA:
 ‘Will  the  Minister  of  STEEL  AND
 MINES  be  pleased  to  state:

 (a)  whether  the  exploitation  of
 mineral  in  Madhya  Pradesh  is  being
 hampered  in  the  absence  of  railway
 lines;

 (b)  if  so,  whether  he  will  consider
 to  take  up  the  matter  with  his  collea-
 gue,  Railway  Minister,  for  construction
 of  new  lines,  specially  Jhansi  to  Bahari
 via  Chhatarpur,  Panna  and  Rewa;  and

 (c)  if  so,  when?

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  STEEL  AND  MINES

 ‘(SHRI  KARIA  MUNDA).  (a)  Many
 ‘important  mineral  bearing  areas  of
 _Madhya  Pradesh  are  already  connect-

 |
 ed  by  railway.

 :  (b)  and  (c),  Construction  of  railways
 |  depends  on  their  economic  viability.

 The  Ministry  of  Railways  has  recently
 carried  out  surveys  for  a  number  of
 railway  lines  in  the  State  keeping  in
 view  the  mineral  and  forest  resources
 of  the  area.  Although  there  is  at  pre-
 sent  no  proposal  under  its  considera-
 tion  for  a  railway  line  linking  Jhansi
 with  Bahari  via  Chhatarpur,  Panna
 and  Rewa,  the  Railway  Ministry  has
 decided:  to  undertake  a  survey  for  a
 broad  gauge  rail  link  from  Lalitpur
 to  Singrauli  via  Khajurao,  Satna  and
 Rewa.  This  survey  will  take  about
 two  years  for  completion.
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 Rural  Cennectiong  in  Remote  Areas

 4494.  SHRI  VASANT  SATHE:
 SHRI  VIJAY  KUMAR  WN.

 PATIL:

 Will  the  Minister  of  COMMUNICA-
 TIONS  be  pleased  to  state:

 (a)  as  per  the  new  policy  of  the
 P&T  Department  pertaining  to  rural
 connections  in  remote  areas,  villages
 and  unconnected  police  stations,  how
 many  (i)  new  postal  box  services  (ii
 new  post-offices  (iii)  new  public  call
 offices  (iv)  telephone  connections  were
 given  in  Vidarbha  and  Khandesh
 region  of  Maharashtra,

 (b)  of  the  above,  how  many  in  each
 category  were  provided  in  each  Dis-
 trict  of  Vidarbha  and  Khandesh  region,

 (c}  how  many  new  staff  quarters
 were  built  in  the  above  region;  and

 (d)  what  are  the  targets  for  each
 category  for  the  year  978  and  1979?

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  COMMUNICATIONS
 (SHRI  NARHARI  PRASAD  SUKHDEO
 SAI):  (a)  to  (d).  The  information  is
 being  collected  and  will  be  placed  on
 the  table  of  the  House.

 fo  एल0  सी0  (स्वोडिश  मिशन)  द्वारा  खलाए
 जा  रहे  अस्पताल  के  बिरुढ्ध  जाँच

 4495.  श्री  सुभाष  प्राहूजा  :  क्‍या  स्वास्थ्य  शौर
 परिवार  कल्याण  मंत्री  यह  बताने  की  कृपा  करेंगे  कि  :

 (क)  क्‍या  यह  सच  है  कि  सरकार  ने  मध्य  प्रदेश
 के  बेतूल  जिले  में  ई.  एल.  सी.  (स्वीडिश  मिशन)  द्वारा
 चलाये  जा  रहे  अस्पताल  के  विरुद्ध  975  8  जांच  के
 श्रादेश  दिये  थे;

 (ख)  यदि  हां,  तो  जांच  भ्धिकरियों  द्वारा  दिये
 गये  प्रतिवेदन  की  बातें  क्‍या  हैं;  i

 (ग)  उक्त  ट्रस्ट  के  विरुद्ध  जांच  किये  जाने  के
 क्या  कारण  हैं  ;  और

 (घ)  क्या  उक्त  जांच  में  प्रपराध  प्रमाणित  करने
 वाले  कुछ  दस्तावेज  बरामद  किये  गये  हैं  ?..

 स्थास्थ्य  धौर  परियार  कल्याण  मंत्रालय  में  राज्य
 संत्री  (भी  जगवस्ली  प्रसाद  यादव  )  :  (क)  मध्य  प्रदेश

 के  बेतुल  जिले  में  fo  एल०  सी०  (स्वीडिश  मिशन)
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 ह. उ  अलाए  जा  रहे  भस्मताल  की  जांच-पड़ताल
 करने  के  लिए  स्वास्थ्य  एवं  परिवार  कल्याण  मंत्रालय
 ने  कोई  प्रादेश  जारी  न्ड्डी  किए  थ्ले.।

 (ख)  से  (घ).  ये  प्रश्त  नहीं  इठते  A

 4496,  SHR]  VIJAY  KUMAR  MAL-
 HOTRA;  Will  the  Minister  of  COM-
 MUNICATIONS.  be  pleased  to  refer  to
 the  reply  given  to  part  (b)  of  Un-
 starred  Question  No,  4920  on  the  30th
 March,  978  wherein  it  is  saig  that  the
 total  number  of  outward  parcels  at
 the  end  of  first  plan  was  2,510,754,  and
 state  why  this  figure  is  almos:  ten
 times  more  than  the  corresponding
 figure  for  the  end  of  third  five  year
 plan?  Pa

 THE  MINISTER  OF  STATEIN  THE
 MINISTRY  OF  COMMUNICATIONS
 (SHR]  NARHARI  PRASAD  SUKHDEO
 SAI).  The  respective  figure,  were
 given  as  2,540,754  and  2,503,824.  The
 former  is  not  ten  times  more  than  the
 latter.  There  was  some  variation  in
 the  figures  in  the  reply  to  the  question
 No..  4920.  on  30-3-1978  in  the  English
 ang  Hindi  version.  .:However,  the
 actual  total  outwarq  parcels  for  the
 third  five  year  plan  was.  2,487,465.

 Wagon  Loading  System  in  Tisco

 4497.  SHRI  A.  K,  ROY:  Will  the
 Minister  of  PARLIAMENTARY  AFF-
 AIRS  AND  LABOUR  be  pleased  to
 state:

 (a)  whether  he  is  aware  of  the  pro-
 secution  of  the  management  of  the
 TISCO  collieries  of  Dhanbad  recently
 for  running  surreptitiously  contract
 system  in  ‘wagon  loading  in  collieries
 though  prohibited  by  Government’s
 notification  dated  Ist  February,  1975,  if
 so  facts  in  details;

 (by  what  are  the  names  and  number
 of  the  contractors  and  details  of  the
 terms  ef  the  coatract;

 (ch  whether  it  is  a  fact  that  the  con-
 tractors  are  to  take  licence  and  certi-
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 ficate  from  the  office  of  the  Regional
 Labour  Committee  and  tenew  that
 everywhere;  and

 ‘d)  if  so,  action  taken  against  these
 Officers  certifying  illegal  contractors?

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  LABOUR  AND
 PARLIAMENTARY  AFFAIRS  (SHRI
 LARANG  SAD)  (a)  According  to  the
 information  made  available  by  the
 Central  Industrial  Relations  Machinery,
 a  prosecution  case  has  been  filed  in
 October,  1978,  against—

 G)  M/s.  Tata
 Company  Ltd.;

 Tron  &  Steel

 (ii)  Shri  छे,  Ss.  Rao,  ‘Divisional
 Manager;  and  ‘

 (Gai)  Shri  A.  K.  Singh,  Manager,
 Sijua  Colliery,  for  engaging  contract
 labour  in  the  prohibiteg  category
 viz.  wagon  loading  through  contrac-
 tors  at  their  Sijua  Colliery,
 (b)  to  (d).  The  matter  is  sub-judice.

 हइ़ताल  के  कारण  श्रम  दिवसों  को  हामि

 4498,  श्रो  सुखेन्दर  सिह  :  क्‍या  संसदोय  कार्य
 तथा  श्रम  मंत्री  यह  बताने  की  क्रपा  करेंगे  कि  :

 (क)  गत  तीन  वर्षों  में  तथा  इस  वर्ष  978
 में  सरकारी  प्रौद्योगिक  संस्थानों  और  उपक्रमों  में
 श्रमिकों  द्वारा  की  गई  हड़ताजों  शौर  तालाबुन्दियों
 के  कारण  कितने  श्रमदिवसों  की  हानि  हुई;

 (@)  देश  क॑  झन्य  भागों  की  तुलना  &  मछ्झ  प्रदेश
 में  कितने  श्रम  दिवसों  की  हानि  हुई;

 (ग)  सरकार  यह  सुनिश्चित  करने  के  लिये  कि
 भविष्य  में  हड़तालों  की  पुनरावुत्तिन  हो  क्या
 कार्यवाही/उपाय  कर  रही  है;  भौर

 (घ)  उपर्युक्त  उल्लिखित  हड़तालों  शौर  ताला-
 बन्दियों  के  कारण  उत्पादन  की  कितनी

 ह्यून  हुई  ?
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 (  प सग  papain
 (भी  वीना  वर्मा):  जिचधरण  7

 क  1975,  76,  77भौर  78  के  उपक्रमों में  हड़तालों  भौर  ताला

 ्
 सरकारी  क्षेत्र  के  उपक्रमों में  सरकारी  क्षेत्र  के

 उप
 ही  कीं  संख्या

 द  गलन  कारण  नष्ट  हुए  श्रम
 उ

 के  कारण  नष्ट  हुए  मर्म  दिनों  की  संदेया  संबंधी

 दिनों  की  संख्या  संबंधी  विवरण-]  संलग्न  है  |  बरण  ।

 (ख)  वर्ष  975,  76,  77  भौर  78
 (जनवरी

 —  वर्ष  नष्ट हए श्रम  दिन
 ारत )  के  संबंध

 में  छ्
 झौर  ताल्नाब्न्द्रियों  के

 (लाबों  में)
 कारण  नष्ट  हुए  श्रम  दिनों  की  राज्यवार  संख्या  संबंधी

 विवरण 11  संलग्न  है

 (ग)  व्यापक  औद्योगिक  संबंध  विधेयक  पहले
 L228  2.5

 ही  लोक  सभा  में  पेश  किया  जा  चुंका  है,  जिससे,  जब  976  8.7
 यह  लागू  हो  जायेगा,  देश  में  झौचोगिक  संबंध  दशा  1977  44.  7
 सुधारमे  में  काफी  मदद  मिलेगी  ।  978  (जनवरी--भ्रगस्त )  6.4

 (4)  वर्ष  1975,  976  शौर  977  के
 इसंबंध  में  हडतालों  और  तालाबन्दियों  क  कारण  नष्ट  नोट  :——-977  भौर  978  के  झांकड़े  भ्रंनन्तिम
 द्हए  उत्पादन  के  मूल्य  संबंधी  विवरण- 117.  संलग्न  है।  हैं  भोर  ये  श्रम  ब्यूरो  में  क्रमश:  (2-11-78  तथा  57  I
 ,  £978  क  लिये  इस  प्रकार  के  प्रांकड़े  अभी  उपलब्ध

 बरणियों "नहीं  ह  V  78  तक  प्राप्त  वि  पर  भ्राघारित  हैं  ।

 लिवरण-  2

 हड़तालों  भौर  तालाबन्दियों  के  कारण.  त्त्ष्ट  हुए  श्रम  दिनों  की  राज्य-वार  संख्या  सम्बन्धी  विवरण

 .  नष्ट  हुए  श्रम  दिनों की  संख्या

 राज्य  /संघ-यज्य  क्षेत्र
 975  976  977  978

 (जनवरी-भ्रगस्त  )

 _  2  3  4  Pa

 शानद  प्रदेश  418,624  112,051  ,  694,067  205,554

 झसम  वि  102,933,  6,443  10,739  5,351

 हर
 वि  763,501  120,542  1,706,147  951,157

 ह

 शैणरात  191,062  43,260  302,660  (213,397

 हरियाणा  22,625  25,284  583,722  74,268

 हिमाचल  प्रदेश  3,724

 जम्मू  तथा  कश्मीर  570  7,150

 कर्नाटक  ;  683,641  274,988  721,768  365,868

 केरल  .  500,907  67,785  2,110,823  236,479

 “मध्य  प्रदेश  ,  101,522  22,985  1,068,597  142,536

 यदाराक्े ... .  :  <  4,398,727  56485  3093225  4,74i,738
 aa
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 €

 मणीपुर
 =  ,75

 उड़ीसा
 ;  291,666  30,273  224,039  4,46f

 पंजाब  90,338  37,961  294,471  52,806

 राजस्थान
 116,595  18,959,  1,006,076  429,503.

 सिक्किम  —_  z

 भेघालय  कि

 नागालैण्ड  -—  _

 तमिलनाडु  1,850,547  1,075,925  2,910,513  1,206,831

 ब्रिपुरा  667  2,429

 उत्तर  प्रदेश  1,528,334  ‘1,204,667  1,602,821  1,654,368

 पश्चिम॑  बंगाल  13,684,353  9,067,231  8,488,654  6,405,006

 झण्डमान  तथा  निकोधार  द्वीपसमृह  2214  928  10,622  389

 झरुणाचल  प्रदेश

 अण्डीगढ़  6,634  43  21,731

 दादर  तथा  नगर  हवेली  3,910  2,360  2,200

 दिल्ली  .  38,292  22,876  101,506  29,825

 गोवा  85,243  7,552  92,078  73,406

 लक्षद्वीप  न  1,618

 मिजोरम  -  a

 पाण्डिचिरी  .  .  .  21,936,  37,887  257,357  75,642

 जोड़  ,  .  .  —-2,900,93  12,745,735,  25,320,072  13,967;893

 नोट  :--वर्ष  977  भ्रौर  978  8  ांकड़े  भ्रतन्तिम  हैं  भ्रौर  थे  श्रम  ब्यूरो  में  क्रशः  211-78  शौर
 I5--78  तक  प्राप्त  विवरणियों  पर  श्राधारित  हैं।
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 सोक  सभा के  प्रताशंकित  प्रश्न  संख्या  4498  तारीख  2i-:2-978  के  भाय  (4)  के  उत्तर  में
 विवरण  |

 हड़तरसों  भौर  तालाबन्दियों  के  कारण  नष्ट  हुए  उत्पादन  के  मूल्य  सम्बन्धी  विवरण

 वर्ष  नष्ट  हुए  उत्पादन  का  मूल्य
 स्व  करोड़ों  में)  ai ees  me caemrcemmemee ss

 975
 976
 :977  (प्र)

 77.  86
 92.3

 284.48

 (a)  प्रनन्तिम  और  "श्रम  ब्यरों  में  2-11-78  तक  प्राप्त  विवरणियों  पर  प्राधारित  हैं  ny

 ate  क्षेत्रों  में  विकिःसा  सुद्िवायं
 as

 4499.  श्री  सुखेख  सिह  :  क्‍या
 मर

 जौर
 चयरिवार  कल्याण  मंत्री  यह  बताने  की  कृपा  करेंगे  कि  :

 (क)  क्या  ग्रामीण  क्षेत्रों  में  चिकित्सा  सुविधागश्रों
 की  व्यवस्था  करने  के  लिये  सरकार  द्वारा  क्या  नई  कार्ये-
 वाही  की  जा  रही  है;

 (ख)  ग्रामीण  क्षेत्रों  में  अ्स्पतार  तें  और  झौष-
 !  घालयों  की  संख्या  कितनी  है  श्र  बहां  प्रत्येक  दस  हजार

 की  जनसंख्या  के  लिये  कितने  बिसस्‍्तरों  की  व्यवस्था
 है  और  उक्त  संख्या  राष्ट्रीय  और  नगरीय  क्षेत्रों  की
 श्रौसत  से  कितनी  कम  है  ;

 (ग)  ग्रामीण  क्षेत्नों  में  प्रसूति  एवं  शिशु  कल्याण
 केन्द्रों  की  संख्या  कितनी  है  श्रौर  उक्त  संख्या  राष्ट्रीय
 झोर  नगरीय  क्षेत्रों  की  औसत  से  कितनी  कम  है;
 शौर

 (घ)  आगामी  दो  वर्षों  में  ग्रामीण  क्षेत्रों  मे ंकितने
 झतिरिक्त  नये  अस्पताल,  भ्रौषधालय,  झौर  प्रसूति  एवं
 शिश्‌  कल्याण  केन्द्र  खोलने  का  प्रस्ताव  है  शौर  उन  में
 से  कितने  मध्य  प्रदेश  में  खोले  जायेंगे  ?

 स्थास्थ्य  धौर  परिवार  कल्याण  मंत्रालय  में  राज्य
 मंत्री  (श्यो  जगबस्बो  प्रसाद  यादब):  (क)  ग्रामीण
 क्षेत्रों  मे ंचिकित्सा  संबंधी  सुविधाएं  प्रदान  करने  के  लिए
 सरकार  जो  उपाय  कर  रही  है  उन  में  जन  स्वास्थ्य
 रक्षक  योजना  को  चलाना  और  उसका  विस्तार  करना,
 बहु-उद्देशीय  कार्यकर्ता  योजना  के  अन्तर्गत  एकोहेशीय
 कार्यकर्त्ता्रों  को  तेजी  से  विषय-परिचायक  जानकारी:
 दिलाना  श्रौर  चिकित्सा  शिक्षा  को  नयी  दिश।  देना
 शामिल  है।  दाइयों  के  प्रशिक्षण  को  तेज  करने  के  लिये

 भी  सरकार  ने  कदम  उठाये  हैं  ताकि  सन  98
 सके तक  प्रत्येक  गांव  को  एक-एक  प्रशिक्षित  दाई  की

 उपलब्ध  हो  सकें  ।

 (ख)  31-12-1977,  को  ग्रामीण  तथा  नगरीय
 क्षेत्रों  मे ंजितने-जितने  भ्रस्पताल  झौर  श्रोौषधालय  थे,
 उन  का  एक  विवरण  संग्लन  है

 3i-L2-977  को  ग्रामीण  तथा  नगरीय  क्षेत्रों  में
 जितने  पलंग  उपलब्ध  थे,  उनकी  संख्या  विवरण  .ख”
 में  दर्शाया  गया  है।  ४

 (ग)  मातृ  तथा  शिश  कल्याण  संबंधी  सेवायें
 प्राथमिक  स्वास्थ्य  केन्द्रों,  परिवार  कल्याण  केन्द्रों  श्र
 उप-केन्द्रों  के  माध्यम  से  प्रदान  की  जाती  है  और  उनकी
 संख्या  क्रमश:  5400,  5228  और  38,000  के  करीब
 है

 नगरीय  क्षेत्रों  में  मातृ  एवं  शिशु  कल्याण  केन्द्रों
 की  संख्या  लगभग  933  है  ।

 (घ)  चालू  योजना  अवधि  में  400  प्राथमिक
 स्वास्थ्य  केन्द्रों  का  दर्जा  बढ़ा  कर  उन्हें  तीस-तीस  पलंगों
 वाले  श्रस्पतालों  में  परिणत  करन  का  विचार  है|।  साथ  ही
 अतिरिक्त  प्राथमिक  स्वास्थ्य  केन्द्र  श्रौर  उप-केन्द्र  खोलने
 का  भी  विचार  है  ताकि  सन  987-88  तक  पचास-
 पचास  हजार  की  जनसंख्या  के  लिए  एक-एक  प्राथभिक
 स्वास्थ्य  कन्द्र  और  पांच-पांच  हजार  की  जनसंख्या  के
 लिये  एक-एक  उप-केन्द्र  का  ज्रध्ष्य  पूरा  किया  जा  सके  ।
 मातृ  एवं  शिश  स्वास्थ्य  सेवायें  प्राथमिक  स्वास्थ्य  केन्द्रों
 झौर  उप-केन्द्रों  के  माध्यम  से  भी  दी  जाती  हैं  ।  जहां  तक
 प्रगले  दो  वर्षों  के  दौरान  ग्रामीण  क्षेत्रों  में  म्रस्पताल,
 भौषधालय  श्रौर  मात  एवं  शिश्‌  कल्याण  केन्द्र  खोलने ye  eos  iN का  संबंध  है  शौर  उनमें  से  मध्य  प्रदेश  में  कितने  खोले
 जायेंगे,  इस  के  बारे  में  राज्यों  से  सूचना  मांगी  जा  रही  है
 और  प्राप्त  होने  पर  सभा  पटल  पर  रख  दी  जाएगी  ।
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 विवरण  “eo”

 3i-i2-977  कौ  स्थिति  के
 ब्युगार  भारत

 के  हरी  तक  ब्रामीण  क्षेत्रों  में.  ग्रस्वतालों त्या
 ों  की  संख्या

 भ्रस्पताल  भोषचालय

 ग्रामीण  शहरी  कुल  प्रोभीणे
 शहरी  कुल

 हु  ह 10:8  प्रदेश  I6]  428  589  544  83  727

 2.  भ्रसम  is  +  55  +  +  4l6

 3.  बिहार  (I--76)  8I  35  26  466  2  468

 4.  गुजरात  3  70  20i  399  65  564

 5.  हरियाणा  5  77  82  53  83  236

 6.  हिमाचल  प्रदेश  8  24  42  65  3  78

 7.  जम्मू  व  कश्मीर  2  33  35  62  27  648

 8.  कर्नाटक  ,  4l  74  25  979  296  275

 9.  केरल  600  60  760  702  40  742

 l0.  मध्य  प्रदेश  .  4  203  244  542  96  638

 .  महाराष्ट्र  i--77)  00  662  762  07  7i8  825

 12.  मणिपुर  5  7  2  57  3  60

 13.  मेघालय  (  i--77)  +  +  l  +  +  57

 14.  नागाछैण्ड  27  5  32  73  7  80

 15.  उड़ीसा  03  42  245  252  70  322

 l6.  पंजाब  24  2)  45  548  29  677

 17  राजस्थान  28  80  208  45  290  AAL

 i8.  सिक्किम ( 1-1-76)  4  l  5  26  26

 19.  तमिलनाडु ( (  i--76)  +  +  373  +  +  757

 20.  त्रिपुरा  F  4  0  4  i2  5  117

 21.  उत्तर  प्रदेश  00  66  76  849  293  442

 22.  पश्चिम  बंगाल  89  25  340  305  430  435

 23.  भ्रण्डमानत  व  निकोबार
 हीपसमह  9  3  l2  57  5  62
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 t  2  3  4  5  6  7  8

 24.  भ्ररुणांचल  प्रदेश  6  6  22  7  >  7

 25.  लच्जीभढ़
 .

 2  2  ]  १9  20

 26.  दादर  व  नगर  हवेली  ]  _—  l  5  —  5

 27.  दिल्‍ली  2  57  59  64  288  352

 28.  गोवा  पमन  व  दीव  22  ll  33  3  3

 29.  लक्षद्वीप  2  या  2  —_

 30.  मिजोरम  2  3  5  6  6

 3.  पांडिचिरी  _—  7  7  9  3  22

 भारत  58  3488  5445  856  2865  12656

 +  उपलब्ध  नहीं

 विवरण  नयख

 3i-2-977  की  [स्थिति  के  प्रनुसार  ग्रामीण  तथा  शहरी  क्षेत्रों  में  पलंगों  की  संख्या

 पलंगों  की  संख्या  (सभों  टाइप)

 ग्रामीण  शहरी.  कुल

 ee l.  ऑांध  प्रदेश  6364  2974  35538

 4  2.  प्रसम  +  +  6292

 3.  बिहार  (i--76)  7672  I63l  23803

 4.  गुजरात  3490  8962  22452

 5.  हरियाणा  42]  6887  8308

 6.  हिमाचल  प्रदेश  .  702  3022  4724

 7.  जम्मू  व  कश्मीर  .  902  43i2  52.4

 8.  कर्नाटक  ५  493.2774  =  3367

 9.  केरल  272849j  21010  48294

 10.  मंध्य  प्रदेश  2409  543  7840

 ll.  महाराष्ट्र  (i-i-76)  973  6979  752

 “12  मणिपुर  45  834  249
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 13.  मेघालय  (171-77)

 14,  नागालैण्ड

 i5.  उड़ीसा

 16.  पंजाब

 17.  राजस्थान

 i8.  सिक्किम  (I--76)

 i9.  तमिलनाडु,  (.-I-76)  «

 20.  त्रिपुरा

 21.  उत्तर  प्रदेश

 22.  पश्चिम  बंगाल  .

 23.  ग्रण्डमान  व  निकोबार  द्वीप  समूह  |

 24.  अ्ररुणाचल  प्रदेश  ,

 25.  चण्डीगढ़  .  .

 26. s  दादर,  व  नगर  हवेली

 27.  दिल्‍ली  ल

 28.  गोवा,  दमन  व  दीव  .

 29.  लक्षद्वीप

 30.  मिजोरम  F

 31.  पांडिचेरी

 भारत

 3  4  5

 4.  5  4350

 730  = 418:  4248

 3734  8l42  876

 3047  099  a  29246

 32  205  337

 .  +  +  458]

 +  +  340

 029  4200  5329

 283  262  545

 822  446  268

 .  1120  20

 48  48

 :  +  aa  2792

 843  473  236

 20  20

 .  88  387  575

 53  24]  394

 0482  322552  494319" .

 +  उपलब्ध  नहीं
 शबन्य

 *  इनमें  प्रस्पताल,  श्रौधधालयों,  प्राथमिक  स्वास्थ्य  केन्द्रों,  क्लिनिकों,  आरोग्यशालाझों  झादि  के  पलंम
 शामिल  हैं।

 CGHS  Dispensary,  Malviya  Nagar

 4500.  SHRI  MANORANJAN
 BHAKTA:  Will  the  Minister  of
 HEALTH  AND  FAMILY  WELFARE
 be  pleased  to  state:

 (a)  whether  it  is  a  fact  that  the
 CGHS  J)ispensaries  in  Malaviya  Nagar,

 New  Delhi  is  housed  in  a  very  small
 heuse  which  is  in  a  dilapidated  condi-
 tion;

 9)  whether  the  staff  and  benefi-
 Ciaries  of  this  dispensary  are  facing
 grea.  hardship  in  proper  functioning
 due  to  this  improvised  accommodation;

 (c)  whether  several  representations
 have  been  received  from  the  residents
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 of  Malaviya  Nagar  in  this  regard  and
 if  so,  what  action  has  been  taken
 thereon;  and

 (d)  whether  the  Director  General,
 Health  Services  and  certain  other
 officials  have  recently  inspected  the
 premises  of  the  dispensary  ‘and  even
 then  no  action  has  been  taken  to  shift
 this  dispensary  to  some  other  suitable
 accommodation  if  so,  reasons?

 THE  MINISTER  OF  STATEIN  THE
 MINISTRY  OF  HEALTH  AND  FAMI-
 LY  WELFARE  (SHRI  JAGDAMBI
 PRASAD  YADAV):  (a)  Yes,  but  the
 building  is  not  in  a  dilapidateg  condi-
 tion.

 (b)  Yes,  on  account  of  inadequate
 accommodation,

 (c)  and  (d).  Several  complaints  have
 been  received  regarding  this  dispen-
 sary  which  was  visited  by  the  Director
 General  of  Health  Services  ang  certain
 other  officials.  Efforts  have  been  made
 to  find  alternate  accommodation
 through  advertisements  in  newspapers
 but  so  far  none  of  the  offiers  made
 have  been  found  suitable  for  the  dis-
 pensary.
 Decision  of  Supeme  Court  on  Indus-

 trial  Disputes  Act

 4501.  SHRI  BHAGAT  RAM:  Will  the
 Minister  of  PRRLIAMENTARY  AF-
 FAIRS  AND  LABOUR  be  pleased  to
 state:

 (a)  whether  Government  are  aware
 about  the  grave  situation  arising  out
 of  the  recent  decision  of  the  Supreme
 Court  striking  down  section  25(c)  of
 the  Industrial  Dispute  Act;  and

 (b)  what  is  the  reaction  of  the  Gov-
 ernment  to  this  decision  and  ‘what
 steps  have  been  taken  to  safeguard  the
 interests  of  the  workers?

 THE  MINISTER  OF  PARLIAMEN-
 TARY  AFFAIRS  AND  LABOUR
 (SHRI  RAVINDRA  VARMA):  (a)  and
 (b).  In  its  decision  in  writ  petitions
 644,  917,959  and  960  of  977  dated  the
 29th  September,  1978,  in  the  case  bet-
 ween  Excel  Wear  and  others  and  the
 Union  of  India  and  others,  the  Supreme

 Court  held  that  the  whole  of  Section
 25-0  and  Section  25  R  in  so  far  as  it
 relates  to  the  awarding  of  punishment
 for  infraction  of  the  provisions  of
 Section  25—0  are  constitutionally  bad
 and  invalid  for  violation  of  article  9
 (1)  (8)  of  the  Constitution  of  India.
 Changes  in  the  existing  provision
 of  the  law  that  may  be  necessary  for
 safeguarding  the  interests  of  the
 workerg  would  be  considereq  and
 placeq  before  the  proposed  Joint  Com-
 mittee  of  both  the  Houses  of  Parlia-
 ment,  which  would  examine  the  Indus-
 trial  Relations  Bill,  1978.

 C.G.H.S.  Beneficiaries  Admitted  in
 Central  Wards

 4502.  SHRI  DAYA  RAM  SHAKYA:
 Will  the  Minister  of  HEALTH  AND
 FAMILY  WELFARE  be  pleased  to
 state:

 (a)  whether  it  is  a  fact  that  when
 C.G.H.S,  beneficiaries  are  admitted  to
 hospitals  they  are  put  in  the  general
 wards:

 (b)  is  there  any  reservation  of  beds
 in  any  hospital  for  such  patients  if  so,
 the  name  of  hospitals  and  number  of
 beds  in  each  department;

 (ie)  is  it  also  a  fact  that  they  are  also
 given  the  same  treatment  as  is  given
 to  general  public  in  medicine,  diet  etc.
 in  the  hospitals;

 (d)  is  there  any  criteria  that  the
 C.G.H.S,  Beneficiaries  who  are  in  re-
 ceipt  of  higher  salaries  are  given  some
 special  treatment,  and  if  so,  what  is
 that  criteria;  and

 (९)  will  Government  consider’  to
 provide  special  facilities  to  C.G.H.S.
 beneficiaries  when  they  are  admitted
 in  the  hospital  for  treatment?

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  HEALTH  AND  FAMI-
 LY  WELFARE  (SHRI  JAGDAMBI
 PRASAD  YADAV).  (a)  The  C.G.H.S.
 beneficiaries  are  admitted  to  the
 general  wards/nursing  homes  on  the
 basis  of  their  entitlement  and  the
 availability  of  accommodation,



 b)  Yes.  In  the  Nursing  tiome  of
 the  Dr.  Ram  Manohar  Lehia  Hospital
 57  beds  which  is  $0  per  cent  of  its
 total  beg  strength,  is  reserved  for

 C.G.HS,  beneficiaries.

 (c)  Yes.  However,  the  C.G.H.S
 beneficiaries  receive  free  medicines
 from  the  C.G.H.5.  dispensaries.

 (d)  Yes.  C.G.H.S.  beneficiaries  draw-
 ing  a  pay  of  Rs.  750/-  p.m.  and  aboye
 are  entitled  to  admission  in  the  nurs-

 ing  home  and  those  drawing  a  pay
 of  Rs.  1600/-  p.m.  and  above  are  entitl-
 ed  to  avail  of  the  services  of  specialists
 even  for  the  first  consultation  and
 subsequent  treatment.

 (e)  There  is  no  such  proposal  under
 consideration.

 प्रति  व्यक्ति  चिकित्सा  व्यय

 4503.  श्रो  हुकम  न्द  कछवाय  :  कया  स्वास्थ्य
 भर  परिवार  कल्याण  मंत्री  प्रति  व्यक्ति  चिकित्सा  व्यय
 के  बारे  में  6  अप्रैल,  1978,  के  तारांकित  प्रश्न  संख्या

 1
 6  के  उत्तर  के  संबंध  में  यंह  बताने  की  कृपा  करेंगे

 (क )  क्या  केन्द्र  सरकार  तथा  राज्य  सरकार  द्वारा
 वर्ष  1974-75,  4

 ड  रि
 तथा  कश्मीर  में  प्रति  व्यक्ति

 5.77  रु०  का  व्यय  गया  था  और  यदि  हां,
 तो  क्‍या  वर्ष  1976-77  द्रौर  1977-78  4  प्रति
 व्यक्ति  व्यय  में  वृद्धि  करने  का  कोई  प्रस्ताव  था

 (ख)  यदि  हां,  तो  कितनी  वृद्धि  करने  का
 विच्वार  था;

 (ग)  क्‍या  सरकार  भ्रब  तक  किये  गये  प्रति  व्यक्ति
 व्यय  से  सन्तुष्ट  है;  श्रौर

 कोई
 (ध)  यदि  नं,  तो  क्या  सरकार  अन्य  देशों  से

 कोई  सहायता  लेने  के  पक्ष  में  है  श्रौर  इस  उद्देश्य  स ेकिन
 देलों  के साथ  बातचीत  चल  रही  है  ?

 हम
 स्वास्थ्य  तथा  परिवार  कल्याण  मंत्रालय  में  राज्य

 संत्री  (धो  जगदम्बों  प्रसाद  यादव)  :  (क)/  (ख) शौर  (ग)  राज्य  और  केन्द्र  दोनों  सरकारों  द्वारा  करिए
 गए  प्लान  भौर  नान-प्लान  ख्च  के  भ्राधार  पर  प्रति
 व्यक्ति  व्यय  5.77  रुपये  था  -  जम्म  व  कश्मीर  में
 स्वास्थ्य  संबंधी  प्रति  व्यक्ति  खर्च  जो  i974-75  में
 45.77  रुपये  था  वह  975-76%  बढ़कर  7.02 रू  पये  ही  गया  976-778  खर्च  के  भांकड़े  उपलब्ध
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 नहीं हैं  ।  क्योंकि  राज्य  सरकार ने  रिकार्ड  . शाग में  जल
 गया  बताया  है  |  वर्ष  1977-78,  के  खर्च  के  जांकड़े
 झ्रभी  संकलित  किए  जाने  हैं  ।

 केन्द्र  की और  राज्य  की  सरकारें  जम्मू-कश्मीर  में
 लोगों  को  स्वास्थ्य  सेबासें  सुलस  करने  की  ह्थिति में
 सुधार  लाने  के  लिये

 भरपूर  जा
 र  प्रयास  कर  रही  है।  घौर

 इस  राज्य  सरकार  को  राज्य  योजनाझों  पौर
 केन्द्र  प्रायोजित  योजनाझ्ों  को  कार्यान्वित  करते  के  लिपे
 योजना  झ्ायोग  द्वारा  स्वीकृत  परिव्यय  के  भ्रनुसार  सहा-
 यता  दी  जा  रही  है  ।

 अम्मूं-कश्मीर  में  स्वास्थ्य  कार्मेक्रमों  पर  29
 ल्म 77  में  जहां  302.8)  लाख  रु०  का  योजना  खर्च

 झाया  था  वहां  वह  1977-78 & में  बढ़कर  615.  67
 लाख  &O  हो  गया  ।

 (घ)  सरकार  किसी  भी  राज्य  सरकार  विशेष
 के  लिये  विदेशी  सहायता  नहीं  मांग  रही  है।  बैसे,
 दूसरे  देशों  ने  मलेरिया  नियंण,  ग्रन्धता  निवारण,
 चिकित्सा  शिक्षा  को  नया  रूप  देने  झादि  जैसी  हमारी

 दर्
 राष्टीय  योजनाप्नों  के  लिये  सहायता  दी  है  ।

 राज्य  विशेष  के  स्वास्थ्य  क्षेत्र  के  कार्य  क्रम  के  लिये
 निश्चित  किए गए  समग्र  योजना  परिव्यय  में  सारे  देशी
 तथा  विदेशी  साधनों,  दोनों  की  झलक  मिलती  है

 Increase  of  Skeletal  Fluorosis

 4504.  DR,  VASANT  KUMAR  PAN-
 DIT:  Will  the  Minister  of  HEALTH
 AND  FAMILY  WELFARE  be  pleased
 to  state:

 (a)  whether  a  recent  survey  by
 National  Institution  of  Nutrition,
 Hyderabad,  has  indicated  increasing
 proportion  of  Skeletal  Fluorosis  in
 various  parts  of  the  country;

 9)  whether  Government  have  fourd
 out  the  causes  and  the  carriers  of  this
 disease  to  provide  preventive  remedies
 against  Fluorosis;  and

 (c)  whether  the  Indian  Council  of
 Medical  Research  has  carried  out  ex-
 periments  indicating  incidence  ०  this
 disease  through  pollution  of  water  and
 flurine  toxity  through  dietary  habits?

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  HEALTH  AND  FAMI-
 LY  WELFARE  (SHRI  JAGDAMBI
 PRASAD  YADAV).  (a)  Studieg  con-
 ducted  by  the  National  Institute  of
 Nutrition,  Hyderabad,  have  identified
 newer  areas  in  the  country  where
 skeletal  Fluorosis  occurs.  However,  in
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 |
 ipreas  where  Fluorosis  was  already

 lendemic,  there  is  no  evidence  that
 ithere  8  an  increase  in  percent  inci-
 ‘dence  of  the  disease.

 Skeletal  Fluorosis  is  caused  by
 co  ase  prion  of  drin

 =m  water  with
 High  fluoride  content.  Since  the

 disease  is  not  infectious  "Toes
 ct cable,  the  question  of

 Serica
 ‘doés  no

 ‘arise.  Preventive  Ineabtirés  already
 suggested  include  provision  of  drink-
 ing  water  containing  permissible  lévels
 of  fluoride,  not  exceeding  |  part  per
 million.

 (०)  Yes,  Sir.  Studies  undértaken

 by  the  National  Institute  of  Nutrition,
 Hyderabaq  indicate  that  Fluoride
 toxicity  does  not  occur  through  food-
 stuffs  contained  in  the  diets  since  they
 contain  very  small  amounts  of  fluoride.
 It  is  the  high  fluoride  content  of  the
 drinking  water  that  is  responsible  for
 the  disease.  However,  other  nutri-
 tional  causes  such  as_  deficiency  of
 calcium  intake  and  high  intake  of
 dietary  molybdenum  may  also  contri-
 bute  to  the  causation  of  skeletal  de-

 ‘  formities.

 सिलाई  इस्पात  संयंत्र

 4505.  श्री  :  क्या  इस्पात  शौर
 खान  मंत्री  यह  बताने  की  कृपा  करेंगे  कि  :

 (क)  क्‍या  भिलाई  इस्पात  संयंत्र  का  वंमान
 प्रबन्धक-वर्ग  वर्ष  97  में  इस  संयंत्र  द्वारा  सहायक
 उद्योग  के  रूप  में  विकसित  उद्योगों  को  स्वीकार  करने  के
 लिये  तैयार  नहीं  है;  प्रौर

 (ख)  यदि  हां,  तो  इस  बारे  में  सरकार  द्वारा
 क्या  कार्यवाही  की  गई  है  ?

 इस्पात  झोौर  खान  मंत्रालय  में  राज्य  मंत्री  (भ्रो
 कड़िया  मुण्डा)  :  (क)  जी,  नहीं  ।

 (ख)  प्रश्न  नहीं  उठता  ।

 Aid  for  cyclone  victims  of  Sri  Lanka

 4506.  SHRI  K.  MALLANNA:  Will
 the  Minister  of  EXTERNAL  AFFAIRS
 be  pleased  to  state:

 (a)  whether  Indian  Government  have
 extended  its  co-operation  to  Sri  Lanka

 for  relief  work  for  the  cyclone  victims;
 and

 (b)  if  80,  the  details  thereof?

 THE  MINISTER  OF  STATEIN  THE
 MINISTRY  OF  EXTERNAL  AFFAIRS.
 (SHRI  SAMARENDRA  KUNDU):  (a)
 Yes,  Str.

 (०),  In  response  ६०  a  request  from
 the  Government  of  Sri  Lanka,  the
 Government  of  India  immediately  prp-
 vided  an  Avro  aircraft  ang  two  Chetak
 helicopters  with  crew,  which,  for  two
 weeks,  flew  relief  sorties  over  the
 gyclone-affected  areas.  of  Sri  Lanka.
 The  Government  of  India  also  sent  re-
 lief  supplies  including  tents,  blankets,
 rice,  biscuits  and  clothing.  Assistance:
 is  being  given  to  the  Sri  Lanka  Gov-
 ernment  to  procure  other  relief
 materia]  needeq  by  them  from  India.
 The  Tamil  Nadu  Government  has  also
 made  a  separate  contribution  of  relief
 supplies  including  roofiing  materials,.
 clothing  and  foods  stuffs.

 Jobs  arranged  by  Employment
 Exchanges

 4507.  SHRI  K.  MALLANNA:
 SHRI  SARAT  KAR:

 Will  the  Minister  of  PARLIAMEN-:
 TARY  AFFAIRS  AND  LABOUR  be
 pleased  to  state:

 (a)  whether  the  number  of  jobs
 arranged  by  the  Employment  Ex-
 changes  as  to  the  percentage  of  the
 number  of  applicants  on  their  live
 registers  fell  from  l  per  cent  in
 970  to  4.2  per  cent  in  1977;

 (b)  if  so,  the  details  in  this  re-
 gard  and  the  reasons  for  sharp  fall
 in  the  capacity  of  the  Employment
 Exchanges  to  arrange  jobs;  and

 (c)  the  details  State-wise  of  the
 educated  unemployed’  at  different
 levels  of  education  as  on  the  date  upto
 which  latest  information  is  available”
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 “THE  MINISTER  OF  PARLIAMEN-
 TARY  AFFAIRS  AND  LABOUR

 (SHRI  RAVINDRA  VARMA):  (a)  Yes,
 Sir.

 (b)  The  number  of  placements
 effected  by  the  employment  exchanges
 during  the  years  970  ang  977  was

 4.47  ang  4.62  lakhs  and  the  number  of

 applicants  on  the  Live  Register  of

 Employment  Exchanges  at  the  end  of

 fhe  years  970  and  977  was  40.69  and
 09.24  lakhs  respectively.

 Whiie  the  number  of  placements  in
 both  the  years  was  more  or  less  of  the

 DECEMBER  2I,  978  784

 same  order,  the  percentage  of

 placements  to  the  number  of  job-
 seekers  on  the  Live  Register
 had  decreased  from  2.0  to  4.3

 per  cent  due  to  sharp  increase  in
 the  Live  Register  as  also,  the  fact  that

 a  number  of  jobs  have  been  taken  out
 of  the  purview  of  the  exchanges  as  a
 result  of  constitution  of  Service  Com-
 missions,  Board  etc.  by  Central  and
 State  Governments  and  other  Institu-
 tions  such  as  Banks  etc.

 Written  Answers.

 (c)  Available  information  is  furnish.
 ed  in  the  statement  attached.

 Statement

 Number  of  educated  (Matric  and  above)  job-seekers  on  the  live  register  of  Employment
 Exchangesin  each  State/Union  Territory  as  on  3ist  December,  977  classified  by  educational

 levels

 (In  thousands)

 No.  of  job-seekers  on  Live  Register  as  on Sl,
 No.  State/Union  Territory  3BE-T2-3077

 Mitricu-  Higher  Fraduates  Post  Total
 la‘es  Secondary  Graduates

 passed
 including
 Interme-
 diates/
 under

 Graduates

 !  2  3  4  5  6  7

 States

 1  Andhra  Pradesh  210"  7  80*  $  69°6  854  377°9
 2  Assan  :  58:9  206  7°3  08  98-0

 3  Bihar  3779  90°90  ी  4°2  562°9

 4  Gujarat  66°3  374  406  03  22I°5
 Haryana 5  90°  3  2370  28*  7  85  45°4

 6  Himachal  Pradesh  34'  6  69  60  ag  48°4
 7  Jammu  &  Kashmir  74  550)  50  W2  20°4
 8  Kar  ka  . arnata  I97°9  34°2  6:°3  5°8  298-2

 Keral  6 9  Kerala  357  2  409  52°8  64  457°4
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 I  2  8  4  5  6  7

 t0  Madhya  Pradesh  .  .  42°  9°8  54°0  r6  299°5

 ur)  Maharashtra  Mee  we  382°  7  30°4  87-2  8  502°

 12  Manipur  a4  66  54  o5  33.9

 ‘43  Meghalaya  7  2°7  4  r2  o1  54

 t4  Nagaland  ०9  ०९9  orl  @  ree

 «5  Orissa  86°5,  18° 3,  33°0  md  438°9

 6  Punjab  9°45  35°0  47°0  47...  7806

 17  Rajasthan  न»  ‘52°  9  47°7  33°7  ठ  39°  7

 i8  Sikkim*

 t9  Tamilnadu  .  323°6  76°8  83°6.  67  488-8

 2०  Tripura  5  नि  20°2  Io°l  3°6  ०९2  34°0

 at  Uttar  Pradesh  नि  है  252°6  295°6  147°  4  2°8  7:7°6

 22  West  Bengal  .  .  237°9  337°2  I40°2  7  @  722°5

 Univn  Territories

 t  Andaman  &  Nicobar  Islands  0.3  or2  or  @  ०6

 2  Arunachal  Pradesh®

 3  Chandigarh  tol  5°7  5.0  4  22°3

 4  Dadra  &  Nagar  Haveli®

 5  Delhi  :  38°8  78°9  6:°3  56  :84°6

 6  Goa,  Daman  &  Diu  I3°3  5  Qi  ol  6°9

 7  Lakshadweep.  .  o8  or  o'r  @  0

 8  Mizoram  ‘  0°3  "7  02  @  22

 9  Pondicherry  a  .  .  8-2  °8  2°4  o-2  I2°7

 Aut  INDIA  Torau  7  3082°9  I472°3  I074°5  i04°8  5734°6

 _—

 Note  :  Te  Excludes  figures  for  University  Employment  Information  and  Guidance  Bureaux
 except  for  Delhi  and  Maharashtra.

 2.  Figuresdo  not  add  upto  total  due  torountting  off.

 3.  No  Employment  Exchange  is  functioning  in  Sikkim,  Arunachal  Pradesh  and  Dadra
 &  Nagar  Haveli.

 A  @Figures  less  than  50.

 5.  All  the  job-seekers  registered  with  the  Eployment  Exchanges  are  not  necessarily  un-
 employed,

 6.  Registration  being  voluntary,  all  the  unemployed  persons  may  not  register  with  the
 exchanges.
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 रोजगार  तथा  प्रशिक्षण  महानिदेशालय  का  कार्यकरण

 4508.  श्री  चतुर्भुज  :
 क्‍या  संसदोय  कार्य  तथा

 अम  मंत्री  यह  बताने  की  कृपा  करेंगे  कि  :

 (क)  रोजगार  तथा  प्रशिक्षण  महानिदेशालय
 के  कृत्य  क्या  हैं  झौर  क्या  गत  तीन  वर्षों  में  निदेशालय
 की  शोध  शाखा  को  व्यवसाय  प्रधान  प्रशिक्षण  के  बारे
 में  कोई  रिपोर्ट  प्राप्त  हुई  है.  भ्रथवा  प्रकाशित  हुई  है  ।

 शौर  यदि  नहीं,  तो  इस  के  क्‍या  कारण  हैं;  भौर

 (ख)  उक्त  शाखा  पर  सरकार  वार्षिक  कितना
 व्यय  करती  है  झौर  ब्यौरे  सहित  उक्त  निदेशालय  में

 कुल  कितने  भ्रधिकारी  तथा  कर्मचारी  हैं  ?

 संसदोय  कार्य  तथा  श्रम  मंत्रों  (श्रो  'रवोना
 शर्मा):  (क)  रोजगार  ग्रौर  प्रशिक्षण  महानिदेशालय,
 श्रम  मंत्रालय  अधीन  एक  संलग्न  कार्यालय  है
 प्रौर  यह  राष्ट्रीय  स्‍तर  पर  रोजगार,  व्यावसायिक
 श्ौर  शिक्षुता  प्रशिक्षण  के  कार्यक्रमों  के बिकास  श्रौर
 प्रशासन  का  प्रभारी  है  ।  रोजगार  झौर  प्रशिक्षण
 महानिदेशालय  सारे  देश  में  रोजगार  श्रौर  प्रशिक्षण
 कार्यक्रमों  के  लिये  सामान्य  मानक,  नीतियां,  पद्धतियां
 निर्धारित  करने  तथा  समग्र  रूप  से  उन  के  समन्वय  के
 लियें  भी  उत्तरदायी  है।  इसके  अतिरिक्त,  यह  व्यावसायिक
 परीक्षायें,  भ्रनुदेशकों  तथा  पयंवेक्षकों  के  प्रशिक्षण
 प्रायोजित  करता  है  तथा  प्रमाणपत्न  प्रदान  करता  है।
 रोजगार  और  प्रशिक्षण  महानिदेशालय  को  ऐसी  निजी
 भर्ती  ऐजेंसियों  और  भारतीय  फर्मों  द्वारा  भारतीय  श्रमिकों
 की  भर्ती  को  विनियमित  करने  के  लिये  फोकल  पाइंट
 निदिष्ट  किया  गया  है  जिन्होंने  विदेशों  में  सेवा  के  लिये
 दूसरे  देशों  में  ठेके  या  उप  ठेके  लिये  हैं  ।

 प्रशिक्षण  निदेशालय  की  कोई  अ्रनुसन्धान  शाखा
 नहीं  है  ।  तथापि,  प्रशिक्षण  निदेशालय  के  अधीन
 कलकत्ता  में  एक  केन्द्रीय  कर्मचारी  प्राशक्षण  और
 अनुसस्धान  संस्थान  स्थापित  किया  गया  है,  ताकि  वह
 अन्य  सम्बद्ध  कार्यों,  जैसे  कि  कर्मचारी  प्राशक्षण  श्रौर
 प्रशिक्षण  सहायता  साधनों  के  विकास,  की  जरूरतों  को
 पूरा  करने  के  लिये  व्यावसायिक  प्रशिक्षण  में  अनुसन्धान
 झायोजित  करे  ।  केन्द्रीय  कर्मचारी  प्रांशक्षण  और
 अनुसन्धान  संस्थान  ने  पिछले  3  वर्षों  के  दौरान
 2)  श्रनुसन्धान  रिपोर्ट  तैयार  की  हैं  ।

 केला
 (ख)  977-78  बर्ष  के  दौरान  केन्द्रीय

 कर्मचारी  प्रशिक्षण  एवं  भ्रनुसन्धान  संस्थान,  कलकत्ता
 पर  व्यय  की  गई  वार्षिक  राशि  6.  87  लाख  रु०  थी  |

 रोजगार  श्र  प्रशिक्षण  महानिदेशालय  के  धीन
 प्रशिक्षण  निदेशालय  के  मुख्यालय  में  श्रध्विकारिबों  श्रौर
 कर्मचारियों  की  कुल  संख्या  का  ब्यौरा  नीचे  दिया  गया

 यर्ग  क  25
 यर्ग ख  5
 बर्ग  ग  67
 यर्ग  थ  6

 जोड  3
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 परियार  नियोजन  के  लिए  राष्ट्रीय  घॉजना

 4509.  श्री  चतुर्भुज  :  क्‍या  स्वास्थ्य  तथा  बरियार
 कल्याण  मन्दी  यह  बताने  की  कृपा  करेंगे  कि  :

 (क)  क्‍या  परिवार  नियोजन  कार्य  के  लिये
 राष्ट्रीय  स्तर  पर  कोई  योजना  तैयार  की  गई  है  ौर
 यदि  हां,  तो  तत्संबंधी  ब्यौरा  क्या  है।  भर

 (ख)  क्या  विश्व बेंक  ने  इस  बारे  में  कोई  पेशकश
 की  है;  झ्ौर

 (ग)  यदि  हां,  तो  तत्संबंधी  ब्यौरा  क्‍या  है  ?

 स्वास्थ्य  तथा  परियार  कल्याण  मंत्रालय  में  राज्य
 मंत्री  (धनो  जगदस्खो  प्रसाद  यादव)  :  (

 (#)
 भारत

 सरकार  ने  परिवार  कल्याण  कार्यक्रम  की  कर
 ली  है।  इसी  समीक्षा  के  आधार  पर  भारत  सरकार  का
 29  जून,  977  का  परिवार  कल्याण  नीति  वक्तव्य
 जारी  किया  गया  था  ।  इस  वक्तव्य  की  एक  प्रति  6
 जून,  I978  को  पूछे गये  प्रश्न  संख्या  756  के  उत्तर
 में  पहले  ही  सभा  पटल  पर  रखी  जा  चुकी  है  ।

 (ख)  और  (ग)  चने  हुए  क्षोत्रों  में
 डर

 एकीकृत
 इन्फ्रास्टक्चरों  के  विकास  के  लिए  विश्व.  बैंक/स्वीडिश
 प्रन्तर्राष्दीय.  विकास  ऐजेन्सी  (सोडा)  द्वारा  संयुक्त
 रूप  से  घन  देने  हेतु  बातचीत  चल  रही  है।  इस  प्रस्तावित
 योजना के  ग्रन्तगंत  ्रान्ध्र  प्रदेश  के  अनन्तपुर,  कुडप्पा
 श्र  चिट्टूर  तथा  उत्तर  प्रदेश  के  श्राजमगढ़,  बस्ती,
 देवरिया,  गाजीपुर,  मिर्जापुर  और  वाराणसी  जिले
 ्ायेंगे  ।  इस  परियोजना  का  उद्देश्य  लोगों  को  उन  के
 घरों  के  निकट  स्वास्थ्य,  पोषण,  जच्चा-बच्चा  स्वास्थ्य
 श्र  गर्भरोधन  की  मिली-जुली  सुविधायें  उपलब्ध
 कराकर  परिवार  कल्याण  कार्थ  को  बढ़ा  देना  तथा  जन्म
 दर  को  कम  करना  है  1  इस  परियोजना  का  ब्यौरा
 ऑ्भी  तैयार  किया  जा  रहा  है  ।

 Complaint  against  Labour  Officer,  Dr.
 Ram  Manohar  Lohia  Hospital

 4510.  SHRI  AMAR  SINH  V.  RATH-
 AWA:  Will  the  Minister  of  HEALTH
 AND  FAMILY  WELFARE  be  pleased
 to  state:

 (a)  whether  Government  have  _  re-
 ceived  the  Findings  or  Report  of  in-
 vestigations  conducted  on  the  com-
 plaints  made  by  the  employees  of  Dr.
 Ram  Manohar  Lohia  Hospjtal,  New
 Delhi,  where  in  allegations  of  favour-
 itism  nepotism,  corruption,  infimida-
 tion,  investigations  etc,  against  the
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 vabour  Welfare  Officer  have  been
 lage;

 (b)  if  8०  the  details  thereof  and

 he  action  taken  thereto;

 (c)  if  not,  the  reasqns  thereby  ard

 vhen  it  ig  likely  to  be  submitted

 ind

 (d)  how  many  complaints  made  by
 ‘he  employees  against  the  said  Labour
 Welfare  Officer  have  been  received
 since  April.  977  with  the  details
 thereof  and  the  action:  taken  in  each
 such  compiaints?

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  HEALTH  AND  FAMI-
 LY  WELFARE  (SHRI  JAGDAMBI
 PRASAD  YADAV):  (a)  to  (5).  During
 the  investigation  of  complaints  num-
 bering  about  7  apart  from  _  periodic
 posters  etc.  against  the  Labour  Welfare
 Officer  ०६  Dr.  Ram  Manohar  Lohia
 Hospital,  in  one  of  the  grave  com-
 plaints  misbehaviour  on  his  part  has
 come  to  the  notice.  As  a  result  there-
 of,  it  has  been  decided  to  hand  over
 the  casg  to  the  Central  Bureau  of
 Investigations  for  registering  a  regular
 case  against  him  and  to  replace  the
 services  of  Shri  R.  C.  Sharma,  Wel-
 fare  Officer  in  the  hospital  at  the  dis-
 posal  of  his  parent  Department  name-
 ly,  the  Ministry  of  Labour.  Necessary
 instructions  have  been  issued  to  the
 Medical  Superintendent,  Dr.  Ram
 Manohar  Lohia  Hospital,  to  relieve

 +  Shri  Sharma  immediately  from  the
 duties  of  the  post  of  the  Welfare  Officer
 at  the  Hospital  with  the  direction  to
 report  to  the  Ministry  of  Labour.

 योग  सेडिकल  सेंटर  का  विकास

 454  1  88  मर  |... |  ato  दफदा
 ि  71

 द्
 प्रियार  कल्याण  मंत्री  यह  बताने  की  छुपा

 (क)  क्या  केन्द्रीय  सरकार  स्वास्थ्य  सेवा  योजना
 के  भ्रन्तांत  पूरे  देश  से  छेवल  एक  स्तेय  मैडिकल  सैंटर

 ,

 (श्र)  अदि हां, तो देश में तो  देश  में  चिकित्सा करे  इस  प्रथासी
 के  विकास  के  लिये  सरकार  का  विचार  क्या  कार्ग्रवाही करने  का  है

 (ग.)  क्यया
 सुगम

 के  भ्रन्तगंत  और  केक  खोलने
 का

 (&)  दि.  दृहीं,  तो  इस  के  क्या  करण  हैं.

 स्वास्थ्य  तथा  परिवार  कल्याण  मंत्रालय  में  राज्य
 मंतो  (  (क)  जी
 ह्ं।

 (ख)  एक  विवरण  संलग्न  है  ।

 )  फिलहाल  ऐसा  कोई  प्रस्ताव  नहीं  है

 (8)  और,  (ड)  यह  योग  केन्द्र  चितरंजन  रोड  पर
 ऐलोपैथी  के  श्स्पिंसरी  के  कार्यभारी  चिकित्सा  प्रा  धका  री
 के  भ्रधीन  कार्य  करता  है।  इस  केन्द्र  में  एक  इंस्टक्टर
 तथा  एक  सफाई  कमंचारी  कार्य  कर  रहे  हैं  ।  केन्द्रीय
 स्रकार  स्वास्थ्य  योजना  के  प्रन्तगंत  योग  इंस्टक्टर  का.
 पद  अपने  किस्म  का  एकमात्न  पद  है।  इस  पद  के  व ेतनमान
 तथा  सेवा  शर्तें  वही  हैं  जो भारत  सरकार  द्वारा  भ्रनुमो
 दित  है।  जहां  तक  सफाई  कमंचारी  के  पद  का  संबंध  है
 उस  पर  इसी  वर्म  के  भ्रन्य  पदों  पर  लाग  होने  वाले  ब ेतनमान
 झौर  सेवा  शर्तें  लाग  होती  हैं  ।

 वियरण

 भारतीय  ब्रिकित्सा  पद्धति  श्रौर  होम्योपैथी  की
 केन्द्रीय  वर्तमान  प्रनुसन्धान  परिषद  का  चार  केन्द्रीय
 अनुसन्धान  परिषदों  में

 2१४
 कर  दिया  गया  है  जिनमें

 से  एक  परिषद्‌  झायुवेंद  और  सिद्ध  की  होगी,  दूसरी  यूनानी
 की  तीसरी  होम्योपैथी  की  और  चौथी  योग  तथा
 प्राकृतिक  चिकित्सा  की  होगी  ताकि  चिकित्सा  पद्धतियां
 स्वतन्त्र  रूप  से  विकसित  हो  सके  |

 केन्द्रीय  सरकार  ने  प्रनुसन्धान  शौर  प्रशिक्षण  के
 क्षेत्र  मे ंयोग  के  विकास  प्रोत्साहन  देने  के  लिए  कदम
 उठाए  हैं  ।  भारतीय  चिकित्सा  पद्धति  भौर  होम्योपैथी
 की  केन्द्रीय  प्रनुसन्धान  परिषद  योग  में  क्लिनिको:
 अनसन्धान  करने  के  लिए  निम्नलिखित  केन्द्रों  को
 श्रनुदान  देती  है

 भारतीय  योग  भनुन्धान  सम्बद्ध  विज्ञान
 संस्था,  तिरुपति

 4
 2.  शिवानन्द  मठ,  गोहाटी

 3.  योग्र  धनुसन्धान  एबं  उप्रच्ार  केन  जयपुर

 4.  प्रायुविज्ञान  संस्थान  बनारस  हिन्दू  विवि
 झालय,  वाराणसी
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 इस  के  प्रतिरिक्‍त  केन्द्रीय  योग  ध्रनुसन्धान  संस्थान
 तथा  विश्वायतन  योगाश्रम  का  प्रबन्ध  भारत  सरकार
 ने  योग  उपक्रम  (प्रबन्ध  प्रधिग्रहण)  भ्रध्यादेश,  1977
 जो  शब  संसद्‌  का  एक  ग्रधिनियम  बन  चुका  है,  के
 झन्तर्गत  झपने  हाथ  में  ले  लिया  है  |  योग

 प्रनुसंधान  कार्य  करने  के  लिए  इस  संस्थान  के  प्रशासन
 को  सुथ्यवस्थित  करने  के  प्रयत्न  कियेजा  चुके  हैं।  इन
 संस्थानों  के  विकास  के  लिए  पर्याप्त  धन  दिया  जा

 चुका  है  1

 स्वास्थ्य  योजना  में  भी  जन  स्वास्थ्य  एककों
 को  योग  में  प्रशिक्षण  देने  को  व्यवस्था
 है।  देश  मे ंलगभग  50  योग  केन्द्र  चल  रहह  |

 Recruitment  of  Persons  from  Private
 Agencies

 4512.  SHRI  K.  A.  RAJAN:  Will  the
 Minister  of  PARLIAMENTARY
 AFFAIRS  AND  LABOUR  be  pleased
 to  state:

 (a)  whether  Government  are  re-
 cruiting  employees  from  the  private
 agencies  for  sending  them  abroad  es-
 pecially  to  Gulf  Countries  for  job:
 and

 (b)  if  so,  why  Government  cannot
 recruit  the  employees  directly  ana
 eliminate  such  unscrupulous  agencies
 who  exploit  the  prospective  workers?

 THE  MINISTER  OF  PARLIAMEN-
 TARY  AFFAIRS  AND  LABOUR
 (SHRI  RAVINDRA  VARMA).  (a)  No,
 Sir.

 (b)  Does  not  arise.  An  Official
 Committee  appointed  to  examine  the
 various  aspects  of  overseas  recruit-
 ment  and  to  streamline  the  procedures
 has  also  considered  the  question  of
 deployment  of  workers  on  Govern-
 ment  to  Government  basis.  The  report
 of  the  Committee  is  under  considera-
 tion  of  the  Government.

 Programme  to  raise  Steel  Production

 4513,  SHRI  M.  RAM  GOPAL  REDDY:
 Wil]  the  Minister  of  STEEFL  AND
 MINES  be  pleased  to  state:
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 (a)  whether  Government  have_
 framed  any  programme  to  raise  crude
 steel  production  in  the  country;  and

 (b)  if  so,  the  details  in  this  regard?

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  STEEL  AND  MINES
 (SHRI  KARIA  MUNDA):  (a)  The
 reconstituted  Working  Group  on  Iron
 and  Steel  set  up  by  the  Planning
 Commission  for  formulation  of  policies
 and  programmes  for  the  Five  Year
 period,  978—83-has  proposed  an  in-
 crease  in  the  production  capacity  from
 the  level  of  0.60  million  tonnes  of  in-
 got  stee]  in  1977-78  to  4.56  million
 tonnes  by  983-84,and

 (b)  Increase  production/capacity  is

 sought  to  be  achieved  through  the

 fol!owing  measures:—

 (i)  Build-up  of  production  in  the

 existing  plants  through  maximum

 capacity  utilisation;

 (ii)  Augmentation  of  captive
 power  generating  capacity  at  Durga-
 pur  and  Bokaro  Stee]  Plants  to  the
 extent  of  300  MW  so  as  to  meet  the

 rresent  difficulties  on  account  of

 power  shortage  and  frequent,  inter-

 ruptions/fluctuations;

 (iii)  Expenditious  completicn  of
 current  expansion  programmes  of
 Bhilai  and  Bokaro  Steel  Plants  to
 a  capacity  of  4.0  million  ingot  tonnes

 each;

 (iv)  Modernisation,  rehabilitation,
 and  techno!ogical  improvements  to

 improve  productivity  and  ensure

 optimisation  of  consumption  of  in-

 puts;  and

 (v)  Increasing  emphasis  on  Re-
 search  ang  Development  projects  for

 ensuring  higher  productivity  in  the
 steel  plants.

 i
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 Homoeopathic  Care  for  Encephalitis

 4514,  SHRI  MUKHTIAR  SINGH
 MALIK:

 SHRI  G.  M.  BANATWALLA:
 SHRI  PIUS  TIRKY:
 SHRI  SHYAM  SUNDER

 GUPTA:
 Will  the  Minister  of  HEALTH  AND

 ‘AMILY  WELFARE  be  pleased  to
 state:

 (a)  whether  Government  have  seen
 the  press  report  published  in  the
 ‘Indian  Express’  dated  the  28th  Nov-
 ember,  1978,  under  the  heading
 'Homoeopath  claims  cure  for  encepha-
 litis;  and

 (b)  if  so,  Government’s  reaction
 thereto?

 THE  MINISTER  OF  STATEIN  THE
 MINISTRY  OF  HEALTH  AND  FAMI-
 LY  WELFARE  (SHRI  JAGDAMBI
 PRASAD  YADAV):  (a)  Yes.

 (b)  The  press  report  has  repeated
 what  has  been  stated  in  the  various
 homoeopathic  materia  medica,  present-
 ly  available.  Homeopathy  treats  a
 patient  as  a  whole  on  the  basis  of  the
 symptom  totality  of  each  individual
 and  not  the  so-called  diseases  or
 nosological  conditions.  The  Govern-
 ment  have  already  sent  a  team  of
 workers  to  the  affected  areas  to  con-
 duct  on  the  spot  study  and  the  drugs
 suggested  by  Dr.  D.  B.  Mehta  of  the
 ‘"Hahnemannian  Society  have  been
 taken  into  consideration  while  under-
 taking  the  study.

 Import  of  Special  Equipment  for
 treatment  of  Cancer

 4515.  SHRI  MUKHTIAR  SINGH
 MALIK:

 ‘SHRI  G.  M.  BANATWALLA:
 SHRI  SHYAM  SUNDER

 GUPTA:

 Will  the  Minister  of  HEALTH  AND
 FAMILY  WELFARE  be  pleased  to
 State:
 3650  LS—7
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 (a)  whether  there  is  any  proposal
 under  consideration  of  Government  to
 import  special  equipments  for  treat-
 ment  of  Cancer  patient  in  the  coun-
 try;

 (by  if  so,  the  details  thereof;
 (c)  the  names  of  the  hospital  of

 the  country  where  such  equipment  is
 likely  to  926  installed;  and

 (d)  the  financial  implications  there-
 to?

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  HEALTH  AND  FAMI-
 LY  WELFARE  (SHRI  JAGDAMBI
 PRASAD  YADAV):  (a)  to  (d).  Some
 equipment  for  the  treatment  of  cancer
 is  imported  for  use  in  various  hospitals/
 institutions  in  the  country  from  time
 to  time  depending  upon  the  need  and
 availability  of  financial  resources,  A
 Linear  Accelerator  is  proposed  to  be
 imported  for  the  Rotary  Cancer  Hos-
 pital,  All  India  Institute  of  Medical
 Sciences,  New  Delhi.  A  Linear  Ac-
 celerator  has  been  ordered  by  the  Tata
 Memorial  Hospital,  Bombay.  A  Linear
 Accelerator  is  also  proposed  to  be
 procured  from  U.  K.  under  the  Colo-
 mbo  Plan  for  the  Gujarat  Cancer  and
 Research  Institute,  Ahmedabad,

 Thums  Up

 4516.  SHRI  BRIJ  BHUSHAN
 TIWARY:

 SHRI  BALWANT  SINGH
 RAMOOWALIA:

 SHRI  MOHAN  SINGH  TUR:
 SHRI  MANOHAR  LAL:
 SHRI  K.  LAKKAPPA:

 Will  the  Minister  of  HEALTH  AND
 FAMILY  WELFARE  be  pleased  to
 state:

 (a)  whether  it  is  a  fact  that  Gov-
 ernment  has  asked  Parle  Beverages,
 Bombay  and  Delhi  Bottling  Co.  Pri-
 vate  Limited,  Delhi  to  desist  from
 advertising  their  product,  ‘Thums  Up’
 as  ‘Refreshing  Cola’;  and
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 (b)  -if  so,  why  these-Companies  are
 still  advertising  ‘their  product  ‘as  ‘Ré-
 freshing  Cola’?

 THE  MINISTER  OF  STATE  IN  THE:
 MINISTRY.  OF  HEALTH  AND  FAMI-
 LY  WELFARE’  (SHRI  JAGDAMBI
 PRASAD  YADAY).  (a)  Yes.

 (b)  The  matter  is  under  examina-
 tion.

 झाई०  झाई०  एस०  सी०  टझो०  (कुल्टो)

 4517.  थी  रोते  लाल  अलाव  धर्मा:
 प

 क्या:  इस्पात
 झोर॑-खानममंत्री  यह  बताने की.  कृपा  करेंगे  कि  :

 (क)  इण्डियन  प्रायरन  एण्ड  स्टील  कम्पनी,
 कुल्टी,.  पश्चिम  बंगाल  के  कर्मचारियों  भौर  प्रधिं-
 कारियों  के  प्र्ति  उनके  वेतनमान  के  मामले  में
 भेदभाव  दिखाने  के  क्‍या  कारण  हैं  बौर  प्रधिकारियों
 को  स्टील  प्रथारिंटी  अाफ  इंडिया  लि०  के  वेतनमान
 तथा  कर्मचारियों  को  पश्चिम  बंगाल  हंजीनियरिन
 कम्पनी के  वेतनमान  देने  काक्या  भोचित्य  है;  झौरे

 (ख)  क्‍या,  इस'  भेदभाव  के  परिणामस्वरुण
 उत्पादन  में  गिराबषट  झा  रही  है?

 इस्पात  प्लौर  खान  संत्रालय  में  राज्य  मंत्री”
 जी  कड़िया  मुण्डा)  :

 जि
 झायरन  एण्ड  स्टील  कम्पनी  न्लिं०  के  क्ल्दी  स्थित
 कारखाने  के  कर्मचारियों  के  साथ

 |
 के  भामले -

 में  कोई  भेदभाव  नहीं  बरता  जा  रहा  है।  इसको  के
 नियंत्रण  में  कई  हकाइयां  हैं  जैसे  बलपुर  इस्पात  कार-
 खाना,  कुल्टी  कारखाना,  कोयला  खानें  श्रौर  खानें।
 इन  इकाइयों  के  कर्मचारियो ंके  वेततसमान इन  इकाइयों
 के  कार्यों  पर  निर्भर  करती  है।  बनंपुर  स्थित
 कारखाने  के.  कामगारों  के.  वेतनमान  इस्पात
 का  वेतन  करार  के  अनुसार  हैं,  कोयला  खानों
 के  कामगारों  के  वेतनमान  राष्ट्रीय  कोयला  वेतन
 करार: के  अनुसार  हैं।  इसो  प्रकार  कुछटी  कारखाने
 के  कर्मचारिमों  के  वेतनमात्त  पश्चिम  बंगाल-इंजीनियरी
 उद्योग  के  वेतन  करार  के  प्रनुसार  हैं।  लेकिन  सभी
 इकाइयों  के  कार्यपालकों  पर  वही  नियम  लागू  हैं  जो
 इसको  के  प्रधिकारियों  क ेलिए  लागू  हैं  क्योंकि  उनकी

 द्
 एक  इकाई  से  दूसरी  हकाई  में  की  जा  सकती

 1

 (@)  प्रहन  नहीं  उठता  ।

 Assistance  te  Pakistan  by  China  for
 Qpening:  Military  Centre  at  Gilgit

 4518.  SHRI  S.  8.  REDDY:  Will  the
 Minister  of  EXTERNAL  AFFAIRS  be
 pleased  to  state:

 (a)  ‘how-fdr  it  is-correct  to-say  that’
 China  has  offered  to:  assist  -  Paistan-
 in  opening  another  military  centre  in
 Gilgit;  and

 (b)  what  are.  the  details.  in  this
 regard  and  what  is  the  Government
 of  India’s  reaction  in  the  matter?

 THE.  MINISTER  OF  STATE-IN,,  THE.
 MINISTRY  OF  EXTERNAL  AFFAIRS  »
 (SHR]  SAMARENDRA  KUNDU):  (ad.
 Government  have  no  report.  that
 China  -has  offered  ‘assistance-to-Pekis-.
 tan-in  opening  any  military  -centre  .in-
 Giligit  -in-  P&ikistan--Oteupied  ‘Kashmir.

 (b)  Does  not  arise.

 Number  of  Post  Offtees-  and.  Sub:  Post
 Offices  in  Bihar

 4519.  SHRI  SUKHDEOQ.  PRASAN.
 VARMA:  Will  the  Minister.  COM.
 MUNICATIONS  be  pleased.  ta.

 (a)  the  number.  of.  pagst..  offices:  and
 sub:  post  offices  in  the-.State-  of  ,Bihag;

 (b)  the  number  of:  post  offites.  and:
 Sub  post  offices  likely  to  be  set:  up
 during  the  year  1978-79-  in  the  State~
 of  Bthar;

 (c)  whether  there.  axe.  many.  ppihe
 offices  in  the  State  whare.  the.  sevings
 bank.  facilities  are  not  provided;  apd,

 (6)  if  so,  the  80275  taken  in  this
 direction?

 THE-MINISTER’  OF  STATEIN  THEY
 MINISTRY  OF  COMMUNICATION®:
 (SHRI  NARHARI  PRASAD  SUKH-
 DEO  SAI):  (a)  Post  Offees  existing-om
 30-11-78  were:

 Departmental  Sub
 Post  Offices.  ae  3i6

 Extra  Departmental
 Sub-post  offices  48

 Departmental  branch.
 Post  offices  eo  2

 Extra  Departmental
 Branch  Post  offices  oo  ‘B11G.
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 (9)  It  ig  proposed  +o  open  275

 Extra  Departmental  Brauch-  post
 offices  in  1978-79.  Target  for  opentne
 of  Departmental  Sub  Post  Offices  36

 not  fixed.  Such  offices  are  opened  ‘as

 and  when  found  justified  as  per  de-

 ‘partmental  norms.

 (c)  and  (d).  All  the  post  offices  have

 “been  provided  with  saving-  bank

 facilities.

 (Buildings  for  C.G.H.S,  Dispenstries  in
 i  Dela.

 4520.  SHRI  SUKHDEO  PRASAD

 VERMA:  Will  the  Minister.  of

 HEALTH  .AND_  FAMILY  WELFARE

 be,  pleased  to.  state:

 (a)  the  number  of  CGHS.dispen-

 lace  in  Delhi  which  are.  not  having
 ‘their  own.  buildings  and  the  location.

 “thereof;
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 (b)  the  rent  paid  for  each  of  ‘such.
 dispensaries  whjch,.  are  .working.  in

 private  buildings;  and

 (०)  the  time  by  which  such  dispen-
 saries  will  be  shifted  to  their  own
 buildings?

 THE  MINISTER  OF  STATE.  IN
 THE  MINISTRY  OF  HEALTH  AND
 FAMILY  WELFARE  (SHRI  JAGDAM-
 BI  PRASAD  YADAV):  (a)  and  (b).
 A  statement  is  attached.

 (c)  The  Ministry  of  Works  and

 Housing,  the  Ministry  of.  Rehabilita-
 tion,  the  D.D.A.,  the  Municipal  Cor-
 poration  of  Delhi  and  the  Directorate
 of  Estates  have  been  approached  for

 acquiring/allotment  of  plots  of  land/
 built  up  flats  for  accommodating  the
 dispensaries  in,  theiz,  own,  buildings.
 The  Ptetg.  of.  land  shave  ,  almsady.  been
 acquired  for  the  CGHS  dispensaries
 at.-Hari.Nagar,  Naraiaa,  Tilak,  Nacat,
 Nangal-Rai  and:  Hauz.  Khas  and.  tha:
 construction  will  commence.  soon.

 Statemenss

 Name  of  the  dispensary  Loéation/  Address  Monthly  rent
 woh

 bak Patel  Nagar  .  नि  5  न  .  «  -E/t4  East  Patel  Nagar  Rs.  200]-.
 i  @  Patel  Nagar  IT  वि  वि  ‘  हे  21/9,  West  Patel  Nagar.  Rs,  225/-

 3  Tilak.Nagar.  =  °  2  हे  6/95,  Tilak  Nagar:  Ra  147s

 4  Rajouwi.Gardem,  .  4  -  «  HKZ-9,  Rajouri  Garden,  Ra,  1250/2

 5  Moti  Nagar.  «  हि  हि  नि  D258,  Moti  Nagas  Rs.  gi5/-
 6  Hari  Nagar  ,  WZ-93-59,  Hari  Nagar.  Ra.  250/-
 7  GEG.  .  हे  ‘  नि  I.P.  Krishna  Nagar,

 i
 Delhi.  «  Re.  1500/-

 {
 8  Shahdara  .  Br,  82,  83,  Naveen  Shah-

 dara  .  हु  Rs.  1144/-
 ‘9  Malviya  Nagan,  .  है  ४  नि  I9,  Malviya  Nagar  Rs.  150/-

 azo  Subgi,  Mandi:  .  .  23/t,  Shakti  Nagar,
 New  Delhi.  Rs.  850/-.

 tr  Hauz  Khas  .  .  .  R-r7,  Hauz  Khas  Rs.  405/40
 72  Nangal  Raya  .  .  दि  .  .  DIA  127  to  729  DDA

 Flats  द  Rs.  175/-  per-
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 Name  of  the  dispensary  Lacation/Addres
 Monthly rent

 79  Naraina  .  ४  .  .  .  .  H382  and  383  Rs.
 fol

 per

 34  Ashok  Vihar  .  .  1-97;  Ashok  Vihar  Rs.  2500/-

 15  Janakpuri  .  .  Ai/254,  Janakpuri  Rs.  1600/-

 76  Karol  Bagh  :

 37.  Shakurbasti

 38  Pul  Bangash

 i9  Inder  Puri  .

 i.  WEA  52/52,  Karol  Rs.  gaoj-
 Bagh

 2.  WEA  52/53,  Karol
 Bagh  =  «  Rs.  /400/--

 W.Z.  ‘144-1,  Rani  Bagh  Rs.  336/-

 A-3o  Hathi  Khana,PB  Rs.  40/-

 RA-75,  Inder  Puri  Rs.  372/-

 Food  and  other  amenities  to  Indoor
 Patients  in  Hospitals  of  Delhi

 4521.  SHRI  SUKHDEO  PRASAD
 VERMA:  Will  the  Minister  of  HEALTH
 AND  FAMILY  WELFARE  be  pleased
 to  state:

 (a)  whether  food  and  other  ameni-
 ties  meant  for  the  indoor  patients  in
 the  hospitals  of  Delhi  are  much  helow
 the  standard;  and

 (b)  if  so,  the  steps  Government
 propose  to  take  to  improve  the  stan-
 dard  of  amenities?

 THE  MINISTER  OF  STATE.  IN
 THE  MINISTRY  OF  HEALTH  AND
 FAMILY  WELFARE  (SHRI  JAG-
 DAMB]I  PRASAD  YADAV:  (a)  and
 (b).  Within  the  limited  financial
 resources  available,  by  and  large,  an
 adequate  diet  and  reasonable  ameni-
 ties  are  being  provided  to  the  indvor
 patients  in  the  hospitals  of  Delhi.

 Price  of  Steel

 4522.  SHRI  CHITTA  BASU:  will
 the  Minister  of  STEEL  AND  MINES
 be  pleased  to  state.

 (a)  whether  Government  have
 urder  consideration  any  proposal  to
 farther  raise  the  price  of  steel,

 (b)  if  so,  the  rationale  behind  the-
 proposal;  and

 (०)  the  repercussions  of  this  rise
 on  the  economy  of  the  country?.

 THE  MINISTER  OF  STATE  IN
 THE  MINISTRY  OF  STEEL  AND
 MINES  (SHRI  KARIA  MUNDA):
 (a)  No,  Sir.  There  is  no.  proposal
 under  consideration  at  present  for
 general  increase  in  steel  prices.

 (b)  and  (९).  Do  not  arise.

 McMahon  Line

 4523.  SHRI  CHITTA  BASU:  Will  the-
 Ministe,  of  EXTERNAL  AFFAIRS  be.
 pleased  to  state:

 (a)  whether  it  is  a  fact  that  there:
 are  controversies  regarding  the  legal
 status  of  the  McMahon  Line  between
 China  and  India;

 (b)  it  so,  the  points  of
 India  vis-a-vis  -China;

 (c)  whether  India  consider  this
 McMohan  Line  a_  Legally  accepted’
 frontier  between  India  and  China;
 and

 view  of

 (d)'  the  historical  and  legal  sanc-
 tions  behind  India’s  position?
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 THE  MINISTER  OF  STATE
 ix

 THY  MINISTRY  OF  EXTER
 OD  i

 FAIRS  (SHRI  SAMAR  Atl  the
 KUNDU):  (a)  to  (d)-  During

 :
 394  Simla  Conference,  @n

 See  the
 defining  the  boundary—known  88

 ry
 McMahon  Line—hetween  India  an

 “Tibet  was  initialled  by  tue  represen-
 tatives  of  the  then  British,  Tibetan

 ‘and  Chinese  Governments.  The  Gov-
 ernment  of  India’s  views  regarding
 the  validity  of  the  94  Agreement
 have  been  consistent  since  India’s  in-
 dependence.  This  is  that  the  tradi-
 tional  India-China  boundary  in  the

 Arunachal  Pradesh  sector  follows
 well  known  geograpical  principles,

 ‘*has  been’  sanctioned  by  custom,  usage
 |  ang  administrative  practice,  and  are
 '  found  confirmation  in  valid  inter-

 national  agreements.

 !  Portrait  of  Netaji  Subhash  Chandra
 ‘Bose  at  Indian  High  Commission  in

 London

 t  4524,  PROF.  SAMAR  GUHA:  Will
 a  Will  the  Minister  of  EXTERNAL

 |  AFFAIRS  be  pleased  to  state:

 (a)  whether  it  is  a  fact  the  por-
 trait  of  Netaji  Subhash  Chandra  Bose
 will  be  set  up  at  the  office  of  the
 Indian  High  Commission  in  London;

 (b)  if  so,  when  the  portrait  will  be
 unveiled  and  the  artist  who  has  been
 entrusted  to  draw  up  the  portrait;

 (c)  whether  all  our  Emhassies/
 ‘High  Commissions  have  been  asked  to
 instal  similar  portrait  of  Netaji  in
 their  offices,

 (da)  if  so,  facts  thereabout;  and

 {e)  if  not,  the  reasons  therefor?

 THE  MINISTER  OF  STATE  IN
 THE  MINISTRY  OF  EXTERNAL
 AFFAIRS  (SHRI  SAMARENDRA
 KUNDU):  (a)  and  (b).  According
 to  the  available  information  the
 Netaji  Subhash  Chandra  Bose  Memo-
 rial  Committee  in  London  has  com-
 missioned  a  portrait  cf  Netaji  Bose
 by  the  artist  Shri  Chintamani  Kar,
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 The  portrait  is  likely  to  be  suitably
 displayed  after  it  is  presented  in  the
 last  week  of  January,  1979,

 (c)  to  (e).  It  is  the  Goevrnment’s
 policy  that  portraits  of  important  and
 respected  national  leaders  should
 continue  to  be  displayed  in  Indian
 Missions.

 Calcutta  Telephones

 4525.  PROF,  SAMAR  GUHA:  Will
 the  Minister  of  COMMUNICATIONS
 be  pleased  to  state.

 (a)  whether  he  agreed  to  a  sugges-
 tion  made  in  the  House  for  setting  up
 a  Committee  of  ‘Members  of  Parlia-
 ment  for  investigating  into  the  various
 complaints  regarding  operation  of
 Calcutta  Telephones;

 (b)  if  so,  facts  thereabout;  and

 (c)  when  the  Committee  will  be
 constituted  and  take  up  the  work  for
 investigating  into  the  various  grie-
 vances  of  the  subscribers?

 THE  MINISTER  OF  STATE  IN
 THE  MINISTRY  OF  COMMUNICA-
 TONS  (SHRI  NARHARI  PRASAD
 SUKHDEO  SAI):  (a)  A  suggestion
 was  made  in  the  Parliament  that  a
 Committee  with  a  few  Members  of
 Parliament  may  he  set  up  to  go  into
 the  problems  of  Calcutta  Telephones
 and  to  suggest  means  for  improve-
 ment.  It  was  agreed  to  consider  this
 suggestion.

 (b)  and  (c).  Calcutta  Telephones
 has  passed  through  a_  severe  flood
 situation  very  cecently.  Temporary
 repairs  were  made  and  the  work  of
 permanent  restoration  has  just  start-
 ed.  It  will  take  a  few  months  for
 the  situation  to  return  to  normal,
 after  which  the  question  of  looking
 into  the  measures  for  improvement
 will  be  considered.
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 Documents  of  the  Activities  of  Netaji
 Subhash  Chandra  Bose

 4526.  PROF.  SAMAR  GUHA:  °  Will
 the  Minister  of  EXTERNAL  AFFAIRS
 be  pleased  to  state:

 (a)  whether  the  Archives  of  the
 Governments  of  Japan  Burma,
 Malaya,  Singapore,  Thailand  and
 others  are  known  to  contain  many
 documents  regarding  the  activities  of
 Netaji  Subhash  Chandra  Bose  and  his
 Azad  Hind  Government  during  the
 last  World  War;

 (b)  whether  ‘the  ‘Archives  ©  of  ‘the
 Government  of  Japan  are-knoWn  ‘to
 possess  many  documentary  films  __re-

 “garding  the  ‘activities  of  ‘Netaji  and
 his  Azad  Hind  ‘Revolution;

 (c)  if  so,  whether  Government  wil
 ask  our  Embassies/High  Commissions
 of  the  countries  concerned  for  making
 enquiry  into  the  matter  so  as  to  secure
 these  historic  documents  and  _  films;
 and

 (d)  if  so,  the  steps  taken  or  pro-
 posed  by  ‘Government?

 THE  MINISTER’  OF  STATE  IN
 THE  MINISTRY  OF  EXTERNAL

 _AFFAIRS  (SHRI  SAMARENDRA
 “KUNDU):  (a)  ४०  (aye  As'the’Hon’ble

 ‘Member  is  aware,  Indian  Missions  in
 select  countries  have  already  ‘been

 “advised  to  collect  information,  docu-
 ments  and  ‘other  '  material'on  the

 “activities  ‘of  ‘Netaji  Subhash  Chandra
 Bose  in  those  countries.  Some  replies
 have  been  ‘received.  Sultable  follow-

 ‘up’  measures  will  be  considered  once
 full  information  becomes  aveilable.

 Location  of  Places  of  Escape  of  Netaji
 Subhash  Chandra  Bose

 4527.  PROF.  SAMAR  GUHA:  Will
 the  “Mimister  of  EXTERNAL  AF-
 FAIRS  be  pleased  to  state:

 '  (a)  whether  Government:  will  ask
 our  High  Commission/Embassy  at
 Pakistan  and  Afghanistan  to  locate

 ‘the
 plaees  where  Netaji  stayed  in  the
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 -  his-sojotirn’  ‘there.
 tion  ‘in’  Pakistan’  Where  ‘thd  rhay  -heve
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 course  of  his  historic
 “India  to  Germany;

 (b)  after  “location  of  such?  places,,
 whether  ‘Government  ‘will  ‘fake  ‘steps.
 with  ‘the  permitssion'  of  ‘the  concerned

 escape  from

 A  Governments for  ‘settiag  “up  .  plaques
 “in  those  +  plates  -Gepicting  the  fa¢ts
 se  about  “th
 Sof  ‘Netaji’s'  escape  “from:  India:“in  ful-
 ~“fAment/ of  “his  mission  “of
 "  -‘Literation:  and

 ‘revolutionary  episdde

 “Indian

 (c):'  if  so,  steps  ‘taken  or  proposed
 to  be  taken  in  this  regard?

 fHE  MINISTER  OF  STATE  “IN
 -FHE  MINISTRY  OF  EXTERNAL

 (SHRI  Ey  SAMARENDRA
 KUNDU):  (a)  It  has  not  yet  béen
 possible:to  locate  precisély  thé  plades
 where  Netaji  Subhash  Chandra  ‘Bose
 might  have  stayed  in  Kabul  durthg

 The  ‘preéisetotn-

 stayed  is  being’  ‘astértained.

 (b)*and  (c).  This  will  depend  on
 the’  willingness  of  concerned  Govern-
 ments  and  would  be  considered  af  the
 appropriate  time.

 P.  F.'  Accétnts‘  iy  Post  “Offices

 4528.  SHRI  S.  R.  DAMANI:  Will  the
 Minister  of  COMMUNICATIONS  be
 pleased  to  state:

 (a)  whether  it  is  a  fact  that  Gov-
 ernment  has_  introduced  a  new
 scheme  through  which  public  provi-
 ‘dent  fund’  accounts  can  be  opened  in
 all  head  post  offices  in  the  country;
 and

 (b)  if  so,  the  details  thereof?

 THE  MINISTER’  OF  STATE  IN

 THE  MINISTRY  OF  COMMUNICA-
 “TIONS  ‘(SHRI  NARHARI'  PRASAD

 SUKHDEO  SAT)  (a  jand  '(b).  Evdry
 Head  Post  Office  had  beerr  @utherised
 to  receive  subscriptions  ‘  ander  the
 Public  ‘Provident  Fuhd  Scheme,  1068.
 with  effect  ‘from  “the  ‘Ist  '  Jantiiry,.
 1979.
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 Any  individual  may  subscribe  to
 the  Fund  any  amount  not  less  than
 Rs.  00  and  not  more  than  Rs.  20,000
 in  a  year.  An  account  opened  under
 this  scheme  can  be  closed  after  the
 expiry  of  5  years  from  the  end
 of  the  year  in  which  the  initial
 subscription  was  made.  Interest
 is  aHowed  at  the  rate  notified
 by  the  Central  Government  from  time
 to  time.  There  is  provision  for  with-
 drawals  and  loans  from  the  Fund
 subject  to  the  prescribed  limits  and
 conditions,

 Affect  on  Steel  Plant  due  to  inade-
 ४०३  jo  Ajddns  23enb

 4529.  SHRI  BALASAHEB  VIKHE
 PATIL:  Aa

 SHRI  A.  C.  GEORGE:

 SHRI  AMARSINH  V.
 RATHAWA;

 Will  the  Minister  of  STEEL  AND
 MINES  be  pleased  to  state  whether
 and  to  what  extent  the  steel  plants
 Plant-wise  in  the  country  have  been
 affected  as  a  result  of  delayed  and
 on  inadequate  supply  of  coking  coal
 this  year?

 THE  MINISTER  OF  STATE  IN
 THE  MINISTRY  OF  STEEL  AND
 MINES  (SHRI  KARIA  MUNDA):
 The  aggregate  production  of  saleable
 steel  from  the  integrated  steel  plants
 during  the  period,  April  —Noviember,
 1978,  wag  4.266  million  tonnes.  This

 ‘was  lower  than  the  production  during
 the  ccrresponding  period  in  the  pre-
 vious  year  by  5.7  per  cent.

 The  production  has  been  adversely
 affected  by  several  factors  such  as
 shortage  and  frequent  restrictions/
 interruptions  in  the  supply  of  power,
 certain  problems  relating  to  supplies
 of  ccking  coal  to  the  steel  plants
 (both  in  terms  of  quantity  and  qua-
 lity),  indifferent  indusirial  relations
 in  scme  of  the  plants  and  unprece-
 dented  rains  and  floods  in  West
 Bengal  in  September,  978  resulting
 in  the  flooding  of  coalfields  as  well
 as.the  Durgapur  Steel  Plant  and
 affecting  the  rail  movement.  It  is

 not  possible,  however,  to  quantify
 the  extent  of  loss  in  production  attri-
 butable  to  each  one  of  these  facts.

 Negotiations  with  China

 4530.  SHRI  छू,  PRADHANTI:

 SHRI  Cc.  छू.  JAFFER
 SHARIEF:

 DR.  RAMJI  SINGH:

 SHRI  VAYALAR  RAVI:

 SHRI  SUBHASH  CHANDRA
 BOSE  ALLURI:

 Will  the  Minister  of  EXTERNAL
 AFFAIRS  be  pleased  to  state:

 ™
 (a)  the  details  regarding  the

 stages  of  negotiations  between  India
 and  China  after  cancellation  of  his
 visit  to  that  country;  and

 (b)  whether  the  recall  of  the

 present  Indian  Ambassador,  Mr.  Na-
 rayanan  has  anything  to  do  with
 these  negotiations?

 THE  MINISTER  OF  STATE  IN
 THE  MINISTRY  OF  EXTERNAL
 AFFAIRS  (SHRI  SAMARENDRA
 KUNDU):  (a)  Following  the  post-
 ponement  of  the  visit  owing  to  the
 illness  of  the  Foreign  Minister  dis-
 cussions  have  taken  place  for  mutual-
 ly  convenient  dates  for  the  visit.
 Fresh  dates  of  the  visit  are  yet  to  be
 decided  upon.

 (b)  Ambassador  K.  R.  Narayanan
 left  Peking  in  the  normal  course  on
 reaching  the  age  of  retirement.

 खनिज  पदार्थों  के  लियें  बिहार  को
 दया  गया  स्वामित्व

 4532.  डा०  रामजी  सिंह  :  क्या  इस्पात  और
 खान  मंत्री  यह  बताने  की  कृपा  करेंगे  कि  :

 (क)  बिहार  में  खान  से  प्रति  वर्ष  निकाले  जाने
 वाले  खनिज  पदार्थों  का  औसत  मूल्य  कितना  हैं.
 तथा  उसके  स्वामित्व  के  रूप  में  बिहार  को  कितनी

 धनराशि  दी  जाती  है;  हा
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 (a)  क्‍या  स्वामित्व  की  दरें  पुरानी  हैं  जबकि

 खनिज,  ह]  के  मूल्यों  में  तब  से  कई  गुना  वृद्धि
 हो  गई  है;

 (ग)  यदि  हां,  तो  क्या  सरकार  का  विचार
 स्वामित्व  सम्बन्धी  कानून  को  संशोधित  करने  तथा
 खनिजों  के  मूल्यों  में  वृद्धि  के  अनुपात  में  स्वामित्व  की
 दरें  निर्धारित  करने  का  है;  श्लौर

 (घ)  क्‍या  बिहार  सरकार  ने  इस  सम्बन्ध
 में  कुछ  रिपोर्ट दी  है  भौर  यदि हां,  तो उन  पर
 सरकार  की  क्या  प्रतिक्रिया  है?

 इस्पात  प्रोर  खान  मंत्रालय  में  राज्य  मंत्रों  (भो
 कड़िया  मुण्डा) :  (क)  बिहार  राज्य  में  977  वर्ष
 में  उत्पादित  खनिजों  का  मूल्य  362.20  करोड़
 रुपये  था।

 बिहार  सरकार  को  977-78  वर्ष  में  स्वामित्व
 के  रूप  में  21.55,  करोड़  रुपये  की  राशि
 मिली

 (ख)  हाल  में  लौह  प्रयस्क  तथा  ताभ्र  अ्यस्क  की
 स्वामित्व  दरों  में  वृद्धि  की  गई  है।

 (ग)  और  (घ).  बिहार  सरकार  ने  प्रतिवेदन
 दिया  है  कि  झन्य  खनिजों  की  स्वामित्व  दरों  की  भी
 पुनरीक्षा  की  जाए।  केन्द्रीय  सरकार  ने  इस  मामले
 पर  विचार  के  लिए  एक  प्रष्ययन  दल  नियुक्त  किया
 है  1

 Non-Implementation  of  Water  Supply
 Schemes  in  Coalfields

 4533.  SHRI  R.  P.  DAS:  Will  the
 Minister  of  PARLIAMENTARY  AF-
 FAIRS  AND  LABOUR  be  pleased  to
 State:

 (a)  how  Many  water  supply
 ‘schemes  in  coalfields  under  the  Coal
 Mines  Labour  Welfare  Fung  Act,  1947,
 could  not  be  implemented  simply
 because  lack  of  response  from  the
 management  of  collieries  in  regard  to
 initial  and  final  subsidy  to  the
 Schemes;  and

 (b)  the  measures  adopted  by  Gov-
 ernment  under  the  provision  of  the
 Act  to  make  these  management  to
 agree?

 THE  MINISTER  OF  STATE  IN
 THE  MINISTRY  OF  LABOUR  AND
 PARLIAMENTARY  AFFAIRS  (SHRI
 LARANG  SAI):  (a)  and  (b).  No
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 such  instance  has  come  to  notice.
 Initial  and  final  subsidy,  in  fact,  is
 paid  by  Coal  Mines  Welfare  Organi-
 sation  in  respect  of  water  supply
 schemes  submitted  by  the  manage~
 ment  of  collieries,  and  approved  for
 implementation  by  the  Organisation.

 Complaints  against  Labour  Officers  of
 Dr.  Ram  Manohar  Lohia  Hospital

 4534.  SHRI  CHHITU  BHAI  GAMIT:
 Will  the  Minister  of  PARLIAMEN-

 _TARY  AFFAIRS  AND  LABOUR  ७९
 pleased  to  state:  '

 (a)  whether  the  Labour  Department
 of  the  Central  Government  has  sent
 some  officials  as  Labour  Welfare  Offi-
 cers  in  Dr.  Ram  Manohar  Lohia
 Hospital,  New  Delhi;

 (b)  if  so,  the  names  of  such  offi-
 cials  working  at  present  and  the  dates
 of  their  deputation;

 (c)  whether  the  Labour  Department
 and  the  Labour  Minister  has  received
 compiaints  against  the  said  labour
 officials  between  977  to  October,  1978;
 and

 (d)  if  so,  the  details  of  such  com-
 plaints  and  the  action  taken  on  each
 such  complaints?

 THE  MINISTER  OF  PARLIAMEN-
 TARY  AFFAIRS  AND  LABOUR
 (SHRI  RAVINDRA  VARMA):  (a).-
 to  (d).  There  is  no  cfficer  on  depte
 tation.  A  member  of  the  Labour
 Officers’  Central  Pool  was  holding  a
 cadre  post  as  the  Labour  Officer  of
 the  Hospital.  There  were  some  com-
 plaints  of  favourtism,  nepotism,  etc.
 which  were  being  looked  into.  The
 officer  has  since  been  transferred.

 Shortage  of  Staff

 4535.  SHRI  R.  K.  MHALGI:  Will  the
 Minister  of  COMMUNICATIONS  be
 Pleased  to  state:

 (a)  whether  it  is  a  fact  that  there
 was  a  shortage  of  staff  over  ten  thous-
 and  in  Group  ‘C’  posts  in  Maharashtra
 Circle  of  P.  &  T.  Department  for  a
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 period  of  twenty  months  and  more
 during  1978-79;

 (b)  why  this  was  an  accumulation
 in  the  said  period;

 (c)  whether  the  shortage  of  staff
 in  the  said  circle  in  Group  ‘A’,  ‘B’
 ‘Cc’  and  ‘D’  havé  now  heen  wiped  out;
 and

 (d)  if  no,  the  reasons  thereof?

 THE  MINISTER  OF  STATE  IN
 THE  MINISTRY  OF  COMMUNICA-
 TIONS  (SHRI  NARHARI  PRASAD
 SUKHDEO  SAI):  a)  No,  Sir.

 (b)  Does  not  arise.

 (c)  and  (d).  Temporary  shortage  of
 staff  occurs  due  ६४०  unforeseen  reasons
 such  as  death,  creation  of  new  posts
 etc.  which  can  not  796  immediately
 wiped  off  as  induction,  training  and
 placement  of  staff  takes  some  time.

 Utilisation  of  capacity  in  Steel  Plant

 4536.  SHRI  P.  RAJAGOPAL  NAIDU:
 Will  the  Minister  of  STEEL  AND
 MINES  be  pleased  to  state:

 (a)  the  number  of  steel  plants  in
 the  country;  and

 (b)  the  percentage  of  utilisation  of
 capacity  in  the  plants?

 THE  MINISTER  OF  STATE  IN
 THE  MINISTRY  OF  STEEL  AND
 MINES  (SHRI  KARUA  MUNDA):
 (a)  There  are  six  integrated  steel
 plants  in  the  country  located  at
 Bhilai,  Rourkela,  Durgapur,  Bokaro,
 Burnpur  and  Jamshedpur.

 (b)  The  overall  capacity  utilisation
 in  terms  of  saleable  steel  production
 during  the  year,  1977-78  in  these
 plants,  (excluding  Bokaro,  which  was
 under  construction/gestation)  was
 90.3  per  cent.

 Conciliation  of  Disputes

 4537.  SHRI  P.  RAJAGOPAL  NAIDU:
 Will  the  Minister  of  PARLIAMEN-

 TARY  AFFAIRS  AND  LABOUR  be
 pleased  to  state:

 (a)  whether  Government  are  hav-
 ing  authority  to  compel  the  presence
 of  both  the  employees  and  employers
 to  conciliate  when  there  is  an  indust-
 vial  dispute;  and

 (b)  if  not,  the  reasons  therefor?’

 THE  MINISTER  OF  PARLIAMEN-
 TARY  AFFAIRS  AND.  I,ABOUR
 (SHRI  RAVINDRA  VARMA):  (a)
 and  (b).  The  Industrial  Disputes  Act,
 947  does  not  contain  any  provision
 for  enforcing  attendance  of  any  per-
 son  in  conciliation  meetings.  However,
 with  a  view  to  making  conciliation
 more  effective,  a  provision  in  this
 regard  has  been  made  in  sub-clause
 (2)  of  clause  ll  of  the  Industrial
 Relations  Bill,  978  which  wes  in-
 troduced  in  the  Lok  Sabha  on  the
 30th  August,  1978,

 सल्फ्यूरिक  एसिड  की  जिक्री  के  लिये  मांगी  गयो  निथिवायें

 4538.  भरी  शास्त्रों  :  क्या  इस्पात
 श्रौर  खामर  मंत्री  यह  बताने  की  कृपा  करेंगे  कि  :

 (क)  क्‍या  6  अप्रैल,  978  के  श्रतारांकित
 प्रश्न  संख्या  5945  के  उत्तर  में  यह  बताया  गया  था
 कि  सलफ्यूरिक  एसिड  की  बिक्री  के  लिए  जनवरी,
 978  से  अप्रैल,  978  तक  सीमित  रूप  में

 निविदाएं  मांगी  गई  थी  और  जिन  समाचारपत्रों  में
 ये  निविदायें  प्रकाशित  हुईं  उनके  नाम  क्या  हैं  ;

 (ख)  क्‍या  यह  सच  है  कि  हिन्दुस्तान  जिक
 लिमिटेड,  उदयपुर  द्वारा  इसकी  बिक्री के  लिए
 वास्तव  में  कोई  निविदा  नहीं  मांगी  गई  थी  और
 सलफ्यूरिक

 ज्
 बिना  निविदा  मांगे  ही  बेचा

 गया  था

 इस्पात  झोर  खान  संत्रालय  में  राज्य  मत्रो,  (भी
 कड़िया  मुष्डा)  :  (क)  शौर  (ख).
 सलफ्यूरिक  एसिड  की  बिक्री  के  लिए  जनवरी,  978
 से  अप्रैल,  i978  के  बीच  उदयपुर  के  सभी  ज्ञात
 एसिड  खरीदारों  से  सीमित  निबिदाएं  श्रामंत्रित  की
 गई  थी  जैसा  कि  लोक  सभा  के  6  अप्रैल,  .978
 के  भतारांकित

 फ्
 प्रश्न  संख्या  5945  के  उत्तर  में  बताया

 गया  था  ।  चूंकि  ये  निविदाएं  सीमित  थीं  इसलिए
 हिन्दुस्तान  जिक  लि०  द्वारा  इनके  लिए  किसी  समाचार-
 पत्र
 ह

 विज्ञापन  नहीं  दिया  गया,  क्‍योंकि  ऐसे
 मामलों  में  ऐसा  करना  जरूरी  नहीं  है।
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 बाढ़  पीड़ित  क्षेत्रों  में  चिकित्सा  प्रहायता

 4539.  ह. ह  भारत  सिंह  चोहान  :  क्‍या  स्वास्थ्य
 .रबरिवारः  कल्याण  मंत्री  यह'  बताने  कीः  कृपा

 करेंगे  कि  :

 (क)  क्‍या  सरकार  ने  हाल  में  बाढ़  पीड़ित  क्षेत्रों
 में  चिकित्सा  सहायता  के  रूप में  डाक्टर भौर'  भौष-

 घियां  भेजी  थीं;  भौर

 यदि  हां,  तो  किन-किन  स्थानों  को  कितने

 जब्त  कितनी  भ्ौषधियां  भेजी  गयीं  ?

 “हथस्थ्य  औओर/परियार'  NETS  सलालय  में  'राज्य

 ett  (ओो  जगवध्बी
 अताद  पय धाव)  :  :(क)
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 «बंगाल,
 कु

 कक
 सम  का  ४.

 व  छाश्मीर,  उड़ीसा
 झौर  संघ  शासित  क्षेत्र  का जरा  कहने.  केमलिए
 भेजा  गया  था।  उनका  कायें  राज्य  सरकार  द्वारा
 कए
 ह  a  नस

 यीवक्रित्सा:  एशहतः-शम्बन्धी
 उपायों  का  मौके  पर'ाप्कर र  अमूल्पकन  काना

 तथा  एडवान्स  प्लान  भसिस्‍्टेंस  सुझाना  था  +
 इसके.  झसिरिक्त  -राष्ट्रीय  -संचोरी*रोग-  संस्थान,
 दिल्ली  .  के  डाक्टरों  को  बाढ़  से  प्रभीषित  दिल्ली,
 उत्तर  ग्रदेश  और  पश्चिम  अंगाल  राज्यों  को  -भेजः  गया
 था  जिनका  ब्यौरा  इस  प्रकार  है  —

 ्द््ली  m2

 “न्व्तर  प्रदेश

 पष्पकश्थिम  बंबाल  —

 5  दिसम्बर,  978  तक  विभिन्न:  बाढ़-प्रस्त
 +कयों> को को  स्वास्थ्यःःप्रौरःपरिशार  ऋरऋुदान-  भ्ंवालय

 तहरा  “जो  “आह्ाग्रता  दी  जाई:  उसका:  एक  शिवरण
 तन्संलगन  +  है  '

 विवरण --1

 l.  असम
 +  ु)  व्यमिवाये.  ओदधियां...प्रादि  5,7G,457  रुपये

 (ख)  बैक्सीन  (हैजा-रोधी)  2,50,000  मि०्लि०  }
 Roost  बैक्सीन  71,000  »  }  S8R6  $_क्पये
 एण्टी-स्तेक'  वीनम  1,000  »  J

 -16,14,722  *  रुपये

 2.  बिहार
 (क)  प्रनिवायं:  प्लोषधि  जादि  22,9  2,855  बय

 +(e)?  बैषेसीन 4  हैजा-रोधी  )  42,69,000  मि०लि०)
 *टी०एण्बी०  507000  |  nD  -s  $73,240  ड्पये

 Wo  एस०  वी०  एस०  32,000  ,  }
 28,66,  095  <  कैंपये

 इसमें  दान  के  रूप  में  यूनिसेफ  द्वारा  दी  गई  -हैजा-रोधी  बैक्सीन  2,  30,.000  मिली  लीटर  शौर  विश्व  -स्कस्थ्य
 संगठन  द्वारा  दी  गई  1,14,000  मिली  लीटर  -हैजा-रोधी  वैक्सीन  भौर  50,000.शिली  'लीटर  टी  etaato, ०.  इ््मिल  है।
 राष्ट्रीय  संचारी  रोग  संस्थान,  दिल्ली  से  पांच  पीडोजेट  बैक्सीन  दल  बिहार  में  भेजे  गये  थे  ।

 3.  दिहली

 (क)  प्ननिवायें.  झ्ौषधियां  भ्रादि'  |
 (ख)-  बैक्सीन  (हैजा-रोधी

 जटी  ०९०  बी०  वेक्सीन  |
 एण्टी-स्नेक  वीनम  ,

 :  43,200  ८>क्पये
 1,46,000  मिण्लि०  )

 1,39,000  Dm  42,785  'क्पये
 2,000  ,,

 ५  85,985  रुपये
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 'रॉप्ट्रीय  सैंथोरी  रोग  स्थान  दिल्ली  सें?  दांचः  पीडीजेट  जैक्सीमैशन!  दलॉप्की'  सैबाएं।  भी  चिल्ली  प्रशासन:
 को  सौंपी  गईथी।

 4.  गुजरात
 झनिवाय॑  भ्ौषधियां  प्रादि

 5.  हरियाणा
 [क)“  अनिवार्य  ध्रौषधियां  झादि

 हल
 वैक्सीन  (हैजा-रोधी)  |

 ए०  एस०  बी०  एस*० बी

 6.  मध्य  प्रदेश  |
 वैंक्सीन  (हैंजा-रोधी)  |

 टीग्छ०  बी  ,
 ए०.  एस०  बी०  एस०  tl

 19,45,000  बय

 71,06277  रुपये

 2,52,490  मि०लि०
 2500  ».  42,2i.  रुपये
 6,500  #

 1,42,488  रपये
 Hieesvesichiniesmmenpaisliecitenignecstligoaes

 ,06,000'faréfiro  ]
 i0,000  »  .j{  14,205  रुपने
 6,500  »  J

 राष्ट्रीय  संचारी  रोग  संस्थान,  दिल्‍ली  से  तीन  पीडों  जेठ  बैक्सीनेशन  दल  मध्य  प्रदेश  भेजे  गये  थे  ।

 Rh  डड़ीसा
 १क  क्रमिवाय  ग्रौकक्षियां+  ग्रादि
 (ख)  चैकसीन  (हैजा-रौधी)

 ए०  एस०  बी०  एस०

 8  पंजाब

 (8)  प्रनिवार्य  क्वाइयां  ध्ादि

 (ख)  वेक्सीन  हैजा-रोधी
 टी०एण्बी०
 ए०  एस०  बी०  हस०

 + 11,000  रपये

 6,73,200
 eve, 2,000 4,  86,852  बपये

 “07,862  “सपने

 1,96,629  पये
 35,700-  मिन्लि०,  }
 96,500  »  .  9,439  रपये

 ~2,200  ome  ee
 “2,  06,068  ' 'हपये

 राष्ट्रीय  संचारी  रोग  संस्थान  दिल्ली  से  2  पीडो-जेट  वैक्सीनेशन-  टीमें  लुधियाना  भेजी  गई  थीं।

 9.  राजस्थान

 भक  अभिवाये  दवाहैया  भ्रादि

 (ख)  वैक्सीन  (हैंजों:रोंधी)
 ए०  एस०  बी०  एस०,

 10.  उत्तर  प्रदेश

 (=)  भनिवार्य  दवाइयां  झांदि

 (ख)  वैक्सीन  (हैजा-रोधी)
 ०  ए०  बी०

 ए०  एस०  बी6  एस०

 1,138,827  पये
 49,980  'मि०  लि०  ९

 12/000  ,  |  31,827  गष्पये
 जज  +  जम  सकते  जनक  सकी

 1,50,654  द्पये

 3,39,590  ' रपये
 36,29,000  मि०लि०  ]

 +2,60;000  ,  5  [४  6,07,903  श्पये
 20/000  ,

 के
 +  8,47,493  ६  नश्पये
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 PAV  q  |  इसमें  विश्व  स्वास्थ्य
 2,  30,000  मिली  लिटर  हैजा-

 | लि  राष्ट्रीय  संचारी  रोग  संस्थान,  दिल्‍ली  से  तीन  पीड़ो

 4i.  पश्चिम  बंगाल
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 स्थ्य  संगठन  ह्वारा  «(,4,750  मिली  लिटर  हैजा-रोधी  बेक्सीन  ध्ौर  यूनीसेफ  द्वारा

 (क)  प्ननिवार्य  दवाइयां  भ्रादि

 (ख)  वैक्सीन  (हैजा-रोधी)
 टी०  ए०  बी०

 -रोधी  बैक्सीन  का  मुफ्त  उपहार  भी  शामिल  है।
 जेट  वेक्सीनेशन  टीमें,  उत्तर  प्रदेश  में  भेजी  गई  थी।

 29,35,000  स्पपे
 70,58,750  मिण्लि०  हा

 7,02,000  »+  YL  7,70,000  रुपये

 कुल  योग  1,00, 49,699  रुपये

 इसमें  विश्व  स्वास्थ्य  संगठन  से  2,58,750  मिली  लोटर  हैजा-रोधी  वैक्सीन  तथा  2.5  लाख  मि०  ली०
 टी०  ए  ०  बी०  वैक्सीन  तथा  यूनिसेफ  तथा  बंगलादेश  सरकार  दोनों  से  पांच-पांच  लाख  मिली  लीटरजहैजा-रोधी  बैक्सीन
 भी  शामिल  हैं।

 राष्ट्रीय  संचारी  रोग  संस्थान,  दिल्ली  से  6  पीडो-जैट  वैक्सीनेशन  दल  पश्चिम  बंगाल  को  भेजे  गये।

 12.  यूनिसेफ  ने  भारत  सरकार  को  पांच  पी  डो-जैट  वैक्सीनेशन  मशीने  दान  में  दी  थीं  प्रौर  एक-एक  मशीन
 झसम,  बिहार,  उड़ीसा,  उत्तर  प्रदेश  तथा  पश्चिम  बंगाल  राज्य  सरकारों  को  दी  गई  थीं।

 लोनी  मिलों  के  कर्मचारियों  को  बोनस

 4540.  थ्री  भारत  सिह  चोहान  :  क्‍या  संसदोय

 कार्य  तथा  श्रम  मंत्री  यह  बताने  की  कृपा  करेंगे  कि  :

 (क)  क्‍या  चीनी  मिलों  में  कार्य  करने  वाले
 कर्मचारियों  को  8.33  प्रतिशत  बोनस  देना  एक
 स्वीकृत  सिद्धान्त  है;  शौर

 (ख)  यदि  हां,  तो  इसको  कब  तक  क्रियान्वित
 कियां  जायेगा  ?

 संसदोय  कार्य  तथा  श्रम  मंत्री, (क्रो  रवीना  चर्मा)  :
 (क)  बोनस  संदाज  अभ्रधिनियम,  i965

 ऐसी  प्रत्येक  फैक्टरी  तथा  शेसे  प्रत्येक  भ्रम्य  प्रति-
 'ष्ठान  पर  लागू  होता  है,  जिस  में  किसी  लेखा  वर्ष  के
 दौरान  किसी  दिन  20  या  इससे  भ्धिक  व्यक्ति
 नियोहजत  हों  ।  भ्रधिनियम  कि  धारा  i0  (2क)
 के  भझनुसार,  वर्ष  i976  को  किसी  दिन  से  या  वर्ष
 977  के  किसी  दिन  से  शुरू  हुए  लेखा  वर्ष  के  दौरान
 8.33  प्रतिशत  का  न्यूनतम  बोनस  देय  है,  चाहे
 लेखा  वर्ष  में  झ्ाबंटनयोग्य  प्रधिशेष  था  या  नहीं
 था  t  साथ  ही,  ऐसा  प्रत्येक  कर्मचारी  भ्रधिनियम
 के  झधीन  ग्राह्म  बोनस  प्राप्त  करने  का  हकदार  है,
 जिसने  प्रतिष्थान  में  एक  वर्ष  में  कम  से  कम
 30  कार्ये-दिन  काम  किया  हो  ।  श्रतः  भ्रधिनियम
 समान  रूप  से  चीनी  मिलों  के  कर्मकारों  पर  लागू  होता
 है,  बशर्ते  कि  उपर्युक्त  उपबन्धों  का  प्रनुपालन  किया

 वर्मा  y:

 गया  हो।

 (ख)

 3) सरकार

 भ्रधिनियम  के  उपबन्धों  का  प्रवर्तन
 करना  राज्य  सरकारों  ।संध-राज्य  क्षेत्रों  की  जिम्मे-
 दारी  है,  जो  चीनी  मिलों  3  मामले  में  “सम्बन्धित

 हैं

 ईरान  को  भेजे  गये  भारतोय  डाक्टर

 4541,  शी  भारत  सिह  चौहास  :  क्‍या  विदेश
 मंत्री  यह  बताने  की  कृपा  करेंगे  कि  :

 (क)  क्‍या  भारत  सरकार  ने  हाल  ही  में  ईरान
 में  श्राये  भूकम्प  के  समय  ईरान  को  कुछ  डाक्टर  भेजे
 थे;  शौर

 (ख)  यदि  हां,  तो  उनकी  संख्या  कितनी  ह  झौर
 इस  पर  कितनी  धनराशि  खयें  की  गई  ?

 विदेश  मंत्रालय  में  राज्य  मंत्री  (थली  समरेस्द्र  कुष्ड  )  :
 (क)  जी,  नहीं  1

 (@)  प्रश्न  नहीं  उठता  v

 Supply  of  Steel  and  Iron  to  Small
 Scale  Units

 4542.  SHRI  JANARDHANA
 POOJARY:

 SHRI  C.  K.  CHANDRAPPAN:

 Will  the  Minister  of  STEEL  AND
 MINES  be  pleased  to  state:

 (a)  whether  there  is  a  proposal  to
 streamline  the  supply  of  steel  and
 iron  to  small  scale  units  in  the  coun-
 try:  and
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 (b)  if  8०,  the  details  in  this  regard?

 THE  MINISTER  OF  STATE  IN
 THE  MINISTRY  OF  STEEL  AND
 MINES  (SHRI  KARIA  MUNDA):  (a)
 and  (b).  Supplies  0९  iron  and  steel  to
 smal]  scale  units  are  essentially  made
 through  the  Small  Scale  Industries
 Corporations.  Measures  are  now  being
 taken  to  further  streamline  the
 system  of  supplies  to  the  small  scale
 units.  Producers  have  been  asked
 tg  make  the  supplies  to  S.S.I.  Corpo-
 ‘rations  in  a  phased  manner  instead
 of  doing  it  in  one  or  two  lots.  The
 stockyards  and  the  SSI  Corporations
 ‘will  coordinate  their  efforts  in  making
 ‘supplies  to  small  scale  units  and  pre-
 vent  off-take  from  hoth  sources  for
 identical  purposes.
 have  also  been  asked  to  increase
 supplies  to  Small  Scale  Industries
 Corporations.

 Resolving  China-Vietnam  Ties

 4543,  SHRI  JANARDHANA  POOJA-

 RY:  Will  the  Minister  of  EXTERNAL

 AFFAIRS  be  pleased  to  state:

 (a)  whether  Government’s  atten-
 tion  has  been  drawn  to  the  statement

 by  Vietnam  Ambassador  in  Jullundur

 on  3-ll-78  and  published  in  the  ‘Hin-
 |  dustan  Times’  of  4th  Nevember,  T978

 {India  can  help  resolve  China-Viet-
 nam  ties’;  and

 _(b)  if  so,
 thereon?

 Government’s  reaction

 -THE  MINISTER  OF  STATE  IN
 THE  MINISTRY  OF  EXTERNAL
 AFFAIRS  (SHRI  SAMARENDRA
 KUNDU):  (a)  Yes,  Sir.

 ,,(b)  Vietnam  and  China  are  main-
 taining  diplomatic  ties.  In  keeping
 with  our  policy  of  bilateralism,  we
 hope  that  bilateral  issues  between  the
 two  countries  would  be  settled  by
 Peaceful  bilateral  negotiations,

 The  producers

 Agreement  between  Pakistan  and
 France  for  Nuclear  Weapons

 4544.  SHRI  A.  R.  BADRINARAYAN:
 SHRI  P.  M.  SAYEED:
 SHRI  R.  V.  SWAMI-

 NATHAN:

 Will  the  Minister  of  EXTERNAL
 AFFAIRS  be  pleased  to  state:

 (a)  whether  it  is  a  fact  that  Pakis-
 tan  and  France  have  signed  an  agree-
 ment  to  manufacture  bomb  in  Pakis-
 tan;

 (b)  if  so,  the  reaction  of  the  Indian
 Government;  and

 _(c)  whether  India  has  approached
 France  and  had  got  clarification  from
 France  in  this  regard?

 THE  MINISTER  OF  STATE  IN
 THE  MINISTRY  OF  EXTERNAL
 AFFAIRS  (SHRI  SAMARENDRA
 KUNDU):  (a)  to  (c).  Pakistan  and
 France  had  concluded  an  agreement
 in  976  for  the  construction  in  Pakis-
 tan  of  a  facility  for  the  reprocessing
 of  irradiated  fuels  and  to  the  supply
 by  France  to  Pakistan  of  nuclear
 material,  installation  and  equipment
 as  well  as  of  the  relevant  technical
 information.  Even  though  the  agree-
 ment  has  not  been  abrogated,  Govern-
 ment  understand  that  France  has
 decided  not  to  go  ahead  further  with
 the  export  of  the  reprocessing  plant
 to  Pakistan.

 Italian  Foreign  Minister’s  Visit

 4545.  SHRI  A,  R.  BADRI-
 NARAYAN:

 SHRI  M.  V.  CHANDRA-
 SHEKHARA  MURTHY:

 SHRI  R.  V.  SWAMI-
 NATHAN:

 SHRI  MADHAVRAO
 SCINDIA:

 SHRI  D.  AMAT:

 Will  the  Minister  of  EXTERNAL.
 AFFAIRS  be  pleased  to  state:



 219  Written  Answers

 (a)  -whether  the  foreign  Minister  of

 Italy  visited  India  .in  -Navember,  1978;

 (b)  if  so,  what  were  the  subjects

 discussed;

 (c)  whether.  any  agreement  was
 signed  between  the  two  Countries;
 and

 (d)  the.  main  features  of  the  agree-
 ment?

 THE  MINISTER  OF  EXTERNAL
 AFFAIRS  (SHRI  SAMARENDRA
 KUNDU):  (a)  Yes,  Sir.

 (b)  There  was  a  general  exchange
 of  views  on  the  internatiqnal.  sitee-.
 tion  as  well  as  a  review  of  Lilateral
 relations—political,  ecunomic  and

 a" tural.  a

 (c)  No,  Sir.

 (d)  Does  not  arise.

 Committee  on  Steel  Pianta

 4546  SHR]  RAJENDRA  KUMAR
 SHARMA:  Will  the  Minister  of  STEEL
 AND-“MINES  be  pleased  to  state:

 (a)  whether  the  committee.  set  up
 ta  assess  the  existing  industrial  capa-
 city.  that  could  be  tapped  for  estap-
 lishing.  steel  plants  has  submitted  its
 report;

 (b)  if:so,  the.main  outlines  thereof;
 and.

 ‘(¢)  the  decision  taken  thereon?

 THE  MUNSTER.  OF.  STATE  IN
 THE  MINISTRY  OF  STEEL  AND
 MINES  (SHRI  ‘KAR{A  MUNDA):  (a)
 Amongst  the  Working  Groups  set  up
 by  the.  Planning  Commission,  the
 Working  Group-on  Industrial  Machi-
 nery  was  to  cover  the.  metallurgical
 industry.  A  Sub-Group  on  metallur-
 gical  equipment  was  set  up  by  the
 main  Working  Group,  for  assessment
 of  demand,  capacity,  production  etc.
 for  equipment.  required;  inter-alia,
 for  steel  plants  for  the  five-year  plan
 period,  i.e.  978—83.  The  report  has
 been  received.

 DECEMBER:  28:  9%8\  Witten,  Anawmene:  239

 (b)  The.  main.  conclusions,  and  ,  re~
 commendations  of  this  Working  Group
 are:

 (i)  The  bulk  of  the  requiremeng-
 of  metallurgical  equipment,  can  be
 met  by  the,  indigenoys  manufat=
 turers.  However,  a  portion  of  the.
 requirements  may  have  to  be  im-
 ported,  particularly  were  it  is  relate
 ed  to  the  induction  of  new  techno-
 logy.in  certain  areas.  Use  of  up-

 ‘dated  designs  in  certain  other  ares
 is  also  envisaged;

 (ii)  Substantial  developments  beth
 in.  product  technology.  and  in  the.
 systems  engineering  in  the  field  of.
 electrics  have  taken  place  and.  the
 indigenous  electrical  industry.  is  well,
 equipped  to  meet  .the  requirements,
 of  the  steel  industry;

 (iii)  There  is  scope  for  export  of
 metallurgical  equipment  either
 directly  or  through  third:  country
 participatian;

 (iv)  Research  and-  Developmen}
 work  of’  metallurgical  cquipreant
 should  be  increased  and  better
 organised;

 (v)  As  there  is  suffickens:  indie
 genous  capacity  for.  manufacture
 of  metallurgical  equipment,  there
 is  no  need  to  set  up  any  additional
 heavy:  engimeering  unit  fer:  sya
 equipment  for  the  next  few  yeaxa;,,

 (vi)  For  input  of  modern  techno-
 logy,  Government  may  allow.  celle
 boration  arrangements  with  forelgn
 manufacturers.  For  proper  abso-
 tion  ofthis  technelogy  transferr-
 ed  through  foreign.  collaboration
 for  utilising  the  same  for  design
 development  of  various  equipment,
 manufacturers  should  strengthen
 design  facilities  to  attain.  self
 reliance  within.  a  reasonable  time.

 (c)  The  report  of  the  Sub-Group
 is  presently  under  consideration.
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 डाक्टरी  शिक्षा

 4547.  भरी  राजेख  कुमार  शर्मा  :  क्‍या  स्वास्थ्य
 झोश-  परिधारर  क  मंस्री  यह  बताने  की
 कृपा  करेंगे  किए

 (क)  कया  गत  पांच  वर्षों  से  डाक्टरी  शिक्षा  पर
 व्यब

 ही
 रहा  है  झोर  वह  मौड,  भी-  बढ़ता-  जा

 रहा  है;

 (ख)  यदि  हां,.तो,  क्‍या  डाकइरी:.  लिका  पर:
 व्यय  कम  करने  के  लिए  उपाय  करने  का  विचाइ.
 है;  भौर

 है.
 (3)  .यदि  .हां,.  तो.  तत्सम्बखी,१ब्यौडा.  क्या.

 स्थास्थ्य  तथा  परियार  कल्याण  संत्रालय  में  राज्य
 मंत्री:  (भो... जगडडबी  प्रसाद  यक्षणथ)  :  (क).  से
 (ग).  जिन  कुछेक  प्राइवेट  मेडिकल  कालेजों  में  प्रति

 व्यक्ति  - फीस-ली  जम  रही  है  झौर -जिन--कुछेक  अन्य-
 प्राइवेट  .  मेडिकल  कालेज़ों  में  छात्रों  से बहुत  भधधिक
 ट्यूशन  फीस  ली  जा  रही  है,  उनमें  चिकत्सा।|शक्षा
 महभी  है।  सरकारी  मेडिकल

 न्न्ग
 में

 चिकित्सा:  शिक्षा  बहुत,  सस्ती:  है  धौर  में
 af.  वर्ष.  लगभग  300/-80a  से  लेकर  5007
 रुपये  तक  की  ट्यूशन  फीस  ली  जा  रही,  है।.  इस
 के  प्लावा  छात्रों  को  भ्रपनी  पढ़ाई  के  दौरान  होस्टल
 का  खे:  देना  होता  है।  चिकित्सा  शिक्षा-की
 पाद्य-पुस्तके  महंगी  हैं  परन्तु  मेडिकल  कालेजों  में

 पुस्तक,  बैंक  खोशने “के  लिए  फ्रश्नक्यक”  कथम  न्उदाये
 जा”  रहे.  हैं?  ताकि  छात्र  कालेजों  की  पुस्तक  बैंकीं  से
 पुस्तकें  :  उधार  ले  सकें  +

 ;  राज्य  सरकारों को  प्रति  व्यक्ति  फीस  लेसे  वाले
 प्राइवेट  मेडिकल?  कालेजों'को  प्रपने “हाथ  में  लैने  की

 सलाह  दी  गई  है  बशर्तें  कि  उनके  पास  वित्तीय
 स्रोत  उपलब्ध  हों।

 रेडियो  लाइसेंस  फोस

 4548.  शी  राजेला  कुलार  शर्मा:  क्‍या  संचार
 मंत्री  यह  बताने  की  कृषा-करेंगै  कि  :

 (क)  क्या  ब्रिदेव,  हालैण्ड  झौर  नावें में ें  रेडियो
 लाइसेंस  फीस.  नहीं  लो.जाती  ;

 (ख्र)  क्या  सरकार  देश  में  रेडियो  को  लोक-
 प्रिय  बनाने  के  लिंए_  रेडियो,  लाइसेंस  फीस  समाप्त
 करने  पर  विचार  करेगी ;  शौर ..

 (ग)  यदि  हां,  तो  ऐसा  कब  तक  किया  जाएगा;
 झौर  यदि  नहीं, तो  इसके  क्याकारण  हैं?

 संचएछ  संजालय  में  राज्य.  संत्री.  (श्री,
 भ्रसाद  सुखबेध  साय)  ;  (=)  भ

 किंग्डम  में  रेडियरे.के  लिए  कोई  लाइसेंस  शुल्क  नहीं
 है,  किन्तु  टेलीविजन  के  लिए  लाइसेंस  शुल्क  है।
 हासैण्ड  शौर  नावें में में  रेडियो  व  टेलीविजन  दोनों
 के  लिंए  लाइसेंस  शुल्क  है।

 (स्व)  ,प्रोर  (4).  बरसन,  किशीय  कटिताइयों)
 को  थ्यान-  में.  रखते ह  ए;  _लाइसेंसः  शुल्क समाप्त करने ० कबने  «
 का  कोई  प्रस्ताथ  नहीं:  है

 बो०  सी  जो०  बेक्सोन  प्रयोगशालाएं

 4549.  भी  राजेस  कुमार  शर्मा:  क्या  स्वास्म्य
 शर  'परियार  कल्याण  मंत्री  यह  बताने  की
 कृपा  करेंगे  कि  :

 (क)  देश  “में  -बी०सी०  शी  वैक्सीन -  प्रयोग”
 शालाझों  कीं)  संख्या  कितनी है।

 (@
 |  टुदडपूट

 में  :हर  वर्ष  कितवी'
 बैक्सीन७*  तैबा  की  जाती  है;

 (ग)  :  क्या.  पेक्सील  की  मांग  को  पूरा  करते  के.

 =
 इन-्प्रवोशशालक्यों की  संदया  पर्याश्तहैत

 (9)  ,यदिं  नहीं,  तो  देश  में  उन  क्षेत्रो ंके  नाम  क्या
 &  जिंबमें  भागामी  विद्वीय.  वर्ष  में  बी०  सी०  जी०
 बैन  ले  प्रयोगेशालाएं  खोले  जाते  का  विचार  है  क्रौर॑

 कप  चम
 में  ऐसी  कितिनी  प्रयोगेशालाएं  खोली

 जायें

 स्वास्थ्य  तथा  परियार  कल्याण  मंत्रालय  में  राज्य
 मंत्री

 न्
 जगवम्बो  प्रसाद  यादव)  :  (क)

 देश  में  एक  बी०  सी०  जी०  वैक्सीन  प्रयोगशाला
 है  जो  गिण्डी  मद्रास  में है।

 (ख)  सुखाकर  जमाई गई -शैक्सीम गई  श्रैक्सीस  की  प्रतिवर्ष
 झ्रोसतन  5.  करोड़  से  4  क  ड़  खुराकें  तैयार
 की  जाती  हैं।

 (4)  )जी  हां  ।  इस  प्रक्योग  1,  क्कता
 प्रत्ति  वर्ष  6क्रोड़  खुहाकें-तेयार  '  करने-कीः  है  जो!

 वक्‍सीनः  की  :  मांस  कोरा  करने  केनलिए:  पर्याश्व:दी

 (9)  यह  +अ्रश्क  नहीं  उठता  ।

 Purchase  of.  Equity  Shares  in  New~
 Industries.

 4550.  SHRI  SURENDRA  BIKRAM:
 Will  the  Minister  of  .PARLIAMEN*
 TARY  AFFAIRS  AND~  LABOUR’  he
 pleased  to  state:
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 (a)  as  to  how  he  will  be  successful
 in  his  scheme  to  get  equity  shares  in

 New  Industries  purchased  by  work-

 men  of  that  industry  to  ensure  wor-
 kers’  participation  in  management;

 (b)  how  the  scheme  can  be  imople-
 mented  when  the  economic  condition
 of  Indian  workers  is  so  bad  and  they
 do  not  have  capacity  to  purchase
 shares;  and

 (९)  even  if  workers  purchase
 shares  in  such  industries,  how  will

 they  be  effective  in  taking  keen  inte-
 rest  in  the  industries  working?

 THE  MINISTER  OF  PARLIA-
 MENTARY  AFFAIRS  AND  LABOUR
 (SHRI  RAVINDRA  VARMA):  (a)

 to  (c).  It  is  presurned  that  the  refer-
 ence  is  to  the  discussions  in  the  Com-
 mittee  on  Workers’  Participation  in
 Management  and  Equity.  The  majority
 view  in  the  Committee  was  that  parti-
 cipation  in  equity  should  be  optional,
 and  should  not  be  looked  upon  as  a
 legal  means  to  ensure  participation  in
 management.  It  was  generally  agreed
 that  not  less  than  0  per  cent  of  all
 new  shares  issued  in  future  by  a  Com-
 pany  be  offered  first  to  the  workers.
 Government  would  consider  action
 after  the  Committee's  report  js  finalis-
 ed.  <

 नालोकूल  प्राइवेट  लि०  के  नाम  सधिव्य  निधि
 को  राशि

 4551.  श्रो  सुरेन्द्र  विक्रम  :
 डा०  सहादोपक  सिह  शाक्य  :

 क्या  संसदोय  कार्य  तथा  श्रम  मंत्री  दिसम्बर,
 977  के  अ्रतारांकित  प्रश्न  संख्या  2250  के  उत्तर

 फे  सम्बन्ध  में  यह  बताने  की  कृपा  करेंगे  कि  :

 (क)  क्‍या  मैसर्स  नालीकल  प्राइवेट  लिमिटेड
 के  सम्बन्ध  में  भविष्य  निधि  तथा  श्न्य  मामलों  के
 बारे  में  जानकारी  इस  बीच  एकत्न  कर  ली  गई  है
 झौर  यदि  हां,  तो  उसका  ब्यौरा  क्या  है;

 (ख)  क्या  भ्रनेक  कर्मचारियों  ने  भविष्य  निधि
 कार्यालय  कलकत्ता  से  शिकायतें  की  हैं  और  जब
 कार्यालय  द्वारा  जांच  की  गई  तो  यह  पता  चला  कि  कोई
 कर्मचारी  ठेके  के  रूप  में  कार्य  नहीं  कर  रहा  था  जैसा
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 कि  मैसर्स  नालीकूल  प्राइवेट  लि०  ने  दावा  किया
 है;  भौर

 (ग)  यदि  हां,  तो  उन  कर्मचारियों  की  संख्या
 कितनी  है  जिन्हें  भविष्य  निधि  सुविधा  शझौर  अमिक
 कल्याण  कार्यों  से  बंचित  किया  जाता  रहा  है?

 श्रम  तथा  संसदीय  कार्य  मंालय  में  राज्य  मंत्री
 (डा०  राम  कृपाल  सिह)  :  (क)  =  झपेक्षित
 सूचना  30  मार्च,  i978  को  सभा  की  मेज
 पर  रख  दी  गई  थी।  तथापि,  उक्त  सूचना  दोबारा
 नीचे  दी  गई  है

 कमंचारी  भविष्य  निधि  प्राधिकारियों  ने  सूचित
 किया  है  कि  मैसर्स  नालीकूल  कोल्ड  स्टोरेज  (प्रा०)
 लिमिटेड,  जिला  हुगली  ने  भविष्य  निधि  की  निम्न  देय
 राशियों  का  भुगतान  कर  दिया  है  :--

 वर्ष  भ्रंशदान  प्रशासनिक  खर्चे

 1974-75,  6224.00  235.60
 1975-76  496.00  98.84

 1976-77  4354.50  207.60
 1977-78  4723.50  57.50

 (10/1977  तक )

 (ख)  और  (ग).  श्री  के०  पी०  चौरसिया
 के  सम्बन्ध  में  एक  शिकायत  प्राप्त  हुई  थी,  जिसमें
 यह  झारोप  लगाया  गया  था  कि  उनको  दस  श्राधार  पर
 सदस्यता  से  वंचित  रखा  गया,  क्योंकि  उन्हें  ठेकेदार
 समझा  गया  था।  इस  शिकायत की  क्षेत्रीय  भ्रविष्य
 निधि  आयुक्त  द्वारा  जांच  की  जा  रही  है।

 Postal  Collection

 4552.  SHRI  GANGA  BHAKT
 SINGH:  Will  the  Minister  of  COM-
 MUNICATIONS  be  pleased  to  state:

 (a)  whether  he  agrees  to  the  fact
 that  out  of  total  number  of  6  lakh
 villages  in  the  country,  Government
 have  been  able  to  make  arrangements
 for  ‘Postal  Collection’  only  in  2  lakh
 villages  upto  1977-78,  if  so,  the  alo-
 cation  proposed  to  be  earmarked  for
 providing  facility  of  postal  collection
 under  the  sixth  five  year  plan  and
 the  number  of  additional  villages  like-
 ly  to  be  covered  in  this  regard;  and
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 (b)  the  state-wise  number  of  yil-
 lages  where  postal  collection  facility
 would  be  provided  in  1978-79  and
 the  number  of  persons  who  will  be
 provided  with  employment  as  a  result
 of  provision  of  postal  facilities  under
 the  sixth  five  year  plan  and  the  num-
 ber  of  persons,  out  of  them  who  will
 be  appointed  Extra  Departmental
 Agents  and  the  salary  proposed  to  be
 given  thereto?

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  COMMUNICATIONS
 (SHRI  NARHARI  PRASAD  SUKHDEO
 SAI):  (a)  Yes,  Sir.  As  on  3l-3-978
 there  were  282600  Letter  Boxes  exist-
 ing  in  rural  areas  of  the  country.  Under
 the  6th  Five  Year  Plan  (978—83),  2.5
 lakhs  letter  boxes  are  proposed  to  be
 installed  in  the  rural  areas  of  the  coun-
 try.  Funds  to  the  extent  of  Rs.  50
 lakhs  have  been  earmarked  for  this
 purpose.

 i  (b)  State-wise  targets  for  provision

 [ः

 f  letter  boxes  in  1978-79  are  given  in
 annexure.  Approximately,  one

 persons,  will  be  appointed  as  Extra
 partmental  Agents  for  providing
 stal  facilities  in  the  rural  areas  of

 jhe  country  during  the  6th  Five  Year

 =

 (978—83).  The  amount  of  con-
 olidated  allowance  varies  from  a  mini-

 um  of  Rs.  00  p.m.  to  a  maximum  of
 s.  70  p.m.  for  other  various  cate-

 Bories  of  E.D.  employees.
 Statement

 Stateewise  targets  for  provision  of  lester  boxes
 during  1978-79.

 rn
 Name  of  State  Target

 t.  Andhra  ,  .  4300
 2.  Bihar  .  ०  4264

 3.  Delhi.  -  36
 4.  Gujarat  7
 5.  Diu  .  नि  न

 6.  Daman  .  |
 40

 7.  Dadra,  Nagar  Haveli  |

 3650  LS—8

 Sl.  Name  of  State  Target
 No.

 8  J&K.  :  .  600

 9  Kerala
 |

 t0  J.akshadweep  .  I600

 Mahe  .  .  न  {

 2  ~Karntaka  .  2200

 3  Madya  Pradesh  6000

 t4  Maharashtra
 3000

 5  Goa
 wm  8

 6  N.E.  Assam  7
 है  ह*

 17  Arunachal  Pradesh
 ,

 I
 a

 Manipur  हे
 a  ॥

 t9  Meghalaya.  .  260०

 20  Mizoram.  .  .

 Qn  Nagaland

 22  Tripura  a

 feg  N.W.  Punjab  +
 7

 24  Haryana  |
 2500

 25,  Himachal  Pradesh

 26  Chandigarh  }

 27  Orissa  2500
 ह

 28°  Rajasthan  .  .  4000

 29  Tamil  Nadu  |
 4500

 go  Pondcherry
 ci

 gi  Uttar  Pradesh  .  6500

 32  West  Bengal

 33  Sikkim  3000

 34  Andaman  Nicobar  Islands

 विकलांग  करने  धाला  रोग

 4453,  भरी  'राजकेशर  सिह  :  गम:  स्वास्थ्य  शौर

 परिवार  कल्याण  मंत्री  मह  बताने  की  कृपा  करेंगे  कि  3
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 नवम्बर,  978
 के)  क्या  उनका  ध्यान  I

 भि
 नवम्बर,

 को  स  हेराल्ड  में  “लिम्ब  fe
 मिर  िशीड

 प्रिप्स
 मैनी  स्टेट्स”  (नेक  राज्यों  में  विकलांग  करने  बाले

 रोग  का  प्रकोप)  शीर्षक  से  प्रकाशित  समाचार  की

 झोर  गया  है;  भौर

 ख  यदि  हां,  तो  इस  रोग  को  फैलने  से  रोकने

 ]  क्  सरकार  ने  कया  कायेवाही  की  है  भ्रथवा

 करने  का  विचार  है  ?

 स्वास्थ्य  दौर  परिवार  मंत्रालय  में  राज्य  मंत्री

 (भी  जगदस्यों  प्रसाद  घावव)  :  (क)  जी  हां

 (ख)  विशेषज्ञों  के  प्रनुसार  पीने  के  पानी  को
 उस  में  सुरक्षित  मात्रा  में  फल्यूराइड  सिला  कर
 सप्लाई  करढ़ा,  इस  समस्या  पर  नियंत्रण  पाने  का  एक

 प्र्धिक  युक्त
 तरीका  है  1  राष्ट्रीय  पर्या-

 वर्शिक
 भनुस

 ंधान  संस्थान,  नागपुर
 रे

 परत  तथा
 व्यापक  दोनों,  के  उपयोग  के  लिए  डीफल्यू-

 ह  यूनिटों  का  विकास  करने  हेतु  इस  समस्या
 पर  काये  करता  रहा  है।

 Beservation  of  seatg  for  SC/ST  in
 Post-Graduate  Courses

 4554.  PROF,  P.  G.  MAVALANKAR:
 Will  the  Minister  of  HEALTH  AND
 FAMILY  WELFARE  be  pleased  _  to
 state:

 (a)  whether  it  is  a  fact  that  Gov-
 ernment  and  the  Medical  Council  of
 India  differ  sharply  and  continuously
 on  the  question  of  reservation  of  a
 certain  percentage  of  seats  in  the  post-
 graduate  courses  in  medical  science
 for  Scheduled  Castes  and  Scheduled
 Tribes  candidates;

 (b)  if  so,  broad  details  and  main
 indication  thereof;  and

 (c)  steps,  if  any,  being  taken  at  re
 solving  the  said  differences?

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  HEALTH  AND  FAMI-
 LY  WELFARE  (SHRI  JAGDAMBI
 PRASAD  YADAV):  (a)  to  (c).  The
 Government  of  India  had  suggested  to
 the  Medical  Council  of  India  to  con-
 sider  and  agree  to  some  reservation  of
 seats  being  made  in  the  post-graduate
 courses  in  medical  sciences  for  Sche-
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 duled  Castes  and,.  Scheduled  Tyjbes
 candidates.  Haweyer,  the,  Medical
 Council  of  India  have  not  agreed, jo
 the  suggestion  -because  the  Council  feel
 that  the  standard  of  post-graduate
 medical  education  will  suffer  and  ad-
 mission  will  be  denied  to  meritorious
 students.

 At  the  5th  Joint  Conference  of.  the
 Central  Council  of  Health  and  Central
 Family  Welfare  Council  -held  in  New
 Delhi  from  the  6th  to  the  8th  October,
 978  a  Resolution  was  passed  that  re-
 servations  for  Scheduled  Castes  and
 Scheduled  Tribes  be  made  at  post-
 graduate  level  also  provided  they  are
 upto  the  requisite  standard.  This
 Resolution  has  also  been  forwarded  to
 the  Medical  Council  of  India  for  con-
 sideration.  The  reaction  of  the  Medi-
 cal  Council  of  India  is  awaited.

 Ratified  i.  L.  0.  ६५४०३ ४७

 4555.  PROF.  P.  6.  MAVALANKAR:
 Will  the  Minister  of  PARLIA-
 MENTARY  AFFAIRS  AND  LABOUR
 be  pleased  to  state:  Oe

 (a)  whether  India  has  ratified  all
 the  I.L.0.  conventions  so  far;

 0)  if  not,  which  age  the  ones  ri
 fied  and  which  are  the  ones  not  yet
 so  ratified;

 (c)  whether  any  of  the  non-ratified
 conventions  are  expected  to  be  rati-
 fied  soon  and  if  so,  when;  and

 (d)  reasons  for  not  ratifying  some
 of  these  I.L.O.  conventions?

 THE  MINISTER  OF  LBOUR  AND
 PARLIAMENTARY  AFFAIRS  (SHRI
 RAVINDRA  VARMA):  (a)  India  has
 ratified  33  Conventions.

 (b)  The  statement  giving  the  list  of
 Conventions  indicating  which  of  them
 have  been  ratified  by  India  is  laid  on
 the  Table  of  the  House.  [Placed  in
 Library.  See  No.  LT-342/78].

 (c)  and  (d).  Of  5l  Conventions  of
 the  I.L.0.,  9  do  not  apply  to  countries
 like  India.  5  are  not  open  any  longer
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 for  ratification.  23  have  been  revised

 by  subsequent  Conventions  and  2  have

 not  received  the  necessary  number  of

 ratifications  to  come  into  force.

 2.  Generally  in  cases  where  India

 does  not  ratify  Conventions,  the  diffi-

 culty  is  on  account  of  high  standards

 unrelated  to  conditions  in  a  develop-

 ‘ing  country  like  India.  In  other  cases,
 ‘while  the  standards  may  not  be  un-

 ‘acceptable,  the  law.  and  practice  in

 India  dd  not  conform  fully  for  a  Con-
 vention  to  be  ratified.

 3.  It  would  be  interesting  to  note

 ‘that  even  advanced  industrialised  coun-

 ‘tries  like  the  United  States,  Canada,
 the  Soviet  Union  and.  Japan  have,  for

 instance,  ratified  so  far  only  7,  26,  40

 and  35  Conventions  respectively.

 Production  of  Iron  and  Steel

 4556.  DR.  VASANT  KUMAR

 'PANDIT:  Will  the  Minister  of  STEEL

 |AND
 MINES  be  pleased  to  state:

 (a)  what  is  the  total  production  of
 Tron  and  Steel  in  the  country  in  tha

 Nast  3  years  in  (i)  Government—Public

 Sector  (ii)  Private  Sector;

 |  (b)  out  of  the  above  what  quan-
 tity  in  (i)  and  (il)  were

 (during  these  years;
 exported

 (c)  the  total  import  of  Iron  and
 teel  during  the  last  3  years;

 (d)  whether  it  is  a  fact  that  there
 |  loss  occurring  in  (i)  Public-Sector

 (ii)  Private  Sector;  if  so,  in  which
 plant  and  how  much;  and

 (e)  what  are  the  plans  of  Govern-

 ment  to  achieve  self  sufficiency  in  all

 kinds  of  Iron  and  Stace!
 eres

 ढ़  De
 in  the  coun-

 try?

 THE  MINISTER  OF  STATE  IN  THE

 MINISTRY  OF  STEEL  AND  MINES

 (SHRI  KARIA  MUNDA):  (a)  The

 total  production  of  iron  and  steel  dur-

 ing  last  3  years  was  as  below:

 (000  tonnes  )

 Public  Private
 Year  Sector  Sector

 1975—76,  6032  973

 976—77.  7534  2375

 977—78,  वि  6956  2775

 (b)  Export  of  iron  and  steel  was
 canalised  during  the  last  three  years.
 Exports  were  as  below:

 (000  tonns)

 Year  ‘From  From
 Public  Private
 Sector  Sector

 3975—76.  .  616,198  181,607

 976—77.  1,879,488,  551,946

 977—78,  1,499,629  299,644

 (c)  Imports  were  as  below  :—

 Year  Quantity
 (tonn  es)

 975—76.  4:93,316

 976—77.  3:53,960

 977—78  (Apr-Dec.  77)  3.53563
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 (d)  Losses  of  the  public  private  sector  i  ntegrated  steel  plants  were  as  follows  :—.

 (Rs.  in  crores)

 __—-
 Plant  1975-76  3970-77.  1977+78"

 Durgapur  Steel  Plant  .  20°  06  7'  74  यग  54*

 Bokaro  Steel  Plant  16°95,  I0°  r0#

 Indian  Iron  and  Steel  Company  Ltd..  61  16°  87  31°29 5
 :  (provisional  )

 ‘for  9  months  (1st  April,  977  to  goth  April,  978).

 (e)  Increased  production  of  iron  and
 steel  is  planned  through  maximum  uti-
 lisation  of  installed  capacity,  early
 completion  of  current  expansions  and
 sanctioned  projects,  incorporation  of
 technologica]  innovations/improve-
 ments,  provision  of  balancing  facili-
 ties  and  by  creation  of  additional  capa-
 city.  However,  self-sufficiency  in  all
 Kinds  of  iron  and  steel  may  not,  in
 itself,  be  a  desirable  objective  on  eco-
 nomic  considerations.

 Foreign  Minister's  visit  to  China
 4557.  SHRI  HARI  VISHNU  KA-

 MATH:  Will  the  Minister  of  EXTER-
 NAL  AFFAIRS  be  pleased  to  refer  to
 the  reply  given  to  SQ  No.  77  on  28rd
 November,  978  and  state:

 (a)  whether  the  date  for  his  visit
 to  China  and  the  duration  of  sojourn
 there  have  been  finalised;

 (b)  if  so,  the  details  thereof;
 (०)  whether  at  least  a  tentative

 agenda  for  talks  with  China’s  Foreign Minister  and  other  senior  members  of
 the  Chinese  Government  has  been
 prepared;

 (d)  if  so,  the  details  thereof;
 (e)  if  not,  the  reasons  therefor.
 (f)  at  what  level  preparatory  or

 Preliminary  talks  have  been  held  or
 are  proposed  to  be  held;  and

 (g)  whether  any  formula‘or  propo-
 sal  for  the  peaceful  solution  of  the
 Sino  Indian  boundary  question  has
 been  decided  upon,  and  would  be
 placed  for  consideration  from  our
 (Indian’s)  side,  or  will  the  discussions
 be  confined  to  a  mere  ‘exchange  of
 views’  as  stated  in  the  reply  to  Star-
 red  Question  No.  77  on  the  23rd
 November,  1978?

 THE  MINISTER  OF  EXTERNAL
 AFFAIRS  (SHRI  ATAL  BIHARI
 VAJPAYEE):  (a)  No,  Sir.

 (b)  Does  not  arise.

 (c)  to  (g).  Asa  result  of  the  meet-
 ing  between  the  Foreign  Minister  and
 the  Foreign  Minister  of  China  on
 September  27,  978  in  New  York,  and
 on  the  basis  of  preliminary  discussions
 between  officials  of  the  two  countries
 it  has  been  made  clear  to  the  Chinese
 side  that  all  questions  of  mutual  inte-
 rest,  including  outstanding  bilateral
 questions,  such  as  the  boundary  ques-
 tions,  and  matters  of  international
 concern,  would  be  discussed  on  the
 occasion  of  the  Foreign  Minister’s
 visit  to  China.  It  is  hoped  that  the
 Foreign  Minister’s  exploratory  mission
 to  China  will  result  in  crystallising
 suggestions  for  peaceful  resolution  of
 Problems  between  the  two  countries.
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 Telephone  connectiong  under  Non-OPT
 Scheme

 4558.  SHRI  HARI  VISHNU

 KAMATH;
 Will  the  Minister  of  COMMUNICA-

 TIONS  be  pleased  to  state:

 (a)  whether  it  is  a  fact  that  every
 new  applicant  for  a  telephone  connec-
 tion  (under  the  Non-OYT  Scheme)  is
 required  to  pay  an  amount  of  Rs.  1,000.
 as  deposit  in  adancve;

 (b)  whether,  it  has  been  notified
 that  interest  at  8  per  cent  per  annum
 would  be  paid  on  such  deposits  till
 the  date  immediately  preceding  the
 date  of  phone  sanction;

 (c)  whether,  contrary  to  the  afore-
 said  commitment  the  deposit  is  re-
 tained  till  the  phone  is  surrendered
 and  the  deposit  is  returned  without
 ‘any  interest  thereon  for  the  period;

 (d)  the  reasons  for  this  malprac-
 tices;

 e)  the  total  amount  of  such  depo-
 sits  with  the  telephone  authorities
 during  each  of  the  last  five  years;

 (f)  whether  the  practice  of  amass-
 ing  a  huge  unlawful  income  accuring
 from  such  deposits  is  proposed  to  be

 dispensed  with;  and

 (g)  if  not,  the  reasons  therefor?

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  COMMUNICATIONS
 (SHRI  NARHARI  PRASAD  SUKH-

 DEO  SAI):  (a)  Deposit  of  Rs..  1,000/-
 is  taken  from  applicants  under  ‘Non-
 OYT’  Scheme  when  the  connection  is
 required  from  an  exchange  of  capa-
 city  10,000  lines  and  above.

 (b)  The  deposits  carry  an  interest
 for  the  period  commencing  on  the  date
 of  deposit  and  ending  with  the  date
 of  sanction  of  telephone  at  the  rate
 payable  by  the  State  Bank  of  India
 On  fixed  deposits  made  with  such  bank
 for  a  period  of  one  year.

 (९)  No,  Sir.  Out  of  the  advance  of
 Rs.  000  +  interest  accrued  thereon,
 Rs.  600  is  kept  as  security  deposit
 against  future  claims  and  the  balance
 is  adjusted  immediately  after  giving
 telephone  connection  towards  iristalla-
 tion  and  advance  rental.  No  interest
 is  paid  on  advance  deposit.

 (d)  Does  not  arise.

 (e)  As  already  stated,  the  deposits
 are  adjusted  as  soon  as  the  telephones
 arg  sanctioned  for  the  parties.

 (f)  Does  not  arise.

 (g)  Does  not  arise.

 Inadequate  Medical  facilities  in  Anda-
 man  and  Nicobar  Islands

 4559.  SHRI  MANORANJAN
 BHAKTA:

 Will  the  Minister  of  HEALTH  AND
 FAMILY  WELFARE  be  pleased  to
 state

 (a)  whether  Government  are  aware
 of  the  inadequate  medical  facilities  in
 Government  hospitals  ang  other  cen-
 tres  in  the  Andaman  and  Nicobar
 Islands  Union  territory;

 (b)  if  so,  reasons  therefor;  and  a

 (c)  whether  any  memorandum  has
 been  received  from  the  Administration
 of  the  Union  Territory  of  Andaman
 and  Nicobar,  to  provide  more  medical
 care  facilities  and  if  so,  action  taken
 by  the  Centre?

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  HEALTH  AND  FA-
 MILY  WELFARE  (SHRI  JAGDAMBI
 PRASAD  YADAV):  (a)  and  (b).  Due
 to  communication  difficulties,  seattered
 population  in  different  Islands  and
 shortage  of  Medical  Officers  there  is
 scope  for  further  augmentation  of
 existing  medica]  facilities  in  Andaman
 &  Nicobar  Islands.

 (c)  The  Andaman  &  Nicobar  Ad-
 ministration  had  taken  up  with  the
 All  India  Institute  of  Medical  Sciences,
 the  question  of  deputing  experts  in
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 various  specialities  for  short  periods.
 The  Institute  authorities  are  reported
 to  have  agreed  to  the  proposal.

 सीमेंट  उद्योग  के  श्रमिकों  को  बोनस

 4560.  श्री  ह (थ  शेखर  सिंह  :  क्‍या  संसदीय
 कार्य  तथा  श्रम  मंत्री  यह  बसाने  की  कृपा  करेंगे
 कि:

 (क)  क्या  यह  सच  है  कि  सोन  वेली  पोर्टलैण्ड
 सीमेण्ट  कम्पनी  लि०,  जापला  (बिहार)  ने  चूना
 पत्थर  खदान  बोलिया  के  श्रमिकों  को  ग्रभी  तक  वर्ष
 ro74  का  बोनस  नहीं  दिया  है  ;

 (ख)  कया  वर्ष  i974  के  लिए  बोनस  के
 भुगतान  से  छूट  देने  के  बारे  में  कम्पनी  के  प्रबन्धकों
 द्वारा  प्रस्तुत  किये  गये  ग्रावेदद  को  सरकार  ने  भ्रभी
 भ्स्वीकार  नहीं  किया  है  ;

 (ग)  क्‍या  यह  सच  है  कि  i974  में  सीमेण्ट
 का  उत्पादन  सीमेण्ट  फंक्ट्री  की  उत्पादन  क्षमता  से
 भ्रधिक  हुआ  था;  झौर

 (घ)  यदि  हां,  तो  सरकार  द्वारा  यह  सुनिश्चित
 करने  के  लिए  क्‍या  का्यंवाही  की  जा  रही  है  कि
 चूना  पत्थर  खदान  बोलिया  के  श्रमिकों  को  974%
 लिए  बोनस  का  भुगतान  किया  जाये  ?

 संसदीय  कार्य  तथा  श्रम  मंत्री  (श्री  'रवबोन  धर्मा)  :
 (क)  जी,  हां।

 (@)  कम्पनी  के  प्रवन्धकों  द्वारा  प्रस्तुत  किए
 गए  प्रावेदन-पत्न॒  पर  विचार  क्रिया  जा  रहा  है।

 (ग)  यह  सूचित  किया  गया  है  कि  जापला  स्थित
 एकक  में  i974  8  उत्पादन  क्षमता  के  97  प्रतिशत
 के  बराबर  उत्पादन  हया  है।

 (घ)  कम्पनी  के  ग्रावेदन-पत्र  पर  अन्तिम
 निर्णय  लिए  जाने  के  बाद  ही  कार्यवाही,  यदि  आवश्यक
 हो,  शुरू  की  जा  सकती  है।

 सरकारो  क्षत्र  में  खनिज  की  खुदाई

 456l.  श्री  सुखदेव  सिह  :  क्या  इस्पात  द्रौर
 खान  मंत्री  यह  बताने  की  क्रपा  करेंगे  कि

 (क)  क्या  मध्य  प्रदेश  में  सघन  चना  पत्थर
 तथा  वाक्साइंट  वाले  क्षेत्र  सरकारी  क्षेत्र  में  खदाई
 के  लिए  श्रारक्षित  कर  दिये  गये  हैं;

 (ख)  यदि  हां,  तो  कब  तक  के  लिए  और
 उन  क्षेत्रों  के  नाम  क्या  हैं;
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 (ग)  क्‍या  वर्तमान  निक्षेपों  की  खुदाई  निकट
 भविष्य  में  कराने  को  कोई  योजना  सरकार  के.
 विचाराधीन  है;  और

 (घ)  यदि  नहीं,  तो  यह  कार्य  गैर-सरकारी
 संस्थानों  को  न  दिये  जाने  के  क्‍या  कारण  हैं?

 इस्पात  शौर  खान  मंत्रालय  में  राज्य  मंत्री
 (श्र  कड़ि या  मुन्डा)  (क)  जी,  हां।

 (ख)  और  (ग)  प्रध्य  तदेश  में  सतना,
 जबलपुर,  दुर्ग  श्र  विलासपुर  जिलों  के  कुछ  चूना-
 पत्थर  इलाकों  तथा  शाहडोल,  विलासपुर,  मांडला,
 सरगजा  श्लौर  रायगढ़  जिले  तथा  बालाघाट  जिखे
 की  बेहढ  तहसील  के  वौक्साइट  इलाकों  को  सरकारी
 क्षेत्र  के  क्रमशः  इस्पात  शौर  एल्यूमिनियम  कारखानों
 की  वतेमान  और  भावी  आवश्यकताश्रों  को  ध्यान  में
 रख  कर  प्रारक्षित  कर  दिया  गया  है।  मांडला,
 विलासपुर  श्रौर  शाहडोल  जिलों  के  वौक्साइट  भण्डारों
 का  भारत  एल्यूमिनियम  कम्पनी  लि०  द्वारा  प्रपने
 कोरवा  प्रद्गावक  में  एल्यूमिनियम  के  उत्पादन  के  लिए
 पहले  से  उपयोग  किया  जा  रहा  है।  सरगुजा
 भंडारों  पर  एक  बड़े  निर्यात-प्रधान  एल्यूमिना  कारखाने
 की  स्थापना  हेतु  एक  परियोजना  रिपोर्ट  रूसी  सलाह-
 कारों  से  तैयार  कराई  गई  थी,  किन्हु  उपयोगी  न
 पाए  जाने  के  कारण  परियोजना  को  शुरू  नहों  किया
 जासका।  इस  जिले  में  ग्रागामी  खोज  कार्य  जारी
 है  ।  सतना  जिले  के  कुछ  पूव॑-भारक्षित  बोक्साइट
 क्षेत्रों  के  बारे  में  राज्य  सरकार  को  सलाह  दी  गई  है  कि
 उन्हें  क्षेत्रों  को  श्रारक्षण  से  मुक्त  करने  में  कोई
 पत्ति  नहीं  है।  जहां  तक  चूना  पत्थर  क्षेत्रों  का
 सम्बन्ध  है  आरक्षण  वर्तमान  इस्पात  कारखानों  की
 दीर्घकालीन  आ्रावश्यकताशों  को  ध्यान  में  रख  कर
 करना  होता  है।  मध्य  प्रदेश  के  कुछ  चूना  पत्थर
 क्षेत्रों  से भिलाई,  राउरकेला  प्रौर  दुर्गापुर  इस्पात
 कारखानों  को  पहले  से  ही  पूति  की  जा  रही  है।
 ग्रारक्षण  के  बारे  में  समय  समय  पर  पुनविचार  किया
 जाता  है।

 (घ)  सवाल  नहीं  उठता  ।

 *Mob  ile  Post  Offices

 4562.  SHRI  SUKHENDRA  SINGH:
 Will  the  Minister  of  COMMUNICA-
 TIONS  be  pleased  to  state:

 (ay  whether  Government  have  start-
 ed  any  mobile  post  offices  in  the  State
 of  Madhya  Pradesh;  and

 (b)  if  so,  what  is  the  number  of
 such  post  offices  at  present  functioning
 in  that  State  district-wise?
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 THE  MINISTER  OF  STATE  IN
 ne

 iE
 MINISTRY  OF  COMMUNICATIONS
 (SHRI  NARHARI  PRASAD  SUKH-
 DEO  SAI):  (a)  Yes,  Sir.

 (b)  Information‘is  given  in  attach-
 ed  statement.”

 Statement

 Districtewise  number  of  Mobile  Post  Offices  tn
 Madhya  Pradesh  State.

 Te  Balagha_.  .  .  80

 2.  Bhopal  6

 3.  Bilaspur  न  39

 4.  Betul  37

 5.  Bastar  नि  न  .  84

 6.  Bhind  35

 7.  Chhatarpur  8

 8.  Chindwara  5  57

 9.  Durg.  .  65

 io;  Datia  8

 ir.  Dewas  .  .  .  °  4°
 r2.  Dhar,  62

 13.  Damch  4!

 i4.  Guna  67

 15.  Gwalior,  23
 16.  Hoshangabad  67

 qe  Indore  5!
 8.  Jabalpur  .  .  85
 19.  Jhabua  32

 20.  Khandwa  93
 ,2t.  Khargone  78
 422.  Mandla  72 4
 423.  Morena  .  45
 £24.  Mandsaur  =  71
 425.  Narsinghpur  नि  59

 26.  Panna  4
 27.  Raigarh  46
 28.  Raipur

 2g.  Ratlam  38

 30.  Rewa  24

 gi.  Rajgarh  5°

 32.  Raisen  39

 33.  Seoni  ro!

 34+  Shivpuri  84

 35.  Sarguja  28

 36.  Satna  26

 37.  Sagar  7m

 38.  Sehore  48

 39.  Shahdol  22

 40.  Sidhi  I4

 4.  Shajapur  65

 42.  Tikamgarh  ir

 43+  Ujjain  47

 44.  Vidisha  I

 455  Rajnandgaon  25
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 Allowances  Admissible  to  Employees
 of  Embassies’  Abroad

 4563.  SHRI  JYOTIRMOY  BOSU:
 Will  the  Minister  of  EXTERNAL  AF-
 FAIRS  be  pleased  to  state:  @

 (a)  details  of  the  allowances  admis-
 sible  to  the  Government  of  India

 employees  working  in  missions  abroad;

 (b)  whether  Government  are  consi-

 dering  to  reduce  expenditure  under

 this  head;

 (c)  if  so,  the  salient  features  there-

 of;  and

 (d)  if  not,  the  reasons  therefor?
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 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  EXTERNAL  AFFAIRS
 (SHRI  SAMARENDRA  KUNDU):  (a)
 Employees  of  the  Government  of  India
 working  in  Indian  Missions  abroad
 receive  certain  additional  allowances
 to  compensate,  to  some  extent,  for
 the  additional  cost  of  living  abroad.
 Other  allowances  are  meant  to  enable
 officers  to  discharge  their  representa-
 tional  obligations  abroad.  Details  of
 such  allowances  are  shown  in  State-
 ments  I  to  V  laid  on  the  Table  of  the
 House.  [Placed  in  Library.  See  No.
 LT--343/78).

 ‘{b),  (c)  and  (d).  Rates  of  allow-
 ances  of  India-based  officials  posted
 abroad  are  relateq  to  the  cost  of  liv~
 ing  in  respective  countries.  They  are
 normally  fixed/reviewed  on  the  basis
 of  price  returns  and  data  about  the
 cost  of  living  sent  by  our  Missions,
 ahd  also  other  relevant  information
 Published  by  United  Nations  and  gov-
 ernment  agencies.  From  time  to  time,
 Foreign  Service  Inspectors  Visit  Mis-
 stons  to  make  on  the  spot  study  of
 the  cost  and  conditions  of  living  as
 also  other  aspects  of  the  functioning
 of  the  Mission.  Their  recommenda.
 tions  take  intp  account  the  require-
 ments

 of  local  situations  while  keep-
 ing  in  view  the  need  for  overall  eco-
 nomy  in  government  expenditure.
 Economy  measures  applicable  to  offi-
 cers  of  the  Government  of  India  in
 general  are  also  adopted  in  our  Mis-
 sions  abroad.  The  ‘existing  rates  of
 foreign  allowances  are  further  gub-
 ject  to  certain  deductions,  including
 a  5  per  cent  economy  cut  introduced
 in  7  go  /0  मे

 Contract  by  NBCC  at  Libya  and  Iraq

 -  4564,  SHRI  JYOTIRMOY  BOSU:
 Will  the  Minister  of  EXTERNAL  AF-
 FAIRS  be  pleased  to  state:

 (a)  whether  it  is  a  fact  that  the
 National  Building  Construction  Cor-
 poration  Ltd.  (NBCC)  took  contract  in
 Libya/Iraq;
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 (b)  whether  the  NBCGC  recruited दि
 Indian  workers  on  a’  specific  contract
 for  two  years  but  after  a  few  months
 the  workers  were  driven  out;*

 (०)  whether  it  has  algo  been  alleged
 that  these  workers  were  handed  over
 to  the  police  of  those  foreign  countries;

 (d)  if  so,  the  facts  thereof  and  action

 taken  thereto;

 (e)  Government’s  reaction  thereto;

 (f)  the  reasons  why  the  report  has

 not  been  laid  on  the  Table  of  the

 House?

 THE  MINISTER  OF  STATE  IN  THE

 MINISTRY  OF  EXTERNAL  AFFAIRS

 (SHRI  SAMARENDRA  KUNDU):  (a)

 Yes,  Sir.

 (b)  to  (ft).  No  Sir.  The  correct

 position  is  that  NBCC  recruited  work-

 ers  for  a’specific  contract  for  one

 to  two  years  extendable  by  one  year

 for  their  projects  in  both  Iraq  and

 libya.  In  Iraq,  a  handful  of  workers

 engineered  a  strike  and  stopped  work

 without  any  notice  from  8th  to  lith

 (October,  1978,  demanding.  higher

 wages  and  benefits  over  and  above

 what  was  agreed  to  in  their  employ-

 ment  agreement.  They  were  inform-

 ed  that  the  strikes  were  illegal  in  Iraq

 and  when  ll  efforts  of  the  NBCC

 arrangement  and  the  clients,  The

 State  Construction  Contracting  Co.,

 failed  to  persuade  them  to  resume

 work,  the  assistance  of  the  local  autho-

 rities  was  sought.  Accordingly,  20

 workers  were  sent  back  to  India.

 No  formal  enquiry  was  constituted

 or  report  received.  The  information  is

 based  on  communications  from  our

 Embassy.
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 4565.  भी  हफेसअन्द  क  :  क्‍या  स्वास्थ्य
 झोर  परियार  कल्याण  मंत्री  प्रति  व्यक्ति
 चिकित्सा  व्यय  केबारे में  6  'झप्रैल,  i978  के  शारांकित
 प्रश्न  संख्यो'  626/के  उत्तर  क  सम्बन्ध में  यह  बताने
 की  कृपा  करेंगे  कि।

 \
 (क)  क्‍या  महाराष्ट्र  में  वर्ष  i974-75  %

 केन्द्रीय  तथा  राज्य  सरकार  ने  प्रति  व्यक्ति  3.52
 रुपये  व्यय  किया  है;

 (ख)  यदि  हां,  तो  क्या  वर्ष  i976-77  भौर
 (1977-78  &  प्रति  व्यक्ित व्यय  में  वृद्धि  करने  का

 विचार  थाई;

 (ग)  यदि  हां,  तो  कितना  झौर  क्या  सरकार

 अब  तक  किये  गये  प्रति  ब्यक्ति  व्यय  से  सन्तुष्ट  है;
 और

 (घ)  यदि  नहीं,  तो  क्या  सरकार  का  विचार
 झन्य  देशों  से  सहामता  प्राप्त  करने  का  है  और
 यवि  हां,  तो  उन  देशों  के  नाम  कया  हैं  जिनके  साथ  इस
 बारे  में  बातचीत  होती  है?

 स्थास्थ्य  भौर  परियार  कल्याण  मंत्रालय  में  राज्य
 अंती  (जो  जगदम्बो  प्रसाद  यादव)  (क)  से
 (ग).  राज्य  झोर  केन्द्र  दोनों  सरकारों  द्वारा  किए
 गए  प्लान  झौर  नाते-प्लान  चे  के  भ्राधार  बर  प्रति
 व्यक्ति  व्यय  3.52  रुपये  था।  महाराष्ट्र  में
 स्वास्थ्य  सम्बन्धी  प्रति  व्यक्ति  खर्चे  जो  1975-76
 में  13.41  रुपये था जो  1976-77  में  घट  कर
 2.86  रुपये  रह  गया।  वर्ष  i977-78%  खर्च

 के  ग्रांकड़े  पभी  संकलित  किए  जाने  हैं।

 केन्द्र  की  झौर  राज्य  की  सरकारें  महाराष्ट्र
 में  लोगों  को  स्वास्थ्य  सेवाएं  सुलभ  करने  की  स्थिति
 में  सुधार  खाने  के  लिए  भरपूर  प्रयास  कर  रही  हैं
 और  इस  राज्य  सरकार  को  विभिन्न  राज्य  योजनाप्रों
 और  केन्द्र  प्रायोजित  योजनाझों  को  कार्यान्वित  करने

 के  लिए  योजना  भायोग  द्वारा  स्वीकृत  परिव्यय  के
 अनुसार  सहायता  दीजा  रही  है।

 महाराष्ट्र  में  स्वास्थ्य  कार्यक्रमों  पर  1  976-
 77  में  जहां  676.  20  लाख  रुपये  का  योजना  खर्च
 झाया  था,  वहां  वह  977-—78  में  बढ़  कर  220.29
 लाख  रुपये  हो  गया।

 (च)  सरकार  किसी  भी  राज्य  विशेष  के  लिए
 विदेशी  सहायता  नहीं  मांग  रही  है  ।  वैसे,  दूसरे
 देशों  ने  मलेरिया  नियंत्रण,  भ्रंपघता  निवारण,  चिकित्सा
 शिक्षा  को  नया  रूप  देने  झादि  जैसी  हमारी  कुछेक
 राष्ट्रीय  योजनाभों  के  लिए  सहायता  दी  है  7  किसी

 राज्य  विशेष  के  स्वास्थ्य  भेव्र  के  कार्येक्रप  के  लिए

 निश्यित  किए  गए  समग्र  योजना  परिव्यय  में  सारे
 देशी  तथां  विदेशी  साधनों  दोनों  की  शलक  मिलती

 है

 Improvement  of  Communication
 System  in  Lakshadweep

 4566.  SHRI  P.  M.  SAYEED:  Will  the
 Minister  of  COMMUNICATIONS  be
 pleased  to  state;  ar  |

 (a)  whether  no  improvement  has
 so  far  been  made  in  the  communica-.
 tion  system  in  the  Lakshadweep  for
 the  last  twenty  years;

 (b)  if  so,  how.  much  amount  has
 been  spent  by  the  Ministry  so  far  for
 improving  the  communication  system
 there;

 (c)  whether  the  Union  Ministry  is
 preparing  schemes  to  be  implemented
 during  the  next  year  for  improvement
 of  communication  system  in  the
 Lakshadweep;  and

 (d)  the  total  number  of  Post  Off-
 ces  opened  in  the  area  so  far?

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  COMMUNICATIONS
 (SHRI  NARHARI  PRASAD  SUKH-
 DEO  SAI).  (a)  No,  Sir.  Improvements
 have  taken  place  in  communication
 system  in  Lakshadweep  during  the
 last  20  years.

 (b)  Approximate  Rs.  5.2  lakhs,

 (c)  Yes,  Sir.

 (d)  Ten.

 Letter  of  Sir  Gangaram  Hospitai
 Employees  Union

 4567.  SHRI  CHAUDHARY  BAI:
 BIR  SINGH:  Will  the  Minister  of
 PARLIAMENTARY  AFFAIRS  AND
 LABOUR  be  pleased  to  state:

 ‘(a)  whether  the  State  Labour  Min-
 ister  of  the  Central  Government  has
 received  a  letter  dated  the  27th  Nov-
 ember,  978  from  Sir  Gangeram  Hos-
 pital  Employees  Union,  New  Delhi
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 along  with  it  some  enclosures  of
 reso-

 lution  and  a  copy  of  w@wcletter  sigaed

 jointly  by  more  than  50  employees  in
 connection  with  the  labour  problems
 of  the  Sir  Gangaram  Hospital,  New

 Delhi;

 (b)  if  so,  the  details  thereof  and

 the  details  of  ‘the’  reply  Sent  to  the

 Union  by  the  Minister  of  Labour;

 (c)  the  action  taken  thereto;

 (d)  whether  it  is  also  a  fact  that  in

 this:  hospital,  employees  ‘are  not

 recruited  ‘through  employment  ex-

 change’  even  though  there  are  more

 than  20  employees  ‘and’  the  Govern-
 ment  rule  is  that  such  establishments
 should  recruit  ‘employees  through

 Employment  Exchange.  and

 (e)  if  so,  the  action  taken  by  Gov-

 ernment  jin  the  matter?

 THE  MINISTER  OF  PARLIAMEN-.
 TARY  AFFAIRS

 re
 LABOUR

 (SHRI  RAVINDRA  VARMA):  (a)
 to  (c).  Presumably  reference  in

 part  (a)  is  to  the  representation  dated
 November  27,  978  addressed  to  the

 Minister  of  State  for  Labour  by  the
 Presilient,  Sir  Gangaram  ‘Hospital  Em-
 ployees  Union.’  The  main  ‘allegations
 in  tttis  repregentation  relate  to:

 (i)  Enquiry  into  alleged  misap-

 propriation  of  funds  and  corruption
 by  the  management.

 (ii)  absence  of  proper  Rules  and
 Regulations  for  the  Staff;  and

 Gii)  non-implementation  by  the
 management  of  972  Agreement;

 AS  for  allegations  at  (ii)  and  (iii)
 above,  the  Dethi'  Administration  have
 calleq  the  parties  for  a  discussion  vide
 thety  report:  dated:  December:  i8,  1978.
 Allegations  concerning  misappropria-
 tion-ef  funds  ‘and  corrupt  practices  by
 the  management  can  be  pursued  by
 the  aggrieved  parties  with  the  Minis-
 stry'  of  Health.:  The  Ministry  of
 Labour:  have  also  brought  these.  alle-
 gations  to’  the  attention  of  the  Minis-
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 (d)  and  (e).  Under  the  Employ-
 ment  Exchanges

 Sompuleo
 Noti-

 fication  of  Weds  Act,  7059  ‘este-
 blishments  covered  -by  the  Act  are
 required  to  notify  their  vacancies  +o
 the  concerned  Employment  -Exchan-+
 ges.  Specific  cases, a  any,  of  non-
 compliance  in  this  regarg  can  be  pur-
 sued  by  the  aggrieved  parties  with
 the:  appropriate:  authorities.  «

 pte

 ’  é  eat

 झस्पतालों  में  बबी

 4568.  थनी  दया  रास  wea  :  क्‍या  स्वास्थ्य

 घोर  परिशार
 rate  मंत्र,  यहँ  बताने,  की  हा

 (क)  केन्द्रीय  सरकार  के  झस्पतालों  तथा
 केन्द्रीय  स्वास्थ  सेवा  मतजना  में  बुससे की  सफेद
 कोट  कद  कियें

 जानें
 के  ग्क्यां  कारण  हैं?  और  *

 (ख)  क्या  सरकार  का  विचार  ड्रेसरों  को
 सफेद  कौंट  देनी  फिर  सें  प्रारम्भ  करने  का  हैं  तार्कि
 ये  लोग

 rs
 शौष॑धियों

 से  अनि  कंपी की 'सुरक्षिति की  सुरक्षित
 रख  सकें  “4k  at

 स्थास्थ्य  शोर  परियार  Geary  मंजालथ  में  राज्य
 संत्रो  (भो  जगदस्जो  असाद  अरुण)?  :८८रक)  भौरेः
 (ख)  oo  हेनीय  सरकोर  स्वास्थ्य  योजना  तथा
 केन्द्रीय  सरकार  के  अस्पत्तालों  के  ्ेसरों  ग्को  बरदियाँ
 गृहं  मंत्रालय  द्वारा  निकाली  गई  'यूनिफा्स  ह
 बरदी  की  हस्तपुस्तिका  में निर्धाश्ति  नामों के  प्रनुसार
 दोजाती  हैं।:  च्स  पुछितिका  मैं  यह  निर्धारित  किया
 गया  है  कि  सदियों  में  एक  नीला  ह... |  कोट  जौर
 गर्मियों  में  खांदी  की  सफेद  बुश्शटें दी जाएँ दी  जाएं।

 Deposite  of  Tin  in  Madhya  Pradesh
 Wer,  Boy  i

 4569.  SHRI  VASANT  SATHE:
 SHRI  VIJAY  KUMAR  N.

 PATIL:
 SHRI  S.  R.  DAMANI:

 Will  the  Minister  of  STEEL  AND
 MINES  be  pleaseg  tostate:

 (a)  whether  recent  survey  has  re-
 vealed  rich  deposits  of  Tin  in  Madhya
 Pradesh;

 (b)  if  so,  the  details  of  the  Survey
 carried  out  and  the  result  thereof;  and

 (c)  the  action  taken/proposed  in  the
 light  of  the  survey  findings  ang  the
 scheme  formulated  and  details  ‘there-
 of?  ih  penny  a



 245  Written  Answers  AGRAHAYANA  30
 900  (SAKA)  Written  Answers  246

 THE  MINISTER  OF  STATE  IN  THE
 MBWSTRY  ‘OF  STEEL  AND  MINES
 (SHRI-KARIA  MUNDA):  (a)  Octiir-
 rences:of  tin  mineralisation  have  been
 located  in  certain  parts  of  Bastar  Dis-
 trict,  Madhya  Pradesh.  eS

 (b)  As  a  result  of  the  surveys  car-
 rief  out  so  far.  by  geological  and  geo-
 ciiemical  ‘surveys,  and  ‘pitting  and
 trenching,  8  blocks  have  been  identi-
 fied  where  tin  mineralisation  is  indi-

 eated.”  Prelimiriary  ae  investigations
 havé  indicateg  resources  of  about  3340
 tonnes  of  tin.  Further  investigations
 are  in  progress

 (c)  A  scheme  for  tin  investigations
 ‘in  the  various  blocks  over  a  period  of
 three  years  commencing  from  field  sea-
 son  1978-79  has  been  formulated.  The
 scheme,  envisages  geological  &  geo- chemical  surveys,  pitting  and  trench-
 ing  and  bulk  sampling.  The  Slate
 Gevernment  has  also  sought  assistance

 :of-U.N.D.P.  for  exploration  of  tin  in
 ‘the  area

 Transfer  Policy  for  Teaching  Staff  of
 “Medical  Colleges  in  Delhi

 4570,  SHRI  VASANT  SATHE:

 SHRI  VIJAY  KUMAR  N.
 PATIL:

 Will  the  Minister  of  HEALTH  AND
 FAMILY  WELFARE  be  pleased  to
 state:

 (a)  whether  it  is  a  fact  the  transfer
 policy  for  teaching  staff  of  Medical

 |  Colleges  in  Delhi  and  Union  ‘Terri-
 ‘tories  is  not  effectively  implemented

 and  the  effected  staff  have  represented
 against  the  arbitrary  transfers;

 (b)  if  so,  furnish  details  thereof;

 fists,

 (c)  number  of  persons  who  conti-

 nues  to  remain  at  off@  station  for  more

 than  0  years  while  “others  were

 transfetred  ‘frequently;  and

 (d)  the  steps  taken  for  implementing

 effectively  thé  guide  lines  formulated

 for  transfer  of  teaching  staff?

 THE  MINISTER  OF  STATE  IN  THE

 MINISTRY  OF  HEALTH  AND  FA-

 MILY  WELFARE  (SHRI  SAGDAMEI

 PRASAD  YADAV):  (a)  Transfers  of

 Céhtral  ‘Healtff  Service  Officers  from

 one  station  ‘to  another  is  regulated  in

 accordance  with  the  general  ‘trarisfer
 pattern  framed  by  this  Ministry.  While

 every  effort  is  made  to  adhere  to.

 transfer  pattern  other  administrative

 constraints  like  specific  requirements
 of  ‘the  institutions,  availability  of  suit-
 able  replacements,  teaching  interests
 of  the  institutions  have  also  to  be  kept
 in  view  while  deciding  transfers.

 Sometimes,  the  officérs  aré  engaged  in

 important  research’  work  and  their
 transfer  at  the  crucial  time  would  re.
 sult  in  the  dislocation  of  research  work.

 Many  officers  who  are  under  orders  of
 transfer  from  stations  like  Delhi,  Bom-
 bay,  Calcutta  to  distant  and  less  popu-
 lar  places  also  bring  pressures  from

 various  sources  (including  at  times
 Political  pressure)  tg  sectire  cancella-
 tion  of  transfer  orders.  It  is  thus  not
 always  possible  to  follow  the  transfer
 pattern  scrupulously.  No  representa-
 tions  have  been  received  against  “arbi.
 trary”  transfers  from  teaching  _  staff
 in  medical  colleges.  Transfers  are
 always  done  in  the  interest  of  public
 service  keeping  in  view  the  needs  of
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 specific  organisations  and  not  in  an

 arbitrary  manner.

 (b)  In  view  of  (a)  does  not  arise.

 (c)  Total  No,  of  such  officers  on  the

 teaching  side  is  59.

 (a)  Every  effort  is  made  to  follow

 the  transfer  pattern  but  as  stated
 at

 (a)  above,  it  is  not  always  possible  to

 effect  transfers  in  view  of  many  ad-

 ministrative  constraints.

 Death  of  Miners  in  TISCO  Group  of
 Collieries

 - 4571.  SHRI  A.  K.  ROY:  Will  the
 Minister  of  PARLIAMENTARY  AF-
 FAIRS  AND  LABOUR  be  pleaseg  to
 state:

 (a)  whethey  there  has  been  a  sudden
 inundation  of  a  part  of  Jamadora
 Mines  in  the  TISCO  group  of  collieries
 in  Dhanbad  (Bihar)  on  llth  Novem-
 ber,  978  causing  the  death  of  three
 miners;  and  ‘if  so,  facts  in  detail;

 (b)  whether  it  is  a  fact  that  the
 cause  of  this  accident  is  the  slaugther
 mining  of  the  TISCO  floating  the
 provisions  of  the  Mines  Act;

 (c)  whether  it  is  a  fact  that  a  few
 months  back  similar  inundation  caused
 death  of  four  miners  of  the  BCCL  in
 the  industry  Colliery  of  BCCL  in  the
 same  Dhanbad  district;  and

 (d)  whether  in  both  the  cases  the
 D.G.M:S.  is  shielding  the  crimes  of
 the  management;  and  if  so,  steps  taken
 thereof?

 THE  MINISTER  OF  PARLIAMEN-
 TARY  AFFAIRS  AND  LABOUR
 (SHRI  RAVINDRA  VARMA):  (a)
 and  (b).  Following  blasting  opera-
 tions  on  the  llth  November,  978  in
 the  development  gallery  of  Jamadoba
 6  &  7  Pits  colliery  of  TISCO,  the
 gallery’  got  connected  with  a  water-
 logged  development  working  about
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 oné  meter  away,  and  water  rushed  im
 through  an  opening:  .2°MX<.2:M.-ree';,
 sulting  in  the  drowning  of  three  -work-
 ers  in  a  blind  gallery  on  the  dip  side,  oe

 According  to  preliminary  enquiries.
 made  by  the  Directorate  General  of
 Mines  Safety,  the  accident  occurred
 mainly  due  to  the  failure  of  the  man-
 agement  to  ascertain,  before  blasting,
 whether  the  adjoining  gallery  was.
 water-logged  or  not.  :

 (c)  An  accident  had  alsg  occurred
 in  Industry  Colliery  of  B.C.C.L.  on
 the  l7th  August,  978  resulting  in  the.  .
 death  of  four  persons.

 (d)  Necessary  action  is  being  taken
 by  the  Directorate  General  of  Mines
 Safety  against  the  officers  held  res-
 poensible  for  the  accidents.  a

 Dismissal  of  wagon  loaders

 “4872.  SHRI  A.  K.  ROY:  Will  the
 Minister  of  PARLIAMENTARY  AF-"
 FAIRS  AND  LABOUR  be  pleased  to
 State:

 (a)  whether  his  attendition  has  been,
 drawn  to  the  press  statement  of  the
 Managing  Director  of  the  ‘TISCO,
 dated  16-11-78,  involving  the  name  of
 the  Labour  Minister  in  its  action  of
 throwing  600  wagon  loaders  out  of
 employment  in  Tata  Colliery  in  Dhan-
 bad;  and

 (b)  if  so,  facts  in  details  and  steps
 taken  thereon?

 THE  MINISTER  OF  PARLIAMEN-
 TARY  AFFAIRS  AND  LABOUR
 (SHRI  RAVINDRA  VARMA):  (a)
 and  (b).  Yes,  Sir.  The  Managing
 Director  of  TISCO,  whose  attention
 was  drawn  to  the  press  statement,  has
 expresseg  regret  over  the  reference  to
 the  Union  Minister  of  Labour.  The
 dispute  is  over  the  employment  of
 contract  labour  for  wagon  loading  at
 the  Sijua  Collieries  of  TISCO.  The
 Central  Deputy  Chief  Labour  Com-
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 missioner  had  been  deputed  to  look
 into  the  matter  on  the  spot  and  to
 bring  about  a  settlement.  His  media-
 tory  efforts  failed.  The  dispute  was
 then  taken  up  in  conciliation  by  the
 Central  Assistant  Labour  Commission-
 er.  This  too  has  failed  and  his  report
 is  now  under  consideration  of  the
 Government,  Different  aspects  of  the
 dispute  including  the  problem  of  un-
 employment  created  by  termination  of

 the  system  of  contract  labour  and  the
 [responsibility  of  the  management  in
 regard  to  employees  of  the  former
 loading  contractors  are  being  examined
 carefully  to  see  whether  a  settlement
 could  be  brought  about  or  whether  the
 matter  need  be  referred  to  an  Indus-
 trial  Tribuna]  for  adjudication.

 B.  A,  M.  S.  Degrees

 4573.  SHRI  DAYA  RAM  SHAKYA:
 Will  the  Minister  of  HEALTH  AND
 FAMILY  WELFARE  be  pleased  to

 ‘state:

 (a)  whether  B.A.M.S.  degree  is  re-
 cognised  in  every  State  and  if  so,  why
 the  B.A.M.S.  degree  holders  from
 other  States  are  not  given  appoint-
 ments  in  Uttar  Pradesh;  and

 (b)  whether  Government  will  take
 steps  to  ensure  that  B.A.M.S.  degree
 holders  from  any  State  get  appoint-
 ment  in  Government  services  in  other
 States?

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  HEALTH  AND  FA-
 MILY  WELFARE  (SHRI  JAGDAMBI
 PRASAD  YADAV):  (a)  and  (b).
 BAMS.  Degree  is  recognised  quali- fication  under  the  IMCC  Act.  Since
 Section  177  of  the  Act  has  already
 been  enforced,  they  are  eligible  to  be
 appointed  as  Vaidyas,  The  State  Gov-
 ernments  are  competent  to  frame  re-
 cruitment  rules  for  appointment  to
 Posts  in  State  Government  service.

 BAMS  Colleges

 4574.  SHRI  DAYA  RAM  SHAKYA:
 Will  the  Minister  of  HEALTH  AND
 FAMILY  WELFARE  be  pleased  to
 state:

 (a)  the  number  of  BAMS  Colleges,
 State-wise  in  the  country  and  the
 number  of  students  completing  train-
 ing  annually;  and

 (b)  the  names  of  the  places
 having  post  graduation  institutions  for
 B.A.M.S.  Degree  holders  and  the
 number  thereof?

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  HEALTH  AND  FA-
 MILY  WELFARE  (SHRI  JAGDAMBI
 PRASAD  YADAV):  (a)  and  (b).  The
 information  is  being  collected  and
 will  be  laid  on  the  Table  of  the
 Sabha.

 National  Uurition  Policy

 4575.  DR.  VASANT  KUMAR  PAN..
 DIT:  Will  the  Minister  of  HEALTH
 AND  FAMILY  WELFARE  be  pleased
 to  state:

 (a)  whether  Government  have  in
 view  the  formation  of  a  National
 Nutritional  Policy  to  attend  to  the:
 growing  needs  of  mal-nutrition  in  the
 country;

 (b)  have  Government’s  attention
 been  drawn  to  the  remarks  made  by
 Dr,  C.  Gopalan,  Director-General  of
 Indian  Council  of  Medical  Research
 on  the  8th  November  while  deliver-
 ing  the  sixth  Frank  Moraes  Memorial
 Lecture  on  “Malnutrition;  India’s
 Majo,  Health  Problems’;  and

 (c)  if  so,  the  reaction  of  Govern-
 ment  thereupon?

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  HEALTH  AND  FA-
 MILY  WELFARE  (SHRI  JAGDAMBI
 PRASAD  YADAV):  (a)  The  Central
 Coordination  Committee  on  Nutrition
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 the  aegis  of  the
 Programme  under  ti Social  Welfare  consti
 Department  of  Working Inter  Ministerial

 Group  in  975  to  prepare  a  draft
 ue

 ,on  National  Nutrition  Policy.  The
 4

 t
 ‘paper  prepared  by  this  group  Is  ye

 to  be  considered  by  the  Central
 Co-

 cordination  Committee  on  Nutrition.

 (b)  The  Ministry  of  Health  and

 Family  Welfare  have  no  such  infor-

 mation,

 (c)  Does  not  arise.

 Lun  of  Steel  by  Amin  Chand
 Pyarela]

 4576,  SHRI  C.  K.  CHANDRAPPAN:
 Will  the  Minister  of  STEEL  AND
 ‘MINES  be  pleased  to  state:

 (a)  whether  it  is  a  fact  that  Mr.
 Amin  Chand  Pyarelal,  authorised
 agent  of  Holland’s  Hugowan’s  Steel
 Company,  has  entered  into  any

 ‘agreement  with  SAIL  to  import  half
 a  million  tonnes  of  steel;

 (b)  if  so,  has  SAIL  invited  world
 tenders  for  this  ang  what  is  the  pro-
 cedure  for  such  large  quantity  of
 imports;  and

 (c)  whether  he  himself  has  given
 green  signal  for  such  a  deal?

 THE  MINISTER  OF  STEEL  AND
 MINES  (SHRI  BIJU  PATNAIK):  (a)
 No,  Sir.

 (b)  In  view  of  reply  given  at  (a),
 the  question  of  SAIL  inviting  world

 ‘tender  for  ‘this’  does  not  arise.

 Imports  are  effected  normally
 through  issue  of  Tender  enquiries  to
 the  suppliers  registered  with  SAIL.
 Enquiries  are  issued  to  them  or  their
 local  agents  in  India.  Besides,  copies
 of  tender  enquiries  are  also  sent  to
 Trade  Representatives  of  foreign  coun.
 tries  locateq  in  India,  for  circulation
 to  interrsted  suppliers  in  their  coun-
 tries,  The  copies  of  Tender  Enquiries
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 are‘  also  displayed  ona  Notice-  Beard
 at  the  reception  counter  ofthe  Import
 Division.  --All  steel::ppoducera  «are
 free  to  register  as  suppliers  and  even
 those  suppliers  who  aTe  not  registered
 with  SAIL-can  also  quote  ‘against  Ten-
 der  Enquiries  by  furnishing  a  Bid
 Bond.

 (c)  Does  not  arise.

 “ss

 Transfer  of  SC  Employees  of  E.SI.
 Corporation

 4577.  SHRI  MANOHAR  LAL:.  Will
 the  Minister  of  PARLIAMENTARY
 AFFAIRS  AND  LABOUR  be  pleased
 to  state:

 (a)  whether  the  Scheduled  Castes
 employees  of  Employees  State  Insur-
 ance  Corporation  are  frequently
 transferred  from  important  places  and
 their  places  are  filled  up  by  others;

 (b)  if  so,  what  action  Government
 have  taken  against  these  officers;

 (०)  whether  it  is  also  fact  that  the
 meeting  of  Departmental  Promotion
 Committee  has  not  taken  place  since
 97  till  gate;

 (d)  if  so,  how  the  vacancies  had
 been  filled  up;  and

 (e)  why  Government  is  allowing
 this  practice  to  continue?

 .THE_MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  LABOUR  AND  PAR-
 LIAMENTARY,  AFFAIRS  (DR.  RAM
 KRIPAL  sin NHA):  (a)  The  transfer
 are  based  on  administrative  grounds.

 (b)  Does  not  arise.

 (०)  to  (e).  The  meetings  of  De-
 partmental  Promotion  Committee  for
 promotion  to  the  posts  of  Head  Clerk
 and  Insurance  Inspector  could  not  be
 held  for  certain  periods  during  the
 past  but  the  meetings  are  now  being
 held  regularly,
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 रोजगार  कार्यालयों  में  पंजोकृत  लोगों  को  संख्या

 4578.  ची  राधबजो  :.  क्‍या  संसदीय  कार्य  तथा
 म  मंत्री  यह  बताने  की  कृपा  करेंगे  कि  :

 (=)  विभिन्न  श्वज्यों  में  रोजगार  कार्यालयों
 में  गत  पाँच  बर्षों  से  पंजीकृत  ऐसे  बेरोजगार  व्यक्तियों
 की  संख्या  क्‍या  है  जिन्हें  प्रैभी  तक  रोजगार  प्राप्त
 नहीं  हो  सका  है;

 (ख)  उनमें  स्नातकों  तथा  इंजीनियरी  डिग्री
 प्राप्त  लोगों  को  संख्या  कितनी  है;  श्ौर

 (ग)  क्‍या  सरकार  ऐसे  लोगों  के  लिए  कोई
 विशेष  योजना  बनाएगी.  जिन्हें  लम्बे  समय  तक  रोजगार
 कार्यालयों  में  नाम  पंजीकृत  रहने  पर  भी  रोजगार
 प्राप्त  नहीं  हुभा  है?

 संसदोय  कार्य  तथा  श्रम  संत्रो  भो  एबीना  वर्मा)  :
 (क)  शौर  (ख).  दिसम्बर  977  8  श्रन्त  तक
 रोजगार  कार्यालयों  के  चालू  रजिस्टर  पर

 नौकरी  चाहने  वाले  व्यक्तियों  की  संख्या  (यह
 झावश्यक  नहीं  कि  वे  सभी  बेरोजगार  हों)  से
 सम्बन्धित  उपलब्ध  सूचना  संलग्न  विवरण  में  दी  गई
 है  ।  किसी  व्यक्ति  का  नाम  कितनी  देर  से  चालू
 रजिस्टर  पर  है  इससे  सम्बन्धित  सूचना  नहीं  रखी
 जाती  ।  तथापि,  श्रम  मंत्रालय  द्वारा  1972-73
 वर्ष  में  किए  गए  एक  सर्वेक्षण  से  बह  पत&  :चला  कि
 8.7:  तिशत  नौकरी  चाहने  वाले  व्यक्तियों  के
 ताम  4  वर्षों  से  भी  भ्रधिक  समय  से  चालू  रजिस्डर
 पर  चले  प्रा  रहे  थे।  स्नातकों  तथा.  इससे  अधिक
 शिक्षित  व्यक्तियों  और  इंजीनियरी  डिग्रीधारियों
 से  सम्बन्धित.  तत्सम्बन्धी  अकड़े  ऋमशः:  7.6
 तथा  3.3  प्रतिशत  थे ’

 (ग)  ऐसे  बेरोजगार  व्यक्तियों  के  लिए,
 जो  कि  काफी  लम्बे  समय  से  रोजग्रार  कार्यालयों  में
 पंजीकृत  हैं,  लेकिन  जिन्हें  रोजगार  प्राप्त  नहीं  हो
 सका  है,  विशेष  ,योजना  तैयार  करने  सम्बन्धी
 कोई  प्रस्ताव  इस  समय  केन्द्रीय  सरकार  के  विचारा-
 घीन  नहीं  है।

 वर्ष  i9778  प्रन्त  में  विभिन्न  राज्यों/संघ  राज्य  क्षेत्रों  के  चालू  रजिस्टर  पर  नौकरी  चाहने  व्राले  व्यक्तियों
 की  संख्या  जिनमें  स्नातक  तथा  इंजीनियरी  डिग्रीधारी  व्यक्ति  शी  शामिल  हैं  (यह  भ्रावश्यक  नहीं  कि  वे  सभी  बेरोजगार
 हों  yt

 (ares  हजारों  में  )

 3I-2-977  को  चालू  रजिस्टर  पर  नौकरी  चाहन
 वाले  व्यक्तियों  की  संख्या

 राज्य/संष  राज्य  क्षेत्र
 योग  स्नातक  तथा  उससे  इंजीनियरी

 ऊपर  डिग्रीधारी
 (योग  में  शामिल  है)  (योग  में  शामिल  )

 2  3  4

 ग्य
 प्रदेश  80.4  77.9  .8

 /  बिहार
 22i.4  7.6  @(33)

 065.3  94.0  4.l
 4.  गुजरात  386.  5  4.8  0.2
 5.  हरियाणा.  274.8  32.2  0.3

 6.  हिमाचल
 नन

 92.2  6.8  0.i

 i  जमव
 व  काश्मीर  44.  5  7  0.2

 497.9  67.  2.3

 >  नल  846.5  59.2  .8

 L  a
 668.8  65.6  .0

 2  मणिपुर
 ष्  922.5  89.0  .0

 a  here
 60.4  5.8  O.1

 *  *  0.9
 i  .  .  ५  2.7  i  3  @s)
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 !  2  3  4

 15.  उड़ीसा  .  355.1  34,  !  0.3

 16.  पंजाब!  355.0  51.1  0.2

 17.  राजस्थान  283.6  39.1  0.5

 i8.  सिक्किम,

 19.  तमिलनाडु.  923.0  90.4  2.6

 20.  ब्विपुरा  नि  59,2  3.8  @(  22)

 2i.  उत्तर  प्रदेश  ,  309.7  169.2  0.5

 22.  पश्चिम  बंगाल  1403.  9  47.4  i.5

 ae  शाशित  क्षेत्र

 ]  पग्रण्डेमान  व  निकोबार  द्वीप  समूह  5.6  0.1  @(1)

 2.  प्ररुणाचल  प्रदेश*

 3.  चण्डीगढ़  43.2  6.4  0.2

 4.  दादरा  व  नागर  हवेली*

 5.  दिल्‍ली  225.4  66.9  I.

 6.  गोझ्ना  3i.4  2.2  @(  40)

 7.  लक्षद्वीप  2.8  0.i  @(4)

 8.  मिजोरम  7.3  0.3

 9.  पांडिचेरी  22.8  2.7  O.1

 झखिल  भारतीय  योग  :  10924.0  479.4  9.8

 नोट  :  L  *इन  राज्यों/संघ  राज्य  क्षेत्रों  में  कोई  रोजगार  कार्यालय  कार्य  नहीं  कर  रहा  है  |

 2.  इन  श्रांकड़ों  में  दिल्ली  और  महाराष्ट्र  को  छोड़  कर  विश्वविद्यालय  रोजगार  सूचना  भौर  मार्गदर्शन
 ब्यपरो  से  सम्बन्धित  आंकड़े  शामिल  नहीं  हैं  ।

 3.  @so  से  कम  श्रांकड़े  -  वास्तविक  प्रांकड़े  कोष्ठकों  में  दिखाए  गए  हैं  ।

 4.  पंजीकरण  स्वैज्छिक  होने
 रोजगार  कार्यालयों  में  पंजीकृत  हों  ।

 ने  के  कारण,  यह  जरूरी  नहीं  है  कि  सभी  बेरोजगार  व्यक्तियों  के  नाम

 5.  यह  जरूरी  नहीं  है  कि  रोजगार  कार्यालयों  के  पास  पंजीकृत  रोजगार  चाहन  वाले  सभी  व्यक्ति
 बेरोजगार  हों  ।

 6.  धृर्णाकन  के  कारण,  हो  सकता  है,  उपयुक्त  श्ांकड़े  कुल  मोग  से  मेल  न  खाएं  t

 256
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 Mrs.  Gandhi  visit  to  U.K.

 4579.  SHRI  JYOTIRMOY  BOSU:
 Will  the  Minister  of  EXTERNAL  AF-

 FAIRS
 be  pleased  to  state:

 (a)  whether  the  erstwhile  Prime
 Minister,  Shrimati  Indira  Gandhi  was
 granted  diplomati¢  passport  on  the
 condition  that  she  will  not  participate
 in  political  parties  abroad;

 i
 |  (b)  if  so,  whether  he  is  aware  that
 iSmt,  Gandhi  violated  the  conditions
 and  in  speechs/interviews  etc.  in

 {London  she  justified  imposition  of
 ‘emergency;

 (c)  if  so,  what  are  the  details  there-
 of;  and

 (d)  what  action,  if  any,  is  proposed
 to  be  taken  on  charges  of  violation  of
 the  conditions?

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  EXTERNAL  AFFAIRS
 (SHRI  SAMARENDRA  KUNDU):  (a)

 A  diplomatic  passport  of  three  months’
 valadity  was  issued  on  25th  October
 4978  to  Smt.  Indira  Gandhi  on  produc-
 tion  of  the  order  of  the  Special  Judge,
 Delhi,  and  the  Special  Metropolitan
 Magistrate,  Delhi,  permitting  her  to
 go  abroad.  She  also  furnished  an  un-
 dertaking  as  required  in  terms  of  No-
 tification  G.S.R.  293(e),  dated  407
 Apri]  1976,  issueq  by  the  Ministry  of
 External  Affairs.  There  was  no  con-
 dition  about  non-participation  in  “po-
 litical  pxrties.”

 (b)  to  (d).  It  is  true  that  Smt.
 Gandhi  justified  the  emergency  in  her
 speeches  and  interviews,  but  the
 Courts  conditions  did  not  impose  any
 restriction  on  her  speeches  and  inter-
 views  in  Britain.  However,  the  Special
 Judge,  Delhi,  in  his  order  dated
 3-10-1978,  had,  among  other  things, stated:  “It  is  presumeg  that  she  will
 not  indulge  in  any  unlawful  activities
 and  her  counsel  is  prepared  to  give
 such  an  undertaking.”

 3650  L.S.—9

 Linking  Tibet  with  Bay  of  Bengal]

 4580.  SHRI  PIUS  TIRKEY:
 SHRI  S.  R.  DAMANI:

 SHRI  MUKHTIAR  SINGH
 MALIK:

 SHRI  SHYAM  SUNDER
 GUPTA:

 SHRI  G.  M.  BANATWALLA:
 SHRI  SAROJINI  MAHISHI:

 Will  the  Minister  of  EXTERNAL
 AFFAIRS  be  pleased  to  state:

 (a)  whether  Government  have
 seen  the  press  reports  published  in  the
 Bilitz’  dated  the  i8th  November,  978
 under  the  heading  Linking  Tibet  with
 Bay  of  Bengal  through  Chinese  tac-
 tics;

 (b)  whether  Government  is  keep-
 ing  a  vigilant  eye  on  the  evil  emer-
 gence  of  a  Peking-Dacca-Kathmandu
 Axis;  and

 (c)  what  is  reaction  of  the  Govern-
 ment  of  India  thereto?

 THE  MINISTER  OF  EXTERNAL
 AFFAIRS  (SHRI  ATAL  BIHARI
 VAJPAYEE):  (a)  to  (c).  Govern-
 ment  have  seen  the  press  report  in
 question.  Government  are  fully  vigi-
 lant  about  safeguarding  the  security
 of  Eastern  India.  They  see  no  pre-
 sent  evidence  for  the  conclusions  ex-
 pressed  in  the  report.  Government  re-
 mains  committed  to  seeking  an  im-
 provement  of  relations  with  China
 on  the  basis  of  Five  Principles.  With
 Nepal  and  Bangladesh,  a  significant
 improvement  of  relations  has  been  ree
 gistered  on  the  basis  of  beneficlas
 bilateralism.

 Former  Secretary  of  ICCR

 458l.  DR.  LAXMINARAYAN  PAN-
 DEYA:  Will  the  Minister  of  EXTER-
 NAL  AFFAIRS  pe  pleased  to  state:

 (a)  whether  it  is  a  fact  that  the
 former  Administrative  Officer  of  In-
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 dian  Council  for  Cultural  Relations
 has  recently  written  a  letter  to  him

 mentioning  therein  the  corrupt  prac-
 tices  of  the  former  Secretary  of  the

 Council,

 (b)  if  so,  what  action  has  been  tak-

 en  thereon  by  the  Minister  in  his
 ca-

 pacity  as  President  of  the  Council;

 (c)  whether  it  is  a  fact  that  the

 former  Secretary  of  the  Council
 was

 appointed  as  Minister  of  Science  and
 Culture  in  the  Indian  Embassy  in

 Washington  without  having  the  re-

 quisite  qualifications  for  the  post  for

 ६  period  of  three  years,  and

 (d)  whether  it  is  a  fact  that  after
 the  expiry  of  three  years  term,  he  is
 continuing  there,  and,  if  1»,  what  are
 the  reasons  therefor?

 THE  MINISTER  OF  EXTERNAL
 AFFAIRS  (SHRI  ATAL  BIHARI  VAJ-
 PAYEE):  (a)  and  (b).  After  examina-
 tion  of  complaints  alleging  irregulari-
 ties  committed  by  a  former  Secretary
 of  the  ICCR,  and  of  the  explanation
 furnished  by  him,  the  Governing  Body
 of  the  Council  at  its  meeting  held  on
 lth  October  977  decided  that  (i)  no-
 body  shoulg  occupy  the  post  of  Secre-
 tary  ICCR  permanently;  and  (ii)  the
 former  Secretary  should  not  revert
 to  the  ICCR  on  completion  of  his
 assignment  with  the  Embassy  of  India,
 Washington.

 (c)  and  (d).  The  former  Secretary  of
 the  Council  was  appointed  to  this  post,
 which  is  borne  on  the  budget  of  the
 Ministry  of  Education  and  Social  Wel-
 fare,  on  the  recommendation  of  the
 UPSC  and  with  the  approval  of  the
 Appointments  Committee  of  the  Cabi-
 net.  While  as  yet  he  continues  in  his
 post,  the  question  of  his  transfer  and
 appointment  of  a  successor  is  under
 active  consideration.

 Bangladesh  National  Holdings  two
 Passports  Detected  at  Barpeta,

 AsSam

 4582.  SHRI  ISMAIL  HOSSAIN
 KHAN:  Will  the  Minister  of  EX-
 TENRAL  AFFAIRS  be  pleased  to
 state:
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 (a)  whether  a  Bangladesh  national
 with  two  passports  of  Bangladesh—
 India  and  India—Bangladesh  was  de-
 tected  at  Barpeta  of  Assam  State:

 (b)  if  so,  how  a  Bangladesh  nation-
 al  could  obtain  a  India—Bangladesh
 passport;  and

 (c)  the  steps  taken  against
 port  issuing  authority
 sons  involved?

 pass-
 and  the  per-

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  EXTERNAL  AFFAIRS
 (SHRI  SAMARENDRA  KUNDU):  (a)
 to  (c),  Necessary  enquiries  have  been
 made  from  the  Government  of  Assam.
 ‘Information  when  received  will  be
 placed  on  the  Table  of  the  House.

 Time  Limit  of  Reply  of  a  Minister  to
 a  M.P’s.  Letter

 4583.  SHRI  NAWAB  SINGH  CHAU-
 HAN:  Will  the  Minister  of  PARLIA-
 MENTARY  AFFAIRS  AND  LABOUR
 be  pleased  to  state:

 (a)  the  period  within  which  a  Mem-
 ber  of  Parliament  should  get  a  reply
 to  his  letter  addressed  to  a  Cabinet
 Minister;

 (0)  the  period  within  which  he
 should  recive  a  final  reply  thereto;

 (c)  the  previleges  of  the  Member
 of  Parliament  to  this  effect;

 (d)  whether  the  Department  has
 framed  some  rule  in  this  regard;  and

 (e)  if  so,  the  details  thereof?

 THE  MINISTER  OF  PARLIAMEN-
 TARY  AFFAIRS  AND  LABOUR  (SHRI
 RAVIDRA  VARMNA):  (a)  to  (e).  De-
 tailed  instructions  regarding  prompt
 disposal  of  communications  received
 from  Members  of  Parliament  are  con-
 tained  in  paragraphs  14.9.1  to  14.9.4
 of  the  “Manual  for  Handling  Parlia-
 mentary  work  in  Ministries”.  Extracts
 from  the  publication  are  annexetl.
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 The  Prime  Minister  has  also  recently
 written  to  his  colleagues  emphasising
 that  Ministers  should  send  replies  to

 communications  received  by  them  from

 Members  of  Parliament.

 ANNEXURE

 Extracts  from  the  “Manual  for  Handing

 Parliamentary  Work  in  Ministries”,
 July  1973.

 14.9.1.  Communications  received  from
 a  Member  will  be  attended  to

 !  promptly.
 |  14.9.2.  Where  a  communication  is

 addressed  to  a  minister,  it  will
 as  far  as  practicable,  be  replied
 to  by  the  minister  himself.  In
 other  cases,  a  reply  will  nor-
 mally  be  issued  over  the  signa-
 ture  of  an  officer  not  below  the
 rank  of  joint  secretary.

 14.9.3.  Normally,  any  information
 which  will  not  be  denied  to  9

 member  on  the  floor  of  the
 \  House,  will  be  supplied  to  HTm

 in  case  he  seeks  it  direct,

 14.9.4.  There  is  no  obligation  to  dis-
 close  secret  information  to  a
 member.

 RE.  HIJACKING  OF  INDIA  AITR-
 LINES  BOEING  AIRCRAFT

 |  2.00  hrs.

 |  SHRI  SAUGATO  ROY  (Barrack-
 pore):  Sir,  what  about  the  skyjack-
 ing  of  the  aircraft?  (Interruptions).
 Will  the  country  be  saved?  Will  the
 people  of  this  country  be  saved  from
 goondas  and  hooligans,  who  are  mak-
 ing  certain  impossible  demands?  This
 House  must  discuss  this  skyjacking  of
 ‘the  aircraft,  the  IAC  Boeing  from  Cal-
 cutta.  We  must  know  the  latest  news
 of  what  has  happened  to  the  passen-
 gers,  We  want  to  know  who  are  these
 skyjackers,  Today's  Hindustan  Times
 says  two  young  men  believed  to  be
 Youth  Congress  leaders  skyjacked  the
 Boeing  and  landed  at  Banaras.  I  want
 to  know  what  is  the  identity  of  these
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 people.  The  Minister  should  come  for-
 ward  and  make  a  statement.

 (Interruptions).

 MR.  SPEAKER:  PleaSe  hear  me.

 SHR]  SAUGATA  ROY:  It  is  a  very
 serious  matter.

 (Interruptions).

 MR.  SPEAKER:  Please  hear  me.  हैं
 have  got  notice  of  a  Calling  Attention
 motion  on  the  subject  and  I  have  im-
 mediately  allowed  the  motion.  It  will
 be  taken  up  in  the  afternoon,  because
 the  Prime  Minister  is  not  here.

 (Interruptions).

 MR,  SPEAKER:  It  will  be  taken  up
 at  2  O’Clock.  The  Prime  Minister  is
 not  present  here  now.  Please  hear  me.
 It  would  be  taken  up  at  2  O’Clock
 when  the  Prime  Minister  woulq  be
 here...  (Interruptions)  I  would  like
 to  have  the  Prime  Minister  also  at  that
 time....(Interruptions)  I  have  got  Dr.
 Subramaniam  Swamy’s  statement.  I
 will  allow  it  tomorrow.....(Interrup-
 tions)  Mr.  Lakkappa,  you  have  made

 a  serious  charge  of  fabrication  of  docu~
 ments.  I  have  called  for  the  comments
 of  the  other  side,  because  when  you
 make  a  charge  against  a  Ministry  that
 it  has  fabricated  the  document,  .  must
 get  the  facts  from  the  other  party.

 (Interruptions).

 श्री  मनी  रास  बागड़ीं  (मथुरा  )  :  प्रष्यक्ष
 महोदय,  मेरा  व्यवस्था  का  प्रश्न  यह  है  कि  भारत  के
 अन्दर  शान्तिमय  ग्रान्दोलन  चले,  जनतन्त्र  के  अन्दर
 इस  पर  रोक  नहीं  है।  लेकिन  एक  हवाई  जहाज
 कोई  इस  तरह  उड़ा  कर  ले  जाना  भौर  देश  में  इस
 तरीके  से  झातंक  फैलाना  तानशाही  का  प्रतीक
 है।  इस  को  बरदाश्त  नहीं  किया  जासकता  है...
 (व्यवधान  )  ....  मैं  चाहंंगा  कि  इस  के  ऊपर

 प्रधान  मंत्री  जी  बयान  दें  और  समस्त  पालियामेन्ट
 इस  की  निन्दा  करे  और  ऐसे  काम  के  लिए  चाहे
 दोषी  कोई  भी  हो,  उसके  खिलाफ़  सख्त  कार्यवाही  को
 जाय।  यह

 ह्  हद
 त्ति  तानाशाही  की  प्रतीक  है--हस  को

 बरदाश्त  नहीं  जा  सकता  है।

 SHRI  KANWAR  LAL  GUPTA  (Delhi
 Sadar):  I  want  to  submit....

 MR.  SPEAKER:  Everybody  wants  to
 have  priority,  Why  qon’t  you  sit  down
 and  hear  them?
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 [att  मती  मौहसिना  किदवई]
 श्रीमती  मोहसिना  किदवाई  पाजमगढ़  )  :

 झाज  सुबह  की  न्यूज़  से  झाल  इण्डिया  रेडियो  ने  यह
 झनांउस  किया  है,  मुझे  बताया  गया  है  कि  जो  प्लेन

 हाईजैक  किया  गया
 ‘

 उस  में  मेरा  नाम  भी  लिया
 गया  है  .  (ब्यकवधान  )  यह

 हद  ह्
 गलत  बात

 है  हर  नरेश  यादव,  चीफ  उत्तर
 प्रदेश  का  स्टेट  प्लेन  उन  हाई  जैक्ज  को  ले  कर लखनऊ
 गया  है।  कांग्रेस  पार्टी  के  शास्तिपूर्ण  ढंग  से
 चलने  वाले  श्रान्दोलन  को  यह  बदनाम  करने  की
 कोशिश  है।  प्रार०  एस०  एस०  प्रौर  जनसंध  पार्टी
 के  लोग  हमारी  पार्टी  के  श्रानदोलन  को  बदनाम  करना
 चाहते  हैं।  में  इस  बात  को  स्टांगली  कंडम  करती  टूं।
 इस  तरह  की  बातें  कह  कर  श्रव्वाम  की  एटैंशन  को  ये
 डाइवर्ट  करना  चाहते  हैं।

 MR.  SPEAKER:  No  further  discus-
 sion  on  this.  Now  Paper  to  be  Laid
 on  the  Table,  Shri  Barnala.

 2.05  hrs.

 PAPERS  LAID  ON  THE  TABLE

 AUDITEp  ACCOUNTS  OF  COMMITTEE  FOR
 PURPOSE  OF  CONTROLLING  AND  SUPERVI-
 SING  EXPERIMENTS  ON  ANIMALS  BomMe-
 BAY  FOR  1975-76,  1976-77  AND  FOR  PERIOD
 ENDING  AUGUST,  977  STATEMENTS  AND
 ANNUAL  REoRTS  OF  BIHAR  STATE  FOREST

 DEVELOPMENT  CORPORATION  FOR  1975-76,
 ann  M.  P.  87578  Forest  DEVELOPMENT

 CoRPORATION  FoR  ‘1976-77
 THE  MINISTER  OF  STATE  IN  THE

 MINISTRY  OF  AGRICULTURE  AND
 IRRIGATION  (SHRI  BHANU  PRATAP
 SINGH):  Sir,  on  behalf  of  Shrj  Surjit
 Singh  Barnala,  |  beg  to  lay  on  the
 Table:

 aM  A  copy  each  of  the  following
 documents  (Hindi  and  English  ver-
 sions)  under  sub-rule  (4)  of  Rule  24
 of  the  Committee  for  the  purpose  of
 Controlling  and  Supervising  Experi-
 ments  on  Animals  (Administration)
 Rules,  965:—

 (i)  Audited  Accounts  of  the  Com-
 mittee  for  the  purpose  of  Controlling
 and  Supervising  Experiments  on
 Animals,  Bombay,  for  the  year  1975-
 76,

 %English  version  of  the  Re

 (ii)  Auditeg  Accounts  of  the  Com-
 mittee  for  the  purpose  of  Confrolling
 and  Supervising  Experiments  on
 Animals  Bombay,  for  the  year  1976>
 77,

 (iii)  Auditeq  Accounts  of  the  Com-
 mittee  for  the  purpose  of  Controlling
 and  Supervising  Experiments  on
 Animals,  Bombay  for  the  period  end~
 ing  3lst  August,  1977.
 (2)  Two  statements  (Hindi  and  En-

 glish  versions)  showing  reasons  for
 delay  in  laying  the  documents  men-
 tioned  at  (l)  above.  [Placed  in  Lib-
 rary.  See  No.  LT-344/78].

 (3)  A  copy  each  of  the  following
 papers  under  section  6l9A  of  the  Com-
 panies  Act,  956:—

 (i)  Annual  Report  (Hindi%  ver-
 sion)  of  the  Bihar  State  Forest
 Development  Corporation  Limited,
 Patna,  for  the  year  1975-76  along
 with  the  Audited  Accounts  and  the
 comments  of  the  Comptroller  and
 Auditor  General  thereon.  [Placed
 in  Library.  See  No,  LT-345/78.]

 Gi)  Annual  Report  of  the  Madhya
 Pradesh  State  Forest  Development
 Corporation  Limited,  Bhopal,  for
 the  year  1976-77  along  with  the
 Audited  Accounts  and  the  com-
 ments  of  the  Comptroller  and  Au-
 ditor  General  thereon.  [Placed  in
 Library.  See  No,  LT-346/78}].

 ANNUAL  REPORTS,  REVIEWS  AND
 STATEMENTS

 THE  MINISTER  OF  EDUCATION,
 SOCIAL  WELFARE  AND  CULTURE
 (DR.  PRATAP  CHANDRA  CHUN-
 DER):  I  beg  to  lay  on  the  Table:

 (1)  A  copy  of  the  Annual  Re-
 port  (Hindi@  version)  of  the  Indian
 Institute  of  Technology,  Kanpur,
 for  the  year  1977-78.  (Placed  in
 Library,  See  No,  LT-347/78].

 (2)  (i)  A  copy  of  the  Annual
 Report  (Hindi  ang  English  ver-
 sions)  of  the  Raja  Rammohun  Roy

 ber,  ‘1978,
 port  was  laid  on  the  Table  on  the  3lst  Decem-

 @English  version  of  t
 ber,  978

 he  Report  was  laid  on  the  Table  on  the  8th  Decem-
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 Foundation,  Calcutta,  for

 ie  Far  1977-78  together  with  the

 Audited  Accounts,  under  Rule  4

 (d)  and  42  of  the  Memorandum  of

 Association  and  Rules  of  the  Foun-

 dation.

 (ii)  A  copy  of  the  Review

 (Hindi  and  English  versions)  by
 the  Government  on  the  working
 of  the  Raja  Rammohun  Roy  Lib-

 rary  Foundation,  Calcutta,  for  the

 year  1977-78.  [Placed  in  Lib-
 rary.  See  No,  LT-348/78].

 (3)  G)  A  copy  of  the  a\nnual

 Report  (Hindi  and’  English  ver-

 sions)  of  the  Indian  Institute  of
 Technology,  Kharagpur,  for  the

 year  1977-78.

 (ii)  A  copy  of  the  Review
 (Hindi  and  English  versions)  on
 the  working  of  the  Indian  Insti-
 tute  of  Technology,  Kharagpur,
 for  the  year  1977-78,  [Placed  in
 Library.  See  No.  LT-  3149/78].

 (4)  Gi)  A  copy  of  the  Annual
 Report  of  the  Indian  Institute  of
 Management,  Calcutta,  fur  the  year
 1977-78,

 (ii)  A  copy  of  the  Review
 (Hindi  and  English  versions)  on
 the  working  of  the  Indian  Insti-
 tute  of  Management,  Calcutta,
 for  the  year  ‘1977-78,  [Placed  in
 Library.  See  No,  LT-350/78].

 (5)  A  copy  of  the  Annual  Report
 (Hindi  version@)  of  the  Indian
 Institute  of  Technology,  Bombay,
 for  the  year  1977-78,  [Placed  in
 Litrury.  -See  No,  LT-3i5/78],

 (6)  (i)  A  copy  of  the  Annual
 Accounts  of  Banaras  Hindu  Univer-
 Sity,  Banaras,  for  the  year  1975-76
 togcther  with  the  Audit  Report
 thereon.
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 (ii)  A  statement  (Hindi  and
 English  versions)  explaining
 reasons  for  not  laying,  simultane-
 ously  the  Hindi  version  of  the
 documents  mentioneq  at  (i)
 above.

 (iii)  A  statement  (Hindi  and
 English  versions)  showing  reasons
 for  delay  in  laying  the  documents
 mentioned  at  (i)  above.  [Placed
 in  Library.  See  No.  LT-352/78}.

 ‘

 (7)  Gi)  A  copy  of  the  Annual
 Report  (Hindi  and  English  versions)
 of  the  National  Staff  College  for
 Educational  Planners  ang  Adminis-
 trators,  New  Delhi,  for  the  year
 1977-78  along  with  the  Audited  Ac-
 counts.

 (ii)  A  statement  (Hindi  and
 English  versions)  explaining  that
 Government  are  in  agreement
 with  the  above  Report  and  there-
 fore  no  separate  Review  on  the
 working  of  the  College  is  being
 laid.  [Placed  in  Library.  See  No.
 LT-353/78],

 ANNUAL  REPOR’S  OF  INDIA  TOURISM
 DEVELOPMENT  CORPORATION  LTD.  FOR

 1977-78

 THE  MINISTER  OF  TOURISM
 AND  CIVIL  AVIATION  (SHRI
 PURUSHOTTAM  KAUSHIK):  I  beg
 to  lay  on  the  Table  a  copy  of  the
 Annual  Report  (Hindi  and  English
 versions)  of  the  Indja  Tourism
 Development  Corporation  Limited,
 New  Delhi,  for  the  year  1977-78
 along  with  the  Auditeq  Accounts
 and  the  Comments  of  the  Comptrol-
 ler  and  Auditor  General  thereon,
 under  sub-section  (l)  of  section
 6l9A  of  the  Companies  Act,  1956.
 [Placed  in  Library.  See  No.  LT-
 3154/78].

 ~@English  version  of  the  Report  was
 ecember,  1978,

 laid  on  the  Table  on  the  4th
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 Passports  (4TH  Apt.)  RULES  978

 THE  MINISTER  OF  EXTENRAL

 AFFAIRS  (SHRI  ATAL
 aaa

 VAJPAYEE):  I  beg  to  lay  on
 ite

 Table  a  copy  of  the  Passports  (Four  :
 Amendment)  Rules,  978  (Hindi  ant

 English  versions)  published  in  Noti-

 fication  No.  G.S.R.  569  (E)  in  Gazette

 of  India  dated  the  4th  December,  ag
 under  sub-section  (3)  of  section  2

 of  the  Passports  Act,  +1967.  [Placed  in

 Library.  See  No.  LT-355/78].

 ANNUAL  REPORT  ON  THE  WORKING  OF

 CENTRAL  0000  MINES  RESCUE  STATIONS

 CoMMITTEE,  DHANBAD  FOR  1976-77

 THE  MINISTER  OF  PARLIAMEN-
 TARY  AFFAIRS  AND  LABOUR

 (SHRI  RAVINDRA  VARMA):  I  beg

 to  lay  on  the  Table  a  copy  of  the

 Annual]  Report  (Hindi  and  English
 versions)  on  the  working  of  the  Cen-
 tral  Coal  Mines  Rescue  Stations  Com-

 mittee,  Dhanbad,  for  the  year  1976-77,
 {Placed  in  Library.  See  No.  LT-356/

 78).
 ANNUAL  REPORTS,  ACCOUNTS.  REVIEWS

 ETC.

 DR.  PRATAP  CHANDRA  CHUN-
 DER:  On  behalf  of  Shrimati  Renuka
 Devi  Barkataki,  I  beg  to  lay  on  the
 Table:

 (l)  (i)  A  copy  of  the  Annual
 Report  (Hindi  and  English  versions)
 of  the  National  Book  Trust,  India,
 for  the  year  ‘1977-78,

 (ii)  A  copy  of  the  Review
 (Hndi  and  English  versions)  by
 the  Government  on  the  working
 of  the  National  Book  Trust,  India
 for  the  year  1977-78,

 (2)  (i)  A  copy  of  the  Audited
 Accounts  (Hindi  and  English  ver-
 sions)  of  the  National  Book  Trust,
 India,  for  the  year  1976-77.

 (ii)  A  statement  (Hindi  and
 English  versions)  showing  ;

 (a)  reasons  for  delay  in  Jay-
 }  ing  the  Audited  Accounts  of
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 the  National  Book  Trust,  India,
 for  the  year  1976-77;  and

 (b)  reasons  for  not  laying.
 the  Audited  Accounts  of  the
 National  Book  Trust,  India,  for
 the  year  1977-78.  [Placed  in.
 Library.  See  No,  LT-357/78].

 (3)  (i)  A  copy  of  the  Annual
 Report  (Hindi  and  English  ver-
 sions)  by  the  Kendriya  Hindi
 Shikshan  Mandal,  Agra,  for  the
 year  1977-78,

 (ii)  A  copy  of  the  Review
 (Hindi  and  English  versions)  by
 the  Government  on  the  working
 of  the  Kendriya  Hindi  Shikshan
 Mandal  Agra,  for  the  year  1977-
 78.  [Placed  in  Library.  See  No.
 LT-358/78}.

 (4)  (i)  A  copy  of  the  Annual
 Report  (Hindi  and  English  versions)
 of  the  Rashtriya  Sanskrit  Sansthan,
 New  Delhi,  for  the  year  1976-77.

 (Gi)  A  copy  of  the  Review
 (Hindi  and  English  versions)  by
 the  Government  on  the  working.
 of  the  Rashtriya  Sanskrit  Sans-
 than,  New  Delhi,  for  the  year
 1976-77,"

 (iii)  A  statement  (Hindi  and
 English  versions)  showing  rea-
 sons  for  delay  in  laying  the  report
 mentioneg  at  (i)  above  [Placed
 in  Library.  See  No.  LT-359/78].

 REVIEWS,  ANNUAL  REPORTS,  STATE-
 MENT  AND  NOTIFICATIONS

 THE  MINISTER  OF  STATE  IN
 THE  MINISTRY  OF  STEEL  AND
 MINES  (SHRI  KARIA  MUNDA):  I
 beg  to  lay  on  the  Table:

 ()  A  copy  each  of  the  following
 papers  (Hindi  and  English  ver-
 Sions)  under  sub-section  (l)  of

 per
 6l9A  of  the  Companies  Act,

 (a)  (i)  Review  by  the  Govern-
 ment  on  the  working  of  the  Indian
 Iron  and  Stee]  Company  Limited,
 Calcutta,  for  the  year  1976-77,
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 (i)  Annual  Report  of  the
 Indian  Iron  and  Steel  Company
 Limited,  Calcutta,  for  the  year
 1976-77  along  with  the  Audited
 Accounts  and  the  comments  of
 the  Comptroller  and  Auditor
 General  thereon.  [Placed  in
 Library.  See

 No.
 LT-360/78].

 (b)  (i)  Review  by  the  Govern-
 ment  on  the  working  ०४  the
 Bharat  Aluminium  Company
 Limited,  New  Delhi  for  the  year
 1977-78,

 (Gi)  Annual  Report  of  the
 Bharat  Aluminium  Company
 Limited,  New  Delhi,  for  the
 year  1977-78  along  with  the  Au-
 dited  Accounts  and  the  com-
 ments  of  the  Comptroller  and
 Auditor  General  thereon,

 (2)  A  statement  (Hindi  and  Eng-
 lish  versions)  showing  reasons  for
 delay  in  laying  the  report  mentioned
 at  (l)  (a)  above,  [Placed  in  Lib-
 rary.  See  No,  LT-36i/78],

 (3)  A  copy  each  of  the  following
 Notifications  (Hindi  and  English
 versions)  under  sub-section  (6)  of
 section  3  of  the  Essential  Commodi-
 ties  Act,  955:—

 (i)  S.O.  699(E)  published  in
 Gazette  of  India  dated  the  6th
 December,  978  regarding  use  of
 Billets,  Plates  ang  Structurals  to
 conform  to  conditions  governing
 its  acquisitions  with  a  view  to
 curbing  its  black-marketing,

 Gi)  5.0.  75  published  =  in
 Gazette  of  India  3००९8  the  8th
 December,  1978,

 (iii)  The  Iron  ang  Stee]  (Con-
 trol)  Amendment  Order,  1978,
 published  jn  Notification  No.  8.0.
 76  (E)  in  Gazette  of  India  dated
 the  8th  December,  1978.  [Placed
 in  Library.  See  No.  LT-362/78}].

 STATEMENTS  RE.  ACTION  TAKE  ON
 ASSURANCES,  PROMISES  AND  UNDER-

 TAKINGS

 THE  MINISTER  OF  STATE  IN
 THE  MINISTRY  OF  LABOUR  AND

 PARLIAMENTARY  AFFAIRS  (SHRI
 LARANG  SAI):  I  beg  to  lay  on  the
 Table  the  following  statements  (Hindi
 ang  English  versions)  showing  the
 action  taken  by  the  Government  on
 various  assurances,  promises  and  un-
 dertakings  given  by  the  Minister  dur-
 ing  the  Sixth  Lok  Sabha:—

 (l)  Statement  No.  XIII—Second
 Session,  1977.

 (2)  Statement  No,  1X —Third
 Session,  1977.

 (3)  Statement  No.  X—Fourth
 Session,  1978.

 (4)  Statement  No.  IV—Fifth
 Session,  1978.

 [Placed  in  Library,  See  No.  LT-
 3163/78).

 REVIEW  ANp  ANNUAL  REPORT  OF  INDIAN
 TELEPHONE  INDUSTRIES  LTD,,  BANGALORE
 FoR  1977-78  AND  INDIAN  WIRELESS
 TELEGRAPH  (AMATEUR  SERVICE)  RULES,

 978

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  COMMUNICATIONS
 (SHRI  NARHARI  PRASAD  SUKH-
 DEO  SAI):  I  beg  to  lay  on  the
 Table:

 (l)  A  copy  each  of  the  following
 papers  (Hindi  and  English  versions)
 under  sub-section  (l)  of  section
 6l9A  of  the  Companies  Act,  956:—

 (i)  Review  by  the  Government
 on  the  working  of  the  Indian
 Telephone  Industries  Limited,
 Bangalore,  for  the  year  1977-78.

 (ii)  Annual  Report  of  the
 Indian  Telephone  Industries  Limi-
 ted,  Bangalore,  for  the  year  1977+
 78  along  with  the  Audited  Ac-
 counts  and  the  comments  of  the
 Comptroller  and  Auditor  General
 thereon.  [Placeg  in  Library,  See
 No.  LT-364/78].

 (2)  A  copy  of  the  Indian  Wire-
 less  Telegraph  (Amateur  Service)’
 Rules,  7978  (Hindi  and  English  ver.
 sions)  published  jn  Notification  No,
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 GS.R.  499  in  Gazette  of  India

 dated  the  6th  December,  1978,

 under  sub-section  (5)  of  section  7

 of  the*Indian  Telegraph  Act,  1885.

 {Placed  in  Library.  See  No.  LT-

 3165/78].

 AvupITED  ACCOUNTS  OF  EMPOUEES’

 State  INSURANCE  CORPORATION  FOR

 1976-77,  STATEMENT  KE.  Reasons  FOR

 DELAY  IN  LAYING  AND  EMPLOYEES’

 STaTeE  INSURANCE  CORPORATION  AC-~-

 counts  RuLEs,  978

 THE  MINISTER  OF  STATE  IN

 MINISTRY  OF  LABOUR  AND  PAR-
 LIAMENTARY  AFFAIRS  (DR.  RAM

 KIRPAL  SINHA):
 the  Table:

 I  beg  to  lay  on

 (Ql)  (i)  A  copy  of  the  Audited
 Accounts  (Hindi  and  English  ver-
 sions)  of  the  Employees  State  In-
 Surance  Corporation  for  the  year
 1976-77  together  with  the  Audit
 Report  thereon,  under  section  36  of
 the  Employees  State  Insurance  Act,
 1948,

 (ii)  A  statement
 English  versions)

 (Hindi  and
 showing  rea-

 sons  for  delay  in  laying  the  above
 document,  [Placed  in  Library,  See
 No,  LT-366/78},

 (2)  A  copy  of  the  Employees’
 State  Insurance  Corporation  (F
 ly  Welfare  Project)

 ami-
 Acccunts  Rules,

 1978,  (Hindi  end  English  versions)
 Published  in  Notification  No.  G.S.R.
 4456  in  Gazette  of  India  a  ated  the
 2nd  December,  1978,  under  cub.
 section  (4)  of  section  95  of  the
 Employees’  State  Insurance  Act
 ‘1948,  [Placed  in  Library,  gee  No. LT-3]  7/78].
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 ANNUAL  REPORT  OF  HINDUSTAN  LaTex

 Lrp.,  TRIVANDRUM  For  1977-78  INDIAN
 MepicaL  COUNCIL  (ELECTION  07  LICEN=

 TIaTES)  AMENDMENT  RULES,  978  AND

 CENTRAL  «SERVICES  (Meprcat  ATYEN-

 DANCE)  2ND  AMENDMENT  RULES,  978

 THE  MINISTER  OF  STATE  IN
 THE  MINISTRY  OF  HEALTH  AND
 FAMILY  WELFARE  (SHRI  JAG-
 DAMBI  PRASAD  YADAV);  I  beg  to

 lay  on  the  Table:

 (l)  A  copy  of  the  Annual  Report
 (Hindi  and  English  versions)  of
 the  Hindustan  Latex  Limited,  Tri-

 vandrum,  for  the  year  1977-78  along
 with  the  Audited  Accounts  and  the
 comments  of  the  Comptroller  and
 Auditor  General  thereon,  under  gub-
 section  (l)  of  section  69A  of  the
 Companies  Act,  1956,  [Placed  in

 Library.  See  No,  LT-368/78].

 (2)  A  copy  of  the  Indian  Medi-
 cal  Council  (Election  of  Licentiates)
 Amendment  Rules,  978  (Hindi  and

 English  versions)  published  in  Noti-
 fication  No.  G.S.R,  879  in  Gazette  of
 India  dated  the  8th  July,  1978,
 under  sub-section  (2)  of  section  32
 of  the  Indian  Medical  Council  Act,
 ‘1956,  [Placed  in  Library.  See  No.
 LT-369/78}.

 (3)  A  copy  of  the  Centra]  Ser-
 vices  (Medical  Attendance)  Second
 Amendment  Rules,  978  (Hindi  and
 English  versions)  publisheqg  in
 Notification  No.  8.0,  2530  in  Gazette
 of  India  dated  the  2nd  September,
 378  issued  under  article  309  and
 clause  (5)  of  article  48  of  the
 Constitution.  [Placed
 Sce  No,  LT-370/78].

 ——se
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 2.08  brs.

 COMMITTEE  ON  ABSENCE  OR

 MEMBERS  FROM  THE  SITTINGS
 OF  THE  HOUSE

 MINUTES

 SHRI  D.  AMAT  \Sundargarh):  I

 beg  to  lay  on  the  Table  Minutes  of

 the  sittings  of  the  Committee  on  Ab-
 sence  of  Members  from  the  Sittings
 of  the  House  held  on  the  i5th  Decem-
 ber,  1978.

 2.82  brs.

 RE.  HIJACKING  OF  INDIAN  AIR-
 LINES  BOEING  AIRCRAFT—Contd.

 THE  MINISTER  OF  TOURISM  AND
 ‘CIVIL  AVIATION  (SHRI  PURU-
 SHOTTAM  KAUSHIK):  In  view  of
 ‘the  demand  from  the  members  re-
 |  garding  the  hijacking,  I  am  prepared
 to  make  a  statement.  But  that  would
 be  an  interim  statement.  Whenever
 I  get  additional  information,  I  will
 place  it  before  the  House,

 MR.  SPEAKER:  I  have  received  a
 Calling  Attention  Notice.  ,I  have  al-
 ready  allowed  it.  It  will  be  taken  up
 at  2  O’Clock.

 SHRI  EDUARDO  FALEIRO  (Mor-
 mugao):  My  point  of  order  js  this.
 Some  time  back,  I  had  given  notice  of
 a  breach  of  privilege  against  the  Prime

 |  Minister  and  you  have  been  kind
 enough  to  assure  me  that  by  today  you
 would  be  giving  your  ruling  in  the
 matter.  Now  if  you  are  going  to  give it,  this  is  the  proper  time  to  do  it.

 MR.  SPEAKER:  I  am  not  yet  ready. It  will  be  done  tomorrow.

 श्री  कंवर  लाल  गुप्त  ,  (दिल्ली  सदर)  :  अ्रव्यक्ष
 महादय,  मुझे  इतना  ही  कहना  है  कि  जो  श्राज  हाई. जाक  हुमा है ...  (वग्वधान)

 MR.  SPEAKER:  Do  not  record,  I
 have  already  said  that  I  have  fixed  up

 Boeing  Aircraft
 this  subject  to  be  taken  up  at

 2  O'Clock.

 SHRI  KANWAR  LAL  GUPTA:  oe

 श्री  यमना  प्रसाद तस्तरी  (रीवा)  :  झघ्यक्ष  महोदय
 मैं  अपना  व्यवस्था  का  प्रश्न  नियम  संख्या  56  शौर
 57  के  अ्रन्तर्गत  उठा  रह  हूं  :  झाप  लोकसभा  की

 नियमवाली  के  नियम  56  और  57  पर  कृपा  कर
 ध्यान  दें  ।  उनमें  स्पष्ट  लिखा  हुआ  है  के  झगर
 कोई  विलम्बनीय  लोक  महत्वका  प्रश्न  है  तो  कोई
 सदस्य  कार्यवाही  स्थगति  करने  का  स्ताव  रख  सकता
 है।  श्रब  श्रीमन्‌  इस  से  बढ़  कर  श्रवि  लम्बीनीय  लो  महत्व
 का  प्रश्न  क्या  हो  सकता  है  कि  एक  हवाई  जहाज
 जिस  में  काफी  यात्री  थे  (व्यक्धाम )

 MR.  SPEAKER:  I  have  listed  it  for
 2  O’Clock.  Perhaps  you  have  not
 followed  it.  Do  not  record  anything
 more.  I  have  already  listed  it.

 SHRI  Y.  P.  SHASTRI:  *  *

 SHRI  NATHU  SINGH  (Dausa):  Sir,
 I  want  to  make  a  personal  explanation
 under  rule  357.

 MR.  SPEAKER:  Then  he  must  send
 it  to  me  first.

 at  arg  सिह  fe  भ्रध्यक्ष  महोदय,  मेरा  परसनल
 एक्सप्लेनेशन  है  भण्डर  रुल  357  |  प्राज  मैंने  समाचार
 पत्नों  में  पढ़ा  है  कि कल  साठे  जी  नें  मेरे  बारे  में  कहा
 है  कि  मैं  भी  उनके  साथ  गाना  गा  रहा  था  ।  उन्होंने
 यह  भी  कहा  कि  में  उन  के  साथ  (ब्यवधान  )

 MR.  SPEAKER:  The  rule  about  per-
 sonal  explanation  says:

 “A  member  may,  with  the  perrhis-
 sion  of  the  Speaker,  make  a  personal
 explanation  although  there  is  no
 question  before  the  House,  but  in
 this  case  no  debatable  matter  may
 be  brought  forward,  and  no  debate
 Shall  arise.”

 SHRI  85.  NANJESHA  GOWDA
 (Hassan):  Sir,  in  Bangalore  so  many
 people  have  been  killed.  By  whom?
 It  is  by  the  Congress  workers  and  the
 Congress  goondas.  It  is  their  party
 which.  is  governing  there.  They  ip-
 cited  the  people...  (Interruptions)
 So,  I  would  request  the  Prime  Minister

 **Not  recorded.
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 [Shri  Ss.  Nanjesha  Gowda]
 who  is  the  Home  Minister,  that  he

 should  send  the  CRP  to  control  the
 situation.  Kindly  do  this.  Otherwise,
 innocent  people  are  beaten  and  public

 property  burnt...  (Interruptions)  I

 would  request  the  Prime  Minister....

 MR.  SPEAKER:  Don’t  record.

 SHRI  S.  NANJESHA  GOWDA:  +e

 SHRI  NIRMAL  CHANDRA  JAIN

 (Seoni):  I  know  that  the  question  of
 the  hijacking  has  been  fixed  at
 2  O'Clock.  I  am  not  talking  about  the
 hijacking  business.  I  am  referring  to
 the  riots  all  over  the  country.  Definite,
 well-planned  mischief  has  been  com-
 mitted  by  the  Congress  (I)  workers  and
 I  want  to  raiSe  that  question........
 (Interruptions)  I  have  sent  a  letter  this
 morning  and  I  want  to  raise  this  issue
 at  the  zero  hour.  Kindly  look  into  it.
 Yesterday  the  Janata  Party  Office  was
 raided  here.  At  Jabalpur  the  shop  of
 a  Janata  Party  worker  has  been  raided
 by  Congress  (I)  goondas.

 MR.  SPEAKER:  It  is  up  to  the  Prime
 Minister  to  make  a  statement.

 SHRI  NIRMAL  CHANDRA  JAIN:
 One  thing  more.  A  very  important
 Member  of  Parliament...  (Interrup-
 tions)  to  those  persons  who  have  taken
 to  this  hijacking.  Action  should  be
 taken  against  all  those  persons.

 MR.  SPEAKER:  Shall  we  now  go  to
 business?

 SHRI  SHYAMNANDAN  MISHRA
 (Begusarai):  The  motion  on  the  breach
 of  privilege  was  adopted  day  before
 yesterday.  The  warrants  of  arrest
 against  the  contemners  have  not  been
 circulated  among  the  Members.  They
 are  in  execution  of  the  decision  of  the
 House,  and  we  must  know  in  what
 terms  the  warrants  were  worded,  whe-
 ther  they  are  of  a  general  nature  or
 whether  they  are  with  particulars,  with
 details.  Therefore,  I  draw  your  atten-
 tion  to  the  fact  that  there  seems  to  be
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 a  failure  on  the  part  of  the  office  to
 circulate  the  warrants  of  arrest  against
 the  contemners  amongst  the  Members.
 Nor  is  even  mention  of  it  made  in  the
 Bulletin  that  was  circulated  by  the
 office.

 PROF.  P.  G.  MAVALANKAR  (Gan-
 dhinagar):  The  implementation  of  the
 decision  has  not  been  notified  in  the
 Bulletin.

 MR.  SPEAKER:  My  attention  has
 been  drawn  to  the  fact  that  it  has  been
 circulated  in  the  Bulletin.  So  far  as
 the  warrant  is  concerned,  it  is  not  the
 practice  of  the  House  to  circulate  it.

 SHRI  SHYAMNANDAN  MISHRA:  It
 is  a  subject  of  a  judicial  determina-
 tion,  and  if  it  is  not  done,  who  is  res-
 ponsible  for  it?

 MR.  SPEAKER:  A  general  warrant
 has  been  issued.  It  has  never  been  the
 practice  to  circulate  it.  We  have  fol-
 lowed  the  previous  practice.  Nothing
 more  on  this.

 PROF.  P.  G.  MAVALANKAR:  What
 the  Bulletin  has  done  is  only  to  state
 that  Mrs.  Gandhi  ceases  to  be  a  Mem-
 ber.  What  we  have  been  asking  is.
 whether  a  warrant  was  issued  by  the
 Speaker  and  at  what  time?  That  has
 not  been  notified.
 व

 MR.  SPEAKER:  I  have  said  that.

 wart  मणिवेन  बल्समभाऋ  पटल  (मेहसाना)  :

 टांस्पोर्ट्र  मिनिस्ट्री  के  कम्पाउंड  में  एक  भाई  ने  मुझे
 झ्राकर  कहा  झ्राप  मैन  गेट  से  न  भ्राइये  ।  वहां  लोग
 रोक  रहे  हैं।  तो  मैंने  कहा  मैं  उधर  से  नहीं  जाती  हूं।
 यह  मैं ्रापकी  जानकारी  के  लिए  कहना  चाहती  हूं  ।

 SHRI  K.  LAKKAPPA  (Tumkur):
 Yesterday  the  hon.  Prime  Minister
 made  a  categorical  statement  that  the
 House  will  be  adjourned  on  the
 22nd**

 MR.  SPEAKER:  It  will  not  go  on
 record.  I  am  not  allowing  it.

 ऋण  recorded.
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 SHRI  K.  LAKKAPPA:  I  have  written
 another  letter  about  the  prolonged  de-

 ‘lay  in  the  statement  of  Mr.  Charan

 Singh  and  threat  to  him  not  to  make
 the  statement.

 MR.  SPEAKER:  I  have  already  in-
 formed  you  that  it  is  listed  for  to-
 morrow.  You  do  not  look  into  the

 replies.  You  want  an  opportunity  to
 make  a  statement.  .

 SHRI  P.  VENKATASUBBAIAH
 (Nandyal):  |  have  also  written  two
 letters  to  you.

 ॥  MR.  SPEAKER:  I  have  already  called
 ‘for  the  explanation.  The  expianation

 has  come.

 SHRI  P.  VENKATASUBBAIAH
 When  can  I  raise  it?

 MR.  SPEAKER:  ३4  will  have  to  go
 through  the  explanation.

 SHRI  SHYAMNANDAN  MISHRA:  I
 crave  your  indulgence  for  a  minute.
 If  you  are  to  realise  that  there  has
 been  a  defective  procedure  adopted  in
 the  past,  should  you  not  be  pleased  to
 rectify  it?  Two  questions  arise  in  this
 connection.  If  the  warrants  of  arrest
 are  issued  after  a  day  or  so,  how  is
 the  House  to  be  assured  that  the  action
 has  been  taken  exactly  in  accordance
 with  the  decision  of  the  House  or,  if
 the  matter  is  taken  to  the  court  and
 it  is  for  judicial  determination,  how
 would  the  House  satisfy  itself  that  the
 correct  procedure  was  adopted  and  it
 would  not  be  subject  to  any  stricture
 from  the  court?

 So,  for  two  reasons,  firstly,  to  assure
 the  hon.  members  that  the  warrants  of
 arrest  were  exactly  in  accordance  with
 the  dcision  of  the  House  and,  secondly, in  order  to  ensure  that  it  does  not  be-
 come  a  matter  of  judicial  determina-
 tion  where  there  might  be  even  a  stric-
 ture  by  the  court,  the  warrants  of
 arrest  should  be  circulated  amongst the  members  so  that  they  can  bring  to
 your  notice  whether  there  has  been
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 any  defect  in  the  warrant  of  arrests.
 Kindly  give  your  ruling  on  this  point.

 MR.  SPEAKER:  I  will  look  into  the-
 matter.  I  cannot  give  a  ruling  on  the
 legal  question  here  and  now.

 2.22  hrs.

 CALLING  ATTENTION  TO  MATTER
 OF  URGENT  PUBLIC  IMPORTANCE

 REPORTED  DEPLOYMENT  OF  B.S.F.  AND
 C.R.P.  In  Briar.

 SHRI  HARIKESH  BAHADUR
 (Gorakhpur):  Sir,  I  call  the  attention
 of  the  Minister  of  Home  Affairs  to  the
 following  matter  of  urgent  public  im-
 portance  and  I  request  that  he  may
 make  a  statement  thereon:—

 “The  reported  deployment  of  BSF
 and  CRP  in  Bihar  to  control  the  situ-
 ation  created  due  to  agitation  by  anti-
 reservationists  and  the  damage  to
 railway  property,  disruption  of  rail-
 way  lines  and_  tele-communications
 in  the  State.”

 रैक  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  HOME  AFFAIRS:
 (SHRI  DHANIK  LAL  MANDAL):  Sir,
 the  Government  of  Bihar  requested  the
 Government  of  India  for  assistance  to
 keep  the  lines  of  communication  open
 and  for  the  protection  of  vital  railway
 installations  in  view  of  the  disturb-
 ances  caused  to  the  free  movement  of
 traffic  on  railways.  Accordingly,  in
 addition  to  the  Central  Reserve  Police
 Force  that  was  already  available  with
 the  Bihar  Government,  two  battalions
 each  of  C.R.P.F.  and  B.S.F.  were  sent
 to  Bihar.  The  senior  officers  of  these
 forces  also  visited  Bihar  to  assist  the
 State  Police.  The  situation  in  Bihar
 has  shown  signs  of  distinct  improve-
 ment.

 SHRI  HARIKESH  BAHADUR:  Sir,
 Bihar  has  become  almost  a  centre  of
 all  kinds  of  violence.  Yesterday  only
 we  were  discussing  about  Harijan
 atrocities  which  are  taking  place
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 throughout  Bihar,  not  only  in  Bihar

 but,  if  I  may  say,  in  other  States  also.
 This  is  a  very  serious  matter  which
 I  would  like  to  bring  to  the  notice  of
 the  hon.  Home  Minister.

 The  anti-reservation  violence  that  is

 taking  place  in  Bihar  may  take  a  very
 ugly  shape  in  the  future.  It  may  turn
 into  a  civil  war  and  it  will  be  a  very
 dangerous  thing  for  the  people  of  that

 State,  not  only  for  the  people  of  that
 State  but  for  the  people  of  the  entire
 country.  At  this  moment,  we  are  find-

 ing  that  there  is  violence;  there  is

 damage  to  public  property;  there  is  dis-

 mantling  of  railway  lines;  the  trains
 are  not  running  in  time  and  all  that.
 There  are  many  kinds  of  clements
 which  are  very  much  active  at  this
 moment  in  disrupting  the  entire  civil
 life  of  the  people.

 The  hon.  Chief  Minister  of  Bihar
 came  over  here  and  he  addressed  a
 press  conference  and  he  said  that  it
 was  wrong  to  say  that  there  was  no
 law  and  order  situation  in  Bihar.  I
 would  like  to  say,  if  whatever  is  hap-
 pening  today  in  Bihar  can  be  brought
 under  the  heading  of  “iaw  and  order”,
 what  is  that  situation  which  can  be
 described  as  a  situation  of  violence,
 a  situation  of  trouble  and  anarchy.  In
 my  opinion,  there  is  total  chaos  and
 anarchy  in  the  Stite  and  the  State
 Government  is  not  able  to  control  the
 Situation  in  a  proper  manner.  ‘That  is
 why  the  CRP  and  the  BSF  have  ween
 calleqd  and  the  Centre  has  sent  these
 forces  from  here.

 The  point  is  that  the  present  con-
 cept  of  reservation  is  not  going  ‘o  pro-
 vide  any  benefit  to  the  peopis.  Though
 I  am  not  against  reservations,  I  want
 that  reservations  must  de  there  so  that
 the  weaker  sections  of  the  society  must
 get  benefit  out  of  if.  But  it  should
 not  be  exploited  as  a  political  werron
 to  divide  the  entire  society  and  the
 people.  Whatever  is  happening  today
 it  is  only  simply  dividing  the  people;
 it  is  creating  several  kinds  of  dissen-
 tions,  conflicts  and  ali  that.  That  is
 ‘why  reservation  should  not  be  done
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 on  the  basis  of  caste  or  anything  Like
 that  because,  in  my  opinion,  so  far  as
 reservations  are  concerned,  the  weaker
 sections  must  be  given  the  benefit.  But
 it  should  not  encourage  casteism;  it
 should  not  encourage  any  ‘kind  of  evil
 in  the  society.  This  must  be  taken
 care  of....

 श्रों  विनायक  प्रसाद  यादव  :  प्रध्यक्ष  महोदय,  मेरा
 पप्वाइन्ट  श्राफ  है

 MR.  SPEAKER:  He  is  ruiting  a
 question.  Where  is  the  question  of
 point  of  order?

 tt  बिवावह  प्रवाद  याइव  :  मेरा  प्वाइन्ट  श्राफ
 ऑवर  यह  है  कि  जो  माननीय  सदस्य  जिस  चुनाव
 मैनिफैस्टो  पर  जीत  कर  झाते  हैं,  क्या  उसके  खिलाफ

 यहां  कोई  सवाल  उठाया  जा  सकता  है

 MR.  SPEAKER:  There  is  no  point
 of  order.

 SHRI  HARIKESH  BAHADUR:  It  is
 not  a  question  of  Bihar.  There  is  such
 a  danger  of  civil  war  in  the  country
 that  if  the  situation  is  allowed  to  con-
 tinue,  it  will  engulf  the  whole  country.
 That  is  why  I  am  calling  the  attention
 of  the  hon,  House  towards  this  parti-
 cular  point  that  a  situation  of  a  civil
 war  should  not  be  created  in  the  coun-
 try.  Harijans  must  be  given  reserva-
 tion  because  they  had  been  the  wea-
 kest,  most  neglected  and  most  ex-
 ploited  section  of  the  society.  But
 reservation  on  the  basis  of  caste  and
 creed  will  not  be  the  solution.

 I  would  like  to  ask  the  hon.  Prime
 Minister  and  the  Home  Minister
 whether  the  government  is  going  to
 advise  the  State  Government  that  this
 kind  of  reservation  must  be  stopped
 so  thr:  society  must  not  get  divided
 and  casteism  must  not  get  encourage-
 ment  and  there  is  no  caste  war  among
 the  people.  That  is  why  I  am  putting
 this  specific  question  because  if  it  hap-
 pens,  I  am  telling  you  that  there  will
 be  more  damage  to  property  and  human
 lives  and  the  entire  normal  life
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 of  the  society  will  be  disrupted.......  of  a  particular  political  Party.  At
 (Interruptions)  **  least  that  will  be  admitted..

 MR.  SPEAKER:  Don’t  record  it.

 SHRI  DHANIK  LAL  MANDAL:  I
 agree  with  the  hon.  Member  that  what-
 ever  is  taking  place  !n  Bihar  is  not
 good  for  the  future.  That  is  not  a  good
 sign  for  the  future.  I  agree  that  what-
 ever  is  happening  in  Bihar  is  not  very
 good.  That  is  not  a  good  sign  for
 the  future.  But,  then  law  and  order  is
 affected  in  certain  pockets  of  Bihar,  not

 There  are  certain

 wrong  to  say  that  law  and  order  is
 affected  all  over  Bihar.

 Regarding  the  criteria  of  reservation,
 what  is  the  criterion  of  backwardness
 and  on  what  basis  there  should  be  re-
 servation,  etc.  for  that  a  Commission
 has  already  been  appointed  by  the
 Central  Government  to  go  into  that.

 MR.  SPEAKER:  Mr.
 not  here.

 Tiwary—he  is

 MR.  SATHE:  (Interruptions)  **

 MR.  SPEAKER:  Don’t  record  it....
 |  Mr.  Verma,  your  name  is  not  there.

 1  energy.
 |

 SHRI  VASANT  SATHE  (Akola):
 When  a  man  is  robbed,  our  Minister
 says,  ‘Only  your  pockets  have  been
 cut,  you  are  not  robbed.”

 DR.  SUBRAMANIAM
 (Bombay—North-East):
 the  energy  to  speak?
 on  fast  for  two  days,

 SWAMY
 Have  you  got

 You  have  been

 has
 You  worry  about

 MR.  SPEAKER:  He  enough
 yourself.

 SHRI  VASANT  SATHE:  The  Minis-
 ter’s  logic  is  that  only  in  pockets  of
 Bihar  there  is  some  trouble.  I  was
 Seriously  questioning  yesterday  and
 to-day  also  I  am  begging  of  the  Prime
 Minister  and  all  concerned  that  the
 Situation  in  Bihar  is  not  the‘  creation

 AN  HON.  MEMBER:  Cong.  (I)’s:
 creation.

 MR.  SPEAKER:  You  are  not  to
 answer  it

 SHRI  VASANT  SATHE:  I  will  draw
 his  attention  to  the  serious  situation
 there.  This  is  not  a  party  issue.  This
 malady  is  deeper  in  our  body  politic.

 If  you  want  to  remove  this  malady,
 you  remove  the  similar  maladies  which
 are  raising  their  ugly  heads  in  the
 country—fissiparous  tendencies,  divisive
 forces,  whether  they  are  castes,  whether’
 they  are  communal,  whether  they  are
 linguistics  or  whether  they  are  paro-
 chial,  all  these  forces  which  raise  their
 heads.  These  are  maladies  of  the
 whole  nation.  They  cut  across  part  lines.
 If  this  much  of  understanding  you  can
 have,  only  then,  you  will  understand
 not  only  the  problem  but  you  will  also
 find  a  solution  for  it.  (Interruptions)
 Sir,  it  is  in  this  context  that  you  will
 have  to  consider.  I  draw  the  hon.
 Prime  Minister’s  attention  to  this  as
 this  is  a  matter  concerning  the  Home
 Ministry.

 DR.  SUBRAMANIAM  SWAMY:  Sir,
 I  rise  on  a  point  of  order,  under  Rule
 351.  It  says:

 “Provided  that  a  member  disabled
 by  sickness  or  infirmity  may  be
 permitted  to  speak  sitting.”

 Shri  Sathe  is  on  fast.

 MR.  SPEAKER:  There  is  no  point
 of  order.  You  ignore  him.

 SHRI  VASANT  SATHE:  I  am  emul.
 ating  the  Prime  Minister.  Apart  from
 this...  (Interruptions)  **

 MR.  SPEAKER:  Don’t  record.

 SHRI  VASANT  SATHE:  The  ques-
 tion  I  want  to  ask  him  is  this.  This.  is.
 the  symptom  of  a  malady.  A  similar

 **Not  recorded.
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 ‘malady  which  is  deeper  is  eroding  the

 entire  body-politic  or  national  life.

 They  are  increasing.  I  would  like  to

 ask  the  Prime  Minister  and  the

 Home  Minister:  Is  he  applying  his

 mind  seriously  to  this  issue  9s  4

 national  issue  or  only  Jaw  and  order
 issue?

 Does  he  think  that  he  and  his  Gov-
 ernment  can  take  care  of  this  and  a
 similar  situation  only  as  a  law  and
 order  situation  or  they  require  any
 other  national  solution  on  which  na-
 tional  leadership  is  required  to  be

 brought  together?  Does  he  apply  his
 mind  to  this?  This  is  what  I  want  to
 know  from  him.

 THE  PRIME  MINISTER’  (SHRI
 MORARJI  DESAI):  Let  my  hon.  friend
 himself  behave  as  a  national  person.
 Then  only  I  can  apply  my  mind  on  the
 question  as  a  national  question,  not
 merely  a  law  and  order  question.  But,
 law  and  order  is  vitally  important  if  na-
 tional  reputation  is  to  be  kept.  With-
 out  that,  no  national  problem  wiil  be
 solved  if  they  go  on  a  rampage  as  they
 are  doing  during  the  last  two  days.
 A  plane  is  hijacked  and  violence  is
 createq  in  various  places.  (Interrup-
 tions)  and  all  that  openly  in  the  name
 of  his  organisation.  That  is  what  he
 said.  And  then  he  says  I  must  not
 consider  it  merely  a  law  and  order
 situation.  ]  must  appease  him  in  what
 way?  That  cannot  be  done.

 MR.  SPEAKER:  Mr.
 baiah.

 SHRI  VASANT  SATHE:  Are  you
 Satisfied?  The  Prime  Minister  is  com-
 pletely  off  the  mark....(Interrup-
 tions)  3

 MR.  SPEAKER:  Don’t  record.
 SHRI  P.  VENKATASUBBAIAH:  Mr.

 Speaker,  Sir,  the  Prime  Minister  has
 got  a  peculiar  way  of  answering  wide
 off  the  mark  the  points  raised  by  the
 hon.  Member  here.

 Venkatasub-

 The  sponsor  of  this  Call  Attention
 ‘motion  has  prefaced  his  speech  with
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 the  words  that  there  is  anarchy  and
 civil  war  in  Bihar.  He  also  said  that
 Mr.  Karpoori  Thakur’s  sitting  in  Delhi
 is  just  like:  While  Romé  ‘was  burning
 Nero  was  fiddling.  He  holds  a  press
 conference  in  Delhi  and  says.  that
 everything  is  alright  in  Bihar  whereas
 CRP  and  BSF  are’  deployed.  Mr.
 Mandal  says  it  is  confined  to  a  few
 pockets  only.  Does  he  want  to  wait
 till  it  spreads  to  other  parts  of  Bihar.

 SHRI  HARIKESH  BAHADUR:  I  did
 not  Say  that  there  is  civil  war.  But
 the  situation  that  is  prevailing  there
 may  lead  to  civil  war.

 SHRI  P.  VENKATASUBBAIAH:  Mr.
 Mandal  wants  it  to  spread  to  other
 places  as  it  is  confined  to  a_  few
 pockets!  Sir,  yesterday  we  had  a  Call
 Attention  on  atrocities  committed  by
 vested  interests  and  landlords  in  Bihar.
 Wherever  it  is  there  it  is  to  be  con+
 demned  and  other  action  must  be
 taken.  When  the  BSF  and  CRP  are
 deployed  it  is  an  indication  that  the
 law  and  order  has  completely  deterior-
 ated.  It  is  alleged  that  there  is  caste
 war  which  is  going  on  in  Bihar.  Our
 party  is  fighting  for  the  protection  of
 weaker  sections,  harijans  and  tribals.
 Our  party  has  all  along  been  for  giving
 adequate  protection  in  every  matter
 to  these  sections.  We  want  that  the
 backward  classes  which  have  been
 neglected  for  ages  must  be  given  due
 protection  by  law  or  under  the  Con-
 stitution.  But,  Sir,  the  manner  in
 which  the  whole  thing  has  been  mis-
 managed  in  Bihar  by  the  Janata  Party
 Government  has  created  caste  war,
 class  war  and  law  and  order  is  getting
 deteriorated.  So,  I  reiterate  my  de-
 mand  which  I  made  yesterday  that
 the  President’s  rule  is  the  only  panacea
 in  Bihar  to  stop  this  class  war  and
 anarchy.  [  would  like  to  know  whether
 the  Home  Minister  is  prepared  to  ac-
 cede  to  my  demand.

 SHRI  DHANIK  LAL  MANDAL:  Sir,
 apart  from  what  I  have  already  said
 I  would  only  like  to  add  a  few  words
 that  there  is  no  caste  war  as  such

 **Not  recorded.
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 in  Bihar.  Only  university  students  are

 directing  their  wrath  towards  railway

 property,  tele-communications  and
 there  are  no  clashes  as  such,  between

 the  two  communities,  viz.  backward

 and  forward.  They  dd  not  confront  and

 kill  each  other.  There  are  certain  per-

 sons  both  in  the  university  and  outside

 who  are  directing  their  wrath  in  res-

 pect  of  reservations  against  railway

 property,  tele-communications  and
 and jother  governmental  institutions

 installations.

 ओ  रास  जिलास  पासवान  (हाजीपुर)  :  प्रध्यक्ष
 महोदय,  मैं  सर्वप्रथम  एक  बात  कहना  चाहता  हूं  कि
 जो  लोग  हरिजनों  की  दोहाई  देते  हैं.  श्र  हरिजनों
 के  नाम  पर  रिजर्वेशन  को  बढ़ाने  की  बात  कहते  हैं
 यदि  उन  का  बस  चलता  तो  हरिजनों  को  जो  रिजर्वेशन
 मिला  है  उस  को  वह  छीन  लेते  ।  एक  तरफ  कमजोर
 बरगों  को  रिजर्वेशन  देने  की  निन्दा  करना,  उस  की
 शिकायत  करना  शर  दूसरी  तरफ  जो  मिली  हुई  चीज
 है  उस  के  प्रति  भ्रांस  बहाना  श्लौर  यह  कहना  कि  हम
 शौर  बढ़ाएंगे  यह  क्‍या  है  ?  तीस  साल  से  ये  गद्दी
 पर  थे  तो  हरिजनों  को  कहां  किस  विभाग  में  परसेंटेंज
 मिला  ?  आप  को  याद  होगा  कि  इसी  सदन  में
 29  जनवरी,  953  को  डा0  राजेन्द्र  प्रसाद  ने  संविधान

 के  तहत  तत्कालीन  संसद  सदस्य  काका  कालेलकर  की
 अ्रध्यक्षता  में  एक  द्रायोग  की  स्थापना  की  थी  और
 उस  की  रिपोर्ट  दाप के  यहां  955  से  झाकर  के  पढ़ी
 हुई  है।  उस  मे  जो  रिपोर्ट  है  यदि  वह  हाउस  के  पटल
 पर  रख  दी  जाए  तो  बहुत  सीबात  सामने  श्रा  जायेगी  ।
 लेकिन  ऑ्रफसोस  है  कि  1955 से 75  तक  20  साल
 और  फिर  78  तक  तीन  साल,  कुल  मिला  कर  23
 सालों  के  बाद  भी  इस  देश  के  कुछ  मुट्ठी  भर  वेस्टेड
 इस्टरेस्ट  के  लोग  जो  शासन  हो  तो,  व्यापार  हो  तो,
 नौकरी  हो  तो  शौर  कारखासा  हो  तो,  सब  पर  कब्जा

 'किए  हुए  हैं  उनके  कारण  वह  रिपोट्र  श्राज  तक
 सदन  में  नहीं  श्  सकी  है  ;  प्रश्यक्ष  महोदय,  मैं  कहना
 चाहता  हूं  श्राप  भी  पिछड़े  है,  श्राप  भ्रपने'  शासन  काल
 में  उस  रिपोर्ट  को  निकलवाइये,  उसको  सदन  के
 पटल  पर  रखवाइये  बौर  उस  पर  बहस  करवाइये  ny

 |  यह  कोई  मामूली  बात  नहीं  है।  हम  डा0  लोहिया  के
 |  चेले  हैं,  डा0  लोहिया  कहते  थे  :

 संसोपा  ने  बांघी  गठ,
 पिछड़ा  पावे  सौ  में  साठ

 दक्षिण  के  लोग  इस  पर  क्यों  नहीं  बोल  रहे  है  सा
 जी  जब  वक्षिण  में  जायेंगे  तो  कहेंगे  कि  रिजर्वेशन  लागू
 हो  लेकिन  जब  उत्तर  में  जायेंगे  तो  रिजर्वेशन  का
 विरोध  करेंगे  ।  (ब्यकधाल)  केबल  एक  जगह
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 की  बात  नहीं  है,  दक्षिण  में  49  परसेंट  तक  रिजर्वेशन
 लागू  है  ।  बिहार  के  लिए  लोग  कहते  है  वह
 देश  का  दिल  है  झ्लौर  उत्तर  प्रदेश  तथा  विहार
 देश  की  झात्मा  है  लेकिन  वहां  पर  गरीबों  के  लिए
 कुछ  किया  जाता  है,  हरिज  के  लिए.  कुछ  किया  जाता
 है  तो  प्राप  लोगों  को  बहुत  दूःख  होने  लगता  है  भौर
 झाप  हल्ला  करते  हैं।  सदन  को  मालूम  नहीं  है,  बां
 जो  रजर्वेशन  26  परसेंट  लागू  हुआ  है  उसमें  से  69
 परसेंट  ग्रनेक्शर  वन  के  लिए  रिजब्ड  है,  जिनमें  वे
 लोग  जाते  हैं,  जो  सोशली  तथा  एकानामिकलो

 ड
 ल्ढ

 कास्ट्स  श्रौर  शेडयूब्ड  ट्राइवज  के  बराबर  हैं।
 इसके  भ्रतिरिक्त  3  परसेंट  रिजवेंशनः  उन  लोगों
 के  लिए  है,  जो  एकोनामिक  दृष्टि  से  बैकवर्ड  हैं,  चाहे
 वे  किसी  भी  कास्ट  के  हों  े  परसेंट  महिलाश्ों  के
 लिए  रिजर्वेशन  है  ।  बाकी  रिजर्वेशन  बैकवर्ड  कलासैज
 के  उन  लोगों  के  लिए  है,  जिनकी  प्रामदनी  8,000
 रुपए  प्रति  वर्ष  से  प्रधिकं  नहीं  है  ।

 इसलिए  बिहार  सरकार  ने  एकोनामिक  तथा

 सामाजिक  दृष्टिकोण से  जो  कदम  उठाया  है  वह  बिलकुल
 सही  है।  मैं  माननीय  प्रधान  मंत्री  जी  से  मांग  करता

 हूँ  कि  केवल  बिहार  ही  नहीं,  पूरे  देश  में  इसको  लागू
 किया  जाये  तथा  60  परसेंट  रिजर्वेशन  लागू  किया  जाए।
 मंत्रिमंडल  से  लेकर  जीवन  के  प्रम्येक  क्षेत्र  में  चाहे
 वह  नौकरी  हो,  व्यापार  हो,  कल-कारखाना  हो,  सभी

 जगह  60  परसेंट  रिजर्वेशन  लागू  किया  जाए  तभी
 इस  देश  का  कल्याण  होगा  t  मैं  जानना  चाहता  हूं
 माननीय  प्रधान  मंत्री  जी  और  मंत्री  जी  इस  विषय
 पर  क्या  जवाब  देते  हैं  ।

 ब  ह धनिक  लाल  मण्डल  :  महोदय,  बिहार  सरकार
 ने  जो  रिजर्वेशन  किया  है  उससे  ग्रधिक  रिजर्वेशन
 दक्षिण  के  राज्यों  में  है  |  कर्नाटक  में  40  परसेंट,
 श्ांघ्र  में  25  परसेंट  श्रौर  तमिलनाडु  में  30  परसेंट
 रिजर्वेशन  है।  तमिलनाडु,  कर्नाटक  प्लौर  ब्रांघ  में

 बिहार  के  मुकाबले  प्रधिक  रिजर्वेशन  दिया  गया  है।
 बिहार  सरकार  द्वारा  घोषित  रिजवेशन  में  एकोनामिक
 बेकवर्डनेस  को  भी  क्राइटीरिया  माना  गया  है।  सोशल
 एण्ड  एजु  केशनल  बैकवर्डनेस  के  साथ  साथ  एको-
 नामिक  बेंकवर्डनेस  को  भो  एक  क्राइट्रीरिया  माना
 गया  है।  माननीय  सदस्य  ने  जो  कहा  है  उसमें  कोई
 दो  रायें  नहीं  हैं  लेकिन  सम्पूर्ण  भारत  के  लिए  जो

 उन्हींने  कहा  है  उसके  लिए  कमीशन  बनते!  दिया  गया
 है  जिप  की  घोषणा  कज  यहां  पर  प्रधान  मंत्रो  जो  के
 द्वारा  की  यई  थी

 is

 ——_
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 32.44  hrs.

 PUBLIC  ACCOUNTS  COMMITTEE

 Hundred  and  Sixth  Report

 SHRI  P.  V.  NARASIMHA  RAO
 (Hanamkonda):  Sir,  I  beg  to  present
 the  Hundred  and  Sixth  Report  (Hindi
 and  English  versions)  of  the  Public
 Accounts  Committee  on  Action  Taken
 by  Government  on  the  recommenda-
 tions  contained  in  the  Forty-eighth  Re-
 port  relating  to  Defence  Services.

 ‘12.44-1/2  hrs.

 ESTIMATES  COMMITTEE

 Twenty-seventh  Report

 SHRI  SATYENDRA  NARAYAN
 SINHA  (Aurangabad):  Sir,  i
 beg  to  present  the  Twenty-
 seventh  Report  of  the  Estima-
 tes  Committee  (English  and
 Hindi  versions)  on  Action  Taken  by
 Government  on  the  recommendations
 contained  in  the  Twentieth  Report
 on  the  Ministry  of  Agriculture  and
 Irrigation  (Department  of  Rural  De-
 velopment)—Survey)  of  Unemploy-

 ment  in  Rural  Sector.

 नाकएजणए

 COMMITTEE  ON  SUBORDINATE
 LEGISLATION

 Fifteenth  Report

 SHRI  DURGA  CHAND  (Kangra):
 I  beg  to  present  the  Fifteenth  Report
 of  the  Committee  on  Subordinate
 Legislation.

 22.45  hrs.  i
 ५

 STATEMENT  RE.  NEW  OFFSHORE
 GAS  DISCOVERY  OFF  MAHIM

 (BOMBAY)

 THE  MINISTER  OF  PETROLEUM
 AND  CHEMICALS  AND  FERTILIZ-
 ERS  (SHRI  H.  N.  BAHUGUNA):  Sir,
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 I  am  happy  to  announce  discovery  of

 natural  gas  in  a  well  which  is  under

 drilling  by  ‘Shenandoah’  a  jack  up

 rig,  in  an  offshore  structure  20  kms.

 northwest  of  Bombay  city  and  ५९

 west  of  Mahim  town.  The  well  is

 under  production  testing  and  the  gas

 bearing  column  is  about  70  m.  in

 thickness.  The  testing  of  a  selected

 part  of  the  column  covering  35  me-

 tres  was  commenced  on  December  9,
 1978.  With  a  1/2”  choke  the  pro-
 duction  has  been  220,000  cubic  me-

 tres  per  day  together  with  conden-

 sate.  Three  more  horizons  in  the  well

 are  to  be  tested.  After  all  the  zones
 are  tested  the  potential  of  this  field

 will  be  determined.  ‘Thereafter  a
 few  assessment  wells  will  be  drilled

 to  determine  the  size  of  the  field  and

 the  commerciality  of  the  gas  find  it.
 is  our  hope  that  although  this  field
 will  not  be  as  large  as  South  Bassein

 gas  field  which  was  discovered  in

 May  5S76,  this  field  could  be  rated  as

 one  of  significance.

 It  will  be  recalled  that  ONGC  en-
 tered  the  offshore  in  973  with  the
 arrival  of  ONGC’s  own  jack  up  rig
 Sagar  Samarat.  In  February  974  oil
 was  discovered  in  the  Bombay  High
 field  and  after  the  field  was  delineat-
 ed  by  drilling  of  a  number  of  assess-
 ment  wells,  development  of  the  field
 was  taken  up.  Today  the  production
 is  upto  90,000  barrles  per  day  together
 with  associated  gas.  In  due  course  the

 potential  for  production  is  to  be

 built  up  to  240,000  barrels  per  day

 (i2  million  tonnes  per  annum).
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 Mahim  (Statement?  we

 llowing  the  discovery  of  the

 Bombay  High  field  ONGC  discovered

 small  oil  fields  on  a  structure  called
 Nerth  Bassein  and  another  known
 as  8.38  and  a  large  gas  field  on  a

 structure  called  South  Bassein,  all

 these  off  the  west  coast  near  Bombay.
 Gas  has  also  been  discovered  in  a

 well  in  the  South  Tapti  structure.

 However,  assessment  drilling  will

 have  to  be  taken  up  before  this  struc-
 ture  can  be  declared  as  commercial.
 ONGC  is  presently  having  four  dril-

 ling  rigs  in  operation  in  the  North

 Arabian  sea  area.

 The  interesting  possibility  is  that
 the  establishment  of  the  cormnmercial
 gas  field  in  South  Bassein  which  may
 be  followed  by  the  establishment  of
 one  or  more  gas  fields  in  the  Cambuy
 Basin  would  open  up  a  new  vista

 with  exploitation  of  natural  gas  as-

 suming  an  importance,  which  so  far
 Was  assigned  to  crude  oil.  However.
 we  have  to  wait  for  a  clear  picture
 concerning  the  gas  potential  of  this

 area  until  more  information  is  ga-
 thered  over  the  next  four  or  five
 months.

 MR.  SPEAKER:  Mr.  Bahuguna,  be-
 cause  of  the  importance  of  the  mat-
 ter,  I  have  allowed  you  to  make  a
 statement  without  giving  me  a  copy
 in  advance.  Under  the  rules,  you
 have  to  give  me  a  copy  of  the  state-
 ment  earlier.  Please  follow  this  praec-
 tice  in  future.‘

 —

 2.48  hrs,

 BANKING  LAWS  (AMENDMENT)
 BILL*

 THE  MINISTER  OF  FINANCE
 (SHRI  H.  M.  PATEL):  I  beg  to
 move  for  leave  to  introduce  a_  Bill
 further  to  amend  the  Bankers’  Books
 Evidence  Act.  89l,  the  Reserve  Bank
 of  India  Act,  ‘1934,  the  Banking  Re-
 8ulation  Act,  ‘1949,  the  State  Bank  of
 India  Act,  +1955,  the  State  Bank  of
 India  (Subsidiary  Banks)  Act,  1959,
 the  Deposit  Insurance  and  Credit
 Guarantee  Corporation  Act,  96l,  the
 Banking  Companies  (Acquisition  and
 Transfer  of  Undertakings)  Act,  970
 and  the  Regional  Rural  Banks  Act,
 1976.

 MR.  SPEAKER:  The  question  is:

 “That  leave  be  granted  to  intro-
 duce  a  Bill  further  to  amend  the
 Bankers’  Books  Evidence  Act,  89
 the  Reserve  Bank  of  India  Act,
 1934,  the  Banking  Regulation  Act,
 1949,  the  State  Bank  of  India,  Act,
 ‘1955,  the  State  Bank  of  India  (Sub-
 sidiary  Banks)  Act,  1959,  the  De-
 posit  Insurance  and  Credit  Gua-
 rantee  Corporation  Act,  1961,  the
 Banking  Companies  (Acquisition

 and  Transfer  of  Undertakings)  Act,
 970  and  the  Regional  Rural  Banks
 Act,  1976”,

 The  motion  was  adojted.

 SHRI  H.  M.  PATEL:  I  introduce
 the  Bill.

 ee

 "*Published  in  Gazette  of  India  Ex.  Extraordinary,  Part  II,  section  2,  dated
 2I-2-78.

 3650  LS—0.
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 2.50  hrs,

 MATTERS  UNDER  RULE  377

 (i)  Report  Threat  “to  Ghana  Bird

 Sanctuary  from  Mathura  Oi  Refi-
 nery.

 SHRI  VIJAYKUMAR  N.  PATIL

 (Dhulia).  Mr.  Speaker,  Sir,  under
 Rule  377,  I  would  like  to  mention  the
 following  matter  of  urgent  public  im-

 portance  in  the  House.

 It  is  reported  that  the  Mathura  Oil

 Refinery  poses  a  grave  threat  to  the
 Ghana  Bird  Sanctuary,  the  world’s
 most  beautiful]  avifauna  colony  accord-

 ing  to  India’s  leading  ornithologist.
 He  is  reported  to  have  said  that  it

 would  be  suicidal  to  invest  crores  of

 rupees  in  the  refinery  now  and  lament

 later,  over  the  damage  it  might  slowly
 cause  to  the  bird  sanctuary.  I  am  no

 God  to  predict  exactly  what  damage
 would  be  done.  But  imagine  if  some

 of  the  birds  stopped  coming  to  this

 sanctuary  as  a  result  of  this  refinery,
 woulg  it  be  possible  to  shift  it  then?
 he  asked.  The  900  hectare  sanctuary,
 boating  of  at  least  325  species  of  birds
 is  only  40  km  from  the  refinery,  which
 would  release,  no  less  than  25  tonnes
 of  sulphuroxide  and  other  poisonous
 gases  daily  into  the  atmosphere.  This
 is  revealeq  by  a  Study  being  conducted
 by  National  Environmental  Research
 Institute  and  two  zoologists  of  Rajas-
 than  University,  on  the  environmental
 effects  uf  the  refinery.  These  scientists
 feel  that  pollution  caused  by  the  re-
 finery  would  not  only  disturb  the
 ecology  for  the  birds  and  wild  life,
 but  pollute  the  air  and  water  of  sur-
 rounding  areas  in  Uttar  Pradesh  and
 Rajasthan.  In  the  light  of  the  above,
 I  would  urge  upon  the  Government  to
 have  the  matter  examined  in  depth
 and  reconsider  the  decision  regarding
 location  of  Mathura  Refinery.

 (ii)  Reported  Intention  of  Organisa-
 tion  of  Petroleum  Exporfing  Countries
 to  raise  crude  Oil  prices.

 DR.  SUBRAMANIAM  SWAMY
 (Bombay  North-East):  Mr.  Speaker,
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 Sir,  The  OPEC  Council  has  recently
 announced  their  intention  to  raise
 crude  oil  prices  by  an  average  of  34
 per  cent  effective  from  January,  1979.
 The  Minister  for  Petroleum  and  Che-
 mical,  Shri  H.  N.  Bahuguna  has  rightly
 Stated  that  this  will  cause  hardship
 to  India  because  our  import  bill  will
 Tise  by  Rs.  200  crores.

 My  purpose  in  raising  this  matter
 here  in  Parliament  is,  however,  to
 plack  the  OPEC  step  in  its  correct
 perspective  so  that  the  people  of  India
 do  not  get  a  purely  selfish  orientation
 in  this  regard.

 The  practice  of  petroleum  producing
 countries  jointly  determing  the  price
 of  crude  oil  began  only  in  973  after
 a  continuous  erosion  (since  947)  of
 revenues  from  oil  and  the  simultaneoug
 depletion  of  the  oil  reserves.  Saudi
 Arabia  for  example  earned  $  7.2  per
 tonne  of  the  oil  exported  in  1955,  but
 this  amount  fell  to  $  6.5  per  tonne  in
 1970.  The  oil  producing  countries
 were  thus  reduced  to  playing  the
 passive  role  of  a  rentier  state  with  no
 control  or  management  over  their  only
 natural  resource,  namely  oil.  This
 control  has  rested  with  Anglo-Ameri-
 can  Oil  Companies.

 In  1973,  the  3  oil  producing  coun-
 tries  banded  together  in  form  of  OPEC
 (Organization  of  Petroleum:  Exporting
 Countries)  in  what  is  the  first  example
 of  dynamic  economic  cooperation
 among  developing  countries  and  there.
 by  seized  control  over  their  own
 natural  resources.

 Since  the  formation  of  OPEC  was
 unexpected,  the  resultant  cartel  pric-
 ing  dislocated  many  economies.  It
 also  led  to  some  Arab  countries  earn-
 ing  sizeable  surpluses  running  into
 billions  of  dollars.  This  caused  inter-
 national  jealousies,  But  here  too  the
 matter  shoulg  be  seen  in  perspective,
 especially  because  of  the  following.

 (l)  The  OPEC  surplus  of  $  40  billion
 is  only  0  per  cent  of  the  total  inter-
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 national  liquidity,  and  less  than  the.
 share  of  OPEC  exports  to  total  world
 exports  which  is  5  per  cent.

 (2)  Most  OPEC  countries,  except
 Saudi  Arabia  and  Kuwait,  have  sizea-
 ble  international  indebtedness  which
 their  surpluses  do  not  cover.  Total
 OPEC  external  indebtedness  is  over
 $  6000  billion  which  is  staggering
 compared  to  the  OPEC  oil  surplus  of
 only  $  40  billion.  Arab  countries
 especially  are  deep  in  debt.

 (3)  World  inflation  has  also  reduced
 the  real  export  price  of  crude  oil  since
 1973,  Thus  the  present  proposed  hike
 of  4  per  cent  will  only  bring  the  979
 crude  oil  prices,  in  real  terms,  back
 to  the  973  level.  There  will  be  no
 net  gain  to  OPEC.

 (4)  Oil  reseryes  are  depletable  and
 hence  the  Arab  countries  which  are
 solely  dependent  on  oil  revenues  will
 have  to  quickly  finance  diversification

 .of  their  economies,  before  this  natural
 Tesource  does  get  exhausted.  Hence
 funds  are  urgently  required  for  their
 economic  development.

 In  view  of  the  above,  India  which
 has  been  a  traditional  friend  of  the
 Arab  countries,  must  educate  public
 opinion  to  accept  the  OPEC  move  with
 understanding  even  if  it  is  somewhat
 to  our  cost.  Otherwise  India  will
 ceaSe  to  deserve  to  be  called  a  leader

 of  the  Third  World  countries.

 Git)  Report  Short  Supply  of  Coal
 in  Industrial  Areas  of  Eastern  Region
 for  want  of  Wages

 SHRI  DHIRENDRANATH  BASU
 (Katwa);:  Sir,  under  rule  377,  I  wish  to
 raise  the  following  matter:

 As  a  result  of  short  supply  of  coal
 due  to  want  of  wagons  in  industrial
 areas  of  eastern  region,  the  capacity  of
 many  of  the  industries  to  the  extent  of
 40  to  60  percent  is  not  being  utilized,
 resulting  in  laying  off  of  workmen  in
 ‘several  jute  and  rubber  industries  and
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 closure  of  some  medium  industries,
 It  is  reported  from  various  States  of
 the  eastern  region  that  lakhs  of  people
 have  been  laid  off,  and  thrown  out  of
 employment,  causing  extreme  hard-
 ships  to  the  workmen  and  the  people
 of  the  grea.  Production  cost  of  indus-
 trial  products  has  considerably  gone
 up,  and  the  consumers  have  now  to
 pay  lates  of  above  50  per  cent  of  the
 production  cost.  Unless  adequate
 wagons  are  allotted  for  transport  of
 coal  to  these  industrial  greas,  [J  am
 afraid  many  more  industries  will  have
 to  be  closed  down.  More-over  in  the
 flood  affected  areas,  particularly  in
 West  Bengal  re-construction  and  re-
 habilitation  works  are  held  up  due  to
 shortage  of  materials.  Madhya  Pra-
 desh,  Maharashtra  and  Assam  agreed
 to  supply  some  materials  for  re-
 construction  of  houses  in  flood-devas-
 tated  areas,  but  due  to  shortage  of
 wagons,  the  materials  cannot  be  trans-
 ported.  I  would,  therefore,  draw  the
 attention  of  hon.  Railway  Minister  to
 look  into  the  matter  anq  arrange
 wagons  for  coal  and  other  materials  as
 mentioned  above,  without  further  de-
 lay,  failing  which  the  suffering  of  the
 people  will  know  no  bounds.

 The  hon,  Minister  of  Energy  the
 other  day  mentioned  in  the  House  that
 the  coal-fields  have  enough  stock  to
 mee{  the  requirements,  but  due  to
 want  of  wagons  they  cannot  be  trans-
 ported.  Immediate  action  of  the  hon,
 Railway  Minister  is,  therefore,  solicit-
 ed.

 I  understand  that  wagons  are  being
 exported  to  different  countries  against
 their  requirements,  without  meeting
 the  requirements  of  our  own  country.
 Export  of  wagons  should  be  stopped,
 till  the  urgent  requirements:  of  our
 own  country  are  not  met  with.  The
 wagon  factories  like  the  Standard
 Wagon  should  make  ali  efforts  to  vtilize
 their  fullest  capacity,  60  that  the
 shortage  may  be  partially  met:  with
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 (iv)  Final  Report  of  Vimadalal
 Commission  of  Inquiry

 SHRI  G.  NARSIMHA  REDDY
 (Adilabad).  Sir,  under  rute  377,  I
 wish  to  raise  the  following  matter:

 The  Janata  Party  Government  at
 the  Centre  had  forwarded  a  complaint
 to  Mr.  Justice  Vimadalal  Commission,
 for  enquiry  under  the  Commission  of
 Enquiry  Act,  952  from  some  of  the
 Janata  Party  members  of  Andhra
 Pradesh  against  Shri  J.  Vengal  Rao,
 former  Chief  Minister  of  Andhra  Pra-
 desh  and  some  other  Council  of
 Ministers,  without  ascertaining  whe-
 the,  there  were  any  definite  issues  or
 not.  This  was  done  with  the  inten-
 tion  of  defaming  the  Vengal  Rao  Gov-
 ernment  in  the  State  which  was  very
 popular  ang  progressive.  The  Janata
 Party  knew  that  they  had  won  only
 one  Lok  Sabha  seat  out  of  42,  and
 they  were  also  definite  that  they  will
 not  be  able  to  win  in  the  coming  As-
 sembly  elections.

 This  was  done  by  the  Janata  Party
 Government  at  the  Centre  with  the
 intention  of  defaming  the  Vengal  Rao
 Government  and  enabling  the  Janata
 Party  in  the  State  to  perform  well  in
 the  Assembly  elections.

 MR.  Justice  Vimadalal  Commission
 has  submitted  its  final  révort  and  the
 Government  has  also  accepted  it.  Mr.
 Justice  Vimadalal  in  his  report  has
 observed  that  none  of  the  allegations
 have  been  establisheq  and  also  observ-
 ed  that  “Everything  apart,  the  course
 adopted  by  Mr.  Rao  and  his  Govern-
 ment  appeared  to  be  perfectly  normal
 and  proper.”  Further,  Mr.  Justice
 Vimadalal  pointed  out  to  the  Centre
 to  give  definite  instances  in  future  so
 that  Commissions  of  Enquiry  were
 saved  from  protracteg  enquiries  into
 matters  which  were  not  definite.

 The  Prime  Minister  is  responsible
 for  exhibiting  the  political  revenge
 attitude  and  for  defaring  the  most
 popular  Government  of  Andhra  Pra-
 dath  and  for  using  power  for  political
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 ends—which  has  been  proved  beyond
 doubt  after  Mr.  Justicg  Vimadalal’s.
 final  report  has  been  submitted.  Shri.
 Morarji  Desai,  to  keep  the  moral
 values  and  to  protect  the  prestige  of
 the  Prime  Minister’s  post  of  this  coun-
 try  from  being  eroded  by  such  actions,
 should  immediately  resign  and  set  an
 example  in  this  country  for  future
 generations  to  come.

 SHRI  YESHWANTRAO  CHAVAN
 (Satara):  I  have  got  one  point  to
 make.  This  is  about  the  business  for
 to-day,  There  is  one  Motion  in  my
 name.  I  will  explain  in  a  minute.
 Unfortunately  it  has  come  at  the  fag
 end  of  the  session,  and  there  again  at
 the  end  of  the  day.  I  am  not  sure
 whether  it  will  be  reached,  because
 there  are  the  Supplementary  Demands.
 I  want  this  question  to  be  considered
 carefully  and  to  invite  the  attention
 of  the  House  in  relation  to  some  of
 the  very  important  problems.  So,  if
 you  have  no  objection,  I  am  willing
 to  postpone  this  item  for  discussion
 early  in  the  next  session.

 MR.  SPEAKER:  That  is  all  right.
 That  we  can  consider.  It  is  a  very
 important  question.

 3.00  hrs.

 (v)  Medical  Treatment
 Abdul  Ghaffar  Khan.

 to  Khan

 SHRI  SAMAR  GUHA  (Contai):
 With  your  permission  I  want  to  raise
 377  regarding  the  medical  treatment  to
 Khan  Abdul  Ghaffar  Khan.

 Unless  we  forget  or  cease  to  respect
 the  history  of  our  freedom  struggle,
 we  cannot  forget  the  name  of  Khan
 Abdul  Ghaffar  Khan  and  his  contri-
 bution  to  the  independence  of  the
 country  which  is  now  known  as  Indian
 sub-continent.

 Khan  Abdul  Ghaffar  Khan  popular-
 ly  known  as  Badshah  Khan  and  res-
 pectfully  remembered  as  ‘Frontier
 Gandhi’  remainea  stadfast  to  his  ideals
 of  freedom  as  ‘Khudai  Khidmetgar’,
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 ‘Or  servant  of  the  Gad,  till  the  fateful

 ae
 Sbtical  decision  had  thrown  him  to
 e  ‘wolves’,

 Frontier  Gandhi  suffereq  various

 .persecutiohs  at  the  hands  of  the  British
 Government  ang  remained  in  prison
 for  years  for  leading  the  frontier
 people  in  the  freedom  struggle  of
 our  country.  After  the  country  was
 dismembered,  the  Frontier  Gandhi
 either  remained  in  jail,  internment,  or
 in  exile  for  over  25  years  since  the
 l5th  August,  1947.  In  consequence,
 his  health  has  been  completely  shatter-

 ed.

 The  Frontier  Gandhi  has  expressed
 his  desire  for  giving  him  necessary  as-
 sistance  for  his  treatment.

 Would  we  in  recognition  of  our  debt
 ‘to  him  make  every  effort  for  making
 ‘arrangement  for  his  medical  treatment
 ‘in  India?  In  a  letter  dated  1-7-1978  to
 one  of  his  friends,  Shri  G.  L.  Puri,  a
 ‘former  Deputy  Speaker  of  the  Frontier
 ‘Province,  he  inter  alia  wrote,—

 “Dear  Puri  Sahib,  I  was  examined
 by  the  doctors  here.  They  said  I
 should  go  to  USSR  for  treatment.
 But  I  am  held  up  for  want  of  a  visa.
 Till  now  7  have  not  been  granted  the
 visa.  I  do  not  know  who  is  at
 fault;  Afghanistan  or  Russia?  In
 the  present  day  worlg  international
 politics  hag  touched  a  very  low  level.
 In  964  I  hag  gone  to  London  for
 treatment.  Winter  was  approach-
 ing;  so  the  doctors  told  me  it  would

 ‘  ‘be  better  if  I  went  to  California
 (USA).  October  was  about  to  be-
 gin.  I  went  to  the  American  Em-
 ‘bassy  and  saw  the  officer  concerned.
 He  saiq  to  me,  ‘What  do  you  want
 to  do  in  America?”  |  told  him  “I

 am  unwell.  The’  climate  here  is
 not  good  for  me.  The  doctor  has
 advised  ime  that  the  climate  of  Cali-
 fornia  will  suit  me  better.”  I  was
 kept  in  suspense  for  a  month;  whe-
 ther  it  was  ‘Yes  or  No?’  I  did  nat
 get  any  reply.  Whenever  J  remind-
 ‘ed  him  I  was  told  thai  the  ren'y  was
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 still  awaited.  When  it  became  very
 cold  I  left  for  Egypt.

 I  do  not  know  what  is  happening
 about  my  visa  for  USSR.  If  you  want
 to  come  you  should  come  as  early  as
 you  can.  I  think  of  Vinoba  ji.  How  is
 he?  Pyarelal  Nayyar  comes  to  my
 mind.  If  like  you  he  knew  about  my
 being  here  he  might  have  written  to
 me.  Perhaps,  he  does  not  know  or  he
 is  too  busy.  I  hope  General]  Shah
 Nawaz  is  hale  and  hearty..

 Please  tell  him  not  to  come  to
 Kabul.  From  amongst  my  Congress
 ‘colleagues  only  Morarji  Desai  re-
 mains.  He  too  is  now  getting  old.
 If  you  meet  these  colleagues  please
 convey  to  them  my  most  hearty
 greetings  and  salams.”

 He  wrote  to  another  friend,  Shri
 0.  P.  Narang  of  Delhi  on  20th  Noveme
 her,  978:—

 “I  approached  the  Afghan  Gov-
 ernment  to  get  me  my  visa  for  my
 visit  to  Russia.  After  three  months
 they  replied  that  Russia  is  hesitant
 to  issue  visa  because  I  have  a  pass+
 port  from  the  Government  of  Pakis-
 tan.  Thereafter  I  took  my  passport
 back  from  the  Afghan  Government
 and  gave  it  to  the  Ambassador  af
 Pakistan  for  doing  the  needful.  Now
 I  intend  to  ask  the  Government  of
 Pakistan  to  return  my  passport  and
 allow  me  to  go  to  India  for  treat-
 ment.  I  shall  ascertain  from  India
 whether  I  can  get  the  treatment  of
 my  disease  there.  If  it  can  be  done
 and  the  Government’  of  Pakistan
 also  allow  me  I  shall  visit  India  for
 treatment  of  my  disease.”

 In  reply  to  my  Short  Notice  Ques-
 tion,  for  unfortunate  reasons,  it  was
 replied  as  Unstarred  Question  by  the
 Minister  of  External  Affairs,  Shri  Atal
 Bihari  Vajpayee,  who:  stated  that—
 “it  has  been  conveyed  to  him  that
 Government  of  India  ig  prep&bed'  to
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 send  Indian  doctors  to  examine  and
 treat  him  or,  if  agreeable  to  him,  to
 provide  him  necessary  treatment  in
 {ndia.

 The  Government  of  Afghanistan
 have  also  been  informed  about  our
 willingness  to  provide  him  with  medi-
 cal  treatment.  If  Badshah  Khan
 decides  to  come  to  India,  Government
 would  welcome  him  and  provide  him
 all  possible  facilities  for  treatment.”

 It  is  clear  from  the  letter  of  Khan
 Abdul  Ghaffar  Khan  that  there  is  no
 question  whether  he  is  agreeable  or
 ‘desires  to  come  to  India  because  he
 has  categorically  expressed  his  inten-
 tion  of  coming  to  India  for  treatment.

 I  would  make  an  earnest  appeal  to
 our  Government  to  make  all  possible
 arrangements,  and  very  immediately,
 for  bringing  Khan  Abdu]  Ghaffar
 Khan  to  India  so  that  all  necessary
 medical  facilities  may  be  given  to  the
 frontier  Gandhi  for  early  regaining  of
 his  health,  I  hope,  Government  of
 India  will  take  all  possible  measures
 in  this  regard  by  having  contact  with
 our  friendly  Government  of  Afghanis-
 tan  so  that  the  Frontier  Gandhi,  Khan
 Abdul  Ghaffar  Khan,  may  come  to
 India  very  soon.

 I  would,  therefore,  request  the  hon.
 Minister  for  External  Affairs  for  send-
 ing  a  representative  so  that  expendi-
 tious  steps  may  be  taken  for  bringing
 him  to  India.  I  hope  the  Government
 of  India  will  respond  to  this  request
 which  reflects  the  earnest  appeal  of
 hundreds  of  former  freedom  fighters
 of  our  country,

 विदेश  मंत्रों  (क्रो  श्टय  बिहारी  बाजपेयों)  :
 अध्यक्ष  महोदय,  मैं  प्रो०  समर  गुह  को  यह  मामला
 फिर  से  सदन  में  उठाने  के  लिए  धन्यवाद  देना  चाहता
 हूं  ।  झगर  उस  दिन  प्रल्पकालिक  प्रश्न  झाता  झौर
 उप-प्रश्त  पूछे  जाते,  तो  में  इस  बारे  में  विशद  रूप
 से  सारी  बातें  सदन  के  सामने  रख  सकता  था  ।

 बेलग्रेड  में  जब  नान-एलायन्ड  नेशन्‍्ज  का  सम्मेलन
 हो  रहा  था  और  उससे  कुछ ही  दिन  पहले  बादशाह
 खान  काबुल  में  पहुंचे  बे---जजाजाबाद  में  रहते  बे--
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 तो  मैंने  प्रफगानिस्तान  के  उप-प्रधान  मंत्री  झौर  विदेश.
 मंत्री  से  कहा  था  कि  भारत  सरक्रार  बादशाह  खान
 की  जांच-पड़ताल के लिए  भारतीय  डाक्टरों  को  भेजने
 के  लिए  तैयार  है,  भौर  भ्रगर  बादशाह  खान  भारत
 में  इलाज  कराना  चाहते  हैं  तो  उसके  लिए  हम  पूरा
 प्रबन्ध  करने  को  तैयार  हैं,  उनके  लिएं  इलाज  का
 प्रबन्ध  करना  हमारा  राष्ट्रीय  कतव्य  है,  हमारा  धर्मे
 है  ।  दस  सम्बन्ध  मे  किसी  के  मन  में  कोई  शंका
 नहीं  होनी  चाहिए  ।

 झभी  श्री  हरिभाऊ  जोशी  उनसे  मिलकर  पाये,
 जैसे  प्रो०  समर  गुह  ने  जो  पत्नों  का  हवाला  दिया  कि
 बादशाह  खान  भारत  झाने  के  लिए  इच्छुक  हैं,  हम
 तुरन्त  प्रबन्ध  कर  रहे  हैं  कि  उन्हें  शीघ्रातिशीक्र  भारत
 लाया  जाए  शौर  उनकी  देखभाल  व  डाक्टरी  हलाज
 का  .पूरा  प्रबन्ध  हो,  लेकिन  इस  काम  में  हमें  पाकि-
 स्तान  और  झ्फगानिस्तान  की  मदद  की  जरूरत  होगी:
 झौर  मुझे  विश्वास  है  कि  हमें  उनकी  मदद  मिलेगी  भौर
 हम  बादशाह  खान  को  शीघ्र  भारत  लाने  में  समर्थ
 होंगे  ।

 SHRI  VAYALAR  RAVI  (Chirayin-
 kil):  I  am  not  at  all  questioning  your
 ruling  under  377.  I  am  appreciating
 your  wisdom  to  allow  certain  Mem-
 bers  on  this  side  to  express  their
 strong  feelings  about  this  matter.
 Many  inquiry  commissions  including
 the  Shah  Commission  have  been
 instituted  by  the  Government  of  India.
 The  House  had  an  elaborate  discussion
 on  the  report  of  the  Shah  Commission.
 I  am  not  going  into  the  merit  of  the
 case  or  into  the  attempt  made  by  the
 Government  to  blackmail  Shri  Vengal
 Rao  or  the  manner  in  which  this  has
 been  done  in  a  scrap  of  paper.  I  am
 suggesting  a  diScussion  on  the  Vimada-
 lal  Commission’s  report  which  made
 serious  strictures  on  the  Government
 of  India.

 MR.  SPEAKER:  I  shall  look  into
 the  matter.

 SHRI  P.  VENKATASUBBAIAH:
 I  am  on  a  point  of  order.

 MR.  SPEAKER:  No,  no.

 SHRI  P.  VENKATASUBBAIAH:
 I  would  like  to  point  out  to  you  cer-
 tain  irregularities  of  the  Government.

 MR.  SPEAKER:  That  should  not
 be.  I  said  I  shall  examine  the  matter.

 tn  ie
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 APPROPRIATION  (RAILWAYS)
 (NO,  4)  BILL,  978

 Ay

 THE  MINISTER  OF  RAILWAYS
 (PROF.  MADHU  DANDAVATE)  :

 Madam,  I  beg  to  move*:

 “That  the  Bill  to  provide  for  the
 authorisation  of  eppropriation  of
 moneys  out  of  the  Consolidated
 Fund  of  India  tu  raeet  the  amounts
 spent  on  certain  services  for  the
 purposes  of  Railways  iurinzg  the
 financial  year  ended  on  the  3lst
 day  of  March,  1977,  in  excess  of  the
 amounts  granted  for  those  services
 and  for  that  year,  be  taken  into
 consideration.”

 MR.  CHAIRMAN,  The  question  is:

 “That  the  Bill  to  provide  for  the
 authorisation  of  appropriation  of
 moneys’  out  of  the  Consoliduted
 Fund  of  India  to  meet  the  amounts
 spent  on  certain  services  for  the
 purposes  of  Railways  during  the
 financial  year  ended  on  the  3lst  day
 of  March,  1977,  in  excess  of  the
 amounts  granted  for  those  services
 and  for  that  year,  be  taken  into
 considerations.”

 The  motion  was  adopted.

 MR,  CHAIRMAN:  Now  we  shall
 take  up  the  clauses.

 The  question  is:

 “That  clauses  2,  3  and  the  Sche-
 dule  stand  part  of  the  Bill.”

 The  motion  was  adopted.

 Clauses  2,  3  and  the  Schedule  were
 added  to  the  Bill

 MR.  CHAIRMAN:  The  question  is:

 “That  clause  l,  the  Enacting  For-~
 mula  and  the  Title  stand  part  of
 the  Bill.”

 Appropriation  कफना,  एसण्डा  ण्ड
 Bill,  978

 vw
 The  motion  was  adopted.

 Clause  l,  the  Enacting  Formala  and

 the  Title  were  added  to  the  Bill.

 PROF.  MADHU  DANDAVATE  :

 Madam,  I  move:

 “That  the  Bill  be  passed.”

 MR.  CHAIRMAN:  The  qrestion  is:

 “That  the  Bill  be  passed.”

 The  motion  was  adomtcd.

 3.2  brs.

 APPROPRIATION  (RAILWAYS)
 (NO,  5)  BILL,  978

 THE  MINISTER  OF  RAILWAYS

 (PROF.  MADHU  DANDAVATE):  I

 beg  to  move*:

 “That  the  Bill  to  authorise  pay-
 ment  and  appropriation  of  certain
 further  sums  trom  and  out  of  the

 Consolidateq  Fund  of  India  for  the

 services  of  the  financial  year
 1978-79  for  the  purposes  of  Reil-

 ways  be  taken  into  consideration.”

 MR.  CHAIRMAN:  Motion  moved:

 “That  the  Sill  to  authorise  pay-
 ment  and  appropriation  of  certain
 further  sums  from  and  out  of  the
 Consolidated  Fund  of  India  for
 the  services  of  the  financial  year
 1978-79  for  the  purposes  of  Ruil-

 ways,  be  taken  into  consideration.”

 *Moved  with  the  recommendation  the  President,
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 संभाष॑तिं  महींदय,  रेल  मंत्री,  ‘Tho  मधु  देंडवते,  मे  भारेत
 की  संर्थित  निधि  में  से  कुछ  राशि  प्राप्त  करने  के
 लिए  जो  विनियोग  विधेयक  रखा  है,  में  उसका  समर्थन
 करते  हुए  कहना  चाहता  ह  कि  जनता  पार्टी  की
 सरकार  बनने  के  बाद  रेलों  द्वारा  विभिन्न  क्षेत्रों  में  ऐसे

 डर
 और  परिवर्तन  किए  गंए  है,  जिससे  भ्राम  जनता

 खुशी  की  लहर  दौड़  गई  है।  मैं  यह  कहना  चाहता
 कि  अभी  प्रथम  श्रेणी  के  जो  बेटिंग  रूम  थे  उन

 में  केवल  प्रथम  श्रेणी  के  लोग  ही  झाराम  करते
 थे  ।  श्रब  द्वितीय  श्रेणी  के  स्‍लीपर  कोच  में  जो  यात्रा
 करते  हैं  उनके  भी  वहां  ठहरने  की  व्यवस्था  की  गई
 है  1  यह  एक  च्छी  झौर  समता  की  बात  की  गई  है,
 उस  को  मैं  स्वीकार  करता  हूं  ।  यह  बहुत  ग्रच्छी
 बात  है  ।  लेकिन  में  यह  कहना  चाहता  हूं  कि  कुछ
 ऐसे  बड़े  स्टेशन  हैं  जैसे  झांसी  या भौर  भी  कई  स्टेशन
 हूँ  जहां  रूम  छोटे  हैं  ।  वह  कुछ  श्र  बड़े  होने  चाहिए
 ताकि  सब  लोगों  के  आराम  से  ठहरने  की  व्यवस्था
 वहां  हो  सके  1

 ऑक्रम्रिज  जो  होते  हैं  उन  के  बारे  में  में  कहना
 चाहता  हूं,  लैलिंतपुर  में  एक  झोवरजब्रिज  बना  हुभा  है,
 लेकिन  वहां  एक  दूसरी  लाइन  निकल  गयी  है  ।  जब
 मने  लिखा  पढ़ी  की  तो  प्रधिकारियों  ने  जबाव  दिया
 कि  निकलने  के,  लिए  दूसरा  फाटक

 ह
 वहां  से  लोग  जा

 सैर्कती  हैं  T  पांच  हंजार  कौ  वहाँ  की  है,
 उन  की  सिए  यह  घहुंते  हो  भसुविधाजनक  हे  ।  जब
 दूसरी  लाइन  वहां  निकल  चुकी  है  तो  वह  जो  आओवर-
 ब्रिज  भ्घूरा  है  उस  को  पूरा  करना  चाहिएं  ।  भ्रधिकारी

 पि
 जवाब  देते  हैं  वह  सह्दी  जवाब  नहीं  देते  हैं  । mt

 ag  सही  जवाब  दे  दें  तो  शासन  द्वारा  वह
 बास  पूरी  हो  सकती  है  7  में  यह  चाहता  हूं  कि  वह
 शीवरब्निज  जो  भ्रभी  श्रघूरा  है  वह

 स
 होना  चाहिए

 झर  दूसरी  लाइन  के  ऊपर  भी  उस  को  जानो  चाहिए
 क्योंकि  यात्रियों  को  निकंलने  में  बड़ी  दिक्‍केते  होती
 है

 इसी  तरह  से  जो  क्रासिग-बे  होता  है,  वहां  जो
 फाटक  होता  है  उसके  लिए  रेल  मंत्रालय  को
 लिखते  हैं  तो  उन  का  जवाब  मिलता  है  कि  प्रान्तीय
 सरकार  से  कहना  चाहिए  कि  वह  उस  का  खर्चा
 दें  श्रोर  जब  प्रान्तीय  सरकार  को  लिखते  हैं  तो
 बहू  कहते  हैं  कि  वह  रेलवे  विभाग  का  काम  है,
 वह  इस  काम  को  पूरा  करें  -  कहने  का  मतलब  यह

 है  कि  यह  टालन  की  बात  नहीं  होनी  चाहिए  ।  श्रगर
 रेल  विभाग  को  फाटक  बनाना  हो  तो  उन्हें  बनाना
 चाहिए  |  हरपालपुर  के  पास  चपरन  ग्राम  के  लिए
 एक  क्रार्भिग-वे

 मके  ला
 की  आवश्यकता  है  और  एक

 झांसी  मामिकपुर  लाइन  पर  निवाड़ी  स्देशन  के  पास
 पोहा  ग्राम  के  लिए  क्रासिग-वे  बनाया  जाना  चाहिए  ।
 हन  स्थानों  पर  फाटक  न  होने  से  कई  पशुझों  के  एक्सी-

 डेन्ट  हो  जाते  हैं  ।  जनता  की  बराबर  मांग  है  उस
 के  लिए  और  हम  चाहते  हैं  कि  ये  फाटक  जल्दी
 से  जल्दी  बनाएं  जायें

 AppropHiation  (Rlys.)
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 जो  भप्रस्थायी  तौर  से  कर्मचारी  रखे  जाते  हैं  उन
 की  ध्रांखिंर  किंतनों  भ्रवंधि  होगी  चाहिए,  &  मे
 जानना  चाहता  हूं  1  में  चाहता  हूं  कि  जो  नौकरी
 मैंभा गए  हैं  उन  को  जल्दी  स्थायी  नौकरी  देशी
 चाहिए  ।  इसी  तरह  से  कंधिजेंसी  मैं  जो  नौकर  रखे
 जाते  हैं  वह  अफसरों  की  मर्जी  पर  होते  हैं  ।  कम  से
 कम  भ्रफसरों  की  मर्जी  को  तो  खत्म  कीजिए कि  जिससे
 कुछ  प्रेम  है  या  जिस  की  सिफारिश  है  उस  को
 तो  नौकरी  पर  रख  लेते  हें  भौर  नहीं  तो  एक॑  साथ
 दो  साल  रखा,  फिर  निकाल  देते  हैं।  लोकों  में  यही
 होता  है  ।  जहां  जहां  झाप  के  कारखाने  हैं  वहां  पर
 जो  काम  पर  लिए  जाते  हैं  वह  एक  या  दो  बचे
 में  फिर  निकाल  दिए  जाते  हैं  ।  हम  चाहते  हैं  कि
 जन  को  श्राप  मजदूरी  पर  रखते  हैं  चाहे  रोजाना
 की  मजदूरी  पर  भी  रखे  हों  लेकिन  उन  को  निकालना
 नहीं  चाहिए  ।  हां,  अगर  उस  की  कोई  गलती  है,
 उस  से  कोई  ऐसा  अपराघ  हो  गया  है  तो  जरूर  निकाल
 दीजिए  लेकिन  झगर  ईमानदारी  से  काम  करता  है  तो
 उस  )  निकालना  नहीं  चाहिएं  ।  भ्रादमी  की  नौकरी
 को  कुंछ  निश्चितता  होनी  चाहिए,  बीच  में  उसको
 गैनकालना  नहीं  चाहिए  ।

 ललितपुर  से  सिंगरौली  रेलवे  लाइन  को  भाप  ने
 खंजट  में  मंजूर  कर  लिया  है  लेकिन  यह  काम  तेजी
 से  होना  ध्बहिएं  क्‍योंकि  भी  जनता  को  फ्ता  नहीं  है।

 हु  तो  हम  लोगीं  को  पंता  है  कि  लेलितपुर  से  सिय-
 शैली  रेलवे  लाइन  का  सर्वे  हो  रहा  है,  लेकिम  अभी
 जनता  को  कोई  पंता  नहीं  है  ।  इसलिए  हम  चाहते

 है।क  ै
 काम

 इस  तरह
 से  शुरू  हो  जिससे  जमता

 चै मीलूभ  हो  कि  यह  काम  करेगे  जा  रहे  हैं।

 हड़ततल  को  बहुत  चर्चा  की  जाती  है
 कूलांकि बहुत

 ु  स
 दी  जाती  हैं  और  दी  गई  है,

 हजारों  लाखों  कमंचारी  श्रापात  काल  में  निकाल
 दए  गए  थे  उन  को  रख  लिया  गया,  कुछ  श्रौर
 बचे  ह,  उन  को  भी  जल्दी  निपटाया  जाए  श्रौर  बोनस
 के  मामले  में  मैं  कहना  चाहूंगा  दण्डवते  साहब  &. उ
 विभाग  के  सम्बन्ध  में  अच्छी  तरह  से  उंसकी  सारी  |
 गांतविधियों  के  जानकार  हैं,  जो  लोग  रेलवे  की  सेव्रा
 में  हैं  उनकी  जो  मांगे  हैं  उन  को  भी  वहे  पूरा  करने

 की  कृपा  करेंगे  |  जो  उन्होंने  कदम  उठाए  हैं  इस
 रेल  विभाग  में  शौर  जिस  तरह  से  उन्होंने  काम
 किया  है,  में  चाहूंगा  कि  आगे  भी  विधिवत  उसी
 तरह  काम  वह  करेंगे  ।  उस  से  सचमृच  जनता  की
 सेवा  होगी  और  यह  काम  बहुत  भ्च्छी  तरह  से  होगा  ।

 प्रो०  मधु  वण्डवते  :  सभापति  महोदया,  जो
 सवब्ल  मानीय  नायक  जी  ने  उठाया  है  उसका

 ा
 नुक  विनियोग  विधेयक  से  नहीं  है  लेकिन  जब

 ऐसा  विधेयक  यहां  प्रस्तुत  किया  जाता  है  तो  माननीय
 संक्षत्य  इस  मौके  पर  भ्रपनी  शिकायतें  पेश  करते  हैं

 मानतीय  सदस्य  ने  जो  दो  तीन  प्रश्न
 उठाए  है

 हैं
 उनकी  तरफ  मैं  जंखूर  ध्यान  दूंगा  ।  मैं  उनसे
 करना  चाहता  हूं  कि  यह  जो  सवाल  उठाए  गए  हैं
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 .  रैनी  इस  विधेयक्र  से  ताल्शुक  न  होते  हुए  भी,

 चूँकि बेह  वॉणिय  शिकायत  है  हर्सलिए  उंसका
 "

 भी

 स्कण्टीकरण  मझे  दा  है  उसके  लिए  भौैं  उन्हें  पत्र

 लिखूंगा... ,

 हतना  कहने  के  बाद  मैं  उम्मीद  करता  हूं  कि

 “एप्रोप्रिएशन  बिल  को  सभी  माननीय  सदस्य  मंजूर
 करेंगे  ।

 श्री  डो०  oto  wag  (बुलडाना):  सभापति

 महोदय,  मेरा  व्यवस्था  का  प्रश्न  है  ।  कल  मैं  बोलने

 आला  था  लेकिन  मुझे  टाइम  मिला  नहीं  a  मैं  रेल  मंत्री

 जी  से  एक  रिक्वेस्ट  करना  चाहता  हूं  |

 सभापति  सहोदय  :  प्राप  पहले  रुल  कोट  कीजिए  |

 श्री  डी०  जी०  गवई :  में  एक  श्रच्छा  सुझाव  देश

 के  लिए  देना  चाहता  हूं  ।

 सम्मापति  सहोदय  :  मुझे  हस  के  भ्रन्तगंत  काम
 करना  है  |  नियम  218(5)  के  श्रन्तर्गत  अगर

 कोई  माननीय  सदस्य  एप्रोप्रीएशन  बिल  पर  बोलना

 चाहते  हैं  तो  उन्हें  पहले  से  लिखकर  स्पीकर  को
 देना  पड़ता  है।

 श्री  डी०  जी०  गवई  :  मैंने  दिया  था।

 सभापति  महोदय  :  स्पीकर  ,के  पास  आपका
 नोट  नहीं  है  ।  स्पीकर  के  पास  जब  किसी  मैम्बर  का

 नोट  झाता  है  तो स्पीकर  उसकी  एक  कापी  मिनिस्टर

 को  देते हैं  श्रौर एक  श्रपने  पास  रखते  हैं।  मेरे  सामने
 झापका  कोई  नोट  नहीं  है  ।  श्रभी  इसी  घड़ी  श्री
 राजगोपाल  नायड  का  नोट  मेरे  पास  प्राया  था
 लेकिन  श्चूंकि  पहले  से  नहीं  अया  था  श्लौर  उसकी

 एक  कापी  मिनिस्टर  को  नहीं  दे  सके  इसलिए  मेंने
 उनको  बोलने  नहीं  दिया।  इसी  प्रकार  से  वायलार
 श्वि  जी  का  नोट  झाया  था  लेकिन  रल  एलऊि  नहीं

 Bill,  978

 करता  इसलिए  उनको  बोलने  नहीं  दिवा  ६ है  ह ह  मुझे
 क्षमा  करेंगे,  मैं  क्रापकों  बोलने  को  इंजाजत  महीं  दे

 प्क्केती  |

 The  question  is:

 “That  the  Bill  to  authorise  pay-
 ment  and  appropriation  of  certain
 further  sums  from  and  out  of  the
 Consolidated  Fund  cf  India  for  the
 services  of  the  financial  vear
 1978-79  for  the  purposes  of  Rail-
 ways,  be  taken  into  consideration.”

 The  motion  was  udopted.

 MR.  CHAIRMAN:  Now  we  =  shall
 take  up  the  Clauses.

 The  question  is:

 “That  Ciauses  2,  3  and  the  Sche-
 dule  stand  part  of  the  Bill.”

 The  motion  was  ‘adopted.

 Clauses  2,  3  und  the  Schedule  were
 added  to  the  Bill.  Clause  14  Enacting
 Formula  and  the  Title  were  added  to

 ‘the  Bill.  1

 PROF.  MADHU  DANDAVATE:  I
 move:

 “That  the  Bill  Le  passed.”

 MR.  CHAIRMAN:  The  question  is:

 “That  the  Bill  be  passed.”

 The  motion  was  alopted,
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 3.24_hrs,

 SUPPLEMENTARY  |  DEMANDS*
 FOR  GRANTS  (GENERAL),  978579

 MR.  CHAIRMAN:  The  Hovse  will

 now  take  up  discussion  and  voting
 on  the  Supplementary  Demands  for
 Grants  (General)  for  1978-79  for
 which  2  hours  have  been  al-
 lotted.  Motion  moved:

 ‘That  the  respective  Supplemen-

 tary  sums  uot  exceeding  the

 amounts  on  Revenue  Account  and

 Capital  Account  shown  in  the  third

 Suppl.  D.G.  (General),  1978-79  308

 column  of  the  Order  Paper  be

 granted  to  the  President  out  of  the
 Consolidated  Fund  of  India  to  def-

 ray  the  charges  that  will  come  in
 course  of  payment  during  the  year

 ending  the  3lst  day  of  March,  979

 in  respect  of  the  following  demands.
 entered  in  the  second  column  there-
 of—

 Demands  Nos.  2,  12,  18,  29,  33,
 4l,  42,  59  to  6l,  @3,  7I,  77,
 79,  81,  90  and  92.”

 List  of  S  upplementary  Demands for  Grants  (General)  for  978-79  submitted  to  the  vote  of
 Lok  Sabha

 No.  of  Name  of  the  Demand  Amount  of  Demand  for  Grant
 Demand  submitted  to  the  vote  of

 the  House

 I  2  3

 Revenue  Capital
 Rs.  Rs.

 MINISTRY  OF  AGRICULTURE  AND  IRRIGATION

 2  Agriculture  41,19,00,000  '202,15,00,000

 MINISTRY  OF  COMMERCE,  CIVIL  SUPPLIES  AND
 COOPERATION

 12  Foreign  Trade  and  Export  Production  87,00,00,000

 MINISTRY  OF  COMMUNICATIONS

 38  Capital  Outlay  on  Posts  and  Telegraphs  5,009"
 MINISTRY  OF  ENERGY

 ag  Power  Development  19,00,00,000

 MINISTRY  OF  FINANCE

 33  Customs  ,  oo  I,II,49,000  51,00,000

 47  Transfers  to  State  and  Union  Territory  Govern-
 ments  .  75156,65,000  an

 42.  Other  Expenditure of  the  Ministry  of  Finance  ,  1,000  57,26,00,000

 +Moved  with  the  recommendation  of  the  President,
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 a ee
 I  2  3

 Revenue  Cap  ital
 Rs.  Rs. \

 MINISTRY  OF  INDUSTRY

 59  Industries  नि  ढ  T,00,00,000

 60  Village  and  Small  Industries  ‘1,000,

 6  Textiles,  Handloom  and  Handicrafts  26,00,00,000  3.53,00.000°

 MINISTRY  OF  INFORMATION  AND  BROADCASTING

 63  Information  and  Publicity  1,000,  oe

 MINISTRY  OF  PETROLEUM,  CHEMICALS  AND
 FERTILIZERS

 7  Chemicals  and  Fertilizers  Industries  A  1,000  ‘1,000:

 MINISTRY  OF  SHIPPING  AND  TRANSPORT

 77  Ports,  Lighthouses  and  Shipping  19,71,31,000  2,31,00,000-

 MINISTRY  OF  STEEL  AND  MINES

 79  Department  of  Steel  7,00,00,000  I,000

 81  Mines  and  Minerals  .  .  .  .  5»59,0!  000°
 MINISTRY  OF  WORKS  AND  HOUSING

 go  Public  Works  :  न  ‘1,000:

 g2  Housing  and  Urban  Development  I,000

 MR.  CHAIRMAN:  Hon.  Members
 whose  cut  motions  to  the  Supplemen-
 tz. y  Demands  for  Grants  (General)
 have  been  circulated  may,  if  they  so
 desire,  send  slips  to  the  Table  within
 5  minutes  indicating  the  serial  num-
 bers  of  the  cut  motions  they  would
 like  to  move.

 DR.  SARADISH  ROY  (Bolpur):
 Madam,  Chairman,  this  is  the  second
 Supplementary  Budget  placed  before
 the  House  by  the  hon.  Finance  I  nis-
 ter  during  the  current  financial  year.
 In  every  session  of  the  House.  one

 supplementary  budget  is  being  placed
 before  the  House.  It  shows  that  there

 is  no  healthy  financial  management
 by  the  Government.

 The  total  demand  for  this  supple-
 mentary  budget  is  Rs.  860.74  crores.
 This  shows  how  the  Government  has
 been  spending  money  in  an  unplanned
 manner.  If  it  had  heen  of  an  urgent
 necessity,  this  would  have  been  con-
 sidered.  But  I  find  from  these  de-
 mands  that  some  of  this  expenditure
 could  have  been  anticipated  long  ago
 and  the  provision  could  have  been
 made  in  the  general  budget.

 There  is  a  provision  for  transfer  to
 State  Governments.  The  first  item
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 {Dr.  Saradish  Roy].  er
 is,  advance  Plan  ussistance  for  meet-
 ing  relief  expenditure  on  account  of
 distress  caused  by  floods.  Rs.  225
 crores  is  for  that.  Then,  there  is  item
 No,  2—Grant-in-aid  for  gratuitous
 relief  in  flood  affected  areas--Rs.  30
 crores;  item  No.  3—loans  to  cover
 gaps  in  resoOurces—Rs  25  crores:  item
 No.  4  short-term  loans  for  purchase
 and  distribution  of  fertiliser—Rs.  25
 crores,

 I  come  from  the  flood  affectvd  State
 of  West  Bengal.  What  we  find  is  that
 the  advance  Plan  assistance  ‘vhich  is
 siven  is  subsequently  deducted  from
 the  total  quantum  of  Central  transfer
 to  the  State’s  Plan.  As  a  result  of
 that,  the  State  Governments  are  put
 in  a  problematic  position.  They  can-
 not  plan  their  expenditure.  These  am-
 ounts  are  given  against  Plan  ad-
 vances.

 In  this  connection,  4  would  like  to
 mention  the  recommendations  of  the
 Finance  Commission.  The  Finance
 Commission  has  made  certain  recom-
 mendations  in  regard  to  relief  to
 States  affected  by  natural  calamities,
 like,  cyclone,  floods,  etc.  Now  that

 ‘the  Central  has  accepted  that  it  is  its
 responsibility  to  reimburse  to  the
 States  on  the  occasions  of  such  dis-
 tress,  will  it  not  be  doing  only  justice
 to  concede  to  West  Bengal's  modest
 demand  for  a  grant  of  Rs.  350  crores
 over  the  next  two  years  for  flood
 relief?  The  Finance  Commission’s  re-
 commendations,  58४  we  are  aware,
 have  no  retrospective  effect.  But
 once  the  principle  is  accepted,  should
 it  not  be  applied  to  the  biggest  natu-
 ral  calamity  that  took  place  just  a
 few  months  ago  in  West  Bengal  and
 in  some  other  States?

 I  woulg  request  the  hon.  Minister  to
 reconsider  it  ang  adjust  the  amcunts
 as  per  the  recommendations  of  the
 Finance  Commission.

 In  these  demands,  T  4nd,  there  is
 one  demand—subsidy  for  production  of
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 controlled  cloth,  In  the  regular  budget,
 there  was  a  provision  for  Fs.  2l
 crores  for  that  and  in  the  supplemen-
 tary  budget,  another  Rs.  26  crores
 have  been  provided  for.  In  the  last
 session,  the  Government  announced
 their  textile  policy.  The  Janata  Purty
 has  given  relief  to  the  organiséd  sec-
 tor  of  the  textile  industry  and  _  they
 have  put  the  responsibility  of  sup-
 plying  controlled  cloth  on  the  Natio-
 nal  Textile  Corporation.  The  entire
 burden  has  fallen  on  the  NTC  and  to
 some  extent  on  the  handloam  indus-
 try.  We  have  provided  Rs.  2l  crores
 in  the  regular  hudget  and  Rs.  26
 crores  in  this  supplementary  budget.
 But  inspite  of  this,  the  cuntroijled
 cloth  is  not  available  to  the  poorer
 sections  of  the  people.  Though  such
 large  amounts  are  provided  in  the
 budget,  the  big  tycoons  are  given  the
 liberty  to  fleece  the  people.  The  Cen-
 tral  Government  has  recently  im-
 posed  an  additional  excise  duty  on
 cloth.  Though  they  are  exempted
 from  that  responsibility,  the  price  of
 cloth  has  not  come  down—though  the
 price  of  cotton  is  now  much  below
 last  year’s  price.

 Another  point  is  there  there  is  a
 provision  for  only  a  token  grant  of  Rs.
 “1000  for  Bharat  Aluminium,  The  Bha-
 rat  Aluminium  had  taken  over  the
 Management  of  J.  K.  Industries  under-
 taking,  the  Aluminium  Corporation  of
 India  Limited  near  Asansol.  §_This
 company  was  closed  sometime  in  973

 “and  after  a  long  time,  the  Governmént
 has  taken  over’  this  company.
 About  22000  workers  were  wor-
 king  there,  but  it  has  been
 decided  that  only  800  will  be
 absorbeg  and  the  rest  will  be  ret-
 renched.  All  the  benefits  will  be  given—
 that  assurance  is  there.  But  my  point
 is  that  for  the  last  five  or  six  years  the
 company  was  closed  and  the  machine-
 ry  has  turned  into  junk.  So  the  Cen-
 tral  Government  should  come  up  in
 a  big  way.  It  is  a  very  old  company,
 but  a  certain  potential  is  there  which
 can  be  developed,  in  the  Bharat  Alu-
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 minium  Company,  if  they  take  the  res.
 ponsibility  and  develop  it.  Not  only
 800  persons  but  the  other  400  persons
 can  also  be  absorbed  if  this  industry
 is  modernised.

 I  would  therefore  request  the  Minis-
 ter  to  look  into  this  because  we  are
 short  of  aluminium  now,  and  this  in-
 dustry  can  be  modernised  and  develop
 ed.  Will  the  Minister  assure  us  that
 whenever  the  factory  is  in  a  running
 condition  an  dis  developed,  new  re-
 cruitment  will  be  made  from  out  of
 of  those  400  persons  who  have  been
 retrenched?  They  are  already  out  of
 job  for  the  last  five  to  six  years.  So,
 I  want  the  Minister  to  consider  this
 aspect.

 With  these  words,  I  conclude.

 et  युबराज  (कटिहार)  :  सभापति  महोदया,  जो
 झनुदान  को  पूरक  मांगें  पेश  की  गई  हैं  में  उन  मांगों
 का  समर्थन  करते  हुए  माननीय  वित्त  मंत्री  का  ध्यान
 इस  ओझोर  भ्राकृष्ट  करना  चाहूंगा  कि  विश्व  बैंक  ने  हाल
 ही  में  एक  'रिपोड़  प्रकाशित  की  है  जिसमें  यह  अनुमान
 लगाया  गया  है  कि  इस  शताःदी  के  श्न्त  तक  विश्व
 में  साठ  करोड़  से  अधिक  जनसंख्या  सब  से  अधिक
 गरीबी  का  जीवन  बिताने  को  बाध्य  होगी  एशियाई
 देशों  में  जिन  देशों  में  सब  से  प्रधिक  निर्धनता  का
 अ्रनुमान  लगाया  गया  है  उन  देशों  में  भारत,  इण्डोनेशिया
 झौर  बंगलादेश  बाने  हैं  जिन  में  कि  सब  से  प्रधिक
 जनसंख्या  गरीबी  से  ग्रस्त  होगी  भारत  में  जो
 झौद्योगिक  विकास  के  लिए  प्रयत्न  किया  जा  रहा  है
 झौर  जिस  तरह  से  हमारे  यहां  जीवन  स्तर  में  गिरावट
 झा  रही  है  उस  सब  के  पीछे  हमारी  धीमी  विकास  गति
 का  संकेत  है  |

 मैं प्राप  से  एक  भर्ज  करना  चाहूंगा  कि  भारत
 सरकार  द्वारा  स्थापति  केन्द्रीय  श्रम  संगठन  ने  जनवरी
 से  झप्रैल  तक  क॑  जो  हमारे  श्रौद्योभिक  उत्पादन  के
 झांकड़े  प्रकाशित  किये  हैं  उन  के  प्रनुसार  हमारा
 भ्रौद्योगिक  उत्पादन,  ग्रोथ  4.6  परसेंट  हा  है।  मैं
 श्राप  के  माध्यम  से  एक  प्रोजेक्ट  की  तरफ  सदन  का
 ध्यान  ग्राकृष्ट  करना  चाहूंगा  ।  8  श्रगस्त  को  बिहार
 के  कटिहार  जिले  में  एक  जट  मिल  का  (भ्रधिग्रहण
 हुमा  ।  यह  प्रधिग्रहण  काफी  दिनों  के  बाद  हुआ  जब
 कि  बहां  दो-ढाई-सो  मजदूर  भूख  से  मर  गए  ny
 इस  बारे  में  सरकार  का  ध्यान  भाकषित

 अं
 करने  के

 बाद  ही  इस  जूट  मिल  का  प्रधिग्रहण  ह्भा  |  लेकिन  भाप
 को  सुन  कर  ताक्चुब  होगा  कि  बिरला  और  टाटा  को
 ब्ेम्टस  बैंक  से  इंडस्ट्रीज  खोलने  के  लिए  जितबा.  चाहे
 रुपया  उधार  लल  सकता  है  लेकिन  हस  प्रार0बी0
 एच0  एम0  बूट  मिल,  कटिहार  जिसका  भश्रधिग्रहण
 L8  अमस्त  को  हमा  भा  शापने  नोठिफिकेशन  किया
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 झौर  स्वयं  राष्ट्रपति  जी  जिस  के  लिए  सब  से  बड़े
 गारंटर  हैं  प्राज  तक  उस  मिल  को  खलाने  के  लिए
 बैंकों  नें  रुपया  नहीं  दिया  भौर  वह  मिल  झभी  तक  चालू

 नी ड्
 है  ।  तीन  हजार  रुपये  माहवार  वेतन  पर
 के  रूप  में  श्रो  बजाज

 ्
 रंर  किए

 गए  ।  वह  कलकत्ता,  दिल्ली  ब्रौर  को  दौड़
 लगाते  रहे  ।  लेकिन  झाज  तक  तीन  हजार  मजदूर
 जो  तीन  बरस  से  भूखे  मर  रहे  हैं,  जिन  की  आशाओं
 पर  तुषारापात  हुभा  है,  यह  मिल  चाल्‌  नहीं  हुई  है।
 ग्रधिग्रहण  करने  के  बाद  जो  उनके  मन  में  श्राशा  बंधी
 थी  कि  यह  मिल  दुबारा  चालू  होगी,  वह  टूट  गई
 है।

 श्राप  एक  और  बात पर  ध्यान  दें  7  में  उस  हलाके
 से  झाता  हूं  जहां  की  कैश  क्राप  जूट  है,  फ्टसन  है।
 पटसन  बेच  कर  प्नस्सी  प्रतिशत  किसान  जो  गांबों
 में  रहते  हैं  चाहे  मजबूरी  करते  हों  भौर  चाहे  खेत  में
 उनकी  मिलकियत  हो,  कुछ  शअ्रजित  करते  हैं।  कई
 मिलें  बिहार  के  पूर्वी  इलाके  से  लेकर  बंगाल  तक
 पटसन  की  हैं  जिस  मिल  के पास  एक  करोड़  से  अ्रधिक
 रुपया  बैंकिंग  इंस्टीट्बूसंज  का  है  भौर  सरकार  का
 बकाया  है  श्ाज  वह  मिल  भी,  कटिहार  जूट  मिल्ज
 प्राइवेट  लिमिटेड  पांच  महीने  से  बन्द  पड़ी  है  t
 तीन  दिन  पहले  बिहार  के  मुख्य  मंत्री  श्री  कर्पुरी
 ठाकुर  ने  केन्द्रीय  उद्योग  मंत्री  श्री  जाज  फरनेंडीस  को
 लिख  कर  एक्‌  भ्रनुशंसा  दी  थी  कि  कटिहार  जूट  मिल्स
 प्राइवेट  लिमिटेड  भौर  रामेश्वर  जूट  मिल्स  मुक्तापुर
 जो  बिड़ला  की  मिलकियत  है,  चूंकि  ये  मजदूरों  की
 बकाया  मारती  है,  कम  मजदरी  उनको  लेने  के  लिए
 बाध्य  करती  है,  बकाया  प्रावीडेंट  फंड  का  श्नौर  कम्पल-
 सरी  डिपाजिट  का  भुगतान  नहीं  कराना  चाहती  हैं  भ्रतः
 इन  दोनों  का  अ्रधिग्रहण  कर  लिया  जाए  ।  इस  शोर
 भी  प्रापका  अभ्रविलम्ब  ध्यान  जाना  चाहिए  ।

 एक  ब्रौर  गंभीर  बात  की  ओर  में  आपका
 ध्यान  झाकर्षित  करना  चाहता  हूं।  डेढ़  दो  वर्ष
 के  प्रशासन  काल  में  55  मिलों  को  टेक  श्रोवर
 दिया  गया  है,  जिन  में  से  49-50  टैक्सटाइल
 मिलन  हें  भौर  5-6

 जुट
 मिल्ज  हैं।इन  को  झ्ाज

 चालू  करें  या  कल  करें  या  एक  बरस  बाद  करें
 पता  नहीं  यह  सरकार  उनके  बारे  नें  कुछ  कर
 सकेगी  या  नहीं  कर  सकेगी।  मुझे  दुख  के  साथ
 कहना  पड़ता  है  कि  इस  सरकार  में  पोलिटिकल
 बिल  की,  संकल्प  शक्ति  की  कमी  है।  प्रगर  शाप
 मजदूरों  दो  मदद  करना  चाहते  हैं,  उनकी  रक्षा
 करना  चाहते  हैं  तो  भ्राफ्को  वृढ़ता  पूर्वक,  अपनी
 संकल्प  शक्ति  के  साथ  प्रशासन  चलाना  होगा
 बगर  उन  से  वहां  काम  करामा  होगा,  ब्यूरोक्रेटस
 से  काम  कराना  होगा।  ये  प्रुरानी  मिलें  हैं  और
 इन को  चलाना  चाहते  डे  तो  टेक  ोवर  करके
 एनसिलराइजेशन  प्रापको  करता  पड़ेगा,  उनके
 भन्दर घ टे  उद्योग  बढ़ाने  पड़ेंगे  तक्र  सिमेंट
 उद्योग़  को,  फटिलाइजर  <्द्योग  की  बोरियां  की
 झापूति  दी  जा  सके  भौर  ये  भाटे  में  न  खले ।
 केबल  फसरों  के  बल  पर  ाप  इनको  चलाता
 चाहें  तो  नहीं  चला  सकते  हैं।  उस  ने  पीप्ल्ज
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 इनावन्वमेंट  होना  चाहिये।  लोकल  जो  प्रतिनिधि
 हैं,  एम०  'एल०  ए०  हैं,  एम०  पी०  हैं,  बंगाल
 से  ले  कर  यहां  तक  की  जितनी  भी  मिले  आपने
 सी  है,  उनके  बोर्ड  झाफ  डायरेक्टर्स  का  गठन  इस
 प्रकार  से  करना  होगा  जिससे  वहां  के  जन  प्रति-
 निधियों  को  उस  में  शामिल  किया  जा  सके।
 पीरियाडिकल  एसेसमेंट  भी  होना  चाहिये  और
 कं  ।लटेटिय  कमेटी  में  भी  इन  पर  चर्चा  होनी
 चाहिये  7  किस  मिल  में  कितना  मुनाफा  हो  रहा  है,
 किस  तरह  की  व्यवस्था  हो  रही  है,  इन  तमाम
 बातों  पर  खयाल  करने  की  जरूरत  है।

 इन  भ्रनुदानों  की  पूरक  मांगों  के  पृष्ठ  32  पर  भार  ०
 बी०एच०एम०  जूट  मिल  कटिहार  को  करोड़  78  लाख
 रुपया  देने  की  झापने  व्यवस्था  की  है  ।  इस  मिल
 को  माडरनाइज  करने  में,  इसका  प्राधुनिकीक रण  करने
 में  कितना  रुपया  लगेगा  इसको  भी  झाप  देंखे  ।  दस
 करोड़  से  अधिक  रुपया  लगेगा  जबकि  झाप  दे  रह
 हैं  केबल  करोड़  78  लाख  रुपया  भौर  वह  भी
 दे  रहे  हैं  पांच  महीने  से  ।  मैं  कहना  चाहता  हूं
 कि  कम  आप  क्‍यों  देते  हैं  -  साथ  ही  जो  देना  हो  वह
 भ्रापको  चाहिए  जल्दी  झाप  दें  ।

 में  यह  भी  कहना  चाहता  हूं  कि  कटिहार  जूट  मिल
 प्राइवेट  लिमिटेड,  रामेश्वर  जूट  मिल  मुक्तापुर  जहाँ
 के  पूंजीपति  झपनी  मिलकियत  के  बल  पर  मजदूरों
 को  भूखों  मारने  की  साजिश  कर  रहे  हैं,  कम  से
 कम  मजदूरी  लेने  पर  उनको  मजबूर  कर  रहे  हैं
 और  बेकिंग  इंस्टीटयूसंज  स ेभौर  सरकार  से  लोन  ले  कर
 अपनी  मिलें  चलाने  के  बहाने  अपनी  पूंजी  को  दूसरी
 जगह  ले  जा  कर  लगा  रहे  हैं,  दूसरे  उद्योगों  में  लगा  रहे
 हैं  भौर  इस  तरह  से  अपने  काम  काज  को  फैलाने
 की  कोशिश  कर  रहे  हैं  और  इस  तरह  से  फ्राड  कर
 रहे  हैं  उस  ओर  भी  ग्रापको  उन्मुख  होने  की  जरूरत
 है।

 इन  शब्दों  के  साथ  में  झ्ापको  धन्यवाद  देता  हूं
 कि  झापने  मुझे  समय  दिया  ।

 SHRI  P.  VENKATASUBBAIAH
 (Nandyal):  The  hon  Finance  Minister
 is  an  efficient  civil  servant  and  an  ad-
 ministrator  and  he  has  brought  for-
 ward  these  supplementary  demands
 for  grants.

 After  he  has  taken  up  the  office  of
 Finance  Minister,  the  financial  posi-
 tion  of  the  country  is  not  satisfactory.
 There  were  huge  foreign  reserves  and
 now  the  position  seems  to  be  that  if
 the  remittances  of  our  nationals  ab-
 road  were  not  there,  the  foreign
 reserves  position  and  the  financial
 position  of  the  government  of  India
 would  have  been  in  a  serious  situation

 -Or  in  jeopardy.
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 In  the  matter  of  encouraging  im-
 ports  for  various  items,  there  has  not
 been  a  judicious  selection  of  the  items.
 Further  there  has  not  been  any  ration-'
 ale  in  the  export  poly  of  the  govern-
 ment.  For  instance,  the  country  is
 more  self-sufficient  in  cotton,  still  we
 are  pursuing  the  policy  of  importing
 cotton  with  the  result  that  the  farmers

 who  have  taken  up  to  growing  long
 staple  cotton  to  a  large  extent  have
 suffered  and  when  the  country  is  self-
 sufficient,  there  is  no  need  to  import
 cotton.

 Another  matter  is  about  the  policy
 adopted  in  the  matter  of  export  of
 Sugar,  onions,  rice  and  other  com-
 modities  which  will  keep  up  our  stand
 and  our  place  in  the  world  market
 which  we  have  been  pursuing  all  these
 years.  For  instance,  suddenly  the  go-
 vernment  stopped  export  of  sugar,  The
 result  was  that  it  had  a  very  delete-
 rious  effect  on  the  large  number  of
 cane-growers  in  the  country.  Many
 Sugar  factories  in  the  process  have
 suffered  and  the  government  has  come
 forward  with  an  ordinance  and  a  Bill
 to  take  over  those  sugar  mills  which
 are  in  arrears  in  regard  to  sugar  cane
 dues.  In  the  States  where  sugar  cane
 is  grown  like  Bihar,  Uttar  Pradesh,
 Andhra  Pradesh,  Maharashtra,  Tamil
 Nadu  and  Some  other  States,  there  has
 been  a  very  serious  situation  where
 small  and  marginal  farmers  who  are
 growing  sugar  cane  are  not  able  to  sell
 their  cane  and  in  some  places  the  cane
 is  being  used  as  fuel.  Why  —  should
 this  happen?  If  the  Government  had
 continued  the  export  of  sugar,  that
 would  have  given  a  favourable  price  to
 the  sugar  cane  growers.

 Another  important  factor  is  about
 the  gold  auction  policy  pursued  by
 this  Government.  Several  questions
 have  been  put  and  answered  There
 had  been  heated  debates  and  argu-
 ments  in  our  favour.  The  Finance
 Minister  has  been  valiantly  supporting
 the  policy  of  the  Government.  But,
 the  fact  remains  that  the  policy  pur-
 sued  by  the  Government  does  not  help
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 |  to  have  a  stable  price  in  gold.  Smug- ‘  glers  and  blackmarketeers  were  not
 prevented.  This  problem  has  increas-

 -ed  with  the  result  the  Government  has
 to  suspend  the  gold  auction.  This  shows

 the  failure  of  the  Government  in  im.
 plementing  or  in  stabilising  the  price
 of  gold  in  this  country.

 Madam,  coming  to  the  agricultural
 ‘commodities,  they  are  to  be  encourag-
 ed  for  export.  I  mentioned  sugar  as

 ;  an  example.  I  have  been  urging  that
 ‘onions  as  well  as  rice  should  be  ex-
 ported.  As  a  matter  of  fact,  fortuna.
 tely,  because  of  various  ameliorative
 measures  taken  in  the  last  twenty  or
 thirty  years,  the  farmers  were  able  to
 have  a  record  production  of  foodgrains
 in  this  country  running  to  26  million
 tonnes.  It  is  further  going  up.  We
 are  not  only  self-sufficient  but  we  have
 surplus  too  in  wheat  and  in  rice.  So,
 rice  exports  will  help  the  country  to
 boost  up  its  image.  It  should  not  be
 confined  only  to  the  total  export  of
 basmati  rice  but  you  should  go  in  for
 the  other  varieties  of  rice  export  also.
 I  am  told  that  the  Andhra  Pradesh
 Government  and  the  Tamiinadu  Go-
 ‘vernment  wanted  the  rice  to  be  ex-
 ported  from  this  country.  But  the
 Government  is  reluctant  to  do  it.  I
 do  not  know  why?  They  should  not  be
 reluctant  or  confined  only  to  the  ex-
 port  basmati  rice  and  the  States  must
 be  allowed  to  export  the  other  varie-
 ties  of  rice  as  early  as  possible.

 About  the  tobacco,  the  paradox  or
 the  irony  of  it  is  that  the  tobacco
 growers  are  in  distress  whereas  6
 cigarette  manufacturers  are  amass-
 ing  a  huge  porfit  at  the  cost  of  the

 growers.  Till  now,  there  is  no  support
 price  for  tobacco  whereas  there  is  a
 ceiling  price  for  the  export  of  virginia
 tobacco.  There  is  no  support  price  for
 tobacco  growers.  Same  is  the  case  with
 regard  to  cotton  and  other  agricultural
 ‘commodities.  This  not  only  sustains
 the  economy  but  they  also  encourage
 the  agro-based  industries  in  the  coun-

 ttry.  They  help  to  get  foreign  ex-

 change.  I  think  these  matters  should
 be  gone  into  deeply  by  the  hon.  Minis-
 ter.

 About  the  imported  fertilisers,  I
 want  to  say  something.  Government
 is  wanting  to  import  fertilisers.  Some
 money  has  been  asked  for  from  Par-
 liament.  In  this  connection,:I  would
 request  the  hon.  Minister  of  Finance
 to  see  that  if  fertilisers  are  to  be  im-
 ported,  they  should  be  for  the  benefit
 of  our  farmers.  We  do  not  like  to  im-
 port  fertilisers.  We  would  like  to  be
 self-sufficient  in  the  production  of
 chemical  fertilisers  also.  My  point  is
 that  the  imported  fertilisers  must  be
 made  availble  at  a  cheaper  price  so
 that  the  cost  of  production  does  not  go
 up  and,  in  that  process,  the  farmers
 also  should  not  suffer.  Even  if  it  comes.
 to  subsidising  the  price  of  the  ferti-
 lisers  as  has  been  done  before,  Gov-
 ernment  should  not  hesitate  to  do
 that.  It  will  have  the  effect  on  the
 price  rise  in  the  agricultural  commo-
 dities;  it  will  have  a  chain  reaction.
 So,  I  would  only  suggest  that  if  the
 import  of  fertilisers  is  a  must  because
 of  the  prevailing  conditions  in  this
 country  and  also  to  create  activity  in
 agricultural  production,  then  the  Go-
 vernment  must  come  forward  to  sub-
 sidise  even  the  imported  chemical
 fertilisers  and  come  to  the  rescue  of
 the  farmers.

 Madam,  another  thing  that  I  would
 like  to  highlight  is  about  the  plan
 assistance—advance  plan  assistance—
 which  is  being  given  to  the  States  by
 the  Central  Government.  Advance
 Plan  assistance  is  given  to  meet  the
 expenditure  for  flood  relief—devasta-
 tion  cause  by  floods—and  Rs.  225
 crores  has  been  earmarked  for  this
 purpose.  The  hon.  Minister  while
 answering  a  question  put  by  some  hon.
 Members  said  that  this  is  given  as
 advance  plan  assistance.  They  wanted
 him  to  give  that  as  an  outright  grant:
 The  hon.  Finance  Minister  has  been
 telling  that.  this  is  because  of  the
 Seventh  Finance  Commission.  They
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 say  that  States  are  getting  enough
 finances.  We  have  made  it  a  policy
 that  when  a  contingency  arises,  we  can
 advance  the  money  towards  floog  re-
 lief.  But,  it  only  be  between  the  State
 Plans.  But  I  woulg  like  to  bring  it  to
 the  notice  of  the  Finance  Minister  that
 these  are  the  natural  calamities  that
 are  occurring  in  the  country.  After  all
 it  is  not  the  fauit  of  the  West  Bengal
 or  Andhra  Pradesh  governments.  They
 did  not  invite  floods.  So,  there  should
 be  a  national  policy.  It  should  not
 form  part  of  the  assistance.  It  should
 be  a  grant.  Because  with  meagre  fi-
 nances  the  State  Governments  will  not
 be  able  to  meet  the  requirements  of
 the  State.  While  replying  to  the  same
 question  the  hon’ble  Minister  said

 that  he  has  assured  the  West  Bengal
 Chief  Minister  that  though  it  is  being
 given  as  an  advance  Plan  assistance
 the  economic  development  of  that
 State  would  not  suffer.  I  do  not  know
 how  the  economic  development  of  that
 State  will  not  suffer  if  you  give  Plan
 assistance  to  the  West  Bengal  govern-
 ment  and  cut  it  from  the  State  Plan.
 The  hon’ble  Minister  must  explain  ‘he
 mechanism  of  this  answer  which  he
 has  given.

 Coming  to  other  points  I  would  like
 to  say  a  few  words  about  the  financial
 assistance  earmarked  for  Rural  Elec-
 trification  Corporation.  I  appreciate
 the  work  done  by  the  Rural  Electri-
 fication  Corporation  for  all  these
 years.  It  has  done  a  commenable  job.
 But  this  amount  is  not  sufficient.
 There  are  thousands  of  villages  who
 do  not  have  the  benefit  of  electrifica-
 tion  for  improving  lift  irrigation,  So,
 government  should  not  grudge  to

 provide  more  funds.  Also  more  sche-
 mes  must  come  forward  from  the
 Rural  Electrification  Corporation  8०  as
 to  provide  the  benefit  of  using  elec-

 tricity  for  irrigation  purposes  in  the
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 maximum  number  of  villages  in  the.
 country.

 Sir,  coming  to  my  own  constituency
 the  irrigation  facilities  to  be  provided
 to  the  backward  areas—areas  which.
 are  affected  by  adverse  seasonal  con-
 ditions—I  would  only  request  the
 hon’ble  Finance  Minister  that  back-

 ward  areas  which  have  been  identified
 and  where  the  rainfall  is  scanty,
 irrigation  facilities  must  be  provided
 to  those  areas.  In  my  constituency
 there  is  a  proposal  to  divert  the  water
 of  Krishna  to  Rayala  seema  and  also
 supply  of  drinking  water  to  Madras
 city.  That  proposal  has  come  from
 the  Andhra  Pradesh  government  and,
 I  hope  that  it  will  be  cleared  soon  and
 necessary  finances  provided.  Sir,  the

 *scheme  sent  by  the  Andhra  Pradesh
 government  is  not  complete.  There

 is  another  canal  also  to  be  sanctioned
 in  that  area.  Then.  only  that
 God-forsaken  place  where  there’  is
 scanty  of  rainfall  will  get  maximum
 benefit  by  diversion  of  waters  from
 Krishna  river.  It  is  also  a  very  satis-
 fying  thing  that  the  Chief  Ministers  of
 Andhra  and  Orissa  have  come  to  an
 agreement  with  regard  to  the  sharing
 of  the  Godavari  water.  It  is  a  great
 achievement.  There  is  a  proposal  by
 the  State  government  to  utilise  the.
 waters  of  Godavari  by  constructing  a:
 barrage  at  Pullavaram.  I  request  that
 this  matter  must  be  taken  into  consi-
 deration.

 Lastly,  the  hydro-electric  projects
 must  be  accelerated  so  that

 may  be  made  available  and  the  idea
 of  having  a  national  grid  as  well  as

 regional  grid  so  as  to  ease  the  power

 shortage  of  one  State  or  the  other

 power

 must  be  pursued.  There  is  a  World

 Bank  loan  granted  for  Srisailam.

 hydro-electric  project.  That  amount

 should  be  made  available-and  this  pro-

 ject  be  completed.  With  these  words

 I  commend  the  grants.
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 SHRI  P.  VENKATASUBBAIAH:  I
 beg  to  move;  Y

 “That  the  demand  for  supplemen-
 tary  gragt  of  a  sum  not  exceeding
 Rs.  243,34,00,008  in  respect  of  Agri-
 culture’  be  reduced  by  Rs.  100.”

 [Failure  to  provide  irrigation
 facilities  to  famine  affected  areas
 in  the  country  with  particular  re-
 ference  to  Rayalseema  in  Andhra
 Pradesh.  (6)]

 “That  the,demand  for  a  supple-
 mentary  .grant  of  a  sum  not  exceed-
 ing  Rs.  87,00,00,000,  in  respect  of
 ‘Foreign  Trade  and  Export’  Produc-
 tion’  be  reduced  by  Rs.  100.”

 [Failure  in  stopping  exports  of
 Sugar,  onion  and  rice  to  provide
 remunerative  prices  to  farmers  to
 make  their  lot  better.  (7)]

 “That  the  demand  for  a  supple-
 mentary  grant  of  a  sum  not  exceed-
 ing  Rs.  19,00,00,000  in  respect  of
 ‘Power  Development’  be  reduced  by
 Rs,  100.”

 [Neeq  to  provide  enough  funds
 for  the  early  commissioning  of
 hydel  projects  like  Sri  Sailam  and
 establishing  regional  and  national
 grids  to  overcome  power  shortage.
 (20)  ]

 SHRIMATI  PARVATHI  KRISH-
 NAN  (Coimbatore):  I  beg  to  move:

 “That  the  demand  for  a  _  supple-
 mentary  grant  of  a  sum  not  exceed-
 ing  Rs.  243,34,00,000  in  respect  of
 Agriculture  be  reduced  by  Rs.  100.”

 {Failure  to  settle  the  demands
 of  the  workers  of  the  Food  Cor-
 poration  of  India  and  ensuring
 their  working  and  living  condi-
 tions,  (2)]

 “That  the  demand  for  8  supple-
 mentary  grant  of  a  sum  not  exceed-
 ing  Rs.  243,34,00,000  in  respect  of
 ‘Agriculture’  be  reduced  by  Rs.  100.”

 [Inerdinate  delay  in  taking  up
 the  Punnampuzha-Pandyar  _  irri-

 gation  scheme  in  Coimbatore  Dis-
 trict  thereby  failing  to  afford  re-
 lief  to  a  vast  drought  affected
 area  affecting  thousands  of  small
 farmers  and  agricultural  produc-
 tion,  (38)  ]

 “That  the  demand  for  a  supple-
 mentary  grant  of  a  sum  not  exceed-
 ing  Rs.  87,00,00,000  in  respect  of
 ‘Foreign  Trade  and  Export  Produc-
 tion’  be  reduced  by  Rs.  100.”

 [Need  to  exempt  from  34  per
 cent  export  cess  on  cardamom  oil
 exported  by  small  and  medium
 producers  and  exporters.  (34)  ]

 “That  the  demand  for  a  supple-
 mentary  grant  of  a  sum  not  ex-
 ceeding  Rs.  87,00,00,000  in  respect
 of  ‘Foreign  Trade  and  Export  Pro-
 duction’  be  reduced  by  Rs.  100.”

 [Need  to  exteng  cash  assistance
 to  exports  from  small  scale  indus-
 try.  (35)]

 “That  the  demand  for  a  supple-
 mentary  grant  of  a  sum  not  exceed-
 ing  Rs.  87,00,00,000  in  respect  of
 ‘Foreign  Trade  and  Export  Produc-

 tion’  be  reduced  by  Rs.  100.”

 [Request  of  the  Coimbatore  In-
 dustries  Export  House  Limited
 for  financial  assistance  from  the
 Marketing  Development  Fund  in
 the  engineering  exhibition  to  be
 held  at  Jakarta  in  March  1979.
 (36)  ]

 “That  the  demand  for  a_  supple-
 mentary  grant  of  a  sum  not  exceed-
 ing  Rs.  2,000  in  respect  of  ‘Chemi-
 cals  and  Fertilizers  Industries’  be
 reduced  by  Rs.  100.”

 [Delay  in  nationalising  Bengal
 Chemical  Company,  (87)  ]

 ““Fhat  the  demand  for  a  supple-
 mentary  grant  of  a  sum  not  exceed-
 ing  Rs,  2,000  in  respect  of  ‘Chemicals
 and  Fertilizers  Industries’  be  reduc-
 ed  by  Rs.  100.”
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 [Shrimati  Parvathi  Krishnan]

 [Need  to  examine  avoidable  ex-
 penditure  taking  place  in  Bengal
 Chemicals.  (38)]

 “That  the  demand  for  a_  sunple-
 mentary  grant  of  a  sum  not  exceed-
 ing  Rs.  2,000  in  respect  of  ‘Chemi-
 cals  and  Fertilizers  Industries’  be
 reduced  by  Rs.  100.”

 (Need  to  bring  down  prices  of
 fertilisers  and  streamline  the  mar-
 keting  and  supply  facilities  to
 meet  the  needs  of  small  farmers.
 (39)  J

 “That  the  demand  for  a  supple-
 mentary  grant  of  a  sum  not  exceed-
 ing  Rs.  2,000  in  respect  of  ‘Chemi-
 cals  and  Fertilizers  Industries’  be
 reduced  by  Rs.  100.”

 [Need  to  utilise  to  the  maxi-
 mum  the  installed  capacity  and
 trained  technical  personnel  in
 Bengal  Chemicals.  (40)  ]

 MR.  CHAIRMAN:  The  cut  motions
 are  also  before  the  House.

 wo  रामजी  सिह  (भागलपुर)  :  सभापति
 महोदया,  यह  पूरक  बजट  प्रस्तुत  करना  खास  कर
 के  ऐसे  कुशल  वित्त  मंत्री  के  द्वारा  मुझे  बहुत  भ्रच्छा
 नहीं  लगता  है  7  जब  कि  i:  हजार  करोड़  का
 बजट  हमारा  बना  तो  फिर  उस  के  बाद  यह  करोब
 860  करोड़  का  यह  पूरक  बजट  जो  श्राया  है

 जिध  में  हम  देखते  हैं  कि  229  करोड़  का  रिसीट
 है  भौर  करीब  करीब  631  करोड़  यह  बचता  है,
 तो  यह  फिर  पूरक  बजट  का  आझाना  जो  है  इस
 से  लगता  है  कि  हिसाब  किताब  हम  ठीक  से  नहीं
 रखते  हैं  ।  यह  ठीक  बात  है  कि  भारत  के  संविधान
 की  धारा  i:5  के  अंतर्गत  बजट  कैसे  बनाना
 चाहिए  इस  के  लिए  स्पष्ट  निर्देश  नहीं  हे  लेकिन
 114वीं  धारा  के  अनुसार  कुछ  गाइड  लाइन्स  दी

 गई  हैं  और  ie  वीं  धारा  का  अगर  हम  ध्यान
 रखें  तो  हम  को  सचमृच  में  यह  पूरक  बजट
 प्रस्तुत  करने  की  आवश्यकता  नहीं  होगी  ।

 बहुत  दिनों  के  बाद  जनता  सरकार  के  जाने
 से  घाटे  की  भ्रथ॑ं-व्यवस्था  समाप्त  हुई  थी  ।  लेकिन
 ऐसे  कुशल  और  सक्षम  वित्त  मंत्री  के  द्वारा  फिर
 घाटे  की  प्र्थ-व्यवस्था  की  शुरुध्रात  भारतवर्ष  में
 हुई  है  ।  यह.  जो  फिर  यह  पूरक  बजट  ला  रहे  हैं
 631  करोड़  का  इस  से  लगता  है  कि  हमारी  घाट
 की  भ्रर्थे-व्यवस्था  बढ़गी  श्र  मुद्रास्फीति  होगी
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 झाथिक  सवक्षण  की  जो  रिपोर्ट  है  77-78  शौर
 78-79  की  उस  में  हम  देखते  हैं  कि  77-78  में
 टैक्स  रेवेन्यू  9.3  परसेंट  है  भौर  78-79  में  9
 परसेंट  है  ।  रेट  झाफ  ग्रोथ  77-78  में  .8
 परसेंट  शौर  78-79  में  9.9  परसेंट  है  ।  नान-
 टेक्सेबल  रेवेन्यू  77-78  में  प्लल  6.4  परसेंट
 झौर  78-79  में  माइनस  8.4  परसेंट  है  ।
 कैपिटल  ऐंड  नान-कंपिटल  एक्सपेंडिचर  में  एक  साल
 में  7.5  परसेंट  की  बद्धि  हुई  है  7  इस  तरह  से
 यह  तो  हम  इन्फ्लेशन  को  प्रामंत्रित  कर  रहे  हैं
 धौर  जहां  जिस  देश  में  मुद्रास्फीति  होगी  वहां
 महंगाई  को  कोई  रोक  नहीं  सकता  है  |  इसलिए
 हम  यह  कहना  चाहेंगे  कि  इस  बार  तो  ठीक  है
 कि  भाप  पूरक  बजट  प्रस्तुत  कर  दीजिए  लेकिन
 अपने  विभाग  को  यह  स्पष्ट  कहिए  कि  पूरक  बजट
 मांगने  की  झावश्यकता  नहीं  होनी  चाहिए  ।  यह
 बजट  बनाने  की  कुशलता  का  प्रभाव  है  कि  पूरक
 बजट  प्रस्तुत  करना  पड़ता  है  ।

 जब  पूरक  बजट  आता  है  तो  दो  तरह  से  उस
 को  मीट  करते  हैं  ।  या  तो  हम  हाई  टैक्सेशन  करते
 हैं  या  फिर  लेस  एक्सपेंडिचर  करते  हैँ  ।  लेकिन
 खर्च  तो  लेस  होता  नहीं  है  तो  हाई  टेक्सेशन
 होता  है  भौर  उस  से  भी  मुद्रास्फीति  बढ़ती  है  ।
 मुद्रास्फीति  होने  से  महंगाई  बढ़ेगी  ।

 यह  बात  ठीक  है  कि  ग्रभी  जो  हमारा  पूरक
 बजट  है  उस  में  करीब  करीब  4  सौ  करोड़  रुपया
 राज्यों  को  स्पेशल  ऋण  के  रूप  में  दिया  गया  है
 ताकि  वे  अपने  खर्चों  को  ठीक  करें  ।  यह  बात
 ठीक  है  कि  जो  राज्य  हैं  उन  की  प्रामदनां  कम
 है  दौर  उन  के  ऊपर  बहुत  सी  विपत्तियां  पड़ी  हैं
 शर  उन  लोगों  ने  खर्चे  की  मांग  की  है  खास  कर
 के  जो  यह  सेवेन्थ  फाइनेंस  कमीशन  था  उस  से
 ज्यादा  पैसा  लेने  के  लिए  उन  लोगों  ने  ज्यादा
 घाटा  दिखाया  है  |  इसलिए  यह  बात  ठीक  है
 कि  i00  करोड़  उन  लोगों  को  देने  की  बात  है
 झौर  बहुत  थोड़ा  सा  ही  दूसरी  मदों  में  खर्चे  हैं  ।
 लेकिन  इस  से  क्‍या  यह  नहीं  सोच  सकते  हैं  कि
 घाटा  हमारा  बढ़ेगा  और  मुद्रास्फीति  होगी  ?

 ज्यादा  तो  नहीं  लेकिन  ऊर्जा  की  डिमांड  की
 एक  चीज  मैं  कहना  चाहता  हूं  ।  उस  से  हमारे
 क्षेत्र  का  भी  सम्बन्ध  आता  है  कहलगांव  सुपर
 थमंल  पावर  स्टेशन  के  लिए  बात  कही  गई  है  ।
 शब  देखिए  वहां  पर  जो  कोयला  है  वह  प्राद
 मील  पर  है,  वहां  पानी  नजदीक  है  शौर  वित्त
 मंत्रालय  को  भी  मालूम  है  कि  झगर  वहां  सुपर
 थमंल  पावर  स्टेशन  बने  तो  पर  यूनिट  जेनरेशन
 एलेक्ट्रिसिती  का  कम  होगा,  केवल  बारह  पैसे
 होगा  ।  फरक्का  में  i4  पैसे  होगा  |  हम  नहीं
 चाहते  कि  फरकका  में  न  हो  ।  फरक्का  में  भी  हो  ।
 लेकिन  पर  यूनिट  जेनरेगन  आफ  एलेक्ट्रिसिटी  32
 पसे  है  झौर  फरवका  में  i4  पैसे  होगा  ।  वर्षों
 तक  ग्रापको  ज्यादा  खर्चा  करना  पड़ेगा  ।  इसलिए
 श्रापको  यह  बात  सोचनी  चाहिए  |
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 मैं  भ्रपना  भाषण  बाद  में  जारी  रखूगा  ।

 सभापति  महोदय  :  जी  नहीं,  प्राप  एक-दो
 मिनट  में  समाप्त  कीजिए  |

 Blo  रामजी  सिह  :  प्रधान  मंत्री  जी  भी  यहां
 पर  प्रा  गए  हैं,  में  उनसे  कहना

 1४
 कि  जब

 हम  एक  एक  पैसे  को  बचाना  चाहते  हैं  तो  हमको
 देखना  चाहिए,  थर्मल  पावर  स्टेशन  को  हम  कहीं
 भी  लगावें,  फरक्का  में  या  कहलगांव  में,  जहां  पर
 बिजली  पर  यूनिट  सस्ती  पैदा  होती  है  वहां  पर
 अगर  हम  नहीं  बनाते  हैं,  दूसरी  जगह  पर  जनाते
 हैं  तो  हमें  जयादा  खर्चा  करना  पड़ेगा  |  केवल
 श्राज  के  लिए  ही  नहीं,  श्ागे  भाने  वाली  पीढ़ियों
 तक  हमें  ज्यादा  खर्चा  करते  रहना  पड़ेगा  भौर  फिर
 इसी  तरह  से  800  करोड़  की  पूरक  मांगें  पेश
 करनी  होंगी  ।

 इन्हीं  शब्दों  के  साथ  मैं  पूरक  मांगों  का  समर्थन
 करता  हूं  ।

 ae

 RE,  CALLING  ATTENTION

 4.00  hrs.  |

 MR,  CHAIRMAN;  Now,  we  take
 up  the  Calling  Attention  Notice.  Dr.
 Bapu  Kaldate....

 Blo  बाप्‌  कालदाते  (ग्रोरंगाबाद)  :  सभापति
 महोदय,  मेरी  एक  रिक्वेस्ट  है  ।  इसका  जो  जवाब
 चाहिए  था  वह  जभी  तक  मेरे  हाथ  में  नहीं  आया
 है  ।  (व्यवधान)

 श्री  डी०  जी०  गबई  (बुलडाना )  :  सभापति
 महोदय,  मेरा  व्यवस्था  का  प्रश्न  है,  |  नियम  26
 के  अन्तरगत  ।  यह  शांति  व्यवस्था  का  प्रश्न  है,
 इसके  लिए  प्रस्ताब  झाना  चाहिए  शौर  उस  पर
 पूरी  तरह  से  चर्चा  होनी  चाहिए।  (व्यवधान)

 सभापति  महोदय  :  प्रभी  डा०  बापू  कालदाते
 जी  ने  कहा  कि  स्टेटमेन्ट  हमारे  हाथ  में  नहीं  शाया
 है  ।  यह  प्रभी  प्रभी  झाया  है  |  स्पीकर  साहब  ने
 दो  बजे  का  टाइम  इसके  लिए  तय  किया  था  इसलिए
 शायद  स्टेटमेन्ट  झापके  पास  श्रमी  तक  नहीं  पहुंच
 सका  है  ।  भ्राप  लोगों  के  कहने  पर  ही  कि  कालिंग
 अटेंशन  शीघ्रातिशीत्र  होना  चाहिए,  2  बजे  इसको
 रखा  गया  ।  झब  मिनिस्टर  साहब  इसको  पढ़
 देंगे  ।  ुब्यवधान)

 श्री  कंबर  लाल  गुप्त  (दिल्ली
 =

 सदर)  :  मेरा

 एक  निवेदन  है  ।  70-80  मेम्बरों  ने  यह  काल
 .झटेंशन  दिया  है  v  केश्वल  शार  पांच  झ्रादभियों  के

 कुछ  कहने  से  और  जबाब  दे  देने  से  इस  समस्या
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 का  समाधान  होने  वाला  नहीं  हैं।  यह  एक  डीप
 ख्टेड  कांसपिरेसी  है  सारे  देश  में  वायलेंस  क्रिएट
 करने  के  लिए  इसलिए  हम  चाहते  हैं  इस  पर  पूरा
 डिस्कशन  होना  चाहिए  ।  मैं  चाहता  हूं  कि  उधर
 का  प्वाइंट  ्ाफ  ब्यू  भी  सामने  आये  ।  सारे  देश
 में  वायलेंस  और  हाईजैकिंग--यह  प्रनप्रिसिड़ेंटेड़
 है  ।  मैं  माननीय  प्रधान  मंत्री  जी  से  शौर  रवीन्द

 वर्मा  जी  से  कहूंगा  It  is  a  very  serious
 matter.  I  thing  the  Government
 must  find  time  to  discuss  this  matter.

 (Interruptions)

 MR.  CHAIRMAN:  Mr.  Gupta,  I  must
 say  that  I  do  not  appreciate  the  way
 of  your  talking....

 (Interruptions)

 SHRI  K.  P.  UNNIKRISHNAN
 (Badagara)  Madam,  while  I  recognise

 the  urgency  of  the  substance  of  this
 Calling  Attention  Notice  and  while  it
 is  necessary  that  the  House  should  be
 seized  of  it  at  the  earliest  opportunity,
 this  is  indicative  of  something  far  dee-
 per  malaise  that  has  come  into  politi-
 cal  firmament  and  that  is  the  climate
 of  ‘violence  that’  is  being  deliberately
 created  and  the  House  before  it  ad-
 journs  should  have  an  opportunity  to
 discuss  this  issue.

 By  Cailing  Attention,  it  cannot  ‘se
 disposed  of.  May  I  humbly  request
 the  Leader  of  the  House  to  accept  this
 Suggestion  to  have  a  discussion  in
 depth  not  only  about  this  incident,

 but  the  climate  of  violence  in  the  coun-
 try  as  a  whole.  It  is  only  indicative
 of  an  effort  being  made  in  this  coun-
 try  by  certain  authoritarian  forces  to
 create  a  climate  of  violence.  Let  us
 have  a  discussion  on  this  issue  in
 depth  and  we  must  find  time  for  it
 before  we  adjourn.

 श्रीमती  झहिलल्‍्या  पो०  रांगनेकर  (बम्बई
 उत्तर-मध्य)  :  चेयरमैन  महोदया,  मुझे  यही  कहना
 है  कि  इस  के  बारे  में  गम्भीर  चर्चा  होनी  चाहिये,
 क्योंकि  सदन  की  उस  घटना  के  बाद  हिन्दुस्तान
 में  सब  जगहों  पर  बायलेंस  हा  है  |  हमारे  एक
 कामरेड  का  कनानोर  में  इन  लोगों  ने  मर्डर  किया
 है  (व्यवधान)  ....  यह  वायलेंस  सब
 जगह  हो  रहा  है,  हम  हस  को  बरदाश्त  नहीं  करेंगे,
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 [औमती  झहिल्या  पी०  रागनेकर]

 इस  लिये  इस  पर  चर्चा  होनां  बहुत  जरूरी  है
 झौर  प्रभी  होनी  चाहिये  i  इस  के  लिये  जरुर
 टाइम  निकालना  चाहिये  ।  दूसरी  जगहों  पर  हमारे
 झाफिसिज  पर  हमले  हो  रहे  हैं  और  यह  सब  एक
 सिस्टेमेटिफ  प्लान  से,  सिस्टेमेटिक  मोजना  से  हो
 रहा  है  इस  लिये  इस  पर  फौरन  चर्चा  होनी
 चाहिये  भौर  हम  सब  को  बोलने  का  मौका  मिलना
 चाहिये  ।

 सभापति  महोदय  :  जो  सवाल  झ्राप  सब  ने
 उठाया  है,  वह  श्रत्यन्त  महत्वपूर्ण  है--इस  में  दो
 राये  नहीं  हैं  ।  लेकिन  सारा  देश  और  सारा  सदन
 चाहता  है  कि  इत  घटना  के  बारे  में  कुछ  तो  पता
 पड़े  कि  क्‍या  हुआ  है,  हाइजेकिग  की  घटना  पहली
 मतंबा  हिन्दुस्तान  में  हुई  है...  इसलिये  स्पीकर
 महाशय  ने  आप  सब  के  कहने  से  कालिंग  एटेन्शन.
 (व्यवधान)  सदन  के  कहने  से  एडमिट  किया

 है  (व्यवधान)  अगर  ग्राप  पहले
 कालिग-एटेन्शन  लेते  है,  तो  उस  के  बाद  डिस्कशन
 रूल-प्राउट  नहीं  हो  जाता  है  |  श्रगर  सदन  की
 इच्छा  होग  तो  उस  के  बाद  डिस्कशन  करने  के
 लिये  स्पीकर  साहब  विचार  कर  के  अपना  निर्णय
 देंगे...

 (Interruptions)

 SHRI  KANWAR  LAL  GUPTA:  Let
 us  have  Calling  Attention;  we  have  no
 objection  to  that,  but  we  want  that  the
 Government  must  find  time  for  a

 discussion.  The  hon.  Prime  Minister
 is  here......  (Interruptions)

 THE  PRIME  MINISTER  (SHRI
 MORAR.I  DESAI):  May  I  say,
 Madam,  that  this  is  a  very  very
 serious  matter  and  I  have  no  objection
 to  having  a  discussion  on  this  issue.
 About  the  time,  it  is  for  you  to  decide.
 I  have  absolutely  no  objection;  it  re-
 quires  a  discussion  because  it  is  the
 most  serious  thing  that  has  happened.
 There  is  no  doubt  about  it.

 MR.  CHAIRMAN:  In  view  of  what
 the  hon.  Prime  Minister  has_  stated,

 I  would  suggest  that  the  hon.  Minis-
 ter  may  make  a  statement  on  the  in-
 cident  of  hijacking  and  that  state-
 ment  will  then  be  thrown  open  for
 discussion......  (Interruptions)

 DR.  SUBRAMANIAM  SWAMI
 (Bombav  North-East):  No,  no  Madam,

 (Interruptions)
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 SHRI  KANWAR  LAL  GUPTA:  The
 rules  do  not  permit  it.  Please  see  the
 rules,  Madam.  (Interruptions)

 MR.  CHAIRMAN:  I  am  very  sorry
 to  note  that  the  Janata  Party  people
 are  iaking  so  much  noise.  Please  sit
 down,  (Interruptions)  After  all,  there

 is  urge  .  financial  business  before  the
 House  which  has  got  to  be  completed.
 (Interruptions)

 SHRIMATI  AHILYA  P.  RANGNE-
 KAR:  This  is  important,  (Interrup-
 tions)

 SHR’  SAUGATA  ROY  (Barrack-
 poiec’:  We  agree  with  you,  Madam.
 The  cbandonment  of  the  Test  match
 at  Rengalcre,  hijacking  of  the  plane
 and  all  otker  violent  acts  in  the  coun-
 try  should  be  qiscussed.  (Interrup-
 tions)

 MP  CiiAIRMAN:  It  is  open  to  the
 House  tv  choose  what  it  wants:  one
 is  that  the  Speaker  has  given  a  limited
 time  for  a  Calling  Attention.  (Inter-
 ruptions)  Please..  let  me  finish,  If

 you  want  a  Calling  Attention  now,  you
 can  have  it.  If  you  don’t  want  a
 Calling  Attention  now,  you  will  have
 to  wait  till  the  Speaker  gives  you
 time.  I  cannot  give  you  time,  (In-
 terruptions)

 SHRI  KANWAR  LAL  GUPTA:  We
 want  both.  (Interruptions)  We  can
 have  Cailing  Attention.  We  have  no
 objection.  But  we  want  a  separate
 time  fcr  discussion,

 MR.  CHAIRMAN;  I  am  not  able  to
 hee  or  fallow  a  thing  when  so  many
 of  you  shout.  I  have  given  you  my
 decision,  i  have  respectfully  request-
 ed  the  Hoyse  to  please  have  these  5
 people  talk,  get  such  information  as
 you  can  and  then,  if  yeu  want  a  fur-
 ther  discussion,  it  is  not  ruteq  out.
 The  Speaker  wiil  give  yeu  time  for
 it,  amd  #  is  for  him  to  decide.
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 SHRI  KANWAR  LAL  GUPTA:  That
 is  what  we  say.

 SHRI  VAYALAR  RAVI  (Chirayin-
 kil):  On  a  point  of  order....  (Inter-
 ruptions)

 SHR]  0.  M.  STEPHEN  (Idukki)
 The  subject  that  has  come  up  is  cer-
 tainly  a  very  serious  matter.  Infor-
 mation  about  it  cannot  be  elicited
 fully,  from  all  aspects,  merely  by  a
 Calling  Attention.  The  proper  way  to
 deal  with  this  matter  is  by  a  discus-
 sion;  and  I  completely  agree  with  the
 Prime  Minister,  and  I  am  thankful  to
 him  for  his  offer  to  find  time  for  the
 discussion.  If  a  discussion  is  to  take
 place,  then  the  Cailfing  Attention  is
 not  necessary.

 SHRI  KANWAR  LAL  GUPTA:  No,
 it  is.

 SIIRI  C.  M.  STEPHEN:  Those  friends
 should  ke  given  time  to  participate  in
 the  discussion.  As  far  as  we  are
 con-erned,  for  this  purpose  till  what-
 ever  time  the  House  wants  to  sit,  we
 are  frevared  to  sit.

 We  will  completely  cooperate  with
 you  and  are  prepared  to  sit  late  any
 time  during  the  day.  We  are  prepared
 to  sit  beyond  the  time  for  a  discussion.
 The  financial  business  before  the
 House  may  be  completed  and  then  we
 will  go  into  this  matter.  We  have  got
 tomorrow  with  us,  I  would  suggest
 that  the  statement  should  be  made  so
 that  the  House  may  know  about  it.
 Then  we  will  go  into  the  financial  busi-
 ness.  ‘Then  on  the  basis  of  the  state-
 ment,  discussion  may  take  place  im-
 mediately  after  the  financial  business
 is  over,  We  are  prepared  to  cooperate
 with  you  for  whatever  time  the  House
 is  required.

 SHRI  K.  GOPAL  (Karur):  Mr.
 Chairman,  just  now  you  had  made  an
 observation  that  this  supplementary
 demend  should  be  discussed.  I  com-

 pletely  agree  with  you  that  if  you  do
 not  pass  {hls  tomorrow,  you  may  have
 to  extend  the  House  for  which  nobody

 is  prepared,  for  the  past  two  weeks,
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 the  subject  of  Mr.  Chavan’s  discus-
 sion  on  the  international  situation
 was  discusseq  in  the  Business  Ad-
 visory  Committee,  It  was  listed  yester-
 day  also,

 MR.  CHAIRMAN:  I  am  sorry,  Mr.
 Chavan  hed  agreed  with  the  Speaker
 for  its  postponment.  So,  you  need  not
 raise  it.

 TIE  PRIME  MINISTER’  (SHRI
 the  hon.

 Leader  of  the  Opposition  also  agrees,
 I  would  suggest  a  way  out  and  that  is
 that  the  statement  may  be  made  by
 the  Minisicr  and  the  Members  who
 have  given  notice  to  speak  on  the  Cal.
 ling  Attention,  they  may  not  put  their
 questions  now;  and  let  the  Business
 Advisory  Committee  meet  the  Speaker
 and  allot  proper  time  for  it  and  let  it
 be  discussed.

 MR.  CHAIRMAN:  I  think  the  House
 shculd  agree  with  the  Prime  Minister.
 Do  you  agree  with  the  Prime  Minis-
 ter?

 SEVERAL  HON,  MEMBERS:  Yes.

 (Interruptions)

 SHRI  C.  M.  STEPHEN:  Whether
 there  is  any,  after  all,  need  for  the
 Business  Advisory  Committee.  What
 I  am  saying  is  this.  The  Leader  of
 the  House  may  fix  up  the  time.  We
 agree  to  that.  There  is  no  question  of
 involving  the  Business  Advisory  Com-
 mittee.  If  the  Leader  of  the  House
 may  suzgest,  we  agree  to  that  comple-
 tely,  today  or  tomorrow  at  any  time.

 (Interruptions)

 MR.  CHAIRMAN:  No.  I  am  sorry,
 I  sm  not  ssking  you  to  speak.

 oft  सती  सम  बागढ़ी
 ४

 )  :  मैं  मानता
 हैं  कि  कोई  सबाल  भव  नहीं  जाएंगे  ।  लेकिन
 कम  से  कम  इतनी  बात  तो  जरूर  झा  ही  लानी

 कि  वे  लोग  गिरफ्तार  कर  लिए  गए  हैं  था

 =
 ताकि  देश  झमन  शौर  चैन  की  सांस  ले

 सके  ।  e
 MR.  “HAIRMAN:  {  am  sorry,  I  hm

 not  allowing  anyone  to  spéak.
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 "RI  8.  P.  MANDAL  (Madhepura):
 I  am  on  a  point  of  order.  Just  now
 you  had  said  about  the  Leader  of  the
 House  and  the  Leader  of  the  Opposi-
 tion;  and  that  was  the  sense  of  the
 House  also  that  there  should  be  a
 fulfledged  discussion  on  the  law  and
 order  situation.  Then  you  said  that  it
 was  for  ‘he  Speaker  to  decide.  Now
 you  see  rule  10,  It  says:

 ‘The  Deputy  Speaker  or  any  other
 member  competent  to  preside  over  a
 sitting  of  the  House  under  the  Con-
 stitution  or  these  rules  shall,  when
 so  presiding  have  the  same  powers

 as  the  Speaker  when  so  presiding
 and  all  references  to  the  Speaker  in
 these  rules  shall  in  these  circums-
 tances  be  deemed  to  be  references
 to  any  such  person  so  presiding.”

 Mit.  CUAIRMAN:  All  right.  I  know
 the  rule  9००  knowing  the  rule  I  have
 decided;  and  this  is  what  I  have  placed
 befcere  you  that  the  hon.  Leader  of
 the  Opposition  has  made  a_  proposal
 and  on  ‘hat  the  Leader  of  the  House
 has  made  a  suggestion.  Now  I  am  put-
 ting  the  Prime  Minister’s  suggestion
 before  the  House.  The  suggestion  is
 that  the  hon.  Minister  makes  a  state-
 ment.  Then  the  finaneial  business  of
 the  House  will  go  on.  In  the  mean-
 time,  the  Business  Advisory  Com-
 mittee  will  meet  and  allot  such  time
 for  the  discussion  as  jt  considers  pro-
 per,  Do  you  agree  with  this  sugges-
 tion?  +  i

 SEVERAL  HON.  MEMBERS:  Yes.

 4.20  hrs.

 STATEMENT  RE.  HIJACKING  OF
 INDIAN  AIRLINES—contd.

 THE  MINISTER  OF  TOURISM  AND
 CIVIL  AVIATION  (SHRI  PURU-
 SHOTTAM  KAUSHIK):  On  20.12.1978
 at  about  7.50  hrs.  a  message  was  re-
 ceived  by  the  flight  control  centre  that
 Indian  Airlines  Flight  IC.40  was  in
 flight  from  Lucknow  to  Delhi  having
 7९६  Lucknow  at  7.45  hrs.  and  that
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 some  passengers  were  trying  to  force
 their  entry  into  the  cockpit,  At  8.8
 hrs.,  a  message  was  received  from
 Lucknow  that  the  above  said  flight
 was  being  hijackeg  to  Patna.  A  sub-
 sequent  message  received  from  Vara-
 nasi  indicated  that  the  aircraft  was
 landing  at  Varanasi  instead  of  Patna
 and  finally  landed  at  Varanasi  at  90l
 (IST).  The  local  police  authorities
 arranged  to  deploy  police  forces  to
 cordon  off  the  aircraft.  Services  of  a
 psychiatrist  were  requisitioned  from
 the  Defence  authorities.

 There  were  32  passengers  on  board
 in  this  flight,  Information  about  the
 hijacking  was  immediately  passed  on
 to  the  concerned  authorities  and  the
 Central  Anti-Hijacking  Committee  as-
 sembled  in  the  control  room  at  Delhi
 immediately  thereafter  to  issue  neces-
 sary  guidance  to  the  local  and  regional
 committee.

 One  of  the  passengers  Shri  Modi,
 who  had  managed  to  escape  from  the
 aircraft  with  the  help  of  the  air  hos-
 tess,  reported  at  the  airport  control
 tower,  Varanasi  and  stated  that  two
 persons,  one  wearing  white  pyjama
 and  kurta  and  the  other  wearing
 white  dhoti  and  kurta,  had  boarded
 the  plane.  He  vaguely  recollected  that
 they  were  carrying  printed  pamphlets in  Hindi  and  English  containing  de-
 mands  for  (i)  release  of  the  national
 leader,  (ii)  restoration  to  Parliament,
 and  (iii)  seeking  wide  publicity  to
 their  action.  Shri  Modi  could  not  re.
 member  exactly  details  contained  in
 those  pamphlets,

 The  hijackers  identified  themselves
 as  (l)  Shri  Bhola  Nath  Pandey  of
 Azamgarh,  and  (2)  Shri  Davender
 Pandey  of  Ballia  and  demanded  that
 (l)  the  Chief  Minister  of  UP  should
 reach  Varanasi  immediately,  (2)  a
 Press  conference  be  arranged  in  the
 airport  lounge,  (3)  All  India  Radio
 should  be  informed  of  the  incident,
 and  (4)  the  Prime  Minister  also  should
 be  informed,  They  claimed  themsel-
 ves  to  be  members  of  the  Youth  Cen-
 gress.
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 They  also  desired  that  Smt.  Moh-
 sina  Kidwai,  M.P.  be  informed  at  her
 Delhi  address  and  her  reactions  ascer-
 tained.  They  demanded  that  Shri

 Sanjay  Gandhi  should  be  contacted  in
 Delhi  and  given  their  regards,

 All  efforts  were  made  to  maintain
 contact  with  the  hijackers  from  the
 traffic  contro]  tower,  Varanasi.  The
 hijackers  were  communicating  through
 the  pilot  of  the  aircraft  Captain  Batli-
 wala.

 Information  about  the  demands  was
 conveyed  to  appropriate  authorities
 including  the  Chief  Minister  of  Uttar
 Pradesh.  The  Chief  Minister,  Uttar
 Pradesh,  along  with  the  Chief  Secre-
 tary,  I.G.,  Police  U.P.  and  a  relative  of
 one  of  the  hijackers,  left  Lucknow  by
 UP  Government  aircraft  after  mid-
 night  and  landeg  at  Varanasj  at  0l.02
 Hrs.  A  relief  Boeing  aircraft  from
 Delhi  also  landeq  at  Varanasi  after
 midnight.

 Tie  hijackers  demanded  that  the
 Chief  Minister  should  come  to  the  air-
 craft  alone  to  talk  to  them.  They  were
 constantly  approached  to  allow  food
 and  tea  to  be  served  to  the  passen-
 gers.  They  were  also  requested

 to  allow  women  ang  children  to  leave
 the  aircraft.  The  hijackers  did  not  res-
 pond  to  any  of  these  requests.  Final-
 ly  they  requesteg  for  facilities  to  talk
 to  the  Chief  Minister  and  put  forth  the
 following  demands  :

 qd)  Shrimati  Indira  Gandhi
 should  be  released;

 (2)  All  criminal’  _  prosecutions
 against  Shrimati  Gandhi  and
 Shri  Sanjay  Gandhi  should  be
 withdrawn,

 (3)  The  Janata  Government
 should  resign,

 (4)  If  Shrimati  Gandhi  has  to  be

 confined,  it  should  be  done
 at

 her  residence  and  not  in  jail;
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 (5)  They  finally  asked  that  they
 should  be  allowed  to  pruceed
 to  Lucknow  along  with  pas-
 sengers  where  arrangements
 sholud  be  made  _  for  press
 briefing.

 The  Chief  Minister,  U.P.  agreed  to
 take  them  to  Lucknow  and  agreed  also
 to  arrange  press  briefing  only  if  all
 the  passengers  were  released  at  Vara-
 nasi.  He  even  offered  to  take  them  in

 the  UP  Government  plane  to  Lucknow.

 The  hijackers  initially  rejected  the
 offer  made  by  the  Chief  Minister,  U-P.,
 and  demanded  that  the  plane  should
 be  refuelled.  The  Central  Committee
 advised  the  local  committee  not  to
 agree  to  refuel  the  aircraft  and  to
 continue  negotiations  in  spite  of  their
 refusal  of  terms  offered  by  the  Chief
 Minister  of  U.P.

 After  a  short  while,  the  hijackers
 opened  the  doors  and  passengers  start-
 ed  coming  out  of  the  aircraft.  After
 some  passengers  were  so  released
 they  again  closeq  the  doors  and  de-
 manded  that  the  UP  Government
 plane  should  be  brought  alongside.
 They  also  agreed  to  surrender  their
 weapons  to  their  relation  and  other
 authorities.  Accordingly,  the  UP  Gov-
 ernment  plane  was  brought  alongside,
 the  hijackers  releaseq  all  passengers
 and  members  of  the  crew,  surrendered
 their  weapons  ang  were  flown  to
 Lucknow  in  the  UP  Government  plane
 accompanied  by  three  other  officials,

 All  the  passengers  are  safe  and  ar-
 rangements  have  been  made  to  bring
 them  to  Delhi  during  the  day.  Vara-
 nasi  airport  was  closegq  for  air  traffic
 from  the  time  the  hijacked  aircraft
 had  landed  in  the  evening  of
 20-12-1978,  till  the  hijackers  left  in  the
 morning  at  about  08.05  hours  on
 21-12-1978,

 The  hijackers  landed  at  Lucknow
 at  08.03  hours  on  2l-2-978.  On  theiv
 arrival  at  Lucknow  airport,  two  news-
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 reporters  and  three  cameramen  ap-
 Froached  the  hijackers  inside  the  aero-
 plane.  The  hijackers  apparently  look-
 ed  disappointed  at  the  poor  press  res-

 ponse,  The  two  hijackers  have  been
 taken  in  custody  by  the  police  and
 they  are  under  intensive  interrogation.

 34.30  hrs.

 SUPPLEMENTARY  DEMANDS  FOR
 GRANTS  (GENERAL),  978-79—

 Contd.

 MR.  CHAIRMAN  :  Now,  the  House
 will  go  to  the  official  business.—Sup-
 plementary  Demands  for  Grants.

 SHRI  R.  VENKATARAMAN  (Mad-
 ras  South):  Madam  Chairman,  I  am
 aware  of  the  limitation  of  the  debate
 on  the  Supplementary  Demands.  So,  I
 shall  touch  three  or  four  points  relat-
 ing  to  the  Supplementary  Demands.

 Madam  Chairman,  in  view  of  the
 very  limited  scope  for  the  debate  on
 ‘Supplementary  Demands,  I  shall  con-
 fine  my  remarks  to  the  points  that
 arise  out  of  these  demands.

 In  the  first  place,  I  should  like  to
 point  out  that  the  Supplementary  De-
 mands  are  requested  for  an  amount  of
 Rs.  630  crores  and  this  has  to  be  view-
 ed  in  relation  to  the  deficit  that  was
 presented  to  the  House  in  February
 this  year.  You  are  aware  that  the
 Finance  Minister  estimateg  a  deficit  of
 Rs.  1,050  crores  after  the  taxation  pro-
 Posals  and  the  envisaged  that  this  need
 not  be  covered  and  hoped  that  during
 the  course  of  the  year  the  deficit  would
 narrow  down.  Contrary  to  what  he,
 said,  contrary  to  all  the  expectations,
 now  the  Supplementary  Estimates
 come  uD  with  another  Rs.  630  crores,
 with  the  result  the  deficit  of  the  year

 is  bound  to  go  up.  I  know  the  Fin-
 ance  Minister  is  good  at  debate,  He
 will  Doint  out  that  there  will  be  ‘cer-
 tain  shortfalls  in  exvenditure  and
 therefore,  there  will  not  be  the  deficit
 to  the  same  extent  of  Rs.  630  crores
 as  are  asked  for  in  Supplementary
 Estimates.  That,  Madam  Chairman,  is
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 a  confession  that  the  ‘Government  is
 unable  to  carry  out  the  projects  and
 programmes  which  it  had  laid  before
 itselg  and  presented  to  the  House  as
 tae  programmes  which  they  wil)  im-
 plement  during  the  Budget  year.  That
 cannot  be  an  answer  and  if  jt  is  an
 answer,  it  is  really  a  confession,  it  is
 an  admission  that  they  have  put  for-
 ward  in  the  Budget  proposals
 schemes  which  to  their  know-
 ledge  could  not  be  implemen-
 ed  which  they  had  no  idea  of  imple-
 menting.  So,  my  _  submission  to
 the  House  is  that  when  you  come  for-
 ward  with  such  a  large  deficit  as

 Rs.  1,050  crores  and  then  you  come
 with  Supplementary  Estimates  of  an-
 other  Rs.  600  and  odd  crores,  what  is
 going  to  be  the  shape  of  the  finances
 of  this  country  when  you  present  the
 revised  estimates?  The  inevitable  con-
 sequence  of  this  will  be  inflationary
 and  this  will  give  a  spurt  to  the  price
 spira]  in  the  countrv.  I  would  like  to
 know  what  the  Finance  Minister  has
 to  say  in  respect  of  this.

 The  second  point  which  I  would  like
 to  raise  is  the  disastrous  policy  of  gold
 sales.  Madam,  during  the  discussion
 on  the  Finance  Bill,  I  very  strongly
 objected  to  the  gald  sales  policy  and
 I  saiq  that  when  the  country’s  history
 comes  to  be  written,  the  Finance  Min-
 ister,  Mr.  Patel,  will  go  down  in  the
 history  as  tie  Prodiga,  Son  of  India.
 The  clever  debater  that  Mr.  Patel  is,
 he  twitted  me  by  saying:  “No,  the
 honest  man  that  you  are,  you  will  say
 that  I  was  the  prudent  or  the  provis>
 dent  Finance  Minister  of  India.”  I
 would  like  to  ask  him:  The  honest
 man  that  he  is,  whether  this  policy  is
 prudent  or  provident?  Has  not  this
 policy  cost  this  country  such  an  enor-
 mous  loss  of  the  most  valuable  asset
 on  a  scheme,  which  has  been  ill-con-
 ceived  and  which  was  fraught  with
 defects  apparent  to  any  average  ordi-
 nary  man  in  the  street?  We  have  sold
 golq  at  a  time  when  the  price  in  the
 international  market  was  low.  The
 prices  have  gone  up  from  $  60  to  280
 during  this  period.  You  stopped  the
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 sales  when  it  reached  the  level  of  $  230
 per  ounce.  Now  I  would  like  to  ask
 whether  this  policy  has  helped  to  solve
 any  of  the  problems—either  reducing
 smuggling,  or  reducing  the  price  of
 gold  for  the  consumer,  or  reducing

 the  deficit?  Because,  though  he  did  not
 put  it  forward,  it  was  one  of  the  con-
 cealed  aims  of  the  Finance  Minister
 that  gold  sales  would  go  towards  re-
 ducing  the  deficit.  How  far  has  that
 policy  been  successful?

 Thirdly,  I  want  to  deal  with  the

 scheme  of  Plan  assistance  to  States.
 Unfortunately,  in  our  country  last
 year  and  this  year  we  have  had  un-
 precedented  floods,  causing  untold  mi-
 sery,  havoc  ang  loss.  The  State  Gov-
 ernments  have  been  obliged  to  take
 up  the  burden,  and  they  have  heroi-
 cally  met  the  situation  I  should  say
 that  in  snite  of  the  parsimonious  atti-
 tude  of  the  Centre,  the  States  did  not
 in  any  way  whittle  down  or  reduce  the
 assistance  to  the  victims  of  flood,  and
 they  have  tried  to  meet  the  situation
 very  gallantly.  Now  the  way  in  which
 we  are  going  to  recoupde  these  expen-
 ses  is  by  saying  that  it  will  be  met
 out  of  the  Plan  assistance  for  the
 future,  It  will  be  treated  as  advance
 Plan  assistance.  I  am  aware  that  the
 Finance  Commission  took  a  one-sided
 view  of  certain  representations  which
 were  made  to  it,  namely,  that  the
 State  Governments  are  exaggerating
 the  losses  due  to  natural  calamities,
 and  are  vying  with  one  another  to  ask
 for  more  funds,  -and  they  thought  that
 a  clever  way  of  trying  to  ston  this
 kind  of  competitive  bidding  would  be
 to  say  that  it  may  come  out  of  the
 Plan  funds.

 On  what  principle  is  flood  relief  a
 Plan  scheme?  Is  the  flood  relief  given,
 to  people  a  scheme  for  development?
 The  Pian  assistance  goes  for  the  qeve-
 lopment  of  the  country  and  you  are
 utilising  it  for  putting  up  roads,  hos-,
 pitals,  building  schools  and  colleges.
 How  do  you  say  that  the  relief  given
 to  the  poor  people  affected  ‘by  the

 foods,  giving  them  gruel  and  some  as-
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 sistance  to  put  back  their  thatched
 houses,  that  is  a  Plan  scheme?  ft  is
 totally  absurd  that  we’  should  stick
 to  that  proposition.  I  want  a  categori-
 cal  statement  from  the  Finance  Min-
 ister  that  in  dealing  with  floods  of  last
 year  and  this  year,  the  floods  of  An-
 dhra  Pradesh  ang  Tamil  Nadu  last
 year  and  Bengal  this  year,  the  Fin-
 ance  Minister  will  not  treat  it  as  a
 Plan  advance,  but  would  treat  it  as
 relief  to  the  people,  and  see  to  it  that
 the  Plan  schemes  of  those  States  are
 not  reduced.  If  the  Plan  schemes  are
 reduced,  it  will  accentuate  the  prob-
 lem,  creating  more  unemployment.  So,
 I  would  ask  the  Finance  Minister  ta
 come  forward  with  a  categorical
 statement  in  respect  of  this.

 Then  I  would  come  to  another
 question,  which  would  cértainly  be
 taken  un  by  the  Public  Accounts  Com-
 mittee.  How  is  it  that  when  tenders
 were  Called  for  sugar,  and  people  ag-
 reed  to  supply  sugar  for  export,  there
 was  a  lacuna  in  the  agreement  or  con-
 tract  on  account  of  which  the  Govern.
 ment  had  to  buy  jin  the  market,  and
 absolve  the  people  who  tendered  from
 the  liability  of  supplying  sugar?

 It  is  well  known  that  when  people
 contract  to  supply  commodities.  they
 bound  by  the  contract.  I  do  not  know
 the  terms  of  the  tender  and  I  am
 sure  the  Public  Accounts  Committee
 will  go  into  it,  but  the  Finance  Minis-
 ter  should  now  say  how  this  mistake
 occurred.  Sugar  was  asked  from  peo-
 ple  who  were  prepared  to  sell,  and
 they  agreed  to  sell  at  a  particular
 price,  and  then  they  refused  to  sell  it
 at  that  price.  The  Government  say
 that  they  went  to  court,  they  went  td
 the  arbitrator,  and  lost  the  case.  Whe-
 ther  there  was  any  lapse  on  the  part
 of  those  who  prepared  the  contracts
 is  a  matter  which  the  country  is  en-
 titled  to  know.

 I  will  deal  with  only  one  other  Item

 ae
 the  Supplementary  Demands,  The
 ning  and  Adtied  Machinery  Corpe- ration  (MAMC)  is  a  sick  child  of  our
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 public  sector.  It  has  been  sick  ever
 since  it  was  born.  The  cumulative
 losses  come  to  over  Rs.  7  crores,  and
 we  are  now  asking  for  8  supplemen-
 tary  demand  to  cover  further  losses.

 Has  it  been  examined  whether  this

 unit  can  ever  be  made  a  viable  one?

 From  the  little  studies  that  I  have
 made  of  this  unit,  my  impression  38

 that  we  have  established  an  MAMC
 which  is  far  beyond  the  needs  of

 the
 country,  that  even  if  it  is  fully  utilis-

 ed.  we  will  not  be  able  to  absorb  the

 product,  that  just  because  some  coun-

 try  offered  some  big,  very  huge  ma-

 chinery,  we  immediately  accepted  it
 and  we  have  put  it  up.  It  is  time  we
 examine  the  scheme  and  try  to  see
 whether  it  can  be  utilised  in  any
 other  way,  whether  it  can  be  put  to
 some  other  use,  It  looks  obvious  that
 the  MAMC  as  it  is  now  constituted,
 as  it  is  now  equipped,  cannot  ever  be-
 come  a  viable  unit.  I  would  like,  on
 this  occasion  when  you  are  asking  for
 a  supplementary  demand  on  this,  that
 this  may  also  be  examined.

 You  have  8४८९०  for  an  export  sub-
 sidy  of  Rs.  70  crores.  You  are  aware
 that  the  Dagle  Committee  is  going
 into  the  question  of  the  various  sub-
 sidies  to  be  given.  I  wonder  how  our
 exports  are  so  weak  and  anaemic  that
 they  cannot  be  sustained  without  sub-
 sidies.  I  have  a  feeling  that  most  of
 these  exporters  are  trying  to  profit
 from  both  ends.  They  want  subsidies
 from  the  Government  and  they  want
 a  profit  from  the  sales.  They  are  try-
 ing  to  put  forward  a  strong  case  for
 subsidies  while  the  case  is  very  weak.
 My  submission  is  that  even  before  the
 Dagle  Committee  gives  its  report,
 Government  should  take  a  very  hard
 look  at  some  of  the  subsidies  which
 they  are  giving,  so  that  we  may  reduce
 this  extra  cost  to  the  exchequer,

 General,”  ‘I  support  the  supplemen-
 tary  demands  for  grants.

 at  लखन  लाल  कपूर  (पूणिया  )  :  सभापति
 महोदया,  झनुपूरक  मांगों  के  समर्थन  में  बोलते  हुए  मैं
 माननीय  वित्त  मंत्री  का  ध्यान  बिहार  के  पिछड़ेपन  की
 प्रोर  दिलाना  चाहता  हूं।  बिहार  प्रदेश  इस  देश  क
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 नं०  बन  प्रदेशों  मेंसे  एक  है  बौर  हां  की  जनसंख्या
 इस  समय  6  करोड़  से  ऊपर  है।  साढ़े  भठासी
 प्रतिशत  लोग  कृषि  पर  भाधारित  हैं।  यहां  की  शिक्षा
 का  स्तर,  जब  कि  भारत  में  30  प्रतिशत  लोग  साक्षर
 हैं,  तो  बिहार  में  भ्रभी  साढ़े-उन्नीस  प्रतिशत  लोग  ही
 साक्षर  हो  पाये  हैं।  कृषि  प्रधान  देश  होने  क ेकारण
 यहां  की  भाबादी  की  जो  बेकारी  है,  वह  बहुत  ही
 शोचनीय  है  ।  उद्योगों  के  विकास  का  जहां  तक
 सम्बन्ध  है--  मैं  यह  मानता  हूं  कि भारत  सरकार  का
 जो  पैसा  पब्लिक  सैक्टर  में  लगा  हुआ  है,  उस  में
 बिहार  में  सब  से  ग्नधिक  पैसा  लगा

 लि
 है,  लेकिन

 जितने  बड़े  उद्योग  खड़े  किये  गये  उन  उद्योगों  में
 बिहार-वासियों  को  बहुत  ही  कम  प्रतिशत  में  नौकरियों
 में  स्थान  मिला  है,  जिस  के  कारण  बेकारी  को  टूर
 करने  में  कोई  मदद  नहीं  मिली  है  7  बिहार  को
 “रूरलत  झाफ  इण्डिया”  कहा  जाता  है,  हमारे
 पास  भषच्छी  ज़मीन  है,  पानी  प्रच्छा  है,  भण्डर-ग्राउण्ड
 पानी  भी  है,  जंगल  भौर  पहाड़  भी  हैं,  खानें  भी  हैं---
 इन  सारी  चीजों  के  होते  हुए  भी  हमारी  पर-कंपिटा
 इनकम  कितनी  कम  है--यह  श्राप  को  इन  फिगर्स  से
 मालूम  होगा।  1975-76  में  झ्रान्ध्र  प्रदेश  की
 पर-कैपिटा  इनकम  9i9  रुपये  थी,  हिमाचल  प्रदेश  की
 050  रुपये,  महाराष्ट्र  की  330  रुपये,  पंजाब  की
 I580  रुपये,  यहां  तक  कि  उड़ीसा  की  785  रुपये  थी,

 लेकिन  इन  सब  में  सब  से  कम  बिहार  की--7  18  रुपये
 थी  ।  शअभ्राखिर  इस  का  कारण  कया  है  ?  हमारे
 प्रदेश  में  60  लाख  से  ऊपर  लोग  खेतिहर  मजदूर
 हैं,  लेण्ड-लेस  लेबरसं  हैं,  ऐसी  स्थिति  में  वहां  पर  जौं

 उद्योग  लगे,  उन  उद्योगों  में  हम  उनको  खपा  नहीं  पाते
 हैँ  tT

 964  में  स्वराज्य  के  बाद  सब  से  बड़ी  रिफाइ-
 नरी  की  स्थापना  बरौनी  में  की  गई  थी।  उसके
 बाद  भारत  सरकार  की  तरफ  से  एक  स्टडी  टीम  गई--
 पट्रोकैमिकल  प्रोजेक्ट  कम्प्लेक्स  की  स्थापना  के  लिए,
 उस  टीम  ने  रिपोर्ट  दी  और  अपनी  रिपोर्ट  में  कहा  कि
 यहां  पर  इस  की  बहुत  सम्भावना  है।  उस  के  बाद
 966  में  औो०  एन०  जी०  सीं०  की  तरफ  से  एक

 स्टडी  टीम  भेजी  गई  जिस  ने  भ्रपनी  रिपोर्ट  में  कहा  कि
 यहां  पर  पैद्रोकैमिकल  और  एलाइड  इण्डस्ट्रीज़  की
 बहुत  बड़ी  सम्भावना  है।  उसके  बाद  भारत  सरकार
 की  चिट्ठी  गई  कि  चौथी  योजना  म॑  इस  को  शामिल
 कर  लिया  जायगा  ।  चौथी  योजना  बीत  गई,  पांचवीं
 योजना  बीत  गई,  बिहार  सरकार  की  तरफ  से,  इण्डस्ट्री
 डिपार्टमेण्ट  की  तरफ  से,  इण्डस्ट्रीयल  कमिश्नर  की  तरफ
 से  बारबार  केन्द्रीय  सरकार  का  ध्यान  खींचा  गया,
 लेकिन  ग्राज  तक  भारत  सरकार  के  कान  पर  जूं  तक
 नहीं  रेंगी  ।

 बरौनी  के  बदले  सब  से  पहले  बम्बई  में  पैट्रो-
 कैमिकल  प्राजेक्ट  झ्राया।  गुजरात  के  भ्रन्दर  एक
 प्राजेक्ट  लग  गया  है  लेकिन  उन  को  प्राथमिकता  दी
 गई,  बरौनी  को  नहीं  दी  गई।  जिस  के  कारण,  मैं
 समझता  हूं,  यह  बिलकुल  सौतेला  बेटे  की  तरह  से
 बर्ताव  है  और  बेकारी  को  दूर  करने  का  कोई  मार्ग
 नज़र  नहीं  भरा  रहा  है,  बल्कि  यहां  पर  दो  तरह  की
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 नीति  चल  रही  है।  वरौनी  रिफाहमरी  से  बाई-
 प्रोडक्ट  के  नाम  पर/जो  स्लेम-बैक्स  निकलता  है  उसमें
 भी  बिहार  के  यूनिंट  को  सबसे  कम  दिया  जाता  है  ।
 सलेक  बेकस  के  लिए  पूरे  हिन्दुस्तान  में  4  यूनिट
 हैं।  बिहार  #4  है.  हैं।  पूरे  देश  में  एक
 महीने  में  5225  टन  सलेक  वेक्स  लगता  है  एक
 शिफ्ट  में।  इन  यूनिटों  को  तीन  शिफ्टों  में  चलाया
 जाए  तो  हमारे  यहां  90  हजार  मीट्रिकटन  पेराफिन
 बेकस  पैदा  किया  जा

 हजार  वह  न  विहोर
 t

 ane
 नहीं

 हो  पा  रहा  है।  हमारे  देश  में  बिहार  मेसब  से  ज्यादा
 पेराफिन  बेकस  के  यूनिट  हैं  भौर  बिहार  में  स्थित
 बरोनी  से  मुख्यतः  पेराफिन  बेकस  सप्लाई
 होता  है  लेकिन  बिहार  के  यूनिटों  को  पेराफिन  बेक्स
 झौर  राज्यों  के  मुकाबले  में  कम  मिलता  है।  में
 झापको  बताता  हूं  कि  इस  के  भ्रसम  में  चार  यूनिट  हैं
 जिन्हें  प्रति  माह  430  टन,  गुजरात  में

 स्

 5  यूनिट  हैं
 जिन्हें  1620 ei,  यू०  पी०  के  6  यूनिटों  को  050
 टन,  वेस्ट  बंगाल  के  3  यूनिटों  को  207  टन,  दिल्ली
 क  3

 ्न्दॉ
 को  230  टन  प्रतिमाह  सलेक  वेक्स

 मिलता  है  लेकिन  बिहार  में  जहां  कि  ia  यूनिट  ह
 उनको  43  टन  स्लैक  वेक्‍्स  मिलता  है।  गुजरात
 के  5  यूनिटों  को  i620  टन  और  बिहार  के  4
 यूनटों  को 143  टन  मिले,  यह भ्रन्याय  नहीं  तो  शर
 क्‍या  है।

 म  मंत्री  जी  स  कहना  चाहता  कि  बिहार  में
 विकास  के  दृष्टिकोण  से  साधनों  की  कमी  नहीं  है
 लेकिन  इस  सरकार  की  जितनी  नजर  उधर  होनी
 चाहिए  उतनी  नहीं  है।  हमारे  बिहार  में  बिजली  की
 सब  से  ज्यादा  कमी  है।  बिहार  के  लोगों  को  सब  से
 कम  पर  कैपिटा  बिजली  मिलती  है।  हमारे  यहां
 कोयला  है  जिससे  सुपर  थरमल  पावर  स्टेशन  बनाया
 जा  सकता  है।  हमारे  यहां  बरौनी  में  पथरातु  से
 पूर्ति  नहीं  होती  है।  कोयला  हमारे  पास  है,  उस  से

 थरमल  पावर  स्टेशन  खड़ा  किया  जा  सकता

 डा०  रामजी  सिंह  ने  कहलगांव  में  सुपर  थरमल
 पावर  स्टेशन  के  बारे  में  कहा  कि  वहां  पर  बगल  में
 सस्ता  कोयला  है,  जो  कि  इस  के  लिए  मिल  सकता  है  ।
 उसी  तरह  से  हमारे  यहां  पहाड़ों  से,  हिमालय  से  पानी
 निकलता  है।  कोसी  और  गंडक  से  सस्ती  हाइडल
 पावर  पैदा  की  जा  सकती  है।  भ्रभी  हमारी  नेपाल
 से  बातें

 हुई
 श्रौर  हमने  उसे  भ्रन्तर्राष्ट्रीय  ट्रांजिट  फेसि-

 लिटीज़  दी  हैं।  वहां  पर  कोसी  बेराज  के  ऊपर  कोठार
 डेम  बनाने  की  कोशिश  की  जाए।  उस  पर  ज्यादा
 रुपया  खर्च  नहीं  होता  है,  6-7  सौ  करोड़  रुपया
 खच  होगा  ।  प्रूणिया  जिले  में  नेपाल  के  नीचे  काफी
 बड़ा  क्षेत्र  है  जहां  पर  हाइडल  पावर  प्रोजेक्ट  लग
 सकता  है।  जिसका  सर्वे  किया  गया  है  भौर  वर्क
 झाऊट  भी  गिया  गया  है  कि  वहां  पर  साढ़े  तीन  हजार
 प्ेघावाट  बिजली  पैदा  हो  सकती  है  जिससे  बिहार
 ही  नहीं,  उत्तर  प्रदेश  भर

 क्
 इंडिया  की  काफी

 पूर्ति  हो  सकती  है  भौर  सस्ते  दामों  पर
 बिजली  मिल

 सकती  है।  इस  से  हमारे  यहां  भौर  भ्रन्य जगह  भी
 उद्योग  खड़े  हो सकते  हैं।  बिजली की  कमी के  कारण
 हम  उद्योग  नहीं  खड़े  कर  पा  रहे  हैं।  हमारी  भारी
 अ्राबादी  एग्रीकल्बर  में  पडी  है।  उसकी  दयनीय
 दशा  है।  हमारे  यहां  बेकारी  बहुत  है।  इसलिए
 जब  तक  हम  बिजली  का  उत्पादन  नहीं  करते,  हम
 उद्योग  नहीं  खड़े  कर  सकते  हैं।  इसकी  वजह
 से  हमारे  यहां  स्टेलमेट  चला  झा  रहा  है।  बिजली
 उत्पादन  के  लए  आपको  हमें  रुपया  देना  पड़ेगा।  मं
 झाप  से  कहना  चाहता  हूं  कि  उत्तर  बिहार  में  बिजली
 पैदा  करने  की  काफी  संभावना  है  1  छोटा  नागपुर
 में  भी  उसकी  संभावना  है।  वहां  हम  कम  पैसे  में
 ज्यादा  बिजली  पैदा  कर  सकते  हैं।  नेपाल  सरकार
 से  बात  कर  के  भी  हम  कोठार  डेम  से  हाइडल  बिजली
 का  उत्पादन  करने  की  व्यवस्था  करें।  इससे  कोसी
 में  भ्रान  वाला  बालू  भी  रुकऊगा।  इन  सब के  बारे  में
 मैं  माननीय  मंत्री  महोदय  से  भ्ाग्रह  करता  हूं।  इन
 शब्दों  के  साथ  मैं  इन  मांगों  का  समर्थन  करता  हूं।

 “SHRI  A.  ASOKARAJ  (Peramba-
 lur)  :  Madam  Chairman,  on  behalf  of
 my  party,  the  All  India  Anna  Dravida
 Munnetra  Kazhagam,  I  rise  to  say  a
 few  words  on  the  Supplementary  De-
 mands  for  Grants.  I  will  confine  my
 remarks  only  to  the  Supplementary
 Demand  for  agriculture.

 It  is  expected  that  in  the  current
 year  the  foodgrains  production  would
 be  of  the  order  of  26  million  tonnes.
 It  is  pertinent  to  point  out  here  that
 this  laudable  objective  has  not  been
 achieved  by  expanding  the  area  of
 land  under  cultivation  but  by  exces-
 sive  use  of  chemical  fertilisers  and
 high-yielding  variety  of  seeds.  Since
 our  independence,  we  have  been  able
 to  augment  our  production  of  food-
 grains  by  400  per  cent  while  we  have
 increased  the  land  area  under  cultiva-
 tion  by  only  200  per  cent,  The  de-
 mographers  of  our  nation  have  declar-
 ed  that  by  the  turn  of  this  century our  population  would  be  of  the  order
 of  80  crores.  We  will  have  to  feed 20  crores  of  People  more  by  the  year 2000.  If  starvation  is  to  be  staved  of we  must  produce  at  least  40  million
 tonnes  more  of  foodgrains  by  that time.  I  am  sure  that  you  will  agree that  this  cannot  be  done  overnights A  longterm  perspective  plan  #F  neces,
 sary.  न

 "The  original  speech  was  delivered  in  Tamil.
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 Br.  Swaminathan,  our  foremost

 agricultural  scientist,  has  ‘warned  that
 our  soil  will  not  be  able  to  absorb  any
 more  chemical  fertilisers  because  we
 are  using  them  to  the  saturation  level.
 Similarly,  our  soil  is  losing  its  potency
 to  sprout  with  high-yielding  variety  of
 seeds,  What  then  is  the  alternative?
 The  only  alternative  is  to  increase  the
 area  of  land  under  cultivation  by  ex-
 ploiting  the  irrigation  potential  avail-
 able  in  the  country.  Ganga-Cauvery
 link-up  is  the  only  hope  for  us  if  we
 want  to  feed  all  the  hungry  mouths  in
 the  year  2000.  We  lose  heavily  in  the
 annual  recurring  floods.  Our  expendi-
 ture  in  combating  drought  is  enormous.
 If  we  invest  funds  in  the  Ganga-Cau-
 very  line-up,  we  will  not  only  be  able

 to  save  ourselves  from  the  twin  evil
 of  drought  and  floods  but  will  also  Bive
 succour  to  crores  and  crores  of  people.

 I  would  like  to  point  out  here  that
 we  should  not  be  frightened  by  the
 Government  by  saying  that  this  scheme
 would  require  some  15,000,  or  20,000
 crores  of  rupees.  If  we  have  the  deter-
 mination  and  will  power,  we  will  be
 able  to  battle  successfully  ali  the
 bottlenecks  in  the  way  of  implement-
 ing  this  scheme.  I  would  like  to  men-
 tion  here  that  a  high-level  U.N.  Team
 has  given  its  report  confirming  the
 feasibility  of  this  scheme,  supported
 by  solid  statistics,  We  have  also  the
 Report  of  Dastur  Committee  which
 refers  to  the  practicability  of  this  pro-
 ject.  Our  former  Minister  of  Irriga-
 tion,  Dr.  K.  L.  Rao  has  also  proved
 beyond  doubt  that  this  project  is  the
 Only  panacea  for  the  bewildering  pro-
 blems  that  our  country  faces.  It  should

 no  longer  be  a  mere  paper-pian.  It
 should  be  taken  up  for  implementation
 from  the  next  financial  year.  I  need
 not  say  that  we  have  fortunately  more
 than  enough  labour  force  who  can  be
 usefully  employed  in  this  project.  This
 alone  will  bring  enough  iand  under
 irrigation  and  also  under  cultivation
 for  producing  additional  40  million
 tonnes  of  foodgrains.

 DECEMBER  21,  978  (General),  1976-¥9  344

 Tamil  Nadu  occupies.  premier  place
 in  agricultural  development.  We  have
 been  going  deeper  and  deeper  into  the
 bowels  of  earth  is  search  of  water.  We
 have  exhausted  all  the  available  under-
 ground  water  resources.  We  should
 have  only  irrigation  projects  for  utilis-
 ing  the  surface  water.  But  the  finances
 of  the  State  are  cribbed.  For  example,
 in  my  constituency,  a  dam  project  has
 not  been  implemented  for  want  of
 funds  to  the  tune  of  Rs.  2  to  3  crores.
 In  the  last  year’s  flash  floods,  the
 Puliancholai  Falls  became  a  torrential
 river  from  heavens  and  it  brought
 untold  damage  and  misery.  The  Cen-
 tral  Government  should  give  financial
 assistance  to  such  schemes  of  national
 importance  and  which  are  vital  for
 agricultural  growth.  I  would  like  to
 know  ‘when  the  recommendations  of
 the  Seventh  Finance  Commission
 would  be  implemented.

 5.00  hrs.

 Before  I  conclude,  I  would  like  to
 refer  tc  the  double  jeopardy  that  the
 States  are  being  put  in.  When  the
 nature’s  fury  is  unleashed,  the  States
 lose  heavily  in  the  form  of  destruction
 to  foodgrains,  cattle  and  personal  pro-
 perty  of  cultivators,  The  Government
 of  India  no  doubt  gives  money  for

 undertaking  relief  measures  and  reha-
 bilitation  schemes.  But  this  assistance
 is  treated  as  advance-plan  assistance.  I
 need  not  say  that  later  on  the  States
 are  deprived  of  Plan  schemes  for  want
 of  funds.  Here  the  inelastic  revenues
 of  the  State  Governments  are  to  be
 borne  in  mind  by  the  Centre.  The
 States  cannot  continue  for  jong  under
 the  double  jeopardy.  The  Centre  must
 give  ad  hoc  grants  to  the  States  for
 relief  and  rehabilitation  schemes  for
 flood  and  drought  afflicted  people.

 With  ‘these  words,  I  conclude  my
 speech  and  support  the  Supplementary



 345  Suppl.  DG.  AGRAHAYANA  30,  900  (SAKA)  (General),  1978-79  346

 Demands  for  Grants  (General)  for

 1978-79,
 \

 क्री  रासदास  सिंह  (गिरिडीह  )  :  सभापति
 महोदय,  जो  श्रनुपूरक

 है
 दानों  पर  चर्चा  चल  रही  है

 इस  बारे  में  मेरा  कहना  है  कि  हमारे  देश  का  जो  बजट
 बनता  है  वह  एक  पार्टी  के  श्राधार  पर,  एक  मंत्रालय
 के  श्राधघार  पर  बनता  है,  इसलिए,  हसमें  खामियां  रह
 जाती  हैं।  इसमें  तमाम  भ्र्थ-शास्त्रियों  की  राय  ले
 कर  सभी  पार्टियों  को  और  विशेषज्ञों  को  ले  कर  के
 समान  रूप  से  भ्रगर  बजट  तैयार  किया  जाय  तो
 इसमें  त्रटियां  नहीं  रहेंगी  ।  तमाम  दुनिया  के  दूसरे
 मुल्कों  में  यही  होता  है,  बजट  तैयार  करने  के  लिए
 कोई  मंत्रालय  या  कोई  खास  व्यक्ति  नहीं  होता,  बल्कि
 जितने  सारे  देश  के  विशेषज्ञ  होते  हैं  वहमिल  कर
 बजट  बनाते  हैं।  कम्पट्रोशन  इस  बात  का  होता  है
 कि  कौन  दल,  कौन  पार्टी  उस  को  शीघ्र  श्रौर  उत्तम
 तरीके  से  कार्यान्वित  कर  सकती  है।

 अभ्रधिक  अनुदानों  का  जो  बजट  है  इससे  देश
 में  यह  चिन्ता  हो  गई  है  कि  इससे  मुद्रास्फीति  बढ़ेगी
 झ्ौर  यहां  पर  बड़े  जोरों  से  महंगाई  झायेगी  |  इसलिए
 दूसरे  मुल्कों  की  तरह  एक  नई  पद्धति  हमें  भी  प्रपनानी
 चाहिए  ।

 क ेमम  tog  ie
 5.04  hrs.

 {[Mr.  Deputy-SPEAKER  in  the  Chair]

 दूसरी  चीज  यह  है  कि  जितने  भी  बजट  हम
 बनाते  हैं  देश  हित  को  ध्यान  में  रख  कर  ही  बनाते
 हैं।  एक  बार  सारे  देश  का  बिकास  हो,  जैसे
 जल  योजना  बने  तो  उत्तरी  भारत  में  अगर  हिमालय
 में  एक  योजना  है  पश्चिम  से  ले  कर  पूबं  में  अभ्रसम
 तक  झौर  उसको  भारत  के  मध्य  में  दोनों  जगह  मिला
 कर  के  मध्य  प्रदेश  झर  महाराष्ट्र  को  ले  कर  काबेरी
 योजना  में  इसको  मिला  दें,  तो  यह  होगा  कि  जो
 हिमालय  को  तरफ  है  जो  कि  घटने  वाली  नहीं  है  उससे
 हम  तमाम  सि्राई  और  बाढ़  कंट्रोल  का,  दोनों  झाप
 कर  सकते  हैं।  लेकिन  यहां  तो  छोटी-छोटी,  राहत
 कामंबाली  और  स्थानीय  बातों  को  लेकर  योजनाएं
 बनाई  जाती  हैं,  नकि  सारे  देश्य  को  महेनजर  रख  कर
 योजना  बनाई  जाती  है।

 मैं  ऊर्जा  की  धोर,  बिजली  का  जो  उत्पादन  होता
 है,  उसकी  भोर  सरकार  का  ध्यान  खींचना  चाहता
 हैं।  इस  समय  एक  ही  मंत्रालय  के  प्नन्तर्मत  बिजली
 झौर  कोमसत  दोनों  विभाग  हैंजो  कि  वैज्ञातिकयुम
 के  सिए  प्रस्ति  म्रावश्यक  हैं।  प्रभी  बंगाल  भोर  बिहार
 की  तमाम  कोयला  खानों,  सी0  सी0  एल0  धौर
 बी0  सी0  सी0  एल0  में  एम0  पीज़  की  एक  टीम
 झरध्ययन  करने  गई  थी  कि  कोयले  के  उत्पादन  में  कमी
 क्यों  हो  रहीं  है?  उसका  सबसे  बड़ा  कारण  है  कि

 20  प्रतिशत  बिजली  की  फमी  श्रौर  इण्टप्शन्ज्ञ  की
 बजह  से  कोयले  के  उत्पादन  में  20  प्रतिशत  की  कमी
 हुई  है  ।  दूसरे  उसका  सबसे  बड़ा  हैडक  रेलवे  है,
 जहां  पर  कि  उसको  वैगन  नहीं  मिलते  हैं।  एक
 ही  मंज़ालय  में  केन्द्र  द्वारा  शासित  द्रो  विभागों  में
 बिजली  की  कमी  को  बजह  से  20  प्रतिशत  उत्पादन
 की  कमी  होती  है  तो  फिर  भनुदानों  में  जो  ग्रामोश्योग
 की  बात  कही  गई  है  वह  सिर्फ  कागज  पर  लिखने  की
 ही  बात  हो  सकती  है,  क्योंकि  हमारे  ग्रामों  में  बिजली
 जाही  नहीं  सकती  7  में  बंगाल  और  बिहार  की  बात
 बता  सकता  हूं।  पहले  गर्मी  के  दिनों  में  धान,

 गेहूं चना,  मूंग  और  अरहर  की  काफी  उपज  हो  गई
 श्रौर  बिजली  द्वारा  चालित  पम्पों  के  ज़रिये  उत्पादन
 बढ़ा  था,  लेकिन  3  साल  से  बिजली  की  कमी  के  कारण
 किसानों  की  फसल  मारी  गई  है,  शौर  उन्होंने  इस  तरह
 से  खेती  करना  छोड़  दिया  है।  इस  तरह  की  बातें
 बिजली  के  उत्पादन  में झाती  हैं।  सबसे  बड़ी  चीज़
 यह  है  कि  स्टेट  इलैक्ट्रिसिटी  बोर्ड  शौर  सेंट्रल  इलेक्ट्रि-
 सिटी  बोडं  में  कोई  समन्वय  नहीं  है  प्रौर  इसी  के  कारण
 से  बिजली  के  उत्पादन  में  कमी  होती  है

 कोयले  के  बारे  में  जो योजना  चल  रही  है  मैं
 उसके  बारे  में  कहना  चाहता  हूं  कि  हमारे  देश  में  जो
 कोयला  रिजर्व  है  वह  दुनिया  का  i  प्रतिशत  कोयला
 है  श्रौर  इस  तरह  से  70,  75  बरस  में  हिन्दुस्तान  का
 कोकिंग  और  नोन-कोकिंग  कोयला  समाप्त  हो  जायेगा  I
 फिर  बिजली  उत्पादन  और  पावर  प्लाण्ट्रस  के  भाग्य
 का  क्‍या  होगा  ?  वह  सिफं  हाइड्रो-इलेक्ट्रिक  और
 सोलर  सिस्टम  ही  हो  सकता  है।  उसके  लिए  प्लानिंग
 में  सरकार  की  झोर  से  कोई  स्कीम  नहीं  निकाली  गई
 है।  इस  लिए  में  भ्रनुरोध  करूंगा  कि  गोदाबरी  शौर
 झोौर  गंगा  को  ले  कर  हिमालय  की  तराई  वाली  नहर
 सिस्टम  निकाल  कर  कुछ  योजना  बनायें,  तो  हम  काफी
 मात्रा  में  उत्पादन  कर  सकेंगे  ।  झाज  की  दुनिया
 में  जिसके  पास  बिजली  नहीं  है,  कोयला  नहीं  है,
 झायरन-झोर  नहीं  है  वह  देश  कभी  भी  आगे  नहीं
 बढ़  सकता  है।  क्‍योंकि  यह  विज्ञान  का  देश  है  और
 इस्पात  के  वितरण  प्रणाली  में  जो  त्रुटि  होती  है,  वह
 रेल  के  जरिये  होती  है।  कहते  हैं  कि  हम  लघु
 उद्योग  चलायेंगे,  ग्रामीण  उद्योग  बनायेंगें  लेकिन  रेल
 के  द्वारा  लाने  की  क्षमता  किस  में  है?  यह  तो  सिर्फ
 टाटा,  बिड़ला  भौर  गोयन्का  ही  ला  सकते  हैं।  भ्राज
 लघु  उद्योग  भौर  बैकवर्ड  एरिया  में  लगे  हुए  उद्योग
 बन्द  हो  रहे  हैं।  जो  को-आपरेटिव  से  चलाये  जा  रहे
 थे,  वे  इसलिए  बन्द  हो  रहे  हैं  कि  बड़े  धनी  लोग
 कम  दाम  पर  माल  लेजाते  हैं,  ऐसी  प्रणाली  है,
 झौर  गरीब  को  ज्यादा  दाम  पर  चीजें  लेनी  पड़ती
 हैं।  कम्पीटीशम  बाजार  में  हतना  है  कि  दोनों  का
 माल  एक  ही  दाम  पर  बिकता  है।  फिर  कहाँ  से
 लघ्‌  भौर  ग्रामीण  उद्योग  चलेंगे।

 हिं. भापने  दावा  किया  है  कि  हम  10 बरस  में
 भारत  देक्ष  से  बेकारी  को  दूर  कर  देंगे,  लेकिन  बैकारी
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 बढ़ती  जा  रही  है।

 कि  व
 करने का  प्रश्न

 ही  नहीं  उठता।  कोयले  झौर  की  इस  हालत को
 देखने  के  बाद  मैं  र्थ  मंत्री  जी  से  प्रार्थना

 करता  हु
 कि

 देश  में  पहले  जल
 ि

 स्कीम  झौर  ढ़
 करण  की  स्कीम  को  लें  एक  बार  मज़बूत  दिल
 कर  के  पक्‍की  योजना  बनायें।  ऐसा  न  हो  कि
 फ्लड  कष्ट्रोल पर  इतना  खर्चे  किया,  लेकिन  बेकार
 हो  गया।  गर  झाप  योजनाबद्ध  चलते  तो  फ्लड
 कष्ट्रोल  भी  हो  जाता  शौर  सिंचाई  का  काम  भी  हो
 जाता  भौर  तमाम  मुद्दे  भ्रापके  उस  ढंग  से  हो  सकते
 थे।  यह  ठीक  है  कि  भापका  बीच  का  काम  है,
 यचपि  मैं  इस  योजना  में  इस  तरीके  से  शत-प्रतिशत
 सहमत  नहीं  हूं,  में  बराबर  कहता  था  कि  अगर  आपने
 जापान  की  तरह  छोटे  उद्योगों  को  बढ़ाना  है  तो
 आपको  नई  प्रणाली  अपनानी  होगी।  यदि  ग्रामो-
 थोगों  में  भी माचिस  झौर  साबुन  बनाये  जायें,  शौर  साथ
 ही  टाटा  झादि  बड़े  कारखानों  को  भी  ये  चीजें  बनाने
 की  प्ननुमति  दी  जाये,  तो  बाज़ार  के  काम्पीटीशन  में
 ग्रामोद्योग  कैसे  पनप  सकते  हैं।  इस  योजना  में  इस
 बात  की  कमी  है।  में  मंत्री  महोदय  से  कहना  चाहता
 हूं  कि  झगर  ग्रामो्ोगों  का  विकास  करना  है,  बेकारी
 को  दूर  करना  है  और  देश  को  सम्पन्न  बनाना  है,  तो
 एक  तो  उन्हें  एक  ऐसी  जल  योजना  बनानी  चाहिए,
 जिस  के  द्वार।  उत्तर  भारत,  मध्य  भारत  और  दक्षिण
 भारत  को  मिलाया  जा  सके,  और  दूसरे  देश  भर  में
 लघ्‌  उद्योगों  का  जाल  बिछाया  जाये  ।

 जहां  तक  बिहार  का  सम्बन्ध  है,  छोटा  नाग-
 पुर  क्षेत्र  मे ंलगभग  25,  30  परसेंट  और  सामान्य
 रूप  से  बिहार  में  लगभग  :5  परसेंट,  प्रर्थात्‌  वहां  पर
 लगभग  20  परसेंट  लोग  ऐसे  हैं,  जिन्हें  साल  भर
 दोनों  टाइम  खाना  नहीं  मिलता  है  1,  गांवों  के
 नज़दीक  लोहा,  कोयला,  माइका  श्रौर  वाक्साइट
 आदि  का  भंडार  है,  लेकिन  वहां  कोई  भी  ग्रामोद्योग
 कायम  नहीं  किया  गया  है।

 तैनु  डैम  पर  एक  सुपर  थर्मल  प्लांट  बनाने  की
 योजना  थी,  लेकिन  उसको  फ़रकका  में  भेज  दिया  गया
 है।  इस  स्थिति  में  उस  क्षेत्र  में  जो  कोयला  है,  उसका
 क्या  होगा  ?  ढोंढ़ी  ग्रुप  ग्राफ़  कोलियरीज्ञ,  स्वांग
 कोलियरी  श्र  कारो  स्पेशल  कोलियरी  को  इस  सुपर
 थर्मल  प्लांट  के  लिए  चलाया  गया  था।  इस  योजना
 को  कार्यान्वित  न  करने  का  परिणाम  यह  होगा  कि
 वहां  जो  लाखों  टन  कोयला  पड़ा  है,  उसमें  श्राग
 लग  जायेगी  और  वह  बर्बाद  हो  जायेगा  ॥

 ऊर्जा  मंत्री  महोदय  डेढ़  वर्ष  से  कह  रहे  थे  कि
 तेन  डेस  के  सुपर  थर्मल  प्लांट  की  योजना  प्लानिंग
 कमीशन  में  है।  दो  दिन  पूर्व  कहा  गया  कि  यह
 योजना  वहां  से  एपरूव  हो  गई  है।  लेकिन  बिहार
 सरकार  उसे  शुरू  तो  करे।

 बिजली  श्रौर  कोयले  के  सम्बन्ध  में  बड़ा  भ्रष्टाचार
 है  ।  उस  क्षेत्र  में  राष्ट्रीय  धन  का  जो  दुरुपयोग
 रहा  है,  दो  दिन  के  दौरे  के  बाद  हमने  उसकी
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 रिपोर्ट  मंत्री  [महोदय  को  दी  है।  प्रगर  प्लानिंग  में
 भी  यही  स्थिति  जारी  रही  तो  देश  का  विकास  नहीं
 हो  पायेगा  |  मैं  मं"  महोदय  से  कहना  चाहता

 र
 वह  हर  वर्ष  बढ़  के  बाद  राहत-कार्य  कर  के

 कपल  मरहम  पट्टी  में  ही  न  लगे  रहें,  बल्कि  राष्ट्रीय

 सतर
 पर  जल  तथा  सिंचाई  के  लिए  एक  योजना

 बनायें  ।

 SHRIMATI  PARVATHI  KRISHNAN
 (Coimbatore):  Mr.  Deputy-Speaker,
 Sir,  I  have  given  a  few  cut  motions
 and  I  would  like  to  speak  on  one  or
 two  of  them.  I  am  sure  the  hon.  Minis-
 ter  will  not  treat  them  as  he  has  done
 in  the  past  stating  that  it  does  not
 come  under  Supplementary  Demand.
 But  I  think  the  purpose  of  cut  motions
 is  to  bring  to  the  notice  of  the  Govern-
 ment  certain  issues  that  are  very
 urgent  to  which  they  should  pay  their
 attention.

 The  first  point  I  would  like  to  refer
 is  the  agitation  of  the  Food  Corpora-
 tion  Employees.  In  all,  the  Demands
 you  have  got  here,  there  is  the  De-
 mand  for  the  Food  Corporation  of
 India.  The  employees  have  been  on
 agitation  for  a  pretty  long  time.  Their
 demands  merit  very  urgent  attention
 particularly  in  respect  of  their  promo-
 tions.  in  respect  of  their  recruitment
 and  implementation  of  the  tansfer
 policy,  Their  association  has  also  put
 forward  their  demands  regarding  the
 payment  of  night  overtime  allowance.
 These  are  very  important  demands  and
 I  hope  the  hon.  Finance  Minister  will
 use  his  fatherly  or  brotherly  influence
 with  his  colleague,  the  Minister  of
 Agriculture,  to  see  that  the  negotia-
 tions  are  started  ‘with  the  Association
 as  early  as  possible  and  also  5९९  that
 the  matters  are  sorted  out  because
 food  is  a  very  important  com-
 modity  and  if  the  work  of  the  Corpo-
 ration  comes  to  a_  stand-still  because
 of  the  neglect  of  the  Food  Corporation
 Employees’  demands,  then  we  do  not
 know  what  will  happen  to  the  rest  of
 us.  That  is  why  I  would  impress  upon
 him  the  urgency  of  the  whole  matter.

 With  regard  to  excise  duty  on  car-
 damom  oil,  the  smaller  exporters  who
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 are  exporting  this  commodity  have  re-
 quested  that  the  export  cess  of  33,
 should  be  ,  removed,  Now,  this  is  a
 very  small  thing,  but  the  duty  is  very
 heavy.  Therefore,  they  have  asked
 for  the  relief  and  I  hope  the  Finance
 Minister  will  be  maganimous  enough
 to  give  them  this  relief.  Then  under
 Demand  12  comes  export  promotion
 assistance  for  encouraging  export.

 \

 In  Coimbatore  recently  an  export
 firm  has  been  formed  and  that  firm
 had  asked  the  Commerce  Ministry  for
 a  grant  from  the  Marketing  Develop-
 ment  Fund  so  that  they  could  partici-
 pate  ir,  the  engineering  exhibition  that

 -is  due  tu  take  place  in  Jakarta  in  1979.
 The  reply  that  I  have  got  from  tne
 Commerce  Ministry  in  respect  of  it  is
 that  the  party's  request  was  examined
 and  it  was  found  that  it  was  not  eli-
 gible  for  MDF  assistance  as  it  is  neither
 an  approved  organization  nor  it  is  a
 recognised  export  house  under  the  ex-
 port  policy,  I  have  no  clue  what  does
 it  mean?  After  all,  here  is  an  export
 firm  that  has  been  operating  for  four
 years.  It  is  not  a  firm  on  a  profit  mak-
 ing  basis  at  all.  It  is  a  cooperative
 venture  of  the  small  scale  industria-
 lists  in  Coimbatore,  they  have  clubbed
 together  their  resources  and  together
 they  are  trying  to  increase  their  ex-
 ports.  They  are  not  coming  to  you  for
 anything  more,  they  ‘want  only  this
 assistance,  Surely,  you  can  recognise
 them  when  you  recognise  so  many  ex-
 port  firms  that  are  making  so  much
 profit,  Here  is  an  organization  that  is
 a  cooperative  venture;  there  are  no
 directors’  fee,  nothing  of  the  sort;  but
 you  do  not  want  to  encourage  them.
 And  you  talk  of  small  scale  sector.
 Whai  smal!  scaie  are  you  talking  about,
 I  do  not  understand?  Instead  of  cut-
 throat  competition  among  themselves,
 they  are  cooperating  together  so_  that
 they  will  also  pursue  the  export  mar-
 ket  and  see  to  it  that  there  is  a  guaran-
 teq  marked  for  their  small  scale  indus-
 tries.  That  is  all  it  is.  That  is  why
 they  are  asking  for  this  assistance  and
 not  money  to  play  ducks  ang  drakes

 with  that,  not  money  in  order  to  earn
 a  profit  for  a  particular  firm,  I  hope,
 the  Minister  will  ask  the  Commerce
 Ministry  to  have  a_  second  lox  at  it
 and  see  that  such  ventures  are  encour-
 aged.  We  had  often  Mr.  Mohan  Dharia
 here  saying:  “Cooperative  ventures,
 cooperative  ventures  come  to  me  and  I
 will  give  you  assistance.”  Has  he  not
 said  that  quite  often?  But  here  is  a
 cooperative  venture,  in  ‘whose  case
 what  does  he  do?  He  says:  “Get  out,
 you  are  not  a  recognised  export
 house.”  He  does  not  want  to  recognise
 them,  How  are  they  going  to  get  re-
 cognition  from  you?  That  is  why,  I
 take  this  opportunity  to  bring  to  your
 notice  this  and  I  hope,  you  will  not  at
 least  say  in  your  reply  that  it  does  not
 come  under  these  demands.  Please  do
 not  say  that.  At  least  say  that  you
 will  convey  this  matter  to  the  Minister
 of  Commerce  and  you  will  cooperate
 in  bringing  this  matter  to  his  notice.

 Lastly,  I  just  ‘want  to  put  one  or  two
 points  before  the  Minister  for  his  very
 serious  consideration.  In  the  interest
 of  industrial  growth,  central  excise
 rules,  I  feel,  should  be  gone  through  in
 detail  and  the  procedures  and  the  Act
 itself  simplified,  so  that  they  are  under-
 stood  by  everybody,  Today,  with  the
 growth  of  the  rural]  and  small  scale
 sector,  it  is  very  necessary  that  you
 have’  simplified  procedures,  because
 these  small  scale  people  do  not  have
 their  big  legat  luminaries  to  advise
 them  how  to  evade  the  various  laws
 and  procedures,  they  have  to  fulfil
 these  iaws  and  procedures.  Therefore,
 today  what  is  happening  in  some  cases
 is  this  that  there  is  a  difference  in  the
 enforcement  even  of  the  rules  varying
 from  officer  to  officer,  region  to  region,
 and  this  experience  has  been  brought
 to  my  notice  by  people  in  the  small
 scale  industries.  I  ‘would,  therefore,
 request  you  to  have  a  look  into  this
 matter,

 Then,  it  is  an  accepted  practice  in
 the  engineering  industry  that  brought-
 out  components  are  identified  by  the
 buyers’  part  number.

 The  excise
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 authorities  today  claim  that  since  the
 supplies  are  made  to  the  buyers  accord-
 ing  to  their  drawings  and  specifica-
 tions,  the  buyer  is  the  real  manufac-
 turer  even  when  the  buyer  has  not
 supplied  the  raw  material.  The  request
 that  they  are  making,  therefore,  is

 दूसरी  ब।त  यह  है  कि  जो  बजट  बनते  हैं  उनको
 बनाने  वाले  कौन  हैं?  वही  लोग  हैं  जो  कि  सरकार
 के  नौकरशाही  यंत्र  को  चलाने  वाले  हैं।  इस
 देश  में  जो  सामन्तशाही  परिवारों  के  लोग  हैं  उन्हीं
 का  सरकार  की  नौकरणाही  व्यवस्था  पर  प्रभाव  है।
 इसलिए  किसी  न  कसी  तरह  से  बजट  पूंजीपतियों
 के  हक  में  चला  जाता  है।  जो  बिड़ला  महाराज  हैं
 उन  पर  करोड़ों  रुपया  सरकार  का  टैक्स  के  रूप  में

 that  this  should  be  treated  as  “loan-
 licensees”  and  not  subjected  to  the
 cumbersome  formalities  and  procedures
 that  exist  to-day.  I  would  most  ear-
 nestly  request  the  Finance  Minister  to
 have  this  examined,  so  that  by  the
 time  he  comes  to  us  with  the  General
 Budget,  he  will  get  bouquets  and  not
 brickbats,  I  hope  this  time  he  wil!
 not  turn  his  back  on  the  people  in
 the  name  of  looking  to  the  future,  but
 will  face  the  people  and  give  them
 relief;  and  by  the  time  he  comes,  I
 hope  these  two  points  which  I  have
 raised,  will  have  been  sorted  out,

 श्री  हुकम  देव  नारायण  यादव  (मधुबनी  )  :
 उपाध्यक्ष  महोदय,  सरकार  के  जरिए  जो  बजट
 बनाया  जाता  है  उस  बजट  में  पैसा  और  पसीना  दोनों
 का  कोई  समन्वय  नहीं  होता  ।  बजट  खर्चे  का  ऐसा
 बनाना  चाहिए  कि  पसीना  जहां  ज्यादा  बहता  हो
 पैसा  वहीं  ज्यादा  जाना  चाहिए।  लेकिन  देश  में
 व्यवस्था  ऐसी  बनी  है  कि  पसीना  जहां  ज्यादा  बहता
 है  वहां  सब  से  कम  जाता  है  और  जहाँ  पसीना
 बिल्कुल  नहीं  बहता  वहां  पैसा  सब  से  ज्यादा  इकट्ठा
 होता  है।  इस  व्यवस्था  के  लिए  दोषी  कोन  है  ?
 व्यबस्था  के  लिए  दोषी  बह  होते  हैं  जो उसका  संचालन
 करने  बाले  होते  हैं।  सरकार  का  काम  है  कि  इस
 बात  को  महराई  से  देखे  कि  देश  की  सम्पक्ति  का
 बटबारा  सही  ढंग  सेहो।  जब  प्राप  बटज  बनायें
 तो  बजट  का  मूल  उद्देश्य  होना  चाहिए  कि  उसमें
 जो  पैसा  प्राप  वे  रहे  हैं,  समाज  के  सब  से  अन्तिम
 मानव  की  जेब  में  कितना  उसका  हिस्सा  जाता  है,  यह
 भाप  देखें  ।  जो  समाज  का  सब  से  भ्रन्तिम  मानव
 है  जो  समाज  का  मूक  बहुमत  है,  जो  बोल  नहीं  सकता,
 जो  झपनी  भावना  को  प्रकट  नहीं  कर  सकता,  रात  दिन
 बैल  जैसे  इंसान  हो  कर  खटला  है,  बजट  का  ज्यादा
 से  ज्यादा  हिस्सा  उन  के  पास  जाना  चाहिए,  जो  बिल्कुल
 नहीं  जा  पाता  है।  इसलिए  पैसा  झौर  पसीना--दोनों
 का  रिश्ता  जो  इस  देश  में  बिगड़ा  हुआ  है,  जनता
 सरकार  को  चाहिए  कि  पैसा  शौर  पसीना  &  रिश्ते  को
 ठीक  करे।  जहां  पसीना  ज्यादा  है  वहीं  पैसा  ज्यादा
 जाना  चाहिए  शौर  जहां  पसीना  नहीं  है  वहां  से दौलत
 को  हटाना  होगा  और  हर  सम्पत्ति  के  साधन  का  बिल्कुल
 बिक  ट्रीयकरण  करणा  होगा  ।  जो  दोलत  एक  जगह

 ="
 हो  रही  है  उसको  सरकार  को  रोकना

 हगा ।

 बकाया  है।  सरकार  ने  इनकम  टैक्स  ऐक्ट  में  ऐसे
 प्रावधान  बना  कर  रखे  हैं  जिनको  समुम्दर,
 महासमुन्दर  या  अनन्त  कहा  जाये,  जिनका  कोई
 पार  ही  नहीं  है।  सरकार  की  ओर  से  उनके  खिलाफ
 कमीशन  बनाया  लेकिन  उस  कमीशन  ने  श्राज  तक
 कोई  बैठक  नहीं  की  ।  कलकत्ता  हाईकोर्ट  या  किसी
 शौर  हाईकोर्ट  में  बिड़ला  महाराज  ने,  कमीशन  के  जो
 ट्म्स  आफ  रेफ्रेन्स  थ ेउनके  लिए  याचिका  दायर  की
 आर  हाईकोट  ने  कमीशन  के  काम  को  मोअत्तल  कर
 दिया।  वह  अभी  तक  मोअत्तल  है,  उस  कमीशन
 नेन  तो  कोई  बैठक  की  और  न  कोई  कार्यवाही  की
 जब  कि  एक  करोड़  से  ज्यादा  रुपया  उस  पर  खर्च
 हो  गया।  इस  तरह  से  बिड़ला  महाराज  के  ऊपर
 जो  टैक्स  की  वसूली  बाकी  है  वह  नहीं  हो  पाई
 बिड़ला  महाराज  ने  जो  करों  की  चोरी  को  है  उसकी
 कोई  वसूलीं  नहीं  हो  पा  रही  है  ।  मैंने  इस  सम्बन्ध  में
 एक  दर्जन  प्रश्न  किए  हैं  जिनसे  साफ  ज़ाहिर
 होता  है  कि  जनता  सरकार  में,  चाहे  वह  सचिवालय
 हो  या  भन्य  दफ्तर  हों,  वहां  पर  बिड़ला  महाराज  के  कोई
 न  कोई  भादलो  इतने  'जबदंस्त  रूप  में  कुण्डली  मार  कर
 बैठे  हें  कि  उनको  कोई  भी  पकड़  नहीं  सकता  है
 इस  तरह  से  बिड़ला,  साहू  जैन,  जयपुरिया,  सिहानिया--
 इन्हीं  लोगों  का  राज्य  इस  देश  में  चलता  रहेगा।  दूसरी
 तरफ  जो  खेत  में  काम  करने  वाले  हैं  उनकी  कुछ  भी
 नहीं  क्‍लत्ती  है।  में  कहना  चाहता  हूं  कि  इस
 देश  में  ब्यापार,  राजनीति  और  नौकरशाही--जब  तक
 इन  तीनों  का  गठबंधन  टूठेया  नहीं  तब  तक  सही
 माने  में  कभी  इस  देश  में  समाजवादी  व्यवस्था  की
 स्थापना  नहीं  हो  सकती  है।  इन  तोनों  के  गठबंधन

 की  वजह  से  ही  अनुपूरक  बजट  बना  कर  लाये  जाते
 हैँ  ।

 यह  फितने  शर्म  की  बात  है  कि  हमारे  बिहार
 के  ग्रन्दर  सारे  कारोबार  चलते  हैं  लेकिन  उनके  सारे
 हेड-प्राफिस  मद्रास,  कलफसा  और  बम्बई  में  हैं  जिसके
 कारण  सेल्स  टैक्स  का  पैसा  बिहार  को  नहीं  मिलता
 है।  यदि  सभी  मुख्यालय  हमारे  बिहार  में  ही  रखें
 जायें  तो  दो  सौ  करोड़  रपये  सामाना  बिहार  को
 ग्रामदबगी  हो  सकती  है  |  इस  प्रकार  से  बिहार

 सौ  करोड़  बपये  साल  की  पझ्राभदनी  मारी
 ।  कहा  जाता  है  कि  बिहार  में

 पूजी  जगा  दी  बई  शोर  इतने  कारखाने  बना
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 नहीं  होगी,  जब  तक  नौकरशाही  पवित्र  नहीं  होगी,
 तब  तक  देश  के  झ्नन्दर  ब्यापार  पवित्न  नहीं  होगा,
 जब  तक  व्याफर  पवित्र  नहीं  होगा,  तब  तक  समाज
 के  भ्रन्दर  सारा  काम  पवित्र  नहीं  हो  सकता  है।  इस
 लिए  सब  से  पहले  राजनीति  की  गंगोत्नी  को  सम्पूर्ण
 रूप  से  शुद्ध  करो,  तब  श्राप  का  बजट  शुद्ध  होगा।
 जब  गंगोत़ी  शुद्ध  होगी,  तो  गंगा  की  धारा  भी  पवित्र
 रहेगी  ।  उपाध्यक्ष  महोदय,  श्राप  भी  इस  बात  को
 झनेक  बार  कहे  होंगे--जब  हम  श्रौर  आप  मन  से  लड़ाई
 लड़  रहे  थे,  तो  यह  झावाज़  उठाते  थे  कि  जब  गंगोत्नी
 की  धारा  पवित्न  होगी  तो  इलाहाबाद  में  गंगा  का  पाती
 स्वत:  पवित्न  रहेगा,  लेकिन  गंगोत्री  पवित्न  नहीं  हुई
 तो  इलाहाबाद  में  गंगा  का  पानी  कभी  पवित्न  नहीं  हो
 सकता  है।  राजनीति  की  पवित्रता  का  मतलब
 है--संसद  और  संसद  का  मतलब  है  बहुमत,  बहुमत

 ,  का  मतलब  है--सरकार,  सरकार  का  मतलब  है--
 मंत्रिमण्डल,  और  मंत्रिमंडल  का  मतलब  है--प्रधान
 मंत्री  ।  कहने  का  मतलब  है  कि  जो  सत्ता  की  नम्बर

 l  कुर्सी  पर  जो  बिराजमान  हैं,  जब  तक  वह  झपने  को
 पवित्र  नहीं  करेंगे,  तब  तक  समाज  की  पवित्रता  को
 बात  करना,  भ्रष्टाचार  को  रोकने  की  बात  करना--
 गलत  है।

 इस  लिए  में  निवेदन  करूंगा--प्रगर  देश  की
 अर्थ-व्यवस्था  को  ठीक  करना  है,  भ्रष्टाचार  को  रोकना
 है  तो  स्वतः  पहले  यहां  से  काम  भ्रारम्भ  हो  कि  हमें
 गंगोत्री  को  शुद्ध  करना  है,  ताकि  हमारे  देश  की
 60  करोड़  जनता  यह  महसूस  करे  कि  जो  हमारे
 देश  का  राज  चलानेवाला  व्यक्ति  है,  वह  मिर्मल
 है,  निर्दोष  है,  पवित्र  है,  भ्रष्टाचार  रहीत  है,  चरित्र-
 वान  है--इस  बात  की  छाप  देश  पर  और  समाज  पर
 पड़ेगी  ।  लेकिन  यदि  हम  स्वयं  भ्रष्टाचार  में  लिप्त
 होंगे,  सरकार  का  बजट  बनाने  वाले  लोग  यदि
 स्वयं  भ्रप्टाचार  में  लिप्त  होंगे.  तो उसका  कोई  भी
 अ्रसर  देश  की  जनता  पर  पड़ने  वाला  नहीं  है  ।

 इस  लिए  में  निवेदन  करूंगा  कि  देश  के  श्रन्दर  ग्राज
 जो  झावाज़  उठ  रही  है,  करोड़ों  लोग  बेकार  हो  गये
 हैं,  उन  के  सामने  कोई  काम  नहीं  है,  भ्राज  देश  के
 अन्दर  जो  हिंसक  वातावरण  पैदा  हो  रहा  है--इसके
 लिए  जिम्मेदार  कौन  है  ?  व्म्मेदारी  इस  सरकार
 को  चलानेवाले  लोगों  की  है,  राजनीति  को  चलाने
 वाले  लोगों  की  है,  जिन  के  कारण  देश  के  करोड़ों  आद-
 मियों  के  पास  कोई  रो  रगार  नहीं  है  ।  इस  लिए
 देश  का  पैसा  उन  नौजवानों  के  हाथों  में  देने  के  लिए,
 ग्रामीण  भ्रथं-व्यवस्था  को  मज़बत  करने  के  लिए,
 गांवों  का  औद्योगीकरण  करने  के  लिए,  कुटीर-उद्योगों
 को  चलायें  भर  बड़े  उद्योगों  को  जो  बड़े  -बड़े  लाइसेंस
 दिये  हुए  हैं,  उन  तमाम  लाइसेंसों  को  रद्द  करें।
 गांवों  के  भ्रन्दर  जो  सामान  हाथ  से  बन  सकता  है,
 उस  का  उत्पादन  बड़े  कारखानों  में  नहीं  होगा।
 लेकिन  दुर्भाग्य  से  जनता  सरकार  के  बनने  के  बाद  भी
 बड़े-बड़े  व्यापारियों  को,  बड़े  एकाधिकारवाले  घरानों
 को  लाइसेंस  दिये  गये,  बिड़ला  को  भी  मिला,  श्रौर
 टाटा  को  भी  मिला  प्राप  कहेंगे,  हमारे  सामने
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 watt  है।  यह  मज़बूरी  कांग्रेसी  राज्य  में  भी  थी
 शौर  यही  मजबूरी  राज  जनता  राज्य  में  भी  है  भौर
 शायद  आने  वाले  राज्य  में  भी  रहेगी,  लेकिन  इस
 मजबरी  से  शासन  नहीं  चल  सकेगा।  भ्रष्टाचार  कों
 रोकने  के  लिए,  एकाधिकार  को  रोकने  के  लिए,
 बड़े-बड़े  व्यापारियों  के  हांथों  में  जो  सम्पत्ति  है,
 जिस  का  केन्द्रीयकरण  हो  रहा  है,  उस  का  विकेन्द्री-
 करण  करने  के  लिए,  सत्ता  का  विकेन्द्रीकरण  करने  के
 लिए,  झ्ाज  आवश्यकता  इस  बात  की  है  कि  संकल्प  के
 साथ,  मजबूती  के  साथ  ब्यापार-राजनीति  श्रौर
 नौकरशाही  का  त़िकोणात्मक  गठबन्धन  हो  गया  है,
 उसको  तोड़ना  होगा,  उस  पर  प्रहार  करना  होगा
 झौर  इस  लड़ाई  में  यदि  जनता  सरकार  चली  भी
 जाय,  उस  को  टूटना  पड़े  तो  टूट  जाना  चाहिए,
 लेकिन  भानेवाले  भारत  के  निर्माण,  भविष्य  के  निर्माण
 झौर  देश  के  करोड़ों  लोगों  में  श्ाशा  का  संचार
 करने  के  लिए  झाप  को  सही  रास्ते  पर  चलना  होगा

 इन  शब्दों  के  साथ  मैं  वित्त  मंत्री  जी  से  भनुरोध
 करूंगा  कि  वह  गहराई  से  सोचें,  केवल  प्रनुप्रक  बजट
 लाकर  मत  रखिये--में एक  छोटी  सी  बात

 हग
 Pas

 दो  साल  के  बाद  या  शायद  एक  साल  के  बाद
 के  कोई  प्रतिनिधि  यहां  झाने  वाले  हैं,  उन  के  ठहरने
 के  लिए  9  करोड़  या  i  करोड़'  की  लागत  का  बिल्ली
 में  एक  नया  महल  बनाया  जा  रहा  है।  उपाध्यक्ष
 महोदय,  हिन्दुस्तान  में  एक  लाख  गांव  ऐसे  हैं  जहां
 लोगों  को  दो  मील  से  पानी  लाना  पड़ता  है।  प्राज
 आ्रादिवासी  श्रौर  हरिजन  गरीब  के  धर  में  चले  जाइये--
 जिन  की  औरतें  रात  को  नंगी  हो  जाती  हैं  और  श्रपनी
 साड़ी  से  अपने  बच्चे  को  ढक  कर  सुलाती  हैं।  जहां
 देश  की  करोड़ों  श्रौरतें  भ्रपने  बच्चे  को  सुलाने  के
 लिए,  भ्रपनी  साड़ी  खोल  कर  नंगी  हो  जायें,  जहां
 इन्सान  को  पानी  न  मिले,  वहां  दिल्ली  में 11  करोड़
 रूपया  लगा  कर  होटल  बनाया  जाय--यह  जनता
 राज  नहीं  है,  कंस  राज  है,  बेईमान  राज  कहा  जा  सकत
 है,  यह  इन्सानों  का  राज  नहीं  कह  सकते  हैं।  एक
 तरफ़  सुविधावालों  को  और  भ्रधिक  सुविधा  देते  चलो
 शौर  दूसरी  तरफ़  एक  इन्सान  जानवर  की  ज़िन्दगी
 बिताये--यह  बर्दाश्त  नहीं  होगा  ।  इस  लिए  झगर
 झाप  सही  रास्ता  नहीं  देंगे,  तो  गांव  और  शहर  की
 टक्कर,  किसान  और  उद्योगपति  की  टक्कर,  कुटीर
 उद्योग  और  बड़े  उद्योगों  की  टक्‍्कर--इन  से  देश  में
 जो  तनाव  की  स्थिति  पैदा  होगी,  उस  नई  दिशा  से,
 जो  मिलनेवाली  है,  सारा  देश  हिलेगा,  सारा  देश
 टूटेगा  और  उस  की  सारी  ज़िम्मेदारी  जनता  सरकार
 पर  होगी  ।

 इन्हीं  शब्दों  क ेसाथ  मैं  सरकार  को  चेतावनी
 देते  हुए  प्रपनी  बात  समाप्त  करता  हूं।

 SHRI  VAYALAR  RAVI  (Chirayin-
 kil);  I  am  not  surprised  when  the
 hon.  Minister  comes  to  ask  for  a  sup-
 plementary  demand  of  Rs.  630  crores.
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 During  the  last  debate  on  Budget

 many  members  on  this  side  argued
 and  tried  to  make  him  understand
 that  his  calculations  of  the  Indian

 econoMy  was  going  to  prove  wrong

 ang  the  deficit  may  go  Up.  The  hon.

 Minister  was  banking  upon  the  gold
 auction  which  he  thought  would

 squander  away  the  money  which  peo-

 ple  were  holding  and  this  would
 cover  up  everything  but  his  policy  of

 gold  auction  has  proved  to  be  wrong.
 I  do  not  know  whether  I  can  use
 word  ‘wrong’  or  flop,  The  hon.  Minis-
 ter  has  to  reconsider  the  whole  situa-
 tion.  This  shows  the  weakness  of  the

 Indian  economy  today.  In  this  re-

 gard  I  can  produce  his  own  docu-
 ment—the  document  prepared  by  the
 Reserve  Bank  of  India  bulletin  that

 appeared  in  the  press  also.  This  bul-

 letin  says  that  the  whole  economic
 situation  has  been  sluggish  and  there
 is  8  shadow  of  inflation  and  the  situa-
 tion  is  getting  worsened  day  by  day.
 I  am  summing  up  the  contents  of  the
 report  of  the  Reserve  Bank  itself.

 How  this  situation  hag  come,  every-
 one  knows’  that.  The  industrial
 growth  rate  has  come  down  consi-
 derably.  The  Minister  of  Industries
 while  boosting  himself  saiq  that  the
 growth  will  go  up  to  0  per  cent.  But
 it  has  come  down  to  3  per  cent,  I
 believe.

 (Interruptions)

 See  the  national  scene.  the  indus-
 trial  growth,  the  national  growth  has
 come  down  on  the  one  side  and  on
 the  other  side,  let  us  see  the  export-
 import  performance,  So  far  as  ex-
 port-import  is  concerned,  it  is  one  of
 the  vital  sectors.  We  have  to  keep
 the  value  of  the  money  as  well  as
 the  reputation  of  our  Indian  rupee  in
 the  international  Monetary  Fund.  But
 here  the  situation  has  worsened.
 Please  look  at  the  target.  Shri  Mohan
 Dharia  declared  in  the  House—import
 worth  Rs.  5,800  crores  to  Rs.  6,000
 crores.  But  now  what  happened?
 Take  his  own  statement.  When  the
 Government  was  taken  over  by  this
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 Government,  there  was  a  surplus  of

 foreign  exchange  to  the  tune  of  72

 crores.  In  1977-78  it  has  come  gown
 to  Rs,  692  crores  minus.  In  the  half
 of  the  year  1977-78  there  is  a  deficit
 of  trade  balance—Rs.  64l  crores.  I
 have  no  doubt  it  may  be  beyond
 Rs,  500  crores.  It  shows  that  it  has
 been  a  failure  on  the  export  front.
 The  import  policy  has  definitely  been

 adopted  with  the  consent  of  the  Fin-
 ance  Minister.  I  qo  not  know  how
 he  could  put  his  signatures,  how  he

 coulg  give  his  opinion  for  a  lavish

 import  of  every  item  starting  from
 Textile  Machinery  to  Electronic  tape.
 Everything  which  is  produced  in  this
 country  is  imported  and  we  are  losing
 the  market  abroad.  I  am  told  so  far
 as  import  is  concerned,  the  Ministry
 of  Commerce  has  no  land  in  it,  The

 Ministry  of  industry,  Fertilizers,  and
 other  Ministries  do  so  with  the  con-
 currence  of  the  Finance  Minister  v/ho
 is  the  master  of  the  entira  finance  in
 this  country  ang  it  has  landed  us  in
 deficit  of  foreign  exchange  and  the
 trade  balance  this  year  of  Rs,  1,500,
 crores.  Is  it  not  a  serious  situation?
 On  the  one  side  the  national  growth
 has  come  down  and  on  the  other  side
 trade  deficit  is  also  increasing.  We
 are  banking  on  the  remittances  by
 the  Indian  people  working  abroad.
 How  far  it  is  going  to  help  you,  you
 can  yourself  judge?

 The  new  development  has  come.
 Illegal  channels  have  been  resorted
 by  the  people  abroad  to  send  money
 to  India.  I  have  seen  the  report  in
 the  news  paper.  This  has_  already
 started.  Your  own  Government  bul-
 letin  says  that  the  remittances  have
 come  down  a  little.  The  graph  is  not
 going  up.  It  shows  that  the  remit-
 tances  from  abroad  have  heen  coming
 down  and  the  graph  igs  not  going  up
 and  the  illegal  channels  have  been
 resorted  to  by  the  racketeers  in  the
 field.  You  have  to  take  ६  serious  Jook
 at  it  and  take  necessary  action.

 The  hon.  Finance  Minister  knows’
 that  the  OPEC  have  increased  the
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 price  of  their  petrol  by  44  per  cent.
 It  means,  we  have  to  spend  more
 than  Rs,  200  crores  on  petrol  an-
 nually.  You  can  increase  the  price
 of  petro]  and  diesel  and  make  up  the
 loss.  But  what  impact  will  it  have
 on  the  Indian  economy?  This  increase
 of  200  crores  wiil  create  inflationary
 tendency  and  this  in  turn  will  devalue
 the  Indian  rupee.  The  Indian  rupee
 is  devaluing  everyday.  I¢  the  value
 of  the  rupee  js  declined,  prices  will

 EO  up  further  which  will  affect  the
 poor  masseg  of  the  country,  That  is
 why,  I  appeal  to  the  hon.  Minister  to
 eonsider  these  facts  and  take  steps  to
 keep  the  value  of  the  rupee  intact

 ‘and  maintain  the  price  leve!.

 \

 There  is  slackness  in  the  public  sec-
 ‘tor  or  industrial  sector.  Public  sector
 need  to  be  strengthened,  encvuuraged
 and  all  kind  of  ‘assistance  should  be
 given  by  the  Government.  Unfortu-
 nately,  we  could  see  crisis  in  certain
 companies.  BHEL  is  facing  crisis
 now.  The  entire  problem  there  was
 started  after  its  Managing  Director
 was  thrown  out.  The  Industry  Minis-
 ter,  Mr.  George  Fernandes,  in  his
 ‘first  speech  during  the  discussion  on
 the  Demands  of  his  Ministry,  said  that
 he  had  good  men  like  Mr.  Raghavan in  the  public  sector.  Now,  the  same
 Person  has  been  thrown  out  without
 assigning  any  reason.  We  know  the
 reason.  The  entire  BHEL  has  been
 ‘sold  to  Siemens  of  West  Germany,  I-
 Can  produce  the  documents  including the  draft  agreement  with  Siemens,  be- fore  this  House.  BHEL  has  been  de-
 graded  to  sole  selling  agent  of  the
 Siemens.  Siemens  is  one  of  the  major
 financing  body  to  the  Sources  Inter-
 national.  I  am  not  saying  that  there
 is  any  connection  between  Mr.  George
 Fernandés  and  the  Sources  Interna-
 tional.  J  am  not  making  that  allega-
 tion  at  all.  But  the  fact  remaing  that
 today  one  of  the  biggest  public  sector
 undertakings—BHEL—has  become  the
 selling  agency  of  Siemens  for  about
 28  items.  And  by  this  agreement  the
 Telk  which  is  a  public  sector  under-
 taking  functioning  in  the  remote  part
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 of  Kerala,  is  affected,  Telk  is  manu-
 facturing  transformers,  But  wha:  is
 one  part  of  your  agreement?  You
 wil]  sell  to  Madhya  Pradesh  Electri-
 city  Boarg  turbine  generators  of  250
 megawatt  at  Rs.  6.5  crores,  You  say,
 you  have  disbandeg  the  whole  thing
 at  Hardwar  and  taken  away  the  tech-
 nology  to  K.W.,  a  subsidiary  of  Sie-
 mens.  At  what  cost  you  are  import-
 ing  these  generators?  You  are  import-
 ing  them  at  Rs.  2  crores  and  selling
 them  to  the  Madhya  Pradesh  Electri-
 city  Board  at  Rs,  6.5  crores.  Is  it  the
 way  of  doing  business?  What  is  the
 interest  of  Shri  George  Fernandes
 linking  BHEL  so  much  with  the  Sie-
 mens?  This  is  the  way  this  multina-
 tional  is  getting  into  the  body  politic
 of  India,  You  are  allowing  these
 multinationals  to  come  9ne  by  one
 into  the  Indian  economy.  Wheat  into
 the  Indian  economy  and  squeeze  our
 blood,  Why  should  the  Finance  Minis-
 ter  allow  such  things  to  happén  under
 hig  nose?  I  know,  he  is  not  responsi-
 ble  directiy  but  nothing  can  be  done
 without  his  signatures.  As  a  mana-
 ger  of  Indian  economy,  he  is  expected
 to  contro]  the  Indian  economy.  I  am
 sorry  Mr,  Patel,  you  have  faileq  in
 your  duty  to  control  them.

 The  Finance  Minister  made  a  com-
 mitment  in  this  House.  We  know  that
 this  Parliament  passeq  Central  Sales
 tax  (Amendment)  Act.  We  the  peo-
 Ple  of  Kerala  and  Kerala  Government
 were  affected  very  much  by  this
 enactment.  Once  I  asked  the  Fin-
 ance  Minister  about  it  and  he  said
 that  if  any  promise  had  been  given
 by  the  Government  of  India  to  com-
 pensate  the  loss  occurred  to  the
 Kerala  Government  by  this  enact-
 ment,  definitely  they  woulq  compen-
 sate  that.  The  dispute  was  about  the
 quantum  of  amount  only.  I  am  sorry
 to  tell  the  House  that  sa;far  that  dis-
 pute  has  not  been  settled.  Stil]  we are  clamouring  and  demanding  from
 the  Finance  Ministry  to  compensate the  loss  which  we  had  incurred  be- cause  of  the  Centra]  Sales  Tax
 (Amendment)  Act,
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 We  are  going  to  have  a  further
 amendment  of  the  Central  Sales-tax
 Act,  which  will  further  erode  into  the
 finances  of  the  State.  Without  strong
 financial  stability  of  the  States,  can
 you  run  the  country?  I  know  that
 your  reply  would  be  “I  want  to  disci-
 pline  them”.  I  have  no  quarrel  with
 that.  But  you  cannot  discipline  the
 State  exchequer  by  taking  away  their
 revenue.  On  the  one  side  you  intro-
 duce  prohibition  and,  on  the  other,
 you  take  away  by  the  Central  Sales-
 tax  the  entire  resources  of  the  State.
 Sv,  they  have  to  gepend  on  the  Fin-
 ance  Commission  for  some  allotment, but  what  is  sanctioned  by  the  Fin-
 ance  Commission  is  not  enough.  You
 must  allow  the  States  to  raise  resour-
 ces.  Unfortunately,  your  enactment
 has  not  helpeg  us.  So,  I  am  appealing
 to  you  to  consider  our  problems  and
 see  that-whatever  you  promised  to
 the  Government  of  Kerala  at  the time  of  the  introduction  of  the  Cen-
 tral  Sales-tax  Act  is  given  to  them,

 Now  the  cashew  industry  is  facing a  crisis,  The  public  sector  Cashew
 Corporation  is  having  stock  worth
 Rs,  5  crores.  Though  it  is  a  foreign
 exchange  earner,  we  cannot  export  it
 because  of  the  difference  between  the
 domestic  ang  international  price. Please  see  how  you  can  help  the
 Kerala  Government  to  export  its
 stock  of  Rs.  45  crores  worth  of
 cashew.  The  coir  industry  is  also  in
 the  same  pitiable  condition.  In  fact, all  the  export-orienteg  industries  are
 in  crisis  and  we  need  help  in  a  gene-
 rous  way  from  the  Centre.

 Shrimatj  Parvathi  Krishnan  made
 a  reference  to  the  Marketing  Deve-
 lopment  Fund.  The  voutgo  from  that
 fund  is  known  as  development  assist-
 ance.  My  complaint  js  that  the
 marine  industry  js  completely  ignor-
 ed.  The  Commerce  Ministry  might
 be  doing  something.  I  have  get  a

 }ist  of  how  much  is  given;  I  do  not
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 want  to  read  it  to  save  the  time  of
 the  House.  The  way  in  which  assist-
 ance  from  the  Marketing  Develop-
 ment  Fund  has  been  distributed  is
 questionable.  Our  complaint  is  that
 some  industries  and  some  people  have
 been  given  more-favoured  treatment
 while  people  who  are  in  the  genuine
 marine  industry  are  not  getting  any
 assistance.  They  have  received  only  a
 few  lakhs  of  rupees,

 So,  I  appeal  to  the  Minister  to
 consider  this  aspect  anq  spell  out

 concretely  what  he  wants  to  do  to
 maintain  the  price  level  as  wel]  a8
 to  stabilise  the  value  of  the  rupee  and
 what  steps  have  been  taken  to  save
 the  Indian  economy  which  is  gradual.
 ly  falling  into  the  inflationary  situa-
 tion.

 शो  रोतलाल  प्रसाद  वर्मा  (कोडरमा)  :  उपाध्यक्ष
 महोदय,  मैं  इस  भ्रनुपूरक  बजट के  प्रसंग  में  मंत्री  जी  का
 ध्यान  आकर्षित  करना  चाहूंगा  कि  जनता  सरकार
 बनने  के  बाद  जनता  की  भ्रपेक्षायें  निर्माण  की  दिशा
 में,  विकास  की  दिशा  में  चलने  की  एक
 नई  आशा  थी,  और  है  ।  लेकिन  जो  योजनाओं  का
 प्रारूप  है,  जो  बजट  का  प्रावधान  है  उसको  देखने  से
 लगता  है  कि  जो  पिछले  30  वर्ष  में  था,  जिस  तरह  का
 पहले  प्रारूप  होता  था,  बिल्कुल  उसी  लाइन  पर  श्राज
 भी  चल  रहा  है  जिसकी  वजह  से  प्रगति  की  रफ्तार
 की  जितनी  अपेक्षा  थी,  अपेक्षाकृत  वह  प्रगति  बहुत  कम
 हो  रही  है  |  नये  परिपेक्ष  में,  नये  ढंग  से  इस  पर  विचार
 करना  चाहिय्रे  और  पुरानी  लीख  से  हट  कर  हमें  नये
 रास्ते  की  श्रोर  बढ़ता  चाहिये,  इसमें  अनुसंघान  करना
 चाहिये  ।  जितने  भी  प्रभी  कार्यक्रम  हैं  बजट  को  देखने
 से  लगता  है  कि  केवल  मेन्‍्टेनेंस  के  लिये,  जो  पहले
 के  कार्यक्रम  हैं  उन्हीं  को  केवल  चालू  रखने  के  लिये
 खर्च  की  मांग  की  जा  रही  है,  और  इससे  लगता  है  कि
 केवल  अपने  अ्रधिकारियों  श्र  कर्मचारियों  के  पालन
 का  ही  ख्याल  हम  कर  रहे  हैं,  न  कि  विकास  की  दिशा
 में  पूंजी  निवेष  कर  रहे  हैं  7  पूंजी  का  निवेष  नये  श्रायात
 के  साथ  होना  चाहिये  7  यह  खुशी  की  बात  है  कि  जनता
 सरकार  द्वारा  फूड  फ़ौर  वर्क,  प्रन्त्योदय  कार्यक्रम  प्रौर
 बैंकों  की  श्रधिक  से  श्रधिक  शाखायें  खोलने,  तथा  बहुत
 से  निर्माण  के  कार्यक्रम  लिये  गये  हैं  -  योजना  बनी  है,
 लेकिन  यह  अभी  भी  कागजों  में  ही  रह  जाती  हैं  ।
 जितनी  भी  बैंकों  की  शाखाएं  खुली  हैं,  सब  जगहों  पर
 ऐसा  लगता  है  कि  हम  ने  भ्रफसर-पालन  विभाग  खोले
 हैं  श्रौर  जनता  को  बैकों  से  पूंजी  नहीं  मिल  रही  है  A
 इतनी  पेचीदगी  शौर  कठिनाइयां  हैं  श्रौर  उनके  जटिल
 नियम  हैं  जिसके  कारण  ग्राम  जनता  को  छोटे  छोटे
 उद्योग  या  छोटे-छोटे  विकास  के  कारखाने  लगाने  में
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 भारी  कठिनाई  होती  है  ।  जहां  से  मैं
 भाता  हूं

 हर  गांव
 में  हर  प्रखण्ड  में  ब्लाक  स्तर  पर  शाखाएं  तो  खुल  गई,
 जिससे  जनता  को  बड़ी  श्राशाएं  थीं  कि  पूंजी  मिलेगी
 और  नया  धन्धों  किया.  जा  सकेगा  झौर  शिक्षित  बे-
 रोजगारों  को  काम  मिल  सकेगा,  लेकिन  उनको  ध्राज
 इतनी  कठिनाई  होती  है  कि  .00  बार  घूमने  पर  भी
 चैसा  वहां  से  नहीं  मिल  पाता  ।

 बिहार  में  तो  शाखाएं  सभी  प्रखण्डों  में  हैं,  मुश्किल
 से  ही  कोई  ऐसा  होगा  जहां  न  खुली  हो  ।  कहीं  कहीं  तो
 दो,  तीन  बैंक  भी  हैं,  लेकिन  ऐसा  लगता  है  कि  वह
 केवल  भ्रधिकारियों  के  पालन  के  लिये  ही  हैं  ।  कुछ  में
 तो  50  हजार  का  इन्वैस्टमैंट  हुआ  है  3  बरस  में,  कहीं
 एक  लाख  हुग्ना  है  |  श्रगर  उनके  वेतन  भत्ते  को  देखा
 जाये  तो  उससे  ही  लगता  है  कि  केवल  उन्हीं  पर  रुपया
 खर्च  होता  है  ।  वह  सिफ  अफसर-पालन  विभाग
 ही  खुले  हैं  यह  भी  देखा  गया  है  कि  i0  किलोमीटर
 या  हद  किलोमीटर  की  सीमा  बांध  दी  गई  है  कि  ज्यादा
 दूर  वालों  को  नहीं  देंगे  ।  क्या  इससे  विकास  हो  सकता
 है?  कछ  ऐसे  क्षेत्र  हैं  जो  i0,  i2  किलो  मीटर
 पर  #  श्रौर  डिजव  करते  हैं  कि  उनको  रुपया  मिले,
 लेकिन  नहीं  मिल  पाता  ।  इस  में  सुधार  करने  की  बहुत
 आवश्यकता  है  ।  वरना  इस  राष्ट्रीयकरण  का  क्या
 फायदा  हुआ  av  पहले  तो  प्राइवेट  हिसाब  था,  उसमें
 जो  पाबन्दियां  थीं  वह  तो  थीं  लेकिन  राष्ट्रीयकृृत  बैंक
 खुलने  के  बाद  भी  जनता  को  टटोलना  पड़ता  है  कि
 कहां  से  रुपया  लें,  तो  इससे  कोई  फायदा  नहीं  होता  है  ।
 इसमें  सुधार  की  आवश्यकता  है  |

 इसके  श्रलावा  आ्राज  प्रौढ़  शिक्षा  का  कार्यक्रम  देश
 में  चल  रहा  है  |  इसके  द्वारा  बहुत  बड़ा  काम  हो  सकता
 था  भ्राज  स्वैच्छिक  संस्थाएं  इस  कार्य  को  कर  रही  हैं
 लेकिन  जो  वयस्कों  के  लिये  50  रुपये  की  राशि  दी  गई
 है,  उसको  बढ़ाया  जाना  चाहिये  जिससे  वह  मन  लगाकर
 काम  करें  |

 शिक्षित  बेरोजगार  फौज  की  तरह  से  देश
 में  हो  गये  हैं  जो  हर  जगह  भ्रान्दोलन,  जलूस  और  प्रदर्शन
 चगैरह  में  लगे  हुए  हैं  A उनको  काम  नहीं  मिलता  है  ।
 अगर  इसको  बढ़ा  कर  50  रुपये  कर  दिया  जाये  तो
 2,  4  बरस  में  नियोजन  का  बहुत  बड़ा  कार्य  हो  सकता

 है  भौर  शिक्षित  बेरोजगार  काम  कर  सकते  हैं  ।  मैं
 मंत्री  महोदय  से  निवेदन  करूंगा  कि  इस  पर  विचार
 करें  श्रौर  निदेशकों  को,  इन्सपैक्टरों  को  निर्देश  दें  कि
 शिक्षित  बेरोजगारों  को  काम  में  .लगायें  ।

 किसानों  की  बहुत  सी  ऐसी  समस्याएं  हैं  जिन्हें
 हम  नजरन्दाज  करते  रहे  हैं  ।  किसानों  से  चावल,  गेहूं,
 चीनी  और  ईख  सब  कम  दामों  पर  लेने  के  लिये  हम
 दाम  फिक्स  करते  हैं,  लेकिन  उनके  लिये  जो  प्रावश्यक्र
 चीजें  हैं,  उनके  दाम  कम  नहीं  करते  हैं  Y  ट्रेक्टर,  कृषि
 उपकरण  झौर  उर्वरक  श्न्य  प्रकार  की  दवाइयां  जो  भी
 उनक  काम  में  झ्राती  हैं,  उनके  दाम  कम  नहीं  करते

 है  V  किसान  लोग  जो  ट्रेक्टर  वगैरह  खरीदते  हैं,  उनका

 सूद  उनको  2,  3  परसैंट  देना  पड़ता  है  और  5,  7
 बरस  में  भी  भ्रदा  नहीं  कर  पाते  हैं  ।  उनके  ट्रैक्टर  भी
 जब्त  हो  जाते  हैं  बैंकों  के  द्वारा  श्रोर  साथ  ही  साथ

 उनका  सब  कुछ  समाप्त  हो  जाता  है  ।  हम  समझते
 हैं  कि  i0,  .5  प्रतिशत  किसान  ऐसे  बचते  होंगे  जो
 इससे  लाभान्वित  होंगे  बल्कि  ऋण-प्रस्तता  बड़  जाती
 है  वह  8,  9  हजार  में  ट्रेक्टर  खरीदते  हैं  शौर  देते-देते

 ]  लाख  देना  पड़ता  है  जिस  तरह  से  महाजन  लोग
 सूदखोरी  करते  थे,  उससे  ज्यादा  बैंक  कर  रहे  हैं  ।
 इसके  साथ  साथ  ट्रेक्टर  की  कम्पनी  लागत  से  भी  दुगने
 दाम  रखती  है  7  सरकार  को  चाहिये  कि  जो  कृषि  के
 यंत्र  हैं,  ट्रेक्टर,  खाद  वगैरह,  इन  सब  चीजों  के  दाम
 घटायें  इसके  लिये  एक  मूल्य  निर्घारण  समिति
 बनाई  जानी  चाहिये  और  उसको  टैक्निकल  दृष्टिकोण
 से  विशेषज्ञों  दौर  वैज्ञानिकों  की  राय  लेकर  देखना
 चाहिये  कि  कितना  दाम  पढ़ता  है  ।  उदाहरण  के  लिए
 एसकार्ट  ट्रेक्टर  का  दाम  पचास,  साठ  हज़ार  रुपये  है,
 जो  किसान  को  एक  लाख  रुपये  में  पड़ता  है  ।  जिस
 जिस  किसान  ने  उस  ट्रेक्टर  को  ख़रीदा,  वह  समाप्त
 हो  गया  कर्जा  देते  देते  ।  इस  लिए  ट्रेक्टरों  के  दाम  के
 बारे  में  एक  जांच  कमेटी  बनानी  चाहिए  और  उनका  दाम
 घटाना  चाहिए,  भ्रन्यथा  किसानों  की  दुर्दशा  हो  जायेगी  ।

 ग्रब  मैं  अपने  क्षेत्र  की ओर  मंत्री  महोदय  का  ध्यान
 दिलाना  चाहता  हूं  ।  हमारे  यहां  47  करोड़  रुपये  की
 अपर  सकरी  रेज़रवायर  स्कीम  बन  रही  है।
 वह  जना  सकरी  नदी  पर  बनेंगी,  जिसके  ग्रन्तगंत
 पानी  को  सिंचाई  के  लिए  पचास  मील  दूर  लें  जाया
 जायेगा  ।  इंजीनियरों  और  ठेकेदारों  ने  मिल  कर  अपने
 लाभ  के  लिए  यह  योजना  बनाई  है  हज़ारी  बाग्न-
 गिरिडीह  क्षेत्र  में  सिंचाई  की  कोई  व्यवस्था  नहीं  हो
 रही  है  ।  इस  लिए  इस  प्रकार  की  योजना  बिल्कुल
 श्रव्यावहारिक  और  श्रनुचित  है  ।  सरकार  को  ऐसी
 योजनाओं  के  लिए  कोई  फंडस  नहीं  देने  चाहिए  ।  जो
 भी  योजना  बनाई  जाये,  उससे  वहां  के  लोगों  को  लाभ
 मिलना  चाहिए  ।  यह  नहीं  होना  चाहिए  कि  पचास
 मील  दूर  के  लिए  व्यवस्था  की  जाये,  जहां  ट्यूबवेल
 लग  सकते  हैं,  श्रौर  तरीके  श्रपनाये  जा  सकते  ।

 अगर  यह  47  करोड़  रुपया  किसी  दूसरी  योजना
 के  लिए  दे  दिया  जाये,  तो  दस  लाख  एकड़  की  सिंचाई
 हो  सकती  है,  हज़ारीबाग-गिरिडीह  ज़िला  ऐसा  है,
 जहां  बहुत  सी  पहाड़ी  और  छोटी  छोटी  नदियां  हैं  ।
 श्रगर  उन  नदियों  को  बांध  दिया  जाये,  तो  दस  लाख
 एकड़  ज़मीन  की  सिंचाई  हो  सकती  है,  उत्पादन  बढ़
 सकता  है  भर  वहां  के  लोगों  को काम  मिल  सकता  है  |
 इंजीनियर  ठेकेदारों  से  मिल  कर  ऐसी  जो
 योजनायें  बनाते  हैं,  वे उनके  लिए  निजी  ग्रामदनी  का
 ज़रिया  बन  जाती  हैं  ।  इसलिए  मैं  कहना  चाहता
 कि  यह  रुपया  उत्तरी  छोटा  नागपुर  प्राधिकरण
 दिया  जाना  चाहिए  द्रौर  सभी  योजनायें  उसी के  द्वारा
 बनाई  जानी  चाहिए  ।  उस  क्षेत्र  के  विकास  के  लिए
 वह  न्‍्यायसंगत  शौर  लाभकारी  होगा  ।

 कोडरमा  क्षेत्र  हजारीबाग़-गिरिडीह  का  एक
 अविकसित  क्षेत्र  है,  जहां  दुनिया  का  80  परसेंट  ह: 6.1.
 मिलता  है  ।  वह  क्षेत्र  कोयले  शौर  वन-सम्पदा  का
 खज़ाना  है।  लेकिन  उस  क्षेत्र  में  श्राज  भी  रेलवे  लाइनों
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 की  भारी  कमी  है  ?  वहा  पर  गिरिडीह,  कोडरमा
 शौर  हज़ारीबारा  होते  हुए  रांची  ऐड  तक,रेलवे  लाइन
 बनाने  की  मांग  लगातार  की  जा  रही  है।  लेकिन
 सरकार  ने  इस  पिछड़े  हुए  क्षेत्र  की  सदा  उपेक्षा  की  है  ।
 जब से  मैं  संसद्‌  में  झ्राया  हूं,  मैं  ने  इस  बारे  में  बार-बार
 लिखा  है।  कहा  जाता  है  कि  विचार  किया  जा  रहा  है
 दो  बरसों  से विचार  चल  रहा  है  |  सरव  का  काम  हो
 रहा  है  1  लेकिन  यह  काम  कितने  बरसों  तक  होगा  ।
 हां  भ्रावायमन  धौर  यातायात  के  लिए  यह  220
 किलोमीटर  की  लाइन  भ्रत्यन्त  प्रावश्यक  है  ।  इसके
 बगैर  वहां  कोई  योजना  सफल  नहीं  हो  सकती  है,  कोई
 कारखाना  नहीं  लग  सकता  है  और  न  कोई  कारोबार
 जल  सकता  है  ।  सरकार  को  इस  लाइन  के  निर्माण
 को  प्राथमिकता  दे  कर  इसे  प्रगली  योजना  में  सम्मिलित
 करना  चाहिए  |

 उस  क्षेत्र  में  गेडे  श्रायरन  एंड  स्टील  कम्पनी  दो
 बरसों  से  बंद  पड़ी  है  ।  उसके  एक  हज़ार  मज़दूर  बेकार
 हैं,  उन्हें  लें  झाफ़  कर  दिया  गया  है।  इस  कारखानें
 को  दलाई  लामा ने  प्रारम्भ  किया  था  ।  पिछली  सरकार
 के  चाटुकार  लोगों  ने  डायरेक्टर  का  पद  ले  कर  उसकी
 82  लाख  रुपये  की  पूंजी  को  हज्म  कर  लिया,  जिसके

 कारण  मैनेजमेंट  ने  वहां  ले  श्राफ  कर  दिया  है।  सरकार
 को  इस  कारखाने  को  चालू  करना  चाहिए,  नया  मैनेजमेंट
 नियुक्त  करना  चाहिए  और  भ्रष्ट  ग्रधिकारियों  के
 ख़िलाफ़  कड़ी  कार्यवाही  करनी  चाहिए  ।  तभी  इस  क्षेत्र
 का  विकास  संभव  है  ।

 वहां  दो  बरस  पहले  एक  एच०एम०टी०  का  कार-
 खाना  स्थापित  करने  की  घोषणा  की  गई  थी  ।  लेकिन
 झाज  भी  वह  योजना  खटाई  में  पड़ी  हुई  है  1  सरकार
 को  इस  बारे  में  ठोस  कदम  उठाना  चाहिए,  ताकि  वहां
 के  पिछड़े  हरिजन-ग्रादिवासियों  को,  जिन  की  संख्या
 90  फ़ीसदी  है,  कोई  काम-धंधा  मिल  सके  श्रौर  उनका
 जीवन-स्तर  ऊंचा  हो  सके  ।  श्राज  हमारे  देश  में  72
 परसेंट  लोग  ग़रीबी  की  रेखा  के  नीचे  रह  रहे  हैं।
 लेकिन  में  समझता  हूं  कि  इस  क्षेत्र  में  80-90  प्रतिशत
 लोग  गरीबी  रेखा  से  नीचे  होंगे  ।  हमारी  जो  भी  योजनाएं
 बनती  हैं  उन  में  इस  की  तरफ  ध्यान  नहीं  दिया  जाता  ।
 प्रभी  रेल  पृथ  के  बारे  में  मैंने  कहा,  भूगर्भ  रेल  पथ
 कलकत्ता,  बम्बई,  मद्रास  शौर  दिल्ली  जैसे  नगरों  में
 बनाने  की  योजना  बना  रहे  हैं  जो  250  करोड़  रुपये
 की  है।  अरबों  रुपये  इस  तरह  खर्च  करने  का  यह  काम
 बंद  करें।  जहां  इतना  विकास  हो  चुका  है,  इतना
 झाधूनिकीकरण  हो  चुका  है  इन  शहरों  में  यह  पूंजी
 लगायी  जायगी  तो  यह  भ्रदूरदर्शिता  है।  प्रगर  इस  पूंजी
 को  देश  के  भ्रविकसित  क्षेत्र  में  लगाया  जाता  तो  जल्दी
 से  जल्दी  हम  झागे  बढ़  सकते  थे।

 बिहार  ग्रौद्योगिक  दृष्टिकोण  से  बीसवें  नम्बर
 पर  है  जब  कि  बिहार  में  कोयला,  लोहा,  प्रभ्नक,  बौक्सा-
 इट,  सीमेंट  झ्रादि  सारे  खनिज  पदार्थों  का  भकूत  खजाना
 है  छोड़ा  नागपुर  में  सारी  व्यवस्था  है  लेकिन  फिर  भी
 छोटा  न  'गपुर  के  लोग  झ्राज  सब  से  दरिद्र  हैं।  इसीलिए
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 ॥  छोटा
 नागपुर  भौर  शंथाल  परगना  का  शोषण  दा  किया
 जाता  रहा  शौर  निर्बाध  रूप  से  होता  रहा  है।  वहां
 पर  जितने  कल  कारखाने  हैं  भी,

 हि ि
 मुख्याबय

 कलकत्ता,  अम्बई,  दिल्ली  जैसे  स्थानों  में  पड़े  हुए  हैं।
 वहां  की  जनता  की  मांग  है  भौर  बिहार  सरकार  के
 मंत्री  ने  भी  कहा  है  कि  उस  को  वहां  रिस्टोर  करना
 चाहिए  क्योंकि  वहां  क॑  लोगों  को  उस  में  काम  मिल
 सकता  है  मगर  वहां  उन  कल  कारखानों  का  मुख्यालय

 हु
 ।  लेकिन  वहां  से  हटाया  जा  रहा  है।  इस  दिशा

 भी  मंत्री  जी  को  कायंवाही  करनी  चाहिए  ताकि  हस
 देश  का  सम्पूर्ण  विकास  हो  सके।

 में  इतना  ही  कह  कर  प्ननुपूरक  मांगों  का  समर्थन
 करता  हूं।

 PROF.  P.  G.  MAVALANKAR  (Gan-
 dhinagar):  Mr.  Deputy  Speaker,  Sir,
 the  Finance  Minister  has  come  with  a
 proposal  for  Rs.  63.20  crores  covering
 22  grants  and  appropriations  and  that
 gives  us  an  opportunity  to  pin-point
 the  attention  of  this  House  and  invite
 the  attention  of  the  Government  to
 some  of  the  pressing  problems  which
 require  to  be  urgently  looked  into.  The
 position  of  the  country  in  terms  of
 broad  economic  —  situation  is  quite
 Satisfaclory  and  good,  in  the  sense  that
 foodgrain  are  at  a  satisfactory  level,  the
 food  crops  seasons  are  good,  the  foreign
 exchange  reserves  are  also  very  assur-
 ing.  But  I  do  not  know  whether  the
 Government  is  taking  over  things
 Satisfactorily  in  terms  of  rise  of  popu-
 lation.  The  rate  of  growth  of  popula-
 tion  in  this  country  continues  to  be
 alarming  and  I  am  not  happy  at  the
 manner  in  which  the  Janata  Govern-
 ment  are  looking  into  this  problem,
 with  some  kind  of  equanimity  or  as  if
 it  is  a  des‘ined  affair  and  we  cannot
 do  much.  am  against  all  kinds  of
 Perverted  3.98  coercive  methods  of
 family  pla..aing.  But  I  wanted  this
 Government  to  come  forward  with
 concrete  proposals  in  terms  of  in-
 centives  and  disincentives  to  ensure
 that  the  rate  of  growth  of  popu-
 lation  will  not  .only  remain  reduced
 but  remain  reduced  significantly  80
 that  the  extra  gains  in  terms  of  all
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 types  of  production  would  be  visible  in
 tefms  of  benefits.

 Having  sald  that,  I  would  like  to
 know  whether  the  Minister  will  tell  us
 that  the  mounting  deficit,  which  is  in-
 evitably  going  to  be  there  at  the  end
 of  the  financial  year,  is  going  to  be
 alarming.  He  can,  of  course,  take  a
 very  security-ridden  view  and _  sit
 back  and  say  that  those  deficits  are
 necessary  for  development,  for  growth,
 etc.  But  at  the  same  time,  by  the  time
 the  year  ends,  the  amount  of  deficits
 will  be  extraordinarily  high.  I
 would  like  to  know  whether  that
 woulg  not  be  alarming  and  whether
 that  would  not  come  in  the  way  of
 arresting  inflationary  trends  and  also
 rising  prices  of  various  commodities.

 6.00  hrs.

 About  advance  Plan  assistance  for
 meeting  relief  expenditure,  my  hon.
 friend,  Mr.  Venkataraman,  made  a
 point.  |  want  to  suggest  one  thing.  I
 am  glad  Mr.  Brahmananda  Reddy,  the
 Chairman  of  the  last  Finance  Commis-
 sion,  is  also  here.  It  is  true  that  the
 Severth  Finance  Commission  has  gone
 n  other  direction,  and  has  helped  the
 States  vis-a-vis  the  Centre.  Nonethe-
 ess,  the  point  that  I  want  to  make  is,
 vhy  should  the  assistance  given  by  the
 -entre  to  the  States  in  terms  of  relief
 or  distress  caused  by  floods,  etc.,  be
 ilways  necessarily  to  be  linked  up  with
 >lan  assistance  ang  Plan  projects?  Why
 iot  some  other  methods  be  found  out
 o  that  the  States’  normal  Plan  activi-
 y,  Plan  projects,  are  not  disturbed?
 ften  times,  what  happens  is  that  the
 tate  Governments  have  to  divert  their
 imited  resources  meant  for  Plan  pro-
 ects  to  giving  relief  for  distress  caus-
 d  by  floods,  ete.  They  cannot  stop
 riving  relief.  That  must  always
 eceive  the  top  priority.

 The  hon.  Finance  Minister  should
 Iso  tell  us  about  the  stunted  growth
 f  export  promotion.  Why  is  it  so?
 ‘here  is  a  demand  for  export  develop-
 rent  in  these  supplementary  demands.

 We  should  know  what  the  Government
 is  doing  about  it.  It  is  no  use  only

 -the  Commerce  Minister  telling  us  about
 it.  The  Finance  Minister  should  also
 tell  us,  what  are  the  programmes  for
 export  promotion,  export  development,
 so  that  there  is  no  stunted  growth  in
 that  direction.

 Then,  there  is  a  demand  for  the
 Posts  and  Telegraphs.  I  want  to  take
 advantage  of  that  and  stress  the  point
 that  the  equipment  that  we  buy  is  not
 only  costly  but  often  times  not  work-
 able  in  our  country.  I  do  not  want  to
 go  into  details  for  want  of  time.  The
 cross-bar  exchange  has  proved  to  be
 not  of  sufficient  utility.  Apart  from
 that,  I  find  that  with  the  telephone
 lines  which  are  being  installed—so
 many  new  lines  are  being  given—the
 old  lines  are  not  working.  The  new
 linés  are  only  aggravating  the  problems
 of  old  lines  and  the  telephones  not  func-
 tioning.  Therefore,  I  think,  when  you
 spend  so  much  of  money  by  way  of
 going  in  for  an  expansion  programme
 in  the  field  of  tele-communication,  it
 should  be  seen  that  the  equipment  is
 workable.  The  expansion  programme
 of  tele-communication  is  necessary,
 specially  when  the  country  is  ridden
 with  the  climate  of  violence  and  so  on
 and  we  must  have’  very  quick  com-
 munication  methods  to  contact  at  vari-
 ous  levels,  at  the  federal  level  and  at
 the  State  level.  The  point  is  that  if
 you  spend  crores  of  rupees  on  equip-
 ment  and  if  it  is  found  to  be  defective
 and  not  workable,  that  will  be  of  not
 much  value.

 There  is  also  a  demand  for  rural  elec-
 trification.  I  think,  the  Finance  Minis-
 ter  will  do  well  in  strengthening  the
 working  of  the  Rural  Electrification
 Corporation  in  this  regard.  I  find,  in
 my  State  of  Gujarat,  in  my  constityen-
 cy  of  Gandhinagar,  there  are  villages
 which  are  completely  without  electrici-
 ty.  It  is  a  matter  of  shame  that  on  a
 motorable  road,  right  from  Ahmeda-
 bad  to  Gandhinagar—Ahmedabad  is
 the  old  capital  and  Gandhinagar  is  the
 new  capital—in  between  the  tarred
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 road,  there  are  villages  in  my  consti-
 tuency  which  have  no  electricity  at  all!
 It  is  very  surprising  that  right  near
 the  capital,  there  are  people  who  have
 to  live  in  darkness  all  along.  I  think,
 darkness  is  also  connected  with  the
 problem  of  rising  population.  I  began
 with  that  point.  I  believe  that  if  you
 provide  electrification  to  these  vil-
 lages  which  are  without  electricity.  if
 you  can  give  light  to  them,  to  that  ex-
 tent,  you  will  perhaps  solve  the  prob-
 lem  of  rising  population.  Therefore,  I
 feel  that  that  must  be  done.

 I  do  not  want  to  speak  on  Customs
 except  to  say  that  there  must  be  some
 more  assurance  that  anti-smuggling
 operations  are  effectively  going  on  in
 terms  of  checking  and  arresting  smug-
 glers  and  curbing  their  activities.  About
 the  Vadilal  Dagli  Committee,  I  find,
 the  Minister  has  come  forward  with  a
 supplementary  demand  because  the
 Committee's  work  has  been  extended
 in  terms  of  widening  its  scope.  There-
 fore,  the  time  limit  has  been  extended.
 The  Committee  has  been  set  up  to
 evaluate  and  review  the  system  of  con-
 trols  and  subsidies.  I  want  to  know
 whether  the  Government  have  given
 that  Committee  the  powers  to  go  into
 the  entire  gamut  of  the  problem  and,
 having  given  those  powers,  whether  the
 Government  will  do  something  in  terms
 of  doing  away  with  such  of  the  controls
 and  regulations  which  only  breed  cor-
 ruption  and  create  bureaucracy  and
 whether  Government  will  thus  give  re-
 lief  to  the  people  in  general.

 There  is  another  demand  for  the
 Andaman  and  Nicobar  Islands.  I  had
 the  privilege  of  going  to  that  beautiful
 part  of  our  own  country.  Physically,
 it  is  separated  by  sea,  by  the  Bay  of
 Bengal.  But  it  is  very  much  a  part  of
 our  Indian  culture,  Indian  tradition  and
 national  spirit.  I  haq  been  there  in
 March,  1976.  Since  then,  I  have  not
 gone  there.  I  would  like  to  go  there
 again.  The  Andaman  _  and  Nicobar
 Islands,  the  cluster  of  these  islands,  is
 rich  in  forest  wealth;  it  is  rich  in  mine-

 DECEMBER  21,  978  (General),  1978-79  368

 ral  and  marine  resources;  it  is  rich  in
 every  way.  But  it  has  been  ignored
 in  one  respect.  There  is  almost  com-
 plete  absence  of  popular  participation.

 Sir,  the  Demand  is  for  giving  money
 to  the  Police  Inspector.  That  is  all
 right:  let  the  Minister  give  him  extra
 money.  J]  don’t  mind  that.  But  the
 point  is,  the  Andaman  and  Nicobar  peo-
 ple  who  are  national-minded,  who  give
 an  example  to  the  rest  of  the  mainland
 of  India—an  example  of  national
 integration  and  emotional  integration.
 Why  should  those  people  suffer  from
 lack  of  people’s  representation?  There
 are  no  Panchayats,  no  elections  and
 nothing  of  the  sort.  The  people
 of  Andaman  and  Nicobar  have  re-
 mained  under  Bureaucracy.  J]  am
 saying  that  Bureaucracy  is  bad
 but,  after  all,  we  have  accepted
 Democracy  and  we  have  accept-
 eq  the  Bureaucracy  is  subservient  to  a
 democratic  Government.  Why  should
 my  8004  friend  Shri  Manoranjan
 Bhakta  constantly  goon  shouting  that
 this  is  the  only  place—the  Parliament
 of  India—where  we  can  focus  the  prob-
 lems  of  the  Andaman  and  Nicobar  Is-
 lands,  that  his  province  is  part  of  tHe
 motherland  ang  that  attention  should
 be  focussed  on  those  people’s  difficul-
 ties  and  problems?  So,  that  is  with  re-
 gard  to  Andaman  and  Nicobar.

 I  do  not  want  to  take  up  much  time
 on  industries—small  scale  etc.—but  I
 want  to  say  a  word  about  controlled
 cloth.  J  hope  I  am  not  wrong  in  say-
 ing  this—and  the  Minister  may  correct
 me  if  I  am  factually  wrong—but  my
 fear  is  that  the  new  policy  which  came
 into  being  about  controlled  cloth  not
 being  given  by  textile  mills  but  through
 NTC  Mills  has  been  very  heavily  biased
 in  favour  of  private  textile  mills.  Why
 should  private  textile  industries  be
 given  the  opportunity  of  doing  this  and
 earning  more  profits  in  terms  of  cash,

 especially  when,  in  the  past,  these  tex-
 tile  mills  never  cared  to  correct  them-
 selves  by  modernising  their  equipment
 and  machinery  and  they  alloweq  many
 of  their  units  to  go  sick?  I  would  like
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 the  Minister  to  say  a  word  or  two  about
 that.

 Then,  I  want  to  say  a  word  about
 the  demand  in  regard  to  information
 and  publicity.  There  is  a  very  interest.
 ing  statement  in  the  Demand.  It  says
 that  Government’s  commitment  to  en-
 sure  freedom  of  the  Press  has  to  be

 honoured,  and  therefore  Samachar  has
 to  be  given  some  money.  There  are  now
 about  four  news  agencies  working  from
 April  this  year.  So  far,  so  good.  But
 the  point  is,  there  ave  two  matters
 which  should  be  focussed  here.  One
 is  bad  public  relations  and  the  other  is
 a  bad  image  of  the  otherwise  good
 image  of  the  Government.  In  many
 matters  this  Government  has  done  a

 good  task.  But  why  should  they  not
 use  the  Press  Information  Service  and
 other  agencies  available,  which  are  at
 the  disposal  of  the  Government,  for  pro-
 jecting  what  Government  is  doing,  in  a
 good  way,  to  the  country  at  large  and
 to  foreign  countries?  That  is  not  being
 done:  that  is  my  complaint.

 My  next  point  is  this.  There  are
 some  important,  good  institutions,
 which  are  doing  goog  work.  If  they
 are  visited  by  Ministers  like  the  Fin-
 ance  Minister  and  the  Information  Mi-
 nister  or  by  the  Prime  Minister  or  the
 President  or  Vice-President  or  other
 VIPs,  they  do  not  get  any  publicity
 whatsoever.  This  House,  I  must  say
 in  all  humility,  may  be  given  an  exam-
 ple  of  what  happened  last  Sunday.

 Last  Sunday  I  was  in  Bombay  in
 connection  with  the  50  years’  celebra-
 tion  or  Golden  Jubilee  celebrations  of
 a  notable  institution  called  the  Shrad-
 dhanand  Mahilashram.  The  President
 was  expected  to  go  there  as  the  Chief
 Guest,  He  agreed  to  go,  but  for  some
 reason  known  to  him  and  to  the  estab-
 Jishment—I  don’t  know—at  the  last
 minute  he  said  ‘No’.  Now,  the  authori-
 ties,  at  this  last  minute,  could  not  get
 any  other  VIP  who  could  replace  the
 President  and  so  the  Committee  of  the
 Shraddhanand  Mahilashram  _  selected
 me  and  ]  had  to  go  there  and  rescue

 them.  The  Shraddhanand  Mahilash-
 ram  ig  calleq  the  ‘Hindu  Women’s  Res-
 cue  Home  Society’  and  I  had  to  rescue\
 them  from  this  calamity  and  difficulty!

 I  went  and  gave  a  speech.  (Interrup-
 tions).  The  Marathi  papers  published
 details  of  the  celebrations.  I  am  not
 for  personal  publicity  at  all.  But  the
 point  is  that,  because  I  went,  only  the
 Marathi  papers  of  Bombay  published  it.
 but  the  Al!  India  Radio,  Bombay,  the
 Television  of  Bombay  and  other  news
 agencies  of  Bombay  ang  the  English
 Press  of  Bombay  completely  boycotted
 it.  i  the  President  had  gone,  they
 would  have  filled  in  pages,  but  when
 a  poor  Member  of  Parliament  goes—
 and  that  too.  an  Independent  Member
 of  Parliament—he  is  completely  jgnor-
 ed?  I  am  not  for  publicity  but  the
 point  is,  here  is  a  good  _  institution
 which  deserves  to  be  publicised:  its
 work  should  go  across  the  country  and
 the  people  must  know  that  50  years
 have  gone  by.  The  late  President  Shri
 Rajendra  Prasad  had  gone  at  the  time
 of  the  Silver  Jubilee  celebrations  and
 Pandit  Jawaharlal  Nehru  had  gone  and
 many  others  had  gone  to  yisit  it.  So,
 why  should  this  happen?  why  should
 the  Janata  Government  not  have  the
 policy  of  not  looking  at  the  VIPs  who
 are  going  there  but  of  looking  at  the
 institutions  and  the  good  work  they  are
 doing?  Look  at  the  institutions  and
 the  good  work  they  are  doing.  If  that
 is  done,  then  publicity  should  be  given
 to  those  institutions,  for  them,  and  not
 for  the  individuals  who  go  there,

 There  is  a  demand  for  administration
 of  law  and  justice.  I  am  glad,  two
 more  Judges  will  be  joining  the  Sup-
 reme  Court.  That  means  gisSposal  of
 cases  quickly.  We  want  judges  to  have
 good  emoluments,  good  salaries  and
 good  conditions  of  service,  because  in-
 dependence  of  judiciary  is  also  depend-
 ent  on  good  conditions  of  service  they
 have.  But  what  about  the  lot  of  the
 judiciary  at  the  lower  level,  at  the
 lower  level  not  at  the  High  Court
 level  but  at  the  district  level
 and  below?  The  lot  of  the  judi-
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 ,  cial  officers  is  hopelessly  intolerable.

 Government  must  spend  money  in
 terms  of  giving  amenities  to  them.
 There  are  courts  and  Magistrates’  offi-
 ces  in  many  parts  of  India  including
 Gujarat  and  including  the  Prime  Min-
 ister’s  own  constituency  where  the
 judicial  officers  do  not  have  even  toilet
 facilities,  do  not  have  even  office  room
 facilities  and  do  not  have  proper  re-
 tiring  room  facilities.  How  do  you
 then  expect  the  judiciary  to  be  efficient
 and  successful?

 Secondly,  what  about  free  legal  aid
 to  the  poor?  The  previous  government
 went  on  giving  assurance  after  assur-
 ance  that  the  Bill  was  coming  but  it
 never  came.  This  government  is  in
 office  for  nearly  two  years.  They  are
 again  giving  replies  that  the  govern-
 ment  are  considering  the  Bhagavati
 committee's  report  on  free  legal  aid  to
 the  poor.  ]  request  Mr.  Patel  to  tell
 my  esteemed  friend.  the  Law  Minister
 and  the  government  that  the  govern-
 ment  must  come  forward  with  free
 legal  aid  to  the  poor.  The  Janata  Gov-
 ernment  must  give  an  impression
 in  concrete  ters  that  they  are  not
 only  talking  but  also  acting,  for  the
 poor,  the  qown-trodden  and  the  econo-
 mically  weaker  sections  of  the  people.
 If  that  impression  they  do  not  give,
 then  a  time  will  come  sooner  than  they
 realise  when  an  impression  will  be
 created  that  they  are  talking  in  terms
 of  academic  freedoms  and  not  that  they
 are  really  interested  in  improving  the
 lot  of  the  poor.  Therefore,  I  am  em-
 phasizing  the  need  of  free  legal  aid  to
 poor  people.

 About  ports,  there  is  a  qemand  for
 a  shipyard  at  Hajira.  The  Finance  Mi-
 nister  seems  to  be  thinking  as  to  how
 this  question  arises  here.  You  want  us
 to  give  money  for  construction  of  six
 cargo  ships  and  purchase  from  the
 U.K.  But  when  there  is  a  possibility

 of  a  shipyard  in  our  country,  why  that
 has  not  happened  as  early  as  possible
 and  why  should  we  give  money  to
 other  countries  and  other  people  to
 keep  their  shipyards  going  and  why
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 should  we  not  establish  necessary  ghip-
 yards  in  our  country  and  build  our  own
 ships?  He  must  explain  as  to  when
 the  Hajira  shipyard  is  going  to  be  set
 up.

 Lastly,  I  have  two  points  more  and
 I  have  finished.  There  is  a  demand
 from  the  Ministry  of  Works  ang  Hous-
 ing.  Now  I  do  not  at  all  grudge the  spending  of  as  big  an  amount
 as  Rs,  83.9  lakhs.  For  what?
 For  renovation,  recarpeting,  refurnish-
 ing,  etc.  of  the  Vigyan  Bhavan.  Se-
 condly,  construction  of  800  two-room
 units  hostel  accommodation  at  an  esti-
 mated  cost  of  Rs,  5.03  crores.  So  far
 So  good,  because  the  United  Nations
 Industrial  Development  Organization
 Conference  is  taking  place  in  Delhi  in
 January  1980.  Therefore,  he  says  this
 must  be  done.  All  right,  do  it.  But
 the  point  is:  what  about  the  existing
 governmental  buildings  and  ynits  which
 require  renovation—not  recarpeting
 but  refurnishing  and  proper  security?
 Sir,  my  esteemeq  friend,  Mr.  H.  V.

 Kamath,  38  bachelor  and  myself,  a
 grass-widower  here  in  Delhi,  are  living
 in  the  Western  Court  Hostel.  Probably
 you,  Mr.  Deputy  Speaker,  might  have
 gone  there.

 I  do  not  know  if  you  ever  lived  there.
 I  wish  you  come  and  live  there  so  that
 we  may  get  better  facilities...

 MR.  DEPUTY-SPEAKER:  It  will  not,

 PROF.  P.  G.  MAVALANKAR:  Sir,
 in  the  Western  Court,  there  is  no  inter-
 communication  system.  There  ig  no
 inter-communication  between  the  resi-
 dents  of  the  various  rooms.  The  rooms
 are  not  properly  furnished.  There  is
 no  upkeep  worth  the  name  and  nothing
 of  that  sort.  But  they  are  merely  re-
 novating  and  building  and  constructing
 new  show-pieces  for  others,  whereas
 our  own  people  do  not  have  any  facili-
 ties!  I  am  not  against  them—these
 show-pieces  for  others;  but  I  am  sorry,

 our  own  people  are  going  without  faci-
 lities.  We  built  this  Parliament  House
 Annexe  at  our  next-doorstep  at  a  cost
 of  More  than,  J  think,  Rs.  5  crores  and
 with  the  furniture,  it  is  Rs.  8  crores.
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 ‘Still,  many  of  us  have  no  facilities  at
 all.  Everyday  we  come  and  go  and
 there  is  no  room,  no  facility  for  us.  You
 ‘are  having  only  show-pieces  and  when
 it  comes  to  efficiency,  when  Members
 of  Parliament  are  working  with  you
 and  you  want  them  to  co-operate  with

 ‘you  all  the  year  round  for  several
 years,  you  are  spending  no  money  and

 ‘you  are  giving  no  facilities,  no  office
 equipment  and  other  facilities  to  them.
 But  you  are  spending  crores  of  rupees

 (for  a  conference  which  takes  place
 once  in  a  while.  Why?  Because  [ndia’s
 name  will  go  up  in  the  international
 world.  Wonderful.  Very  good,  do  it;
 but  you  want  us  to  work  without  any
 facilities.  I  feel  this  is  an  occasion
 when  the  government  must  be  told  that

 ‘because  you  are  Ministers  and  because
 ‘we  are  non-Ministers,  it  does  not  mean
 ithat  you  must  have  all  facilities  of
 office  equipment,  communications,  mo-
 tor  cars  and  so  many  other  facilities
 and  we.  the  Members  of  Parliament.
 who  put  in  the  same  hard  work,  work
 with  the  same.  dedication  have  no
 facilities  whatsoever.

 You  are  spending  crore  of  rupees  on
 the  foreign  delegates.  but  you  are  nol
 spending  any  money  not  even  lakhs  of
 rupees,  on  the  Members  of  Parliament,
 This  is  an  intolerable  situation,  You
 are  taking  life  out  of  us;  you  are  taking

 ‘blood  out  of  us  everyday.  We  cannot
 work  like  this.  If  we  have  to  work  like
 that,  burning  midnight  oil,  then  please
 —we  do  not  want  any  Juxury—at  least

 give  office  equipment  and  other  neces-
 sary  comforts  and  facilities.  These
 must  be  given  to  us  so  that  we  can

 function  well.  When  a  delegation  is
 ‘coming  from  a  foreign  country,  you
 ‘give  them  hostel  accommodation—two-

 i  roomed  accommodation—for  which  you
 |  want  to  spend  Rs.  5  crores,  but  you
 i  cannot  spend  even  Rs.  5  lakhs  or  50
 ‘lakhs  for  Members  of  Parliament  and

 for  others  who  are  working  with  great
 handicaps  because  of  lack  of  accom-
 ‘modation  and  other  facilities.  This  is

 my  point.  I  am  not  jealous  at  all—not
 at  all.  But,  if  you  want  to  increase  the
 efficiency  of  Members  of  Parliament,

 then  you  must  do  something,

 “two  months.

 May  F  now-make  my  last  request
 to  him?  .The  budget  is  coming  within

 I  woulg  like  to  ask  my
 esteemed  friend,  the  Minister  of  Fin-
 ance  whether  he  will  not  try  now  to
 start  on  a  new  path?  The  whole  busi-
 ness  of  secrecy  of  your  budget  propo-
 sals  is  something.  which  I  really  can-
 not  understand.  I  can  understand  the
 secrecy  with  regard  to  the  customs
 duties  or  excise  quty  etc.  But  what
 secrecy  is  there  about  the  direct  taxa-
 tion?  After  all  this  country,  this  Par-
 liament—the  whole  nation  has  elitists,
 educated  pedple—and  they  must  be
 given  a  chance  to  discuss  yearly  and
 openly,  publicly,  continuously  as  to
 what  should  be  the  rational,  just  and
 revenue-yielding  structure  of  taxation?
 Why  does  not  the  Minister  of  Finance
 come  with  a  statement  every  year  along
 with  the  budget  or  a  little  before  that,
 may  be  in  the  winter  session—and  if
 it  is  now  too  late—then  it  must  be  0
 the  beginning  of  the  next  session,  but
 well  before  the  budget,  so  that  the
 country  can  discuss  that  thing.  You
 had  appointed  the  Palkhiwala  Commit-
 tee.  When  Mr.  Palkhiwala  left  for
 U.S.,  Mr.  Choksi  became  the  Chairman
 of  that  Committee;  it  gave  the  Report.
 Then  you  have  the  SBhoothalingam
 Committee  Report;  you  will  also  have
 shortly  the  report  of  the  Wadilal  Dagli
 Committee;  you  have  got  scores  of
 other  reports,  And  when  you  have
 so  many  Committee  reports,  why  not
 the  Government  come  forwarg  before
 Parliament  with  an  annual  exercise  for
 discussing  the  measures  openly  for  sug-
 gestions  from  us  about  the  taxation
 measures  and  all  that?  With  regard
 to  excise  duty  and  customs  duty  there
 must  be  secrecy.  It  is  an  inevitable
 thing  because  of  the  very  nature  of
 things.  go,  this  is  my  suggestion,  and
 I  hope  he  will  do  something  about  that
 so  that  this  country  can  go  ahead  with
 a  proper  understanding  of  the  measures
 undertaken  by  Government  and  there
 will  be  a  better  understanding  in  terms
 of  public  education  being  created  and
 in  terms  of  public  opinion  or  enthu-
 siasm  being  created  for  the  benefit.
 of  the  Government  of  the  day.
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 शी  राम  धारी  शास्त्री  (पदरोना)  :  में  भाप  के
 माध्यम  से  एक_नई  समस्या  की  भौर  जो  देश  के  सामने
 प्ा  रही  है,  मंत्री  जी  का  ध्यॉन  दिलाना  चाहता  हूं  1

 यह  सरकार  बात  तो  करती  है  कि  हम  शहरों  से
 हट  कर  गांवों  की  शोर  झौर  कृषि  पर  प्रधिक  ख़र्च  कर
 रहे  हैं  लेकिन  व्यवहार  में  ऐसा  लगता  है  कि  गांवों  की
 उपेक्षा  होती  जा  रही  है  ।  में  एक  ताज़ा  उदाहरण
 आपके  सामने  रखना  चाहता  हूं  1  हमारे  देश  में  तीन
 सौ  छोटी  बड़ी  चीनी  मिलें  हैं  जिन  में  से  85  उत्तर  प्रदेश
 में  हैं  भौर  करीब  20  बिहार  में  हैं।  कुल  मिला  कर
 साढ़े  सात  हजार  के  करीब  खांडसारी  की  यूनिटें  हैं
 जो  देश  भर  में  फैली  हुई  हैं  7  बीस  क  गोड़  गन्ना  किसान
 हैं जो  इस  पर  भ्राधारित  हैं  ;  तीन  लाख  शुगर  'फैक्ट्रीज
 में  मजदूर  काम  करते  हैं  और  करीब  सात  लाख  खांड-
 सारी  यूनिटों  में  काम  करते  हैं।  थोड़े  दन  पहले  सरकार

 ने  एक  बहुत  श्रच्छी  व्यवस्था  की  जिससे  मैं  भी  सहमत
 हूं  भौर  वह  चीनी  का  डिकंट्रोल  करने  की  थी  v  लेकिन
 उसका  परिणाम  यह  हो  रहा  है  कि  56  करोड़  रुपया
 देश  में  गन्ना  किसान  का  चीनी  मिल  मालिकों  पर  बाकी

 'है  और  यह  सरकार  समर्थ  है  श्रौर  यह  उसको  दिला
 नहीं  पा  रही  है  ।  इन्होंने  कुछ  वायदे  ही  इस  तरह  के
 बना  दिए  हैं  1  इन्होंने  आाडिनेंस  निकाला  और  उस  में
 'ऐसी  शर्ते  रख  दीं  कि  किसी  चीनी  मिल  को  यह  सरकार
 ले  नहीं  सकती  है  श्लौर  लेना  चाहती  है  तो  चीनी  मिल
 मालिक  हाई  कोर्ट  में  जा  कर  सटे  ले  अ्ाते  हैं  और  गन्ना
 किसान  रो  रहा  है।  आपने  एक  और  पालिसी  बनायी
 है  गन्ने  क  दाम  की  ।  यह  कोई  रिलीफ़  देने  का  सवाल
 नहीं  है,  न  मैं  कहता  हूं  कि  खैरात  बांटिये,  लेकिन  श्राप
 उनकी  लागत  का  तो  ध्यान  रखिये  ।  केन्द्रीय  सरकार
 ने  0%o  क्विंटल  गन्ने  का  दाम  रखा  है  जब  कि  पंतनगर
 कृषि  विश्वविद्यालय  के  अंकड़े  हैं  976  के  कि  एक
 क्विंटल  गन्ने  पर  3  रु०  76  पैसे  उत्पादन  व्यय  पड़ता
 है  तो  क्‍या  वजह  है  कि  केन्द्रीय  सरकार  ने,  जो  अपने
 को  किसानों  का  कहती  है,  उसने  0  रु०  क्विंटल  गन्ने
 का  भाव  मुकरंर  किया  ?  अगर  यही  स्थिति  चली  तो
 में  चेतावनी  देना  चाहता  हूं  कि  श्रगले  साल  में  देश
 की  300  चीनी  मिलों  में  से शायद  25  मिलें  ही  ऐसी
 रह  जायेंगी  जो  चलें,  महाराष्ट्र  या  दक्षिण  भारत  में,
 बाकी  सब  चीनी  मिलें  बैठ  जायेंगी  ।  भर  श्राप  नये
 उद्योग  स्थापना  के  नाम  पर  पुराने  उद्योगों  को  ठप्प
 कर  देंगे  जिसके  कारण  20  करोड़  किसान  और  7

 “लाख  मजदूर  बेकार  हो  जायेंगे,  श्ौर  गेहूं  की  तरह
 झापको  ची  ञ  का  आयात  करना  पड़ेगा  ।  सरकार
 कहती  है  कि  चीनी  का  उत्पादन  मूल्य  230  रु०  प्रति
 “क्विंटल  पड़ता  है  ।  सरकार  ने  चीनी  का  डीकंटोल
 बिना  सोचे  समझे  किया  7  एक  समिति  बनी  थी  उसकी
 सिफारशों  को  तोड़  कर  के  चोनी  का  डीक्कंटोल  किया,
 जिसका  नतीजा  यह  ह्भा  कि  जिस  चीनी  का  उत्पादन
 व्यय  भारत  सरकार  के  मुताबिक  230  रु०  प्रति
 क्विंटल  है,  वह  चीनी  मिलों  से  75  रु०  से  ले  कर
 90  रु०  क्विंटल  पर  बिक  रही  है  |  श्राज  नतीजा

 यह  है  कि  सारी  चीनी  मिलें  बैटने  की  स्थिति  में  भ्रा  गई
 हैं  ।  एक  बार  जब  कहा  गया तो  प्रधान  मंत्री  जी  ने  कहा
 कि  उत्तर  प्रदेश  झौर  बिहार  का  किसान  को  गन्ना  पैदा
 करना  है,  उसके  गन्ने  की  रिकवरी  कम  झ्राती  है  in  मैं
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 झापके  माध्यम  से  दो  मिलों  का  उदाहरण  देना  चाहता
 हूं  ।  उत्तर  प्रदेश  में  बस्ती  चीनी  मिल  ने  पिछले  सीज़न
 में  3  परसेंट  रिकवरी  की  है  भौर  बिहार  की  हरिनगर
 चीनी  मिल  ने  साढ़े  i2  परसेंट  रिकवरी  कर  के  यह
 साबित  कर  दिया  है  कि  रिकवरी  पर  प्रगर  गन्ने  का
 दाम  लिंक  किया  जाये  तो  वह  बिल्कुल  झूठ  है  1  सच
 बात  तो  यह  है  कि  जितनी  भी  पुरानी  चीनी  मिलें  ह,
 खास  तौर  से  उत्तर  प्रदेश  और  बिहार  में  जो  932
 की  बनी  हैं,  छोटी  चीनी  मिलें  हैं,  उनकी  क्षमता  नहीं
 है  भ्रौर  उन  मिलों  के  पुर्जे  घिस  पिट  गये  हैं  पुरानी
 सरकार  मिल  मालिकों  को  छूट  देती  गई,  वह  मशीनों
 को  रिप्लेस  नहीं  कर  सके  जिसका  नतीजा  यह  है  कि
 तमाम  चोनी  मिलें  बीमार  हैं  और  किसान  कं  गन्ने  से
 जितनी  चीनी  निकलनी  चाहिये  उतनी  चीनी  उन
 मिलों  में  नहीं  निकलती  है  ।  और  जब  चीनी  नहीं  निकलती
 है  तो  मिलों  को  बचाने  के  लिये  सरकार  द्वारा  मिल
 मालिकों  की  तरफदारी  हो  जाती  है  -  आप  कहते  हैं
 कि  चोनी  मिलें  नहीं  चलेंगी,  उद्योग  को  बचाने  के  लिये
 गन्ने  का  दाम  कम  कर  दो  ।  ऐसा  कर  के  आप  करोड़ों
 किसानों  के  साथ  ज्यादती  करते  है,  धोखा  करते  हैं
 शौर  जो  आपने  किसानों  से  वायदा  किया  है  उसके
 खिलाफ़  जाते  हैं  ।  इसलिये  में  कहना  चाहता  हूं  कि  बहुत
 गम्भीरतापूर्वक  सारी  दुनिया  में  चीनी  का  जहां  जहां
 उद्योग  है  वहां  का  अध्ययन  कर  के  बेसिक  चीनी  नीति
 निर्धारित  करनी  चाहिये  |  दाम  के  मामले  में  सरकार
 को  पैरिटी  प्राइस  का  सिद्धान्त  स्वीकार  करना  चाहिये  |
 आनुपातिक  मूल्य  का  सिद्धान्त  श्रगर  सरकार  स्वीकार
 करले  तो  यह  मामला  तय  हो  जायेगा  ।

 ग्राजकल  बाजार  में  सबसे  सस्ती  चीज़  चीनी
 बिक  रही  है  लोहे  का  दाम,  खाद  का  दाम,
 बिजली  का  दाम,  पानी  का  दाम,  कपड़े  का  दाम  बढ़
 गया  है,  साब॒न  का  दाम  बढ़  गया  है,  जितनी  मैनुफक्चर्ड
 गुडस  हैं  उनके  दाम  तेजी  से  बढ़े  ।  लेकिन  उसके  मकाबले
 में  किसान  जो  पैदा  करता  है,  चीनी  और  गन्ने  के  दाम
 नीचे  गिर  रहे  हैं  -  और  यह  सरकार  इरती  है,  यह
 कहती  नहीं  है  ।  हमारा  तो  कहना  है  कि  जब  230
 रु0  प्रति  क्विंटल  चीनी  का  उत्पादन  व्यय  है  तो  श्राप
 ऐसी  व्यवस्था  करें,  और  जो  कैबिनेट  कमेटी  बैठी  थी
 उसने  कहा  था  कि  i0  लाख  टन  का  बफर  स्टाक  चीनी
 का  रखें  |  मेरा  कहना  है  कि  किसान  ने  कोई  गलती  नहीं
 की,  उसने  ग्रापके  कहने  पर  उत्पादन  बढ़ाया  ।  इंटर-
 नेशनल  मार्केट  में  चीनी  का  दाम  कम  हो  गया  तो  सरकार
 को  चाहिये  वह  किसान  की  हिफ़ाज्त  करे,  उसका
 दाम  न  गिरने  दे  ताकि  वह  नई  फ़सल  पैदा  करे  |  मगर
 इस  सरकार  ने  कोई  बफ़र  स्टाक  नहीं  रखा  जिसकी
 वजह  से  सारी'  चीनी  बाजार  में  ञभ्रा  गई  श्रौर  चीनी
 पानी  के  मोल  बिक  रही  है,  जिसका  कोई  पुरमसांहाल
 नहीं  है  ।  इसलिये  मैं  सरकार  को  चेतावनी  देना  चाहता
 हूं  कि  श्रगर  यह  स्थिति  रही  ओर  प्रापने  शुगर  पालिसी
 को  रिव्यू  नहीं  किया  तो  एक  साल  के  बाद  चीनी  श्रापकों
 मंगानी  पड़ेगी  7  किसान  गन्ना  बोयेगा  नहीं  भ्रौर  ग्रापको
 सिखा  देगा  कि  क्‍या  करना  चाहिये  ।  श्रापकी  नीति
 कंज्यूमर  को  ध्यान  में  रखकर  बनती  है,  शहर  में
 झखबार  वाले  बसते  हैं,  श्रगर  चीनी  महंगी  हो  जायेगी
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 तौ  हैडिग  निकल  जायेगा  ।  शहर  के  लोगों  को  सस्ते  दाम
 पर  चीनी

 ्  ल
 और  भ्रफंसरों  को  खिलाने

 के  लिये  चीनी  चाहिये  |  श्राज'  230  रुपये  एक
 क्विंटल  का  दाम  है  ।  श्राप  चीनी  के  सिस्टम  श्राफ
 रिलीज्ञ  को  इस  तरह  से  रैगुलेट  करें  कि  उपभोक्ता
 को  चीनी  3  रुपये  किलो  मिलती  रहे,  यह  तभी  होगा
 जब  मिलों  में  चीनी  200  एसे  ऊपर  250  तक  जाये  ।
 तभी-  इस  उद्योग  को  श्राप  साउन्ड  फूटिंग  पर  चला
 सकें  गे  a इसलिए  में  कहना  चाहता  हूं  कि  प्रापको  चीनी
 नीति  को  और  गन्ना  नीति  को  एक  साथ  चलाना  पड़ेगा  t
 इस  मुल्क  को  बचाने  के  लिये  आपको  कुछ  करना
 पड़ेगा  ।  श्राप  किसान  को  ट्रेक्टर,  खाद,  लोहा,  कपड़ा
 क्‍यों  नहीं  सस्ते  दाम  पर  दिलाते  ?  मैं  कहना  चाहता
 हूँ  कि  सन्‌  i97:  के  दाम  को  श्राप  बेस  मान  लीजिये
 शौर  उसी  श्राधार  पर  जिस  चीज  का  जितना  दाम
 घटे  श्र  बढ़े,  उसकी  फिक्स  कर  दीजिये  ।  मगर  यह
 सरकार  पृंजीपतियों  शौर  उद्योगपतियों  से  डरती  है,
 उनको  ठीक  नहीं  कर  सकती  है  ।  उन  पर  इसका  नियंत्रण
 नहीं  है  ।  किसान  जो  आलू  बोता  है,  उसे  वह  सस्ता
 चाहती  है  ।  इसकी  चिन्ता  नहीं  है  कि  आलू  बोने  में
 किसान  का  कितना  खच  होता  है  ।  उसको  किसान
 की  परेशानी  की  कोई  चिन्ता  नहीं  है  ।  प्याज़  जब  मंहगी
 होगी  उसको  रोक  दो,  बाहर  नहीं  जायेगी  ।  दाल  नहीं
 होगी  तो  यह  बाहर  से  इसम्पोर्ट  करेंगे,  मगर  इस  देश  के
 किसानों  को  यह  श्रच्छा  दाम  नहीं  देंगे  ।  चीनी  या  सीमेंट
 नहीं  है  तो  इम्पोर्ट  करेंगे,  मे ंजानना  चाहता  हूं  कि  क्‍या
 यह  इम्पोटे  की  सरकार  है  ?  यह  सारी  चीजें  कितने
 दिन  बाहर  से  मंगायेगी  ?  इसलिये  ्रापके  माध्यम
 से  में  कहना  चाहता  हूं  कि  सरकार  इन  चीजों  को
 ध्यान  में  रख  कर  गंभीरतापूर्वक  प्रपनी  शुगर  पालिसी
 पर  फिर  से  रिव्यू  करे  ।  इस  तरह  से  इंडस्ट्री  को  बहुत
 देर  तक  चलाया  नहीं  जा  सकता  -  उदाहरण  के
 लिये  मैं  याद  दिलाना  चाहता  हूं  कि  सुकर्णों  के
 जमाने  में  इंडोनेशिया  में  शुगर  एक्सपोर्ट  होती  थी,
 मगर  रांग  पालिसी  की  वजह  से  वहां  आज  एक  भी
 शुगर  फैक्टरी  नहीं  है,  उनको  शुगर  बाहर  से  मंगाकर
 खानी  पड़ती  है  ।  वह  छोटा  मुल्क  है,  अपना  काम  कर
 लेता  है,  मगर  यह  60  करोड़  का  मुल्क  है,  इसको
 इम्पोर्ट  कर  के  शुगर  खिलाना  आपकी  हैसियत  के  बाहर
 की  बात  होगी  ।  इसलिये  में  श्रापकों  चेतावनी  देना
 चाहता  हूं  कि  श्रापको  इन्डोनेशिया  से  सबक  सीखना
 चाहिये  ।

 इसके  दो  तरीके  हैं  -  या  तो  श्राप  इस  बात  को
 करिये  कि  जितनी  सिक  मिले  हैं  उन  सब  को  श्राप  अपने
 हाथ  में  लेकर  चलाइये  |  जिस  तरह  से  झापने  टैक्सटा-

 दल  के  लिये  कार्पोरेशन  बनाया  है,  क्या  वजह  है  कि
 : धाप  20  करोड़  किसानों  के  लिये  जिस  पर  वह  निर्भर
 :  करते  हैं,  उसके  लिए  शुगर  कार्पोरेशन  सैंट्रल  गवर्नमेंट

 में  क्यों  नहीं  बनाते?  या  कम  से  कम  दस  साल  के
 लिये  गारन्टी  दीजिये,  उनको  लाइसेंस  दीजिये  कि  वह
 पनी  फैक्टरीज़्  की  क्षमता  को  बढ़ायें  और  कहिये
 कि  0  बरस  तक  हम  रैगुलेट  करेंगे  ।  नहीं  तो  क्या

 लि
 एक  बार  हाष्ट्रीयकरण  का  नारा  लगा,  सारे

 मल  मालिकों  मैं  श्रपनी  फैक्टरियों  के  भुज  चुरा  लिये,
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 बेच  दिये  श्रौर  स्टोर  खाली  कर  दिये  ।  कोई  एक  नीति
 बनाइये,  सबसे  बढ़िया  यह  होगा  कि  श्राप  सारी  मिलों
 का  नेशनल  टैक्सटाइल  कार्पोरेशन  की  तरह  एक
 कार्पोरेशन  बना  दीजिये  और  चलाहये  ।  यह  सबसे
 बड़ी  और  महत्वपूर्ण  इंडस्ट्री  अपने  देश  की  है
 प्रगर  ऐसा  नहीं  करेंगे  तो  यह  मिट  जायेगी  भ्रौर  बेकारी
 हो  जायेगी  ।  इसलिये  मैं  श्रापके  माध्यम  से  कहना
 चाहता  हूं  कि  इस  काम  को  प्राप  करें  ।

 पूर्वी  उत्तर  प्रदेश  में  is  जिले  हैं  इनकी  बहुत
 चर्चा  होती  है  ।  सरकार  के  सभी  मंत्री  लोग  बहुत
 श्रांस  बहाते  हैं  ।  एक  पटेल  कमीशन  बैठा,  5  साल
 पहले,  उसने  बड़ी  सिफारिशें  की,  मगर  वह  सारी
 सिफारिश  अलमारी  में  ले  जा  कर  रखी

 हु
 हैं  उनको  लागू  करने  का  कोई  काम  सरकार

 नहीं  किया  है  a  कांग्रेस  की सरकार  ने  इतने  दिन  तक
 नहीं  किया  तो  वह  तो  शहर  वालों  की  सरकार  थी,
 पूंजीपतियों  की  सरकार  थी  ।  यह  जनता  पार्टी  की
 सरकार  जो  कि  किसानों  की  सरकार  है,  गरीबों  की
 सरकार  है,  भ्रगर  श्राप  भौर  कोई  भ्रच्छी  बात  नहीं
 रख  सकते  तो  हम  समझते  हैं  कि  उत्तर  प्रदेश  के  पूर्वी
 जिलों  के  विकास  के  लिये  जो  पटेल  झायोग  की  सिफा-
 रिशें  हैं,  न्हीं  को  ग्राप  लागू  करें  इससे  नये  नये  उद्योग
 पनपेंगे  और  एक  नई  व्यवस्था  हो  जायेगी  ।  जहां  उन
 लोगों  को  खाने  के  लिये  श्रन्न  नहीं  है,  कपड़ा  नहीं  है,
 बच्चों  को  पढ़ाने  का-  इंतजाम  नहीं  है,  दवाई  नहीं  है
 किसी  चीज  का  इन्तजाम  नहीं  है,  इस  का  कारण  यह  है
 कि  वहां  कोई  -बड़े  उद्योग  नहीं  हैं,  चीनी  उद्योग  को
 छोड़  कर,  जो  समाप्त  होता  जा  रहा  है  ।  वहां  के  लोगों
 की  खेती  भो.छोटी  है  4  इसलिए  उस  क्षेत्र  के विकास
 के  लिए  पटेल  आयोग  की  सिफ़ारिशों  को  कार्यान्वित
 करना  चाहिए  ny

 जहां  तक  बेकारी  का  सम्बन्ध  है,  इस  देश  में
 बराबर  अ्नएम्पलाएमेंट  को  खत्म  करने  की  चर्चा
 की  जाती  है  कैसे  ख़त्म  करेंगे  ?  जनता  पार्टी  ने  अपने
 मैनिफ़ेस्टो  में  वादा  किया  था  कि  बेकारी  को  दस  साल:
 में  खत्म  कर  देंगे  ।  दो  सग्ल  तो  गुज़र  गये;  इन्‌  दो
 सालों  में  सरकार  ने  कोई  प्रभावी  कदम  नहीं  उठाया  है।
 मेरा  सुझाव  है  कि  जो  मौजदा  कारखाने  ह,  चाहे  वे
 प्राईवेट  हों  या  सरकारी,  जहां  सौ  से  ज्यादा  मजदूर
 काम  करते  हैं  झौर  जो  पावर  से  चलते  हैं,  उन  में  काम
 के  घंटे  48  घंटे  प्रति-सप्ताह  से  घटा  कर  36  घंढ्रे
 प्रति-सप्ताहू  कर  दिये  जायें  ।  यह  कोई  नई

 बात
 नहीं

 है  ।  दुनिया  के  बहुत  से  देशों  में,  जिनम  यगोस्ला-
 विया,  स्विटज़रलैंड  और  कई  अन्य  देश  शामिल  हैं
 सप्ताह  में  33  से  35  घंटे  तक  काम  होता  है  |

 झाई  0एल  owt  0  में  एक  प्रस्ताव  ,पारित  किया  गया
 था  कि  सब  जगह  काम  केठे  घं  48  से  घटा  कर  36.
 घंटे  प्रति-सप्क़ाह-  क्रय  जायें  ।  भारत  सरकार  भी
 उसमें  पार्टी  है  ।  उसने  वादा  किया  है  कि  इस  दिशा
 में  कदम  उठाया,  ज़ायेगा  इस  लिए  लोगों  को  काम
 देने  क ेलिए  सरकार  को  काम  के  घंटे  48  से  प्रटा  कर

 36  घंटे  प्रति-सप्ताह  करने  पड़ेंगे
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 कुछ  लोग  कहते  हैं  कि  इससे  कास्ट  झाफ़  प्राडक्शन
 बढ़  जायेगा  ।  में  कहना  चाहता  हूं  कि  जब  प्रथम  महा-
 युद्ध  के समय  काम  के  घंटों  को  28  घटा  कर  8  घंडे
 प्रति-दिन  किया  गया  था,  तब  भी  यही  दलील  दी
 जाती  थी  कि  उत्पादन-खश्वर्चा  बढ़  जायेगा,  लेकिन
 इंगलैंड  का  रिकार्ड  है  कि  काम  के  घंटे  घटाने  से  उन्हीं
 कारखानों  में  उत्पादन  पोने  दो  गुना  बढ़  गया  ।  हिटले
 कमीशन  की  सिफ़ारिशों  में  भी  कहा  गया  था  कि  काम
 के  घंटे  घटाने  से  एफ़िशेंसी  बढ़ेगी,  उत्पादन  बढ़ेगा
 झौर  कास्ट  झाफ़  प्राइक्शन  पर  कोई  ख़ास  झसर
 नहीं  पड़ेगा  ।  भगर  यहां  पर  काम  के  घंटों  को  कम
 करने  से  एक  नया  पैसा  प्रति-मीटर  बढ़  भी  जाये,  तो
 उसे  थर्दाश्त  किया  जाना  चाहिए,  क्योंकि  इससे  झागं-
 नाइज्ड  सेक्टर  में,  चाहे  वह  सरकारी  हो  या  प्राईबेट
 98  लाख  लोगों  को  एक  दिन  में  काम  मिल  जायेगा  ।
 इस  मुल्क  को  बढ़ती  हुई  बेकारी  का  निराकरण
 तत्काल  किया  जाना  चाहिए  ।

 SHRI  M.  RAM  GOPAL  REDDY
 (Nizamabad):  Mr.  Deputy  Speaker,  Sir:
 I  want  to  give  2  or  3  suggestions  to
 the  Finance  Minister.  We  have  in-
 vested  over  Rs.  000  crores  on  our
 public  sector  projects.  We  have
 invested  over  Rs.  4,000  crores  on  Rail-
 ways.  The  total  comes  to  Rs.  15,000
 crores.  I  want  a  return  of  at  least  0
 per  cent  from  these  sources.  If  such
 a  return  comes,  our  income  will  go  up
 by  Rs.  500  crores.  As  a  matter  of
 fact,  we  are  not  getting  0  per  cent,
 but  only  5  per  cent  from  the  public
 sector  undertakings.  How  are  we  go-
 ing  to  meet  all  these  deficits  and  meet
 our  expenditure?  What  is  the  control
 that  the  Finance  Minister  has  got  over
 these  institutions,  so  that  he  may  get
 more  money  and  more  income  from
 them?  Every  year,  many  of  our  pub-
 lic  sector  undertakings  are  showing
 losses,  only  a  few  are  giving  profits,
 and  giving  only  5  percent  returns  on

 the  investment  that  we  have  made  over
 so  many  years.  And  on  Railways,  we
 have  invested  Rs.  4.000  crores  over  the
 last  30  years,  and  we  are  not  getting
 even  Rs.  50  crores.  They  give  Rs.  50
 crores  to  the  General  Pool,  but  they
 Say  we  are  not  getting  that  much  every
 time.  They  are  failing  to  get  money
 from  the  Railways.

 The  Minister  wants  Rs.  63]  crores,
 and  he  can  make  up  this  money  even
 now.  4  months  still  remain  and  he
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 can  ask  these  public  sector  undertak-
 ings  and  also.  Railways  to  make  up
 their  losses  and  also  give  him  money.

 It  was  stated  that  external  remit-
 tances  and  invisible  remittances  have
 gone  down.  It  is  not  on  account  of  any
 illegal  remittances,  but  many  workers
 who  had  gone  to  foreign  countries  have
 compieted  their  jobs  there  and  have
 come  back.  And  that  income  has  gone
 down.  The  number  of  people  that  are
 coming  back  is  not  commensurate  with
 the  number  of  people  that  we  are
 sending  to  foreign  countries,  especially
 to  gulf  countries  to  work  there.

 In  our  own  country,  we  have  placed
 so  many  hurdles  in  the  way  of  recruit-
 ment  of  labour.  I  know,  men  from
 several  companies  have  come  here  and
 have  said  that  they  will  pay  to  each
 idle  worker  Rs.  500  per  month  plus
 accommodation  and  food.  We  have
 got  on  record  that  we  have  refused  to
 send  our  people  there.  One  company
 came  here  to  recruit  4500  labourers
 but  they  went  back.  The  same  com-
 pany  went  to  Bangladesh,  Sri  Lanka
 and  Korea.  They  reached  there  in  the
 morning  and  recruited  people  in  the
 evening.

 The  Minister  of  State  in  the  Minis-
 try  of  External  Affairs  is  here.  I  want
 to  know  from  him  whether  they  have
 made  any  survey  about  the  foreign
 market  in  the  gulf  countries.  Whether
 our  people  are  in  touch  with  them  and
 are  making  good  arrangement,  proper
 arrangement  and  fast  arrangement  to
 send  labourers  from  here.  If  that  is
 done,  we  are  going  to  build  up  Rs,  5—
 6000  crores  as  foreign  exchange  reserve.
 But  it  may  go  down  very  soon  if  you  do

 not  do  it.  Then  you  cannot  get  some
 more  money.  We  have  to  make  up  our
 losses.  If  we  make  this  arrangement,
 then  the  foreign  companies  may  come
 and  recruit  labour  from  our  country.

 Regarding  khandsari  mills,  they  are
 not  working  properly  in  this  country.
 The  State  Minister  of  Finance  has  pro-
 mised  several  times  that  they  are  going
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 to  remove  the’  excise  duty  on  khand-
 sari  completely.  They  will  also  advise
 the  State  Gdvernments  not  to  levy  any
 sales  tax.  They  have  not  done  it  so
 far.  All  the  khandsari  mills  in  the
 country  are  now  idle.  They  have  not
 yet  been  started.  If  the  Government
 is  going  to  take  a_  decision  after  a
 month  or  two  by  that  time,  the  cane

 in  the  field  will  dry  up.  The  kisan  will
 lose  and  the  factories  will  loss  their

 .Tecovery,  and  both  ways,  the  country
 ‘will  lose  sugar.  If  you  want  to  take
 a  decision,  please  take  it  soon.  If  you
 do  not  want  to  take  a  decision,  please
 tell  us  so  that  the  kisan  may  utilise
 the  cane  in  some  other  way  or  he  may
 burn  it.  Every  day,  they  have  to  go
 there  and  guard  it.  You,  yourself  is
 a  kisan.  When  the  cane  is  in  the  field
 and  the  dry  season  is  coming,  if  you
 do  not  do  it  and  if  there  is  fire  then
 all  investment  will  go  away.  I  request
 the  Minister  to  see  that  something  is

 ‘done  in  this  regard.  Several  represen-
 ‘tations  have  come  to  him.  Let  him
 kindly  take  a  decision  immediately.

 I  know,  further  assistance  is  going
 to  be  given.  This  is  very  important.
 Immediately  after  the  Janata  Govern-
 ment  came  to  power,  there  were  good
 chances  for  export  of  sugar.  This
 Government  has  not  yet  decided  to  ex-
 port  sugar.  Now  when  they  have  de-

 ‘cided  to  export  sugar  they  have  a
 balance  of  30  lakh  tonnes  of  last  year.
 We  are  going  to  produce  sugar  to  the
 tune  of  about  60  lakh  tonnes  this  year.

 Thus  the  total  comes  to  90  lakh  tonnes.
 Our  internal  consumption  is  40-——45  lakh
 tonnes.  Even  if  we  make  a  liberal
 ‘estimate  it  cannot  exceed  more  than
 40—45  lakh  tonnes  in  one  year.  That
 is  enough  for  us  and  we  are  having  that
 stock.  I  want  you  to.  find  out  ways
 iand  means  to  export  sugar.  Last  year,
 the  Government  had  set  up  a  target
 iof  6.5  for  export  of  sugar,  but  they  did

 tit  only  of  4  lakh  tonnes.  So,  2  1/2  lakh

 \tonnes  of  sugar  has  still  to  80.

 Some  friends  from  Janata  Party  had

 just  now  suggested  that  Govern-
 ment  wanted  to  build  up  a  stock  of  0

 lakh  tonnes  of  sugar.  When  you  have
 ‘invested  so  much  money  on  the  Food
 Corporation,  you  should  invest  some
 more  money  on  sugar  also.  This  in-
 vestment  on  Food  Corporation  and
 purchase  of  food  has  become  an  idle
 capital.  That  is  why  we  have  now  to
 find  out  a  way  to  export  our  foodgrains
 to  some  other  counries.  We  have  got

 a  lot  of  stock.  That  is  rotting.  Every
 day,  there  are  questions  in  the  House
 that  our  foodgrains  are  unfit  for  human
 consumption  and  they  are  being  sold
 for  cattle  and  other  things.  It  is  a
 national  waste.  Before’  this  stage
 comes,  why  should  the  Government  not
 distribute  it  freely  to  the  hungry  peo-
 ple  so  that  they  may  use  it.  .

 There  is  a  programme  ‘food  for  work.”
 That  cannot  solve  the  purpose.  After

 all  only  for  food,  nobody  in  this
 country  is  going  to  work.  Now  there
 are  people  who  are  expecting  more
 wages.  The  minimum  wage  that  they
 have  enacted  in  this  country  goes  up
 by  Rs.  5  per  day  per  person.  Under
 such  circumstances  you  cannot  expect
 any  man  to  have  a  bit  of  food  but  work
 for  you  throughout  the  day.  I  suggest
 you  to  get  rid  of  the  huge  stocks  that
 we  have  built  up  and  we  have  to  liqui-
 date  the  huge  stock  of  sugar  that  we
 are  having.  Suppose  the  Minister  gets
 angry  and  throws  all  the  sugar  that
 we  have  in  stock  in  the  Arabian  Sea,
 the  sea  will  become  sweet.  We  have

 got  that  much  of  stock.

 MR.  DEPUTY-SPEAKER:  But  the
 salt:  in  the  sea  will  also  react  and  the
 sweetness  will  go  away.

 SHRI  M.  RAM  GOPAL  REDDY:  We
 have  to  create  a  buffer  stock  of  sugar
 and  the  Government  should  at  least
 come  for  the  help  of  the  sugar  indus-
 try.  I  really  appreciate  that  the  Gov-
 ernment  has  taken  good  steps  in  the
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 right  direction  at  the  right  time  to
 help  sugar  industry  and  also  other  in-
 dustries.  But  that  is  not  enough.  We
 have  to  do  something  more.  Your
 name  will  be  remembered  for  ever.

 I  do  not  want  to  make  any  political
 speech.  Several  members  were  critici-
 sing  the  Government  and  the  Minister
 for  not  having  done  anything.  That
 is  only  due  to  the  internal  strife  that  is"

 going  on  in  the  Janata  Government.
 But  it  is  not  correct  to  say  that  Gov-
 ernment  has  not  done  anything.  Even
 we  from  the  Opposition  appreciated
 the  work  done  by  _  several  Ministers.
 When  you  do  good  work,  we  have  to
 appreciate.  I  am_  closely  associated
 with  the  Consultative  Committee  on
 Finance.  I  closely  scrutinise  the  things
 being  done  in  the  Finance  Department.
 On  the  whole  the  Minister  deserves  con-
 gratulations.  Already  our  senior  and
 talented  member  Shri  Venkataraman
 has  supported  the  demands.  I  also
 support  it.

 श्री  खक्ष्मो  नारायण  नाथक  (खजूराहो  )  :
 माननीय  उपाध्यक्ष  महोदय,  माननीय  वित्त  मंत्री
 जी  ने  जो  अनुदानों  की  भ्रनपूरक  मांगें  रखी  हैं  मैं
 उनका  समर्थन  करता  हूं।  खर्च  के  लिए  पैसें  की
 जरुरत  होती  है श्रौर  जरूरी  काम  में  उसको  लगाना
 ही  चाहिए  1  इसके  माध्यम  से  मैं  केवल  इतना  ही
 कहना

 ज
 कि  अन्न  की  बहुत  ही  जरूरत  है  ।

 पिछले  दिनों  देश  ने  इस  बात  को  देखा  कि  ग्रन्न
 की  बड़ी  कठिनाई  रही  लेकिन  जनता  पार्टी  की
 सरकार  ने  अपनी  ऐसी  नीति  बनाई  जिसके  कारण
 पिछले  दिनों  जो  श्न्न  ककी  कठिनाई  रहती  थी  वह  दूर
 हो  गई  ।  जनता  सरकार  ने  नीति  यह  बनाई  कि
 जिला  तथा  प्रान्तों  में  जो  बेरियर  लगे  हुए  थे  कि  यहां
 का  गेहूं  वहां  नहीं  जा  सकता,  वहां  का  वहां  नहीं  जा
 सकता  उन  सारे  बैरियसं  को  तोड़  दिया  और  इस
 प्रकार  &  उस  संकट  को  हल  कर  दिया  ।  श्रब  किसी
 भी  शहर  या  कस्बे  में  लाइनों  का  लगना  बन्द  हो
 गया  है।  इस  प्रकार  से  सरकार  को  इसमें  बड़ी
 सफलता  मिली  है।  इसी  प्रकार  से  चीनी  पर  जो
 कण्ट्रोल  था  उसको  समाप्त  करके  और  नई  नीति
 बना  कर  सुविधा  प्रदान  की  है  ।  श्र्ब  कहीं  भी
 सुविधा  से  चीनी  मिल  सकती  है।  हम  चाहते  हैं
 कन्द्रीय  सरकार  को  इसी  तरह  से  हर  मामले  में  बारीकी
 से  ध्यान  देना  चाहिए  7  श्राज  कई  मामलों  में  ऐसा
 होता  है  कि  वस्तुस्थिति  कुछ  और  होती  है  तथा  निर्णय
 कुछ  झौर  हो  जाता  है।  यहां  से  योजनायें  तो  बन
 जाती  हैं  लेकिन  उन  योजनाग्रों  का  किस  तरह  से
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 पालन  हो  रहा  है  उसकी  जांच  नहीं  होती  है।  इसी
 कारण  जनता  में  असंतोष  पैदा  होता  है  और  वह
 कार्य  पूरा  नहीं  हो  पाता  है।  श्राप  देखें  कि  प्रभी  भी
 कृषि  का  और  उत्पादन  बढ़ाने  की  आवश्यकता
 है  क्‍योंकि  गरीबों  के  लिए  भी  गल्ला  महंगा  है  ।
 हर  इनसान  को  खाना  मिलना  जरूरी  है।  प्रच्छा
 कपड़ा  भले  ही  न  मिले,  रहने  के  लिए  महल  न  मिले,
 साबुन  तेल  जैसी  भ्रन्य  झ्ावश्यक  वस्तुयें  ही  न  मिलें
 लेकिन  6  रोटी  सुबह  भौर  6  रोटी  शाम  हर  इनसान
 को  मिलनी  चाहिए।  इसके  लिए  शासन  को  पूरा
 प्रयत्न  करना  चाहिए  |

 पिछली  5 तारीख को को  इसी  लोकसभा  में  मेरा
 प्रशासकीय  संकल्प  पास  किया  गया  था  कि  बेरोजगारी
 मिटाने  तथा  प्रश्न  का  भ्रधिक  उत्पादन  करने  के  लिए
 भूमि  सेना  गठित  करके,  जो  बंजर  भौर  पड़ती  ज़मीन
 पड़ी  है  उसको  समतल  कराकर  प्रान्तीय  सरकारें
 मय  साधनों  कं,  सिचाई  तथा  उपकरणों  सहित  भूमि-
 हीनों  में  बांटें  शौर  केन्द्रीय  सरकार  उसमें  मदद
 करे  t  मान  लोजिए  किसी  के  पास  बेल  नहीं
 हैं  या  कुवां  नहीं  है  तो  वह  किसान  खेती  नहीं  कर
 सकता  इसलिए  वह  साधन  भी  उपलब्ध  कराये  जायें  |
 इस  प्रकार  का  प्रस्ताव  पास  किया  गया  था  |  केन्द्रीय
 सरकार  उसमें  मदद  करेगीं---  ऐसा  उच्च  प्रस्ताव  में
 निहित  है।  हम  चाहेंगे  कि  माननीय  वित्त  मंत्री  जी
 अगले  बजट  में  ऐसे  प्रावधान  जरूर  रखें  क्योंकि
 इसमें  तन्तीय  सरकारों  को  केन्द्र  से  मदद  देने  की
 बात  है।  औझौर  इस  बात को  देखें  कि  प्रान्तीय  सरकारें
 इस  को  अ्रमल  में  ला  रही  हैं  या  नहीं  ला  रही  हैं।  हमें
 मुस्तैदी  के  साथ  इस  काम  को  कराना  चाहिए  ताकि
 श्रन्न  उत्पादन  में  वृद्धि  हो  सके  ।

 श्रच्छा  उत्पादन  तभी  हो  सकता  है--जब  हमारे
 पास  सिंचाई  के  साधन  उपलब्ध  हों  ।  श्राप  जानते
 हैं  “बाण  सागर  om  योजना  पास  हो  चुकी  है,  लेकिन
 उस  का  काम  ढिलाई  में  है,  वह  जल्द  होना  चाहिए,
 तत्काल  होना  चाहिए  -  टीकम  गढ़  ज़िले  में  ओरछा-
 विद्युत  बाध  की  स्कीम  हाई  पावर्ड  इरिगेशन  कमीशन
 के  पास  पड़ी  हुई  है,  उस  को  जल्दी  से  पास  कीजिए--
 ताकि  वह  काम  शुरू  हो  सके  ।  नमंदा  जल  विवाद
 अभी  हल  नहीं  हा  है,  क्योंकि  न्यायाधिकरण  ने
 जो  फैसला  दिया  है,  उस  पर  मध्य  प्रदेश  शासन  को
 ग्रापत्ति  है,  क्योंकि  उस  की  ज्यादा  ज़मीन  डूबने
 जा  रही  है।  बांध  इतना  ऊंचा  होना  चाहिए,
 जिस  से  ज्यादा  ज़मीन  ड़बने  न  पाये।  इस  लिए  उस
 आपत्ति  पर  विचार  कर  के  न्यायाधिकरण  को  जल्दी
 उस  पर  फैसला  करना  चाहिए  ताकि  उस  बांध  का
 निर्माण  जल्द  से  जल्द  हो  सके  7  टीकमगढ़  जिले
 में  राजघाट  बांध  की  जो  नहर  बनने  वाली  है,  उस  को
 काट  दिया  गया  है,  इसलिए  कि  उस  पर  is  करोड़
 रुपया  ज्यादा  खर्च  होगा।  खर्चा  तो  होगा  ही,
 जब  आप  बांध  बना  रहे  हैं  तो  नहर  भी  बनेगी  ही,
 इसलिए  इसकी  कटौती  नहीं  होनी  चाहिए।  टीकम
 गढ़  जिले  में  राजधाट  बांध  की  नहर  ज़रूर  बननी
 चाहिए,  ताकि  वहां  का  उत्पादन  बढ़  सके  ।
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 उद्योगों  के  सम्बन्ध  में  मैं  निवेदन  करना
 चाहता  हूं--इस  में  कोई  सन्देह  नहीं  कि  उद्योगों  के
 मामले  में  केन्द्रीय  सरकार  ने  पहल  की  है  कि  भ्रामीण
 क्षेत्रों  में  उद्योग'खुलें।  मध्य  प्रदेश  के  22  पिछड़े
 जिलों  को  इस  काम  के  लिए  चुना  गया  है,  जिन  में
 टीकमगढ़  जिला  भी  है।  लेकिन  इस  जिले के  लिए
 कहा  गया  है  कि  इस  को  बाद  में  लेंगे  1  क्‍यों  बाद  में
 लिया  जायगा।  जब  शाप  ने  उस  को  पिछड़ा  ज़िला
 मान  लिया  है,  जो  22  ज़िलों  के  साथ  ही  उस  में  काम
 होना  चाहिए  ।

 महोदय,  ग्रामीण  बैंकों  शौर  स्टेट  बैंकों  में  पहले
 बहुत  झच्छा  काम  होता  था  ओर  बिजली  की  तरह  से
 काम  होता  था,  लेकिन  जब  से  हन  बैकों  द्वारा  ग्रामीण
 क्षेत्रों  मे ंऋण  दिया  जाने  लगा  है,  इन  में  बड़ा  पक्ष-
 पात  हो  रहा  है।  केन्द्रीय  सरकार  की  मन्शां  है  कि
 हम  हर  जगह  लोगों  को  धन्धा  दें,  नये-नये  काम  खोलने
 के  लिए  ऋण  दें,  लेकिन  ग्रामीण  बैंक  प्रौर  स्टेट  बैंक
 इस  काम  में  ढिलाई  कर  रहे  हैं  ।  चूंकि  यह  विभाग
 वित्त  मंत्री  जी  के  हाथ  में  है,  इस  लिए  में  चाहूंगा  कि
 वे  उन  पर  थोड़ा  प्रंकुश  लगाये  ,  ताकि  यह  ढिलाई
 दूर  हो  श्रोर  लोगों  को  जल्द  से  जल्द  ऋण  मिले  और
 तये  उद्योग  खुल  सकें,  उत्पादन  बढ़  सके  ।

 एक  सवाल  में  शौर  पूछना  चाहता  हूं--
 हमारे  देश  में  नालीदार  चहरें  श्रौर  प्लेन  चदहरें  बनती
 हैं,  उन  की  कमी  नहीं  है,  लेकिन  क्‍या  वे  शहरों  के
 लिए,  बड़े  बड़े  उद्योग-पतियों  के  लिए  हैं  ?  ग्रामीण
 क्षेत्र  में  य ेचहरें  बिलकुल  नहीं  जाती  हैं  श्रोर  श्रगर  कहीं
 मिलती  भी  हैं  तों  जिस  नालीदार  चहर  के  दाम
 7  रुपये  पहिले  थे  वह  85  शौर  90  रुपये  में  मिलती

 है  .  इतनी  कीमत  कंसे  बढ़ीं-इस  लिए  कि  ब्लैक
 में  बेची  जाती  हैं।  में  चाहता  हूं  कि  देहाती  क्षेत्र  में
 नालीदार  चहरें  सस्ती  मिलनी  चाहियें  ताकि  जो  रहट
 बनाते  हैं,  जिस  रहट  की  कीमत  पहले  300  या  400
 रुपये  थी,  श्राज  वह  |  हज़ार  या  200  द्पये  में
 मिलता  है,  वह  किसानों  को  सस्ते  दामों  पर  मिल

 |
 t  इस  शोर  विशेष  ध्यान  देने  की  ज़रूरत  है
 किसान  की  खेती  में  काम  आने  वाले  |  श्रौज्ार,

 मशीनें  उस  को  सस्ती  मिलें  ।  इन  चीजों  के  दाम
 ब्टुत  ज्यादा  होने  से  किसान  बहुत  कमज़ोर  हो
 गया  है,  फसल  जरूर  पहले  से  ज्यादा  पैदा  होती
 है,  लेकिन  उस  की  सारी  कमाई  मशीनों  के  दामों  में

 दूसरी  चीज़ों  में  चलीं  जाती  है  श्रोर  उसे  उत्पादन
 बढ़ने  से  कोई  फायदा  नहीं  होता.  है  ।  इस  ओर

 पीघ्र  ध्यान  देना  चाहिए  ।
 i

 आपने  बार  बार  कहा  है  कि  न्यायपालिका  शरर
 का्यपालिका  भलग-भलग  होने  चाहिए,  लेकिन
 ऐसा  क्यों  नहीं  किया  गया  ?  इस  में  कोई
 सन्देह  नहीं  है  कि  यह  बहुत  भ्रच्छी  नीति  है।  मैं  निवेदन
 करूं--झाप  ज़रा  तहसील  में  देखिए--वहां  कभी
 कलैक्टर  झा  रहे  हैं,  कभी  एस0  डी0  प्रो0  भा

 रहे  हैं,  कभी  मंत्री
 कय

 रहे
 दी  कभी  ल  ह रहे  हैं--तहसीलदारं  बेचारा द
 1 में  फप  है।  जिन  किसानों  की  पेशियां

 लगी  होंती  हैं,  उनकी  सुनवाई  नहीं  हो  पाती  ,  सात-
 सात  साल  तक  मिसलों  का  फैसला  नहीं  होता,  इस

 'से  किसान  बहुत  परेशान  है,  किसानों  की  ज़िन्दगी
 झनिश्चितता  की  जिन्दगी  बन  गई  है  ।  भापको
 यह  देखना  होगा  कि  फैसला  करने  वाले  मजिस्ट्रेट
 भ्रलग  हों,  शासन  करने  वाले  भलग  हों।  न्याय  करने
 वालों  को  केवल  न्याय  से  काम  हो  शौर  शासन  प्रधि-
 कारियों  को  केवल  शासन  से  काम  हो  ।  न्याय  करने
 वाले  को  किसी  से  मतलब  नहीं  हो,  उसको  किसी  का
 स्वागत  करने  से  मतलब  नहो।  उसे  कहीं  दौरे  पर
 जाने  की  जरूरत  नहीं  है।  जब  भ्राप  ऐसा  कर  देंगे
 तभी  किसान  को  न्याय  मिल  सकेगा।  एपस०  डी०प्रो०
 ही  शासन  करने  वाला  हो,  वही  न्याय  करने  वाला  हो
 लो  उसके  खिलाफ  रिपोर्ट  करने  से  किसान  को  न्याय
 केसे  मिल  सकता  है।  किसान  को  तो  तभी  न्याय
 मिल  सकता  है  जब  कि  कार्यपालिका  भ्लग  हों  बौर
 न्यायपालिका  भप्लग  हो  ।

 में  श्राप  से  एक  शझौर  निवेदन  करना  चाहता
 tH  झावास  श्रौर  निर्माण  मंत्री  ने  योजना  बनाई

 कि  हम  गांवों  में  गरीब  भ्रादमियों  को मकान  के  लिए
 जमीन  देंगे।  उनको  मकान  बनाने  के  लिए  सहायता
 देने  की  भी  श्राप  की  योजना  है।  लेकिन  मैं
 इतना  चाहता  हुं  कि  ्रापकी  शोर  सेया  प्रान्त  की
 झोर  से  जो  ऋण  मिलता  है,  उस  के  बारे  में  कम  से  कम
 यह  तो  देखा  जाना  चाहिए  कि  जो  पैसा  दिया  गया  है,
 वह  जिले  में  या  प्रांत  में  वास्तव  में  उस  योजना  पर
 खर्च  भी  हुआ  है  या  नहीं।  उस  योजना  के  अन्तर्गत,
 उस  धन  से  वास्तव  में  मकान  बने  हैं  या नहीं।  इस
 की  देखरेख  होनी  चाहिए  तभी  यह  काम  ठीक  होगा  ।
 आपके  शासन  में  कुछ  प्रधिकारी  तो  इमानदारी  से
 काम  करते  हैं  श्लौरंससमय  पर  काम  करते  हैं  लेकिन

 3
 ऐसे  भी  ग्रधिकारी  हैं  जो  योजनाओं  को  ठीक  ढंग

 नहीं  चलाते  हैं,  केवल  कागजों  पर  उनकी  पूर्ति
 करते  हैं।  जो  भी  योजना  बने  उस.  पर  झमल
 होना  चाहिए  जिससे  जनता  को  उसका  ' फायदा
 मिले।  केवल  भ्रमल  ही  न  हो,  उसके  बारे  में  निरीक्षण
 भी  होना  चाहिए  कि  उस  पर  अमल  हो  रहा  है  या  नहीं
 शौर  ठीक  से  हो  रहा  है  या  नहीं  ।

 इन  शब्दों  के  साथ  में  इन  मांगों  का  समर्थन
 करता  हूं

 at.  ware  लाल  हेम  राज  जेन  (बालाघाट  ye
 झादरणीय  उपाध्यक्ष  महोदय,  भापने

 अनूद
 दान  की

 मु
 मांगों  पर  बोलने  के  लिए  मुझे  मौका  दिया,  इस

 लिए  ग्रापका  धन्यवाद  Ve  मेरा  वित्त  मंत्री  जी  से
 “निवेदन  है  कि  यह  नई  सरकार  977  में  बन  कर
 झाई  थी  और  6  साल  के  लिए  बन  कर  प्रायी  थी  1
 लेकिन  लोक  सभा  की  भ्रवधि  एक  साल  कम  हो  गई  है,
 धट  गई  है  इसलिए  यह  सरकार  भी  पांच  साल  तक
 चलेगी  ।  इन  पाँच  सालों  में  भी  दो  साल  बीतने  को
 भाये,  यानी  मध्यान्तर  भा  रहा  है,  इण्टरवेल

 भार्द है।  भापकी  सरकार  के  दो  सफल  हो  गये
 दो  बजट  यहां  से  पास  करा  लिये  भौर  कई  प्नुपूरकक
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 बजट  भी  झापने  यहां  से  पास  करा  लिंगे।  यह  पाँचबीं
 बार  बजट  पाप  यहां  से  पास  करा  रहे  हैं।  इस  से
 यह  पता  चलता  है  कि  हमने  हस  तरह  से  सरकार  का
 काम  चलाया  झौर  इतना  पैसा  चलाया  ।

 आज  देश  की  80  फीसदी  भ्राबादी  ग्रामों  में  रहतो
 है  1  भाप  इस  सदन  में  बैठ  कर  योजनाएं  पेश  करके
 खुश  हो  जायें  पपने  कागजों  से  झांकड़े  प्रस्तुत  करके
 खुश  हो  जाएं  लेकिन  ग्रामीण  अंचल  में  जो  हमारा  देश

 हे  ओर
 है,  वहां  की  जनता  को  झापकी  योजनाझों

 से  संतोष  नहीं  है।  भापके  कार्यों  से,  आपके
 खर्चों  सें  कोई  संतोष  नहीं  है।  झभी  नायक  जी  ने  कहा
 कि  हम  से  जनता  कहती  है  कि  हमने  नाज  सस्ता
 कर  दिया,  सरकार  ने  झनाज  की  झाबाजाही  पर  से
 प्रतिबन्ध  हटा  कर  भ्रखिल  भारतीय  स्तर  पर  उसको
 लाने  ले  जाने  की  छूट  देदी  ।  लेकिन  मैं  /प्राप  से
 पूछना  चाहता  हूं  कि  भापके  खजाने  से  उस  में
 कितना  पैसा  लगा  है  ?  कहा  जाता  है  कि  शक्कर
 सस्ती  हो  गई  लेकिन  उस  पर  भी  आपके  खजाने  से
 कितना  पैसा  लगा  ?  आझापका  उस  पर  घेला  नहीं
 लगा  ।  किसानों  की  जेब  काट  कर,  किसानों  का
 पेट  काट  कर  आपने  खाली  अपनी  जबान  हिला  दी  t
 शक्कर  सस्ती  हो  गई  है  तो  श्रापक  खजाने  से  क्‍या
 एक  भी  पैसा  लगा?  झआपमे  बजट  में  से  एक  पैसा  भी
 नहीं  लगाया।  आज  मरीब  किसान  मर  रहा  है
 शौर  वाहबाही  भाप  लूट  रहे  हैं।  भाप  सारा  श्रेय
 लेना  चाहते  हैं  लेकिन  क्‍या  झनाज  को  सस्ता  करने
 में  झापने  कोई  पैसा  लगाया,  क्या  किसी  चील  को
 झापने  सबसिडाइज़  कया

 श्मी  लक्मो  नारस्यज  ॥  मैने यह  कहा  है  कि
 नीति  ,  के  काश्ण  ऐसा हमा  है।

 ॥]  थ्  कचक साल हेमराज हाल  हेमराज  जन  :  प्रापने  किसान
 को  बार  बार  झाश्वासन  दिए  हैं  लेकिन  क्‍या  उनकी
 प्ति  हुई  है।  आर  बार  मांग  की  गई  है  कि  किसान
 को  सबसिडाहज्ड  रेट  पर  लोहा,  उपकरण  झादि  मिलने
 चाहिए  लेकिन  ये  सुलभ  नहीं  किए  गए  हैं।  यह
 मांग  की  गई  है  कि  खाद  के  रेट  कम  होने  चाहियें
 बिजली  से  चलने  वाले  पम्प,  डीजल  पायल  पम्प  भ्रादि
 और  ट्रैक्टरों  की  कौमतें  क्‍या  हैं,  कितने  गुमा  दाम
 बढ़  गए  हैं,  सिंचाई  का  रेट  क्‍या  हो  गया  है,  पानी
 का  क्‍या  हो  गया  है  इस  सब  को  आप  देखते  ही  नहीं  हैं,
 आपके  कान  पर  जूं  तक

 11
 रेंगती  है  भाज

 किसान  तड़प  रहा  है  ।  ग्रामीण  उद्योगों  की  बात
 की  प्राप  भ्रतूपूरक  बजट में  सस्खते  हैं  1  मंत्री  जो
 ाप  गांवों  में  जाते  ही  नहीं  हैं,  झापकों  क्‍या  गांवों  का
 ज्ञान  हों  सकता  है।  गांवों  में  प्राज  कितनें  लोंग  बे-
 रोजगार  हैं  भौर  उन्हें  काम  नहीं  मिल  रहा  है,  इसका
 प्रापको  शान ही |  नहीं  है  ।  लघु  सिंचाई  योजनाओों  के
 बजाय  ग्रामीण  गनी  के  बजाय  नेंशनल  हाइवेज़  को
 तरफ  ही  ध्यान  दिया  जा  रहा  है।  हमारे  प्रधान  मंत्री
 औ  गांधीवादी  हैं  भौर  गांधीवाद  की  बात  करते

 ' हक
 महात्मा  गांधी  के  संपनों  के भारत  की  बात  करते

 लेकिन  झाप  बताएं कि कि  किस  प्रनुपात  में  गांवों 'ैं
 संडर्क  बन  रही  हैं  भ्लोर  किस  प्रनुपात  में  हाईवेज  बन
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 ;  रहे  है,  कहां  काम  है,  कहां  रोजगार  है  ।  मैंने  पिछली
 बार  कहा  थाकि  9698  तर-बतर  बात  हो  रही  है।
 श्रीमती  इंदिरा  गांधी  ने  97  में  कहा  कि  हम  गरीबी
 हटा  देंगे  शौर  झापने  977  में  कहा  कि  हम  बेरोजगारी
 हटा  देंगे  ।  यह  तर-बतर  का  नारा,  ये  तर-बतर  के
 बादे  शब  जनता  में  चलने  वाले  नहीं  हैं  भाज  22
 तारीख  हो  गई  है।  तरबतर  समाप्त  हो  रहा  है।
 979  शझा  रहा  है।  प्रब  ज़रा  प्रपने  दिमाग  पर

 बोझ  डाल  कर  झापको  जनता  का  काम  करना  पड़ेगा  t
 झगर  झापने  जनता  के  वास्ते  काम  नहीं  किया  तो
 जनता  भापको  बदशने  वाली  नहीं  है।  इंटरवल
 हो  चुका  है।

 में  निवेदन  करना  चाहता  हूं  कि  हम  गांवों  में
 जाते.  हैं  तो  हमारी  जनता  बहुत  दुर्देशा  करती  है  ।
 हम  लोग  लाटरी  में  चुन  कर  झाये  हैं।  यह
 सरकार  लाटरी  की  सरकार  है।  जो  लाटरी
 जीत  जाता  है  वह  मनमाने  ढंग  से  खर्च  करता  है  ।
 उसको  यह  मालूम  नहीं  होता  है  कि  मुझे  घर  बनाना
 है,  उसे  ज्ञान  [नहीं  होता  है  कि  मुझे  भपने  लिए  खेती
 बनानी  है।  इसचीज़  को  वह  भूल  जाता  है।  लाटरी
 में  मिले  घन  को  वह  जैसे  चाहे  खर्च  कर  लेता  है  ।
 यह  झाप  न  करें।  मह  जन  भाबना  थी,  देश  की
 जनता  तड़प  रही  थी,  उसकी  इच्छा  श्री  कि  एक
 नया  परिवतंन  धाए  और  उसकी  यह  इच्छा  पूरी  हुई
 झौर  श्राप  श्रा  गए  7  जनता  चकक्‍हती  थी  कि  उसके
 जीवन  में  जो  प्रंघेरा  है  उस  में  उजाला  भ्राना  बाहिए।
 लेकिन  ऐसी  कोई  बात  नहीं  हुई  है  t

 आप  शिक्षा  को  लें।  गांषों  में  स्कूल  हैं  तो
 मास्टर  नहीं  ह।  एक  एक  मास्टर  छः:  छः  क्लासिस
 को  पढ़ा  रहा  है।  हम  कहते  हैं  भारत  भ्रमरीका
 और  रूस  का  मुकाबला  करेगा  दूसरे  मुल्कों  के  मुकावले
 में  हमारे  देश  के  नागरिक  शिक्षित  बनेंगे  कैसे
 बनेंगे  ?  कोई  व्यवस्था  ही  सहीं  है।  नायक  जी  ने
 कहा है  कि  स्टेट  गवर्नमेंट्स को  लिख  दिया  है।  में
 झापकों  बसलाना  चाहता  हूं  कि  जहां  जहां  जनता
 पार्टी  की  राज्यों  में  सरकारें  हैं  वहां  कोई  क्लैक्टर,
 कोई  एस०डो  ०भ्रो  ०,  कोई  तहसीलदार  कांम  ही  नहीं  कर
 सकता  है।  में  झपने  जिले  की  बात  बतात्ता  हूँ  ।  वहां
 हर  तीसरे  दिन  एक  स्टेट  मिनिस्टर  पहुंच  जाता  है
 और  सारा  डिपार्टमेंट  उस  मिनिस्टर  की  आ्रावभगत  में
 लग  जाता  है।  हमारे  केच्दीय  मंत्री  सलामी  नहीं
 लेते  हैं  लेकिन  वहां  के  संसदीय  सब्रिव  एक  एक  जिले
 के  दोरे  में  तेरह  तेरह  बार  सल्लामी  लेते  हैं।  प्रौर
 झधिकारियों  को  ो

 साल
 के  वास्ते  काम  करना

 बाहिये  वह  न  करके  इन  लोगों
 ह

 में  लगे
 रहते  हैं।  एक  मंदी  से  कहा कि  भेरे  सकिट  हाउस  में
 टावल  झौर  आवर  ठीक  बहीं  श्वा  इस  चास्ते  उसकी

 ह्
 सफर  ऋरदी  ।  हम  (1852  से  बुयनी  सरकार

 ड्  बिरद  भावाज़  उठाते आ  रहे  हैं,  लिल्‍लाले था.  रहे
 'है  भौर  कहते  भा  रहे  हैं  कि  कांग्रेस  के  लोग  गांधी  जी



 389  Suppl.  D.G.  AGRAHAYANA  30,  900  (SAKA)  (General),  1978-79  390

 को  भूल  गए  हैं,  उबको  याद  नहीं  कर  रहे  हैं  भौर
 छः  छः  मोटरें  लेकर चल  रहे  है,  धल  उड़ा रहे  हैं  भोर
 प्रब  हमारा  नाके  झौर  हमारा  सिर  झुका  जा  रहा  है
 जब  हमारे  मंत्री  पांच  छः  के  बजाय  बारह  मोटरें  ले
 कर  चलते  हैं।  ऐसी  हालत  में  वित्त मंत्री  जी  देश
 की  हालत  झाप  से  छिपी  हुई  नहीं  है  क्‍योंकि  ग्राप
 सो  वित्त  सचिव  भी  रहे  हैं  भौर  भगवान  की  दया  से
 तर-बतर  में  मंत्री  भी  हैं,  इसलिए  बजट  शौर  वित्त
 का  प्रापको  ज्ञान  है।  बड़े  जोरों  से  हमारी  खाल
 खींची  जाने  वाली  है।  मैंने  आपसे  सवाल  किया  था
 कि  सेल्स  टैक्स,  जिसको  झापने  झपने  चुनाव  घोषणा-
 पत्र  में  भ्रष्टाचार  कहा  था,  क्‍या  श्रब  वह  आपके  लिए
 सदाचार  हो  गया  ?  श्राप  उसकों  कब  खत्म  करेंगे  ?
 चुनाव  से  पहले  सेल्स  टैक्स  इस  देश  कीं  जनता  पर
 भ्रष्टाचार  था,  लेकिन  कुर्सी  मिलने  पर  वह  सदाचार
 अन  गया।  ऐसे  काम  नहीं  चलेगा  ।  बाढ़  की  नदी
 ज्यादा  दिन  तक  उफान  में  नहीं  रहती  है।  समुद्र  में
 जाने  के  बाद  रेत  नज़र  झाने  वाला  है।

 37.00  hrs.

 माननीय  सिकन्दर  बख्त  जी  आप  हमारे  जिले
 में  चलिए  और  देखिए  वहां  कितने  मकान
 बने  हैं  |  में  दो  महीने  की  तनख्वाह  श्रापोो  वहां
 ले  जाने  पर  लगा  दूंगा,  कम  से  कम  देख  तो  लें  कि  वहां
 कितना  गांवों  का  विकास  हुप्ना  है  ।

 खनिज  विभाग  की  मांगें  भी  इसमें  शामिल  हैं
 इसलिए  उस के  बारे  में  भी  दो  शब्द  कहना  चाहता
 हूं  -  मेरे  जिले  में  विश्वब्यापी  मेंगनीज़  का  भण्डार
 है,  बालाघाट  जिले  में,  लेकिन  वहां  के  श्रमिकों  को  प्रन्य
 खानों  में  काम  करने  वाले  मज़दूरों  से कम  वेतन
 मिलता  है।  जब  दूसरी  खानों  में  काम  करने  वाले
 मज़दूरों  को  ii  रु०  20  पैसा  मिलता  है  तो  हमारे
 हां  इन  श्रमिकों  को  5  रु०  80  पैसा  मिलता
 है।  श्रम  मंत्री  जी  ने  जवाब  दिया  है  हम  जानते
 हैं  कि  दूसरे  खानों  की  तुलना  में  इन  मज़दूरों  को  कम
 बेतन  मिल  रहा  है,  तो  भाप  पूरा  कब  करोगे  ?  इस
 अनुपूरक  मांग  में  उसके  लिए  कोई  गुंजाइश  नहीं
 है।  प्रापके  7  स्टील  प्लांटस  उस  खनिज़  पदार्थ  के
 भरोसे  चल  रहे  हैं।  फैरो  मैंगनीज़  बनता  है  जिसको
 आप  ऐशक्सपोर्ट  कर  के  करोड़ों  की  विदेशी  मुद्रा  कमा
 रहे  हैं।  झत:  इसमें  लगे  मज़दूरों  के  बारे  में  भी  प्रापको
 जल्दी  सोचना  चाहिए।  «956  em  विदेशी  मुद्रा
 आपको  दो  भ्राइटम्स  से  प्रा  रही  थी,  लेकिन  उसके
 बाद  प्रश्न  पदार्थ  प्रा  जाने  के  बाद  भ्राप  उसको  भूल
 गये  ।  जनता  ने  नई  व्यवस्था  की  कल्पना  की
 थी,  लेकिन  हलवाई  तो  वही  पुराना  है  ।  उनसे

 कहते  हैंकि  रोटी  बनाओ  तो  वह  दाल  बनाते  हैं  पतली  ।

 इसलिए  हलवाई  भी  हमें  बदलना  चाए  था।  राज
 |  उसौ  तरह  से  सूचना  शौर  प्रसारण  विभाग  चल  रहा

 है।  हमारे  माननीय  आडवाणी  जी  बृठ्धिमान  हैं,

 मत्त
 झाप  देखें  कैसी  फिल्में  बन  रही  हैं?  हमारे बच्चों

 पर  क्‍या  ,भसर  पढ़  रहा  है  इसको
 हक

 हीं
 देखता  है।.  फ़िल्म  उच्योग  के

 लोग  कहते  हैं  कोई  भी

 सरकार  भायेगी,  मुंती  बझायेगा,  हमारे  कार्यालय  में

 तो  झायेगा।  हम  अपनी  चका  चौंध  से  उसको
 अझ्रन्धिया  ब्रेंगे  7  डॉाकेज़नी  की  और  प्रश्लील  फिल्में
 चल  रही  हैं,  क्या  हमने  उसमें  कोई  परिवर्तन  किया
 है?  कुछ  नहीं।

 सूती  वस्त्र  की  बात  भ्रपने  श्री  बरनाला  जी  से
 हमने  कृषि  कंसल्टेटिव  कमेटी  में  कही  ।  उन्होंने
 कहा  कि  देखिए  साहब  रूई  के  दाम  हम  तय  करेंगे
 क्यों  कि  किसान  ने  रूई  ज्यादा  पैदा  कर  ली  है,  और
 कपड़े  के  दाम  जार्ज  फर्नाण्डीस  साहब  तय  करेंगे
 श्राज  रुई  श्राप  किस  रेट  में  ले  रहे  हैं?  मेरा  दावा
 है  कि  झापकी  सरकारे  बनने  के  बाद  देश  में  कपड़े
 के  दाम  20  प्रतिशत  महंगे  हुए  हैँं।  कपड़ा  महंगा
 है,  श्राप  इस  बात  को  अच्छी  तरह  लिख  लीजिए  ।
 मिल  मालिक  कहते  हैं  कि  कितनी  ही  गवर्नंमेंट  बदल
 जायेंगी,  लेकिन  हमारी  पाकेट  में  रहेंगी  ।  मिल
 मालिकों  में  आपकी  सरकार  बिक  चुकी  है,  में  यह
 खुला  झारोप  लगाता  हूं

 ay  हाथ  करघे  की  बात  करते  हैं,  भ्रापके
 मंत्रालय  में  जो  सहकारिता  विभाग  है,  वित्त  से  सम्बन्ध
 रखता  है,  श्राप  सहकारी  सोसाइटीज  के  माध्यम  से
 जनता  साड़ी  बना  रहे  हैं,  जनता  धोती  बना  रहे  हैं,
 लहंगे  बना  रहे  हैं,  लेकिन  हम  जनता  से  मिलते  है,
 झाज  बुनकर  तड़प  रहे  हैं,  उनको  सब्सीडाइज्ड  सूत
 नहीं  मिलता  है।  श्राप  हाथ  करधा  को  सस्ता  सूत
 दीजिए,  उस  पर  से  टेख्स  हटाईये,  उनको  प्रोत्साहन

 1
 रोजगार  दीजिए,  लेकिन  यह  आपसे  नहीं

 गा  V

 मेरा  झापसे  हाथ  जोड़  कर  यह  कहना  है  कि
 झाने  वाले  बजट  में श्राप  इस  पर  विशेष  विशेष
 ध्यान  दीजिए,  यह  इंटेरिम  बजट  है,  उसमें  श्रापकों
 विशेष  ध्यान  दे  कर  जो  हमारे  सुझाव  हैं,  हम  श्रापसे
 प्राथंना  करते  हैं  कि  समय  रहते  श्राप  उनके  अनुसार
 अपनी  दशा  और  लाइन  को  बदल  लें  जिससे  हम  श्पनी
 जनता  से  जा  कर  दावे  से  कह  सकें  कि  झापके  विचारों
 को,  श्रापकीं  भावना  को  हमारी  नई  सरकार  ने  सुना
 है  और  उस  दिशा  में  काम  करने  जा  रही  है।

 SHRI  K.  SURYANARAYANA
 (Eluru):  Mr.  Chairman,  Sir,  On
 several  occasions  [  have  raised  the  pro-
 blems  of  farmers  directly.  When-
 ever  the  problems  of  the  _  far-
 mers  are  raised  on  the  floor  of  the
 House,  it  should  be  remembered  that
 it  concerns  about  70  per  cent  of  the
 population  in  our  country.  Sometimes,
 the  problems  of  farmers  are  indirectly
 also  raised.  Only  when  there  is  agi-
 tation,  the  Government  comes  forward
 to  give  some  benefits.  They  are  giving
 bonus,  but  we  are  not  bothered  about
 it.  In  our  country,  farmers  constitute
 nearly  seventy  per  cent  of  the  total
 population  and  so  sevently  per  cent  of
 the  Members  of  ‘Parlidment™”  are,
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 in  a  sense,  elected  by  the  farmers.  In
 spite  of  all  these  things,  their  problems
 are  not  being  dealt  with  by  the  Gov-
 ernment,  this  Government  as  well  as
 the  previous  Government.  I  do  not
 want  to  blame  only  this  Government.
 The  policies  of  the  Governments  are
 like  that.

 For  instance,  in  the  sugar  industry,
 when  they  removed  the  control,  it  was
 thought  that  the  prices  would  increase
 and  that  is  why  they  objected.  But
 when  the  prices  came  down,  all  of
 them  have  kept  quiet.  Now  I  want  to
 point  out  the  fate  of  the  tobacco  gro-
 wers  in  Andhra  Pradesh  _  and  in  the
 country.  70  per  cent  of  the  commer-
 cial  crop  in  the’  country  is  tobacco.
 What  is  the  fate  of  the  tobacco  growers?
 If  you  go  through  Guntur  or  any  other
 place,  you  will  find  that  only  traders
 have  been  benefited  by  the  policies  of
 the  Government,  the  present  and  the
 previous  also.  People  expected  that
 the  Janata  Party  will  come  to  their
 rescue.  But  they  are  greatly  disap-
 pointed  I  can  say  that  now.  You  have
 been  elected  on  some  political  agita-
 tion.  But  the  people  were  thinking
 that  the  problems  of  the  farmers  would
 be  looked  into.  But  you  have  forgotten
 that.  I  want.  to  ask  one  question.
 What  is  the  fate  of  the  tobacco  gro-
 wers?  Tobacco  is  an’  important  cash
 crop  along  with  sugar.  It  is  a  labour
 intensive  crop  also.  It  provides  em-
 ployment  to  lakhs  of  people  in  the
 country  just  as  other  crops  like  rice.

 The  Agricultural  Prices  Commission
 which  has  been  constituted  indulges
 only  in  some  jantar  mantar  calcula-
 tions.  After  the  coming  of  the  electro-
 nic  calculators,  there  is  no  necessity
 for  such  jantar  mantar  calculators.
 They  are  calculating  the  cost  of  pro-
 duction  for  industrial  products  but  not
 for  agricultural  products.  That  is  my
 charge  against  the  Government.  They
 are  not  calculating  the  cost  of  produc-
 tion  for  agricultural  commodities  while
 fixing  the  prices  for  the  agricultural
 commodities.  For  other  commodities,
 they  are  calculating  the  cost  of  produc-
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 tion.  They  should  do  it  for  agricultu-
 ral  commodities  also  while  fixing  their
 prices.

 Now,  there  is  a  bumper  crop  of  to-
 bacco.  Whenever  there  is  a  scarcity,
 they  will  encourage  import  to  bring
 down  the  prices  in  the  country.  That
 is  what  is  going  on  in  the  secretariat.
 That  is  my  grievance  against  the  Gov-
 ernment.  We  have  grown  more  tobac-
 co.  The  tobacco  growers  should  be
 given  their  due.  When  ४९  Govern-
 ment  set  up  STC,  we  expected  that  they
 will  do  something  for  the  tobacco  gro-
 wers.  But  they  have  not  done  any-
 thing.  Then,  they  constituted  the  To-
 bacco  Board.  After  that  also,  we  have
 not  got  anything.  The  Tobacco  Board
 promised  several  times  that  they  will
 purchase  the  entire  stock  of  tobacco.
 Last  year,  they  said  that  they  can  pur-
 chase  only  5000  tonnes.  After  some
 time  after  an  agitation,  they  promised
 to  purchase  5000  tonnes  more.  But
 they  have  not  completed  it.  From
 whom  are  they  purchasing?  They  are
 purchasing  only  from  the  traders,  ATI
 the  farmers  have  sold  away  their  crop
 to  the  exporters  on  credit.  The  direct
 purchasing  of  tobacco’  from  the  gro-
 wers  by  the  STC  is’  only  in  name.

 The  STC  have  no  procuring  centres.
 The  Government’  should  _  establish
 procuring  centres.  Instead  of  going
 in  for  flu-curing  factories  the  facto-
 ries  for  redrawing  of  tobacco  may
 be  set  up  by  the  Government  which
 should  be  manned  by  _  experienced
 technical  persons  to  help  the  tobacco
 growers  in  redratving  of  tobacco.  The
 tobacco  growers  are  in  need  of  ware-
 housing  capacity  also.  The  ware-
 housing  facilities  for  tobacca  may  be
 provided  to  the  growers.  The  mini-
 mum  price  also  for  tobacco  should
 be  declared  before  planting  and  pro-
 perly  implemented  by  Government
 by  making  purchases  directly  from
 the  growers.

 That  is  the  only.  trade  in  Andbra
 Pradesh.  The..wholesale  tobacco  tra-
 ders  are  earning  a  lot  and  they  .  are
 also  contributing  to  the  political
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 parties,  including  the.  communist
 party,  and  they  are  getting  all  the
 benefits  for‘  their  own  development.
 They  have  got  their  own  agencies.
 Even  the  communist  countries  have
 now  become  the  agents  of  the  to-
 bacco  traders.  That  is  the  fate  now.
 They  have  no  Government  agency;
 they  prefer  only  private  traders  ins-
 tead  of  the  STC  or  the  Tobacco  Beard.
 On  the  other  hand,  the  tobacco  gro-
 wers  are  not  getting  a  fair  deal.

 Now,  I  want  to  give  some  figures.
 India  is  the  third  largest  tobacco  pro-
 ducing  country  in  the  world  next  to
 USA  and  China.  Unless  the  Govern-
 ment  looks  after  the  tobacco  trade,
 the  economy  of  the  country  will  not
 become  sound.  The  prices  of  all  agri-
 cultural  commodities  have  gone  down.
 There  is  no  purchasing  power  in  the
 rural  areas.  It  has  fallen  down  very
 much.  There  is  no  guarantee  cf  agri-
 cultural  labour  even  for  four  months
 in  a  year.  What  to  talk  of  the  guaran.
 tee  for  a  fair  wage.  As  regards  the
 industrial  labour,  they  want  to  give
 bonus  even  if  there  is  no  profit.  We
 are  not  asking  for  that.  When  we
 are  earning  so  much  foreign  exchange,
 when  the  Government  is  getting  50
 much  of  excise  duty  from  our  ac-
 count,  we  are  not  getting  our  due.
 For  example,  I  am  growing  tobacco.
 For  a  candy  of  tobacco,  I  am  getting
 Rs.  300  whereas  I  have  to  pay  Rs.
 320  as  excise  duty.

 That  is  the  fate  of  the  country.  So
 J  want  to  express  my  strong  opinion
 to  the  Government:  please  consider
 all  these  things.  Then,  only,  our
 country’s  economy  can  be  improved.
 If  you  are  giving  figures  without
 knowing  the  facts,  what  will  be  the
 fate  of  the  rural  people?  It  is  your
 duty  and  our  duty  and  everybody’s
 ‘duty  to  go  to  the  rescue  of  the  rural

 people  who  are  hackward  in  our

 country.

 The  production  of  Virginia  tobacco

 jn  our  country  from  year  to  year
 has

 been  as  follows.  In  1972-73  it  was

 20.l  thousand  tonnes.  Again  in
 “1974-75,  it  fel]  to  76.8  thousand  tonnes

 and  in  1977-78  it  went  up  because  in
 regard  to  price  they  were  expecting
 something  and  you  had  also  given
 loans.  The  Tobacco  Board  gave  loans
 last  year  and,  in  spite  of  the  cyclone,
 because  the  Government  had  come  to
 their  rescue,  they  have  grown  more
 than  53  thousand  tonnes  in  Andhra
 Pradesh  alone.  0  the  past,  all  of
 them  had  to  go  to  traders  for  credit.
 Last  year’s  was  the  worst  seasun  in
 Andhra  Pradesh  for  farmers,  farti-
 cularly  for  Tobacco  growers,  but  the
 prices  came  down  by  six  to  seven
 rupees.

 The  Agricultural  Prices  Commission
 also,  have  taken  up  only  food-grains
 and  sugarcane,  hut  they  have  not
 made  any  provision  for  tobacco.
 There  is  no  support  price  und  there  is
 no  guarantee  price  for  them.  This
 year,  however,  we  ure  thankful  that
 the  Agricultural  Prices  Commission
 has  invited  farmers.  also,  to  know
 their  expenses  rate  and  they  are
 considering  the  supvort  orice  also.

 The  production  of  this  variety  also
 created  a  problem.  The  production
 of  this  variety  of  tooacco  declined  as
 the  cheap  price  hit  this  poor  farmers.

 India’s  share  in  the  world  export
 trade  of  flue  cured  Virginia  tobacco
 at  present  is  hardly  2  to  3  per  cent.
 The  quality  of  our  tobacco  is  very
 much  liked  in  U.K.,  U.S.A.  ete.  It
 being  a  labour-intensive  crop.  I  would
 request  the  Government  to  give  an
 incentive-price  so  that  they  may  pro-
 duce  more  and  yet  foreign  exchange
 and  80  that  the  rural  population  slso
 can  live  at  the  same  level  as  the  peo-
 ple  here.  Eyen  a  ‘Panwala’  is  better
 off  here  than  a  farmer  having  30
 acres  of  land.  That  is  my  contention.

 As  the  production  of  Virginia  to-
 bacco  in  India  increased  substantially
 last  year,  the  prices  declined  sharply.
 During  discussion  with  other  countries
 for  bilateral  trade  agreemeént,—
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 there  is  a  sale  agreement  with  USA,
 I  am  told—the  sale  ‘of  flue-cured  vir-
 ginia  tobacco  should  not  be  lost  sight
 of  and  it  should  be  inchided
 wherever  possible.

 Lastly,  I  want  to  suggest  fur  you
 due  consideration  and  immediate  con-
 sideration  a  few  proposals.  Neither
 the  Tobacco  Boarg  nor  the  STC  have
 machinery  of  purchasing  centres  to
 purchase  virginia  tobacco  directly
 from  growers.  They  purchas2  only
 from  traders  who  fleece  the  growers.
 The  Tobacco  Board  and  STC  should
 open  their  purchasing  centres  in  the
 tobacco  producing  areas  and  pur-
 chase  tobacco  directly  from  the  gro-
 wers.

 Compulsory  grading  of  tobacco  at
 growers  level  may  be  arranged
 through  independent  licensed  com-
 mercial  grading  houses  who  should
 issue  gradation  certificates  on  the
 basis  of  which  the  grower  should  be
 paid  the  price  of  his  produce.  (It  is
 understoog  that  Agmark  grading  is
 already  enforced  in  the  tobacco  grow-
 ing  areas  and  it  is  not,  therefore,
 clear  why  it  is  not  functioning  pro-
 perly).  ’

 Factories  for  redrying  of  tobacco
 may  be  set  up  by  the  Government
 which  should  be  manned  by  expe-
 rienced  technical  persons,  to  help  the
 tobacco  growers  in  redrying  the  _  to-

 ‘bacco.

 Lastly,  several  times  I  have
 brought  to  the  notice  of  the  Prime
 Minister,  the  Finance  Minister  and
 also  the  Agriculture  Minister  who  hap-
 pens  to  be  here  now,  the  problems  the
 sugar  industry  is  facing.  My  friend,
 Shri  Ram  Gopal  Reddy  has  praised  the
 government,  but  I  am  not  going  to  do
 like  that.  |  will  give  specific  instances.
 We  do  not  want  to  praise  the  govern-
 ment  for  doing  anything  because  it  is
 their  duty  to  help  the  industry.
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 I  want  to  bring  to  the  notice  of  the

 government  how  the  rural  industries
 have  beén  ruined  in  this  country.
 The  previous  government  also  has  not
 considered  this.  Last  time  also  I
 brought  to  your  notice  how  the  co-
 operative.  sugar  industry  has  been
 ruined.  We  have  constructed  facto-
 ries  with  lesser  costs  but  we  are  be-
 ing  penalised  without  any  incentives
 but  factories  which  have  been  built
 at  a  cost  of  Rs.  4  crores  or  5  crores
 are  given  all  incentives.  The  facto-
 ries  constructed  with  lesser  costs  are
 running  at  a  loss  and  the  govern-
 ment  do  not  come  to  their  rescue  at
 all.

 I  demand  the  Ministerial  committee
 appointed  to  go  into  tne  working  of
 the  sugar  industry  should  consider
 this  matter  and  they  should  invite  us.
 We  will  give  all  the  specific  reasons
 why  our  factories  are  ruined  on  ac-
 count  of  government’s  policies.  It
 is  not  our  money,  it  is  people’s  money.
 These  cooperative  sugar  factories
 have  been  constructed  for  the  benefit
 of  the  rural  people.  A  Rs.  10,000  capi-
 tal  as  depreciated  to  Rs.  2000.

 We  are  concerned  with  these  two
 crops,  tobacco  and  sugarcane.  I  once
 again  request  Mr.  Patel  that  he
 should  take  the  initiative  to  inquire
 into  my  demand.  I  am  expecting  an
 invitation  from  the  Ministerial  Com-
 mittee  to  the  farmers  and  the  sugar-
 cane  growers  and  the  tobacco  growers.

 श्रो  शम  बिलास  पासवान  (हाजीपुर  ):
 सभापति  महोदय,  करीब  करीब  सारी  समस्याएं  सदन
 के  सामने  झाचुकी  हैं  शौर  में  समझता  हूं  मंत्री
 महोदय  उन  पर  ध्यान  भी  देंगे।  मैं  उन  समस्याझों
 की  शोर  सरकार  का  ध्यान  भ्राकृष्ट  करना  चाहता

 जिनकी  प्रोर  झभी  ध्यान  आाकृष्ट  नहीं  किया  गया
 |  जहां  तक  बैंकों  से  ऋण  देने  की  बात  है,  मैं

 सरकार  से  जानना  चाहूंगा  कि  बैंकों  से  भ्राज  तक
 ऋण  किन-किन  लोगों  को  दिया  गया  है  1  जो
 सरकार  सबसे  ज्यादा  गरीबों  की  बात  करती  है,
 हरिजनों  की  बात  करती  है  तब  क्‍या  इन  समुदायों  के
 पास  भी  बैंकों  का  ऋण  जाता  है  या  नहीं  -  जब
 भी  कभी  हाउस  में  हरिजन  तथा  प्रादिवासियों  का
 मामला  चलता  है  तो  सारा  ध्यान  रिजर्वेशन  पर
 ही  केस्क्ित  हो  जाता  है  कि  इन  समुदायों  को  किसने



 3  97  Suppl.  D.G.  AGRAHAYANA  30,  1900  (SAKA)  (Generel),  4978-79  308

 परसेंट  रिजर्वेशन  मिल  रहा  है।  भाप  इस  बात  से  से  जितना  काम  करवा  रहे  हैं,  उस  से  कहीं  ज्यादा
 भ्कयत  होंगे  झौर  यह  सदन  भी  झवणत  होगा  कि  काम  एक  पोलिटीकल  कार्यकर्ता  कर  सकता  है  ।
 केवल  सरकरंरी  तौकरियों में  श्त्रिवेशन दे  देने  से  सो  लेकिल  झाल  तक  हम  ल्तेच  अंधकार  में  शट्कते
 बचों  में  भी  इस  समुदायों  का  उद्धार  नहीं  होगा  ।  हैं,  क्योंकि  कली  रोज  का  जी  क्रास्ट  श्नाफ  प्रोशचकन
 जो  क्वाइनेंग्स  विभाम  है  बह  सारे  झतथिक  कार्यक्रषों  की  हस  को  सालूस  नहीं  है  भाष  देखिये---डाइत्रेह्टीम
 जननी  है।  इसलिए  जब  तक  माननीय  वित्त  मंत्ती  का  शौर  टेटरासाइक्लिन  की  कास्ट  झाक  ध्ोडक्शन  2
 ध्यान  उस  तप्के  की  होश  नहीं  जामेशा  झोर  जब  तक  भाना  है,  लेकिन  बाजार  में  i8  oat  में  मिलती
 बैंकों  द्वारा  ऋण  देने  के  मोजूदा  नियम  वे  ्हेंचे  तब  है->फितता  कयादा  नफा  ये  लोग  कमाते  हैं  ।

 =
 हरिजन  श्रादिवाशियों

 थ
 तऋ्ण

 ४ गा  |  चह  जक्तनतदार  से  ला  शकफतसा  है।
 मजदूरों जो  भजदूर  है,  दिन  में  कमाता  प्  रात  को  खाशा  मजदूरों  की  बाव  ध्वाती  है-न्बरताला  साहब

 है,  कौन  उस  का  लभाभतदार  बनेगा  1  इस  लिये  बहा  बैठे  हुए  है--कम्त
 से

 छम  25  एम  पीज  ने
 में  मंत्री  बहोदय  को  सब  से  पहले  यह  सुझाव  पञ्मासों  बार  बरताला  साहब  से  कहा  है,  हम  लोग
 देना  चाहता  हूं  कि  जो  मजदूर  की  मजदूरी  है,  उन  से  जा  कर  फ्र्लि  हैं  शौर  अब  तो  हर  रोज
 जैसे  एक  भजदूर  दिन  का  पल्य  रुपया  कभाता  है,  इन  के  घर  पर  हरिकीकंन  दो  रहा  है।  तारीख  28

 4
 44 ख  ख  *  4

 ें

 को  ही  उस  छी  सम्पशति  मान  लीजैेसे  शौर
 को  जयानतदारी  के  रूप  थें  स्वीकार  कीजिये
 हसा  जभी  हमारे  एक  साथी  ने  बतजाथा--अभ्राप

 सब  के  लिये  काम  कर  रहे  हैं,  लोकित  जो  खेती
 में  काम  क्रमे  वाला  मजदूर  है,  उस  की  तरफ

 का  'ध्याव  नहीं  जा  रहा  है  झौर  न  जायेगा,
 क्योंकि  बह  संगठित  नहीं  है  ।  जब  तक  किसान

 मजदूरों  की  हालत  भी  नहीं  सुधरेगी  ।  खेतीहर
 मजदूर  बैठा  रहता  है--साल  के  9  महीने---मालिक
 के  भरोसे  पर,  कि  वह  उस  को  मजदूरी  देगा
 श्रौर  सालिक  उस  को  कितनी  मजदूरी  देता  है--
 शाप  जामते  हैं  7  आज  किसान  अलग  तबाह  है
 झौर  खेतिहर  मजदूर  अलग  तबाह  है,  क्योंकि,  इन
 का  कोई  संगठन  नहीं  है,  जिस  के  द्वारा  मे
 सरकार  पर  दबाव  डाल  सकें  इस  लिये  में  मंत्री
 महोदय  से  कहना  चाहता  हूं--एक  तो  झाप  खेतिहर
 मजदूरों  के  लिये  ऋण  की  व्यवस्था  कीजिये,  उस
 को  ऋण  मिले  झौर  बिना  किसी  जमानत  के  मिले  ।
 दूसरे--जिस  लरह  से  श्राप  दूसरे  लोगों  को  बोनस
 देते  हैं,  उसी  तरह  से  सरकार  भी  उस  फे  लिये
 महीना  फिक्स  करे,  एक्  मजदूर  परिवार  को
 कम  से  कम  00  र्पया  प्रति  माह  देंगे  ।  मालिक
 के  यहां  से  जो  मिलता  है,  बह  तो  मिले,  लेकिन
 उस  के  जीवन  स्तर  को  ऊंचा  उठाने  के  लिये,
 उस  के  बच्चों  की  पढ़ाई-लिखाई,  स्वास्थ्य  के  नाम
 पर,  सरकार  कम  से  कम  हतना  पैसा  दूसरे  देश  में
 प्रत्येक  मजदूर  परिवार  को  धपने  खजाने  से  दे  ।
 तब  श्राप  कह  सकते  हैं  कि  हम  छोटी-से-छोटी
 इकाई  के  लिये  काम  कर  रहे  हैं  ।
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 मैंने  कई  बार  मंत्री  महोदय  से  कहा  है  कि
 मार्कट  में  जो  चीजें  बिकती  हैं--उन  की  कास्ट
 आफ  प्राडक्‍शन  क्‍या  है  और

 मार्केट  में  वे  कितने

 दामों  पर  उपलब्ध  होती  हँ--इस  की  कोई  सूची
 हम  लोगों  को  दें  -  यदि  भाप  ऐसी  व्यवस्था  कर

 |  ईं  हो  मैं  समझता  हूं  कि  भाप  सरकारी  मशीनरी

 से  एफ०सी०भ्राई०  के  दो  हजार  मजदूर  इतर  के
 घर  पर  हंगामा  किये

 ही
 हैं  ।  उन  की  कोई  डिबाण्ड

 नहीं  है,  फै  एक  ही  डिम्राण्ड  है  कि  सरकार  के
 द्वारा  हम  को  ज़ो  मज़दूरी  दी  जाती  है,  वह  हम
 को  सीधे  दी  जाये,  ब्रीच  में  जो  बिचौलिया  है,
 कांट्रेक्टर  है,  जो  हमारा  पैसा  खा  जाता  है,  जितनी
 मजदूरी  श्राप  देते  हैं  उस  का  एक-चौथाई  भी
 मजदूरों  की  नहीं  मिलता  है,  बह  हम  को  सीधे
 दिया  जाय,  बिचौलिये  को  हटा  दिया  जाय  t
 एफ०सी०झआई०  के  डीपोज  बन्द  हैं--लेकिन  कोई
 सुनवाई  नहीं  हो  रही  है  1  कहा  ज़ाता  है  कि  जब
 तक  कोश्रापरेटिव  नहीं  बनेंगी,  तब  तक  यह  नहीं
 होगा  ।  हम  ने  कहा  कि  कोआपरेटिवज़  भी  बना
 देंगे  ।  लेकिन  जहां  कोप्मापरेटिब्ज  बनी  हुई  हैं
 इन  के  'डिपाटमेन्ट  के  भ्रध्विकारी  और  कांन्‍्ट्रेक्टर
 मंत्री  महोदय  को  गुमराह  कर  रहे  हैं,  वे  नहीं
 चाहते  हैं  कि  ऐसी  व्यवस्था  हो  ।  मैं  पूछता  हूं--
 क्या  जनता  पार्टी  के  जाने  के  बाद  ाप  के  ्रफसर
 इमानदार  हो  गये  हैं  ।  जनता  पाढी  के  झाने  के
 बाद  भी  श्राप  के  भ्रफसर  दूध  के  ध्रोये  हुए  नहीं  हैं  t
 कांट्रेक्टर  शौर  प्रफसरों  की  सांठगांठ  से  जो  लेन-देन
 का  मामला  पहले  से  चला  भ्रा  रहा  था  वह  झाज
 भी  चल  रहा  है  |  इसलिये  सरकार  का  कोई  भी
 बड़ा  अ्रधिकारी  कांट्रैक्टर  के  खिलाफ  नहीं  जा
 सकता  है  झौर  जब  कांट्रेक्टर  के  खिलाफ  भ्रधिकारी
 नहीं  जायेंगे  और  मंत्री  महोदय  भ्रधिकारी  की  बात
 पर  चलेंगे,  कांट्रैक्डर  की  बात  पर  चलेंगे  तो  उन
 मजदूरों  को  पूरी  मजदूरी  कैसे  मिलेगी।  मुझे  झाज
 दुख  के  साथ  कहना  पड़  रहा  है--20  से  ज्यादा
 मजदूर  ठण्ड  की  मार  से  हास्पिटलाइज  हो  चुके
 हैं  ।  इस  के  लिये  भाप  को  कोई  रास्ता  निकालना
 चाहिये--यह  सरकार  की  कलैक्टिव  रेस्पोन्सिबिलिटी
 है  भौर  जब  हयूमैतिटेरियन  ग्राउण्ड्स  पर,  मानवता
 के  सिद्धान्त  पर  इस  को  हल  करना  चाहेंगे  तो  दो
 मिनट  में  समस्या  का  समाधान  हो  सकता  है
 शौर  यदि  आप  नहीं  करना  चाहेंगे,  तो  नहीं  हो
 सकता  है  |

 अब  मैं  अपनी  कॉंस्टीचूएन्सी  की  कतत  कहता
 हूं हम  लोग  जब  पिछले  साल  जाये,  तो  काफी
 हंगामा  हुआ  था  ।  लाज  साहव  मे  उस  पर  घोषणः
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 [  श्री  राम  बिलास  पासवान  ]
 कर  दी  कि  हम  साल  में 10  लाख  लोगों  को
 रोजगार  देंगे  ।  मैं  समझता  हूं--हमारे  यहां  0
 लोगों  को  भी  रोजगार  नहीं  मिला  होगा  t  दस  लोगों
 को  भी  रोजगर  नहीं  मिला  ।

 हमारे  क्षेत्  हाजीपुर  में  55  करोड़  रुपये  की
 लागत  से  इंडस्ट्री  बिठायी  जानी  थी  ।  यहां  से
 पास  हो  गया  था  ।  वहां  का  बेला  नामी  है,  सफेद
 धातु  है  वहां  पर,  तम्बाक्‌  है  वहां  पर  ।  में  ने  इस
 के  बारे  में  पटेल  साहब  को  पत्र  लिखा  था  और
 उन्होंने  कहा  था  कि  देखेंगे  ।  हाजीपुर  एक  ऐसी
 जगह  है  जहां  से  सब  से  अधिक  एक्साइज  ड्यूटी
 के  रूप  में  झापको  पैसा  मिलता  है  1  एक  साल
 हो  गया  है  और  यहां  से  पास  हो  गया  है  लेकिन
 झभी  तक  एक  भी  इंडस्ट्रो  वहां  पर  नहीं  लगी  है  ।
 इसका  कारण  यह  है  कि  यहां  से  अधिकारी  जायेंगे  |
 जो  छोटे  छोटे  किसानों  का  पान  का,  केले  की
 खेती  का  जमीन  होगा,  खेती  लायक  जमीन  होगा
 उस  को  कहेंगे  कि  यह  जमीन  इंडस्ट्री  के  लिये
 लेंगे,  लेकिन  जो  जमीन  बेकार  है,  बगल  में  रोड
 है,  रेल  है,  उसको  नहीं  लेते  ।  क्‍योंकि  वह  जमीन
 बड़े  किसानों  की  होती  है  भौर  उनसे  पैसा  मिल
 जाता  है  इसलिए  मैं  कहना  चाहता  हूं  कि  भ्रापकी
 नीति  चाहे  कितनी  अच्छी  हो  लेकिन  उसको
 इम्प्लीमेंट  करने  वाले  जब  तक  झच्छे  नहीं  होंगे
 तब  तक  वह  सफल  नहीं  होने  वाली  है  1  आप
 कितने  ही  नये  हथियार  बना  लें  लेकिन  उसको
 चलाने  वाले  वही

 दु
 हाथ  होंगे  तो  वे  हथियार

 नहीं  चल  सकेंगे  ।  वे  केवल  म्यूजियम  और  प्जजायब-
 घर  में  रखे  रह  जायेंगे  ।

 आप  ने  कह  तो  दिया  कि  0
 राशि  देहात  के  लोगों  के  लिये  रखी  है
 देखिये  कि  कितना  उसके  लिए  खर्च
 श्राप  कह  तो  देते  हैं  कि  इतना  किसान
 लेकिन  होता  कुछ  नहीं  है  ।  मैं
 इतना ही  कहना  चाहता  हूं  कि  जो  भी  काम  श्राप
 करें  उसे  आप  कम्प्लीट  कीजिए  ।

 >

 में  आपको  कहना  चाहता  हूं  कि  हम  ने  इसी
 सदन  में  श्रडवाणी  जी  से  एक  प्रश्न  पूछा  था
 जिसमें  एक  शेड्यूल्ड  कास्ट  के  सम्बन्ध  में  एक
 निश्चित  मामला  उठाया  था  !  45  मिनट  के  बाद
 झाडवाणी  जी  को  उसका  जवाब  देना  पड़ा  कि
 हम  इस  मामले  में  पुनविचार  कर  रहे  हैं  ।  रेडियो,
 ब्राडकास्टिंग  विभाग  में  एक  हिन्दी  एडवरटाइजर
 का  पोस्ट  था  वह  शेड्यूल्ड  कास्ट  के  लिए  'रिजब्डें
 था  ।  सरकार  के  सरकूलर  के  मुताबिक  किसी
 भी  'रिजव हें  पोस्ट  को  तीन  साल  तक  केरी  फारवर्ड
 करना  'बाहिए.  लेकिन  उस  पोस्ट  पर  तीन  साल  के
 घजाय  एक  साल  के  बाद  ही  उसको  डिरिजवर्ड
 कर  के  झादमी  रख  लिया  गया  ।  जब  हमने  यह
 सवाल  यहां  उठाया  तो  मंत्री  जी  से  जवाब  देते
 चहीं  बना  ।  माननीय  प्रधान  मंत्री  जी  बगल  में
 बैठे  थे  ।  उन्होंने  मंत्री  जी  से  कहा  कि  कह  दीजिए

 कि  रिकंसीडर  करेंगे  ।  हम  मे  जिस  उम्मीदवार  के
 सम्बस्ध  में  सवाल  किया  था  उसकी  योग्यता
 बी०एड०  थी  झौर  जिस  उम्मीदवार  को  उन्होंने
 लिया  वह  खाली  बी०ए०  था  ।  फिर  शेड्यूल्ड
 कास्ट  के  उम्मीदवार  का  एक्सपीरियन्स  भाठ  साल  का
 था  झौर  जिसको  उन्होंने  लिया  उसका  एक्सपीरियन्स
 6  साल  का  था।  शैड्यूल्ड  कास्ट  के  उम्मीदबार  का
 एक्सपीरियन्स  रेडियो  विभाग  का  था  और  दूसरे
 उम्मीदवार  का  अनुभव  दूसरे  डिपार्टमेंट  का  था  |
 यह  मामला  जब  यहां  उठाया  गया  तो  कह  दिया
 गया  कि  उस  पर  पुनविचार  करेंगे  लेकिन  श्राज
 तक  उस  पर  पुनविचार  नहीं  किया  गया  है  |

 इसलिए  मैं  श्राप  से  कहना  चाहता  हूं  कि
 ाप  जो  कमिटमेंट  करते  हैं  उसको  पूरी  ईमानदारी
 से  पूरा  किया  जाना  चाहिए  |  में  झापकों  गरीबों
 की  बात  बताता  हूं  ।  मंत्री  महोदय  यह  बात  जान
 लें  कि  जब  हम  लोग  किसी  बड़े  झादमी  के  कास
 को  सिम्पली  फारवर्ड  करते  हैं  कि  इस  पर  सहानु-
 भूतिपूर्वक  विचार  किया  जाए  तो  उस  का  काम
 हो  जाता  है  ।  जब  हम  किसी  गरीब  आदमी  के
 केस  पर  काफी  कुछ  लिखेंगे  तो  उसके  बारे  में
 हमें  मंत्री  महोदय  से  जवाब  श्रा  जाएगा  कि  राम
 विलास  जी  झ्रापका  पत्र  मिला  श्रौर  झाप  हमारी
 भावना  से  सहमत  होंगे  कि  यह  काम  संभव  नहीं
 है  ।  फिर  झाप  गरीब  की  बात  करते  हैं  ।

 मैं  आपसे  कहना  चाहंगा  कि  सचमुच  में
 अगर  श्राप  बेकारी  की  समस्या  को  हल  करना

 दे
 ते  हैं  तो  आपकी  नीयत  साफ  होनी  चाहिए

 झपकी  नीति  उदार  भी  होनी  चाहिए  a  श्राप
 झपने  कमंचारियों  पर  भी  अंकुश  लगाइये  तभी
 यह  काम  हो  सकेगा  ।

 श्री  दुर्गाखन्द  (कांगड़ा)  :  सप्लीमेंटरी  डिमांड्स
 फार  ग्रांट्स  ग्रांस  एडीशनल  एक्सपेंडीचर  860
 करोड़  के  करीब  है।  जो  रिसीट्स  श्रौर  रिकवरीज  है
 वे  निकाल  दी  जाएं  तो  नैट  झाउटगों  636  करोड़
 के  करीब  का  है  ।  इस  में  स्टेट्स  को  पैसा  देने  की
 व्यवस्था  भी  की  गई  है  ।

 The  gross  additional  requirement  is
 Rs.  860.74  crores.  It  includes  Rs.  405
 for  transfers  to  State  Governments,
 Rs.  34.80  crores  for  release  to  public
 sector  units,  and  Rs.  420.94  for  other
 purposes.

 में  समझता  हूं  कि  फ्लड  रिलीफ  के  वास्ते
 राज्यों  को  जो  आपने  पैसा  दिया  है  उससे  लोगों
 को  काफी  सहायता  मिलेगी  शौर  हम  इसका
 समर्थन  करते  हैं  v

 डिमांड  नम्बर  29  पावर  डिवेलेपमेंट  के  लिए
 है  शौर  मिनिस्टरी  झाफ  एनर्जी  की  है  ।  इस  में
 तकरीबन  i9  करोड़  की  मांग  की  गई  है  ।
 झोरिजिनल  बजट  में  करीब  दस  करोड़  रखे  गए
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 थे।  में
 पिग

 हूं  कि  एनर्जी  मित्िस्टरी  को
 रूरल  इलैक्ट्रिक्रेकेशन  के  लिए  ज़ितने  पैसे  की
 मांग  करनी  चाहिये  थी  सप्लीमेंटरी  बजट  में
 नहीं  की  है  V  चाहे  एग्रिकलचरल  प्रोडक्शन  को
 बात  हो  या  इंडस्ट्रियल  प्रोडक्शन  की  बात  हो  सब
 से  बड़ी  कमी  एनर्जी  की  महसूस  की  जा  रही  है।
 मैं  समझता  हूं  कि  जब  बजट  बनाया  जाता  है  तो
 सही  एस्टीमेट  नहीं  लगाया  जाता  है  जैसा  कि  इस

 में  साफ  जाहिर  है  कि  ओरिजनल  बजट  में
 दस  करोड़  रखा  गया  थाध्ौर  सप्लोमेंटरी  बजट  में
 i9  करोड़  की  मांग  की  गई  है।  इसका  कारण

 इन्हों ने  यह  बताया  कि  गवरनंमेंट  झाफ  इंडिया  के
 'पास  जो  स्कीमें  एप्रवल  के  लिए  थीं  वे  बाद  में

 एप्रूव  हुई  इस  वास्ते  i9  करोड़  की  मांग  की  गई
 है।  रूरल  इलैक्ट्रिफिकेशन  क ेलिए  भारत  सरकार

 द्कीः  तरफ  से  या  रूरल  इलैक्ट्रिफिकेशन  की  तरफ
 'से  जो  पैसा  कर्ज  के  तौर  पर  दिया  जाता  है  कोई
 !  ऐसी  मशीनरी  की  व्यवस्था  नहीं  की  जाती  है  कि

 यह  पैसा  उन्हीं  स्कीमों  पर  खर्च  हो  जिन  के  लिए
 यह  दिया  जाता  है।  उसी  तरह  से  इम्प्लीमेंटेशन  के
 मामले  में  भी  होता  है।  मुझे  मालूम  है  कि  जब
 खास  तौर  पर  बंकव्ड  एरियाज  के  लिए,  ट्राइबल
 एरियाज  के  लिए  या  हिल्‍ली  एरियाज  के  लिए
 जहां  की  पापुलेशन  स्केटडं  होती  है,  दो  दो  और
 तीन  तीन  घर  ही  एक  गांव  में  होते  हैं,  जहां
 बड़े  गांव  नहीं  होते  हैं,  वहां  ,एक  घर  में  पावर
 पहुंचा  दी  जाती  है  श्र  उस  एक  घर  को  इलैक्ट्रि-
 फाई  कर  दिया  जाता  है  और  कह  दिया  जाता  है
 कि  सारा  'विल्‍्लेज  इलैक्ट्रिफाइ  हो  गया  है।  जिस

 ्का  भसर  और  रसूख  होता  है  उसी  को  बिजली  दे
 दी  जाती  है।  इस  बास्ते  आश्रापकी  तरफ  से  कोई
 ऐसी  मशीनरी  भी  सैट  शप  होनी  चाहिये  जो  देखे
 कि  वाकई  जिस  स्कीम  के  लिए  पैसा  दिया  गया
 है  उसी  पर  वह  खर्च  किया  गया  है  श्रौर  सही  किया
 गया  है।  राज्य  सरकार  पैसा  खर्च  भी  नहीं  करती
 है  श्र  खर्च  करती  है  तो  भ्राखिरी  मौके  पर  करती
 है  जिसके  डिजायर्ड  रिजल्ट्स  नहीं  मिलते  हैं।
 इसको  भी  श्रापको  देखना  चाहिये  ।

 श्राप  देखें  कि  कितनी  हाइडल  स्कीमें  हिमाचल
 सेया  नाथे  इंडिया  से  या  दूसरे  इलाकों  से  झपके
 पास  एप्रवल  के  लिए  पड़ी  हुई  हैं  ।  यहां  जो  पावर
 शादट्रेंज  है  उसको  भ्रापको  चाहिये  कि  भाप  पूरा
 करें  इस  वास्ते  ्रापकों  चाहिये  था  कि  श्राप
 ग्रधिक  पैसे  की  मांग  करते  |  हाइडल  पावर

 '
 जैनरेशन  के  लिए  जैसे  नाथपा  झाखरी,  थीन  डेम
 के  लिए  श्रापको  चाहिये  था  कि  श्राप  पैसा  रखते
 और  वहां  काम  किया  जाता  1  ऐसा  आपने  किया:

 |
 होता  तो  दो  चार  साल  के  अन्दर  काफी  बिजली

 |

 मुहैया
 हो  सकती  थी।  इससे  लोगों  के  वास्ते

 गार  भी  उपलब्ध  हो  सकते  थे  ।  जब  रोजगार
 की  बात  की  जाती  है  तो  कहा  जाता  है  कि  बजट
 में  ऐसा  प्राविजन  कर  रहे  हैं  जिससे  स्माल  स्केल

 इंडस्ट्रीज  भौर  बड़ी-बड़ी  इंडस्ट्रीज  को  बढ़ावा  मिल

 सके  |  उसमें  इतने  भ्रादमी  ऐबजाब  किये.
 जायेंगे

 लेकिन  डिजायड  रिजल्ट  नहीं  है।  बेरोजगारी  का

 हमारे  इलाके  में  बुरा  हाल  है।  टेक्नीकल  प्रादमी
 बेकार  बैठे  हुए  हैं,  भ्रनस्किल्ड  लेबर  की  बात  तो
 जाने  दीजिये  ।  इसलिये  जब  तक  झाप  हाइडल
 प्रोजेक्ट्स  के  लिये  पैसा  नहीं  देंगे  तब  तक  बे  रोजगारी
 दूर  नहीं  होगी  ।  भ्गर  श्राप  बैकवर्ड  श्रौर  हिल्‍ली
 एरियाज  का  डेवलपमेंट  करना  चाहते  हैं  तो  भ्ापको
 बिजली  की  पैदावार  बढ़ानी  चाहिये  जिससे  हमारे
 यहां  छोटे-छोटे  उद्योग  घंघे  पनपें  ।

 ऐग्रीक  लचर  मिनिस्टी  ने  जो  पैसों  की  मांग  की
 है  डिमान्ड  नम्बर  ]  में  वह  बहुत  जर  'फाइड  है,
 शौर  इसके  लिये  में  बधाई  देता  हूं  स्टेट्स  को
 कर्जा  दिया  गया  है,  ग्रान्ट  दी  गई  है,  और  जब
 मेने  देखा  कि  r0  करोड़  रुपया  ग्रेचुटस  ' रिलीफ के
 लिये  है  जिससे  लोगों  को  नाज  मुफ्त  मिला  है
 यह  सरकार  ने  बड़ा  श्च्छा  काम  किया  है  ।
 झोरिजिनल  बजट  जब  बनता  है  तो  उसमें  इतनी
 कमी  नहीं  होनी  चाहिये  कि  प्रोरिजिनल  बजट  में
 तो  0  करोड़  रु०  दिखायें  और  सप्लीमेंटरी  बजट
 में 19  करोड़  रुपया  दिया  जाय  ।  यह  प्रंदाजा
 ठीक  से  होना  चाहिये  ताकि  डेवलपमेंट  के  कामों  में

 सुस्ती  न द्याये  शौर  हमारी  योजनायें  सफल  हो
 सकें  |

 श्री  श्याम  लाल  धुरे  (मंडला)  :  मान्यवर,
 वित्त  मंत्री  जी  ने  अनुपूरक  बजट  पेश  किया  है
 में  उसका  समर्थन  करता  हूं  ।  हमारे  जिले  की  30
 साल  तक  गत  सरकार  द्वारा  उपेक्षा  की  गई,
 लेकिन  वर्तमान  सरकार  द्वारा  जो  हमारे  जिले
 को  प्राथमिकता  दी  गई  है  उसके  लिये  मैं  बधाई
 देता  हुं  ।  मध्य  प्रदेश  में  मंडला  जिला  सबसे
 पिछड़ा  हुश्ना  है,  वहां  की  स्थिति  गम्भीर  है,  85
 प्रतिशत  लोग  गरीबी  की  रेखा  के  नीचे  हैं  जिनकी
 इससे  पहले  कुछ  श्रच्छी  हालत  भी  थी,  उनकी
 हालत  भी  भब  गम्भीर  है'।  मैं  वित्त  मंत्री  जी  से
 कहूंगा  कि  इस  साल  पानी के  प्रभाव  में  मेरे  जिले
 की  फसल  सूख  गई,  हजारों  की  संझ्या  में  मजदूर
 इधर  उधर  जा  रहे  है  ny  इसलिये  मेरा  निवेदन  है
 कि  उस  जिले  की  जनता  को  श्रधिक  से  भ्रधिक
 काम  मिले,  राहत  कार्य  खोले  जायें,  इसके  लिये
 श्राप  मध्य  प्रदेश  सरकार  को  अधिक  से  प्रधिक
 प्रनुदान  दें  ताकि  लोगों  को  पने  ही  गांव
 में  काम  मिले  श्रौर  वह  बेचारे  इधर  उधर  न  जायें।
 दिवाली  से  ले  कर  झाज  तक  हजारों  की  संब्या  में
 लोग  भाग  रहे  हैं।  मंडला  जिले  की  बहुत  गम्भीर
 हालत  है,  इसलिये  उसकी  झोर  विशेष  ध्यान  दिया
 जाय  ।  जो  वहां  मजदूरी  दी  जाती  है  वह  भी  सही
 नहीं  दी  जाती  है।  वह  लोग  बेचारे  भ्रशिक्षित
 हैं,  बोल  नहीं  सकते,  भादिवासी  काफी  हैं,  बल्कि
 मंडला  जिला  पूरा  भझादिवासी  क्षेत्र  है,  इसलिए
 उनको  उनकी  उचित  मजदूरी  मिलती  चाहिये  ny
 झ्रभी  is,  20  दिन  पहले  मैं  भ्रपने  क्षेत्र  में  गया
 वहां  पर  निधोरी,  मानपुर  डिन्डौरी  तहसील  में
 वन  विभाग  का  काम  चल  रहा  है।  वनविभाग
 के  कर्मचारियों  द्वारा  जतता  को  जो  सही  मजदूरी
 मिलनी  चाहिये,  वह  भी  नहीं  दी  जाती  है  ।  मैं
 कृषि  मंत्री  से  भ्रनुरोध  करूंगा  कि  बहू  उनको  भादेश
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 दें  कि  मजदूरों  की  सही  मंबदूरी  दी  जानी  चाहिये  ।

 5  हजार  रुपये  की
 हे

 ीं  भ्रभी  तक  लौगों  की
 देगा  बाकी  है,  जो  नहीं  दी  गईं  है  ny

 मैं  यह  भी  कहना  चाहता
 स्

 वम-ब्राम  जो
 हैं,  उनको  राजस्व  ग्राम  में  कर  स्थामी
 पटटे  दिये  जायें  |  भ्रगर  यह  नहीं  होगा  तो  भादि-
 वासी  जनता  को  भ्राजादी  का  लाभ  नहीं  मिलेगा  ।
 30  साल  की  झाजादी  के  बाद  भी  भाज  उनकी

 हालत  ह | छ  से  बदसर  है  मेरा  निबेदन  है  कि
 जितने  बंश-प्राम  देश  में  हैं,  उनको  राजस्व  ग्राम
 में  परिवर्तन  करें  t  मेरे  जिले  में  लगभग  i50
 बन-ग्राम  हैं  7  उनकी  हालत  हतनी  खराब  है  कि  उनकी
 बहू-बेटियों  की  इज्जत  बन-ब्राम  के  कर्मचारियों  के
 द्वारा  दिन-बहाड़े  लूटी  जाती  है  |  प्रगर  कोई  कुछ
 बोलता  है  तो  उनके  खिलाफ  कार्यवाही  कर  के  गांव
 से  भगा  दिया  जाता  है  ।  में  झापके  माध्यम  से
 सरकार  से  प्रभुरोअ,  करूगा  कि  इस  तरफ  जरूर
 ध्यान  दें  ।  बने  ब्रामों  को  राजस्थ  ग्रामों  में  परिवर्तित
 कर  के  जनता  को  भाजादी  से  जीने  का  अधिकार
 दिया  जाये  |  तकाबवी  उनको  नहों  दी  जा  रही
 है,  वह  भी  दी  जानी  चाहिये  |

 मैं  वित्त  मंत्री  जी  से  निवेदन  करना  चाहता
 हूं  कि  मध्य  प्रदेश  का  मेरा  जिला  मंडला,  जिसको
 पहले  गढ़ा  मंडला  कहा  जाता  था,  गोंडवाने  की
 राजघानी  था  ।  वहां  के  लोम  पहले  धघन-धान्‍्य
 से  परिषूर्ण  थे,  लेकिन  आज  हां  की  हालत  इतनी
 खराब  है  कि  लोग  दाने-दाने  के  लिये  तड़प  रहे
 हैं,  लेकिन  सीधे  होने  के  कारण  सरकार  से  लड़
 भी  नहीं  सकते

 सामूहिक
 रूप  से  ।  उनकी  हालत

 इतनी  खराब  है  दूसरे  जिलों  में  जाकर
 झपनी  रोजी-रोटी  का  इंतजाम  करते  हैं  और  अपने
 बच्चों  को  पालते  हैं,  लेकिन  उनकी  वहां  कोई
 सुनवाई  नहीं  कर  रहा  है  ।  में  सरकार  से  मांग

 ज  धड
 कि  बह  अधिक  से  अधिक  इस  जिले

 को  प्राथधिकता  प्रदान  करे  ।  वहां  माइन्स  का  कार्य

 लुरखुरी  से  चल  रहा  है  फिर  भी  वहां  की  जनता
 एवं  शिक्षित  बेरोजगारों  को  प्राथमिकता  नहीं  दी
 जा  रही  है  मैंने  माइन्स  मंत्री  को  कई  बार
 लिखा  है  कि  मांडला  जिले  मैं  जब  माइन्स  का  काम
 चल  रहा  है,  यहां  माइन्स  का  भंडार  है,  हरे  भोर
 साल्बेरीज  का  भंडार  है,  सफेद  सीमेंट  का  पत्थर
 बाहर  झान्ध  प्रदेश  में  भेजा  जाता  है,  तो  वहां
 इसके  लिये  कारखाना  खोल  देना  चाहिये  इससे
 लाखों  लोगों  को  वहां  काम  मिल  सकता  है।
 झगर  वहां  कारखाना  शोल  दिया  जाये  तो  लोगों
 को  जिले  से  या  प्रदेश  से  बाहर  नहीं  भटकना
 पड़ेगा  ।  लोग  बाहर  जाते  हैं,  वहां  उनकी  मृत्यु
 हो  जाती  है  भौर  झपने  जिले  या  प्रदेश  में  वापिस
 नहीं  भा  पाते  हैं  ।  इस  तरह  से  हमारे  मंडला  जिले

 की  स्थिति  बहुत  गंभीर  है  ।

 वहां  किसानों  की  हालत  दयनीय  है।  वर्षों
 से  पानी  के  प्रभाव  में  भ्रकाल  पर  भ्रकाल  पढ़ने
 के  कारण  जिले  की  स्थिति  बहुत  गंभीर  हो  गई
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 है  1  भगर  बास्तब  नें  सरकार  जिले  को  जतत।
 की  दरिव्रता  दूर  करना  चाहती  है  तो  *नेधिक
 भधिक  बीज,  बेल  हत्यादि  की  व्यवस्था  के  लिये
 सरकार  उनका  झनुदाम  दे  t  तभी  वहां  की  जनता
 की  हालत  ठीक  हो  सकती  है  ।  बैंकों  से
 तकाबी  ली  गई  है,  बह  तभी  उपयोग  में  भ्रा  सकती
 है,  जब  उनको  शौर  पूरी  द  मिले  कगर
 सभय  पर  उनको  मदद  नहीं  मिलेगी  तो  इस  ऋण
 से  उनका  उद्धार  नहीं  हो  सकता  है  चाहे  उनको
 l00  साल  तक  भी  तकावोी  पटाने  का  समय
 दिया  जाये  |  कारण  यह  है  कि  उस  तकाणी  का
 व्याज  मूल  धन  से  ज्यादा  है।  इसलिये  में  निवेदन
 करता  हूं  कि  बित  मंत्री  महोदय  'रिजर्ब  बैंक  को
 बैंकों  को  समय  पर  उन  लोगों  को  मदद  देने  के
 लिये  झादेश  प्रदान  करें  ।

 इसी  तरह  पी०  डब्ल०  डी०  के  सम्बन्ध  में
 भी  कहना  चाहता  हूं  कि  वहां  की  जनता  जो
 भ्रधिकतर  खेतिहर  मजदूर  भौर  मजदूर  हैं,  उनके
 लिये  कोई  काम  नहीं  खोला  गया  है,  इसकी  वजह
 से  लोग  दूसरे  जिलों  में  जा  रहे  हैं  |  में  चाहता

 कि  उस  जिले  के  लिए  केन्द्रीय  सरकार  अधिक
 अधिक  पैसा  दे,  जिससे  वहां  के  लोगों  को  काम

 के  लिये  इधर-उधर  न  भटकना  पड़े  ।  उस  जिले
 में  भ्रध्चिक  से  भ्रधिक  राहत-कार्य  खोले  जायें,  ताकि
 लोगों  को  काम  मिले  1  इसके  झलावा  हर  पाँच
 मील  की  दूरी  पर  राशन  की  दुकान  की  व्यवस्था
 होनी  चाहिये  ।

 यहां  की  गरीब  झदिवासी  जनता  लड़-झगड़
 नहीं  सकती  है  t  उन  लोगों  को  राक्नि  में  पेमेंट

 किया  जाता  है  ।  यह  बहुत  गम्भीर  मामला  है  ।
 उन्हें  रात  के  समय  पैसा  इस  लिए  दिया  जाता  है,
 क्योंकि  रात  में  उन  की  बहू-बेटियों  की  इज्जत  लूटी
 जाती  है।  कई  बार  के  बाद  भी  आज  तक
 इस  समस्या  में  कोई  सुधार  नहीं  हुआ  है  ।  में
 सरकार  से  निवेदन  करूंगा  कि  उन  को  दिन  के
 समय  ही  पैसा  दिया  जाना  चाहिए  और  वहां  की
 जनता  की  इज्जत  शौर  सम्मान  की  रक्षा  की  जानी
 चाहिए  ।  वन  ग्राम  हरी  मोहगांव  प्रोजेक्ट  डिवीजन
 मंडल  में  भी  रात्रि  में  ही  हमेशा  पैसा  बांटा  जाता

 है  ।  कषि  मंत्री  महोदय  इस  शोर  विशेष  ध्यान
 दें

 जनता  सरकार  मंडला  जिले  में  हरे  का
 कारखाना  और  साल  बीज

 के  ह”  हाना  च जा  रही  है  इस  बात  प्रसन्नता
 शौर  सरकार  ह  लिए  बधाई  की  पात्र  है  ।
 हमारे  जिले  में  मंडला  से  पेंड्रा  तक  रेलवे  लाइन
 बनाई  जानी  चांहिए,  ताकि  वहां  की  वन-सम्पदा
 शौर  खनिज  पदार्थों  का  सही  रूप  से  दोहन हो  सके
 झौर  जिले  का  सही  विकास  ही  सके  ।  मेरा  निवेदन
 है  कि  नई  लाइनें  बिछाते  समय  मंडला  जिले  को
 विशेष  प्राथमिकता  देनी

 ह
 ।  इन  शब्दों  के

 साथ  भमुपूरक  माँगों  का  मैं  समर्थन  करता  हूं  t
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 मश्लापति  महोदय  :  इन,  ड्िमांडर्स  की  पांसे  करने
 के  लिए  और

 ै
 मिटे  बैठना  पड़ेगा  ।  मैं

 समझता  हूं  कि  इस  बात  से  सहमत  है  ।

 कंक्त  माननीय  शंबेस्य  :  हां.  1

 THE  MINISTER  OF  FINANCE
 (SHRI  H.  M.  PATEL):  May  I  request
 she  House  to  give  some  extra  time
 secause  it  will  be  necessary  to.  pass
 it.  The  Appropriate  Bill  must  be  in-
 troduced  at  least.  These  two  things
 are  necessary.  I  hope....

 MR.  CHAIRMAN  :  They  lave
 graciously  that.

 SHRI  H.  M.  PATEL:  Over  2]  per-
 sons  have  spoken  on  this.  I  would  not
 take  much  time.  Practically  every-
 body  who  has  spoken,  except  very
 few,  have  not  really  spoken  on  the
 Supplementary  Demands.  It  had  al-
 most  been  converted  into  a  mini  bud-
 get  debate:  But  that  is  perfectly
 understandable.

 I  have  taken  note  of  all  the  points
 that  have  been  made  by  the  hon.  Mem
 bers  which  are  really  outside  my
 purview,  but  I  will  endeavour  to  ans-
 wer  some  of  the  points,  even  though
 they  go  beyond  the  supplementary
 demands.  I  hope  they  will  forgive  me
 if  I  do  not  deal  with  all  of  them
 since  as  I  said.  it  is  not  an  occasion
 for  dealing  with  them.

 I  think  several  hon.  members  men-
 tioned  about  the  Rural  Electrifica-
 tion  Corporation.  The  amount  that
 has  been  provided  in  the  Budget  is
 Rs.  0  crores.  Rs.  i9  crores  are  now
 asked  for  in  the  Supplementary  Bud-
 get.  There  is  a  misunderstanding
 about  it.  The  point  really  was  that
 what  was  not  possible  to  finalise  at
 the  time  of  the  Budget  was  the  man-
 ner  of  financing  the  money-total
 allotment  for  the  Rural  Electrification
 Corporaticn.  The  total  amount  for
 normal  programme  1978-79  for  Rural
 Electrification  Corporation  is  Rs.
 08  crores.  Tt  is  that  amount  which
 had  to  be  arranged  in  various  ways.

 I  might  mention  -thé  defttily  whieh:
 “were  arranged.

 The  Reserve  Bank  long  term  opera-
 tion  fund—Rs.  40  cfores  were  arrang-
 ed.  Market  Borrowings—Rs.  20  crores.
 The  Budget  support—Rs.  0  crores:
 which  we  thought  would  be  enough,
 extra  Rs.  9  crores  has  had  to  be
 found.  That  is  how  it  explains.  But
 the  amount  that  has  been  made  avail-
 able  for  rural  electrification  is  quite
 substantial  and  not  just  Rs.  29  cr’res.

 Certain  hon.  Members  referred  to  the
 Katihar  Jute  Mill,  saying  that  that
 jute  mill  had  een  taken  over  but
 nothing  had  been  done  about  it.  The
 Government  took  over  on  8th  August
 the  management  of  M/s.  Rai  Bahadur
 Hardatrai  Motilal  Jute  Mills,  Katihar
 which  had  been  lying  closed  since
 24th  December,  1976.  The  Jute
 Commissioner  carried  out  the  survey
 and  the  Industrial  Reconstruction
 Corporation  of  India  had  prepared  an
 operational  plan  and  pattern  of  in-
 vestment  for  the  revival  of  this  mill
 according  to  which  Rs.  40.43  crores
 would  be  required  for  re-opening  and
 running  the  mill  in  a  viable  manner.
 So,  it  is  not  as  if  nothing  has  been
 done  for  this  Mill  since  it  was  taken
 over.  But  until  finance  is  arranged,  it
 is  difficult  to  start  the  mill.  A  great
 deal  of  work  has  to  be  done  before
 starting  the  mill.  But  I  would  like  tu
 assure  the  hon.  Members  who  felt  that
 Government  has  ignored  this  mill,  that
 it  is  not  so.  Rs  .78  crores  is  going  tc
 be  provided  as  non-plan  loan  by  the
 Central  Government  and  the  Govern-
 ment  of  Bihar  will  also  assist  to  the
 same  extent.  The  balance  is  to  come
 from  the  Industrial  Finance  Corpora-
 tion  and  Industrial  Reconstruction
 Corporation  and  some  banks.  In  this
 way,  the  amount  will  be  made  awaila-
 ble.  So,  for  the  amount  which  the
 government  has  to  make  available,  I
 have  come  here  for  supplementary
 grants.

 Then  there  was  a  reference  to  the
 undertaking  of  the  JK  Aluminium
 Corporation  of  India  that  was  taken
 over.  The  hon.  Member  who  referred
 to  it  felt  that  we  should  have  taken
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 over  the  entire  Corporation  so  that
 all  the  persons  who  were  employed  in
 it  some  years  ago,  could  he  taken
 back,  This  Corporation  was  closed
 down  some  years  ago.  It  was  at  the
 request  of  the  West  Bengal  Govern-
 ment  that  we  agreed  because  there
 was  a  possibility  of  giving  employ-
 ment  to  about  300  empjoyees  and,
 therefore,  Government  decided  to
 give  the  necessary  financial  assistance.
 Now,  there  again  the  Central  Govern-
 ment,  the  West  Bengal  Government
 and  the  banks  have  joined  in  order
 to  moake  it  possible  to  run  the  fabri-
 cation  unit  of  the  Aluminium  Cor-
 poration  and  employment  provided
 to  a  large  number  of  people.

 DR.  SARADISH  ROY:  A  token  grant
 of  000  is  provided.

 SHRI  H.  M.  PATEL:  I  am  saying
 that  it  is  not  possible  to  provide  for
 everybody.  This  is  not  a  viable  orga-
 nisation  which  could  be  taken  over
 and  made  to  run.  Certainly  it  was  not
 the  responsibility  of  the  Central  Go-
 vernment.  This  Corporation  was
 closed  down  many  years_  ago.  It
 should  be  appreciated  that  we  decided
 to  take  over  after  all  these  years.

 There  was  the  general  question
 about  advance  plan  assistance.  This
 was  said  to  be  a  very  unreasonable
 way  of  doing  things.  This  has  been
 working  since  the  Sixth  Finance  Com-
 mission’s  recommendations  came  into
 operation.

 The  Sixth  Finance  Commissicn  laid
 down  a  certain  method  and  therefore,
 it  was  not  open  to  Central  Govern-
 ment  to  assist  the  State  Governments
 when  they  had  to  face  such  natural

 calamities  excepting  in  some  such
 because  all  the  resources  of  the  Cen-
 manner,  because  all  _  the  resources  of
 the  Central  Government  are  used  for
 the  various  plan  projects  and,  therefore,
 the  only  way  in  which  the  Central
 Government  could  assist  ‘the  State
 Governments  under  the  circums-
 tances,  is  in  this  manner.  This  is
 what  is  being  done.
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 But  what  may  legitimately  worry
 the  State  Governments  is,  if  we  give
 them  this  amourt  as  advance  Plan
 assistance,  then  that  may  adversely
 affect  their  developmental  plans.
 When  there  was  a  cyclone  in  Tamil
 Nadu  and  Andhra  Pradesh  last  year,
 I  had  categorically  stated  without  any
 reservation  that  although  this  is  so,
 we  will  see  to  it  that  their  plans  will
 not  be  affected  adversely.  I  have
 repeated  the  same  thing  this  time.
 So  I  think  neither  Andhra  Pradesh
 Government  nor  the  Tamil  Nadu  Go-
 vernment  had  any  reason  to  complain
 On  this  account  that  their  develop-
 mental  plans  were  adversely  affected,
 and  I  am  sure  that  the  West  Bengal
 Government  will  have  no  reason  to
 think  that  their  developmental  plans
 will  suffer  in  any  adverse  way  be-
 cause  of  this  arrangement.

 8.00  hrs

 It  was  asked  as  to  what  the  Seventh
 Finance  Commission  Plan  assistance
 system  is.  The  Seventh  Finance
 Commission  makes  a  totaily  diiferent
 arrangement.  Professor  Mavalankar
 said  that  to  link  it  up  to  the  Plan
 thas  no  meaning.  But  it  has  to  be
 linked  up,  so  long  as  this  arrangement
 subsists,  because  the  entire  funds  are
 planned  and  distributed  for  Plan  tar-
 gets  and  non-Plan  expenditure  which
 flows  therefrom.  Naturally,  the
 linkage  with  the  Plan  cannot  be  re-
 moved.

 So  far  as  the  Seventh  Finance
 Commission  is  concerned,  the  position
 is  this.  The  Seventh  Finance  Com-
 mission  has  recommended  a  higher  pro-
 vision  by  way  of  margin  money—
 Rs.  00.55  crores,  as  against  Rs.  50.7
 crores  which  was  recommended  by
 the  Sixth  Finance  Commission.  The
 margin  money  for  West  Bengal  has
 been  increased  from  Rs.  8.6  crores  to
 Rs.  - 13.60  crorés.  You  will  see  that
 even  the  Seventh  Finance  Commis-
 sion  has  recommended  only  a  certain
 limited  amount.  According  to  the
 recommendations  .of.  the  Seventh
 Finance  Commission,  for  drought  re-.
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 lief  any  expenditure  in.excess  of  the
 margin  money,  the  State  Government
 is  expected  to  make  a  contribution
 from  its  Plan—we  ‘again  come
 to  the  Plan  for  various  re-
 sources—  upto  5  per  cent  of  the
 annual  Plan  outlay.  This  is  to  be  pro-
 vided  by  way  of  advance  Plan  assis-
 tance,  to  be  adjusted  within  five  years
 following  the  end  of  the  drought.  If
 extra  expenditure  is  required,  it  is  to
 be  met  by  the  Central  Government’s
 assistance  to  the  full  extent  of  extra
 expenditure,  50  per  cent  as  grant  and
 50  per  cent  as  loan.  In  regard  to  ex-
 penditure  on  relief,  repairs  and  res-
 toration  of  public  works  following
 flood,  cyclone  and  other  calamities  of
 this  nature,  the  Central  assistance  is
 to  be  made  available  as  non-Plan
 grant,  not  adjustable  against  the  Plan
 of  the  State  or  against  the  Central
 assistance  for  the  State  Plan,  to  the
 extent  of  75  per  cent  of  the  total  ex-
 penditure  in  excess  of  the  mar  in
 monev.  The  scheme  is  linked  like  that.

 The  Central  Government  has_  to
 work  in  accordance  ‘with  whatever
 is  the  award  of  the  Seventh  Finance
 Commission,  just  as  today  we  are
 functioning  in  accordance  with  what-
 ever  was  determined  by  the  Sixth
 Finance  Commission.  So  far  as_  the
 relevant  point  of  my  hon,  Friend  is
 concerned,  we  will  do  our  utmost  to
 see  that  the  developmental  plans  of
 the  States  do  not  suffer  adversely.

 A  number  of  other  points  were
 -made.  For  instance,  a  reference  was
 made  to  the  controlled  cloth  and
 it  was  stated  that  this  will  benefit  only
 the  private  textile  mills.  I  would
 not  like  to  enter  into  a  discussion  be-
 cause  that  relates  to  the  domain  of

 Industries  Ministry,  which  has
 answered  this  point.  It  was  part  of
 he  statement.  What  has  to  be  rea-

 liseq  is  that  previously  the  control
 cloth  scheme  led  to  quite  a  large  num_
 ber  of  ‘textile  mills  becoming  sick:
 The  mills  have  not  become  _  sick
 only  because  of  this  reason.  Quite  &
 few  have  beeome  sick  because  of  mis-

 management  and  possibly  also»  mal-

 practices.  Nevertheless,  this  particu-
 lar  scheme  contributed  very  largely
 to  a  number  of  these  mills  becoming
 sick  and  as  you  know,  the  National
 Textile  Corporation  had  to  be  formed
 to  take  over  well  over  a  hundred
 textile  mills.  For  years  the  Budget
 had  to  find  resources  to  meet  the
 losses  of  that  Corporation.  There  is
 no  reason  why  that  process  should
 be  allowed  to  continue  and  therefore,
 it  was  felt  that  the  controlled  cloth
 should  be  produced.  The  responsi-
 bility  of  those  mills  which  are  today
 producing  controlled  cloth  shall  con-
 tinue,  but  the  National  Textile  Cor-
 poration  and  Handlooms  will  take
 over  the  responsibility.  The  Handlooms
 will  be  subsidised  in  order  to  enable
 them  to  produce  the  cloth  within  a
 reasonable  price  and  the  loss  may
 have  to  be  incurred  initially  because
 it  is  our  view  that  the  national  Textile
 Corporation  and  the  Handlooms  bet-
 ween  them  will  be  able  to  do  this  with-
 out  having  to  be  subsidised  in  any
 way  by  the  budgetary  provisions.  As
 you  know,  the  other  day  I  moved
 a  Bill  for  Additional  Excise  duty  of
 0  per  cent  and  that  spreads  the  bur-
 den  on  the  entire  textile  industry
 which  includes  even  the  man-made:
 fibre.  So,  it  seems,  on  the  whole,
 what  we  have  done  is  much  more,  in
 a  sense,  reasonable  arrangements.

 I  think  Mr.  Venkatararaan  had  cer-
 tain  other  things  to  say.  For  instance,
 he  referred  to  the  fact  that  this  Bud-
 get  started  off  with.  the  budgetary
 deficit  of  Rs.  ‘1050  crores  and  there-
 fore,  if  this  enormous  amount  of  addi-
 tional  money  is  going  to  be  sanctioned
 now,  the  budgetary  deficit  at  the  end’
 of  the  year  will  be  largely-I  use  the
 words  ‘appreciably  larger’,  he  per-
 haps  did  not  use,  but  it  will  be  lar-
 ger—and  therefore,  inflationary  pres-
 sures  will  be.  greater.  Undoubtedly,
 that  is  something  we  have  to  foresee
 and  try  and  take  measures  to  see  that
 those  inflationary  pressures  are  con-
 tained.  It  is  not  just  that  Rs.  4050
 crores  is  also  bad.  It  is  also  an  amount
 which  is  really  a  record  figure,  but
 we  decided  to  take  that  catculated
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 risk  and  so  far  as  you  see  from

 way  in  wich  things  have  developed,
 ‘the  prices  have  remained  stable,  well
 within  control,  in  fact  there  is  a  nega-
 ‘tive  inflation  in  this  country  today
 which  still  continues.  Now,  if  we
 have  this  further  thing,  undoubtedly
 jt  will  exert  pressure,  but  it  is  alrea-

 dy  in  the  system.  This  is  not  some-

 thing  which  is  going  to  be  given
 ‘today.

 28.68  hrs.

 [Mr.  SPEAKER  in  the  Chair]

 As  you  know,  for  instance,  Rs.  400
 and  odd  crores  have  been  given  to
 the  States  at  dieffrent  points  of  time.

 So,  have  the  other  amounts  been
 used.  Therefore,  this  is  not  an  addi-
 tional  pressure.  We  have  already
 borne  the  brunt  of  this  pressure.
 There  will  be  some  more  to  come,
 of  course,  but  the  pressure  has  been
 faced.  Some  more  will  have  to  be
 faced  and  ]  feel  reasonably  certain
 that  at  any  rate  we  shall  do  our  best
 to  contain  it  and  I  hope  that  we  shall
 be  as  successful  as  we  have  been.

 P.G  MAVALANKAR  :

 aggravate  the  situation.
 PROF.

 “That  will

 SHRI  H.  M.  PATEL:  It  might  have.
 As  I  am  speaking  today,  a  good  am-
 ount  of  this  Rs.  300  crores  is  already
 ‘in  circulation.  It  is  there.  It  is  not
 as  if  all  of  it  is  coming  now.  A  grea-

 ‘ter  part  of  it  is  already  there.  There
 may  be  some  small  amounts  which

 -will  be  disbursed  herafter.  What-
 rever  is  the  exact  amount  of  deficit,
 we  shal]  only  know  when  the  accounts

 get  made  up.  But  as  at  present,  I

 ‘am  saying  that  the  cffect  of  this  will
 ‘be  well-contained.

 MR.  SPEAKER:  Will  you  take  a

 Jong  time?

 SHRI  H.  M.  PATEL:  I  will  take  only

 five  minutes.

 MR.  ‘SREAKER:  ‘You  tan  continue
 a  ‘ttle  later.

 DECEMBER  2i,  4978  Re.  Persons  Shouting  4I2
 Slogans  in  Parliament  House

 I  have  an  announcement  to  make.
 because  I  have  got  another  meeting.

 RE.  PERSONS  SHOUTING  SLO-
 GANS  WITHIN  THE  PRECINCTS

 OF  PARLIAMENT  HOUSE

 8.0  hrs.

 A  complaint  was  made  in  the
 morning  in  the  House  that  a  num-
 ber  of  prsons  wre  shouting  slogans
 within  the  precincts  of  the  House  and
 also.  causing  obstruction.  These
 persons  have  been  got  removed  from
 the  precincts  of  the  (House  by  the
 Watch  and  Ward  and  police  officers.
 They  are  in  police  custody  at  present.
 I  think  if  the  House  agrees,  we  can
 let  them  off.

 SHRI  SHAMBU  NATH  CHATUR-
 VED  (Agra):  How  many?

 MR,  SPEAKER:  There  are  3  per-
 sons.

 श्री  उप्रसेन  (देवरिया)  :  मैंने  श्राज  सुबह  भी
 निवेदन  किया  था  ।  तब  भाप  नाराज  हो  गये
 थे  ।  प्रध्यक्ष  महोदय,  श्राप  इन  के  नेताओं  को
 बुलावें  और  कहें  कि  यह  जनतंत्र  है  भीड़  तंत्र
 नहीं  ।  भीड़तंत्र  से  क्रान्ति  नहीं  होती  है  ।  इनके
 नेता  झ्ौर  हमारे  नेता  झापस  में  मिल  कर  बैठें

 शौर  एक  सदभावना  का  बातावरण  बनायें  ।  शाप
 उनके  नेताझों  को  बुला  कर  यह  बात  कहें  ।  अब
 तो  शाप  उन्हें  छोड़  दीजिए  शौर  जाने  दीजिए
 अगर  इस  तरह  से  थे  लोग  करेगे  तो  सदन  का
 काम  कंसे  चलेगा  |  यह  सदन  भी  जनता  की  सेवा
 कर  रहा  है,  यहां  का  काम  चलते  रहना  चाहिए  ।

 MR,  SPEAKER:  They  were  in  the

 Sustody
 of  the  police  for  the  whole-

 y.

 श्री  अनन्त  दबे  (कच्छ)  :  ाप  कह  रहे  हैं  छोड़
 दीजिए,  लेकिन  कुछ  लोग  भी  भी  गेट  [के  प्रास
 घड़े  हैं

 _MR.  SPEAKER:  ‘They  are  in  po-
 lice  custody.  Inside  the  compound
 there  is  nebody.

 थो  आबर  लाल  चुभला  (दिल्‍ली  सदर)  प्रगर
 झ्रापका  यह  ककोजल  है  कि  उनको  छोड़  दिया
 जाए  तो  इस  “हे  दूलरे  लोगों  'को  एनकरेजमेंट
 ब्रिलेक  ;ध और  Gee  are  का  आज  का  वातावरण
 है  :लतमें  ....  ,ब्करमखी  को  उतको  छोड़  दिया
 चाता  11.7 2  |  :  as
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 MR.  SPEAKER:  We  can  always
 .take  action.  Jt  is  not  a  question  of
 _  discussion,  Either  you  agree  or  dis-
 -agree,  This  is  not  a  debate.  (Interrup-
 _tions)  They  have  been  in  police  cus-
 _tody  for  the  whole  day.  I  suggest
 :that  they  may  be  let  off.

 Is  it  the  pleasure  of  the  House  that
 they  may  be  let  off?

 HON,  MEMBERS  Yes.

 MR.  SPEAKER:  The  Minister  may
 please  ‘continue.

 [SHrr  N.  K.  SHEJAWALKAR  in  the
 Chair]

 SUPPLEMENTARY  DEMANDS  FOR
 GRANTS  (GENERAL),  978-79—

 Contd.

 THE  MINISTER  OF  FINANCE
 ‘\(SHR]  H.  M.  PATEL):  Mrs,  Parava-
 thi  Krishnan  is  not  here.  She  made
 certain  points  to  which  I  would  like
 to  reply.

 SHRIMATI  PARAVATHI  KRIS-
 HNAN:  I  am  here.

 SHRI  H.  M.  PATEL:  Even  though
 you  were  not  here.  I  was  prepared  to
 deal  with  your  points.

 She  referred  to  the  excise  duty  on
 cardamom  oil  which  he  wants  should
 be  removed.  I  shall  certainly  go  into
 it  and  see  what  can  be  done.

 ‘When  she  referred  to  the  question
 of  one  particular  firm,  the  Coimba-

 tore  Industries  Export  House,  and
 financial  assistance  to  them  from  the
 Marketing  Development  Fund  for  the
 Engineering  Exhibition  to  be  held  at
 Jakarta,  They  had  applied  .for  it,  but  it
 was  turned  down.  The  party's  request
 was  examined,  and  it  was  found  that  it
 ‘was  not  Sligible  for  Matkefing  Deve-
 lopment  Fund  assistance,  a5  it  is  Trel-
 ‘ther  an.  :approvedl  organisation  nor  is
 it  wecognived  -as  an  export  house  un-

 ‘der  the  import  policy.

 Then,  your  next  question  was,  how
 can  they  be  approved.  This  position
 was  explained  to  the  party  and  it  was
 suggested  to  them  to  produce  a  pho-
 tostat  copy  of  the  Export  House  Cer-
 tificate,  if  issued  to  them,  for  consider-
 tion  of  their  case.  This  was  one.  It
 may  be  then  said  that  it  is  an  export
 house.  It  may  further  be  said  that
 that  party,  as  a  consortium  of  small
 scale  industrial  units,  is  not  eligible
 to  get  an  Export  House  Certificate.  as
 their  exports  during  the  relevant  per-
 iod  are  less  than  the  minimum  pre-
 scribed  for  such  recognition.  There

 has  to  be  a  minimum  and  it  is  not  a
 very  large  minimum  at  all.  This  was
 the  reason  why  it  could  not  be  assist-
 ed.

 Another  point  you  made  related  to
 the  Food  Corporation  Employees.  I
 think  I  am  not  really  qualified  to  deal
 with  that.  I  will  certainly  pass
 on  whatever  you  have  said  to  the
 Agriculture  Ministry  and  the  Agri-
 ‘culture  Minister  and  whatever  he  can
 do,  he  will  do.

 Mr.  Vayalar  Ravi  referred  to....

 SHRIMATI  PARVATHI  KRISH-
 NAN;  You  can  at  least  assure  me  that
 you  will  examine  the  other  points  I
 have  raised,  viz.,  excise  duty,  etc.

 SHRI  H.  M.  PATEL:  Whatever
 points  you  have  raised,  I  will  -certain-
 ly  look  into  them.  I  merely  referred
 to  those  two  points  because  I  thought
 you  emphasized  them  more.

 Mr.  Vayalar  Ravi  thought  that  the
 ‘Reserve  Bank  report  says  that  the
 economy  is  sluggish  and  the  indus-

 ‘trial  growth  and  exports  have  come
 down.  I  think  ‘he  missed  certain  points

 Undoubtedly,  the  trade  balance  gap
 is  increasing.  The  balance  of  trade  is
 @gainst  us.  Tt  is  agdinst  us  because  our
 imports  excéed  exports.  But  I  do  not
 agree  ‘with  my  hon.  friend  when  he
 says  that  liberalisation  of  imports
 was  a  wrong  policy  and  ‘that  ‘it  was
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 a  policy  which  was  brought  in  thoug-
 htlessly.  I  can  assure  the  hon.  Mem-
 ber  that  such  policies  are  not  intro-
 duced  and  decided  upon  thoughtless-
 ly,  a  great  deal  of  thought  goes  be-
 hind  them.  It  does  not  open  the  nood-
 gates  for  all  kinds  of  imports.  But
 certainly,  for  industrial  imports,  for
 imports  of  spare  parts,  components
 and  capital  equipment,  which  would
 enable  us  to  increase  our  production
 and  productivity;  it  is  with  that  ob-
 ject  that  this  particular  thing  has  been
 liberalised.  In  addition  to  that  we  have
 certainly  had  to  spend  our  foreign  ex-
 change  reserves  on  the  imports  of  es-
 sential  commodities  like  edible  oil.
 There  is  a  shortage  of  that  and  jf  we
 are  to  keep  the  prices  at  a  reasOnable
 level,  they  had  to  be  imported.  Simi-
 larly,  cement  had  to  be  imported  and
 so  and  also  steel.  Now  this  may  ba
 a  point  ang  if  you  correctly  interpret
 it,  the  increasing  demand  of  cement
 and  steel  is  an  indication  of  in-
 creased  activity,  increased  hous-
 ing  activity  and  increased  other
 activities  and  this  is  correct  because
 the  production  of  cement  has  not  fal-
 len;  cement  production,  if  anything
 is  higher  than  before,  but  not  enough
 to  meet  the  current  demand.

 SHRI  R.  VENKATARAMAN:  Can
 it  not  be  hoarding?

 SHRI  H.  M.  PATEL:  It  can  be;  the-
 oretically,  it  can  be  anything.  But  it
 is  not  so  because  we  do  not  allow  a
 long  gap  to  occur  before  adequate
 Steps.were  taken  to  arrange  for  the
 imports,  At  the  same  time,  we  have
 also  taken  steps  to  see  that  the  inter-
 nal  capacity  for  producing  cement  is
 increased.  Licences  have  been  given,
 expansion  has  been  authorised  suffi-
 ciently  to  see  that.  the  gap
 is  filled  up  at  the  quickest  possi-
 ble  moment.  However,  it  takes  time
 before  the  new  additional  production
 can  come  in.  Similarly  about  exports,
 it  is  not  as  if  we  have  been  negiecting
 exports,  They  are  not,  less  than  what
 they  were  last.  year..  But  the  growth
 of  exports,  which  should.  have  kept
 pace  with  the  inerease.in  imports,
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 that  has  not  occurred,  but  that  was
 not  because  our  goods  were  not  in  de-
 mand,  but  the  protectionist  tendencies
 have.  developed  in  the  developed  coun-
 tries.  They  have  development  there
 because  there  too  there  is  an  economic
 sluggishness.  therefore,  it  is  understand-
 able  that  several  countries  of  the  West
 are  under  pressure  to  put  barriers  agai-
 nst  the  imports  even  of  ours  as  well
 as  of  other  countries.  This  is  what  we
 are  resisting.  On  several  occasions
 that  I  had  to  speak  before  internation-
 al  gatherings  and  other  people,  I  have
 emphasized  this  aspect  that  if  they
 really  are  given  to  these  pressures  of
 putting  barriers  against  imports  to  the
 fullest  extent,  it  will  be  disastrous  for
 internationa]  trade  because  it  will  lead
 to  a  vicious  circle,  that  is,  we  also
 will  put  up  barriers  and  our  liberalisa-
 tion  of  import  policy  will  have  to
 cease  and  so  also  will  be  the  case  with
 other  countries.  That  process  will  lead
 to  something  which  no  country  de-
 sires.  I  hope,  that  advice  will  be  heed-
 ed  and  there  will  be  no  giving  into  the

 protectionist  pressures  in  the  develop-
 ed  countries.

 There  was  a  reference  to  the  fact
 that  agriculture  is  being  neglected.  I
 would  like,  with  the  utmost  respect,
 to  assure  the  hon.  members  that  ag-
 riculture  is  not  being  neglected.  Our
 policies  are  designed  to  give  every
 encouragement.  every  assistance,  to
 agriculture.

 So  far  as  sugar  is  concerned,  I  would
 like  to  say  that  we  are  examining  it
 and  a  very  early  decision  will  be
 taken  as  to  what  modifications  are
 necessary  in  the  poliey  to  see  that
 the  sugarcane  growers,  sugar  factories
 the  khandsari  people  and  others  do
 not  suffer  as  a_  result  of.  whatever
 policy  decision  that  we  have  taken.

 I  do  not  think  I  can  deal  with  all
 the  points  that  have  been  raised.  I
 will  not  take  more  time  of  the  House

 PROF.  P.  G.  MAVALANKAR:  Sir,
 before  he  concludes,  -I-have  a  point  of
 order,  because:  the  Minister  says  ‘that
 he-  has  no  time  ~  to  reply  to  other

 points  omy
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 I  invite  your  kind  attention  to  the
 Bulletin  No.  1128  Part  II,  dated  4th
 |December,  978  in  which  it  was  quot-
 ied  from  the‘Handbook  for  Members
 Sixth  Edition,  page  94):

 “When  any  member  offers  a  cri-
 ticism  of  another  member  or  Minis-
 ter,  the  latter  is  entitled  to  expect
 that  the  critic  should  be  present  in
 the  House  to  hear  the  reply.  To  be
 absent,  when  the  latter  is  replying,
 is  a  breach.of  parliamentary  etique-
 tte.”

 Yet,  I  am  glad  that  he  replied  to
 the  points  of  members  who  were  not
 present  here.  But  he  has  not  replied
 to  the  points  of  members  who  are
 present  here.  He  said  that  he  will  be
 replying  to  their  points  later  on.  It
 is  not  right  and  proper.  I  have  been
 sitting  here  from  2.30  P.M.  onwards
 continuously.  The  members  make
 speeches  and  go  away,  And  he  rep-
 lies  to  those  points.  But  we  make
 points;  we  are  s.tting  here  all  the  time
 and  he  does  not  reply  to  our  points.

 What  I  am  saying  is,  I  am  glad
 that  he  replied  to  the  points  of  ab-
 sentee  members  but  Jet  him  not  deal
 with  us  in  this  way.

 SHRI  H.  M.  PATEL:  If  you  wish
 me  to  deal  with  all  the  points  raised.
 I  will  do  so,

 PRAF.  P.  6.  MAVALANKAR:  You
 can  reply  later  on.

 My  point  is  that  he  should  not
 have  taken  time  in  replying  to  the
 points  raised  by  members  who  are

 not  present  here  and  not  replying  to
 the  points  of  members  who  are  pre-
 sent  here.  In  this  Bulietin,  I  find  three
 observations  of  the  Chair  to  this
 effect  have  been  quoted,  that  is,  in
 1960,  965  and  97l....

 SHRI  मं,  M.  PATEL:  Some  ‘points’
 of  even  Prof.  Mavalankar  have  been
 replied  to.  You  were  so  very  compre-
 hensive  that,  I  think,  you  practically

 covered  all  the  demands,  I  have  takem
 down  the  notes  and  whatever  is  ne-
 cessary,  I  will  certainly  do.  With
 that  assurance,  I  hope,  these  supple-
 mentary  demands  will  be  approved

 by  the  House.

 PROF.  P.  6.  MAVALANKAR:
 Thank  you  very  much

 MR.  CHAIRMAN:  I  shall  put  the  cut
 motions  to  the  Supplementary  De-
 mands  for  Grants  to  vote  together  uu-
 less  any  hon.  Member  desires  that  any
 of  his  cut  motions  be  put  separately...

 SOME  HON.  MEMBERS;  May’be  pat:
 together

 MR.  CHAIRMAN:  Now  I  shall  put
 them  to  vote

 Cut  motions  Nos.  6,  7,  20  and  B26  48  :

 were  put  and  negatived, _

 MR.  CHAIRMAN:  I  shall  now’  put”
 the  Supplementary  Demands  for  Grants
 to  vote

 The  question  is:

 “That  the  respective  Supplement-
 ary  sums  not  exceeding  the  amounts.
 on  Revenue  Account  and  Capital
 Account  shown  in  the  third  cclumm
 of  the  Order  Paper  be  granted  to
 the  President  out  of  the  Consolidat-
 ed  Fund  of  India  to  defray  the
 charges  that  will  come  in  course  of

 payment  during  the  year  ending  the
 8  day.  of  March,  4979  in  respect
 of  the  following  demands  enter?  in
 the  second  column  thereof—

 Demands  Nos,  2,  12  18  29,  33,  4i,  4%
 59  to  6l,  63,  7i,  77,  79,  81  90  and  > od

 The  motion  was  adopted;



 49  DECEMBER  2I,  978

 8.27  hrs.

 APPROPRIATION  (No.  5)  BILL*  978
 THE  MINISTER  OF  FINANCE

 (SHRI  H.  M,  PATEL);  I  beg  to  move
 for  ‘leave  to  introduce  a  Bill  to  autho-
 rise  payment  and  appropriation  of
 certain  further  sums  from  and  out  of
 the  Gonsolidateg  Fund  of  India  for  the
 services  of  the  financial  year  1978-79.

 MR.  CHAIRMAN.  The  question  is:

 ‘That  leave  be  granted  to  intro-
 duce  a  Bill  to  authorise  payment
 atid.  appropriation  of  certain  further-
 sums  from  and  out  of  the  Consoli-
 Gated  Fund  of  India  for  the  servi-
 cés  of  the  financial  year  1978-79.”

 The  motion  was  adopted,

 SHRI  H.  M.  PATEL:
 the)#Bill,

 I  introduce;

 AN  HON.  MEMBER:  What  about
 m6tign  for  passing?

 SHRI  H.  M.  PATEL:  I  am  told  un-
 der  the  Rules  it  is  not  admissible

 MR.  CHAIRMAN:  Here  I  must  let
 the  House  know  that  actually  there
 was  an  application  on  behalf  of  the
 hort:  Minister  to  the  Speaker  and  he
 had  allowed  that  thing.  Still  I  feel
 thét'  this  sort  of  exception  to  proce-
 dure  shoulq  not  be  followed.  That  is
 rigtit  that  the  day  the  Bill  is  introduc-
 ed,;'it  should  be  taken  into  considera-
 tion.

 In  this  connection,  because  it  is  to
 be  considered  tomorrow,  may  I  bring
 to  the  notice  of  the  hon.
 Members  that  they  shall  not  indulge
 in  repetition  because  major  matters
 are  already  discussed  in  detail  during
 the.  discussion  on  the  Supplementary
 Demarids?  So  only  in  case  a‘new  thing
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 is  said,  there  only  the  members  will
 be  allowed  to  take  part  in  the  debate
 for  consideration.  That  I  wanted  to
 make  clear.

 SHRI  R.  VENKATARAMAN.:  For
 that  also  they  have  to  give  notice.

 MR,  CHAIRMAN:  Yes,  that  is  ne-
 cessary,  They  have  to  give  notice  stat-
 ing  the  reason  and  the  points  because
 that  is  the  rule.  On  behalf  of  the  Chair
 I  am  saying  this  so  that  there  is  no
 confusion  tomorrow,

 8.28  hrs.

 BUSINESS  ADVISORY  COMMITTEE
 Twenty-Ercuty  Report

 THE  MINISTER  OF  PARLIAMENT-
 ARY  AFFAIRS  AND  LABOUR
 (SHRI  RAVINDRA  VARMA).  I
 beg  to  present  the  Twenty-eighth  Re-
 port  of  the  Business  Advisory  Com-
 mittee.

 PROF.  P.  5.  MAVALANKAR  (Gand-
 hinagar).  What  does  it  contain?

 SHRI  RAVINDRA  VARMA:  It  will
 be  circulated.

 PROF.  P.  G.  MAVALANKAR:  Let
 us  know  the  programme  of  the  House.
 Don’t  keep  it  a  secret.

 जापा  RAVINDRA  VARMA,  If  the
 hon.  Member  so  desires,  I  will  read
 it  out.  But  the  motion  for  adoption  of
 the  report  is  always  made  the  next
 day.  I'can  read  jt  out  if  he  so  wants.

 “The  Business  Advisory  Commit-
 tee  held  ६  sitting  on  ‘Thrusday,  the
 2ist  December,  1978.

 "Published  in  Gazette  of  India  Extraordinary,  Part  II,  section  2,  dated
 21-12-78.  yIntroduced:  with  the-

 tion!  of!  the  President,  ca
 ~pecommenda-
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 The  Committee  recommend  that

 the  House  may  git  on  Saturday,  the

 23rd  December,  978  from  0  a.m.
 onwards  for  discussion  on  hijack-

 ing  of  the  Indian  Airlines  Boeing

 on  fligh:  from  Calcutta  to  Delhi  and

 the  climate  of  violence  which  has

 erupted  in  various  parts  of  the  co-

 untry  recently,  to  be  raised  under

 Rule  93  by  Shri  K.  P,  Unnikrishnan

 and  others,
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 The  Committee  further  recom-

 mend  that  there  may  be  no  lunch
 hour  on  that  day.”

 MR.  CHAIRMAN:  Now  the  House
 stands  adjourned  till  l  a.m.  tomorrow,

 8.30  hrs.

 _The  Lok  Sabha  then  adjourned  till
 Eleven  of  the  Clock  on  Friday,  De-

 cember,  22,  978/Pausa  ,  900  (Saka).


